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LOK SABHA DEBATES 

LOK SABHA 

Fay- AptiI 27, 20071VaissIrha 7, 1929 (SaIaJ) 

The Lok Ssbha met at Eleven of the Clock. 

[MR. SPEAKER in /he Chair] 

OBITUARY REFERENCE 

{English} 

MR. SPEAKER: Hon. Members, we have learnt with 
sadness of the passing away of Mr. 80rix Nikolaevich 
Yeltsin, former President of the Russian Federation. 

He win be remembered as the first President of the 
Russian Federation who steered the country through 
difficuh times of transition, and as the one who laid the 
foundation of a ~enewed partnership between India and 
the Russian Federation. 

This House joins the leadership and the people of 
the Russian Federation in mouming the passing away of 
the former President Yeltsin and conveys deep 
condolences to this family. 

The House. may now stand in silence for a short 
while as a mark of respect to the memory of the departed. 

11.01 tva. 

The MembtNs then stood in silenCe for B short while. 

Supplier 

GAIL 

GAIL 

Category 
of gas i.e. 

Natural 
GaslRLNG 

2 

Natural Gas 

RLNG 

Procurement 
Mechanism 

3 

"PM 

Total (A) 

Spot Purchase --------------------------

11.02 hra. 

ORAL ANSWERS TO QUESTIONS 

{English} 

MR. SPEAKER: Shri Manoranjan Bhakta Q. No. 361. 

Purchase of Gas by NTPC 

*361. SHRI MANORANJAN BHAKTA: Will the Minister 
of POWER be pleased to state: 

(a) the details of the quantity of gas purchased by 
NTPC from various suppliers in the last one year; 

(b) the prices at which it was supplied by each 
supplier; 

(c) whether there has been a substantial increase in 
the price of gas supplied recently by some suppliers; 
and 

(d) if so, the details therefor? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (8) to (d) A Statement is laid on the Table of 
the House. 

Statement 

(a) and (b) The details of the quantity of gas 
purchased by NTPC and prices of gas from various 
suppliers for its six gas based stations at Anta, Auraiya, 
Dadri, Faridabad, Kawas and Gandhar for the year 
2006-07 are given below: 

Quantity 
(MMSCM) 

4 

3428.70 

3428.80 

217.80 

Range of PriCes on 
GCV basis at Plant 
Boundary" (in US$! 

MMBTU) 
(1 US$=Rs. 45.00) 

5 

2.5-2.8 

10.39-12.7 
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IOCl 

BPCL 

Hazinl LNG 
Pvt. Ltd. 
(HLPL) 

GSPC 

BPCL 
through Petronet 

IOCl 
through Pelronat 

GAIL 
through Petronet 

GSPC 

2 

RLNG 

RLNG 

RLNG 

RlNG 

RLNG 

RLNG 

RLNG 

Natural Gas 

3 

Spot Pun:haae 

Spot Purchase 

Spot Purchase 

Spot Purchase 

Total (B) 

Faa Back 
basis 

Fat Back 
basis 

Faa Back 
buis 

Total (C) 

Offer by GSPC 

Total (0) 

Grand Total 
(A+8+C+O) 

"The prices include 1ran8pOrtation. taxes & duaes 
APM: 

GAIL 
IOCl 
BPCI.. 
RLNG 
GSPC 
MMSCU 
GCV 
UMBTU 

AdrrlirIiatatad PrIcing MechanItIm 
Gas AuIhortly of India ltd. 
Indian Oil Corpondion Ltd. 
Bharat Petroleum CorporatIon ltd. 
Regasified UqueIIad Natural Gas 
Gujarat StaI8 Petroleum CorporatIon 

Million Standard Cubic Meter 
Gross CalorIfic Value 

Million British Thermal Unit 

(c) and (d) The prices of GaslRLNG vary depending 
upon the category of gas. availability of contracts and 
supplies. as waR as the price volatility of the nematioIlBIIy 
traded LNG. as elaborated below: 

Gas under APIA CaIegory: The price of Gas being 
supplied by GAIL is notified by Govt. of India under 
Administered Pricing Mechani&m (APM) from time, to time. 

. SpotRLNG: NTPC has sourced Spot RlNG from 
domestic suppliers. namelY GAIL. IOCL. BPCl, HLPL & 

4 5 

111.20 10.6-12.1 

102.20 10.6-11.9 

449.63 10.4-12.5 

209.60 10.6-13.14 

1090.43 

17.67 4.5-4.6 

3.00 4.5-4.6 

35.86 4.5-4.6 

56.53 

49.61 5.12 

49.61 

4625.27 

GSPC through competitive bidding from time to time. 
These suppliers in tum source LNG cargoes from 
Intemelional Marut. 

The price of spot RLNG is primarily dependent upon 
the demai'id and supply position in the intemattonaJ market 
prevailing at a particular point of time. 

PetnmeI (PLL) RLNG an .... beck bais: The price 
of PLL RLNG Is on the ..... of long tenn contract 
between PLL and its LNG supplier. 
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GSPC 0..: The .price of gp from GSPCto NTPC 
was on the basis of offer made by GSPC for a period 
of one year, that is, from June 2005· to June 2006. 

SHAI MANORANJAN BHAKTA: Mr. $peaker, Sir, I 
would like to know from the hon. Minister as to what is 
the mechanism that Govemment follows for fixing the 
price of gas. The names of a number of organizations 
from whom the gas has been procured have been given, 
but nothing has been said here as to what I. the 
mechanism by which these gas purchases have been 
made. I would like to know those details from the hon. 
Minister. 

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, 
natural gas is the only gas available in the country. The 
rest of the gas is RLNG which is based on international 
pricing. We can only decide on the price of the gas that 
is available in the country. The rest will have to be totally 
dependent and based on the international pricing. 

SHRI MANORANJAN BHAKTA: I would Uke to know 
from the han. Minister whether any action has been taken 
to find out as to why the long-term contracts have not 
been made and why only short-term contracts have been 
made, as a result of which prices are going up. 

SHRI SUSHILKUMAR SHIN DE: Internationally long-
term contracts have already been done. Accordingly, GAIL, 
IOCL, BPCL and even Hajira LNG through petrobet, are 
procuring spot LNG. It is totally depending on the 
international market. The price of RLNG has been 
fluctuating from 10 dollars to 12 dollars. If I can just give 
an example, through GAIL, spot purchasing has been 
done at 10.39 dollars and it fluctuated to 12.7 dollars. 
From IOCL, it fluctuated from 10.6 dollars to 12.1 dollars. 
So, it fluctuates. But, sometime it is available on the fall 
back system also. In the fall back system, the price comes 
down. As such we can have this gas at the rate of 4.5 
dollars to 4.6 dollars. That has been purchased through 
GAIL, IOCL and BPCL. 

SHRIMATI C.S. SUJATHA: I would like to know from 
the hon. Minister whether the Government has a definite 
time bound plan to enhance production capacity of NTPC, 
Kayamkulam with gas as feedstock. If so, with which 
agency NTPC has made agreement to purchase gas and 
what is the price contracted tor? 

SHAI SUSHIL KUMAR SHINDE: Kayamkulam 
(Neptha ~) unit under the name of Aajiv Gandhi 
Kayamkulam Project ha$ been runl'lin9 but there has been 
difficulty. If I bring it to your notice, at the moment, we 
have contracted capacity of NTPC needs 12.93 MMSCMD 
gas which is sufficient to operate at the level of 68.5 per 
cent PLF. If we run this unit at the tevel of 90 per cent 
PLF, we require to have 17.35 miUion standard cubic 
metres per clay. This is the situation. Regarding s"'PPlies, 
I would like to say that there is a shortfall of 8.16 
MMSCMD. Hence, it is very difficult to run all the gas-
based units but the Ministry of Power, and particularly, 
NTPC have been trying their level best to purchase from 
spot level also and from the agencies available. We are 
very much interested in running the plants with the full 
load of 90 per cent PLF. 

Growth of Population Uving In Urban Slum. 
+ 

'362. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the population of urban poor in India is 
likely to touch 200 million in 2020 as per UN Habitat 
report; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; 

(c) the reasons for increase in the persons living in 
the alums in urban areas in the country; and 

(d) the steps taken and proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTAY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) to (d) A Statement is laid on the 
Table of .the House. 

Statement 

<a) and (b) The UN-Habitat Report "The State of the 
Wortd's Cities 2006-07. The Millenium Development Goals 
and Urban SustaIn8biUty-30 years of Shaping the Habitat 
Agenda· does. not provide. projections of . the urban poor 
population in 2020 but it makes projections of urban slum 
population in India to the 219.47 m~lion in 2020. 
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The Government is In agreement with the conclusion 
in the report that urban poverty and slum development 
need to be' brought to the central stage of t~e 

development agenda. 

(c) The reasons for increase in the number of penJOnS 

living in slums in urban areas in the country, inter-alia, 
are: 

(i) Increase in urbanization due to rural urban 
migration, natural increase and re-cIassificati 
of rural areas into urban centres. 

(ii) Inability of large section of urban society, 
especially the poor, to access land and housing 
in cities and towns, due to spiraling land prices 
and lack of availability of affordable housing. 

(iii) Leek of provision of infrastructure and services 
in settlements inhabited by the poor due to long 
periods of inadequate investment in such facilities 
by urban local bodies; and 

(iv) Old areas in cities and towns getting further 
dilapidated due to lack of maintenance and 
natural ageing coupled with poor quality of 
services. 

(d) Considering the need to address the issues of' 
slum development and housing in cities and towns, ~ 
Govemment has launched Jawahartal Nehru National 
Urban Renewal Mission (JNNURM) with effect from 
December 3, 2005. Under the Basic Services to the Urban 
Poor (SSUP) programme, development of housing and 
provision of basic civic amenities to poor households are 
addressed in 63 Mission cities. The problems of non-
Mission cities are addressed through Integrated Housing 
& Slum Development Programme (IHSDP). The 
components supported by the Government under 
JNNURM are: 

(i) Integrated development of slums, i.e. hou8ing 
and development of infrastructure projecIs In the 
slums in the identifl8d cities. 

(ii) Projects involving development/improvement! 
maintenance of basic services to the urban poor. 

(iii) Slum improvement and rehabilitation ,projects. 

(iv) Projects on water supply/sewerage/drainage, 
community toiletsJbaths, etc. 

(v) Houaes at aftordable costs for alum dwellers! 
urban poorJEconomlcally Weaker aectIonallower 
Income Group 0Meg0ries. 

(vi) Consbuction and improvement of draIne/&lDrm 
water drains. 

(vii) Environmental Improvement of slums and solid 
waste management. 

(viii) Street lighting. 

(bc) civil amenities, like, community halls, child care 
centres etc. 

(x) Operation and maintenance of assets created 
under this component. 

(xi) Convergence of health, education and social 
Security schemes for the urban poor. 

SHRt ANANDRAO VITHOBA ADSUl: Sir, I am not 
satisfied with the answer given by the hon. Minister. My 
specific question was: Whether the population of urban 
poor in India Is likely to touch 200 mDlion in 2030 from 
toda)"s 28 mOlion. The Govemment accepts the UN 
Habitat report. Whatever steps the Government Is likely 
to take ant not practical bec8u18 civil arnenItiea like water, 
electricity, medical services, education could not be 
provided as per the growing population in the cities and 
towns. Taking into considerations this growth, growth in 
the urban population, and particularly slums in the urban 
araaa of the cities, what steps the Government is going 
to take? 

KUMARI SEWA: In my reply, I have clearly stated 
that the Government is in agreement with the conclusion 
in the report. not necessarily with the figures that are 
given In the report because in India. we define 'urban 
poverty' differently. The United Nations Habitat report Is 
based on their approach of the definition of 'slums' as It 
Is dlllerent from oura. Theirs is based on fIVe indicators 
which says lack of water, sanitation, over-crowding, n0n-

durable housing, lack of security of tenure; whereas, in 
India, a 'slum' is defined in a different way. For instance, 
as the hon. Member of Parliament Is aware, the subject 
'slum' comes under the State list. Any slum Is notified 
as 'slum' by the authorities under any Act and Is 
recognized as 'alum' by the State. A compact area of at 
least 300 population or about 60 to 70 households of 
poorly bUIll congealed tenements in unhygienic conditions 
is defined as 'slums'. Our definition of 'slums' is different 
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from the UN Habitat definition. But we do agree that, 
yes, the urban poor have to be brought centre stage and 
definite steps have to be taken. The Government of India, 
as per its NCMP, taken a definite new initiative in the 
name of Jawaharlal Nehru National Urban Renewal 
Mission whereby we are trying to attack the problem of 
urban poverty through this Mission mode. We are getting 
very good response. 

SHRI ANANDRAO VITHOBA ADSUL: Sir, there may 
be difference in definition of 'slums' of the Govemment 
and the UN Habitat but one thing we have to accept is 
that population is growing, particularly in urban areas. So 
also slums in such cities and towns. I am IMng in Mumbai 
which isa metropolitan city, we are facing a lot of 
problems; and problems are increasing day by day. You 
can provide house for the people of today, but what 
about future? You can provide water for the people of 
today, but what about future? All these things are there; 
my suggestion is that, unless migration from rural areas 
to urban areas is stopped, migration from one State to 
another is stopped, this problem cannot be solved. That 
is my contention. What does the Govemment have to 
say on this? 

MR. SPEAKER: He wants to know whether the 
Minister agrees with his suggestion or not. 

KUMARI SEWA: I do not think that anyone can deny 
the fact that this kind of migration is a phenomenon which 
is there to stay. Growing urbanization is a phenomenon 
of a growing economy and of a developing country like 
ours. One cannot stop the rural-urban migration. One 
cannot stop the mobility of the people. I do not think that 
it would be the intention of anybody to stop that. It is a 
free country; it is a democratic country. On the other 
hand, one of the ways is that we should try to provide 
these services; we should try to provide livelihood in the 
rural areas as well so that people do not feel the urge. 
There is this push-pull factor; there are social factors; 
there are various factors which lead to this urbanization. 

What we should try to do is to see that the rural 
areas also come up and develop in a big way. People 
who are already living in slums are in extreme poverty in 
the urban areas. I thank the hon. Member for drawing 
our attention to this.. I also need the help and cooperation 
of the whole House and through all of you, of the States, 
to bring this problem to the centrestage. The problem of 
urban poverty is there for us to see; it has grown; it is 

there for everyone to see. I seek the cooperation so that 
we bring this issue to the centrestage. 

[TflUIsllltionj 

MR. SPEAKER: Shri Ravi Prakash Verma-Not 
present. 

MD. SALIM: Mr. Speaker, Sir, a situation will arise 
world over in the month of April this year when 5O"k 
population will reside in urban areas and the remaining 
in rural areas. As we all know and the hon'ble Minister 
in her reply has also explained about growing urbanization 
and its reasons. She has mentioned about the problem 
of urban poor and slum dwellers. We have been hearing 
for the last several years that such and such steps will 
be taken. We discuss to check the rural-urban migration 
by providing urban facilities in rural areas but we have 
failed to provide basic rural facilities like sanitation, shelter 
and drinking water to urban poor which are being 
provided is slums. 

MR. SPEAKER: Please put your question. 

MD. SALIM: Sir, my question is as to how we will 
check this migration. Land in urban areas is being 
auctioned at a very high cost. In Delhi also, land of five 
and seven star hotels is being auctioned for crores of 
rupees. The Govemment will retain all the facilities but 
not an inch of land will be made available in any city for 
providing common facilities to poor people. 

In view of escaJation in land prices in housing sector, 
I would like to request the Central Govemment and the 
State Govemments that the remaining land in urban 
areas .... 

MR. SPEAKER: You please come to question. there 
is no time for submission. 

MD. SALIM: Sir, I am asking the question. 

MR. SPEAKER: All right. 

MD. SALIM: I would like to know from the 
Government whether any steps are proposed to provide 
land to poor people. In the present situation, land is 
being given disproportionately to the richer section of our 
society thereby causing pauperization of poor. Therefore, 
whether the Govemment propose to . enact some law to 
reserve the land . for prOviding habitation and shelter to 
poor people. 
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KUMARI SEWA: Mr. Speaker, Sir, my colleague, the 
Member of Partiament has raised a very good question 
conceming a problem which we an are facing. Therefore, 
we have a proposal to reserve 10-15% of land for poor 
people be it in the new township; private or in the 
Govemment colonies. Also 20-25% of the Government 
land in the housing sector should be reserved for poor 
people. only then the problem can be solved. I would 
like to have co-operation from others on this ~e. 

[English] 

SHRI K.S. RAO: Sir, we are all aware that thousands 
of acres are being given to the SEZ. The hon. Minister 
was saying that land is not available for constructing 
houses for the urban poor. The hon. Anance Minister 
has introduced Reverse Hypothecation for constructing 
houses for the poor. In this background I wish to know 
from the hon. Minister as to w~er she would bring in 
public-private partnership and allocate land to the 
corporate sector so that they can construct Iakhs of 
houses to the poor in the urban areas and give these 
houses almost free to the poor people. Even if something 
has to be paid it can come under Reverse Hypothecation 
by which pennanent or pucca houses would be made 
availabkl to the poor. 

KUMAR I SEWA: Sir, this is a very good suggestion 
but the main problem for me is that land is with the 
States and they have to plan. Through the hon. Member 
and the House-because I have been doing it again and 
again in different forums, meetings, addressing letters to 
the Chief Ministers, talking to the Housing Ministers 
through Conferences-/ have been urging them again and 
again to reserve something for the poor to tackle this 
problem. We cannot tum away from the plight of the 
poor people living in our country, especially In the urban 
areas. Today it has become very fashionable to say that 
these Jhuggi-J/lonparis should be removed because they 
are an eye sore but they deserve to live there, they 
deserve to be part of our cities and towns because they 
contribute to the GOP of that city. Today, the major 
contributors to the GOP of our country are the towns 
and cities, the urban areas. So, we cannot tum away 
from these people as it has become fashionable. 

But, Sir, as far as the specifIC idea of the SEZ is 
concerned, we have written to the Commerce Ministry 
that proper housing planning should be part of the SEZ 
where these people are also taken care of. 

[TRII'ISIIIIJonj 

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir, 
through you, I would like to draw the attention of the 
hon'ble Minister towards a fact that on one hand this 
Govemment claim to be common man's Government but 
on the other the reply given by the hon'bIa Minister while 
discussing the housing facilities to BPL families, seems 
to be like patching up the issue. The Government say 
that they intend to provide houses to them but not to 
remove the kachchi bastis because of their contribution 
in GOP. My submission is that a scheme 'gharonda' has 
been implemented in Rajasthan for poor sections. Under 
this Scheme these poor people will get a house from the 
Govemment in lieu of paying As. 150 per month at the 
rate of Rs. 5 per day. Have the Central govemment any 
proposal to implement this scheme? The Government are 
saying that they want to provide houses . ... (lnlBrrupIions} 

MR. SPEAKER: All right, you have put your question. 
It was 8 good question. 

SHRIMATI KIRAN MAHESHWARI: My submission is 
that the Government should pay attention to it. The 
Govemments of Gujarat. Rajasthan and Madhya Pradesh 
have implemented this scheme. The Central Government 
should also implement it. Please explain the time by which 
this scheme is likely to be implemented . ... (/n/8tTUpIions) 

MR. SPEAKER: Please let the Minister reply. 

KUMARI SEWA: Governments are running In other 
States also. I would like to reply to the hon'ble Member 
that I have mentioned at the outset about the main initiate 
taken by the UP A Government in this regard. No other 
party has ever taken such a step. There were other 
schemes but we have observed that they could not be 
implemented effectively. VAMBAY Scheme was 
implemented to provide only the dweRing units and other 
facilities were being provided under National Slum 
Development Programme. However, it often ted to 
mismatch and the status of alums and poor peop!e 
remained the same. But the Government of India has 
taken a ma;or initiative in the name of Jawaharlal Nehru 
Utban Renewal Mission. The Mission is not just an empty 
rhetoric rather a constructlve woft( Ie done under it. We 
have allocated As. 50 thousand crore for this miI8ion. I 
would ike to mention that during the put two yeef8.W8 
have almost achieved the target 88t tor our Miniaby to 
utilize As. 1500 crorefor poorpeopte. So far as Rajaathan 
is concemed, the State haa taken a good step. 
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Andhra Pradesh has taken relatively better steps. 
Some other States haYealso taken good steps in this 
direction. I would Uke aU States to learn from each other 
and adopt good practioes. 

(English! 

MR. SPEAKER: When good work Is done, there 
should be appreciation from aU Parties. There should not 
be partisan appreciation. 

{Trans/ation} 

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, more 
than 50% of the people living in slums of metropolitan 
city Delhi belong to Purvanchal. I would like to know 
from the honble Minister whether there is any scheme 
under Jawahartal Nehru National Urban Renewal Mission 
to increase the concentration in eastem States including 
eastern part of Bihar and UP. T~ works being performed 
under National Employment Guarantee Scheme have 
definitely checked the rural-urban migration but whether 
there is any scheme to increase the concentration and 
allocation to 'Purvancher States under Jawahal1a1 Nehru 
National Urban Renewal Mission so that migration could 
be checked. 

KUMARI SEWA: Sir, I am thankful to the hon'ble 
Member. It is our endeavour that States should sent us 
their proposals and projects. Through you, I would like to 
submit to the Government of Bihar thaI we have not 
received any proposal from the States under our mission 
of basic service for the urban poor. We are waiting lG 
receive the proposals and aHocate funds thereto. 

SHRI RAJNARAYAN BUDHOLlA: Mr. Speaker, Sir, 
through you, I would like to know from the honble Minister 
whether migration of peopte from the rural areas in search 
of employment is increasing the number of persons living 
in slums, Jhuggi-jhoparies, footpaths etc. they have no 
option but to live in inhuman conditions, suffering from 
various diseases and losing their lives. 00 the Govemment 
propose to take steps to check the increase in their 
number and to provide basic amenities to such people? 
The hon. Minister has stated that the states do not send 
proposals, whereas, the State Government of Uttar 
Pradesh has been demanding tunds to tackle these 
problems. Has the Central Govemment so far provided 
funds to the Government of Uttar Pradesh? 

KUMARl SEWA: Sir, under our rnission, when we 
receive proposals, we invite the officers of State 
Govemments and impart training to them on preparation 
of projects. We ask them to send proposals and fund 
take from us for the said projects. The projects received 
from Uttar Pradesh are being cleared. But our mission is 
meant for very urban people living in slums. So far as 
conversions of services in it is concerned, basic services 

to the urban poor, be it health facilities or educational 
one, be it sanitation, security ot tenure or social security, 
there is a seven points charter that every individual, be 
it the poorest person, has a basic right to live in a good 
living condition. It is the view of our Government, 
therefore, our government have undertaken this 
programme to provide basic amenities to the urban poor. 

Private Power Distribution Companies 

+ 
*363. SHRI KASHIRAM RANA: 

SHRI GIRIDHARI YADAV: 

WiH the Minister of POWER be pleased to state: 

<a) whether the State Government have delegated 
powers to private distribution companies like aSES for 
giving concessions in the payment of electricity bills; 

(b) If so, the provisions of the Union Government's 
policy under which the State Governments have delegated 
the said powers to the private distributors; 

(c) whether these private distributors send inflated 
electricity bills to the consumers and later after giving 
nominal concessions they achieve their targets; 

(d) If so, the provisions of the Union Government's 
policy under which these powers for giving concessions 
on inflated bills have been delegated; and 

(e) the details of the remedial action proposed by 

the Union Government to mocflfy the policy? 

fEnglishJ 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (e) A Statement is laid on the Table of 

the House. 



15 APRIL 27, 2007 18 

(a) No, Sir. 

(b) There is no provision in the Electricity Act, 2003, 
National Electricity Policy and Tariff Policy under which 
State Governments can delegate powers to distribution 
companies to give concession to the consumers in 
payment of electricity bills. 

(c) As informed by the Govemment of NCT of Delhi 
and State Regulatory Commissions of Gujarat and 
Maharashtra, no such complaints has been reported. 

(d) and (e) Do not arise in view of repfy to (a) to (c) 
above. 

(Translation! 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, the reply 
given by the hon. Minister to my question is not correct 
at all. A large numbef of consumers have complaints 
against private power distributions companies. Their main 
complaint is regarding inflated bills being sent by these 
companies to the consumers. Sometimes, the biB amount 
is so much inflated that the consumers can not afford to 
pay it. 

Secondly, when the consumers go to the companies 
with their complaints, they do not listen even. Even for 
approaching court an individual first has to deposit 33% 
of the billed amount. My question to the hon. Minister is 
whether the Govemment propose to review, the autonomy 
it has provided to the private companies? If the company 
is a public sector one, the representatives can approach 
the Govemment and some action can be expected, 
whereas, in case of private companies, they don't bother 
even to listen to their grievances. I want to know-whether 
the govemrnent propose to review it? 

SHRI SUSHILKUMAA SHINDE: Mr. Speaker, Sir, 
power distribution has been privatized in seven states 
namely Delhi, Orissa, Gujarat, Maharashtra. West Bengal, 
Kerala and Uttar Pradesh. We undertake review in these 
States. This House passed Electricity Act in 2003. Under 
the said Act, Regulation Commission have been appointed 
in each State, besides, there are grievances committees 
also. There is also an ombudsman and an appellate body. 
For his information. I would like to state that 3,648 casee 
came to the Consumers Grievances Redressal Cell, Delhi. 

Out of it 3404 cues were diapoaed of. In 2684 cases, 
judgments went in favour of complainant and in 611 cases 
the cli8com received the favour of judgement It Is not 
that there is no one there to listen to. " there is a 
complaint, arrangement has been made to listen to it. 
Not only this, in Delhi such provision has also been made 
in the police station and courts also. But it is right that 
counting by new meters Is creating some problem. This 
matter was mIsed In the House ear1ler also. I myseH got 
it enquired in detail. I have tried to teli the truth. 
... (lnl8nup1ions) 

SHRI KASHIRAM RANA: Mr. Speaker, Sir, the hon. 
Minister has said that out of about 3000 complaints, all 
except 100-200 complaints, were found genuine. It means 
there are large scale complaints. I would like it to be 
reviewed. 

Here Regulatory Authority has been talk about. 
8eclricity Act, 2003 provides that if more than one 
distributing agencies are appointed permission is granted. 
But in case of only one company monopoly .takas place. 
There is only one power distribution company. Distmution 
wor\( should be assigned to more than two agencies or 
companies. But the Govemment do not engage more 
companies. The Act provides that distribution wor\( may 
be awarded to more than one agency or company so 
that there may be competition and such competition will 
be beneficiat for consumers. I would like to know as to 
whether the Govemment propose to take any step in this 
regard? 

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the 
main purpose to bring new electricity Act was to provide 
open access competition and also to provide power clean 
and at cheaper rates. Not one, three companies are 
working in Delhi. At many places 2·3 companies are 
distributing power in Orissa. As and when agencies apply 
they are granted permission and there is no problem in 
it. 

SHRI GIRIDHARI YADAV: Mr. Speaker, Sir, through 
you I would like to know from the Minister whether the 
Govemment propose to Incorporate an enabling clause 
in Electriclty Act, 2003 providing for legal actions against 
Board of Directors of private company (distribution) H faulty 
instruments of power make the common people to suffer. 

SHRI SUSHILKUMAR SHINDE: Sir, there is no 
proposal to bring a new law in this regard. If discom 



17 VAISAf<HA 7, 1~ (~) 18 

defaults there is a provision to take action against it. 
... (Interruptions) 

(English! 

SHRI K. FRANCIS GEORGE: Sir, when we are 
discussing distribution and allocation of power, I would 
like to draw the attention of the hon. Minister to a problem 
faced by Kerala due to cut in Central power allocation to 
the State. The peak requirement of the State in this 
season is about 2700 megawatts whereas the Stase could 
generate only 1600 of 1800 megawatts only. From 21st 
April onwards, the Central allocation has been cut and 
now the situation is that the State will have to resort to 
power cut and load shedding. I would Hke to know from 
the hon. Minister the reason for the cut in allocation. 

MR. SPEAKER: This does not come under the main 
Question. 

SHRI K. FRANCIS GEORGE: Will the Minister 
consider restoration of the original allocation of Central 
power allocation to the State? 

MR. SPEAKER: Not all matters under electricity come 
under this Question. 

SHRI K. FRANCIS GEORGE: Sir, the hon. Minister 
will be able to answer my question. He is a well versed 
person. 

MR. SPEAKER: But it is for me to allow you. Do not 
look only at the Minister. He may be an obliging Minister. 

SHRI K. FRANCIS GEORGE: Sir, I am looking at 
you. I crave your indulgence because Kerala is very much 

deficient in power. 

MR. SPEAKER: You may go and meet him. 

SHRI SUSHllKUMAR SHINDE: I will explain him the 
position, Sir. 

[Translation! 

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker, 
Sir, Tata company has hiked power tariff in Maharashtra, 
especially in Mumbai., Maharashtra faces . load shedding 
up to nine hours, but unauthorisedly . .•. (InIrInuptions) 

{English} 

I am not asking about load shedding. I am coming 
to the question . ... (IIIfIIInIptions) 1n an unauthorised way 
it goes upto 14-15 hours. Earlier, the hon. Minister had 
promised to provide more power, but it has not been 
provided. The Government transmit power to Tata 
company which intum charges high rates and thus the 
Government have no control over it. Will the government 
issue directions to the State Govemment with regard to 
the inflated bills. These bills should be corrected. 
Moreover. State Govemment also receives less amount 
State Govemment purchases power from the Central 
Govemment but fails to make full payment. Will the 
Government enact any law in this regard or give any 
directions to the State Govemment? What kind of 
improvements the Government propose to make in this 
regu:t? 

SHRISUSHlLKUMAR SHINDE: Mr. Speaker, Sir, the 
hon. Member has asked a valley of questions and now 
he seeks political reply to the questions . .•. (InttiJmJptions) 

{EngIi$h} 

PROF. MAHADEORAO SHIWANKAR: This is not a 
political question. 

MR. SPEAKER: Nothing mora will be recorded. You 
cannoI go on like this. . .. (InIBmJptionsr 

[TlllnSlation} 

SHRI SUSHllKUMAR SHINDE: Tariff rates are 
decided by regulatory Commission. If he has any 
complaint he can approach the said Commission. People 
from all the States regularly approach commission 
electricity boards or discom and lodge their complaint 
there. If proper forum is approached, one definitely gets 
reply. . .. (lnlBnuptions) 

{English} 

SHRI N.N. KRISHNADAS: Sir, we are discussing 
about distribution of power and distribution is taken as a 
part of allocation from the Central quota. I would like to 
know on one point from the hon. Minister. Recently, the 

"Not recordacI. 
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Government of India have decided to drastically reduce 
the quota. 

MR. SPEAKER: It is the same question. 

SHRI N.N. KRlSHNADAS: Sir, disIribution is part of 
the main Question. 

MR. SPEAKER: You have to accept my judgement. 

SHRI N.N. KRISHNADAS: Sir, my supplementary is 
part of distribution. I want to know the reason for the cut 
and whether the Government is ready to restore the quota 
which is reduced recently. 

MR. SPEAKER: You go and meet the Minister 
aIongwiIh your friend. 

SHRI N.N. KRISHNADAS: Sir, my supplementary is 
related to the main Question. 

MR. SPEAKER: Only the word 'distribution' is 
common and nothing ... Mr. Minister, you may call 
mn also and the hon. Member wit have a belIer f'8IIPO"88 
in a congeniaJ atmoaphere. 

SHAI SUSHllKUMAR SHINDE: Yes, Sir. He may 
come and meet me. 

fTlW7IIItIIionJ 

p~ o.ner.tlon 
+ 

·364. SHRI ANANT KUMAR HEGDE: 
DR. SATYANARAYAN JAnYA: 

Wdl the Minister of POWER be pleased to. state: 

(a) the quantum of power being generated by the 
Central sector power plants, State aector power plants 
and the private sector power plants in the country 
separately, as on date; 

(b) whether per unit cost of eiectricity generated in 
the private sector powar plants is more than that of the 
cost in the pub1ic sector power plants; 

(c) if so, the reasons therefor; 

(d) whether the Government has conducted any study 
to find out the reasons in this regard; and 

(e) if so, the details thereof? 

[English} 

THE MINISTER OF POWER (SHRI SUSHllKUMAR 
SHINDE): (a) to (a> A Statement is laid on the Table of 
the House. 

(a> The Sector-wiselcategory-wise energy generated In the country during the year 2006-07, is given below: 

Sector Thermal 
(MU) 

Central 221,660.18 

Stata 252,093.n 

Privata 53,793.41 

MU - Million Unit 

(b> and (c) The per unit cost of power generation 
varies from station to station and depends mainly on 
type of plant & fuel used, focation, size, age and 
efficiency. Depending on these factors, there is variation 
in cost of generation both in private and public sector 
power plants. 

Nuclear Hydro Total 
(MU) (MU) (MU) 

1B,606.75 35,067.01 275,333.94 

73,205.&4 325,299.61 

5,085.92 58,879;33 

(d) and (_) Do nat arise in view of above. 

fTl1III8IBIion} 

SHRI ANANT KUMAR HEGDE: Sir, the reply given 
by hon'ble Minister is quite unsaIiIfactory. The reply given 
to the question asked by me is not appropriate. I aouId 
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like to tell the hon'ble Minister In this regard that the 
variations in prices do have a scientific ground be it in 
a state or central sector or private sector. If we do not 
conduct study In regard to power requirement of Industry 
then the desired development of industry. GOP growth 
etc. will remain only in speeches until the power sector 
is regulated, all these things will not happen. I want that 
power should be supplied at uniform rate in the entire 
country. Whether any steps have been taken in this 
regard. whether any study has been conducted in this 
regard? If not, the reasons therefor? 

SHRI SUSHILKUMAR SHIN DE: Sir, we have tried to 
provide power at a uniform rate in the entire country, but 
it cannot be made available at the same rate in aD places. 
We have an uHramega project of 4000 megawatt, it has 
two projects costing 4 billion dollars. Rates fixed by 
bidding of pit head coal is one rupee 19 paisa and the 
rate of project whose location is coastal is two rupees 40 
paisa. As I told eaJ1ler, the UPA Government have decided 
to provide cheap and clean power to people, and it may 
also not cause, any Incorwenience to the people, therefore 
the electricity on this rate is provided. If all records are 
seen, as I said earlier, the type of plant, cost of fuels, 
location size, age of plant etc. are also taken into 
consideration. For your kind information, I would like to 
teH you that the cost of projects that were set up in 
1993 is 20 paisa, but the cost of recently instaBed projects 
is 9 rupees 41 paisa. This price continues to fluctuate. 
The rate of depreciation declines in respect of old plants, 
as the plant gets older, its cost gets declined. The cost 
of new projects are decided after calculating project cost 
of manufacturing. 

SHRI ANANT KUMAR HEGDE: Sir, all of us are 
aware of the reply, but my question is very clear. I would 
like to know as to what steps are taken by the 
Government to make clean power available at the uniform 
rate in the entire country? 

SHRI SUSHILKUMAR SHINDE: Sir, as I said earlier, 
such a big uHramega project is nowhere in the world, 
but the Govemment have decided to set up project of 
4000 megawatt. Secondly, I had told that many states 
are its members, the power on said price will reach there 
in next 25 years. 

SHRI ANANT KUMAR HEGDE: Sir, the reply given 
to my question is quite different to what was asked. 

{English] 

MR. SPEAKER: Your point is noted. 

{Translation] 

SHRI HANSRAJ G. AHIR: Sir, there is a power 
shortage in all states. Due to it, power generation is very 
low in all states. Wherever power is being generated by 
private sector, the private players are charging exorbitantly 
from State Governments and consumers. Recently, the 
Reliance has hiked prices In Mumbai. All private producers 
are increasing price in Maharashtra. Through you, Sir, I 
would like to know from the hon'bJe Minister whether the 
Union Government is taking any steps to keep check on 
them? Whether the Union Government is going to set up 
a commission in this regard? 

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the 
regulatory commissions are set up to keep check on 
prices, wherever new projects are set up. The Commission 
fixes the price. At the time of fixation of prices, the rate 
of fuel, the kind of land, the kind of machinery etc. are 
taken into consideration. 

[English] 

DR. SUJAN CHAKRABORTY: The demand for power 
in the country is increasing heavily. From the figures that 
have been suppUed by the Minister in his reply, it can be 
seen that the mix of thermal, hydro and nuclear is very 
much unbalanced. 

While it was supposed to be 60:40 for thermal and 
non-thermal, hydro and nuclear etc., it has really been 
82 per cent and 18 per cent for the remaining. So, we 
are much below the target that was supposed to be 
achieved. Since the thermal power production is also 
causing harm in the environment heavily, I would like to 
know, through you, from the hon. Minister that at least 
by the end of the 11 th Plan as to what is the roadmap 
that we are proposing for maintaining the balance of 60 
per cent· 40 per cent at least, or if possible, to a better 
manner? 

SHRI SUSHILKUMAR SHINDE: Sir, it is a fact that 
there has been a shortage of electricity in the country 
and about 70,000 megawatt shortage exists at the 
moment. The Government is taking precautions. 
Considering the shortage in the Tenth Plan, now we have 
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taken action in the Eleventh Plan. I have caRed a meeting 
recently of all Chief Sectetaries and Secretaries of the 
States, particularty in the Ministry of Power. We have 
given them a target Earlier the target was given for less 
than their need, but this time we have given the target 
as per their shortages. They have promised us that they 
would fulfil their promises. 

The hon. Member has very rightly pointed out that 
on the thermal side we have increased, but on the hydro 
side fewer eHorts were done. So the Government has 
decided to change the new policy on the hydro side 
because a huge capacity is available there. It is more 
than 1,SO,000 megawatt capacity which is available. Now 
we have only used 20 per cent capacity out of It. There 
are difficult areas in the hilly areas. There is no 
infrastructure and unless more incentive is given in these 
areas, I do not think private entrepreneurs will go there 
and do the job. For example, I must bring it to the notice 
that in case of the NHPC and NEEPCO, we have an 
agreement recently with the Govemment of Arunachal 
Pradesh for a 15,000 megawatt production. So we have 
started with it and 15,000 megawatt is not a small 
initiative. But this is one part and more has to be done 
about the SO,OOO megawatt, for that care is being taken 
and a new policy is being formulated soon. 

DR. SUJAN CHAKRABORTY: Sir in the 10th Plan 
also concessions were granted for the hydro power 
generation. But what has been the achievement up to 
now? ... (InfBnuptions) 

MR. SPEAKER: Nothing will be recorded. 

fTnmslslion! 

SHRI CHANDRAKANT KHAlRE: Mr. Speaker, Sir, 
the condition of power is very bad in Maharashtra. The 
farmers over there are not getting power for 16 to 18 
hours a day due to load shedding. Besides, the 
Government is contemplating to give an additional holiday 
in a week to industries in view of shortage of power. 
Due to shortage of power, the farmers, industrialists and 
common citizens are distressed. Through you, I would 
like to know from the Minister 01 power, as to what efforts 
were made in order to start process of power generation 

··Not 1'IICOItIed. 

in Maharashtra during last seven years and the extent of 
cooperation given by Union Govemment and State 
Government in this regard? The tendency to commit 
suicide among farmers, due to power shortage, Is 
Increasing in Mahal'88htra. Therefore, the hon'bIa Minister 
is requested to provide fuD details. 

MR. SPEAKER: It is not poesible to give detaBs 
during question hour. 

SHRI SUSHILKUMAR SHINDE: Mr. Speaker, Sir, the 
power generation has declined in Maharashtra during last 
ten years. There was a time, when Shrimati SonIa Gandhi 
had sent a new Chief Minister to Maharashtra in the 
year 2004 and he had set up two power unlla in Para 
and Parali for generating 500 megawatt of power. Now, 
the State is going to get power generated by those units. 
The power generation has declined by 4500 megawatt 
since the new Govemment has come to power, I myself 
has reviewed it and approved a plan in the this regard, 
and work is being done on it. Ten cases of independent 
power projects are pending here. I am going to 
Maharashtra to review them. 

Mumbai, Delhi are main metropolis, therefore we are 
trying to make more power available to these cities, 80 

that the people of these cities may not face any 
inconvenience, and wrong message may not go outside. 

/Eng/ish! 

MR. SPEAKER: Q. 365 - Shri Rayapatl Sambasiva 
Rao-not present. 

Shri M,P. Veerendrakurnar - not present. 

Q. 366 - Shri Hansraj G. Mlr. 

Ch, you are getting a second chancel 

fTtanslBlion! 

Regulatory Authority for Houalng Sector 

. ·366 . SHRI HANSRAJ G. AHIR: WIH the MInister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(8) whether the Govemment _ taken &rrf decision 
to set up a Regulatory Authority for the Housing Sector; 
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(b) If 80, the details theraof; and 

(c) the time by which it is likely to be set up? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) to (c) A Statement is laid on the 
Table of the Sabha. 

Statement 

(a) to (c) The Govemment has not taken any decision 
to set up any Regulatory Authority for Housing Sector. 

{Transla/ion} 

SHRI HANSRAJ. G. AHIR: Sir, I do not agree with 
the suggestion of hon'ble Minister as she has stated that 
the Govemment has not taken any decision to set up 
any Regulatory Authority for Housing Sector, while in the 
construction sector we have permitted direct investment 
by the foreign companies. Subsequently, if we want to 
consider our need to provide houses to local construction 
industry and local poor people then there is a need to 
set up the Regulatory Authority. I would like to urge the 
hon'bIa Minister once again that she should take a proper 
decision in this regard" as to why the Govemment is not 
setting up a Regulatory Authority? 

{English} 

MR. SPEAKER: You have put a pointed Question. 
She has given a pointed answer. You cannot go on 
repeating the same question. 

KUMAR I SELJA: Sir, I will just elaborate on that. 

{Translation} 

The hon'ble Member has asked as to why the 
Regulatory Authority is not being set up, in this regard I 
would like to tell a basic fact. Land is the property of the 
States. If we want to enact any legislation regarding the 
land, either it can be the model legislation or if the States 
wish, we can enact a legislation. As far as the model 
legislation is concerned, we will definitely hold a 
consuHation in this regard. I have called a conference on 
1 st and 2nd June in which Financial institutions, real 
estate developers, builders and other stake holders will 
take part. After holding extensive discussions with 
everybody we wHI take a call on whether or not to set 
up this Regulatory Authority. If needed, the State 

Govemments as well as the local bodies will have to be 
involved in it as this constitutes many by-laws which either 
come under the local bodies or under the State 
government. We will hold extensive consuHation in the 
whole country whether there is any need to set up the 
regulatory authority or not, subsequently we will talk about 
the location. 

SHRI HANSRAJ G. AHIR: She has mentioned about 
reconsideration for which I thank her. 

Sir, I would like to ask another point that there are 
indications of Increase in the number of poor people in 
the urban areas and the population of the poor is getting 
increased. As she had said 10 to 15 per cent houses 
are reserved for the builders and she has expressed her 
intention of raising it to 25 per cent in the previous 
question. Builders and companies are constructing 
buildings in the residential areas of our country's big cities, 
she is going to give permission to increase FSI so that 
maximum number of houses can be constructed to meet 
the need of the poor. 

KUMAR I SELJA: The suggestion given by the hon'ble 
member is a very good one. These types of talks promote 
public private partnership, as we are aware that efforts 
of the Government alone cannot solve all the issues. 
Under Jawahar LaJ Nehru National Urban Renewal Mission 
we are striving very hard to meet the requirements of 
the poorest of the poor. For this purpose, State 
Govemments also have to come forward and private 
sector also have to come forward. Unitedly, be it the 
matter of FSI, or the matter of increased FIR, private 
public partnership, we have to carry forward all these 
things. Many States are doing commendable work in this 
direction. Maharashtra is doing fine, Bengal is also doing 
good work, we hope that all the States will take this 
initiative and move forward in this regard so that we 
could jointly solve this serious issue. 

[English} 

MR. SPEAKER: Q. 367 - Shri SWhash SIRShchandra 
Deshmukh - Not present. 

Q.368 - Shrimati Sotcha Jhansi Lakshmi 

Financial AssIstance for Setting up 
Desalination Plants 

·368. SHRIMATI JHANSI LAKSHMI BOTCHA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 
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(8) whether the Union Govemment has received any 
proposal seeking financial assistance for setting up 
desalination plants to provide drinking water to the people 
living in coastal areas of the country, particuIar1y from 
AncilraPradesh; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) to 
(c) A Statement is laid on the Table of the Sabha. 

(a) to (c) Yes, Sir. However, Water Supply is a State 
subject. It is the responsibility of the State Govemment 
and Urban Local Body to plan, design, implement. operate 
and maintain water supply systems. The State 
Govemment of Andhra Pradesh has submitted a proposal 
for setting up 2.86 MLD Desalination Plant at 
Bheemunipatnam at an estimated cost of As.1700 lakh 
for consideration under the scheme of Urban Infrastructunt 
Development of SmaD and Medium Towns (UIDSSMT). 
The project has been technically scrutinized and approved 
for Rs.1064 lakh by Central Public Health Environmental 
& Engineering Organisation (CPHEEO), technical wing of 
the Ministry. For implementation of the project, Ministry 
of Finance has ntleased first installment amounting to 
Rs.185.37 lakh as Additional Central Assistance (ACA) to 
the Stale Govemment of Andhra Pradesh during 2006-
07. 

SHRIMATI JHANSI LAKSHMI BOTCHA: Mr. Speaker, 
Sir, I thank the hon. Minister of Urban Development for 
sanctioning the proposal of the Govemment of Andhra 
Pradesh to set up a 2.86 MLD Desalination Plant at 
Bheemunipatnam. The House will be surprised to know 
that Bheemunipatnam is the second oldest municipality 
in the country. My first supplementary is, out of the total 
cost of As. 1064 Iakh only As. 185.37 Iakh has been 
released to the Slate Government during 2006-07. What 
is the time frame fixed to complete this proiect and when 
wiD the Govemment release the remaining amount for 
the project to provide drinking water to the people of 
coastal areas in Andhra Pradesh? 

SHRI AJAY MAKEN: Sir, out of As. 10.64 crore 
approved, 80 per cent would be given as grant by the 

Central Govemment and As. 1.85 cro,. is.juat the first 
installment which has been released. The rest of the 
ill8IaIImenIs would be ntIeaaed In the raat of tt)e UIDSSMT 
period which is in the next five years. 

SHRIMATI JHANSI LAKSHMI BOTCHA: Sir, the 
shant of the Central Govemment for this scheme is 80 
percent, the share of the State Government is 10 per 
cent and the shant of the local body is 10 per cent 
respectively. If the share of the urban local body is not 
coming forth, then the scheme can be suspended. In, 
view of less tax coBection by the urban local body, will 
the Minister consider reducing the share of the urban 
local body by at least 5 per cent? 

SHRI AJAY MAKEN: Sir, the UDISSMT, as it is, 
provides for only 80 per cent as grant. Eartier on, under 
AUWSP, the grant used to be 50 per cent. So, the Central 
Government's share has incntased from 50 per cent to 
80 per cent. " the local body Is unable to pay Its shant, 
the State Govemment should be able to help them out. 

MR. SPEAKER: Q. No. 369- Shri Raghuveer Singh 
KoshaI - Not present 

Shri P.S. Gadhavi. 

/TranslllIionJ 

Deb.. Trading 
+ 

*369. SHRI P.S. GADHAVI: 
SHRI RAGHUVEER SINGH KOSHAL: 

Wdl the Minister of FINANCE be pleased to state: 

(a) whether the Govemment is awant of Dabba 
exchange system, a form of illegal trading prevailing in 
the share-market, 

(b) if so, the details thereof; 

(c) whether this trading system has axpanded to many 
citiae; and 

(d) jf so, the measuras being takan by the 
Government to check this iUegaI trading? 

[EI1fIishJ 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) A statement is laid on tha 
Table of the House. 
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<a) to (d) Illegal trading in stocks outside recognized 
stock exchanges is loosely called "Dabba Trading". Since 
this happens outside exchanges, the details are not 
available. As and when such instances are reported or 
come to the notice of SEBI, it takes appropriate action 
and seeks help from State Governments. For example, it 
had conducted searches or inspections at a few places 
in and outside Mumbai in association with NSE in 2003. 
Based on SEBI's information, Income Tax Department 
had also conducted searches at a few places in Mathura, 
Bhuj, Calcutta and Bangalore in 2003. The Union Fmance 
Minister, vide his letter dated October 24,2005, had urged 
the Chief Ministers to take urgent steps to stamp out 
'dabba trading'. SEBI had also written similar letters to 
the Chief Ministers requesting them to take urgent action 
in the matter. Pursuant to recent news reports regarding 
dabba trading in Gujarat, SEBI has written on July 26, 
2006 to the Chief Secretary: Gujarat urging the State 
Govemment to Immediately take all necessary steps to 
effectively deal with such trading. 

SHRI P.S. GADHAVI: Sir, I am not asking any 
supplementary . 

MR. SPEAKER: Today you are being exonerated. 

SHRI P. CHIDAMBARAM: Sir, with your permission, 
may I correct the fourth sentence to that answer? 

MR. SPEAKER: Yes. 

SHRI P. CHIDAMBARAM: Instead of the present 
fourth sentence, the sentence should read es under: 

MFor example, it had conducted searches or 
inspections at a few places in and outside Murnbai 
in association with NSE in 2003. Based on SEBl's 
information, Income-Tax Department had also 
conducted searches at a few places in Mathura, Bhuj, 
Calcutta and BangaIore in 2003.-

MR. SPEAKER: You need not have responded. but 
since it is correction I had aHowed it. 

SHRI P. CHIDAMBARAM: Thank you, Sir. 

MR. SPEAKER: But this is not to be treated as a 

precedent. 

MR. SPEAKER: Q. No. 370 Shri Anil Basu - Not 
present 

Well, it is a matter of concem. On days we are 
sitting having Question Hour, hon. Members are not 
present. 

Q. No. 371 Shri Nikhil Kumar-Not present 

Shri Eknath M. Gaikwad-Not present 

Probably it was thought that there would be no Question 
Hour. 

Q. No. 372 Shri Kailash Nath Singh Yadav-Not present 

Shri Devidas Pingle -Not present 

Q. No. 374 Shri Mitrasen Yadav-Not preser1t 

The Ministers may be alert now because any question 
can come up. 

Q.No.37S - Shri Jivabhai Ambalal Patel - Not present. 

Shri Dharmendra Pradhan-Not present. 

I hope the Finance Minister has not made any 
arrangement. 

Q.No.376-Shri V.K. Thummar-Not present. 

Dr. Dhirendra AgarwaI-Not present. 

I share your agony. 

Q.No.3n - Shri Kishanbhai V. Patel - Not present. 

Shri Sugrib Singh - Not present. 

That is why all the comments are coming regarding 
Partiaments functioning. 

Q.No.378 - Shri Tarachand Sahu. 

SHRI TARACHAND SAHU: Yes Sir. 

MR. SPEAKER: Thank you very much. 

SHRI TARACHAND SAHU: Sir, I have been waiting 
for my question. 

MR. SPEAKER: You had expected that it would not 
come. 

SHRI TARACHAND SAHU: Yes Sir. 
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{TmnslalionJ 

Coverage under NREGS 

+ 
*378. SHRI TARACHAND SAHU: 

SHRI BAPU HARI CHAURE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has recently decided to 
include more districts under National RUI'aI Employment 
Guarantee Scheme (NREGS) in the Second Phase: 

(b) if so, the names of such districts selected! 
proposed to be selected, Statewise: and 

(c) the time by which aH the districts are likely to be 
covered thereunder? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) A Statement 
is laid on the Table of the House. 

(a) Yes, Sir. The government has decided to include 
130 adcilional districts under NREGS in the second phase. 

(b) The names of 113 districts excluding the cistricIs 
from Uttar Pradesh is annexed. The names of disIricts in 
Uttar Pradesh wHl be tabled separately after the election 
process in Uttar Pradesh is completed. 

(c) The NREG Act was enacted and notified on 7th 
September, 2005. In accordance with Section 1(3) of 
NREG Act, 2005, the Act shaH be applicable to the whole 
of the territory to which it extenc18 within a period of five 
years from the date of its enactment. 

AnneJcure 

Name 01 districts addt!Id under NREGA 

SI.No. of 
Disrticts 
added 

1. 

2. 

StatesIDistricts 

2 

Andhra PracIHh (e) 

NeHore 

East Godavari 

1 2 

3. Srlkakulam 

4. Kumool 

5. Prakasam 

6. 

7. 

8. 

9. 

Guntur 

AruNlChaI Pnldeah (2) 

Changlang 

Lohit 

Asum (6) 

Marigaon 

10. Darrang 

11. Nalbari 

12. Barpeta 

13. Hailakandi 

14. 

15. 

16. 

17. 

18. 

19. 

Cachar 

Blhllr (15) 

Sheikpura 

Siwan 

Khagaria 

Madhepura 

20. Sitamarhi 

21. West Champaran 

22. Banka 

23. Bhagalpur 

24 . East Champaran 

. 25. Begusarai 

26. Gopalganj 

27. Buxar 

28. Saran 

32 
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2 2 

29. Arwal Kerala (2) 

ChhaHisgarh (4) 51. Idukki 

30. Korba 52. Kasargod 

31. Janigir-Campa Madhya Pradesh (13) 

32. Mahasamund 
53. Chhindwara 

54. Harda 
33. Raipur 

55. Panna 
GuJarat (3) 

56. Katni 
34. Valsad 

57. Dewas 
35. Bharuch 

58. Guna 
36. Navsari 59. Rewa 

Haryana (2) 60. Datia 

37. Ambala 61. Damoh 

38. Mewat 62. Raigam 

Himachal Pradesh (2) 63. Anuppur 

39. Kangra 64. Ashok Nagar 

40. Mandi 65. Burahanpur 

J&K (2) 
Maharashtra (6) 

66. Thane 
41. Anantnag 

67. Wardha 
42. Jammu 

68. Buldhana 
Jharkhand (2) 

69. Osmanabad 
43. Singhbhum East 

70. Akola 
44. Deoghar 

71. Washim 

Karnataka (6) Manlpur (2) 

45. Bellary 72. Chandel 

46. Hassan 73. Churacnandpur 

47. Chikmagalur Meghalaya (3) 

48. Belgaum 74. East Khasi Hills 

49. Simoga 75. Jaintia Hills 

50. Kodagu 76 Ai Bhoi 
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1 2 1 2 

Mizoram (2) TIipurII (2) 

n. Champhai 99. South Tripura 

78. lunglei 100. West Tripura 

Nagaland (4) T ..... I Nadu (4) 

79. Kohima 101. Thanjavur 

80. Mokokchung 102. Thlruvarur 

81. Tuensang 103. Tmmelveli 

82. Wokha 104. Karur 

Orissa (5) UttaraIchand (2) 

83. Bargarh 105. Udham Singh Nagar 

84. Anugul 106. Haridwar 

85. Balasore West Bengal (7) 

86. Bhadrak 107. Cooch Behar 

87. Jaipur 108. Nacia 

Punjab (3) 109. Barddhaman 

88. Nawanshahr 110. Medinapur (East) 

89. JaJandhar 111. North 24 parganas 

90. Amritsar 112. Hooghly 

RaJ""'" (8) 113. Oarjling 

91. Tonk Utter PradHh 

92. Swai Macllopur list of districts in UP will be issued separately. 

93. Chiltorgarh SHRI TARACHANO SAHU: Mr. Speaker, Sir, It Is 
C8ftain thi:.tt now·a-days empIoymentoppoltUnltie8 in the 

94. Barmer villages are diminishing and therefore vUlagers are 

95. Jalor migrating to the cities. Consequently, the problems 
confronted by the cities got increased and the villages 

96. Jaisalmer a~ getting deserted. Keeping this aspect in mind, the 
Government has selected many districts under the 

Sikklm (2) National Rural Employment Guaran. Scheme. Through 

97. East Sikkim you, Sir, I would like to know from the hon'bla Minister 
that of the total 16 districts in Chhattiegarh they have 

98. South Sikkim selected eleven districts, four cistricts are proposed to be 
included in it, but Ourg district which is my district, has 
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been left out, please state the reasons for its non-
inclusion. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, selection of the districts is being done on the basis 
of criteria, 200 districts were selected in the first phase 
and 130 districts in the second phase. Thus a total of 
330 districts have been included. The hon'ble Member 
wishes to include his district also, there is a likelihood of 
his district getting selected in the third phase. 

SHRI TARACHAND SAHU: Sir, under this scheme 
the monitoring is not taking place in a proper way and 
in this context a large number of complaints have been 
received. I would like to know whether any scheme will 
be prepared from their side or any system will be 
developed which will properly monitor their works, please 
give a reply in this regard. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon'ble Member has raised a very pertinent 
question. Four formulae of monitoring are strict vigilance, 
transparency, people's participation and accountabHity. 
These four formulae can be applied to any scheme. Firstly 
hon'bIa Members, Chairman or co-chairman who are part 
01 the district vigilance monitoring committee have the 
right to monitor the territory, they have the right to verify 
the documents. Besides, any political worker, social 
activist, N.G.O. or any other entity, National Rural 
Employment Guarantee Law includes Right to Information 
Law itseH and there is a separate Right to Information 
Law. Therefore, we have put in place online monitoring 
system so that muster roll of every scheme be available 
in the websites enabling everybody to scrutinize it, go 
through it. First of all, the State of Orissa has introduced 
the online monitoring system; this was introduced partially 
in other states. We hope that in a few months onUne 
monitoring could be introduced which will ensure our 
connectivity with the blocks and muster roll of every 
scheme be available in websites so that it could be 
monitored. Hence, we are laying stress on people's 
participation, strict vigilance. Besides we have asked our 
State Governments to make sure that at least two per 
cent schemes be monitored by their secretariat level 
officials, 10 per cent schemes by the district officials and 
100 per cent schemes be monitored by the block officials. 
In this way, provision has been made for comprehensive 
monitoring and transparenO;)', It is only the beginning, it 

has taken one year for the implementation of the scheme 
and it is yielding good results and is producing 
encouraging signs. 

12.00 hr •• 

Within the next five years, this scheme will be 
implemented in each and every district of the country. 
Along with this, the objectives for which the law was 
formulated with strict monitoring like employment 
opportunities to the poor, curbing their migration, water 
conservation, water save management, water 
management, drought-proofing etc. all kind of plantation, 
flood-proofing all these will help in the rejuvenation of 
the country. On one hand in the two hundred districts 
about two crore people got employment, two crore families 
got employment. About 85 crore man-days have been 
created, earlier this was the figure for the entire country, 
but now it is for one third of the area, this much of man-
days have been created. Hence, we are getting very 
much encouraging results. So for its transparency, we 
expect cooperation of the hon'ble Members and the House 
in their respective districts. We have written letters to all 
hon'ble Members asking them to visit at least one 
Panchayat in order to check the muster roll and get a 
photocopy of it so that social monitoring can be ensured. 
So that in Gram Sabha a common man knows about the 
nature of the work going on there, the wages being paid, 
the names of the people involved in the work and 
transparency has been kept with regard to it. 

WRITIEN ANSWERS TO QUESTIONS 

/English} 

Non-Performlng A.set. of Public Sector Bank., 
Financial Institution. 

·365. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) the amount of Non-Performing Assets (NPAs) of 
the Public Sector Bank and other Financial Institutions 
as on December 31, 2006; 
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(b) the steps taken to recover the same; 

(c) the amount recovered during each of the last 
three years; and 

(d) the estimated amount of interest the Public Sector 
BankslFinanciai Institutions have lost due to NPAs? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Govemment ot India arid 
Reserve Bank ot India have stipulated certain steps for 
expeditious recovery of NPAs by PSBsIFls, which, Inter-
alia, include evolving and implementing a recovery policy 
by the banks, filing of suits in civil courtslDRTs, action 
under The Securitisation and Reconstruction of Financial 
Assets and Enforcement of Security Interest (SARFAESI) 
Act. 2002, compromise settlement, monitoring and follow 
up of NPAs at various levels, etc. The Credit Information 
Companies (Regulation) Act, 2005 has been enacted to 
provide for regulation of credit information companies and 
to facilitate efficient distribution of credit and thereby 
arresting fresh accretion of NPAs. Credit Information 
Bureau (India) Ud. has also been set up by a few select 
banks to disseminate information on borrowers to the 
banks enabling them to take informed and considered 
credit decisions. Due to concerted efforts, the net NPAs 
of the PSBs have reduced from Rs. 18,320 crore as on 
31st March, 2004 to Rs. 14,614 crore (1.18% of net 
advances) as on 31st December. 2006. Similarly, net 
NPAs of Fls have reduced from Rs. 5,118 crore as on 
31st March, 2004 to Rs. 969 erore (o.n% of net 
advances') as on 31st December, 2006. 

(c) The PSBs and Fls have recovered Rs. 21,202 
crore, Rs. 22,169 crore and Rs. 25,335 crore during the 
years 2003-04, 2004-05 and 2005-06 respectively. 

(d) The quantum of loss of interest due to NPAs 
depends upon various factors including the amount of 
NPAs. period for which the accounts have remained under 
NPA category, sacrifice in amount of Interest in 
compromise settlements, etc. rhe existing management 
information system of RBI does not generate this data. 

{Translation} 

Performance 01 ..... under ARW8P 

367. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of RURAL DEVELOPMENT 
be pleased to state: 

(a) whether the performance of some of the States 
in respect of supply of potable water under Accelerated 
Rural Water Supply Programme (ARWSP) is not upto 
the mark during the last three years; 

(b) If so, the details thereof; 

(c) the details of the States which have not utilized 
the Central assistance fully during the said period; and 

(d) the steps taken by the Govemment in this 
direction? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Drinking 
water is a State subject. State Governments are primarily 
responsible to provide drinking water facilities in the rural 
habitations. The central govemment supplements the 
efforts of the State Govemments in this direction by 

providing financial and technical support through the 
CentIaIIy Sponsored Scheme of Accelerated Rural Water 
Supply Programme (ARWSP). The performance of a State 
is measured by Its achievement of targets set for 
coverage. A Statement-I showing the targets set and 
achievements, State-wise, for the last three years is 
encIoaed. 

(c) As per the ARWSP guidelines the States are 
required to submit proposals for release of second 
inataIment after having utilized 60% of their available 
funds, including the opening balance of last financial year. 
The State wise details of Allocation, Release and 
ExpendIture in 2004-05, 2005-06 and 2006-07 are given 
in the enclosed statement-II. 

(d) All performance is regularly reviewed by the 
Centre and the release of central funds are adjusted 
accordingly in the second and sub8equent installments. 
This is to ensure that States utilize the funds available 
with them in time. However, the shortfall In one year is 
made up in subsequent year, so that the State is not 

deprived of Its share in the long term. States are 
encouraged to observe financial diIcipIifle and also 
complete water supply projecl8on time. 
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Statement I 

Tatget and Coverage of Habitations Under RUIlII Water Supply ProglllmmB Outing Last ThIllB YSSIS 

SI. No. StatelUT 2004-05 2005·06 2006·07 

Target Coverage Target Coverage Target Coverage· 

2 3 4 5 6 7 8 

1. Andhra Pradesh 4224 4129 2974 3294 3957 5000 

2. Arunachal Pradesh 301 254 397 325 328 89 

3. ,Assam 6669 4555 1871 2428 2978 1965 

4. Bihar 15 15 1623 1625 5116 8353 

5. Chhattisgarh 4500 3797 4000 10329 4800 8056 

6. Goa 2 25 6 

7. Gujarat 600 930 1059 1034 2329 1429 

8. Haryana 525 473 791 415 725 476 

9. Himachal Pradesh 1750 1nO 1336 1950 3000 2975 

10. Jammu and Kashmir 378 340 479 463 1008 41 

11. Jhart<hand 117 2150 2888 2100 3802 1608 

12. Kamataka 7636 6030 4790 3883 5333 2542 

13. Kerala 302 1083 831 2149 1065 812 

14. Madhya P~ 18680 10672 3352 10390 6963 8870 

15. Maharashtra 5000 2245 1894 2806 7673 2561 

16. Manipur 231 70 133 80 123 105 

17. Meghalaya 387 391 348 472 700 500 

18. Mizoram 174 174 130 130 134 42 

19. NagaJand 97 46 64 125 274 14 

20. Orissa 131 5528 2176 11509 4226 5406 

21. Punjab 720 626 800 1701 882 680 

22. Rajasthan 9000 11233 9952 13346 2853 7227 

23. Sikkim 44 120 71 120 164 85 

24. Tamil Naclu 6500 6520 7500 8338 3072 6360 
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2 3 4 5 6 7 8 

25. Tripwa 574 247 425 204 446 215 

26. Uttar Pradesh 92 92 2209 14386 7024 9837 

27. Uttaranchal 384 393 450 4B4 111 1480 

28. West Bengal 5806 5599 3869 2945 3900 1665 

29. Andman and Nicobar Islands 0 0 14 63 45 31 

30. Oadra and Nagar HaveIi 29 59 18 36 16 9 

31. Oaman and Diu 0 0 0 

32. Delhi 0 0 0 

33. Lakshadweep 0 2 10 0 3 

34. Pondicherry 0 71 15 104 64 42 

Total 74868 69639 56270 97215 73120 78476 

'Coverage report8d liB 20-4-2007. 

....",.", . 
Allocation, Rt1It1ass lind ExpsndIu", IJndsr AMlSJO (Nom7II/) OUting LIIsI .,..",.,. Ya.I$ 

(Rs in 1aIch) 

S. No 2004.()5 2005-06 2O()S.()7 

AIocaIion ReIeue Expend. AIocaIiDn RaIeue Expend. AIIocsIion ReIeue Expend.' 

2 3 4 5 6 7 8 9 10 11 

1. Ardva PradII&h 13084.00 13084.00 15742.00 23947.35 22340.29 151106.00 19548.00 28885.10 22380.23 

2. AnIIIchaI PnIdash 6125.00 6125.00 7845.94 9993.61 9874.54 10518.16 10211.00 1&3.78 4aIO.3& 

3. Assam 10331.00 87112.12 8524.90 18851.29 14800.63 111883.40 17369.00 11372.37 14028.89 

4. Bihar 7405.00 7400.113 5829.42 15324.00 15324.00 81154.93 18571.00 13008.85 13400.00 

5. ChhalIisgaItI 2683.00 8.80 1567.20 51104.97 m.44 2738.50 6549.00 6549.00 .-
6. Goa 121.00 0.00 551.33 221.05 182.45 98.08 253.110 127.00 123.81 

7. ~ 6623.00 6623.00 6623.00 11188.00 1120S.00 11497.13 12503.00 13703.10 8890.08 

8. Haryn 1974.00 1974.110 1974.00 3512.110 3493.30 2111.56 4546.00 4873.110 4009.12 

9. HinadIaI P!adesh 5427.00 5427.00 5287.14 8S8S.oo 10885.00 10897.33 8683.00 15127.00 5071.77 

10. .8MIJ IIICI KasIInir 12502.00 12500.00 13905.58 19908.00 21908.00 11075.90 26163.00 23208.67 12088.36 
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1 2 3 4 5 6 7 8 9 10 11 

11. 2949.00 1859.83 1728.84 6334:61 6171.28 3921.24 7261.00 3831.00 2939.18 

12. 10046.00 10045.89 10231.83 17723.99 17723.99 19104.52 17467.00 20800.60 16197.38 

13. 3946.00 3946.00 4401.00 6110.65 6110.65 4914.70 6216.00 6216.00 5474.87 

14. 7745.00 7745.00 6677.95 15101.00 15039.88 15483.73 18797.00 19733.40 7416.57 

15. 15971.00 15971.00 19175.90 31610.88 31610.88 32286.40 36152.00 36152.00 21197.52 

16. 2103.00 2103.00 2483.50 3430.93 2713.67 845.21 3379.00 1689.50 1033.00 

17. ~ 2422.00 2953.89 3949.77 3190.10 3243.84 4073.00 5104.59 2499.85 

18. 1737.00 1737.00 1810.00 2831.58 2599.27 2488.87 2920.00 4271.39 1419.82 

19. 1782.00 1102.00 1583.08 2907.91 2641.20 1647.05 2998.00 2998.00 1432.50 

20. Orissa 8934.00 8934.00 5514.63 14212.40 13880.94 8902.56 10332.00 9130.83 7200.45 

21. 2815.00 2815.00 2667.29 4172.53 4134.81 3754.91 4098.00 4098.00 2058.16 

22. 20392.00 20391.86 15536.12 38020.72 35891.34 27339.86 26425.00 20171.36 30962.79 

23. 731.00 731.00 745.12 1196.53 1183.68 1121.56 1229.00 1630.77 609.50 

24. 7125.00 1075.13 7558.07 11875.00 11093.34 9374.62 12057.00 12496.22 10954.00 

25. 2149.00 1558.25 2069.28 3503.10 3199.86 3255.38 3613.00 4577.89 3358.90 

26. UIIar Pradesh 12991.00 12991.00 12361.53 28372.10 28372.10 18134.01 27990.00 28389.40 30884.00 

27. 3035.00 2957.97 3961.90 6559.12 6559.12 5533.11 7523.00 7779.36 4599.48 

28. wast Bengal 8527.00 8210.21 8555.08 15246.90 15078.33 14238.08 15806.00 17118.40 7679.61 

29. 5.63 0.00 238.45 34.38 0.00 0.00 32.73 

30. Dadra and Nagar Havei 3.75 0.00 0.00 22.92 0.00 5.92 0.00 

31. Daman and Diu 0.00 0.00 0.00 0.00 0.00 13.53 

32. 2.81 0.00 4.69 0.00 0.00 

33. 0.00 0.00 0.00 0.00 0.00 3.64 

34. 2.81 0.00 0.00 17.19 0.00 0.00 38.72 0.00 

35. 5.48 

I 

Tolal 179670.00175441.59 178003.97 326731.17 322288.09 265249.19 333900.00 334303.78 247316.89 

"expenditure reported by StateslUTs tin 20-4-2007 
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/EngIish] 

Late Re ..... of Funds under SGRY 

-a70. SHRI ANIL BASU: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) whether the Government had released funds under 
Sampooma Grarneen Rozgar Yojana (SGRy) towards the 
end of the financial year 2005-06; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether deductions from permissible aDocation for 
2006-07 have been made for the non-utIIIsation of funds 
thus released and 

(d) if so, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) In 2005-
06, first instalment under Sampoorana Grameen Rozgar 
Yojana (SGRY) was sanctioned on 11.4.2005 to 463 
districts which were released the second instalmenl in 
2004-05 without any condition. For 116 districts, the first 
instalment was released on fulfillment of the conditions 
imposed at the time to release of second instalment in 
2004-05. For cine district which could not draw second 
instalment in 2004-05, the release of first instalment in 
2005-06 was done on 10.8.2005 on receipt of proposal 
alongwith supporting documents for release of first 
instalment in 2005-06. After enhancement of Budget 
provision for SGRY in 2005-06 from Rs.4000 crores to 
Rs.5500 crores, the balance entitled amount of first 
instalment was sanctioned to 575 eligible districts on 
4.10.2005 and 5.10.2005. The balance entitled amount of 
first instalment was sanctioned to 5 districts after 
5.10.2005. 

According to SGRY Guidelines, the districts are 
required to approach the Ministry of Rural Development 
for release of second instalment after they have utilized 
60% of available funds and after 50"10 of foodgrains 
authorized through first instalment has been lifted and 
60% of available foodgrains utilized with supporting 
documents such as Utilisation Certificates for cash and 
foodgrains, Audit Report, Bank Reconciliation Statement 
and Bkx:k.-wise Receipt & Expenditure Statement The 
second instalment was released to 568 districts after 
receipt of proposals completed in all respect from 
November, 2005 till March, 2006. 

The eligible districts were sanctioned additional funds 
forSGRY programme from the saving under the 
programme towards the end of the financial year 2005-
06. 

Thus, the SGRY funds were released to the districts 
starting from April, 2005 till March, 2006. 

(c) and (d) The permissi:)Ie canyover funds with effect 
from 1.4.2006 is 10% of total available funds. Total 
available funds incfude Central releases, State releases, 
Opening Balance and Miscellaneous Receipts. However, 
additional funds released towards the end of 2005-06 
were not taken into account for calculating Opening 
Balance as on 1.4.2006. In case the carryover funds 
exceeded 10% of the available funds as on 1.4.2006, 
the Central share was deducted proportionately at the 
time of release of second instalment in 2006-07. 

External Debt 

-371. SHRI NIKHIL KUMAR: 
SHRI EKNATH MAHADEO GAJKWAD: 

Will the Minister of FINANCE be pleased to state: 

(a> whether the country's total external debt has 
increased at an alarming point upto March, 2007; 

(b) if so, the details thereof and the reasons therefor; 

(c) the percentage share of external debt between 
Corporate Sector and Government Sector; 

(d) whether the external debt in terms of percentage 
of Gross Domestic Product (GOP) is more than 16%; 

(e) if &0, the reasons therefor and the details of the 
repercussions thereof; 

(f) whether the Govemment has formulated any 
strategy to reduce the debt burden of the country; and 

(g) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) No, SIr. As a proportion of 
GOP, India's total extemal debt, in fact has steadily 
declined from 21.1 per cent in 2001-02 to 15.8 per cent 
in 2005-06, the latest full year for which data is 
available. 
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(c) The share of Government debt in total external 
debt was 33.4 per cent, while Non-Govemment debt 
accounted for 66.6 per cent of total external debt at end-
December 2006. Corporate debt, covered under Non-
Government, and representing loans raised by Indian 
corporates under external commercial borrowings, export 
credit and short-term credits, was 36.4 per cent of total 
extemal debt at end-December 2006. 

(d) No, Sir. 

(e) Does not arise. 

(f) and (g) Yes, Sir. Government has been following 
prudent external debt management policies by raising 
funds under Government borrowing on concessional terms 
and from less expensive sources with longer maturities, 
monitoring short-term debt, prepaying high cost loans, 
rationalising interest rates on Non-Resident Indian 
deposits, restricting end-use of External Commercial 
Borrowings and encouraging non-debt creating capital 
flows. 

{Translation] 

Review of Definition of Income Tax 

·372. SHRI KAILASH NATH SINGH YADAV: 
SHRI DEVIDAS PINGLE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has reviewed the 
definition of Income Tax; 

(b) if so, the details thereof; 

(c) whether the Govemment is considering to levy 
tax on dividend received from the companies; 

(d) if so, the reasons therefor; 

(e) whether the interest on post office deposit 
schemes and mutual funds is being exempted from 
Income Tax; and 

(f) if so, the details in this regard? 

THE MINISTER OF FINANCE: (SHRI P. 
CHIDAMBARAM): (a) and (b) There is no definition of 
"income-tax" under the Income tax Act, 1961. However, 

clause (43) of section 2 of the said Act defines "tax" in 
relation to the assessment year commencing on the 1 st 
day of April, ·1965 and any subsequent assessment year 
to mean income-tax chargeable under the provisions of 
the Income tax Act, 1961, and in relation to any other 
assessment year, income-tax and super-tax chargeable 
under the provisions of the Ad prior to the aforesaid 
date. This definition was reviewed and Finance Act, 2005 
amended the said definition w.e.f. 1.4.2006 to include 
fringe benefit tax payable under section 115WA of the 
Act in respect of the assessment year commencing on 
1.4.2006 and any subsequent assessment year. 

(c) and (d) Dividend distributed by a domestic 
company which is subject to Dividend Distribution Tax 
under section 115-0 of the Income-tax Act, 1961 is 
presenUy exempt in the hands of the recipient under 
section 10(34) of the said Act. Levy of tax on dividend 
in the hands of the recipient is not under consideration. 

(e) and (f) Incorne by way of interest, premium on 
redemption or other payment on such securities, bonds, 
annuity certificates, savings certificates and other 
certificates and deposits, including those of Post Office, 
as the Central Government may, by notification in the 
Official Gazette, specify in this behaH, is exempt under 
section 10(15)(i) of the Income tax Act, 1961, subject to 
the conditions and limits specified in such notification. 

Under section 10(35) of the Income-tax Act, 1961, 
exemption is available in respect of any income (other 
than income arising from the transfer of units) received 
in respect of the units of (i) a Mutual Fund registered 
under the Securities and Exchange Board of India Act, 
1992, or regulations made thereunder; or (ii) such other 
Mutual Fund set up by a public sector bank or a public 
financial institution or authorised by the Reserve Bank of 
India and subject to such conditions as the Central 
Government may, by notification in the Official Gazette, 
specify in this bahaH. 

*373. 

./EngIish] 

Funds to States Under JNNURM 

·374. SHRI MITRASEN YADAV: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

"The question was transferred to Ministry of Home Affairs for 
8.5.2007. 
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<a> the quantum 01 funds allocated under JawahartaJ 
Nehru National Urban Renewal Mission (JNNURM) 
scheme to various States during 2006-07 and earmarked 
for 2007-08; 

(b) whether some State Governments have requested 
the Union Government to increase the funds tothair 
States under the said scheme; and 

(c) if so, the details thereof and the reaction of the 
Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): <a) 
Indicative allocations of funds to StatesiUnion Tenttories 
have been made. Details are placed In the encIoeed 
Statement. 

(b) No, Sir. 

(c) Does not arise. 

IndicatiWl alJocations of funds 10 StaltlslUniDn TtIII'itodes undsr JNNURM for UIbBn Inlnlslructum and GtwtImsncs 
(UIG) and Ufban Inf1astrucIure OtIvtJIopmBnt SchBmtI lor SlnaD and MfIdIum Towns (UIOSSMT). 

51.No. Name 01 State Allocation by Planning Commission (Rs. in croM) 

2006-07 2007·08 

UIG UIDSSMT UIG UIDSSMT 

2 3 4 5 6 

1. Andhra Pradesh 168.48 68.84 188.69 53.85 

2. Arunachal Pradesh 0.73 1.05 O.Bl 0.82 

3. Assam 16.98 14.22 19.02 11.13 

4. Bihar 43.37 35.60 48.58 27.85 

5. Chhattisgarh 14.51 18.92 16.25 14.80 

6. Goa 2.05 3.10 2.30 2.42 

7. Gujarat 203.80 49.40 228.26 38.64 

8. Haryana 21.89 27.46 24.52 21.48 

9. Himachal Pradesh 3.01 2.45 3.37 1.91 

10. Jammu and Kashmir 33.17 4.97 37.15 3.89 

11. Jharkhand 62.86 16.07 70.41 12.57 

12. Karnataka 134.76 62.21 150.94 48.66 

13. Kerala 46.55 32.69 52.13 25.57 

14. Madhya Pradesh 95.93 62.22 107.44 48.67 

15. Maharashlra 495.64 93.33 555.12 73.01 

16. Manipur 5.18 t.n 5.81 1.38 
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during the period 1st January 2003 to 30th June 2006. 
The database maintained by RBI does not generate the 
Information State-wise. 

(bl As per RBI Guidelines on Fair Practice Code for 
lenders issued in May, 2003, it is inter-alia, stipulated 
that in the matter of recovery of loans, the lender should 
not resort to undue harassment viz. persistently bothering 
the borrowers at odd hours, use of muscle power for 
recovery of loans etc. 

RBI has issued instruction to all commercial banks! 
NBFCs (excluding Regional Rural Banks) in November, 
2005 regarding Credit Card Operations these inter-alia 
stipulates that their agents should not resort to intirnIdation 
or harassment of any kind, either verbal or physical, 
against any person in their debt collection efforts. This 
includes acts intending to humiliate publicly or intrude 
the privacy of the credit card holders' family members, 
referees and friends, making threatening and anonymous 
calls or making false and misleading representations. 

The Code of Banks' Commitments to Customers 
formulated .by Banking Codes and Standald-Boards of 
India (BCSBI) provides. inter alia, that the collection porK:)' 
of the bank be built on courtesy. fair treatment and 
persuasion and the bank follows a security repossession 
policy in consonance with the law. 

The IBA has formulated a "Model Code for collection 
of dues and repossession of security" which has been 
recommended to banks in January. 2007 for adoption 
and implementation. The Model Code, inter alia, provides 
that banks commit to maintaining the dignity and respect 
of customers in their Debit Collection Policy and not follow 
policies that are unduly coercive in collection of dues. 

The Hon'bIa Supreme Court, in a recent judgement, 
has ordered that Bank(s) should resort to procedure 
recognized by law to take possession of vehicles in cases 
where the borrower may have committed default in 
payment of the instalments instead of resorting to strong 
arm tactics. 

(cland (d) In case of any violation of extant 
guidelines by a bank, appropriate regulatory action is 
taken by RBI. 

Bank L.o8na under SGSY 

"376. SHRI V.K. THUMMAR : 
DR. DHIRENDRA AGARWAL : 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment provides loans through 
banks under Swarn-jayantt Gram Swarozgar Yojana 
(SGSy); 

(b) if so, the details of rules and procedure followed 
in this regard; 

(c) the number of applications received during the 
last two years in this regard; 

(d) the number of applications sanctioned out of them; 
and . 

(e) the ground for rejection of applications? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Yes Sir, the Commercial 
Banks, Regional Rural Banks and Cooperative Banks 
provide loans to Swaroz~ and SeH Help Groups (SHG) 
under Swam Jayanti Gram Swarojgar Yojana (SGSY). 
The procedure to be followed by banks is span out In 
the SGSY guidelines framed by Ministry of Rural 
Development (MoRD). 

Financial assistance to Swarozgaris under SGSY 
comprises two components viz. loan and subsidy. WIlle 
the loan is disbursed by banks, subsidy Is provided by 
District Rural Development Agency (DRDA). The size of 
loan depends on the nature of the project. It is a 
composite loan comprising both fixed and working capital. 
Banks disburae the fuR project COlt including subeidy to 
the Swarozgaris as loan. Subsidy is back ended and 
would be ~ towards the last few Instalments of 
the loan. 

The scheme provides for reservation for the Weaker 
Sections to the extent of 50% for Scheduled Castel 
Scheduled Tribe, 40 % for women and 3% for 
handicapped. Besides this, 50% of SHGs formed in each 
block should be exclusively for women. Further, the 
8Cheme provides for repayment within a period ranging 
from 5to 9 years depending on the activity undertaken 
by the beneficiary. 

(c) and (d) The number of appIIcaIiona received by 
banks under SGSY and the loans sanctioned to them 
during the last two years are as under:-
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Y•r Applications received 

Individual SHGs SHGs 

2004-05 

2005-06 

260262 102486 201436 

235864 112983 180387 

92486 

98833 

(e) A quick study of SGSY was conducted by
Reserve Bank of India to ascertain the reasons tor the 
pendency of applications at bank branch level. The study, 
inter-alia, revealed the following; reasons/constraints in 
sanctioning of applications:-

• Fowarding unvlable and un-bankable proposals
to the banks.

• Most of the applications pertained to similar type
of activity resulting in saturation of activity.

• Lack of co-ordination between govt. agencies
and bank officials.

• Bunching of applications by the Sponsoring
Agencies and submission of applications at the
end of the year.

/English} 

Conawn�on of Power In the 
Agrtcunura Sector 

"3n. SHRl KlSHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

WUI the Minister of POWER be pleased to state: 

(a) the percentage of power consumption in the
Agriculture, Industrial and Domestic sector, separately, 
during each of the last three years; 

(b) whether the agriculture sector is the worst affected
due to power shortage in the country; 

(c) if so, the details thereof; and

(d) the remedial measures taken/proposed to be taken
by the Govemrnent in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) The percentage of power consumption in 
agriculture, industrial and domestic sectors during the 
years 2003-04, 2004-05 and 2005-06 are as under: 

Domestic 

Industrial 

Agriculture 

"Provisional 

2003-04 
(%) 

24.86 

34.51 

24.13 

2004-05·. 2005-06" 
(%) (%) 

24.n 24.30 

35.63 35.87 

22.93 21.86 

(b) and (c) Electricity is a concurrent subject. Supply
and distribution of electricity to various categories of 
consumers including agriculture, industrial & domestic is 
in the purview of the States. The Central Govemment 
supplements the efforts by establishing power generating 
stations through Central Public Sector Undertakings 
(CPSUs). Allocation of power is given to the beneficiary 
StateslUTs from these, stations. Agricultural consumers 
in various states, have reportedly been provided 4-24 
hours per day supply during 2006-07. 

(d) The following steps have been taken/are being
taken to improve availability of power In the country: 

(i) Rigorous monitoring of capacity addition of the
on-going generation projects.

(ii) Advance planning of generation capacity addition
projects for the 11th Five Year Plan.

(iii) Implementation of Ultra Mega Power Projects of
4000 MW each to achieve benefit of economy
of scale.

(iv) "Partnership in Excellence" Programme starting
with adoption of better operation and
maintenance (O&M) practices to enable
enhancement of Plant Load Factor (PLF) of
existing thermal power stations through tie-up
with well performing power utilities as a pre­
cursor to renovation and modernization.

(v) Renovation, modernization and life extension of
old and inefficient generation units with interest
subsidy on loans by the Power Finance
Corporation and Rural Electrification Corporation
under "Accelerated Generation and Supply
Programme (AG&SP).

(vi) Tapping of surplus power from captive power
plants.
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(vii) Utilization of unutilized capacity of gas based 
stations on liquid fuel. 

(viii) Strengthening/Augmentation of sub-transmission 
system in State under Accelerated Power 
Development Reforms Programme (APDRP) as 
a major step towards reduction of Aggregate 
Technical and Commercial (AT&C) Losses. 

(ix) Coordinated operation and maintenance of hydro, 
thermal, nuclear and gas based power stations 
to optimally utilize the existing generation 
capacity. 

(x) Optimum utilization of available power by 
strengthening of inter-state and inter-regional 
transmission capacity. 

(xi) Promoting demand side management, energy 
efficiency and energy conservation measures. 

(xii) Rigorous monitoring of production, transportation 
and supply of coal by an Inter-Ministerial Group 
comprising representatives of Ministry of Coal, 
Ministry of Power Ministry of Railways, Central 
Electricity Authority and Coal India Limited on 
weekly/fortnightly basis to review and resolve the 
constraints 

[Translation] 

Coal and Gas-based Power Projects 

*379. SHRI RAJIV RANJAN SINGH "LALAN": 
DR. CHINTA MOHAN: 

Will the Minister of POWER be pleased to state: 

(a) the number of gas-based power projects vis-a-vis 
the coal-based power projects in the country as on date; 

(b) whether the gas-based thermal power projects 
are more cost effective than the coal-based power 
projects; and 

(c) if so, the details of the comparative benefits of 
the gas-based thermal power projects over the coal-based 
power projects? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) As on 31.03.2007, there are 94 coal and 
lignite based power stations with total installed capacity 

of 71,031.38 MW and 51 gas based power stations with 
installed capacity of 11,741.72 MW. 

(b) and (c) The comparative economics of cost of 
generation depends on factors like price of the fuel and 
location of the plant. The cost of generation for gas based 
power projects, at the current price of gas, works out to 
be higher than that of coal based power projects. 
However, comparative benefits of gas based projects over 
coal based projects are as under: 

(i) Lesser initial capital cost. 

(ii) Higher efficiency. 

(iii) Lesser land requirement. 

(iv) Lesser water requirement. 

(v) Lesser gestation period. 

(vi) More Environment friendly. 

[English] 

Disinvestment of Public Sector Enterprises 

*380. SHRI SUBRATA BOSE: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the public sector enterprises which 
have been disinvested during the last three years; 

(b) the details of the public sector enterprises which 
are proposed to be disinvested in the Eleventh Plan 
alongwith the reasons therefor; 

(c) whether the Government proposes to bring those 
public sector enterprises under the Government's purview 
again which have been divested in the last five years; 
and 

(d) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) In the year 2004-05, Government 
disinvested 5.25 per cent of the fully diluted post-issue 
equity capital of National Thermal Power Corporation 
Limited out of its shareholding, by piggy-backing on the 
fresh issue of equity by the company. There has been 
no other case of disinvestment of equity in any Central 
Public Sector Enterprise (CPSE), during the last three 
years. 
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2 3 4 5 6 7 8 

14. Pune 635 MLD mMLD At present 89220MLD Khadakwasla PMC required to 

(Maharashtra) (total (as per 750 MLD from Project and identify new 

requirement as CPHEEO water is Khadakwasla Temghar dam sources since 

per PMC) norms) supplied to project and an sanction to draw 

468 MLD the PMC addttional water from 

(domestic area. 29.64 mid Khadakwasla 

requirement as from ground project is valid up 

per CPHEEO water. to 2002. 

norms) 

15. Kolkata 2258.4 MLD 3124 MLD 3207.7 MLD Future River Hoogly is Future demand 

(West Bengal) requirement the only source has been 

can be met of surface water proposed to be 

from surface for KUA. Water met by installation 

and ground Treatment Plants of new plants as 

water are functioning well as increasing 

sources. for water supply. the capacity of 

Groundwater is the existing 

also used treatment Plants 

through deep e.g. Garden

tube wells and Reach Water

hand tube wells. Works and Palta

Water Works.

16. Asansol 136.35 MLD 206 MLD 165 MLD Shortfall in Damodar, Ajay Completion of 

(West Bengal future supply and Barakar RCFA Part Ill 

is projected as river. water supply 

14 MLD Scheme. 

Tapping of 

ground water 

resources etc. 

17. Kanpur 588.50 MLD 1226.50 310 MLD 1600 MLD Ganga river, Ganga Barrage, 

(Uttar Pradesh) MLD canal and tube Kanpur 

wells. 

18. Agra 270.97 MLD 425.79 MLD Figure not 345 cusecs Yamuna river Gokul barrage 

(Uttar Pradesh) indicated in from Gokul and tube wells. and proposed 

report barrage and Agra barrage. 

Agra barrage. 

19. Lucknow 431 MLD 776 MLD 410 MLD Future Gomti river and 3rd and 4th water 

(Uttar Pradesh) requirement tube wells. works of Sharda 

will be met Sahayak Canal 

from Sharda System. 

Sahayak 

Canal 

System. 
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(b) if so, the details thereof; 

(c) whether HPSEB has requested NHPC to 
reimburse the amount spent on the project; and 

(d) if so, the decision taken by the NHPC thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) Himachal Pradesh State Electricity 
Board (HPSEB) had incurred an expenditure to the tune 
of Rs.27.83 crores on Hydroelectric Projects (HEPs) on 
river Parbati, having aggregate installed capacity of 2051 
MW, for survey and investigation, preparation of Detailed 
Project Reports (DPRs), pre-construction activities, 
infrastructure works etc. 

(c) Yes, Sir. 

(d) According to a Government decision conveyed to 
NHPC in February, 2000, reimbursement of expenditure 
incurred by HPSEB on Parbati HEPs was to be made by 
NHPC after deduction of grants-in-aid given by the 
Government of India subject to the condition that no 
interest would be payable to HPSEB on the amount spent 
by HPSEB on the project prior to handing over the Parbati 
Stage-II project to NHPC. Accordingly, an amount of 
Rs. 28,49,51,0007- was paid by NHPC to HPSEB up to 
January, 2001. However, the Government of Himachal 
Pradesh has been requesting for payment of interest in 
addition to the reimbursement of actual expenditure 
incurred by Government of Himachal Pradesh/HPSEB. 
Further, a one-time ad-hoc relief was provided by the 
Government of India to the State of Himachal Pradesh 
(conveyed to it in June 2000) by waiving surcharge of 
Rs.38.56 crores in respect of Baira Siul HE Project with 
the understanding that other issues including the payment 
of interest of expenditure incurred by HPSEB towards 
Parbati HEPs would be treated as settled and closed. 

[Translation] 

Allocation of Funds for Rehabilitation of 
Scavengers 

3531. SHRI KAILASH BAITHA: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state the funds allocated to the Government 
of Bihar for rehabilitation of scavengers under the Rescue 
and Rehabilitation Scheme for Manual Scavengers during 
each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR! SELJA): Under the National Scheme tor 
Liberation and Rehabilitation of Scavengers and their 
Dependents (NSLRS), no funds were released to the State 
of Bihar during the last three years. 

[English] 

Funding gaps under PMGSY 

3532. SHRI NAVEEN JINDAL: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the rural roads targets set under the Bharat 
Nirman Programme; 

(b) whether these targets are being hampered due 
to the funding gaps; 

(c) if so, the details thereof; and 

( d) the steps being taken to overcome the funding 
gaps. 

THE MINlSTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PHASAD SINGH): (a) Under Bharat 
Nirman (road component), it is targeted to connect all 
villages with a population of 1000 persons and above 
(500 persons and above in the case of hilly or tribal 
areas) with an all weather road by 2009. Under the 
programme, it is estimated to construct about 1 ,46, 185 
kms. rural roads for connecting 66,802 habitations and 
upgrade about 1 ,94, 130 kms. existing rural roads. 

(b) Delay in implementation of works under Pradhan 
Mantri Gram Sadak Yojana (PMGSY) due to non-
availability of funds has not been reported by the State/ 
UT Governments. 

(c) and (d) In addition to the allocation of funds from 
the Diesel Cess, funds are being arranged from the World 
Bank/Asian Development Bank and also from National 
Bank for Agriculture and Rural Development (NABARD). 

[Translatonj 

Development of Science and Technology 

3533. SHRI HARIKEWAL PRASAD: WHI the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 
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(a) whether the Govemment of Uttar Pradesh has 
sent proposaJa to the Union Govemment for development 
of Science and Technology during the last three years; 

(b) if so, the details thereof, year-wise; 

(c) the decision taken by the Govemment on these 
proposals; 

(d) the number of proposals rejected by the 
Govemment alongwith the reasons therefor; and 

(e) the number of proposals pending with the 
Govemment at present concerning Uttar Pradesh? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. However, the Ministry of Science 
and Technology in the Union Government provides support 
to scientific research proposals received from research & 
development institutions, universities, voluntary 
organisations, state science and technology councils and 
other autonomous organisations in various states including 
the State of Uttar Pradesh. According to available official 
statistics, the Union Govemment has funded 294, 338 & 
314 numbers of research and development projects at a 
total cost of Rs 38.36 crores, Rs 35.29 crores & 
As. 62.67 crores during the years 2002-03, 2003-04 & 
2004-05 respectively in the state of Uttar Pradesh. 

(b) to (e) Do not arise. 

{English] 

Drought Prone Area Programme 

3534. SHRI G. KARUNAKARA REDDY: Will the 
Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment has identified drought 
prone di8trIcIs In the cola1try for implementation of Drought 
Prone Areas Programme (DPAP) due to drought situation 
prevailing there during the last three years; 

(b) if so, the details thereof, State-wise; and 

(c) the present status and break-up of funds released 
thereunder for those drought prone districts in each State 

particularly Kamataka? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) No, Sir. 
However, a High Level Technical Committee constituted 
in 1993 under the Chairmanship of Dr. C.H. Hanumantha 
Rao identified 947 blocks of 155 districts in 13 states for 
coverage under DPAP. With the bifurcation of several 
programme States, districts and blocks, the programme 
at present is in operation in 972 Blocks of 185 districts 
in 16 states. The state-wise details are given in the 
enclosed statement-I. Under the DPAP Programme, the 
Central Share of Rs. 1011.97 crore has been released to 
programme states during the last three years. State-wise 
& year-wise details of funds released is given in enclosed 
Statement-II. 

Ststement I 

States, Districts and Blocks Covered under Drought 
Prone Areas ProgrammtlS (OPAP) 

SI. No. Name of No. of No. of 
the States Districts Blocks 

1. Andhra Pradesh 11 94 

2. Bihar 6 30 

3. Chhattisgarh 8 29 

4. Gujarat 14 67 

5. Himachal Pradesh 3 10 

6. Jammu and Kashmir 2 22 

7. Jharkhand 14 100 

8. Karnataka 15 81 

9. Madhya Pradesh 24 105 

10. Maharashtra 25 149 

11. Orissa 8 47 

12. Rajasthan 11 32 

13. Tamil Nadu 18 80 

14. Uttar Pradesh 15 60 

15. Uttaranchal 7 30 

16. West Bengal 4 36 

Total 185 972 
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SI. No. Name of the States 2004-05 

1. Andhra Pradesh 40.08 

2. Bihar 3.11 

3. Chhattisgarh 17.94 

4. Gujarat 25.37 

5. Himachal Pradesh 4.25 

6. Jammu and Kashmir 2.23 

7. Jharkhand 10.65 

8. Kamataka 25.03 

9. Madhya Pradesh 52.88 

10. Maharashtra 34.88 

11. Orissa 11.42 

12. Rajasthan 15.74 

13. Tamil Nadu 28.17 

14. Uttaranchaf 14.57 

15. Uttar Pradesh 11.26 

16. West Bengal 2.43 

Total 299.99 

Duplica PAN Cerde related ...... ment 

3535. SHRI CHENGARA SURENDRAN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Government is aware of the 
haraa8ment being made to general tax payer8 by Income-
Tax Department by the dupIicaIion of PAN Card; and 

(b) if so, the action taken by the Government to 
address the difIicutties of the tax payers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) A number 

(Re. In Crena) 

2005-06 2006-07 Teal 

53.82 41.31 135.21 

3.79 3.03 9.93 

16.75 8.27 42.96 

29.11 35.98 90.44 

6.6 3.89 14.64 

2.6 2.80 7.43 

15.58 4.79 31.00 

27.38 31.76 84.15 

53.28 53.74 158.80 

44.49 57.53 138.88 

20.91 14.81 47.14 

17.12 25.82 aea 
16.80 30.83 75.40 

26.44 7.89 48.70 

14.67 34.67 80.80 

3.88 2.70 9.01 

352.98 359.00 1011.97 

of penIOnI made muIIIpIe IIIlPicetiorW for PAN giving 
partIcuIara diff8l8l'1tly, re8UIting In iIeue of multiple PANS. 
With a view to deering the PAN ........ , It WBI decIdId 
to &nIertake an ex ... for de-cIupbIIon of PAN. No 
C8Ie of tw-a.rn8Il1 during the de-cIupbIIon ..... 
hu corne to our notice. However, In • few CUM 
diffICUlties in the .... of refunc:II due to dupIicatiof) of 
PAN have been noted. 

(b) Field oIficeI of the Income Tax Department have 
been directed to complete de-dupIication exerciIe In a 
time-bound manner. FUfther, the eoftware In IhIe regard 
hal been enhanced 80 .. to epeed up the de-cIupbIIon 
process. 
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installation of Doppler Reelers 

3536. SHRI SHRINIWAS DADASAHEB PATIL: WHI 
the Minister of EARTH SCIENCES be pleased to 
state: 

(a) whether Modernization Plan to install Doppler 
Weather Radars has been approved by the Government; 

(b) if so, the location-wise details thereof; 

(c) whether a request to set up a Doppler Radar 
System and network of Rain Gauge Stations at 
Koyananagar in Satara District of Maharashtra has been 
received by the Government; and 

(d) if so, tbe details thereof and the action taken 
thereon? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. The Phase-1 of the proposed 
modernization plan to install Doppler Weather radars 
(DWRs) as well as Automatic rain gauges has been 
approved by the Earth Commission. It is now under 
process of approval by the Govemment. 

(b) As per the proposed modemizatlon plan Doppler 
Weather Radars (DWRs) to be installed in Phase-1 are 
at Mumbai, Paradip, Goa, Karaikal, Patlala, Delhi, Bhopal, 
Mohanbari, Agartala, Nagpur, Lucknow and Patna. 

(c) and (d) No, there is no specific proposal to install 
a Doppler Weather Radar at Koyananagar in Satara 
District of Maharashtra. However, the DWRs proposed to 
be installed at Mumbai & Goa will have contiguous 
coverage to include Satara District for weather monitoring. 
As far as the network of rain gauges are concerned, five 
of them are planned in the Koyana catchment area. 

Quality of Water 

3537. SHRI NARAHARI MAHATO: Will the Ministar 
of RURAL DEVELOPMENT be pleased to state: 

(ay whether proper arrangernen1S have been made 
to check the quality of water supplied through hand-pump 

and ground water in rural areas; 

(b) if so, whether such water testing laboratory is 
available in each districts in coordination with Central and 
State Governmen1S; 

(c) if so, the details thereof; and 

(d) the number of cases where hand-pump and 
ground water have been declared unfit for drinking during 
the last three years? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) Yes Sir. 
District level water quality testing laboratories have been 
established in 579 districts with the assistance of 
Government of India, State Governments and other 
agencies. 

(d) State Govemments have conducted survey and 
reported 1,95,813 rural habitations affected with chemical 
contamination such as arsenic, fluoride, nitrate, salinity, 
iron and combination of these in excess of permissible 
limits as on 311312005. 

ca... Referred to SFIO 

3538. SHRI KULDEEP BISHNOI: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

(a) the annual expenditure on Serious Fraud 
Investigation Office (SFIO) for the last three years; 

(b) the number of cases referred to the SFIO and 
the number of cases in which stay has been granted; 
and 

(c) the efforts made by the Government for vacation 
of stay Orders? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) Annual expenditure on 
Serious Fraud Investigation Office (SFIO) for the last three 
years is given hereunder.-

Period Expenditure incurred 

2004-05 Rs. 1,86,90,893 

2005-06 Rs. 2,06,33,848 

2006-07 Rs. 2,60,73,216 
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(b) and (c) A total of 34 cases have been referred 
to SFIO for investigation under section 2351237 of the 
Companies Act, 1956 till date. Of these stay has been 
granted by the concemed High Courts in one case while 
in another case, the order of investigation, eartier stayed 
by the High Court was subsequently quashed by the 
same Court. 

In the case where investigation is presently stayed 
by the High Court, the matter, on being pulSUed, was 
referred to the Division Bench of the concerned High 
Court, where it is now being foIlowttd up for vacation of 
the stay. 

3539. SHRI L RAJAGOPAL: Will the Minister of 
FINANCE be pjeased to state: 

(a) whether the Government proposes to introduce a 
BiD to create environment friendly policy for micro-finanoe 
services in the country; 

(b) if so, the salient features thereof; and 

(c) the time by which it is likely to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (c) 
Yes, Sir. The Government has introduced a bUI in Lok 
Sabha on 20.03.2007 -The Micro Financial Sector 
(Development and Regulation) Bill, 200T to create 
environment friendly policy for micro-finance services in 
the country. The bill is intended to provide a formal 
statutory framework for the promotion, development and 
regulation of the micro finance sector. The salient features 
of this bill are as follows:-

(i) entrusts the function of development and 
regulation of the micro financial sector to the 
National Bank for Agriculture and Rural 
Development (National Bank); 

(ii) defines the various entities engaged in the 
activity of micro finance such as Cooperative 
Societies, etc. 

(iii) defines various categories of beneficiaries of 
micro financial services as eligible clients 
including Se" Help Groups (SHGs) or joint 
liability groups of such e\igi)Ie clients; 

(iv) provides for acceptance of thrift I.e. savings of 
eligible clients other than in the form of current 
account or demand deposit account by Micro 
Finance Organisations registered by the National 
Bank subject to such terms and conditions as 
may be prescribed; 

(v) provides for registration of Micro Finance 
Organisations that undertake thrift; 

(vi) provides for creation of a reserve fund and 
maintenance of accounts and submission of 
periodical returns by Micro Finance 
Organisations; 

(vii) provides for functions and powers of the National 
Bank in relation to thrift services and micro 
financial services; 

(viii) empowers the National Bank to frame a scheme 
for appointment of one or more Micro Finance 
Ombudsman for settlement of diapuIes between 
eligible clients and Micro Fmance Organisations; 

(ix) empowers the National Bank to make regulations 
with the previous approval of the Central 
Government for carrying out the purposes of the 
Bill. 

Tax EaaIon by Corpondee 

3540. SHRI HITEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a> the details of tax evasion cases of corporate 
companies assessed by the Income Tax Department 
during the last three years; and 

(b) the cases settled by the Income Tax Department 
and Income Tax Appellate Tribunal during the last thrae 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): 

<a) The Income tax Department has made additions 
to the retumed income in respect of several cases of 
companies assessed by it during the last three years. 
However, the amount of tax evasion in respect of these 
cases can be known only when the pena/Iy and appellate 
proceedings in these cues are finalized which may take 
considerable time. 
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(b) The number of cases decided by the Settlement 
Commission and the Income Tax Appellate Tribunal during 
the last three years is as under:-

Financial year 

2004-05 

2005-06 

2006-07 

No. of oders under 
section 245 0 (1) of the 

IT Act, passed by the 
SaItIement 

Commission 

109 

149 

208 

(·figure is provisional) 

No. of orders 
passed by the 

Income Tax 
Appellate 
Tribunal 

40,185 

27,244 

·18,115 

Enhancing Quota of Notaries In GuJarat 

3541. SHRIMATI JAYABEN B. THAKKAR: WHI the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Government 01 Gujarat has requested 
the Union Govemment for enhancing the quota 01 notaries 
to 1000; and 

(b) if so, the details thereol and the action taken 
thereon? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) Yes Sir, 

(b) Enhancement of quota of Notaries to be appointed 
by the State Government of Gujarat is under active 
consideration 01 the Government. 

Viability Gap Funding 

3542. DR. K. S. MANOJ: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government of Kerala has submitted 
any project proposals under Viability Gap Funding (VGF) 
scheme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes Sir, Government of Kerala had submitted project 
ploposals seeking Viability Gap Funding for the 

Development of Deepwater International Container 
Transshipment Tennlnal at VlZhinjam, Kerala. The proposal 
was considered by Department of Economic Affairs and 
it was not found eligible under the scheme. Government 
of Kerala was advised to resubmit the revised proposal 
so as to conform with the Scheme. 

education Loans 

3543. SHRI A.V. BELLARMIN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether most of the students joined for Diploma 
and Degree courses in Nursing, in colleges in Tamil Nadu 
and other States particularly in BangaJore are being denied 
Education Loans by the nationalised banks; 

(b) if so, the reasons therefor; and 

(c) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Indian Banks' Association(IBA) has circulated the Model 
Education Loan Scheme, 2004 to all Scheduled 
Commercial Banks for implementation. The Scheme 
provides broad guidelines indicating, inter-alia, courses 
eligible for education loan. The specific complaints, if any, 
regarding non-sanctioning of education loan by banks for 
eligible courses to eligible and deserving candidates! 
students are investigated and remedial measures are 
taken. Information available from 15 Public Sector Banks 
indicates that banks are extending education loans to all 
eligible students applying for recognized courses including 
Nursing. 

{Translation} 

Increase In Insurance Premium on Vehicles 

3544. SHRI AVTAR SINGH BHADANA: Will the 
Minister of FINANCE be pleased to state: 

<a> whether insurance companies have decided to 
enhance the third party insurance premium for cars and 
other vehicles; and 

(b) if so, the reasons and details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
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Tariff Advisory Committee (TAC) has notified the 
discontinuance of tariff various classes of Insurance 
business w.e.f. 1st January, 2007. Considering the 
mandatory nature of motor third party insurance and 
anticipating a steep hike in its premium due to high claim 
ratio, the IRDA by virtue of powers vested in the Authority 
under Section 14(2)(1) of IRDA Act, 1999 advised all 
non-life insurers to ensure that motor third party insurance 
cover is made available to aU motor owners without any 
problem and prescriled a schedule of premium rates for 
motor third party liability cover for different types of 
vehicles. Different associations of motor transporters 
considered the nde8 for motor third party premium to be 
high and made representations to IRDA and the 
Govemment. After negotiations with motor transporters 
associations and with the general insurance companies, 
IRDA issued a revised schedule of motor insurance 
premium rates on 23rd January 2007, and the same is 
available on IRDA's website www.iId8ti1d&mg. 

3545. DR. RAJESH MISHRA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

<a) the details of the flyover projects proposed to be 
undertaken during the year 2008-09 in Delhi for 
preparation of Commonwealth Games 2010; and 

(b) the status of the actions takenllikely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) and 
(b) 19 fIyover projects are proposed to be undertaken 
during the year 2008-09 In Delhi for preparation of 
Commonwealth Games 2010. A Statement containing the 
details of such ~r projects and the atatua of the 
action takenllikely to be taken is encIoeed. 

ThtI dtIIsiIs 01 IhtI ~ pn:IjtIct pmpostJd ID btl undtItf6kIIn during 1M YfIIII' 200IHJIJ in DtIN lor pn!1pIII'IIIitI of 
CommonWfl8llh Gamss 2010 snd Ihs sIlIIU8 01 IhtI IICIion IIIItwY ..... ID btl 1IIktIn. 

SI.No. Agency Name of the FIyover Current statue 

1 2 3 4 

1. Government 1. Gaeta Colony Bridge In progress. 40 percent 
of National workc:ompleted 
Capital 2. U.P. Link Road At concept stage 
Teritory of 
Delli 3. link Road (Tunnel) from GIIInM At concept 8Iage 

VlBage NH-24 to the vicinity of 
J.L.N.Stacium 

4. SaIimgarh fort vaJodrome At concept stage 

5. East West Corridor from marginal At concept stage 
bundh road to Minto road 

6. Shastri Park tunnel Corridor At concept stage 

7. Bahadur Shah Zafar Marg At concept stage 

2. Delhi 8. C/o clover leaves at irltersection Quotation for appOintment 
Development of road No.57 and Vikas Marg at of structural consultant has 
Authority Karkari More. been ca8ed 

9. C/o three clover Ie8ve8 at NOIDA At planning stage 
More 
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1 2 3 4 

10. Clo three clover leaves, slip At planning stage 
roadsIRUB approach road connecting 
road no. 13 to road no. 13-A at 
Sarita Vihar 

11. Entry & Exit to common weaHh games At planning stage 
village from NH-24 side 

12. Improvement of circular road along At planning stage 
domestic airport road to approach 
road connecting Dawarka 

13. Entry & exit to common weaHh games At planning stage 
village from Marginal Bundh Road at 
Naida More 

14. F1yover project at Narela on 100.00 At planning stage 
metre RIw road from NH-l to Westem 
Yamuna Canal R.O.B. at Holambi 
Kalan Railway Crossing 

15. Improvement of Interchange at At planning stage 
Kapashera intersection i.e. 
Rajokari F1yover junction at 
chainage 21/100 

16. Clo fIyover and R.U.B.at NH-l0 to At planning stage 

raHway line 

17. Clo fIyover in the area of Lok At planning stage 
Nayak Puran (Housing Project) 

3. Municipal 18. Construction of Grade Separator at Scheme has been 

Corporation Rani Jhansi Road Cleared by Technical 

Delhi Committee of DDA and 
the tenders are likely 
to be invited shortly. 

19. Construction of Grade Separator at Scheme has been 
Dabri Intersection of Pankha Road cleared by Technical 

Committee of DDA and 
the tenders are likely 
to be invited shortly 

{English} (a) whether the Union Government has directed the 
State Governments to notify rural areas as per the 

AQQVY Electricity Act 2003 under the Rajiv Gandhi Grameen 
Vidyutikaran Yojana (RGGVY); 

3546. SHRI E.G. SUGAVANAM: WiU the Minister of 
POWER be pleased to state: (b) if so, the number of States which have responded 

the Union Government's direction so far; 
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(c) the number of States which are yet to notify the 
rural areas and the reasons for delay; and 

(d) the steps taken by the Government for the timely 
implementation of RGGVY scheme? 

THE MINISTER OF POWER (SHRI SUSHllKUMAR 
SHINDE): (a) Yes Sir. 

(b) 26 states have notified rural areas under Section-
14 of the Electricity Act, 2003. 

(c) Only Manipur state is left to notify rural areas. 
Manipur Government is finding it difficult to notify rural 
areas in five hill districts as these districts are under the 
provisions of Article 244(1) of the Constitution of India, 
being inhabited by the Scheduled Tribes. As such 
issuance of a notifICation for rural areas under the Indian 
Electricity Act, 2003 in accordance with the 73 Amendment 
of the Constitution of India, in respect of the five hiD 
districts is still pending. Ministry of Power has advised 
the State Government on 9th October, 2006 that since 
the administration of five hiD districts of Manipur is under 
the provisions of Article 244(1) of the Constitution of India 
being inhabited by Scheduled Tribes, the State 
Government may notify the rural areas in such districts 
as it considers appropriate for the purpose of Section-14 
of the Electricity Act. 2003. 

(d) Following steps have been taken to expedite the 
implementation of Rajiv Gandhi Grameen VIdyutikaran 
Yojana (RGGVY): 

• Rural Electrification Corporation (REC) has 
entered into Agreements with State 
Governments/State Power UIilitieslDiscoms for 
implementation of the scheme. 

• To augment the implementation capacities of the 
State Electricity Boards/Power Utilities, the 
services of Central Public Sector Undertakings 
(CPSUs) have been taken. Rural Electrification 
Corporation has entered into Memoranda of 
Understanding (MOUs) with CPSUs like National 
T:lermal Power Corporation Ltd. (NTPC). 
POWERGRID, National Hydro Electric Power 
Corporation (NHPC) and Damodar Valley 
Corporation (DVC). 

• For effective implementation of the project, REC 
has also developed the framework covering the 

guidelines for formulation of projects, 
procurement of goods and eeMcea for projects 
to be executed on tum key basis Including 
bidding procedure, franchieee Implementation and 
technical specifications for equipment I material 
and construction standards for adopIIon In projecI 
implementation I execution. 

• Detailed Project Reports (DPRs) are prepared 
district-wise for the putpOS8 of coheaIveneaa and 
better implementation of projec:ta. 

• For speedier and effective ImpIementaIIon of the 
project, these are executed on turnkey baIia. 

• States have been advl8ed to sat-up diatrlct 
committees to monitor the progJ'888 of rural 
electrification works. All the States have aInIady 
notified formation of district committe.. 

• The Government of Incia as also REC, the nodal 
agency for RGGVY, are conducting frequent 
review meetings with aH the 8&akehoIder8 e.g 
concerned State Govemmenta, 8tate power 
utilities and Implementing agencle. for 
expeditious impIemeI dation of the 8Cheme _ per 
agreed schedules. 

• Government of India ha. set up an Inter-
Ministerial Monitoring CommiHee which 
periodIcaIy meeIa to unction projec:t8 and r8view 
progress of implementation. 

Ta WaIvw for .... 

3547. SHRI K.C. PAUANI SHAMY: WiU the Minister 
of FINANCE be p\ea8ed to &tate: 

<a) whether the Government has extended tax w.Iver 
for hot8l8 in the NatIonal Capital Region; 

(b) if so. the details thereof; 

(c) whether the Government has received similar 
demand from other parts of the country; and 

(d) if so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a' V., Sir. 



101 VAISAKHA 7, 1929 (Saka) 102 

(b) The Finance BlU, 2007 proposes to provide a 
100% deduction of proflta and gains derived by a hotel 
or a convention centre for a period of five y8BIB if such 
hotel or convention centre Is located in the National 
Capital Territory of Delhi or in the districts of Faridabad, 
Gurgaon, Gautam Budh Nagar and Ghaziabad and fulfills 
other specified conditions. 

(c) Yes, Sir. 

(d) Since the tax benefit is intended to develop the 
hotel infrastnIcture In and around Delhi for the forthcoming 
Commonwealth Garnes, there is no question of extending 
the tax incentive to other parts of the country. 

Development of Mumbal •• Flnanclel Centra 

3548. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a high powered Committee hII8 suggested 
that Mumbai can be developed as an Intemational 
Ftnanclal Centre (IFC) to get country's financial Institutions 
Integrated with Global institutions; 

(b) if so, the details thereof; 

(c) whether any city other than Mumbai can be 
considered for IFC, 

(d) if so, the details thereof, 

(e) if not, reasons therefor; and 

(I) the infrastructure support necessary to be made 
available to enable Murnbai to emerge as Intamational 
Financial Centre (IFC)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) A High Powered Expert Committee (HPEC) 
constituted by Govemment, pursuant to an announcement 
in the Budget 2005-06, made several recommendations 
for developing Mumbai as an Intemational Financial 
Centre. These include recommendations on (i) the general 
macroeconomic environment and the policy framewO/1(, 
(ii) financial system reforms. and (iii) for provision of top 
class urban infrastructure and governance in Mumbai. 
DetaIled recommendations are available on the Ministry 
of Finance website at http://www.flM1in.nic.inlmifc.html. 

(c) to (e) Mumbai has been the hub of almost all 
the major developments in the financial sector in India 
and is also home to world class securities market 
infrastructure. Further, Mumbai is strategiCaUy located 
.Imost midway between London and Tokyo, two nerve 
centres of world finance. Given these factors, Murnbai is 
best suited to become an Intemational Financial Centra. 

(I) The HPEC has observed that developing Mumbai 
as an I FC would require infrastructure of high quality 
including, inter alia, sophisticated IT hardware, software 
and software support capacity. high quality electric power 
supply and physical infrastructure such as residential and 
commercial space, transportation and communication 
faciHties, power. water, waste disposal facilities etc. 

Energy Con_rvatlon 

3549. SHRI PARSURAM MAJHI: Will the Minister of 
POWER be pleased to state: 

(a) whether the Govemment has directed the State 
Govemments to take some power conservation measures; 

(b) if so, the details thereof; and 

(c) the response of the State Govemments thereto? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. 

(b) The Ministry of Power has advised the States 
and Union Territories to take various energy conservation 
measures like notifying State Designated Agencies (SDAs) 
constituting energy conservation fund; introducing State 
Energy Conservation Awards on lines similar to the 
national energy conservation awards for industries. 
commercial buildings etc.; promoting use of compact 
Auorascent Lamps (CFL); initiating of energy audit in the 
Government buildings and implementation of its 
recommendation; introducing time of the Day (TOO) 
metering; initiating campaign on energy conservation; 
introducing automatic onIott switch for the street lights in 
various municipal areas, etc. 

(c) In response, many states and Union Territories 
have initiated energy conservation measures. Thirty States 
and UTs have designated State Designated Agencies 
(SDAs) to implement the Energy Conservation Act, 2001 
at the State level. In many States, electricity distribution 
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companies have already taken 8tep8 to promote use of 
cornpecI ftuoreacent .,. (CFLs) among their coneumera. 
A lew states have Initialed projacIs on the efficient das9 
of stI8et lighting syatam. Use of CFL, aIectronic chokes 
and solar hot water system in certain categories of 
buildings and U88 of lSI marked pumps In agricuIIure 
sector have also bean made mandatory by some States. 

lAnd for Public SchooIa 

3550. SHRI SURESH PRABHAKAR PRABHU: WII 
the Minister of URBAN DEVELOPMENT be pIaa8ed to 
state: 

(a) the number of schools that have not IuIfIIIad the 
terms of allotment of land by DDA; 

(b) whether sh.>w causa notices have bean Ia8uad 
to aU such schools; and 

(c) it so the action taken by the Government 1har8on? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Delhi Development AuIhority (DCA) has reported that 
the Govt. of National Capital Territory of Delhi (GNCTD), 
(Education Dapartrnant) forwarded to DDA a list of 93 
schools for the academic session 2004-05 who want not 
providing freeship 8eats to children belonging to 
economically weaker aection8 . DDA Ia8uad show cau.a 
notices to these defaulters. The replies received from 
schools ware sent by DDA to the GNCTD for variIic:ation 
and comments. GNCTD forwarded the list of 178 
defaulters schools for academic session 2005-06. For 
acadarnic session 2006-07 no list has been forwarded by 
GNCTD. No show causa notices ware issued by DDA in 
respect of defaulter schools for academic 8888ion 2005-
06 because in the meantime High Court of Delhi In CWP 
No. 3156102 had ordered that serious defau1ter8 whoaa 
fraeship was lass than 10% should be put on notica by 
the High Court Registry. 

(c) In compliance of the directions of the HV'I Court 
in Social Jurist Case in W.P. No. 3158 of 2002 GNCTD 
has issued a notification dated 25.12007 according to 
which management of the school which ta been aIIolted 
land for such school by Govt. agencies shall provide fr8e 
sealS not lass than 20% of the total seats In each class 
to the children belonging to 8COI1OmicaIIy weaker sections. 
Further, students against fraa eeats shall get financial 

assistance at par wtIh atudants of Govt. schools for 
expenditunt on account of uniform and books. This 
noIIficaIion has bean chaIIanged by schools and the matter 
is $lib jud/ctI. 

implementation of Poet ...... Roeter 
Syatem In CPWD 

3551. SHRI M. APPADURAI: Will the Minister of 
URBAN DEVELOPMENT be pIaased to state: 

(a) whether the CoPT O.M. No. 38012flJ96-EstL(Res.) 
dated 2.7.97 isaued in compliance to the Suprema Court 
judgement regarding the implementation of Post-balad 
Roster System has bean implemented in CPWD; 

(b) If so, the number of SCIST employees promoted 
during each of the last three years; and 

(e) if not, the reasons for inordinate delay in 
Implementing the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yea, 
Sir. 

(b) The details of SCIST employaaa promoted during 
the IeIt .... years ant .. under:-

Yeer No. of SClST Employees 

2004-2005 128 

2005-2006 224 

2006-2007 

(e) Not appIicIIbIa. 

3552. SHRI KRISHNA MURARI MOGHE: 
SHRI VUAY KUMAR KHANDELWAL: 

win the Miniater of URBAN DEVELOPMENT be 
pIaued to state: 

<a) whether 8IftJ propoeaI has been received from 
lie GcMIrnrnent of Madhya Predelh in f8gIIrd to Narmada 
water supply augmentation 1Cheme; 
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(b) if so, the details thereof; and 

(c) the time by which it is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN):(a) to (c) 
Yes, Sir. Government of Madhya Pradesh submitted a 
proposal titled "Narmada Water Supply Project" in 
September, 2004 with an estimated coat of Rs. 298 crore. 
The same was technically approved with an estimated 
cost of Rs. 240.22 crore in October, 2004 by CPHEEO, 
a technical wing of the Ministry. Subsequently, the Govt. 
of Madhya Pradesh again submitted the reqlat to fund 
under JNNURM with an estimated coat of As. 298.00 
crore in July, 2006. After technical scrutiny by CPHEEO, 
the coat of project was reduced to Rs.252.39 crore. 

Detailed Project Report (DPR) of the project was 
returned to Govt. of Madhya Pradesh in August, 2006 to 
carry out the necessary modificalionalcomplance. The 
State Govt. has not submiUed the Detailed Project Report 
(DPR) after carrying out the requisite modifications so 
far. 

[English] 

Illegal Construction at F.rm .... 

3553. SHRI RAGHUNATH JHA: 
SHRI K.C. PALLANI SHAMY : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the High Court of Delhi has directed the 
Delhi Development Authority (DDA) and Municipal 
Corporation of Delhi (MCD) to demolish all such 
structures, which have come up at farmhouaea in violation 
of the building bye-laws; 

(b) if so, the details thereof; and 

(c) the action taken to demolish such illegal 

constructions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) The High Court of Delhi has issued direction for 
dernolition of all unauthorised constructions wherever exist 

which have come up during the period 2001·2005 and in 
violation of Building Bye Laws. MCD has reported that 
however, there is no specific direction to dernoHsh all 
such structures which have come up at farmhouses in 
violation of the Building Bye Laws. MCD has further 
infonned that as and when any violation of Building Bye 
Laws comes to notice, action as per the provisions of 
the Delhi Municipal Corporation Act. 1957 are initiated. 
the Delhi Development Authority has found that a number 
of farmhouses have carried out unauthorised constructions 
beyond the permissible limits and without obtaining prior 
sanction of their Building plan. Action is being taken 
against such unauthorised constructions. 

CItIes Covered Under the Integrated Development 
of Sm.1I .nd MedIum Towns Programme 

3554. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) the names of the cities of Orissa covered under 
the Integrated DeYeIopment of SmaJI and Medium Towns 
(IDSMT) Programme; 

(b) the criteria for inclusion of cities and towns under 
the programme; 

(c) the funds allocated to the State during each of 
the last three yeara; 

(d) whether the Government proposes to cover some 
more cities of Oriasa under the said programme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Under 
the Centrally sponsored scheme of Integrated 
Development of smaU and Medium Towns (IDSMT) a 
total of 67 towns have been covered in Orissa State. 
The list of towns and funds released to them is given in 
the enclosed statement. 

(b) As per revised guidelines, 1995 of IDSMT, towns 
having population upto 5 Iakhs as per 1991 census could 
be covered under the scheme. 

(c) The funds released to Orissa State during the 
last three years is ~ below: 
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Year Central assistance released 2 3 
(Rs. In latms) 

14. Kendrapara 40.00 
2004-05 257.00 

15. Anugul 25.00 
2005-06 257.05 

16. Jajapur Road 25.00 
2006-07 120.00 

17. Bargarh 25.00 
(d) and (e) No, Sir. As IDSMT scheme has been 

discontinued and Subsumed in Urban Infrastructure 18. Rayagada 15.00 

Development Scheme for Small and Medium Towns 19. GopaIpur 40.00 
(UIDSSMT) since December, 2005, no new townslcities 
are possible to be covered under IDSMT. However, all 20. 8hadrak 20.00 
the citiesltowns as per census 2001 are eligible to access 
for central assistance under newty launched scheme of 21. SUndargarh 20.00 

UIDSSMT. 22. Jagatsinghapur 20.00 

Statement 23. Jajapur 52.74 

Name of Towns and CsnttaI AssisIsnce R9I6as8d to 24. Basudebpur 25.00 
Otissa under IDSMT ScIHHne Si1cs IncspIion 

(1979-80) b7I 31.3.2007 25. Athagad 36.00 

(As. In Iakh) 
26. Jharsuguda 35.00 

27. Digapahandi 12.00 
S.No. StatelTown CA Released 

28 Bhanfanagar 7.00 
2 3 

29. Tltlagarh 24.00 

1. Puri 40.00 30. Umarkote 24.00 

2. Sambalpur 37.50 31. Choudwar 32.00 

3. BaJeshwar 40.00 
32. Tarbha 24.00 

4. Raurke/a 40.00 
3a. Chhatrapur 22.60 

5. Jeypur 40.00 
34. P8I1akhemundi 36.00 

6. Ohenkanal 40.00 
35. Kamakshyanager 36.00 

7. Keonjhar 54.50 
36. Nabarangapur 72.00 

8. Baripada 46.00 
37. Brahmapur 210.00 

9. Balangir 46.00 
38. Konark 16.00 

10. Paradip 36.00 

11. Koraput 40.00 
39. Puri 45.00 

12. Phulabani 29.75 40. NDgiri 48.00 

13. Bhawanipatna 48.02 41. Athamallik 48.00 
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42. Pattamundai 

43. Anandpur 

44. Soro 

45. Barpali 

46. Balasore 

47. Aska 

48. Banki 

49. Karanjia 

50. Kesinga 

51. Balugaon 

52. Rajgangpur 

53. Chikiti 

54. Talcher 

55. Gunupur 

56. Rairangpur 

57. Sonepur 

58. Nayagarh 

59. Khurda 

60. Hinjalicut 

61. Boudh 

62. Udala (T) 

63. Cuttack 

64. Balbi! 

65. Malkangiri 

66. Khariar 

67. Khariar-Roed 

Total 
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3 

30.00 

79.53 

81.52 

16.00 

210.00 

48.00 

48.00 

48.00 

48.00 

24.00 

45.00 

24.00 

90.00 

48.00 

48.00 

48.00 

48.00 

44.68 

24.00 

48.00 

22.84 

106.00 

45.00 

24.00 

24.00 

48.00 

2941.68 

{TmnsIstitJn] 

Inwstment from Maurttlus 

3555. RASHEED MASOOD: Will the Minister of 
FINANCE be pleased to state: 

(a) whether India has accorded approval to the 
independent mobile infrastructure company of Mauritius 
to make investment; 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) Govemment have granted approval dated 7th 
February, 2007 to Mis. Independent Mobile Infrastructure 
Private Umited, Mauritius to engage in the activities of 
infrastructure provider in operation and maintenance of 
wireless passive infrastructure assets (passive 
infrastructure) (whether owned, leased or otherwise) as 
well as the provision of related services to wireless 
telecommunications operations in India. Foreign equity 
participation (in foreign exchange) is 100% amounting upto 
Rs.3,OOO crcre (approx. USD 674 million) in the paid up 
capital of the company. The approval is subject to 
licensing and security requirement of Department of 
Telecom and the company would divest 26% of equity in 
favour of the Indian public in five years, if the company 
is listed in other parts of the world. 

{English] 

Problem of DrInking Water 

3556. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

<a) whether the Union Govemment has receiVed any 
proposal from the Govemment of Maharashtra seeking 
Fmancial assistance for solving the problem of drinking 
water in Aurangabad district; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Govemment 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(e) No, Sir. As per guidelines 01 Urban Infraetructure 
Scheme for SmaR and MedIum Towns (UIDSSMT), the 
projects approved/recommended by the State Level 
Sanctioriing Committee (SLSC) are considered In the 
Ministry of Ulban Development for release of financial 
assistance. The Government of Maharashtra 8UbmiIled a 
project on water supply in Aurangabad district under 
UIDSSMT before SLSC in its 2nd meeting held on 
28.9.2006, which was not approved in the meeting. 

Employment to ... 

3557. SHRI RUPCHAND MURMU: Wilt the MIniater 
of RURAL DEVELOPMENT be pleased to stale: 

(a) whether the Government has drawn up any 
programme to ensure employment to all by 2010 A.D.; 
and 

(b) if so, the details thereof indicating the amount 
involved therein? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) In the 
Approach Paper to the 111h FIVe Year Plan, it is 8IIirnIad 
that the labour fon:e will ilCl'B18e by about 65 miIIon 
during the l11h Plan if it grows at the preeent rate end 
the female participation rates also rise at the pace 
observed during the period 1999-2005 over end above 
the present backlog 01 35 million unemployed on • typical 
day. Against this background, creation of 70 million new 
work opportunities has been included as one of the 
monitorable socio-economic: targets for the l11h FIV8 Year 
Plan. 

A National Rural Employment Guarantee Scheme 
(NREGS) has already been launched on 2nd February, 
2006 in 200 districts of the country with the objective to 
enhance livelihood security in rural areas by providing at 
least 100 days of guaranteed wage employment in • 
FIOBnCiaI Year to every household whose adult members 
volunteer to do unskilled manual work. Another 113 
districts have been notified under the scheme during the 
current financial year and 17 disIricts from Uttar Pradesh 
are to be notified after the elections. This scheme is to 
be extended to all the districts of the country by 
2009-10. 

3568. SHRI D.B. PATlL: WIll the MInIater of FINANCE 
be pIaued to Slate: 

(a) whether financial concltions of Nanded Diatrict 
Bank Is poor; 

(b) If 80, the details thereof; 

(e) whether 1he Govemment has formulated any 
scheme to provide grant to the said Bank; 

(d) If 50, the time by which grant is likely to be 
provided to the aaid Bank; and 

(e) If not, 1he reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. The Handed DistrIct Central Cooperative Bank's 
(DCCB) ftnanciaI concItion Is unsatisfactory, _ revealed 
by the recent Inspection conducted by NABARD with 
referance to Ita financial position as on 31st March 2006. 
The bank Is not complying with the proviaIons of Section 
11(1) of Banking Regulation Act, 1949 (MCS). The bank 
has not been maintaining 1he minimum Cash Reserve 
Ratio (CRR) and Statutory Liquidity Ratio (SLR) 
requirement. 

(c) to (e) The Govemment of Maharashtra h_ 
reIeaaed a sum of 20 crore to the bank on 4th April, 
2007 towards Share Capital to be retired in ten years 
i.e .• Ra.2.00 crore per year. 

Further, a revival package for Short Term Co-
operative Credit Structure (STCCS) has been approved 
In consultation with 1he State Governments. The approved 
revival package, inter-iUia, includes the wiping out of 
accurUaIed Ioes88 aubject to certain legal and inaIitutionaI 
reforms to be initiated by State Govemmenta. 

The Govemrnant of Maharashtra had entered Into a 
Memorandum of Understanding (MoU) with Central 
Government and NABARD on 13th November 2006 for 
ImpIementaIIon of the package. 

The progrees 80 far Is that Training of master trainers 
for special audit is completed in Maharashtra and Stale( 
District Level Implementation & Monitoring Committees 
have been set up to guide and monitor the ImpIementaIIon 
of the Revival Package. 
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Nanded DCce and its affiliates are covered under 
the Revival Package subject. 

Unauthorised Occupation of Shopa and QI*IIn 

3559. CH. MUNAWAR HASSAN: WHlthe Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether several shops and quarters of L&DO, 
CPWD and NDMC in OIZ Area, Gale Market, New Delhi 
have been unauthoriseclly occupied by the people; 

(b) if so, the details thereof; and 

(c) the action taken for eviction of unauthorised 
occupants by the concerned authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(c) A Statement showing details of shops and quarters of 
L&DO, CPWD and NOMC in DIZ Area, Gale Market which 
are under unauthorized occupation and the action taken 
for eviction of unauthorized occupation by the concerned 
authorities is enclosed. 

DBtails of shops lind qtIIIfttHs of £&00, CPWD lind NOMe in DIZ II/WI, GoItI MllrIrtIt 
which IIIfI undIIr UIIIIIIIhorizsd DOCUpIItion 

SI.No. PartiCulars of Properties 

I. LADO 

1. Shop No.BIG, Gole Marl<et 

II. CPWD 

1. Govt. servant quarters at the 

back of OPCC and M.S. Flats 

at 2, T.K. Road. 

III. NDMC 

1. Shop No.2, B.K.S. Marg 

2. Shop No.4, B.K.S Marg 

3. Shop No.5, B.K.S Marg 

4. Shop No.7, B.K.S Marg 

5. Shop No.8, B.K.S Marg 

6. Shop No.9, B.K.S Marg 

7. Coffee Space at Junction, 
Baird Road crossing 

Action Taken 

Eviction order issued. The matler is sub-
judice before Tis Hazari Court. 

The matter Is sub-judice 
before High Court of 
Delhi. 

Allotment cancelled and eviction order 

passed. The matter is sub-iudice before 
TIS Hazari Court. 

Case pending in Estate Officer's court for 
settlement of dues. 
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{Tmnslation/ 

Amendment toN.uOMl Tax Trtbunal Act 

3560. SHRJ PANKAJ CHOWDHARY: WiD the MInister 
of LAW AND JUSTICE be pleased to state: 

(a) whether the Chartered Accountants are allowed 
to appear in tax related disputes before the National Tax 
Tribunal; 

(b) if SO, the details thereof; 

(c) if not, whether the Government prapoaes to .-nand 
the National Tax Tribunal Act in this regard; and 

(d) if SO, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) Yes, Sir. Section 13 of the 
National Tax Tribunal Act, 2005 aDaws the Chartered 
Accountants to appear In tax related disputes before the 
National Tax Tribunal 

tc) and (d) Does not arise. 

{English/ 

Modernisation of Power ProJects In KetWa 

3561. SHRIMATI MANEKA GANDHI: WiD the MinisIer 
of POWER be ptaased to state: 

(a) whether a Canadian construction firm SNC LavaIin 
was awarded a contract to modernize three hydro-eIectric 
projacls in Kerala; 

(b) if so, the details thereof; 

(c) whether the investigations conducted by the 
ComptroHar and Auditor General of India (CAG) uncovered 
serious deviations in the power contract; 

(d) if so, whether the case has been handed over to 
Central Bureau of Investigation (CBI) to investigate the 
charges of corruption in awarding the contract; and 

(e) if so, the outcome thereof and the follow-up action 
taken thereon? 

THE MINISTER OF POWER (SHRt SUSHILKUMAR 
SHINDE): (a) Yes, Sir. 

(b) MIs. SNC Laval\n was awarded the contr8I:t by 
the Kerala State ElectricIty Board (KSEB) for the 
renovation and modernization of the following three hyde! 
Protects In Karala:-

(i) Pallivasal (37.5 MW) 

(ii) Pannlyar (30 MW) 

(iii) Sangulam (48 MW) 

(c) According to the information fumlehed by the 
Government of Kerala, In the Comptroller ~ Auditor 
General's Report for the year ended 31st March, 2005, 
a number of findings regarding the contract were recorded. 
One of the iasues was that there wu no incraue In 
power generation after renovation of the projects. SInce 
up-rating was not envisaged in the contract, the machInea 
were renovated to their original capacIly. The ~ 
works were undertaken to Improve the efficIetlCOy .-.c:I 
availllbillty of machIneII and to extend the .. 01 the 
stations by another 25-30 years. The equiprMnt ~ 
by MIs. SNC Lavalin do not have any. technical cWecIa. 
The generation of power from the 8f8Iiona hal ImproYed 
and the KSEB Is now gelling expected generation from 
the above stations. 

(d) The KSEB have informed that the Hon'ble DivIIlon 
Bench of Karaia High Court on 16.01.2007 had ordered 
a CBI enquiry Into the .... 

(e) The inV88tigallon by the CBI ia In progreea. 

{T1BII$/aIion/ 

3562. DR SHAFIQUR RAHMAN SARa: Will the 
MINISTER OF FINANCE be pIe888d to ..... : 

(a) the number 01 C8888 01 frauds ., the PlmIIc -=tor 
banks detected In Uttar PradeIh during the Iut three 
years, bank-wise; and 

(b) the action taken by the Government In thiI 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
number of C8888 of frauds in public leCtor bank8 eIICh 
involving As.1 Iakh and above detected In Uttar PradeIh 
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during the last three years i.e. 2004, 2005 and 2006 is 
as under: 

Calendar No. of Amount involved 
year cues (As. in Iakh) 

2004 156 1910.60 

2005 227 5488.32 

2006 196 4786.82 

The bank-wise details of number of cases of frauds 

detected in Uttar Pradesh ant given in the encIoeed 
Statement. 

(b) Reserve Bank of India .. part of ita supervisory 
reaponsI)iIity hes been advising banks from time to time 
about the common fraud prone antes and the rneaaurae 
to be taken by them to preventlreduce the incIcIence of 
frauda. Banks are advIaed by RBI to fie complaints with 
the poIiceICBI as applicable, examine staff lICCOU'ItabIIiIy 
aapects, initiate 8tep8 to recover the amount of 1088 and 
strengIhen the system and procedures to awid recurrence 
of such frauda. 

BsnItwiss NumbtIr 01 FI'IIUd CII8tJI8 01 Rs. 1 i.JIIdI & AboMr in IhB StsIfI 01 
u.P. Dufing IhB L.IIst 3 y~. I.tI. 2OOtI.20fJ5 & 2006. 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Name of the Bank 

2 

Allahabad Bank 

Andhre Bank 

Bank of Batoda 

Bank of India 

Canara Bank 

Central Bank of India 

Corporation Bank 

Dena Bank 

IDBI Ltd 

Indian Bank 

Indan Overseas Bank 

Oriental Bank of Commerce 

Punjab & Sind Bank 

Punjab National Bank 

State Bank of Bikaner & Jaipur 

State Bank of Hyderabad 

State Bank of India 

2004 

3 

5 

28 

4 

1 

7 

3 

2 

2 

5 

3 

34 

2 

33 

2005 

4 

11 

1 

35 

7 

3 

6 

3 

2 

6 

2 

3 

28 

1 

85 

2006 

5 

14 

14 

9 

2 

25 

2 

8 

2 

2 

4 

3 

2 

22 

1 

45 
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2 

18. State Bank of Indore 

19. State Bank of Patiala 

20. State Bank of Saurashtra 

21 State Bank of Travancore 

22. Syndicate Bank 

23. UCO Bank 

24. Union Bank of India 

25. United Bank of India 

26. Vljaya Bank 

Total 

[English] 

BringIng of Varloua Schemea Under EET 

3563. SHRI KAILASH MEGHWAL: Will the Minister 
of FINANCE be pleased to state: 

(8) whether the Govemment proposes to bring 
instruments like Provident Fund (PF), Equity Linked 
Savings Scheme (ELSS) and Pension Schemes under 
Exempt Exempt Tax (EET); 

(b) if so, the details thereof; and 

(c) the likely benefits to the Government and an 
individual for such shift from Exempt Exempt Ex8l'l'1'l 
(EEE) to EET regime? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Flf18nce Minister, in his Budget Speech of 2005-06, 
had announced the decision of the Govemment to adopt 
an Exempt Exempt Tax (EET) method of taxation of 
savings in accordance with the best international practice. 
He had also stated that before migrating to the EET 
system tor all kinds of savings, it would be necessary to 
resolve a number of administrative issues and proposed 
the setting up of a Committee of Experts to work out the 
roadmap for moving towards an EET system. 

3 

1 

4 

6 

4 

8 

2 

156 

4 

5 

1 

4 

9 

11 

3 

227 

5 

1 

8 

3 

21 

2 

9 

196 

~, a Committee of Experts was _ up to 
woItt out the roadmap tor moving tow... EET method 
of taxing saving inatrumenIs. The CGmmIIIee deliberated 
on a variety of issues and submilIed na report to the 
Government in November, 2005. The report is being 
examined by the Government. 

(e) Since wiIhdrawaII under an EET syatem .... liable 
to tax, the investor will be encouraged to make long-term 
savings. This will obviate the need to provide any old 
age benefit by the Government and enable the 
Government to reduce na subsidy burden. 

3564. SHRI SAJJAN KUMAR: W. the MIni8Ier of 
URBAN DEVELOPMENT be p\eaIed to state: 

(a) whaIher proviIIion tor CCInIIructIon of Mullt-stor8y8d 
flats at the place of J.J. clusters has been made in the 
Master Plan 2021; 

(b) if 80, the details thereof; 

(e) whether the private eector is being encouraged 
tor constructton of these flats; and 

(d) the time schedule fixed tor construction of flats? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAy MAKEN): 

(a) to (c) Master Plan of Delhi (MPD) - 2021 provides 
for an alternate approach for rehabilitation/relocation of 
Slum & JJ clusters. Broadly speaking, the alternate 
approach should have the following components: 

(i) Resettlement, whether in the form of in-situ up-
gradation or relocation, should be based mainly 
on built up accommodation of around 25 sqm 
with common areas and facilities, rather than 
on the model of horizontal plotted development. 

(ii) The concept of land as a resource should be 
adopted to develop such accommodation with 
private sector participation and investment, to 
the extent possible. However, the subject of 
rehabilitation of JJ dwellers mainly pertains to 
SlumlJJ Wing of MCDlLand Owning agency. 

(iii) Incentives by way of higher FAR, part 
commercial use of the land and, if necessary 
and feasible, transfer of Development Rights 
shouid be provided. 

(iv) A cooperative resettlement model with adequate 
safeguards may be adopted with tenure rights 
being provided through the institution of Co-
operative Societies. 

(v) The provision of accommodation should be 
based on cost with suitable arrangements for 
funding!financing, keeping in view the aspect of 
affordability and capacity to pay. 

(vi) 

(vii) 

In cases of relocation, the sites should be 
identified with a view to develop relatively sman 
clusters in a manner that they can be integrated 
with the overall planned development of the area, 
particularly keeping in view the availability of 
employment avenues in the vicinity. Very large 
resetUement sites could lead to a phenomenon 
of planned slums. 

Suitable arrangement for temporary transit 
accommodation for families to be rehabilitated 
should be made. This may preferably be near 
or at the same site and the utilization of these 
may be synchronized with the phases of 
implementation of the scheme of in-situ up-
gradation. 

(viii) Community Based Organisation (CBOs) and 
Non-Govemmental Organisations (0008) should 
be closely involved in the reselllement process. 

(d) In view of the administrative and policy issues 
involved, no time frame can be fixed at this stage. 

[English} 

Drinking Water Propoula 

3565. sHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Government has received any 
proposals for providing drinking water specially in the hHly 
areas of Assam; and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANsH PRASAD SINGH): (a) No proposal has 
been received at the Centre for providing drinking water 
in hilly areas of Assam during ~7 and the current 
year. 

(b) Question does not arise. 

{Tl1II7SIationj 

Cut In Duty on Edible 011 

3566. SHRI TEK LAL MAHTO: WID the Minister of 
FINANCE be pleased to state: 

(a) the details of the commodities on which import 
duty has been reduced to curtail price rise; and 

(b) the action taken by the Government for controlling 
the price rise of essential commodities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The details 
are given in the enclosed Statement. 

(b) Besides reducing customs duty on various 
commodities, the steps taken by Government to control 
price rise of essential commodities, inter alia, include: 
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> Reduction in retail prices of petrol by Ra.2 per 
litre and diesel by Re. 1 per litre In November 
2006 and again in February 2007. 

> Release of upto 4 Iakh tomes of wheat under 
Open Market Sale Scheme in February and 
March 2007. 

> Ban on export of wheat from 9.2.2007 and of 
pulses from 22.6.2006. 

> To contain volatility in the futures prices of 
wheat, sugar and pulses, Forward Markets 
Commission has impo8ed IimiIB on open poeiIian. 
reduced limits on daily fluctuations and Impoaed 
additionaIIapeciaI margins. 

> Ban on futures tracing in tur and urad from 
24.1.2007, and in wheat and rice from 28.2.2007. 

> Ban on export of skimmed milk powder. 

> To reduce liquidity in the system, Reserve Bank 
of India increased the cash reeerve ratio and 
repo rates. 

o ~: On 8.6.2006, basic cuatoms duty on 
pulses was reduced from 10% to NU. This 
exemption is valid upto 31.3.2008. 

o Sugar: On 23.6.2006, basic customs duty on 
white sugar was reduced from 60% to Nil. This 
exemption was valid uplo 30.9.2006 and has 
not been extended further. 

o Palm 01,.: On 11.8.2006, basic customs duty 
on crudelrefU'l8d oils was reduced from 80%1 
90% to 70%180%. Again on 24.1.2007, the duly 
on these oils was reduced from 7O'YJ8O% to 
60%167.5%. Lastly, on 13.4.2007, duty on these 
oils was reduced from 60%167.5% to 50%157,5%. 
In addition, tariff values for palm 0118 have been 
frozen at July, 2006 levels. 

o Sunfloww 011: On 24.1.2007, basic CUIloma 

duty on crudelrefined sunflower oils was reduced 
from 75"1a185% to 65%175%, which has further 
been reduced to 50%160% with effect from 
1.32007. 

o wr..t: Initially, basic customs duty on wheat 
was reduced from 60% 10 5%, which wu 
reduced to Nil on 28.6.2006. This conceasIon 
was valid uplo 28.2.2007. However, on 
30.3.2007, tun exemption from customs duly on 
wheat has been restored and is valid upto 
31.12.2007. 

o On 22.1.2007, basic customs duty on feno 
aloys, aHoy steels, non-fenous met8Is, capital 
goods, rafractoriee was reduoed ,from 7.5% to 
5% and on project imports from 10% to 7.5%. 

o Cement: On 22.1.2007, basic customs duly on 
portland cements (other than white canent) W8I 

reduced from 12.5% to Nil. On 3.4.2007, 8UCh 
cements have al80 been exempted from 
ac:kItionaI duly of CUIIomI (CVO). 

o ..... : On 25.1.2fX17, bMic cwtoma duty on 
maize (other then .... quality) waa reduced 
from 60% to Nil. This exemption 18 valid uplO 
31.12.2007. 

o AM ... on. have been exen.,aed from 4% 
additional duty of cuetoma with effect from 
1.3.2007. 

o ... ".... On 11.4.2007, baIic CUIton'I8 duty 
on Tariff RIlle QuoIa (TRQ) of 10,000 meIric 
tonnee of milt powder W8I reduced from 15% 
to 5%. Thi8 .. eruption. valid uplO 31.12.2007. 

fEntI/iIIII/ 

Tax on .......... 01 .......... Goode 

3587. SHRI RAKESH SINGH: WIR the MinIIter of 
FINANCE be pIea8ed to ..... : 

(a) whIIIher any dulyIIu 18 lIMed on ,.... .... of 
imported goca in domestic marUt by eorne SbdIe; 

(b) If so, the details of Iuch dulles on each category 
of imported goods *'II wIIh ,..,.,. therefor; 

(c) whether any chcIIon ,. been iIIued by the 
Union Government to charge uniform VAT by States; and 

(d) if 10, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The taxesldutiee levied on retail .. of imported goods 
in the domestic: market by the States 818 the same 88 

the tax.. levied on nttaIl .. of domestic goods. Stale 
VATISaIes Tax is levied on sale or purchase of such 
goods within a State by virtue of Entry 54 of State List 
of Seventh Schedule of the Constitution. Central Sales 
Tax (CST) is levied on inter-State sale of such goods. 

(c) and (d) State VAT/Sales Tax being .. a State 
subject, it is for the State& concemed to decide the 
structura of tax ratea. The Empowered CornmiItee of Stale 
Finance Ministers (EC) has finalised the design of State 
VAT, including structure of VAT rates, which has gener8uy 
been adopted by all the States implementing VAT. VAT 
being a State subject, there is no qu..uon of Central 
Government giving any directions to the State 
Govemments. The Central Government Me only been 
playing the role of a faclltator in this important tax r8form 
process. 

3568. SHRI SANAT KUMAR MANDAL: Will the 
Mini8ter of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether despite a number of rural development 
programmes the performance in rural infrastructure is not 
proportional to the fund being provided by the 
Government; 

(b) if 80, the grey areas identified by the Government 
and 

(c) the steps. takenIbeing taken by the Government 
for proper realization of single paisa spent by the Centre? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) With a view 
to give a focused attention to development of rural 
infrastructure, a time bol.Ind business plan under the name 
'Sharat Nlrman' has been put in place by the 
Govemment. The critical areas of rural infrastructure 
identified for speciaJ focus 818 as foIIows:-

Irrigation To create 1 crore hB. adcltional irrigation. 

Rural Drinking Water To provide potable drinking water to 55,067 Uncovered Habitations 
(as per revised assessment), Slipped Back Habitations, Quality 
Affected Habitations and Rural Schools. 

Rural Roads To connect all villages having a population of 1000 (500 in 
hHly/trl)al areas) with road. 

Rural Housing To construct 60 Iakh additional houses for the poor. 

Rural Electrification To electrify remaining 1.25 lakh villages and offer electricity 
connection to 2.3 crore households. 

Rural Telephone 
Connectivity 

To give telephone connectMty to remaining 66822 villages. 

The Ministry of Rural Development is implementing 
three of the six components of Bharat Nirman i.e. Rural 
Roads, Rural Housing and Rural Drinking Water Supply. 
Sinae Bharat Nirman is a time bound action plan, the 
Govel'nment has already taken &tepa to addresa the 
issue. of capacity of the State Level Agencies for 
implementing the various components and mobilization of 
resources. Further, In order to ensure Ihat outlays result 
into outcomes a strict monitoring and vigilance mechanism 

has been put in place. The progress on the 
implementation of the various components of Bharat 
Ninnan is being strictly monitored regularly at different 
levels with reference to well defined targets. 

/TfIII1SI6IionJ 
National o.ta Centre 

3569. SHRI GANESH SINGH: wm the Minister of 
ANANCE be pleased to state: 
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(a) the amount involved In setting up of National 
Data Centre (NDC); 

(b) the mode of financing the recurring expenditure; 

(c) the outlay for the current year for operation of 
NDC; and 

(d) the modus operandi of the center? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) The total 
expenditure involved in the setting up of the National 
Data Centre (NDC) which is to be incurred over five 
years amounts to As. 223.38 aores. 

(b) It has to be met from the funds allocated to the 
Income-tax Department in the Annual Budget. 

(c) The outlay for the currant year is As. 45 CIOI88. 

(d) The Income-tax Department wiD have a single 
National Data base by connecting 715 offices in 510 
cities through an IP-VP Network to the National Data 
Centre at Delhi. The business continuity site and disaster 
recovery center for the National Data Centre shall be at 
Mumbei and Channa! respectively. 

[English] 

3570. SHRI JYOTlRADITYA M. SCI NOlA: 
SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether some State Governments have 
announced a health insurance scheme for families living 
below the poverty line in the rural areas of the country; 

(b) if so, the details thereof; 

(c) whether the State Govemments have requested 
the Union Government to compensate the States for 
subsidizing the scheme; and 

(d) if so, the steps taken by the Union Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Ministry of Health and Family Welfare has reported that 
Government of Andhra Pradesh has launched with eHect 
from 1st April. 2007, a Community Health Insurance 
Scheme named "Arogya Sri" to provide health coverage 
to the families living below poverty line, on a pilot b.aais 
in the selected 3 backward districts of Andhra Pradesh, 
namely Mahboobnagar, Anantapur and Srikakulam. 

(c) and (d) The State Government has requested the 
Ministry of Health and Family Welfare for a financial 
assistance of As. 46.20 lakhs to the State representing 
70% of the premium liability for the pilot project. The 
request of the Andhra Pradesh Government Is under 
cOllsideration of the MInistry of Heallh and FamBy Welfare. 

Review of Schemes 01 SHGa 

3571. SHRI ABU AYES MONDAL: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether certain Non-Governmental Organisations 
(NGOs) in the country have proposed to review the 
schemes of Self-Help Groups(SHGs); 

(b) if so, the details thereof; 

(c) the new proposals of the Government towards 
self-employment schemes; and 

(d) the employment targets fixed up during Eleventh 
Plan period? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Ministry of 
Rural Development, Government of Incia has not received 
any proposals from the Non-Govemmental Organisations 
(NGOs) to review the Swamjayanti Gram Swarozgar 
Yojana (SGSY), that deals with SeN-Help Groups. 

(c) No new proposals are under consideration towards 
self-employment schemes. 

(d) The targets for the XI Plan are in the process of 
fixation. 

/Tninsl8lion] 

AppoIntment of CUD In HUDCO 

3572. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 



129 VAISAKHA 7, 1929 (Saka) 130 

(a) whether the post of Chairman and Managing 
Director· in HUDCO has been lying vacant; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to tnl up the 
said Post? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The post of Chairman & 
Managing Director, Housing & Urban Development 
Corporation Ltd. (HUDCO) has become vacant on 
30.09.2006 consequent upon attaining the age of 
superannuation by the then Chairman & Managing Director 
HUDCO, Dr. P.S. Rana. 

(c) The Vacancy had been advertised as per the 
advice of Public Enterprises Selection Board (PESB) and 
on the basis of interviews held on 10.07.2006, panel of 
two names were recommended by Public Enterprises 
Selection Board. PESB recommended two names for the 
post, who were not found suitable. The panel of these 
two names was scrapped with the approval of the 
Appointments Committee of the Cabinet (ACC). This 
Ministry has again set the procedure in motion to select 
a suitable candidate for the post of Chairman & Managing 
Director (HUDCO). 

[English] 

Allotment of Land to Educational 
Institutional Hospital. 

3573. SHRI HEMLAL MURMU: 
SHRI P.S. GADHAVI: 
SHRI RASHEED MASOOD : 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI SURAJ SINGH 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the criteria/norms prescribed by the Delhi 
Development Authority (DDA) for allotment of land to the 
educational institutions and hospitals; 

(b) whether DDA has allotted land at concessional 
rates to various educational institutions and hospitals in 
the past few years; 

(c) if so, whether the Government is aware that many-
educational Institutions and hospitals have violated the 
terms and conditions on which lands were allotted to 
them; 

(d) if so, the details of those hospitals and educational 
institutions; and 

(e) the action takenJbeing taken by the Government 
against the erring educational institutions/hospitals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY.MAKEN): (a) As 
per revised policy mode of allotment of land for private 
education institutions and hospitals has been changed to 
auction mode. 

(b) and (c) Yes, Sir. 

(d) and (e) DDA had issued show cause notices to 
93 defaulter schools on the basis of list forwarded by 
Directorate of Education, Gov!. of National Capital Territory 
of Defhi (GNCTD) for the academic session 2004-05. 
GNCTD forwarded the list of 178 defaulters schools for 
academic session 2005-06. For academic session 
2006-07 no list has been forwarded by GNC~o show 
cause notices were issued by DDA in respect of defaulter 
schools for academic session 2005-06 because in the 
meantime High Court which was seized of the issue of 
freeship seats in schools in CWP No. 3156102 had 
ordered that serious defaulters whose freeship was less 
than 10% should be put on notice by the High Court 
Registry. In compliance of the directions of the High Court 
in Social Jurist Case in W.P. No. 3156 of 2002 GNCTD 
has issued a notification dated 25.1.2007 according to 
which management of the school which has been allotted 
land for such school by Gov!. agencies shaH provide free 
seats not less than 20% of the total seats in each class 
to the children belonging to economicaUy weaker sections. 
Further, students against free seats shaD get financial 
assistance at par with students of Gov!. schools for 
expenditure on account of uniform and books. This 
notification has been chailenged by schools and the matter 
is subjudice. 

DDA has reported that it has allotted land to 54 
hospitals. In CWP No. 2866/2002 the Hon'ble High Court 
has passed a judgement on 22nd March, 2007 which 
inter-alia has ordered that special Referral Centres shall 
be set up in Gov!. Hospitals for referring poor patients to 
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the nearby private ho8pItaIs covered under the Writ 
Petition. In addition, DelhI Govt. has aI80 been dIract8d 
by 1M court to calculate 1M financial JiabIIity of theu 
hoapitaIs for non-compIiance of free treatment concIIIons 
wilt! letloapec:lHe effect. which should go into 1M cnNdion 
of corpus fund to be l.-d for treatment of poor. DDA 
had also issued show cma notices to 1M haIpiIaIa under 
1M purview of above writ petition on the issue of not 
providing free InIatm8nt .. per terms 8nd conditions of 
aIotment 1etten'I .... deed. Land & Development 0IIlce 
has initialed action ageNt the hospitals under the terms 
of I.... agreement which included cancellation of 
aIoIment in reepect of 3 hoepIaIs. 

3574. SHRI THAWARCHAND GEHLOT: Will the 
MiniaIar of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether at the Government webeites are in 
English; 

(b) if so, the reasons therefor; 

(e) whether the Government proposes to launch 
watlaites in Hindi or other regional languages; 

(d) if so, the time by which IheIe are to be launched; 
and 

(a) if not, the raaeone Iherafor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) to (e) The web .... for S&T Dep8ItmenIs 
moetIy cater to the neede of the ICienIIIc comrnunily end 
tatce have their contanIs rnody in EngIiIIh with melt8r 
paltairq to general topics being provided in Hinci. Action 
has been initiated to have more conlenI in HincI on IheIe 
watli ite8. 

3575. SHRI RAMJI tAL SUMAN: 
DR. CHINTA MOHAN: 
SHRI BRAJA KlSHORE TRIPATHY: 

Will the Minister of POWER be pleased to sIale: 

(a) whether the Government has eel up • CommIttee 
to review the Satan Ultra Mega Power Project in Mdtya 
Pradesh; 

(b) If so, whether the said CommIttee hal railed 
some oI:IfectIonI on the .xietlng bidder; 

(e) If so, the details thereof; and 

(d) the action taIc8n by the Government thereon? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) No, Sir. No such committee to review the 
SaIan Ultra MagI. Power Project in Madhya Pradeeh has 
been eel up by the Govemrl*'ll. 

(b) to (d) Do not arise in view of above. 

Pa,ment of HRA 

3576. SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the House Rent AIIowenca (HRA) ill paid 
to the employees of Public Sector Banks and Llfa 
Insurance Corporation (LlC) even If the 8pOU88 of the 
employee reaidea in the Govemment accommodIIIion; end 

(b) if so, the details tharaot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yea, Sir. As per information received from Incian Banks' 
Aa8ociation and life Insurance Corpotation of India, such 
empIoye_ of the P\mIIc Sector Banks and ute Ins&nnee 
Corporation of India are entitled to draw hoUN rent 
allowance at ndee .. per .. Mea rules. . 

/Eng/iIIIIJ 

II8ppIng of CIIIM ..... GeognIphIcaI 
IntoI'IMIIon Syetem 

35n. DR. M. JAGANNATH: Will the Minister of 
SCIENCE AND TECHNOlOGY be pleased to 1t8te: 

. (a> whether the Govemment has recentty initiated 
any plan for mapping of varlota cItIaa and toWna under 
GeographicaJ Information System (GIS) techi'KJlogy; 

(b) if so, the details thereof; and 
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(c) the steps taken by the Government for commercial 
exploitation of GIS technology? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes, Sir. 

(b) and (c) Ministry of Urban Development has 
initiated a project for Mapping of urban areas on scales 
1:2000110000 under National Urban Information System 
(NUIS) which is a 2-D GIS for urban areas. In the first 
phase, 137 towns have been identified and the project is 
being jointly executed by Survey of India and National 
Remote Sensing Agency (NRSA). The core area will be 
mapped on the scale 1:2000 and surrounclng areas on 
the scale 1:10000. The GIS will contain data like 
settlement with locality name, administrative boundary, land 
formlland use, transportation infrastructure, water bodies, 
vegetation, soil, drainage etc. with attributes of census 
and other data. After the base information for GIS is 
generated, the industry as well' as . the Government could 
use the data for creation of GIS applications for 
commercial use. 

Commerclall8atlon of Innovlltlon 

3578. SHRI K.S. RAO: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to state: 

(a) the number of innovations registered for 
commercialization during each of the last three years; 

(b) whether the Govemment proposes to aHocate 
higher funds for research institutes to encourage sc:iet Itists 
for new innovations; 

(c) if so, the details thereof; 

(d) whether the Govemment prop088S to enact a 
law to protect the interests of scientistB and encourage 
commercialization of innovations, their p/oduction and 
export; and 

(e) if so, the detaHs thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) As such, there is no system for registering 
innovetions for the purpose of commercialization. However, 
innovations are protected through patents which mayor 

may not result into commercialization. As per the Annual 
Report of the Indian Patent Office for the year 2004-
2005, many patent applications were filed in India 

2002-03 2003-04 2004-05 

Filed by Indians 2693 3216 3630 

Total applications filed 11466 12613 17466 

(b) Yes, Sir. 

(c) The proposed budget for the Ministry of Science 
and Technology during 2007-2008 is As. 4384 croras as 
against As. 3240 croras in 2006-2007. At a country-wide 
level, the national expenditure on R&D by the Central 
Government, moved from As. 11050 croras in 2000-01 
and As. 12072 crores in 2002-2003. The estimated figure 
for the year 2004-2005 is As. 14443 crores. 

(d) No, Sir. 

(e) Does. not arise. 

CorNptlon Ca... agelnst otnc .... 
of CBDT end CBEC 

3579. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI M. ANJAN KUMAR YADAV: 
SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 

WID the Minister of FINANCE be pleased to state: 

(a) whether aeveral cases of corruption have been 
registered against the officials of Central Board of Direct 
Tax (CBDT) and Central Board of Excise and Customs 
(CBEC); 

(b) if so, the details thereof during each of the last 
three years: 

(c) the action taken against the offlCel'S found guilty; 

and 

(d) the steps taken by the Government to keep a 
close monitoring on the officials of these departments 
and also to check corruption in these departments? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANtCKAM): (a) to (d) 
Intonnation is being coIIecled and wiD be laid on the 
Table of the House. 

/EngIish] 

Re8tructurlng of APDRP 

3580. SHRI JUAL CRAM: 
SHRI B. MAHTAB: 
SHRI SUBHASH MAHARIA: 
SHRI PARSURAM MAJHI: 

Will the Minister of POWER be pleased to state: 

(a> whether the Accelerated Power Development and 
Reforms ProgIWMI8 (APORP> was daaigned to enccuage 
reforms in the Elactricity distribution and reduction in 
Transmission and Distribution losses; 

(b) if so, whether the total disbursement L.onder the 
APDRP is much below the eJCl)8dation and moet of the 
disbursement is of the investment component; 

(c) if so, the reaction of the Government thereto; 

(d) whether the projects appIOVed under APDRP are 
said to have a pay back bah • ..., 10 months to four 
years with average pay back of 18 months; 

(e> if so, whether this is far from ground reality as 
any projects are • under consbUCtion even after five 
years; 

(f) if so, whether keeping in view the hurdles in 
APDRP and not achieving the desired .... ults. the 
Government proposes to restructure APDRP in the 
Eleventh Five Year Plan; and 

(g) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a> Yes, Sir. The Accelerated Power 
Development and Reforms Programme (APDRP) was 
launched in the year 2002-03 with the objective of 
encouraging reforms and of reduction in Aggregate 
Technical and Commercial (AT&C) losses, improving 
quality of supply of power and improving consumer 
satisfaction. 

(b) and (c) Government approved an outlay of 
AdditIonal Central AssIstance of Rs. 40,000 crore during 
Xth Plan, out of which As. 20,000 crore wu allocation 
underlnWllllment COIl'IpCIa1t (Granl+Loan) and As. 20,000 
cront (Grant) under Incentive component under APDRP. 
However, the actual level of funding in APDRP is through 
budgetary ~rt on yearty basis and based on the need, 
utlHzation and availability of funds. Under Investment 
Component, 571 projects were sanctioned with an 
estimated outlay of As. 17033.58 erore involving APDRP 
grant component of Rs. 6445.84 crore and loan 
component of As. 2274.23 crore. The balance am<Ult 
was to be raised by Stat.. from financial Inatitutions. 
The Govemment has so far reteased As. 6941.01 crore 
to Stales under the inveetment component. Under the 
incentive component, States became eligible for an 
incentive amount of Rs. 2627.30 erore, out of which an 
amount of Rs. 1749.03 crore has been released to nine 
States. and the remaining amount of As. 878.27 crore is 
to be released to the eIigIJIe States by the Ministry of 
Flftllnce. 

The main reasons for low disbursement of funds 
under APDRP are: 

(i) The scheme envisaged the progressive release 
of funds baled on the progre88 of the sanctioned 
projects. The progree8 of project execution was 
slow due to delay in awarding the contrac18 by 
utilities; delay in supply of equipments due to 
inereased demand; poor response from the 
contractors; delay In transfer of fund to the 
utiIIIIes by the states; heavy quantum of work 
which utilities were not geared up to handle; 
Non-adoption of tumkey contract system by 
many utilities. 

(iI) Only a few states could achieve cash lou 
reduction to become eligible for grant under 
incentive component of APDRP. 

(iii) As the programme was reform oriented, States 
were to sign Memorandum of Agreement (MOA) 
for adopting administrative, technical and 
commercial activities and Improvement in Utility 
and town level bellCtmark parameIeI8 to become 
eligible for APDRP fund. Many statea took 
considerable time in signing the MOA. 

(d) and (e) The payback period of approved projects 
under APDRP varies from less Ulan one year to four 
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years. The reasons stated in part (b) & (e) above resulted 
in slow progress in completion of some projects. 

(f) and (g) In view of the reeommendationaJ 
suggestions of the various stakeholders, APDRP is 
proposed to be continued during the Xith Plan with the 
revised tenna and conditions to make the programme 
more effective. 

Fir. Accident at Kanl" Power Plent 

3581. SHRI ANANT NAVAK: Will the Minister of 
POWER be pleased to state: 

(a) whether any fire accidents has occurred at NTPC 
power plant. Kaniha recently; 

(b) if so, the details thereof along with the reasons 
therefor; 

(c) the total loss suffered as a result thereof; 

(d) whether any inquiry has been conducted in this 
regard; and 

(e) if so, the details thereof along with the steps 
taken to prevent such incidents in the future? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHIN DE): <a) to (c) Ves, Sir. There was an incident of 
generator transformer fire in Unit 4 (500 MW) at Talcher, 
Kaniha station on 14.3.2007. As a result of that One (1) 
number of 200 Mega Volt-Ampere (MVA), 21/420 Kilo-
volt (KV) Generator Transformer, Inter-connected Bus-duct, 
associated accessories and control panel got damaged 
due to High Voltage (HV) bush failure. However, 
equipments are fully covered under suitable insurance 
polices for such contingencies. 

(d) and <e) The operational and functional parameters 
of the equipment, prior to the incident, have been normal. 
However, after the incident, the original equipment 
manufacturer Mis. BHEL's expects have been involved of 
study of the problem. Since the defect is not of generic 
in nature, the unit have been synchronized on 19.4.2007 
after replacement of damaged transformer and other 
damaged components. 

As per practice, NTPC Ltd. carries out detailed failure 
analysis and based on the outcome of such analysis. 
measures are taken to prevent such incidents. 

{TfIIInIlIIIIitJnj 

3582; SHRI SRI CHAND KRIPLANI: 
SHRIMATI KALPANA RAMESH NARHIRE: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of amount mobilised by the Indian 
companies from the global market during each of the 
last three years; 

(b) the steps taken by the Govemment to further 
increase the mobilization; 

(c) the schemes formulated by the Govemment to 
promote more investment by foreign companies in Indian 
entities; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As per 
information provided by the Reserve Bank of India (RBI). 
the amount mobilised by Indian companies from the global 
mart<et through External Commercial Borrowings (ECBs) 
and ADRslGDRa during the last three years is as under: 

(in USS miHion) 

Vear ECBs (Net) ADRslGDRa 

2003-04 -2.928 459 

20()4..05 5,426 613 

2005-06 2.963 2,552 

2006-07 9,275 1,928 
(April-December) 

(b) The extant policy regime allows the domestic 
companies to raise funds in the overseas capital mart<ets 
through various means like Global Depository Receipts 
(GDRs), American Depository Receipts (ADRa), Foreign 
Currency Convertible Bonds (FCCBs) and External 
Commercial Borrowings (ECBs) in accordance with the 
guidelines/policies thereon. 
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The Government in consultation with the Securities 
and Exchange Board of India (SEBI) and RBI, analyses 
the economic indiceIors and fonnuIata& policy .r taking 
cognizance of the dynamics 01 the capital markets and 
the economy. As such, raising capital from India or 
overseas is the indiYidual choice of the companies. 

(e) and (d) As per the extant policy, except in a few 
sectorsIactivilies, foreign cirect investment (FDI) up to 
100% is allowed, under the automatic route, In most 
sectorsIactivities. Under this route, FDI does not require 
prior approval either by the Government of India or RBI. 

Government have also undertaken a major 
rationalization of the FDI policy, and associated procedures 
in February, 2006, to further improve the ~ 
dimate which, inter alia, include dispensing with the need 
of multiple approvals from Government and/or regulatory 
agencies that exist in certain aectof8, extending the 
automatic route to more sectors, and allowing FDI In 
new sectors. 

[English] 

ViabIlity and JIrotIa of NatioMIIMd ...... 

3583. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pIeII8ed to 1II:aIe: 

(a) whether the Reserve' Bank of India (RBI) has 
directed the naIionaised banks to conIn:II COlds to compeII8 
in the global environment and to ~ viability and 
profits; 

(b) if so, the action taken by the management of the 
nationalised banks in this regard; 

(e) whether the consolidation in banking aectoi can 
help in achieving GOP target rate; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
ReseNe Bank of India (RBI) has not given any epeciIIc 
direction to public sector banks for containing the 
expenses of banks. However, it is in the Interest of banks 
to contain their expenses to improve profItabUily and 
strength of their balance-sheet. Government has aI80 put 

in place a mechanism to monitor the performance of .. 
public sector banks on the basis of the "Statement of 
Intent on Annual Goals- submitted by them on various 
performance parameters, including cost·1ncome l'1li10. 

(c) and (d) Consolidation In banking sector Is 
expected to allow economies of ... in terms of fOGtprint, 
manpower and other resources. While larger size enables 
the banks to face competition arising from 
inIernationaIi8 of the economy and enaurea better 
management of riska, small and weak banks pose 
ayatemic risks with their low capital adequacy ratio and 
high Non-perfonning AaIIets (NPAa). Consolidation Is a 
timely reapon88 to augment afficiency and productivity, 
and would lead to Income generation and acid to Gross 
Domeatic Product (GOP) of the country. 

{TfIII8IMIon] 

Vacant Poat8 of Judgea In 
.........., HIgh Court 

3584. SHRI JASWANT SINGH BlSHNOI: WIll the 
MInister of LAW AND JUSTICE be pleased to state: 

(a) the number of posts of judges lying vacant in the 
Rajasthan High Court; 

(b) whether the process to till the vacant posts Me 
been started; 

(c) if not, the reaaona therefor; and 

(d) the time by which the vacant posta will be tilled 
up? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) AgaInst thie sandioned 8b8ngIh of 40 
Judges. 33 Judges are in position in the Rajasthan High 
Court leaving 7 vacancies to be flied up. 

(b) to (d) Pursuant to the Supnlme Court Judgement 
of October 6, 1993 read with their Advisory Opinion of 
October 28, 1998, the proceaa of initiation of proposal 
for appoiIltment of Judges of a High Court Ilea with the 
Chief Justice of that High Court. 

The Chief Juatice has recommended names of 4 
pet'8On8 for appointment as Judges of the Rajasthan High 
Court, which ani under conaIderation. 
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Guldell.,.. for Ruervetlon 01 osea 

3585. SHRI M. ANJAN KUMAR YADAV: 
SHRI GIRIDHARI YADAV: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Public Sector Banks and Central 
Financial Institutions are implementing the guidelines of 
the Govemment in reservation for the other backward 
classes; 

(b) if so, the number of reserved posts for OBC 
category filled during the last two years; and 

(c) the details of vacant posts in the Board of 
Directors of various nationalised banks at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) The information is being collected and will be 
laid on the Table of the House to the extent possible. 

(c) As on date, 31 posts of non-officlal Directors in 
the Board of Directors of Nationalised Banks are vacant. 
The process of fining up 27 out of the 31 vacancies has 
already been initiated. 

{English] 

Credit Package for Rehabilltetlon 

3586. SHRI SARVEY SATYANARAYANA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Bank for AgrlcuHure and 
Rural Development (NABARD) has announced a credit 
package for rehabilitation .of people affected by various 
natural calamities; 

(b) if so, the details thereof; 

(c) whether cases of misuses have been reported 
during the last three years; and 

(d) if so, the details thereof and the action takan 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 

No, Sir. However, NABARD has, from time to time, issued 
guide!ineslinstructions to Cooperative Banks and Regional 
Rural Banks (RRBs) in regard to matters relating to relief 
measures to be provided in areas affected by natural 
caJamities. As per standing instructions, Cooperative Banks 
and RRBs are required to reschedule the short term crop 
loans of farmers affected by natural calamities into 
medium term loans subject to completion of certain 
formalities and disburse fresh credit. NABARD, In tum, 
provides refinance to RRBs and to State Cooperative 
Banks (SCBs) in respect of District Central Cooperative 
Banks (DCCBs) against the loans rescheduled by them 
at the ground level. 

(c) No case of misuse of NABARD refinance has 
come to the notice of the Govemment. 

(d) Dos not arise. 

Inveetment by Indiana Abroad 

3587. SHRI REWATI RAMAN SINGH: Will the 
Minister of FINANCE be pleased to state; 

(a) whether the Reserve Bank of India (RBI) has 
allowed that any Indian resident can Invest upto $50,000 
a year abroad; and 

(b) if so, the details of trade areas where such 
investment is permissible? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. 

Under the Uberalised Remittance Scheme (LRS), 
resident individuals may remit upto US $50,000 per 
financial year for any permitted current or capital account 
transaction or a combination of both subject to specified 
terms and conditions. Under this facility, resident 
individuals win be free to acquire and hold immovable 
property or shares or any other asset outside India without 
prior approval of the Reserve Bank of India. 

Note: The Credit Policy announced by the Governor, 
Reaerve Bank of India on 24.4.2007 proposes to enhance 
this limit to US$1.00.000. 

BenefIciaries 01 PMRY 

3588. SHRI K. SUBBARAYAN: Will the Minister of 
FINANCE be pleased to state: 
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(a) the quantum of loans disbursed to the 
beneficiaries of PMRY scheme through the nationa ••• d 
banks during the last three years; and 

(b) the repayment percentage thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): (a) The loan 
disbursed by Public Sector Banks under Prime Miniatet's 
Rozgar Yojana (PMRY) during the years 2Q04.05, 2005-
06 and 2006-07 is as under. 

Loan dlsbuned under PllRY 

(Ra. In Iakhs) 

2004-05 2006-0r 

148329.00 1576n.5O 79970.20 

·Disbursement permitt8d up to June 30. 2007. 

(b) The percentage of recovery under PMRY has 
been observed at around 35 per cent on an average. 

Allocation of Funda under ......uRII 

3589. SHRI ASAOUDDIN OWAlSI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

<a) whether the Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) launched for the betterment 
of urban cities has not bfot91t fruitful resuIIs 80 far; 

(b) if so, the allocation made by the Government 
under this mission since its inception, year-wisalState-
wise; 

(c) the total funds utilized during the said period; 

(d) whether keeping in view the probIeme faced by 
the Government in implementation of this Mission, the 
Govemment proposes to chalk out a special acheme 
during the 11 th Plan period; and 

(e) if so, the details thereof and steps taUn or being 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) to 
(c) Government of India launched the Jawahartal Nehru 

National Ufban Renewal Miaslon (JNNURM) on 3rd 
December, 2005 to give focused attention to integrated 
development of urban infiastrucluAt and services In select 
63 cities with emphasis on provision of basic services to 
the urban poor including housing, water supply, sanitation, 
development of roads/flyover, slum improvement, 
community toiletsJbaths etc. A provision of Rs. 50,000 
crore has been made available as reform Hoked Central 
assistance over the Mission period of seven years 
beglming from 2005-06. A provision of Rs. 500 crore, 
Rs. 2500 crore and Rs. 2805 crore have been made for 
2005-06, 2006-07 and 2007-08 respectively for the Sub-
miasion-1 Urban Infrastructure and Governance (UIG). No 
Stale-wiae a/IocaIion is made under JNNURM. However, 
State-wise Indicative allocation made for 2006-07 and 
2007-08 is given In the encIo8ed statement. So far 205 
projects have been sanctioned and an Additional Central 
Assistance (ACA) of a sum of Rs. 1353 crore released. 

Sanctioning of the projects is a continuing exercise 
and the Implementations of the projects and the reforms 
are being monitored regularty. The sanctioned projects 
are in various stages of impIemenIation. The outcome of 
the mis8ion can be un •• ad only on completion of the 
mission period. It is therefore premature to conclude that 
the mission has not yet achieved its objectives. 

(d) No, Sir. 

(e) Does not arise. 

SWement 

Indt:IItivfI aIIocIIIions of funds /0 SfBItJSIlJnbn TtmiIonBs 
UI1dtJr JNNIIRM for Ulbiln /nInuITut:tute MId 

GoWlf11lll1Ql (UIG) 

(Rupees in crore) 

SI.No. Name of the 2006-2007 2007·2008 
StatelUTs 

1 2 3 4 

1.. AncIhra Pradesh 168.48 188.69 

2. Arunachal Pradesh 0.73 0.81 

3. Assam 16.98 19.02 

4. BIhar 43.37 48.58 
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1 2 3 4 2 3 4 

5. Chhattisgarh 14.51 16.25 33. Andaman and Nicobar 0.00 0.00 
Islands 

6. Goa 2.05 2.30 
34. Dadra and Nagar Haveli 0.00 0.00 

7. Gujarat 203.80 228.26 
35. Daman and Diu 0.00 0.00 

8. Haryana 21.89 24.52 
Total 2205.79 2800.00 

9. Himachal Pradesh 3.01 3.37 

10. Jammu and Kashmir 33.17 37.15 Removal of Unauthorised Construction 
from Yamuna Area 

11. Jharkhand 62.86 70.41 
3590. SHRI ADHIR CHOWDHURY: Will the Minister 

12. Kamataka 134.76 150.94 of URBAN DEVelOPMENT be pleased to state: 

13. Kerala 46.55 52.13 
(a) whether the Govemment proposes to remove 

14. Madhya Pradesh 95.93 107.44 unauthorised constructions from bank of Yamuna area to 

15. Maharashtra 495.64 555.12 
provide pure drinking water and to make beautiful Delhi; 

16. Manipur 5.18 5.81 (b) jf so, the details thereof; 

17. Meghalaya 5.56 6.22 (c) whether the Govemment has also proposed to 

4.73 5.29 
provide alternative sites to the affected persons from 

18. Mizoram Yamuna to else-where; and 

19. Nagaland 1.60 1.79 
(d) jf so, the total funds to be spent for the purpose 

20. Orissa 16.90 18.93 and the time by which the task is likely to be completed? 

21. Punjab 49.78 55.75 THE MINISTER OF STATE IN THE MINISTRY OF 

22. Rajasthan 58.69 65.74 URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Delhi Development Authority (DDA) has reported that 

23. Sikkim 0.60 0.67 encroachments are removed as per policy and in 

24. Tamil Nadu 191.24 214.19 compliance of court orders from tima to time, except 
where there are stays. 

25. Tripura 3.94 4.41 
(c) and (d) DDA has reported that alternate sites are 

26. Uttar Pradesh 207.79 232.72 not available at present with it for allotment to eligible 

27. Uttaranchal 20.13 22.55 persons. However, budget provision has been made in 
2007-oB for development of land for relocation of eligible 

28. West Bengal 295.92 331.43 jhuggi dwellers from Yamuna river bed area. The exact 

29. Delhi 0.00 299.02 time frame for completing the task being dependent on 
various factors cannot be assessed at this stage. 

30. Pondicherry 0.00 11.73 
Hike in Interest Rate 

31. Lakshadweep 0.00 0.00 

18.76 
3591. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 

32. Chandigarh 0.00 the Minister of FINANCE be pleased to state: 



147 APRIL 27, 2007 148 

(a) the Impact on real estate sector by the ......,. 
hikes in the interest rate; 

(b) the disbursement of home loans in March, 2007 
in comparison to March, 2006; 

(c) whether the GoverMl8nt proposes to review the 
policy to stabilize the interest rate; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAH KUMAR BANSAL): (a) As per 
information provided by Reserve Bank of India (RBI), the 
amuaI growth in cnKit to commercial raaI estIIle .. 
declined from 94.7% in March, 2008 to 68.7% in 
December, 2006. 

(b) Based on the proviaionaI information 8VIIiIIIbIe 
from salactad banks, outstanding personal housing Ioens 
as on December 22, 2006 and March 31, 2006 amounted 
to As. 2,17,829 CfOI8 and As. 1,84,790 cront, reepectiveIy. 

(c) and (d) The inteIast rates on advances IIbcMt 
As. 2 Iakhs have been deregulld.d by ReeenIe Bank 01 
India (RBI) and banks are free to fix the rate 01 InIenIet 
themsel\les with the approval of their Boards. Banks have 
been advised to fix 1heir Benchmark Prime LendIng Rate 
(BPLA) after taking into 8CICCU'It COlt of fundi, _...:IaN 
cost, risk factor margin and other ovemead expeI_. 
However, banks are free to charge intel1lllt without 
reference to their benchmaItt Prime lending RIlle (BPLA) 
and regardless of the size in reapect of COf18&nef loans 
and non-priorily eector personal loans, including home 
loans. 

Foreign FiIlllllCNd lMtItuIIona 

3592. SHRI N.N. KRISHNADAS: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Government has foimulated any 
criterialnorms for State GoIIemmenIs for taIcing loans from 
the foreign financial inslilulions like IntemaIIonaI Monetary 
Fund (IMF) and Asian Development Bank (ADS); 

(b) if so, the details theraof; 

(c) the. details of the methodology being implemented 
for sanction of loans from ax:h font91 financial in8IIuIion8 
by the State Governments; 

(d) whether the Union GoverrvnenI has permitted any 
State Govemment to take loan from IUCh foreign financial 
lnelitutiona without the consent of the Union Government; 
and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (c) 
The Govemrnent of India recelv.. the foreign loan 
aasistance as per the standard terrna and conditions of 
the development partners and till 31st March, 2005, It 
was being raIeaIed to the State GovemmenlS by the 
Union Government as AdcIIIonaI Central AIaIItance (ACA). 
Government of India has accepted the recommendation 
of the 12th finance Commission to paaa on external 
asai8tance on the same terms and concItIons on whlc:tI 
it wa. received. The service coat and exchange 
fIuctuatIon8 would also be passed on to the States under 
this arrangement. Accordingly, in case of new projectI 
signed on or after April 1, 2005, the external 8I8iatance 
wiI be passed on 'back to back' basis except special 
C8I8gory States. However, It has been decided to continue 
with the earlier anangaments for ongoing projects as on 
31st March 2005. Further reIeue to 8UCh projec:t8 wli 
continue to be provided in the form of ACA. The 
Government of India has i-..ed guidelines for posing, 
impIemenIaIion and monitoring of extemaIIy aided project8 
on 9th May 2005. DetaIls are available on the Ministry of 
Fnmca' ...... www.flnmin.nic.in. The GoveI'Mlent of 
Incia has alto issued revieed guidelines on 24th October 
2005 providing for anaIy8i8 of debt 8U8IainabiIIty of Statee 
for availing external aseiltance for development and 
&trucIur8I ~ purpoees. 

(d) and (e) No Sir, does not arile. 

Collection of CST 

3583. PROF. CHANDER KUMAR: 
SHRI RAGHUVEER SINGH KOSHAL: 

WIll the Minister of FINANCE be pleased to state: 

. (a) the amount of Central Sale Tax (CST) collected 
by the Union Government during each of the last three 
yeans; and 

(b) the amount aIIocatecI to each State during the 
same period? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Central Sales Tax (CST) is levied by the Centre, but 
collected and appropriated entirely by the States in which 
the tax is leviable, as per provisions of the Constitution. 
As per information fumished by the States, the total CST 
collection was about Rs. 12.777 crores during 2003-04. 
Rs. 15.301 crores during 2004-05 and Rs. 18,015 crores 
during 20OS-06. 

(b) As per provisions of the Constitution, the CST is 
collected and appropriated by the State in which the tax 
is leviable. The tax proceeds do not come to the 
Consolidated Fund of India. Hence, there is no question 
of the Central Govemment allocating CST proceeds to 
the States. 

Prfvete PIIrtlciPlitlon In Power Sector 

3594. SHRI GURUDAS DASGUPTA: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of POWER be pleased to state: 

(a) whether targeted extent of private participation in 
power generation has not been materialized; 

(b) if so, the targeted power generation and actual 
power generated in private power sector during the Tenth 
Five Year Plan and target fixed for power generation In 
private sector for the Eleventh Fwe Year Plan; and 

(c) the reasons for poor response from the private 
sector in the power generation? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) As per Information available with 
CEA. the Actual generation of Private Sector during the 
year 2006-07 has been 93.9% of the target. The year-
wise target & actual Generation during 10th Plan is given 
below: 

Year Target (MU) Actual (MU) 

2002-03 43938 44800 

2003-04 55229 48221 

2004-05 53285 49569 

2005-06 58046 53393 

2006-07 81661 57888 

The targets for power generation are fixed on annual 
basis for the ensuing year. The tentative targets of power 
generation in Private Sector in the country for the year 
2007-08 are given below: 

Cetegory Generation Target (MU) 

Thermal 53070 

Hydro 5360 

Total 58430 

(c) The main reasons for low generation in reapect 
of Private Sector Projects have been on account of 
shortage of gas and high cost of liquid fuel for the stations 
running on NAPHTHA & HSD. 

AppoIntment on CompasloMte Grounds 
In Public Sector Banks 

3595. SHRI PANNIAN RAVINDRAN: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of employees died in harness in 
different Public Sector Banks during the last three years; 

(b) the number of dependents out of them given 
compassionate appointments; 

(c) whether the public sector banks have banned 
appointment on compassionate grounds; and 

(d) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
During the years 2002, 2003 & 2004, 7736 employees of 
Public Sector Banks (PSBs) died in harness, out of which 
2038 dependents of deceased employees of PSBs were 
provided with appointment on compassionate grounds. The 
number of bank employees died in service during 2005 
& 2006 is not available. 

(c) and (d) The PSBs have stopped compassionate 
appointments because the Indian Banks' Association had 
in 2004 circulated a Model Scheme to an PSBs for 
payment of ex-gratia amount in lieu of compassionate 
appointment The Scheme has since been adopted by all 
PSBs. Hence no compassionate appointment is being 
made by any PSB, now. 
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3596. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of FINANCE be pleased to &tate: 

(a) whether Government has received the 
recommendation of ·Inter-Ministerial CommIttee in regard 
to restoration of infrastructure damaged due to floods in 
Gujarat in 2005; 

(b) if so, the details thereof; and 

(c) the action taken by the Government theraon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
Yes, Sir. Ministry of Home AffaIrs (MHA) has received 
the report of Inter-Mini&terial Committee (IMC) in regard 
to restoration of infrastructure damaged due to floods in 
Gujarat in 2005 during April 2007. The detailed sector-
wise break up of raquirement of funds as .. eased by 
IMC is as under: 

Sector 

Health 

Urban Infrastructure 

Water ResourcesIsuppIy/irrigation 

Powerlenergy 

Roads & Building 

Housing 

Total 

(As. in crora) 

IMC' _ailment 

41.38 

149.01 

43.75 

Sn.78 

448.00 

50.00 

1307.90 

(e) The matter has been refanad back to IMC ~ 
clarification/addilional illformation on the time flame for 
reconstruction of damaged infrastructure. Upon receipI of 
clarification/additional information, the mailer ehaII be 
proc elled for approval of CabInet after aeeking High L.eveI 
Committee's recommendation 00 the ."Iament done 
by IMe. 

1ncompI_ ConetructIona under PIIGSY 

3597. SHRI P. MOHAN: 
SHRI ABDUL RASHID SHAHEEN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased 10 state: 

(a) whether aeveraI aeclIona of roade approved under 
the Pradhan Mantrl Gram Sadak Yojana (PMGSY) hDe 
not been completed in the country partIcularly In 
Ra;aathan, Jammu & Kashmir and North-East during the 
Tenth Plan Period; 

(b) If 80, the details thereof and the reMOn8 therefor; 

(c) whether the construction work of I8CIione ThangezI 
to Maizore via Jodhas, Keeran Ki DhanI, Todi, Khera, 
Mundiyawas In Rajasthan is stili Incomplete and under 
conabUction; 

(d) If so, the I'888Ons therefor; 

(e) the cost eacalatlon as a result of delay In 
compIeIing the said work; and 

(f) the steps taken to compIeIe the afor88aId eecIiona 

without any further delay? 

THE MINISTER OF RURAL DEVELOPMENT (OR. 

RAGHUVANSH PRASAD SINGH): (a) and (b) Since 

inception of PracIwt Mantri Gram Sadak Yotana (PMGSY) 
i.e. 200CH)1 and upto the end of the Tenth five Year 

Plan, propc u" arncutIng Ra.4488UI cront having '* 
IengIh of 220968.31 lana hDe been appRNed, agIinIt 
whictI an amount of Ra.22527.86 crore has been .. 1 •• ltt 
A sum of Ra.21025.97 crore has been utilized and 
1205n.24 km& road works have been completed. A 
SIIIIantInt indicating the detail of road WOItclI cIeerecI and 
completed In reepecl of RapIsIhan, Jammu & KMhmIr 

and North Eastem States Ie encIoaed. The delay In 

c:onaIruction is mainly due to Inadeql.... In8IiluItonId Md 
contracting capacity, unfavourable climatic condItiona, 
problems relating to availllblHty of IIU1d and obtaining 
regulatory cIearancea. 

(c) Construction work of sections Thanagazl to 

Maizore via Jodhaa, Keeron kJ Dhanl, Toefl, Khara, 
Mundiyawas has not been sanctioned under PMGSY, 

(d) to (f) Does not ariIe, IS the c:oneIructIon WOIk:a 
on theM roads has not been sanctioned under PMGSY. 
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Stlltement 

StsItJmenI showing Physiclll P"'flI'BSS under PMGSY 

81. No. Slates No. III Road WOIb 
dearad .., MardI, 

2IXJ7 

1. Rajasthan 8865 

2. Jammu and Kashmir 420 

3. Arunachal Pradesh 519 

4. Assam 1923 

5. Manipur 849 

6. Meghalaya 373 

7. Mizoram 114 

8. NagaIand 208 

9. Sikkim 182 

10. Tripura 354 

Total 13807 

Government Sponaored Smell Sntnga 
o.po.tt Scheme 

3598. SHRI C. K. CHANDRAPPAN: WUI the Minister 
0' FINANCE be pleased to state: 

(a' whether there has been fall in deposits under 
amaH savings deposit schemes due to low Interest rate 
and low commission to their agents; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment to mobilise 
more deposits 'rom smaH savings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a, and (b) 
The gross collections in post offices and banks during 
last eleven months, viz., April 2006 to February 2007 
have been Rs. 1,56,756 crore as against Rs. 1,79,263 
crore during the corresponding period of last financial 
year. The net collections (gross col/ections minus 

LangII 01 IOId IIOIb No. 01 IOId wodcI LengII 01 road woIIIs 
cleared !.,to 10 MardI, campIated (!.,to campIated ("*' 

21107 (II Km) MII1:h. (21107) MEh, 31117) (II Km) 

30877.01 5893 20559.57 

2178.15 63 138.12 

2285.38 350 1347.19 

7239.27 862 2828.16 

1266.84 528 876.90 

917.02 298 700.26 

1526.83 68 1114.73 

1996.67 174 1583.37 

1912.48 89 1690.90 

935.36 241 612.68 

51135.01 8566 31451.88 

rapayments) during the same period haYS been As. 45191 
crore as against As. 74002 C1'Or8 last year. The decline 
in collections reflects inter-alia, investors' preference for 
alternative instruments. 

(c) The small savings schemes, carrying different 
terms and rate of interest administered by the Govt. of 
India, are designed to provide safe and attractive 
investment option to all individuals who invest in these 
savings schemes. Central and State Govemments take 
various measures from time to time to promote and 
popularize small savings schemes through print and 
electronic media as well as holding seminars and 
meetings, providing training to the various agencies 
involved in mobilizing deposits under these schemes. A 
website of the National Savings Institute under 
Government of India, Ministry of Finance has also been 
launched to facilitate Interface with the public through 
wider dissemination of information on smaH savings and 
on-line registration and settlement of investor's grievances. 
The website address is nsiindia.gov.in 
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OpenIng of Foreign a.nk BrwlChee 
In Rural Area 

3599. SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Reaerve Bank of India (RBI) hils 
directed foreign banks to open their brMChes in rural 
areas; 

(b) if so the details thereof; 

(c) whether the foreign banks have also been cIradad 
to earmark fixed amount 88 agricultural loan meant for 
sman and middle farmers; and 

(d) if so, the response of the foreign banks in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) Does not arise. 

(e) No, Sir. 

(d) Does not arise. 

3600. SHRI B. MAHTAB: Will the Minister of 
FINANCE be pIea8ed to stale : 

<a) the number of applicants applied for loans 
nlistallce in various Public Sector Banks in 0riI8a during 
the last: three years under the Pradhan Mantri Rozgar 
Yojana (PMRY]; 

(b) the number out of them received loensIalli ... 1Ce 
from the banks; and 

(e) the amount of loansIassistance received by than 
during the &aid period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
As per infonnation provided by Reaerv8 Bank of Incla 
(RBI), the details of number of appicatioos raceIYed, Ioana 
disbursed and the amount of loan diebur8ed under Prime 
Minister's Rozgar Yojana (PMRY) by PIMc Sector Banks 
in the State of Orissa during the last three years ill as 
under: 

Programme ApplicatIons DIabur8ed 
year I'8C8ived No. Amount 

(Re. Iaca) 

~ 27953 11333 6813.34 

2005-06 26357 12796 7975.44 

2006-07" 23078 3024 1803.88 

*DIIbuIwment perrnIa.d up to J\.nI 30, 2007. 

3601. SHRI BADIGA RAMAKRISHNA: Will the 
MIniater of FINANCE be pIeMed to ..... : 

(a) the details of Banks which .. '--*'g KiIan end 
C8rd8 In the State of Anethra Pradeah; 

(b) the details of insur8nce cover .... 1dId to farnwra 
who have been given the KilIan CredIt Cerda Md .... 
premium that the farmera has to ~y; 

(e) the parameters fIxad for fixing the crecII ImIt to 
farmers; 

(d) whether My convereion or raecheduIe of loMe 
has been done In the cae of farmera of Ancl'lra Pradieh 
during the Jut three yeera; and 

(e) if eo, the detaIa thenIof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): 

(a) The PubIc Sector .... , CocIpenIIM .... Mel 
RegIonal Rural Banks ... IeIuIng KIun CnICII CanII 
(KCC) to the farmers In Anc:In Pradleh. 

(b) As per the KCC Scheme, peraonaI accident 
inaurance cover • available to aI KIun CredIt Cent 
holders upto RI.50,OOO/- towards accidental death! 
permanent cIsabIIiIy WIder a Mater Poley at a nomIIwI 
premium of RI.151- for a one year poley Mel Re.45/. for 
a three years policy. The financing bank • to bear two-
third and the KCC holder has to bear one-Ihird of the 
above premium amount 

(c) Credit limit to fanners .. fixed on the basil of 
operational land holding of the KCC holder, cropping 
pattem followed by hImIher and the ecaIee of fInMce 
approved by Dlatrict Level Technical CornmfttH for 
cuIIIvation of cllfef8l'lt cropa, bued on the agrtcuIuraI 
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practices adopted in the area and repaying capacity of 
the fanner. 

(d) and (e) Yes, Sir. Under Govemment of India's 
financial package for fanners announced on 18th June 
2004 for Doubling the flow of agricultural credit in three 
years, the banks were advised to reschedule loans of 
'Fanners in distress' and 'Farmers in Arrears' including 
interest outstanding as on 31.03.2004 over a period of 3-
S ye8l'S. Further, the Govemrnent has recently approved 
a relief package in 16 debt stressed districts of .Andhra 
Pradesh, which, inter-alia, has a component of waiver of 
overdue interest and reechedulement of loans. It provides 
that the entire intenIet on overdue loans as on 01.07.2006 
win be walwd such that all fanners will have no past 
interest burden as on that elate. This will immediately 
make them eligible for fresh loan from the banking system. 
Further, t~e overdue loans of the farmers as on 
01.07.2006 will be rescheduled over a period of 3-5 years 
with a one year moratorium. 

/TllII78IBlion} 

Mehlla ~Iata 

3602. SHRI RAMDAS ATHAWAlE: Wdl the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) the number of Mahila Adalats constituted 80 far 
for disposal of cases of atrocities on women, Stat.wise; 

(b) whether there is any proposal to set up more 
Mahila Adalats in some States; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) to 
(c) As per the Criminal Procedure Code, Central 
Govemment/State Govemments can set up Special Courts 
in consultation with the concerned High Courts to try any 
case or clasS of cases. As a conaequence thereof, no 
such data is maintained. However, a set of additional 
courts, known as Fast Track courts have been set up for 
speeding up disposal of long pending cases including 
cases of atrocities against women on priority. 

Construction of HoueH Under Velmlld 
Ambedkar A ... Vat-

3603. SHRI VIJAY KUMAR KHANDELWAL: WHI the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to atate: 

(a) whether the Union Govemment has ~ved 
proposals from the Government of Madhya Pradesh 

regarding construction of houses under Ambectkar Awas 
Yojana (MY); and 

(b) if 80, the details thereof and the action taken by 
the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) Valmiki Ambedkar Awas 
Yojana (VAMBAY) Scheme has been subeumed in the 
Integrated Houeing and Slum Development Ptogramme 
(IHSDP) after JawaharIaJ Nehru National Urban 'Renewal 
Mission was launched on 3.12.2005. 

{English} 

Earthquake Prone Area. 

3604. SHRI P.C. THOMAS: Will the Minister of 
EARTH SCIENCES be pleased to &tate: 

(a) the criteria for fixing different zones for evaluating 
earthquake prone areas; and 

(b) the zone in which the areas comprising of 
Mullaperiyar Dam near to the boundary of Kerala and 
Tamil Nadu faDs? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) Bureau of Indian Standards [IS-1893 (Part-1): 
2002], based on various scientific inputs, like History of 
past earthquakes, tectonic features, lithology etc., from a 
number of agencies, has grouped the country into four 
seismic zones viz. Zone-II, -III, -IV and -V (Statement-
I). Of these, Zone V is the most seismically active region, 
while zone II is the least. The ModIfied Mercalli (MM) 
intensity (StatemenHI) which measures the impact of 
the earthquakes on the surface of the earth, broacly 
associated with various zones is as follows: 

Seismic Zone 

II (Low intensity zone) 

Intensity on 
MM scale 

VI (or less) 

III (Moderate intensity zone) VII 

IV (Severe intensity zone) VIII 

V (Very severe intensity zone) IX (and above) 

(b) Areas comprising of Mullaperiyar Dam near to 
the boundary of Kerala and Tamil Nadu fall in Seismic 
Zone III. 
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Seismic Zoning 
Map of India 

Zona AnIa ('11.) 

V 12 

IV 18 

I 11\ Z1 

\I 43 

Description of Earthquake Effects 

APRIL 27, 2007 

Statement I 

Intensity Grade 

I. Not felt except by a very few under specially 
favourable circumstances. 

II. Felt only by a few persons at rest, specially on 
upper floors of buildings and delicately 
suspended objects may Swing. 

III. Felt quite noticeable indoors, speciaUy on upper 
floors of buildings but many people do not 
recognize it as an earthquake; standing motor 
cars may rock slightly; and vibration may be felt 
like the passing of a truck. 

=_. =----'" __ v 
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IV. During the day felt indoors by many, outdoors 
by a few, at night some awakened; dishes, 
windows, doors disturbed; walls make creaking 
sound, sensation like heavy truck striking the 
buildings; and standing motor cars rocked 
noticeably. 

V. Felt by nearly everyone; many awakened; some 
dishes, windows, etc. broken; a few instances 

. of cracked plaster; unstable objects overtumed; 
disturbance of trees, poles and other taR objects 
noticed sometimes; and p8ndulum clocks may 
stop. 

VI. Felt by all, many frightened and Nn outdoors; 
some heavy furniture moves; a few 1nstan0e8 of 
fallen plaster or damaged chimneys; and damage 
slight. 
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VII. Everybody runs outdoors, damage negligible in 
buildings of good design and construction; slight 
to moderate In well built, ordinary structures; 
considerable in poorly built or badly designed 
structures; and some chimneys broken, noticed 
by persons driving motor cars. 

VIII. Damage slight in specially designed structures; 
considerable in ordinary but substantial buildings 
with partial collapse; very heavy in poorty built 
structures; panel walls thrown out of framed 
structures; falling of chimney, factory stacks, 
columns, monuments, and walls; heavy fumiture 
overturned, sand and mud ejected in small 
amounts; changes In well water; and disturbs 
persons driving motor cars. 

IX. Damage considerable in specially designed 
structures; well designed framed structures 
thrown out of plumb; very heavy in substantial 
buildings with partial collapse; buildings shifted 
off foundations; ground cracked conspicuously; 
and underground pipes broken. 

X. Some well built wooden structures destroyed; 
most masonry and framed structures with 
foundations destroyed; ground badly cracked; 
rails bent; landslides considerable from river 
bantuI and steep slopes; shifted sand and mud; 
end water splashed over banks. 

XI. Few, if any, masonry structures remain standing; 
bridges destroyed; broad fissures in ground, 
underground pipelines completely out of service; 
earth slumps and Ianda/ip8 in soft ground; and 
ralls bent greatly. 

XII. Total damage; waves seen on ground surfaces; 
lines of sight and levels distorted; and objects 
thrown upwerd into the air. 

Voting Rlghta to ov.r..u Indiana 

3605. SHRI DUSHYANT SINGH: WHI the Minister of 
LAW AND JUSTICE be pleased to state: 

(e) whether the Government proposes to give voting 
rights to overseas Indians; 

(b) if so, the details thereof; end 

(c) if not, the I"888Ons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) With a view to enabling citizens 
of India who are absenting from their place of ordinary 
residence in India Owing to their employment, education, 
or otherwise, outside India to get their names enrolled in 
the electoral rolls and cast their votes when they are in 
their constituency at the time of polls, the Govemment 
introduced the Representation of the People (Amendment) 
Bin, 2006 in Rajya Sabha on the 27th February, 2006. 
The said Bill was referred to the Department-Related 
Parliamentary Standing Committee on Personnel, Public 
Grievances, Law and Justice for examinetion and report. 
The Committee presented its 16th Report on the 
Representation of the People (Amendment) Bill, 2006 to 
Rajya Sabha and laid the same in Lok Sabha on the 4th 
August, 2006. The Govemment has not taken any 
decision on the recommendations of the Committee so 
far. 

nmely CompIeIJon of Power Projects 

3606. SHRI BASU DEB ACHARIA: Win the Minister 
of POWER be pleased to state: 

(a) whether the Govemment is aware that poor 
execution of centrally funded power _ projects leading to 
time and huge cost-overrun; 

(b) if so, the details of such projects along with the 
revised estimation of project cost; 

(c) whether the Government has examined the 
reasons behind such delays; 

(d) if so, details thereof; 

(e) whether the Govemment proposes to constitute a 
Task Force for planning and monitoring the project 
implementation for timely completion of projects; and 

(f) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) and (b) As per information received from 
Central Electricity Authority, a few of the ongoing Central 
Sector generation projects have reported time and cost 
overrun. The details of these projects are given in the 
enclosed Statement. 

(e) and (d) The broad reasons for delay in project 
execution leading to time and cost ovenuns are given 
below: 
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(i) Datay in placement of award. 

(ii) Delay in supply of materiel by supplier/eNdion 
by contractor 

(iii) Delay in investment decisions 

(iv) Contractual problems 

(v) Land acquistion problems 

(vi) Geological surpriaes 

SI.No Name of Project 

Hydro 

1. Teesta V HEP, 3 x 17OMW,NHPC, SIkIdm 

2. Sewa II HEP, 120 MW, NHPC, J & K 

(vii) Natural calernllies such .. floods etc. 

(e) and (f) A Standing Committee on TIme and Cast 
Overruns in Ministry of Power examines every Central 
Sector project requiring approval of cabinet Commftlee 
on Economic Affab (CCEA) on revI8ed coat eatImatee. 

To avoid delays in execution of projects, an effecIMt 
monitoring mechanism has been put in place. The CEA 
has a nodal officer for each project during lis execullon. 

TIme overrun 
mm-yy 

1 Vear 

2 years 3 months 

Coat overrun 
Ra. Clore 

232.46 

105.24 

3. Teesta low Dam III HEP 132 MW NHPC, West Bengal 1 year 9 monIhI 7&.54 

4. Parbati II HEP, 800 MW, NHPC, H.P 

5. Subansiri Lower HEP 2000 MW, NHPC, Ar.Pr 

6. Koteshw .. HEP 400 MW, THOC, UttaIWlChaJ 

7. Turial HEP, 60 MW, NEEPCO, Mizoram 

ThernIIII 

1. KahaIgaon SPTS Stage II, phase I, 
Unit 6,500 MW, NTPC 

2. KahaIgaon SPTS Stage II. phase I, 
Unit 7.500 MW. NTPC 

3. Mejia TPS Extn Unit-&, 250 MW, DVC 

4. Chanderpura TPS Unit 7 & 8, 500 MW, DVC 

1 year 10 monIha 300.35 

1 year 6 monIhI (-)491.88 

4 yaara 11 monIhI 211.65 

3 years 318.23 

3 monIha HI 

6 months Nil 

6 months Nil 

U-7-10 months HI 
lJ.8-9 months 

{Translalionl] (b) if so, the detaiIa thereof; 

3607. SHRI GIRDHARI lAL BHARGAVA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of FINANCE be pIeaIed to ..... : 

(a) whether the GoYemmant has recently announced 
tIR'/ reief package for the fanner& to increase for inflow 
of agricultural loans in the coming years; 

(e) whether the Government has fixed 8Wf criteria 
for redetermination of nICOvery of 0UIstancIIng loans from 
... fanners; and 

(d) if so, the details lhereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL}: (a) to (d) 
The Farm Credit Package" announced by Government on 
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18.06.2004 for doubling, the flow of agricultural credit, 
inter-alia, Includes debt relief to farmers by way of 
reschedulement of loans with a moratorium period and 
·One Time Settlement Scheme" for small and marginal 
farmers. The farmers availing the benefit of the debt raIIef 
were eligible for fresh loans from the banks. 

Recently, in 31 debt stressed districts in the four 
states of Maharashtra (06), Andhra Pradesh (16), 
Karnataka (06) and KeraJa (03), the relief package was 
announced for farmers by the Govemment. H provides 
for waiver of the entire interest on overdue loans as on 
01.07.2006 such that all farmers wiD have no past Interest 
burden as on that date. It also provide. for 
reschedulement of the overdue loans of the farmers as 
on 01.07.2006 over a period of 3-5 years with a one 
year moratorium. These facilities wi. immediately make 
the farmers eligible for fresh loan from the banking 
system. 

Merger of Blinke 

3608. SHRIMATI KIRAN MAHESHWARI: 
SHRI E.G. SUGAVANAM: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has mergeO'propoeed 
to merge some public sector banks; 

(b) if so, the details thereof and the reasons therefor; 

(c) the criteria adoptad for their merger; 

(d) whether several employees are likely to be 
affected by merger; and 

<e) if so, the benefits likely to accrue to the 
Government from merger of public &eCtor banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
Committee on Banking Sector Reforms (Naruimham 
Committee) had recommended consolidation in the 
banking sector as part of wider financial sector reforms. 
Government is of the view that any proposal for 
consolidation by way of merger etc. of one public sector 
bank <PSB) with another PSB should emanate from the 
concemed banks with Govemment playing a supportive 
role as the common shareholder. While supporting any 
merger proposal, Govemment will ensure that the interests 
of the stakeholders and employees of merging banks are 

adequately protected. However, so far, Govt. has not 
received any such proposal from any public sector bank. 

(e) Consolidation in banking sector Is expected to 
Improve economies of scale In terms of footprint, 
manpower and other resources. WhIle larger size enables 
the banks to face competition arising from 
inI8maIionaIisa of the economy, besides entailing better 
management of risks, small and weak banks pose 
systemic ri&kB with their low capital adequacy ratio and 
high Non-performing Assets (NPAa). Consolidation Is a 
timely response to augment efficiency, which would lead 
to income generation and add to Gross Domestic Product 
(GOP) of the country. 

/Eng/iBIIJ 

.... HoueIng Policy 

3809. SHRt BALASHOWRY VALLABHANENI: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIA nON be pleased to state: 

(a) whether the Government is considering a new 
housing poUcy envisaging public private partnership; 

(b) if so, the details thereof; 

(c) whether the Government has taken final decision 
in the rnatIer; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The Government is 
considering to introduce a National Urban Housing and 
HabItat PoIicy-2007 which will inter-alia provide strong 
partnerships between private public and co-operative 
sectors to enhance the capacity to deliver in every sphere 
of housing and urban infrastructure. 

(c) and (d) No, Sir. 

/TnmsIIIIionJ 

Hou8Ing FacIlities In Metropolitan Cltiea 

3610. SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 
SHRI K.S. RAO: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 
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(a) whether the Government hu ever a ..... ed the 
number of people living in Metropolitan citIee without 
having their own houses; 

(b) if so, the details thereof and when the said aney 
was conducted; and 

(e) the specific proposal of the Government to pnMde 
houses to such people with time schedule? 

THE MlNtSTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): <a) and (b) The Government of india 
has not conducted any Survey to 888888 the number of 
people living in metropolitan with their own houses. 
However, the Registrar General and Census 
Commissioner of India has estimated the houseIess 
population on the basis of census of India, 2001 as per 
the enclosed Statement. 

(e) The Government is on the process to formulate 
a National Urban Housing & Habitat Policy, 2007 which 
inter-alia provide several faciIIieB to deer .... the ahorIage 
of Housing Scenario in urban areas to ensure affordable 
housing for all. 

St., ",.,., 

1 2 

Greater Mumbai 39074 

Delhi 21895 

Kolkala 67676 

Chennai 27329 

BangaIore 12104 

Hyderabad 13838 

Ahmedabad 7787 

Kanpur 28305 

Pune 2565 

Sural 22307 

L.ucknow 7469 

1 2 

Nagpur 2225 

Jalpur 8629 

Indore 4885 

Bhopal 5895 

Ludhiana 4590 

PIdna 5624 

V ...... 7638 

Agra 1942 

Thane 2610 

Kalyan-DombivIi 2751 

VaranMi 1711 

Naik 2995 

Meerut 3427 

Faridabad 1446 

PImprt ChilIChwad 548 

Haora 2443 

Soun:e: RegIIIrar General of Incla 

fEntI/i$h] 

CoI_ ... of ChIef Ja ..... of HIgh COUI1e 
..... ChIef ........... 

3811. SHRI SHAIlENORA KUMAR: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the MiniIeer of LAW AND JUSTICE be ~ 
to alate: 

(a) whether the Union Govemment has recently 
convened a conte~ of Chief Juat1ce8 of ~ Courts 
and Chief Minieters of various states; 

(b) if so, the __ dIecu ... d and outcome thereof; 
and 

(e) the follow-up action taken by the Government 
thereon? 
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THE MINISTER OF LAW AND JUSTICE <SHRI H.R. 
BHARDWAJ): <a) Yes, Sir. 

(b) and (c) A copy of the Minutes of the Conferellce, 
indICating the different iaaues diacus_ and decietona 
taken thereon, is enclosed as Statement. Action on 
implementing the decisions, except one, rests with the 
State Govemments and the varioua High Courts. Action 
has been initiated on the resolution pertaining to the 
Govemment of India. 

Conlsrsnctl of IINI CMf MlniBItNs 01 SIlI_ lind IhtI 
Chief JuslicBs 01 IhB High Coutts (ApdI 4 20(7) 

On 

Adminislnllion 01 JusIics on Fsst rfllCk 

118m No. 1 Implement8llon of ...aIuIIons ........ 
prwlOU8 Con' .. MCe of CIMf .......... 
and Chief Juetlcea held on 11th M8rch, 
2006. 

Action rllkBn ~ giwIn by DtIpiNtmsnt 01 
Juslics, ,... 8t11117. 

Item No.2. Infreatructure of SUbordinate courts 

Item No.7. Modemlutlon of Court8 

Some Chief Justices draw attention of the Chief 
Minister of their respective states to the inadequate 
infrastructure. such as cilapidated court buildings, Lack 
of essential amemities and frequent power failures, 
particularly at Taluka level. All the State acknowledged 
the need to replace the old and dilapidated court buildings 
by standardized modem court buildings, add more court 
rooms to the existing court buildings and construct more 
court complexes and I'Hidential quarters for Judicial 
Officers. Some Chief Minsiters wanted allocation of 
adequate funds to them by Central Government for 
augmenting the infrastructure of subordinate courts. The 
Hon'ble Union Minister for Law and justice informed that 
Govemment of India was committed to give fuB support 
to the State for construction of court buildings and judges 
residerrcas under a Ten Year Perspective Plan. 

(a) Consistent with the resources available to them, 
the States will provide adequate funds, as required by 
the High Court, for upgrading and augmenting the 
infrastructure' of SUbordinate courts by replacing the 
dilapidated buildings with new buildings, upgrading the 
existing court complexes and constructing new court 
complexes and residential quarters for judicial officers. 

(c) Adequate steps be taken for modemization & 
computerisation of courts and enhancing the use. of 
various IT. tools including video conferencing, Intemel 
usage, E-mait based communication, electronic 
dil8ernination of information and use of digital signatures, 
partic:uIaI1y at the level of subordinate courts. 

Item No.3. Enhancing the Strength of Judges and 
Reduction of ArrMna 

118m No. I. Feat Track Courts 

AD the Chief Justices highlighted the inadequate judge 
case ratio in their respective States and wanted increase 
in existing sanctioned strength of subordinate judges by 
atleast 25% No participant disputed that the huge 
pendency of cases in the courts cannot be wiped out 
unless the strength of judges in High Courts as well as 
suboradinate courts was suitably enhanced. The States 
ac:knowledged the acute shortage of subordinate judges 
and the need to increase their number adequately so as 
to enable them to reduce backlog and provide an efficient, 
speedy and effective justice delivery systams to our 
people. The States also stressed on the need to fill-up 
the existing vacancies in subordinate courts as well as 
High Courts at an earty date and felt that the arrears 
could come down IIUbaI8ntiaIIy if aI the existing vacancies 
were fiHed on urgent basis. 

Some Chief justices pointed out that there was huge 
pendency of civil cases as well, both in high Courts as 
wei as in subordinate Courts and many of these cases 
went very old. 

Immediate steps be taken to reduce the arrears of 
cases and to provide a speedy and efficient justice 
delivery system to the people by taking adequate 
measures, including suitably increasing the strength .of 
JudgeS in High Courts and subordinate courts, filling-up 
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of existing vacancies at aD levels on an urgent buI8 and 
by timely filling-up of the vacanclas in Mute. 

..... No.4. Introduction of Shift Sya'em In 
SUbonI .... Courta 

The Chief justice of Gujarat High Court informed that 
the system of Eveming Courts had proved to be very 
successful in the state, mora than 62,000 cases were 
disposed by such courts In less than IiYa months and 
thent was growing demand from various quarters for 
setting-up of such courts. Chief justice of Andhra Pradesh 
H9t Court informed that in his state such courts ware 
being run in the morning and were quite SlICC888fuI In 
disposal of cases involving petty offences. The Chief 
justice of Delhi High court informed that they were 
exploring introducton of Evening courts and had discllSSion 
with the Bar in this regard and he expected a positive 
outcome. The Chief justice of Jhartchand High Court 
suggested shift courts in the evening since uninlenupted 
power supply was not available in the eveming. All the 
states welcomed the introduction of shift system in 
subordinate courts and promised to wortc In that cirection. 

Evening/morning courts to be set-up, wherever found 
faasi)Ie, and appropriate cases incIucing thoae involving 
petty offeIlC8S be transferred to such courts. E"dher retired 
Judicial Officers be re-employed or serving Judicial 
OffIC8r& be given suitable incentive, to preside over Ihe8e 
Courts. 

There was COllsensus amongst the participants that 
resolution of displltes through regular courts alone, which 
was otherwise not congenial for a peaceful society was 
not adequate to address the problem of huge baddog of 
cases and therefore, it was necessary to resort ot 
a"ernative modes of disputes resolution, such as 
negotiation. mecialion, conciIiaIion and 10k adaIats. It was 
acknowtedged that since the regular courts ware already 
overburdened, it was necessary to entrust the task of 
settlement of disputers through altemative disputes 
redressal system to them. 

Ahernative Dispute Redressal systems such as 
mediation. negotiation, conciliation and 10k adaIats be 
adequately strengthened so as to bring about a peaceful 

88lIlement to the diaplns and as far as posaIbIe members 
of the bar alone be engaged as mediator. and 
conciliators. 

Item No. I. IEntIwIment of Salactlon of SuborcIIMIe 
Judicia' offlcera to High Court., 
Wherever required. 

Some Chief Justic:e& pointed out that despite decision 
taken in the last joint Conference of Chief Ministers of 
States and Chief Justices of High Courts and the 
decisions taken from time to time in Chief Justicers 
conference, subordinate judicial officers in their States 
were still being recruited by State Public Service 
Commissions, leading to undue delay in filling-up the 
vacancies of judicial officers. The Chief Justices felt that 
High Courts ware better equipped to make recruitment 
and appoiIdn Ient8 of judicial officers. 

Chief Minister of Haryana a1d Chief Justice of Punjab 
and Haryana High Court informed that this year 
recruilment of Civil Judge (Junior Division) in State of 
Haryana has been entrusted to the High Court. 

The States in which recruitment of judicial officers is 
still being made by the Public Service Commission wiIi 
take appropriate steps in terms of the decision taken in 
the last Joint Conference of Chief Ministers of States 
and Chief Justices of the High Courts held on 11th March, 
2006 and will, in the meanwhile, ensure that there was 
no delay on the part of their respective Public Service 
CommIasion in fiIIing-up the vacancies of judicial officers. 

Item No. I. ChntIng FInancIal Autonomy to the High 
Courta. 

h transpired during di8cu8sIon that though most of 
the Chief Justices had been ~ power of appropriation 
and reappropriution of funds, within the budget allocated 
by the State Government. some States, were yet to 
delegate this power to the ChIef Juatice of the High Court. 
No one, however, disputed the need for delegatillg the 
requisite power to the Chief Justice of the High Court. 

The following resolution passed at the last Joint 
ConfeI'8Ia of Chief MinIsters of States and Chief Justices 
of High Courts held on 11th March, 2006 is reiterated: 
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(i) Chief Justice of the High Court be deleg8ted 
full power to appropriate and reappropriate the 
funds within the budget allocated by the State 
Government for the judiciary in the State; 

(ii) Consistent with their financial resources, State 
Governments shall provide adequate budgetary 
allocation for judiciary." 

Item No. 10. EatabUehment of a Permanent 
Mechanism for Implementation of 
Re.olutlona of the Chief Justleae' 
Conferenea and the Joint conferMce 
of Chief Mlnl"'r and Chief Justices 
and Setting-up of Coordination 
Committee In 88Ch Dlatrlct. 

The Chief Justices of Kamataka High Court informed 
that Kamataka was the first State to establish high level 
committee(s). in terms of the decision taken in the last 
conference. and the pending matters were being monitored 
by the committee(s), The Law Minister of Uttaranc:haJ 
informed that the State had set-up two committees 
pursuant to the decision taken in the last Conference. 

The following resolution adopted in the last Joint 
Conference of Chief Ministers of States and Chief Justices 
of High Courts held on 11 th March, 2006 is reiterated: 

(i) A Committee consisting of Hon'ble the Chief 
Justice of India, Union Minister for Finance and 
Union Minister for Law & Justice be set-up at 
national lavel for ensuring timety implementation 
of the decisions taken at Chief Justices' 
Conference and Joint Conference of Chief 
Ministers and Chief Justices. Wherever deemed 
appropriate. Hon'bla Prime Minister of India be 
invited to the meeting of the Committee. 

(ii) Monitoring Committees at two levels be set-up 
in each State for timely implementation of the 
decisions taken at Chief Justices' Conference 
and Joint Conference of Chief Ministers and 
Chief Justices. The first level Committee should 
consist of Chief Secretary. Registrar General of 
the High Court and Law Secretary of the State. 
whereas the second level Committee should 
consist of Chief Minister, Chief Justice and Law 
Minister of the State." 

Change In Foralgn InVHbnent PoHcy 

3612. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to make 
changes in the foreign investment policy; 

(b) whether the Government also proposes to amend 
Foreign Exchange management Act with a view to effect 
changes in foreign investment policy; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Govemment reviews Foreign Direct Investment (FDI) 
Policy from time to time. Most of the sectors have now 
been placed under automatic route except a few selective 
on negative list. Reserve Bank of India carries out the 
amendments in Regulations framed under Foreign 
Exchange Management Act, 1999 to effect changes in 
FDI policy. 

Allotment of Quartera 

3613. SHRI S.K. KHARVENTHAN: Win the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the CPWD is making fresh allotment of 
quarters to Govemment servants after carrying out aD 
necessary repair/renovation/rewiring works to be new 
occupants; 

(b) if so, the details thereof; 

(c) whether the Government is aware that some of 
the departments are still allotting quarters which are 
maintained by CPWD without carrying out the necessary 
repair/renovation/rewiring works and the new occupants 
are putting into lot of hardships to complete the works 
within the stipulated time; 

(d) if so, whether necessary instNctions have been 
given to aU the departments in this regard; and 

(e) if not, the reasons therefor? 

THE M.NISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJA Y MAKEN): (a) 
CPWD does not make fresh aHotment of quarters to 
Government servants. 



175 APAIL 27, 2007 176 

(b) Does not arise. 

(c)Ves, Sir. 

(d) Ves, Sir. Instructions have been issued to all the 
MinistriesIDepartments of Government of India including 
various Central Govemment offices to the effect that the 
facilities of addition/alteration of non-structural nature be 
provided on vacation of residential quarters. Fresh 
aDotment of such quarters be made after provision of 
these facilities, unless the allottee agrees to accept the 
quarter without such facilities. 

(e) Not applicable in view of the (d) above. 

SARAS Fain 

3614. SHRI NAVEEN JINDAL: WID the Minister of 
RURAL DEVELOPMENT be pleased to state: 

<a) the number of Saras fairs held during the lest 
three years; 

(b) the amount of sale proceeds from the8e fairs; 
State-wise; 

(c) the extent to which these fairs have benefited 
Self Help Groups; 

(d) whether it is propoeed to organise ...... fairs on 
a larger scale and more fRIquentIy; and 

(e) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

(d) .and (e) As per the present policy of the 
Government, the Ministry of Rural DeveIopmetd grants 
financial assistance 10 State Governments for orpniaing 
only one SARAS Fait" in each State annually. 

{Translatiollj 

3615. SHRI HANSRAJ G. AHlR: WiD the MIniater of 
FINANCE be pJeased 10 8Iate: 

(a) whether the Government Is aware that the ~ 
coopenIIi¥e alIIIudeof nationaliaed banks In Implementing 
Important Rural Development Scheme like Swamjayanti 
Gram Swarojgar Vojana (SGSY) created hindrance In 
achievement of goals; 

(b) if so, whether the complaints regarding non-
cooperation of Banks in providing economic ass;stance 
to Self-Help Groups through SWamjayanti Gram Swarojgar 
Yojana have been received; and 

(c) if so, the detaHs thereof and the action taken by 
the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
Under SGSY programme, the Govemment of India 
fixed 5tate-wiee targets for dlsbu .... ment of loans by 
institutional agencies which is being aHocated amongst 
different institutions at the state level and branch-wise 
aIocations are made at the respective Zonal/State level 
of the banks. The achievement during the three years is 
as under: 

(Rs. In erores) 

Vear Target Total Loan Disbursed 
Amount No. 01 Amount %01 

Persons achieYemInt 
8IIIiIIId 

2004 1363.12 982386 818.11 59.87 

2DII5 1518.76 1055335 927.30 61.05 

2006 1597.06 1177366 1095.15 68.57 

N evident from the table, the dlsbu .... ment Is 
showing an increaaing trend. A quick study of SGSY 
was conducted by Reserve Bank of India to ascertain 
the reasons for the pendency of appIcationss at bank 
branch level. The study, inteHlia, reveated the following 
I'888OIWconlbaints in sanctioning of applications: 

• Forwarding unviabIe and un-bankabie proposals 
to the banks. 

• Most of the applications pertained to SImilar type 
of activity resulting in saturation of activity. 

• Lack of co-ordlnation between p. agencies 
and bank officials. 
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• Bunching of applications by the Sponsoring 
Agencies and submission of applications at the 
end of the year. 

The Government has, however, instructed the Public 
Sector Banks to ensure that all branches achieve Iargets 
under Swarnaiayanti Gram Swaroigar Voina Scheme 
(SGSV), RBI and NABAAD have instructed Commercial 
Banks and Regional Rural Banks/Cooperative Banks 
respectively to Initiate concrete stepa to scale up the 
pace of credit flow under the programme of SGSV. Banks 
were also advised to coneider proper delegation of powers 
to the Branch Managers for sanction of loans without a 
need 10 refer to higher authorities. 

3616. SHRI DEVIDAS PINGLE: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government has suspendedIcIsmi 
some Notary Public in Nasik, Maharashtra; 

(b) if so, the details thereof; 

(c) whether similar action has been taken by the 
Govemment in other States; 

(d) if so, the details thereof; and 

<e) the steps takenIbeing taken bV the Govemment 
to monitor the activities of Notaries? 

THE MINISTER OF LAW AND JUSTICE (SHRI H. R. 
BHARDWAJ): (a) Ves Sir. 

(b) Details are given in the enclosed Statement. 

(e) Ves Sir. 

(d) (i) Shri K.K. Kaul, TIS Hazan, Delhi (Regn. No. 765) 
against whom a CBI investigation is pending, 
has been suspended w.e.f. 15.9.06 till outcome 
of the investigation of the CBI. 

(ii) Shri Pradeep J. Deshmukh, Advocate & Notary 
for District Pune has been suspended for five 
years w.e.f. 6.1.2007 on the basis of various 
complaints made against him. 

(iii) Certificate of Shri Narain Ram (Regn. No. 354), 
Fatehpur District, Sikar, Rajasthan, was cancelled 
in 1995. 

(iv) Certificate of Shri Arun Kumar Sharma (Regn. 
No. Sn), Jallandhar, Punjab, was cancelled in 
1997. 

(v) Certificate of Shri Gopal Ram Vishnoi (Regn. 
No. 2468), Jodhpur, Rajasthan, was cancelled 
in 2004. 

(e) To monitor the activities of the Notaries, the 
Notaries Rules, 1956 has already contain provisions in 
this regard. Rule 11 (5) of the Notaries Rules empowers 
the District Judge or the officer appointed by the 
appropriate Govemment to inspect the register of notaries 
who may lodge a report to appropriate Government for 
taking action against a notary. Further, in Form XIII, an 
individual may also file a complaint against a notary for 
his professional or other misconduct before the appropriate 
Government on which the inquiry may be conducted and 
action may be taken against such notary under rule 13 
of the Notaries Rules, 1956. Also under rule 14 of the 
NotarIes Rules, 1956, a notary is required to submit in 
the first week of January an annual retum in Form XIV 
of the notarial acts done by him during the preceding 
year. 

Inspections were carried out by Shri A.N. Vadav, 
DisH & Sessions Judge, Nasik, in respect of notaries 
functioning in Nasik District as per the direction issued 
by the High Court of Bombay in its judgment dated 
17.9.03 passed in Summary Suit No. 3857I99-Mr. J.G. 
Hegde lIS. R. D. Shukla. The Distt & Sessions Judge 
forwarded his report to the Govemment of India, Ministry 
of Law & Justice under rule 11 (5) of the Notaries Rules, 
1956 in respect of 18 notaries appointed by Govemment 
of India for District Nasik whose notarial registers and 
other records were inspected by him. According to the 
report of the Distt & Sessions Judge, 10 notaries 
convnitted irregularities and 8 committed irregularities and 
iUegalities. 

The report of the Distt & Sessions Judge, Nasik, 
was considered by the Central Government and the 
foUowing 10 notaries were suspended for a period of 3 
years from the date of renewaVdecision of the Central 
Government (Le. 1S.2.07) whichever is earlier: 

(a) N.P. Pawar, registration No. 664, 

(b) N.K. Karpe. registration No. 665 
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(e) O.K. Pati!, regilltndlon No. 822 

(d) D.A. Waghavakar, ragisbation No. 857 

(e) A.D.Palil, regiBbation No. 1234 

(f) S.P. Dhumane, ,egistndio." No. 1238 

(g) B.K. GoYanltane, ragisbllllon No. 1887 

(h) Sml Rar1ana M. Wavre, ....... 1IIiun No. ,. 

(i) R.F. KuyaIe, regiltJlIIicHI No. 2127 

(j) S.M. Barve, regiItIation No. 2287 

The names of the foIowIng 8 notaries were remcMId 
hom the notarial register w.e.f. 6.3.07 

(i) Ashok Y88hwant Kale, tegisbilliun No. 859 

(ii) Ma. LR. Patni, iegilltllIIion No. 720 

(iii) M.N. Purlear, tegisttillloo'l No. 827 

flY) R.R. GIte, regIetration No. 853 

(v) R.R. KaIhod, tegi&t\8IIon No. 1107 

(vi) V.A. Nipunge, Ngisbiillkwa No. 1229 

(vii) B. A. Srivastav, regi8ludkM No. 2082 

(viii) S.B. Wan~ regiaIration No. 2425 

{English} 

3617. SHRI JOACHIM BAXLA: WI! the ....... 01 
HOUSING AND URBAN POVERTY AlLEVIATION be 
pIeaaed to state: 

(a) the details of the achemes being implemellllld tor 
emptoyment and poverty aIIeWation in urban _: 

(b) since when these schemes ant impleme .. ted; 

(e) the amoU'1t spent during each 01 the last three in 
West Bengal and Sikkirn under these echemes; and 

(d) the details of the number increaeed or decreaaed 
in respect of the people living below poverty line in utban 
areas during the last three yea,.? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY AUEVIATION 
(KUMARI SEWA): (a) and (b) The MiniItry 0' Hou8tng & 
Urban POYetty AIIeYIaIion 18 implementing an employment 
oriented Utban Poverty AIIeYiaIion CentndIy sponsored 
ICtIeme named Swama Jayanli ShaherI Rozgar Yojana 
(SJSRV). on an india ba8is, with effecI from 1.12.1997. 
The SJSRY 8IrIvee provide gU1IUI employment to the 
urban unemployed and undetempIoyed poor through. 
fInItIy, encouraging the I8tIIng up of ...... mpIoyment 
venlufea by thoee who have not studied beyond 9th 
...... and, eeconcIy, by pnMdIng wage employment 
by uIIIzIng their labour for construction of eocIaIIy and 
economicaIy uaefuI pubic ...... 

(e) The CenIraI fundi ,....... under Swsma Jayanli 
Shahari Rozgar Yojana (SJSRY) to the States of West 
Bengal and SIIddrn during the last three yeatS ant as 
under. 

West Bengal 

SiIddm 

424.02 

0.00 

(Rupees In Lakh) 

617.47 1063.13 

0.00 0.00 

(d) The FIUINler of urban poor a •• la'l6d to ... up 
IndiYIcUIIIgrou enterpriees WIder SJSRY and also the 
IUftber 01 utban poor ImpMed akII training during last 
.... ,.... is .. under: 

No. cI t.llllic:illill ........ for 
..... up " nicIO .......,... 

No. cI t.1IIidaIIeI pnMde 
IIdI IIIiniIg 

110588 98791 58357 

111831 142073 73203 

InvohMment of ... In 8eIeotIon of Roelle 
under PllGSY 

3618. SHRI NARAHARI MAHATO: WiH the MInister 
of RURAL DEVElOPMENT be pIeaeed to state: 

(a) the criteria being followed for aeIectIon of a road 
under the Prac:I18n ManIrI Gram Sadek Yojana (PMGSY), 

(b) whether the Government propo8I8 to involve local 
Members of Pariament whIe decicIng to eaIect such roada 
under PMGSY; and 
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(c) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) Rural Roads 
is a State subject. The roads proposed by the State 
Govemments for construction under Pradhan Mantri Gram 
Sadak Yojana (PMGSY) should be from the 
Comprehensive New Connectivity Priority List (CNCPL) 
which are prepared by all Districts from amongst all the 
eligible unconnected habitations at District and Block level 
in order of priority of 1000+, 500-999 and 250-499 
population. 

The programme is being implemented in accordance 
with PMGSY guidelines which provides for consultation 
with Members of Parliament. Some of the existing 
institutional arrangements, as outlined in the Guidelines, 
are summarized below: 

(a) The Core Network and District Rural Roads Plan 
are to be finalized by the District Panchayat 
after giving full consideration to the suggestions 
of the Members of Parliament. 

(b) Suggestions of the Members of Partiament are 
to be taken while finalizing the Comprehensive 
New Connectivity Priority List (CNCPL) and 
Comprehensive Upgradation Priority List (CUPL). 

(c) The Annual Plan Proposals are to be finalized 
in consultation with the Lok Sabha Members in 
respect of their constituencies and Rajya Sabha 
Members in respect of the State they represent 
for which they have been nominated as Vice-
Chairman of the District Vigilance & Monitoring 
Committee of the Ministry of Rural Development. 

(d) The proposals received from the Members of 
Partiament by the stipulated dated have to be 
given full consideration in the District Panchayat 
which is expected to record the reason in each 
case of non-inclusion, and the Members of 
Partiament should be informed of the inclusion! 
non-inclusion of their proposals along with the 
reasons in each case in the event of non-
jnclusion. 

National Company Law Tribunal 

3619. SHRI KULDEEP BISHNOI: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

(a) whether the National Company Law Tribunal is 
not functional at present; 

(b) if so, the reasons therefor; and 

(c) the time by which it is likely to be made fully 
operational? 

THE MINISTER OF COMPANY AFFAIR~ (SHRI 
PREM CHAND GUPTA): (a) Yes, Sir. 

(b) and (c) The National Company Law Tribunal 
(NCL T) and the National Company Law Appellate Tribunal 
(NCLA T) have not been constituted as yet since the 
provisions of the Companies Act, 1956 consequent to 
the Companies (Second) Amendment Act, 2002 - relating 
to setting up of the NCLTINCLAT faced a legal challenge, 
and the matter is sub-judice on account of a Special 
Leave Petition (SLP) filed by the Central Govemment in 
the Supreme Court, following a ruling by the Madras 
High Court in the matter. Therefore, no time schedule for 
setting up of NCLT/NCLAT can be stated at present. 

fTnmslslionJ 

Balmlkl Ambedkar Awes Yo'ana 

3620. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Balmiki Ambedkar Awas Yojana is 
being implemented in Gujarat; 

(b) if so, the cities selected under the scheme and 
the criteria adopted for the same; and 

(c) the works undertaken so far in these cities under 
the above scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): (a) and (b) Valmiki Ambedkar Awas 
Yojana (VAMBAY) was implemented in Various towns! 
cities of Gujarat like Ahmedabad, Rajkot, Jamnagar, 
Vadodara and Navsari. It was a demand - driven scheme. 
State Govemments were required to submit viable project 
proposals for approval of the Central Sanctioning 
Committee after depositing State shares for each project 
in a separate Bank Account. The scheme has been 
subsumed in Jawaharlal Nehru National Urban Renewal 
Mission (JNNURM) with effect trom 3.12.2005. 

(c) As per the enclosed Statement. 
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sa""""", 

Govt. Agency 

Housing Units 

Auda 544.00 

GoG 1228.00 

Rajkot Me 0.00 

Ahmedabad Me 0.00 

Jamnagar Me SO.OO 

Jamnagar Me 0.00 

Bododara Me 10.00 

Vadodara Me 15.00 

Navsari NP 1.70 

Navsari NP 17.80 

Rajkot Me 100.00 

Impleme.,bdlon of SGRY In Area Selected 
under NREGS 

3621. SHAI DHARMENDRA PRADHAN: 
SHRIMATI KARUNA SHUKLA: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(al whether the Sampooma Grameen Rozgar Yojana 
(SGRYl has been withdrawn in the districts which have 
been covered under National Rural Employment 
Guarantee Scheme (NREGS); 

(b) if so, the reasons therefor; 

(cl the details of districts wherein both NREGS 
and SGRY are being implemented simultaneously, 
State-wise; 

(d) the details of funds aUocated for the said schemes 
during each of the last three years; State-wiae; 

Subsidy reIea8ed by GOI (in lacs) 

Toilet Units Total 

88.00 632.00 

0.00 1228.00 

204.00 204.00 

351.20 351.20 

0.00 SO.OO 

50.00 SO.OO 

0.00 10.00 

0.00 15.00 

0.00 1.70 

0.00 17.80 

0.00 100.00 

(e) whether the govemment propoaes to bring any 
new 8Cheme in place of SGRY Qr to continue It in the 
districts where NREGS is being implemented; and 

(f) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Yes, Sir. 
It was decided with the approval of the Cabinet that in 
the areas which will be CCMH8d under NREG Act. NFFWP 
and SGRY wiD merge with NREGA. 

(c) Question does not arise. 

(d) State-wise details of funds docated for SGRY 
for the years 2004-05, 2005-06 and 2006-07 are given in 
the encJosd Statement-I. As NREGA was implemented 
with effect from 2.2.2006 In 200 selected districts. State-
wise details of funds released during the years 2005-06 
anti 2006-07 are given in the enclosed Statement-II. 

(e) No, Sir. 

(I) Question does not arise. 
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Stlttement I 

FIHIds lI/1ocated III7d I'SIeIIsed untitIr SGRY dufing 2004-(}5 /0 2006-07 

2Q04.05 2005-06 2OOtMI7 

S.No. StatealUTs Centre Central Centre Central Centre Central 
ADocationof Release of Allocation of Release of Allocation of Release of 

FWIds Funds Funds Funds Funds Funds 

2 3 4 5 6 7 8 

1. Andhra Pradesh 23487.18 24049.88 28139.33 29453.70 10903.95 13545.64 

2. ArunaChal Pradesh 1246.98 1368.64 1524.09 13n.50 1403.65 842.20 

3. Assam 32368.00 32124.06 39560.89 40916.96 25385.99 29847.28 

4. Bihar 46512.14 49196.29 55724.88 59124.30 21299.37 20462.40 

5. Chhattisgarh 13108.64 12931.67 15705.09 16605.81 4937.19 6089.13 

6. Goa 336.74 292.55 403.44 242.07 417.64 250.58 

7. Gujarat 10283.30 9941.23 12320.13 12648.76 8741.19 10724.36 

8. Haryana 5417.38 5567.67 6490.41 6758.76 6048.66 7552.28 

9. Himachal Pradesh 2281.48 2259.63 2733.38 2230.05 2296.24 1948.24 

10. Jammu and Kashmir 2681.02 2715.61 3212.07 3229.13 2628.03 3252.59 

11. Jharkhand 31543.52 27394.54 3n91.4O 33841.n 3338.58 4173.94 

12. Kamataka 17539.74 18290.28 21013.87 21881.83 16224.75 19871.61 

13. Karala 7870.10 7866.56 9428.94 9767.11 8116.50 9618.09 

14. Madhya Pradesh 28308.64 28713.84 33915.78 34606.57 16854.62 20402.84 

15. Maharashtra 34672.18 33657.28 41539.76 40869.63 25703.73 31832.03 

16. Manipur 2172.42 2123.41 2655.18 2164.50 2403.18 2179.95 

17. Meghalaya 2433.74 2439.01 2974.57 2334.13 1946.47 1753.09 

18. Mizoram 563.18 574.44 688.33 748.55 556.39 688.66 

19. Nagaland 1669.40 1637.97 2040.38 1415.70 1752.72 1356.43 

20. Orissa 26567.30 26939.86 31829.53 33322.45 9623.95 11931.45 

21. Punjab 6025.60 5818.55 7219.10 6412.39 6753.65 4416.73 

22. Rajasthan 13318.66 14564.97 15956.71 17946.03 12542.23 25360.83 

23. Sikkim 623.52 685.88 762.08 828.75 562.78 703.59 
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1 2 3 4 5 6 7 8 

24. Tamil Nadu 20538.10 22470.43 24606.12 25995.76 18850.46 23561.42 

25. Tripura 3922.76 4079.04 4794.48 5213.91 3820.26 4324.16 

26. Uttaranchal 5242.62 5361.66 6281.04 6607.12 4920.58 6123.38 

27. Uttar Pradesh 78495.06 79279.95 94042.72 98576.36 56504.34 68935.32 

28. West BengaJ 29524.26 26731.84 35372.18 34453.29 15660.57 14439.59 

29. Andaman & Nicobar Islands 220.94 220.94 264.70 44.36 274.01 0.00 

30. Dadra & Nagar Havell 145.48 87.28 174.27 0.00 180.40 0.00 

31. Daman & Diu 70.50 0.00 84.46 0.00 87.44 0.00 

32. l..aIcshadweep 110.50 28.57 132.39 126.75 137.05 129.55 

33. Pondicherry 223.94 205.09 268.30 0.00 2n.74 166.84 

Total 449525.00 449618.62 539650.00 549743.00 291154.31 346484.00 

Statement " 

-, 
(As. In 1aIch) 

81. No. Name of the States Release for NREGA 

2005-06 2006-07 Total 

2 3 4 5 

1. AncIva Pradesh 18474.81 102541.43 119016.24 

2. Arunachal Pradesh 448.31 1450.85 1897.18 

3. Assam 33650.13 28550.85 80200.98 

4. Bihar 30806.3 54831.38 85637.68 

5. Chaltisgarh 785 71850.74 72835.74 

6. Gujarat 4241.12 7433.94 11875.06 

7. Haryana 873.82 3589.39 4483.21 

8. HimachaJ Pradesh 898.37 4667.84 5566.01 

9. Jammu & Kashmir 1135.29 4136.37 5271.66 

10. Jharkhand 23429.66 55854.59 79284.25 
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1 2 3 4 5 

11. Kamataka 4402.1 24850.69 29252.79 

12. Kerala 1169.18 3739.51 4908.69 

13. Madhya Pradesh 13713.82 190944.20 2(M658.02 

14. Maharaahlra 19743.56 21815.64 41559.20 

15. Manipur 461.63 1692.89 2154.52 

16. Meghalaya 1457.87 3224.68 4682.55 

17. Mizoram nO.91 2023.90 2794.81 

18. NagaJand 1031.28 910.11 1941.39 

19. Orissa 7384.75 78380.49 85765.24 

20. Punjab 822.54 3445.75 4268.29 

21. Rajasthan 4142.11 78041.00 82183.11 

22. Sikkim 722.16 691.50 1413.66 

23. Tamil Nadu 6571.72 18409.21 24980.93 

24. Tripura 2572.97 2754.66 5327.63 

25. Uttranchal 1269.11 4470.60 5739.71 

26. Uttar Pradesh 33242.07 56914.69 90156.76 

27. West Bengal 17038.15 38868.84 55906.99 

Total 229256.74 864085.54 1093342.28 

[English! 

World Bank Loan to Karnatakll 

3622. SHRI G.M. SIDDESWARA: WiD the Minister of 
FINANCE be pleased to state: 

THE MINISTER OF STATE IN MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
State Economic Restructuring Plan loan is categorized 
as Structural Adjustment Loan (SAL). Ministry of Finance 
had issued revised guidelines for SAL on October 24, 
2005. No proposal. under the revised guidelines, has so 
far been received from Govemment of Kamataka for a 
loan of US $ 250 million for State Economic Restructuring 
Plan. 

(a) whether the World Bank has provided loan of 
Rs. 250 million US Dollars to the State Government of 
Kamataka for State Economic Restructuring Plan; 

(b) if so, the details thereof; 

(c) the details of the projects proposed to be financed 
under this plan with proposed outlays; and 

(d) the time by which they are IikaIy to be completed? 

[TIlII1$Ia/ion! 

Collection Under education Cess 

3623. SHRI RAGHUVEER SINGH KOSHAL: Wiu the 
Minister of FINANCE be pleased to state: 
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(a) the amount co8ected by the Govemment under 
the education cess since inception; 

(b) whether a separate account of coIIectecI education 
cess is being maintained; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor: 

(e) whether the said fund has been used on 
education sector; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
amount collected through the EdUcation Cess for the years 
2004-05. 2005-06 and 2006-07 (Upto Feb' 2007) is as 
under: 

(Rs. in crora) 

Financial Year Direct Taxes Indirect Taxes 

2004-05 1804.51 2514 

2005-06 3213.75 4424 

2006-07 2982.00· 3851· 
(upto Feb' 2007) 

'Provisional 

(b) to (d) Yes, Sir. The Education Cess is coIIecIecI 
under the following head of accounts: 

0037 Cuatoms 

37.00.504 Education Cess 

0038 Union Excise 

0038.00.504 Education Cess 

0044 Service Tax 

0044.00.504 Education Cess 

0020 Corporation Tax 

0020.00.504 Education Cess 

0021 Income Tax 

0021.00.504 :.. Eclucalion Cea8 

Prarambhik Shikshe Kosh (PSK) has been established In 
the Public Account of India for crediting into It, all 
proceeds of Education Cess imposed viele Finance (No.2) 
Act, 2004. 

(e) and (1) The proceeds of the Education Cess 
credited to Prarambtlik Shikaha Kosh are apent on Sarva 
ShikshIi Abhiyan (SSA) and Mid-Day Meal Scheme (MOM) 
which are being implemented to achieve the goal of 
universalization of elementary education. Each year, after 
exhausting the funds provided by way of Gross Budgetary 
Support for the schemes of Sarva ShIk&ha Abhiyan and 
Mid-Day Meal, subsequent expenditure on these schemes 
is financed from Prarambhik Shiksha Koah. 

Land. Allotted to Hospital 

3624. SHRI JIVABHAI A. PATEL: 
DR. DHIRENDRA AGARWAL: 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any action has been taken against the 
officers responsible for term of allotment In allotting land 
to hospitals; 

(b) if 80, the details thereof; 

(c) whether the rapIies of show cause notices ieeued 
to ho8pitaIs for violating terms of dolment of land has 
been received; 

(d) if so, the action taken thereon; 

(e) whether any proposal for rationalization of term 
of allotment has been formulated; and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) to 
(d) Delhi Development Authority (DDA) has reported that 
it has allotted land to 54 hospitals. Land & Development 
Office (L&DO) has a1lotled land to 5 hospitals. Allotment 
conditions in case of some of the hospitals stipulate 
provision of certain percentage of 1rea.beds. A Public 
Interest litigation titled Social Jurist Vs. Union of India 
(W.P.No. 286612002) was flied in the Delhi High Court 
on the Issue of non-impIementatloi'1 of freMhlp COI'Idition 



193 Wn1IBn AnSwtllS VAISAKHA 7, 1929 (Saka) to Questions 194 

by hospitals. DDA has reported that it has issued show 
cause notices to the hospitals falling under its purview 
on the issue of not providing free treatment as per the 
stipulations of allotment letterllease. Replies were received 
from some of the hospitals claiming compliance of freeship 
conditions. The replies were sent to Directorate of Health 
Services, Dethi Govt . for comments/scrutiny. In CWP 
No. 286612002, the Hon'ble High Court in its Judgement 
dated 22.03.2007 has directed that SpeCial Referral 
Centres shall be set up in Govt. hospitats for referring 
poor patients to the nearby private hospitals covered under 
the Writ Petition. In addition, Delhi Govt. has also been 
directed by the court to calculate the financial liability of 
these hospitals for non-compliance of free treatment 
conditions with retrospective effect, which should go into 
the creation of corpus fund to be used for treatment of 
poor. Land and Development Office has reported that 
action has been initiated against defaulting hospitals under 
the terms .of lease agreement which included cancellation 
of allotment in respect of three hospitals. 

(e> and (f) In CWP No. 286612002 the Hon'ble High 
Court has passed a judgment on 22nd March, 2007 which 
inter-alia has ordered for compliance of free treatment to 
the extent of 25% for OPD and 10% IPD unHormly in 
respect of 20 hospitals allotted land at concessional rates 
and other identically situated hospitals. 

{English} 

Shortage of Drinking Water 

3625. SHRI MANORANJAN BHAKTA: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether a large number of complaints especially 
from Rutland Bay and Flat Bay have been received in 
regard to acute short supply of drinking water; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment to ensure 
smooth supply of drinking water to the inhabitants of 
Rutland Bay and Flat Bay regions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): 
(a> Nfl), Sir. 

(b) and (c) Do not arise. 

Shortage of Water In Delhi 

3626. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether Govemment is aware about shortage of 
water in Delhi; 

(b) if so, the details thereof; 

(c) whether growing commercialisation has aggravated 
the situation; and 

(d) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) The Delhi Jal Board (DJB) has informed that as 
against the demand of 990 MGD water for the estimated 
165 lakh population of Delhi at present, the availability of 
water is 720 MGD due to restricted supply of raw water 
from neighbouring States. To meet the situation, the DJB 
has undertaken the following steps: 

* To enhance the water production capacity, a 
140 MGD Water Treatment Plant at Sonia Vihar 
has been commissioned in August 2006. 

• Scheme of construction of Parallel Lined Channet 
from Nunak to Haiderpur Water Treatment Plant, 
being executed by Haryana Irrigation Department 
against deposit of Rs. 315 crore from 
Govemment of NCT of Delhi, would make 
available 80 MGD of additional raw water due 
to savings of seepage losses. 

• Availability of 80 MGD additional raw water win 
be source of supply for the three water treatment 
plants: Dwarka (40 MGD) & Okhla (20 MGD) 
proposed and Bawana (20 MGD) already 
constructed. 

.. Four recycling Back wash/waste water treatment 
plants are at construction stage and these will 
produce 45 MGD additional water. 

• 53 Underground reservoirs (UGRs)IBPS with 
their transmission mains are at construction stage 
all over Delhi to achieve rationalized distribution 
of supply and to cover more population with 
filter water pipe network. 

• To meet the future demand of water in Delhi, 
three Upstream storage drams are proposed to 
be constructed at Kishau, Lakwar Vyasi and 
Renuka. Out of these three'dams, Renuka is in 
advanced stage of clearance and is likely to be 
constructed in six years time. 

• Govemment of NCT of Delhi is promoting water 
harvesting s.:hemes to recharge the depleting 
ground water table besides framing a proposal 
to regulate the extraction of ground water in 
Delhi. 

• Efforts have been made to pursue the 
neighbouring States of UP and Haryana to 
release Delhi's full share of raw water supply. 
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installation of AIr-condItIOIW8 

3627. SHRI RAGHUNATH JHA: Will the MinisIer of 
URBAN DEVELOPMENT be pleased to state: 

the steps taken to provide the facility and inc.... the 
aancIioned load for the quarters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. (a) whether any survey has been conducIed to find 

out the number of allottees of Types-II, III and IV 
Government quarters particularly in R.K. Puram who have 
installed air-conditionefs; 

(b) if so, the details thereof; and 

(c) the reasons for not providing the facility for 
installation air-condilioners in the Government ~ and 

(b) Does not arise. 

(c) Facilities in Government quarters are provided as 
per approved norma. The latest norms dated 2.1.2Q08 
are given in the enclosed Statement. Action to increue 
the sanctioned load has to be Ie individual allottee. 

GOVERNMENT OF INDIA 
DIRECTORATE GENERAL OF WORKS 

CENTRAL PUBUC WORKS DEPARTMENT 
(Standard and Specifications Unit) 

Ninnan Shawan, New Delhi 

No.621SE(S&S)JEE-IVAE-IIPARI05-06I01 Dated 2. 1.06 
OFFICE MEMORANDUM 

Subject: Revised specifications and scaJe of Amenities for Type I to VI houses. 
Ministry of Urban Development has approved the revised specIIications and scale of amenities for Type I 10 VI 

quarters in General Pool. A copy of the revi8ed specifications is enclosed. These 818 to be foUowed for all future 
consllUctions and not for existing houses. 

The financial effects due to revised specifications and scale of amenities for each type of houses of Type I to VI 
over the plinth area rate 1.1.92 are as under. 

SI. 
No. 

1. 

2. 

Type of 
Construction 

R.C.C. framed 
Structure 

Load bearing 
Structure 

Type of houses 

Type I, II, III & 
servant Quarters 
Type IV 
Type V & VI 
Type I, II, III & 
Servant Qtrs. 
Type IV 
Type V & VI 

Plinth area 
rate per sqrn. 
As on 1.192 

2810 

2810 
2810 
2120 

2330 
2485 

Extra Cost involved per aqm. 
due to revised specifications 

and acaIe of amenities 88 on 1.1.92 
Civil Electrical Total 

346 36 382 

400 72 472 
495 81 578 
346 36 382 

400 72 472 
495 81 578 

To obtain the financial effects for the current period, the cost Index for the particular place is to be added over the 
Plinth Area Rates 1/1192 as base 100. 

End.: Copy of revised specifications SdI-
Page 1 to 15 

Copy to: 

(S.K. Jain ) 
Executive Engineer (8&S) Copy to: 

1. Mlo Urban Development (Shri Devinder Kwnar, US(Works) -2) with copies 
2. All AOGs (2 copies each) 
3. All Chief Engineers/Chief Architects (2 copies each) 
4. All Senior Architects (1 copy each) 
5. AU Superintending Engineers (1 copy each) 

SeII-
Ex~ve Engmeer (8&S) 
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Revissd SpecIfications & ScIlIs of Amenities 
for 

Gsntll'lll Pool RssidenUs/ Accommodation (Typs I 10 VI,) 

SpecIfication for ResidenIiIII Buildings 

SI.No. Item Type I. II. III & Servant Qra. Type IV Type V and VI 

Existing Revised Existing Revised ExistIng Revised 

2 3 4 5 6 7 8 

3.1 Frames lSI class Kat! PI9SIId Ileal T -Iron frames P.-I steel lind class leak Same as Type IV 
(a) wntow Wood or 2nd daaI FIIIMIII made eM mas made out 01 wood or lsi class 

deodar wood or 01 CGIIIJIion CGIIIJIion IIIIIitanI deodar wood 
mild Ileal rasIsIant coaIad coatad liliiii 01 1.6 or mild steel 

sheet 01 1.6 IMI nvn \hick willi 
\hick wIIh dIU3Ie double 
rebate rabalalscnddl proof 

8UnIlUn 
~. 

propylene windows 

Door T·lroWPreaaed Prassad Ileal .00- Same as Type IV 
steaIIPnH:asI frames made out 01 
R.C.C. !Tames COIroSion NIiItant 

CClllted aheeI 01 1.6 
IMI thick willi 
siVa 
IIbaIWIIdoIy 
marUaQII8d 

praeasI RCC 
frames 

3.2 SbuaIrI lsi class Kat! M.S. tulUar box (a) 35 IMI M.S. IWIIar box lind class Same as Type IV 

(a) window wood or 2nd dass section conosion paneled section corrosion tlllkwood or lsi 
Deodar wood f8SisIInt COIled aIIIIIers wiIh lsi rasistant coatad class deodar 

shuII8II. WIre class deodar sIIJtIeIs. WIll wood or mild 

mesh sIIItIIII wood for aD mesh aIUIaI may staeI 
may &lao be rooms. &IaobepnMdadll 
provkIad at the »Ie ciscRIIIon 01 
cIscnIIion of (b)35mm Zonal ChIef 
Zonal ChIef paneIad EngineedSaII\aI 

EJVr- sIIJI\8nI wIIh proof IhInnIum 
lind cIaaa window. SIUIiIIII 
deodar wood for to match wtth 
bath, W.C., frame. 
Kichen 
ScoaIer Shed & 
Balcony. 

Shulters 
(b) MaIn Door 1st cIaaa Kat! Doutn door, one 35mm paneled Same as Type 1 to 2nd class IncIan Same; as Type I 

wood or 2nd dass wlhkanlPl sIIIIteIs willi 1st HI teak wood or to HI ~ 1hat 
deodar wood willi wile maeh cIaaa deodar ccmmen:iII ply p!II8Iing wi be 
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2 3 4 5 6 7 8 

moaquIlo !IIId wood lor II IIuah door. 01 baIh IId8 
and aIher 35INn rooms. dIconIIIvI. pre 
Itick ~ IImiIaId pIIIk:Ie 
IIUIar willi haRI boIt'd. 
wood ~ II1II 
raI willi fIlMIng 
aI PlIamiI'IIIlId 
pIIIk:Ie boInI. 
ana IId8 
dIconIIIvI aIher 
1Id8~ 

(e) w.e. BallI .. Sold PVC 3!iIMI I*IIIed SIma • T)'III I to In! ella IndIn SIma • T)'III I to 

ruam atuIars 2Qmm sIUI8rs .. III Ta wood or III 
Itick lind dais COIIIIIIIIi:II ply 

deodIr wood for IuIh door 
bIItI w.e. 
KIctwI, 
Sc:oaIIr ahed 
and bIIcony ..... 

(eI) KIc::IaI PIrIIy IB'III18d SIma. Type I PIrIy pnIId 
door nI pIIItf ... til III nI pMIy wire 

IIIIIh will nail will .......... .......... 
... III8IIL The ... 11181h. The 
..,aIIng • pnIng will 
pnHmi1aIId pHminIIId 
..... boIId. pd:Ie boIId. 
ana IId8 baIh aidaI 
dIcoIIIMIe 35 
II1II lick 
paneled IIIIIIIr 
will hInI wood 
..,.. and IIiII. 

(I) Ollar doOII 3!iIMI lid! 35mm pnIad SImI. Type I 35 II1II "** 
pniIed ...... ...... will lit toW panaIed ...... 
will IIIId wood daI deodIr will IIIId wood 
..,.. nllII will wood for .. IIyIe nI III will 
~alp. IlIIIIIII pnIIng aI pre 
IIInInIIId boInI. IIminIIId boIrd. 
ana IId8 balhlidll 
cIaI:aIIIIve dIcDIaIvI. 

3.3 FiIIIngI 0xicIIed Iron Powdar COIIIIId AUIiniIn PotIIr COIIId AnocIled SIma • type IV 
M.S. FIIiIgI IUnIIiIIV IUniUn In 
IiIIIngIIIIIHIa ............. .....dooII ........ IIIIIngI nI iIIImII 

dooII CIIIiIIl8d 
ian 

U Peep hole nI V. v. v. v. v. V. 
S«aIIIIy chain 
lor IlISemII 
door crif. 

Noel: 1. In item IW). 3 alWoad WDIk. II ." aIher optian c:I local maIIIiII \I MIIbIe, lie ... can ., be UIId IJ'f .. ~ aNI EngInIIrI. 
2. ExIemaI IIiIIng door bell and IwdaI II1II be In pcMdIr COIIIIId M.S. or ............ 
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2 3 4 5 6 7 8 

4.1 FloorIng MosaIc IIooring MoaIc IIoorig MIItiIe chips Same II Type I to MoaaIc toomg MoaaIdTenazzo 
(a) In rooms, and IIdIIIng In and IkIrIng will IIooring willi m in MIg room, lie tIooIi1g will 

1dIchen, 50% 8188 0IdInIIy CII'II8I1I 0Rhry CII'II8I1I cIrIing, white cement. In 
InItmaI 8ICIl8IJI1n common In aD rooms, dlawllg. ball kiIchal, C8III11ic 
cIR:uIaIion ciIcIMIIon 8188 kIlchan, internal anbd w.e. RelIt tIIesimaJbIa8 
BAllI and IIIaIr CISI. ciIt:uIaIial 8188, CII'II8I1I oonaaII tIooIi1g 

store, w.e. and 
baIh 

(b) Common -do- KAlla alone Cement concreIe Same as Type I to Cement Concrate Same II type IV 
cin:uIaIIon IIooIIng lflii ftooring willi III 
8188, maIdIIng matd1ing 
8IIiIcase skiIting. In skirting in 

staiCISI. lingle common 
piac:8 KAlla slone cIn:uIatIon araa. 
shall be U88d. 

(e) Kitchen Kola slone KAlla stone KAlla stone slab UdaIpur gI8III GranIe Stone 
WOIktop for Idtdal madJIeIGraniIe 

pIatIonn IIIon8 

flooring 

(eI) Toilets MosIIiC tIooriIg MIIIIIIe chips Ceranic 1lIes Mosaic ftoaring CeramIc Ilea 
IIooring willi 
onInary cement 

(e) SkiItInW Mosaic lflii white CeramIc ~ While glazed Same IS Type I to CeramIc glazed 

Dado. glazed dado in Illes in Indan Illes in w.e., IH tiIas upto ceItIg 

w.e. & BallI Type we.o 90 baIh (mso an hII\1II with a 

(In'lSO an.) em. He9It and ha91I) while dacondive blind 

baIh room .0 glazed flee dado oftlea. 

door jamb ~. for 60an abcMI 
WOIk top of 
Id\dIen pIatIonn 

6.2 finishing Water proof Aa'/k smooIh (a) washed PramiJn AayIc ExctemaI colour PlIIIIium AayIc 

&lIma1 camilli pUt or axIarior InWl or moeaic !UsIBr In smooIh axIarior wash smooIh axIarior 

washed stone grit weuhed stone grit onIInaly canant Iiri8h willi IiiIh willi 

pIaIIIr or exposed pIasIar or exposed for uIemaI WIlla adIItNe of adIIIIveI of 

brick work brick WOIk sIcone or WIShed sIcone or 
(b) water proof moasic; JU8Ier In siIcone or 
cement paint on oninary canant plaster In 
roof pI!IpIIIS or exposed brick oninary canent 
(!mar side), work. or aposed brick 
IoIIIt and imer work. 

fins 01 chIiaS 
ale. 

6.3 Flnlllling 
Intemll Dry clslanper In AI waIIs& Dry Iistemper in AI waIs & Dialamper In AI walls & 

aD rooms and caiIIngs to be dlawing and ceing to be dlawing lflii ClIng to be 

syn\h8llc trilled willi 2 mm dining space. treated willi 2 mm dining. bedrooms trilled with 2 

IIIIIIJ1I8IIed pan \lick POP White \lick POP and 8IUct! room mill tIick POP 
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2 3 4 5 6 7 8 

on woocMMaI foIIowacl will • IIIIIhIcc*Jur IdIowId will • and .... ...,1IId 
work wIiIII COIl 01 IICfyIirJDII WIIIIh in oIhar COlt 01 acryIId WIIbiIII In .... camIceI faIowad 
wasting on boInI dirdampar RIOIIIS ~c IIaIr aI bcuId ... ClDlloI 
flIIIv. -.IdldaI, casas ... aapI pIIIIIIc emuIIian 

bill & we and kIk:tIen, bill & ,*1IC8PI 
II caing. which we IIId II kIk:hen, baIh IIId 
wi be dane wItI oaIings. which we and II 
wNIa IIISIL wi be done wIIh oeIngI. which 

~-- wtiIe WIIIh. wi be done willi 
peiId . on II wood SynIhaIIc 8IIImaI ..... WIllI. 
work and .. _ on II wood S)'I\IhIIIc nmeI 
IIOIk. wark 1IId ..... pain! on II wood 

wat. wark IIId l1l8I 
wark. 

ScaI8 of AmtIniIiBs for Gtlntlra/ Pool Act:ommod8Iion 

Item TPrII I Type U Type III Type IV T)1II VM 
No. 

ElIiIIing Reviaad EIiIIiIg RIMIed ElIiIti1g Raviaed ElIIsIing AIMIId Eating Raviaed 

2 3 4 5 6 7 8 9 10 11 12 

1. ..... Ves Ves V. V. V. V. Yes CaIfnI CI4) V. 
_. 

SIIIMs iI .. nul ... Tp IV 
1IQ8181_ ... 
wldellDllgG18 ... wII ... "" rIO IIIIiIIIId ...... 

baR 

~ ..... FIa' gills SIRs s... •• s-. •• YMt SInIa s.ne • SIIWIIa 
.. HI ..... T"" I T)118-1 T,... n Tpil wIIrOUI ..... Tp-IV -.I.hl 
Ix8d ..., ;.I .. chin .. 510. 

chin .., IiIIdIIn .. IIaMS l1li to4OIMI 
l1li&101 .. HI 51G11CNO lllll1ai11 
5101M1 baR ..... _01250 
.. 1IaiII 

1IaiII_ 
.111 _2110 ... chiIIIIg 

l1li ...... 
dill .. ..... 
baRd .. 
80014!011 
250In 

iii DIdo Yes Ves v. Ves Ves Ves V. CnIic 
gIIad 

GenIi: ~ ... 
lei b 6III:m lOCAl ..... 111M 
!lid nnI coaIq 
uirBII m ..... 

lllIIUId 
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2 3 4 5 6 7 8 9 10 11 12 

(Iv) Bullil v. v. v. One V .... One V .... 
~wiII 2 chin anws 
apIII ..... 
beIaw CCICIID,i 
pIIIfonn 
..... 0Iprt-
IImNIId 
pIIi:Ie bead 
111mni tick 
below IIindDI 
sIIlMIoI 
CCICIID,i 
pIIIbm along 
0lIl_ 

(wi CcoIig V15 V. V15 V. Ves Ves V15 Ves Ves Ves 
pIaIIarm 
SIRi1g 

2(1) ..... (Oneil One Oneil Oneil (Oneil TIO iI (Oneil ThIIe In Oneil 
Mil _Bad _Bad 0lIl Bad 0lIl 8ICIl \IObIcI _lied .... bad _Bad 
~wiII Roam) RDIn. Roam Bad Roami IIJCIIIIS Roam) - Roam. 
R.c.cJpra- 141' 141' 141' • ceq 
IanDIad - haiIjII - tiling -pd:It -badKaIa 
sIDAe sIIIMs 
and 1IMIar. 
tIIing-

iii Magic.,. iI One One One One One One One One ... 
Ii! WinDdw Ii Kala Kala Kala Kala SbIe IIIdIIt 

ang 18 lIII Sb1a sa. Sb1a 
tick poIIadad 
will Kala 
sDIMrabIe 

(It) CIItIin IOds AI_ AI 1IIIIIIII AI moms AI moms Almoms AI_ Same. Orapay Will Orapay 
willbI&:III!Is Type II IIXII ,... iads 

(v) Sal 01 Pegs Inlrll/l In bill In bill. Inbllh In bill In ball In ball In ball, In II1II In ball, 
a bad a bad a bad a bad - bad a IIICIIII bad a - bad a 
IIIGIIII IIJCIIIIS moms IIJCIIIIS II8IUIIbes WIIdIobas IIlIIiImas 

RBVistKI ScMes of SsniIaf}' Fillings for GsnemI Pool RssidtInIial OustfrNs 

Item Item Tpyel Type II Type III Type IV Type VNI 
No. 

Existing RIvIsad EIIiIIiIg RaviIad ExisIing RIvIsad ExisIilg EavIsad ExisIing RIvIsad 

2 3 4 5 6 7 8 9 10 11 12 

1. InIt.I w.e. One 0neY«: One One_ One One SIIII8 One One...- 1+1 (b 0ne+0ne b 
PIn ... PIn Orissa 15 Type I 15 Type I 15 Type I IIIVIIII savanI 
Wushing cistem peIIIm CfBIIIII quRrs 

... Iow 
1M! PVC 
AIshIlg 
CisIem 
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2 3 • 5 8 7 8 9 10 11 12 

1 E....-IJIII 0lIl 0lIlII1II 0lIlII1II a. 
W.c. •• WIll. _1M! ... \IlIIIIIIIIIt 
IM! ..... 1M! PVC .... • wi! ..... bHIIg cIIIIm .~ 

cIIIIm cIIIIm _1M! 
cIIIIm 

2(11 YMr.lllwill 0lIl 0lIl _1M! 
EIIqIaI W.C. 

t WIllI .. 0nI ORe 0lIl a. 0lIl TtD TtD ".. 
1IIII .. 11p -we ... 
..:II • ball we· 

as_ Idlas -
l TIP \*181 

.. IW-Col 
CP. 3 3 3t11ar 4CP. 3tl. 5CP. 5t2(11r 12 (1 

IIIa4P1IIT ink .... ink .. -- PIUf + 

iii aD .., 1117 

'-I 

So "CP. a. 0. a. a. 0. TID TID "..CP. 
~ PM PM PM CP ..... -

l TGllllIII C.P. 0lIl 0lIl 0. 0. 0. One TtDCP. One T.CP. 

a-mrr PIUf I'M PM .... TIIIIIIII .. ..... ... .... .. 
7. IIIiIIIIII One 0. One One 0. One TID a. 

8MIId ""'" .PIUf -. ... 
l SaIp lack One 0. a. One a. a- TID T1nI 

_ itW.cJ 
II1II) 

l 
_IIIIP 

TID 
CIIIiIaI 

1t ... - 0. SGU. a. SGU . One san. 0. 150 .. 0nI ... 
21IIlt1 2111~ 21IILh 270LiI 270Lh + 511D .. . .-....... 

It Nth ... "* One an. 0. 0nI 0. Two 3.1 • 
.... it .... ....... ... 

Note: Waste coupling in wash basins and grating over the floor trap shall be only PTMT. 
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SptJciIicslltJns lor EIt1ctIicBI instBllBlion In Residtlntilll 0uB1trHS 

..... T..,. I TpM Tpll TJIIIIY Tp Y TJlllVi s..tCllll& 
No. llIIIiIIV .... llIIIidV ..... GIagI 

qpIIIr • GIIIgt) .... gIIIgI) 
EIIIIng ........ EIIIIng ....... EIIIIng PIIIpIIIId EIIIIng ....... EIIIIng PIIIpIIIId EIIIIng PIIIpIIIId EIIIIng ........ 

t. Power Points (15 3 2 3 3 3 4 3 5 4 6 7 
ampenIS, 8 pins) 

2. MCB connec\Id 2 4 5 
sadI8I ouIIaI for 
A.C. IIIiI/GeyIer 
compIeIe willi 
wiring 

3. Ceiling Fans 2 2 3 3 4 4 5 5 5 6 7 

4. Exhaust FaJis 

5. Call bells 2 3 

6. ~ansICaII 17 17 20 20 23 23 24 'Z1 33 38 44 5 5 
beIII5A Plug Points 

7. F.I. Fittings 2 2 2 3 3 4 4 5 7 8 
excluding Tube and 
StaI1er 
Type 01 Wiring RIC8II8Id CorOiI Type-

8. EDB MCB Type 

A. SiIgIe Phase 

B. 3 Phase 

9. Cable lV PoD 

10. TIIephone Port 

/Tf'BnsIBIionj 

Urban Poverty Alleviation Programme 

3628. SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will the Minister of HOUSING AND URBAN 
POVERTY ALLEVIATION be pleased to state: 

(a) the details of various Urban Poverty Alleviation 
Programmes being launched in the country; 

(b) the budgetary allocation made for these 
programmes during the last three years and the current 
year; 

2 2 

2 2 

(c) the number of the persons benefited from these 
programmes in each State during the said period and 
the actual amount provided to each State for these 
programmes during the same period; and 

(d) the prospective plan of the Government to remove 
urban poverty and the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) With a view to ameliorate the IMng 
conditions of the urban poor, an employment-oriented 
Urban Poverty Alleviation programme named Swama 
Jayanti Shahari Rozgar Yojana (SJSRY), is being 
implemented by the Ministry of Housing & Urban Poverty 
Alleviation on all India basis, with effect from 1.12.1997. 
The programme strives to provide gainful employment to 
the urban unemployed and underemployed poor through, 
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firstly. encouraging the setting up of saIf~employment 
ventures by those who have not studied beyond 9th 
standard and, secondy, by providing wage employment 
by utilizing their labour for construction of socially and 
economically useful public asaeta. 

(c) The number of 1he. persons benefited from Swarna 
Jayanti Shahari Rozgar Yojana (SJSRy) during the last 
three years and the central funda releaaed, State-wise, 
under SJSRY during the last three years, year-wjee is 
given in the enclosed statement. 

(b) The budgetary allocation made for the 8Cheme of 
Swarna JayantiShahari Rozgar Yojana (SJSRy) during 
the last three years and the current year is as under: 

(d) The Govemrnent is of the view that there Is an 
urgent need to comprehensively revamp the at1eme of 
Swarn. Jayanti Shahari Rozgar Yojana(SJSRY) by 
putting more emphasis on skill development to improve 
the employability of the urban poor and on imparting 
training in modem skiDs emerging due to the changed 
economic scenario in the country. 

(Rupees in crore) 

Year 2007-08 

123.00 160.00 250.00 344.00 

StaIB-wise benslicialiBs sssisIBd undtIr Swams Jsysn/i Shahs'; RDZgllr Yq"sna (SJSRY) 

SI. 
No. 

2 

1. Andhra PIadesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. ChhatIisgaIh 

6. Goa 

7. GujaIat 

8. HaIyana 

9. tftmaehal Pradesh 

10~ Jammu & Kashmir 

11. Jharkhand 

12. KamaIaka 

13. Kerala 

14. MadIJta Pradesh 

3 4 5 6 

c...I ..... 111 ND.1II 
.... W. Pu PIIIIN 
--. IIIiIIId III IIIiIIIII 

7 

.... 
IIIbII/gIIaIp ...... 

8 9 10 11 12 13 14 

1116.41 17704 5831 6.11 1526.17 5887 11813 0.00 2285.94 2195 4945 0.96 

7.69 40 o 3.88 0.00 64 100 2.58 46.88 o 3 0.82 

245.07 1150 4638 0.94 0.00 -289 2085 0.63 388.27 o o 1.64 

488.09 0 0 3.28 881.86 0 o 0.00 586.83 o 0 0.00 

119.31 1903 46511 0.56 405.67 2155 602 0.25 888.48 766 1642 0.08 

0.00 53 345 0.00 0.00 o o 0.00 0.00 o o 0.00 

164.36 4307 5958 0.27 0.00 4892 me Ot2 894.f15 2937 735 1.13 

868.47 2362 4171 0.37 1181.12 5215 7985 0.69 571.67 1264 3182 0.21 

2.17 302 839 0.00 45.36 89 394 0.08 924 

128.17 1265 1748 0.29 9.06 918 5185 0.00 849.38 

0.00 o o 0.00 0.00 o o 0.00 0.00 

137 

o 
o 

258 0.00 

o 0.58 

o 0.00 

1185.15 4572 2709 1.24 822.99 3451 1241 1.28 1416.9825917 14396 0.00 

554.95 3IX11 4736 0.12 881.26 3847 4fIO 0.53 839.22 1994 2499 0.29 

931.49 8704 7524 1.47 1596.76 9187 19645 0.52 2388.35 249 6154 1.24 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

15. Maharashtra 1508.86 19114 14518 0.53 2552.92 20611 20140 2.n 3776.34 2304 865 1.02 

16. Manipur 0.00 o 2506 0.00 111.39 o o 2.47 0.00 o 628 0.76 

17. Meghalaya 0.00 o o 0.00 0.00 o o 0.00 97.65 o o 0.00 

18. Mizoram 491.04 1175 379 0.00 351.90 48 1346 22.36 533.40 0 1906 1.92 

19. Nagaland 34.02 265 250 0.00 194.51 -346 333 0.53 145.23 0 0 0.28 

20. Oris&a 48.91 3967 2273 0.76 469.86 8375 1703 0.00 808.97 2473 931 0.33 

21. Punjab 0.00 527 1440 0.25 39.88 17 597 0.01 135.71 o o 0.03 

22. Rajasthan 256.29 4660 1957 O.SO 495.38 6643 3340 0.16 853.93 1941 1210 0.65 

23. Sikkim 0.00 76 176 0.56 0.00 44 118 0.00 10.38 o o 0.13 

24. Tam~ Nadu 511.69 2356 S016 0.59 924.36 7434 19920 0.00 1891.51 6036 3054 20.47 

25. Tripura .352.18 544 4783 1.07 0.00 578 4253 0.48 127.08 1020 561 0.17 

26. Uttaranchal 160.31 153 1212 0.00 309.14 o o 0.00 93.96 o o -O.r11 

27. Uttar Pradesh 2622.61 6919 29031 4.20 3071.43 11789 24255 4.69 4566.49 6496 16871 7.42 

28. West Bengal 424.02 4033 2361 1.92 617.47 5579 3986 1.46 1063.13 534 12850 0.31 

29. Andaman & Nicobar Islands 0.00 4 0 0.87 0.00 6 0 0.62 0.00 15 0 1.24 

30. Chandigarh 28.64 72 961 N.A. 0.00 24 794 N.A. 0.00 18 515 0.00 

31. Dadar & Nagar Haveli 0.00 10 98 0.00 0.00 0 0 0.00 0.00 o 0 0.00 

32. Daman & Diu 0.00 0 0 0.00 0.00 0 0 0.00 0.00 o 0 0.00 

33. Delhi 0.00 214 220 N.A. 0.00 -165 775 N.A. 0.00 61 0 0.00 

3A. Pondicherry 191.00 1108 1792 1.46 0.00 2738 4400 0.64 0.00 o 0 0.00 

Total 12200.70 90566 111831 31.2415588.09 98791 142073 42.8624868.45 56357 73203 26.95 

(English] 

ORDAs under Zilla Parlshad 

3629. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether District Rural Development Agencies 
(DRDAs) are receiving the funds directly from Union 
Govemment; 

(b) if so, whether this is in line with standard 
accounting procedure; 

(c) whether in many States DRDAs have been placed 
under Zila Parishad; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the steps taken to place DADA under Zila 
Parishad in remaining North-Eastem States? 
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THE MINISTER OF RURAL DEVELOPMENT (DR 
RAGHUVANSH PRASAD SINGH): (a) Yes Sir. District 
Rural Development Agencies (ORDAs) are receiving 75% 
of the funds directly from the Union Government and 
25% of funds are received from the State Governments. 

(b) The funds are disbursed as per the approved 
standard accounting procedure. 

(c) and (d) The Guidelines of the "DRDA 
Administration" Scheme issued by Ministry of Rural 
Development do not prescribe merger of ORDAs with the 
Z1ta Parishads as a general poficy. However, under the 
Guidelines the State Governments have been allowed 
flexibility to operate the ORDAs as a distinct unit. At 
present, the ORDAs have been merged with Zila 
ParishadslZila Panchayats and a separate "DRDA Celr 
has been created in the States of Madhya Pradesh. 
Kerala, West Bengal, Chhattisgarh, Karnataka, 
Maharashtra and Rajasthan. 

(e) No such steps to place ORDAs under Zila 
Parishads has been taken by Government of India. 

GuIdeIinH for W ... Dlspoul 

3630. SHRI ADHAlRAO PATIl SHtVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

WiD the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether rules framed for disposal of garbage and 
other solid waste deposits have turned outdated; 

(b) if so, whether the Union Government has framed 
new rules to make waste disposaJ environment friendly; 

(c) if so, the details thereof; and 

(d) the concrete steps taken by the Union 
Government for scientific removal of garbage and other 
solid waste for recycling purposes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to 
(d) Information is being collected and wit be laid on the 
Table of the Sabha. 

InstaIIIIIIon of Scennlng Machi... .. 
Metro Statlona In DeIhl 

3631. SHRI RUPCHAND MURMU: WUI the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to install 
seaMing machines .. the all metro stations In DeIhl; 

(b) if 50, the details thereof; and 

(c) the time by which these are Hkely to be Installed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir, DMRC is not planning to install any scanning machine 
at Metro stations presently. 

(b) and (e) Do not arise. 

3632. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI JASWANT SINGH BlSHNOI: 
SHRI K. SUBBARAYAN: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has made any 
asaBssment about 1088 of revenue on account of fiecaJ 
concessions given to Special Economic Zones (SEls); 

(b) if so, the details thereof; 

(c) whether the Asian Development Bank has opined 
that tax incentivea being offered to SEls are unnec ... ary 
as reported in The Hindu dated March 28. 2007; 

(d) if 50, the details thereof and the reaction of the 
Union Government thereto; and 

(e) the corrective steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PAlANIMANICKAM): (a) Yes, Sir. 

(b) The revenue toes over the period 2006-07 to 
2009-2010 is estimated to be As. 1,02,621 erore. Out of 
this, the revenue loss on account of direct taxes is 
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estimated to be Rs. 53,740 crore and on account of 
indirect taxes, it is estimated to be Rs. 48,881 crore. 

(c) to (e) The Government has not received any 
such report from the Asian Development Bank. However, 
the views of the Bank, as reported in The Hindu, only 
reflect the concerns of the Govemment about revenue 
loss on account of tax incentives to SEZs. 

The Government is taking steps to curtail the revenue 
loss by continuously fine-tuning the SEZ policy. 

Development of Renewable Energy Schema 

3633. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI ANANT KUMAR HEGDE: 
SHRIMATI SUMITRA MAHAJAN: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether the Govemment has any action plan to 
promote pholovoltaic power plant in the country; 

(b) if so, the details thereof; 

(c) the details of New and Renewable energy 
schemeslprogrammes implemented by Integrated Rurel 
Development Authority (IRDA) for the development of non-
conventional energy in the country during the last three 
years alongwith the expenditure incurred thereon, State-
wise; 

(d) whether some renewable energy programmes are 
still in experimental stage; and 

(e) if so, the details thereof alongwith the efforts 
being made for development of such programmes? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) No specific target has been 
fixed for grid-interactive solar power in view of its high 
unit cost of generation, currently estimated at around 
Rs. 20/kWh. However, were costs of such power to come 
down. then deployment of the same could be facilitated 
on a limited scale until such time it becomes cost-
competitive with respect to conventional power. Research, 
design & development (RD&D) activity globally and in 
this country is aiming to make solar power generation 

cost-competitive. Although no definite date can be ascribed 
for the attainment of this aim, it is generally considered 
that solar power might become cost-competitive or near 
competitive by 2030, depending upon technological 
breakthroughs and the then unit cost of generation of 
conventional fuel power. 

(c) The Ministry is not implementing its schemesl 
programmes through the said Integrated Rural 
Development Authority (IRDA). 

(d) and (e) Renewable energy programmes/schemes 
broadly fall into the two categories of deployment and 
development. While In the former category, the Village 
Energy Security Programme is in test/experimental stage, 
in the latter category. Research, Design & Development 
(RD&D) in New & Renewable Energy (NRE) are in either 
experimental an~or development stage. In this regard, 
an 11 th Plan outlay of around Rs. 1500 crore has been 
proposed for RD&D in NRE technologies. 

/TfBnSllltion} 

R..........,.,.m of TautJon Policy 

3634. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Govemment proposes to carry out 
any comprehensive study regarding the effect of various 
taxes on living standards of people with the objective of 
carrying out a re-assessment of the existing taxation 
policy; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) No, Sir. 

(b) Does not arise. 

[English} 

New Pay Scales In CSlR 

3635. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether the Governing Body of Council of 
Scientific and Industrial Research, New Delhi has 
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approved the new pay scales in respect of certain 
categories; 

(b) if so, the details thereof; 

(e) whether these pay scales have been implemented 
in respect of all the categories; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor alongwith the 
categories for which these have not been implemented? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND THE MINISTER OF EARTH SCIENCES (SHRI 
KAPIL SIBAL): (a) Yes Sir. 

(b) Governing Body approved the new pay scales in 
respect of 28 posts of Directors and the Non-Functional 
scale for Section Officers in CSlR. 

(c) to (e) Upgraded pay scales for the 28 posts 
of Directors have been implemented while the Non-
Functional Scale for Section Officers has not been 
implemented till now as after notification of CSIR circular 
letter dated 12.5.2006, Ministry of FI08nC8 directed CSIR 
to withdraw the circulars granting Non-Functional ScaJe 
of As. 8000-13,500 to Section Officers of CSIR on the 
ground that Non-FunctionaJ scale to Section Officers was 
specially for Section Officers of CSS and was not 
applicable to any other similarly designated OffICers 
outside CSS. 

In line with decision taken at its 167th meeting of 
Governing Body, Ministry of FlOaoce has been requested 
to reconsider its advice and their reply is still awaited. 

Rscal DefIcit 

3636. SHRI ANIL BASU: 
SHRI UDAY SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) the combined fiscal deficit of the Union 
Government and State Governments; 

(b) whether the Wond Bank has directed the 
Government to bring down the fiscal deficit in the 
Government budgets; 

(e) if so, the reaction of the Government thereof; 

(d) whether the Government has evolved any policy 
to cut fiscal deficit; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
Combined Fiscal deficit of Union Government and State 
Governments is as given below: 

Year FIscal Deficit 

Rs. crore As per cent 

2002-03 

2003-04 

2004-05 

2005-06 (RE) 

2006-07 (BE) 

234,987 

234,502 

234,721 

263,105 

260,803 

Soun:e: Reserve Bank of Incla 

(b) No Sir. 

of GOP 

9.6 

8.5 

7.5 

7.4 

6.4 

(e) In view of reply to part (b) above, does not arise. 

(d) and <e) Government has enacted the Fiscal 
Responsibility and Budget Management Act, 2003 ~ 
envisage an annual reduction of at least 0.3 percentage 
points in fiscal deficit and 0.5 percentage points In revenue 
deficit. The law mandates the Central Government to 
eliminate its revenue deficit and reduce fI&caI deficit to 
not more than 3 per cent of GOP by 31st March, 2009. 

Cleerance of Scrap MaterIal. 

3637. SHRI NIKHIL KUMAR: 
SHRI AOHtR CHOWDHURY: 

Will the Minister of FINANCE be pleased to state: 

(a> whether the Customs officials posted at various 
ports in the country are clearing the scrap materials 
without any proper check; 

(b) if so, the details thereof; 

(c) whether the scrap materials contain highly 
sensitive ammunition; 

(d) if so, whether the Govemment has conducted 
any inquiry in this regard; and 

(e) if so, the outcome thereof and the action taken 
against the officials found guilty? 
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THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
No Sir, Imported metal scrap at various ports is cleared 
after detailed examination as per prescribed procedure 
vide Circular 56/2004-Customs dated 16.10.2004. 
Accordingly, metal scrap imported in shredded form is 
subject to examination norm of 10% of the consignment 
subject to examination of minimum one container. The 
containers so selected are examined 100%. Further, 
import of metal scrap in unshredded, compressed or loose 
form is subject to examination of 25% of the containers 
in respect of manufacturer importer and 50% in respect 
of the trader, for each consignment, subject to minimum 
one container. Import of such scrap is permitted through 
specified ports and is required to have a preshipment 
inspection certification issued at the port of export by 
accredited agencies. 

(c) Scrap may be generated by any metallic item. 
Unshredded scrap sourced from countries affected by war 
or armed conflict may contain combustible material which 
may remain sensitive or become sensitive later. In case 
of detection of any such prohibited material in the scrap, 
the imported consignment and the concerned persons 
are subject to penal proceedings under the provisions of 
Customs Act, 1962 and any other relevant law. 

(d) and (e) Enquiry conducted by the Govemment 
revea!ed that the cause of accidents is because of the 
presence of explosive material which remained undetected 
due to large volume of consignments and causing 
explosion subsequently. Import of unshr8dded metal scrap 
from Hodaideh, Yemen and Bandar Abbas, Iran are not 

allowed. No Customs officers have been indicated as 
guilty in the above report. However, Customs Department 
takes action for any lapses on the part of offICers. 

Soft Loan from Japen 

3638. SHAIMATI NIVEDITA MANE: 
SHAI ADHAlAAO PATll SHIVAJIAAO: 
SHAI EKNATH MAHADEO GAIKWAD: 
SHAI KIATI VAADHAN SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Japanese Govemment has committed 
soft loan for various projects in India as reported in "The 
Times of India- dated March 31, 2007; 

(b) if so, the details of the projects alongwith the 
terms and conditions thereof; and 

(c) the other steps taken by the Union Govemment 
in this regard? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI PAWAN KUMAA BANSAL): (a) to (c) 
Govemment of Japan has committed OffICial Development 
Assistance loan for eleven projects in India for FY 2006-
07. Notes in this regard have been exchanged between 
Government of India and Government of Japan on 
30.3.2007 and individual loan agreements in respect of 
these eleven projects have been signed on 30.3.2007 
between Government of India and Japan Bank for 
International Cooperation (JBIC). A statement is enclosed. 

The Govemment of Japan has committed a loan of Yen 184,893 million (As. 6482.35 crores approximate/y#), for 
the foUowing 11 projects under its Official Development Assistance (ODA) for FY 2006, as per Terms and Conditions 
given below: 

SI. Project Maximum amount Rate of Aepayment location 

No. in miIHon yen interest period 
and As. crore 
approximately 

2 3 4 5 6 

1. Delhi Mass Rapid Transport System 13,583 1.3% Twenty (20) years Delhi 
project (Phase 2) (II) (476.22) after the grace 

period of ten (10) 
years 
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1 2 3 4 5 6 

2. ViaIIdIapIInIm Port Expensian 4,129 0.75% ten (10))'l1li Ardn 
Projat (144.6) after the grace Pradeah 

period 01 live (5) 
yeII'I 

3. 8angIIcn DiIItIIIWon lJpgIIdation 10,643 0.75% ten (10) )'l1li 
Project 9373.14) after the grace 

period 01 live (5) 
yellS 

4. TransmisIiDn SWstam MadImiraIion 1J,f!IIl 1.3% twIly (20) )'l1li Ardn 
and Sllalglhanilg PnIjed i1 (830.82) after the grace PI8daeh 
Hyderabad MatqIoiIan AlIa period 01 tan (10) 

yaars 

5. ArdIra PIDIh InigIIIion end 23,974 1.3% twenty (20) yaIII AncIIra 
I..iwIIihood InIpfOVll1l8nt Project (840.53) IfIIr the grace PI8daeh 

period 01 Ian (10) 
)'l1li 

6. T,.... fonIIIt EtwiRlIIMfIIaI 7,m 0.75% tIiIty (3D) filii T ...... 
lIrIp1MI.all and PcMMty AIeviaIion (270.84) _ the grace 

PnIjed period 01 Ian (10) 
yellS 

7. GujaraI FOI8IIIy DMIapment PIOjact 17,521 0.75% Ihirty (30) years 
(Phase 2) (614.29) ... thagnICI 

period CIf ... (10) 
yaIII 

8. Kem/a wnw Supply Project (H) 32,m 1.3% twdy (20) YIIII 
(1148.16) after the gIICI 

period 01 tan (10) 
yellS 

9. lip water Supply Projact 24,822 1.3% twenty (20) YIIII UIIIIr 
(870.26) .. the grace PIIIIIIh 

period CIf lin (10) 
years 

10. Amritsar SeIIaIage Project 6,961 0.75% ItiIty (30) ,... 
(244.05) after the gIICI 

period 01 ten (10) 
)'l1li 

11. Orissa InlagraI8d SanIaIion 18.061 0.75% Ihiny (30) yaIII Orilla 
Improwment Project (888.28) after .. grace 

period 01 Ian (10) 
yellS 

IExchange Rate: .100 yen • As. 35.06 (as on 24.4.2007) 
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Allotment of Lockere In Banke 

3639. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) the existing guidelines for allotment for lockers in 
the banks; 

(b) whether the banks Insist on fixed deposits from 
customers for allotment of lockers; 

(c) if so, the details in this regard; 

(d) whether the Government has sought public 
comments to make some changes in the existing 
guidelines; and 

(e) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
Reserve Bank of India (RBI) had hosted the Draft 
Guidelines on "Extension of Safe Deposit LockerlSafe 
Custody Article Facility and Access to safe Deposit 
Lockers/Return of Safe Custody Articles by banks" on its 
website on 4th December, 2006. Taking into account the 
feed:>ack received from banks and public, RBI has issued 
guidelines on 17th April, 2007 which, inter-alia, advise 
banks: 

(i) To refrain from the restrictive practice of ftnking 
the lockers facility with placement of fixed or 
any other deposit beyond what is specifically 
permitted. 

(ii) To ensure prompt payment of locker rent, banks 
may, at the time of allotment. obtain a FIXed 
Deposit which would cover 3 years rent and the 
charges for breaking open the locker in case of 
an eventuality. However, banks should not insist 
on such Fixed Deposit from the existing Iocker-
hirers. 

(iii) To maintain a wait list at branch level for the 
purpose of allotment of lockers, ensure 
transparency in allotment of lockers and also 
give a copy of the agreement regarding 
operation of locker to the locker-hirer at the time 
of allotment The detailed guidelines are available 
at RBI website www.rbi.org.in 

{Tnms/ationj 

Hike In Conv .... lon Chargea 

3640. SHRI HEMLAL MURMU: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Urban Development Ministers of 
various States participated in the workshop on Jawahar 
Lal Nehru National Urban Renewal Mission Scheme held 
recently; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has advised the 
State Governments to levy higher conversion charges for 
construction of colonies on agricultural land in all the 
metro cities including Deihl; 

(d) if so, the details thereof; and 

(e) the reaction of the State Governments in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Yes, Sir. A two-day National Consultation on 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM): Housing & Urban Poverty AHeviation in New 
Delhi on- 16-17 March, 2007. First day of the National 
consultation was devoted to Expert Group Meeting. 
Second and the concluding day was earmarked for a 
High Level Ministerial Meeting. Housing/Urban 
DevelopmentllocaJ Self Government Ministers of States 
were invited to attend the High Level Ministerial Meeting. 

(c) No, Sir. 

(d) and (e) Do not arise.· 

[English} 

Micro Finance and Micro Credit System 

3641. SHRI ANANT KUMAR HEGDE: Will the 
Minister of FINANCE be pleased to state: 

(al whether the Government has any plans to modify 
or improve the micro finance and micro credit system in 
agricultural sector; 
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(b) if so, the details thereof; 

(c) whether the Government proposes to involve 
NGOs in this field; 

<d) if so, the details thereof; 

(e, whether any private partners have shown interest 
in participating in micro finance and micro cradit system; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. The Govemment has introduced a Bill in Lok 
Sabha on 20.3.2007 -The Micro Financial Sector 
(Development and Regulation) Bill, 200T for enacting a 
new legislation which shall provide a formal statutory 
framework for the promotion, development and regulation 
of the micro finance sector. 

(c) and (d) Non-Govemmental Organisations (NGOs) 
are already involved in extending Micro Finance. Besides, 
this Bill provides for supervision over various entities 
engaged in the activity of micro finance such as C0-
operative Societies, Mutual Benefit Societies or Mutually 
Aided Societies registered under many State enactments 
or Multi State Co-operaIive Sociaties registered under the 
Multi State Co-operative Societies Act, 2002, societies 
registered under the Societies Registration Act, 1850 or 
any other State enactments governing such societies and 
a Trust created under the Indian Trust Act, 1882 or public 
trust registered under any State enactments. 

. <e> and (f) At present, a number of private Micro 
Finance Institutions are also involved in Micro Finance 
activities. A certain segment of Institutions engaged in 
the Micro Rnance Sector such as Non Banking FIn8I\C8 
Companies (NBFCs) and section 25 companies 
(Registered under the Indian Companies Act 1956) are 
governed and regulated by the Reserve Bank of India. 

{Translation] 

Development In the field of Science a Technology 

3642. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of SCIENCE AND TECHNOLOGY be pIeued to 
state: 

(a) whether the Govemment has initiated any action 
plan for development of Science and Technology; 

(b) if so, the details thereof; 

(c) whether the Govemrnent is aware that there has 
been a decline. in the number of studen18 who took 
admission in basic science education; 

(d) if so, the number of students who took admission 
in science education during the last three yea..; and 

(e) the action takenlbeing taken by the Govemment 
to increase the admission rate of students to science 
education and to check brain-drain? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes, Sir. 

(b) The Department of Science and Technology has 
plans to enable the science, technology and innovation 
10 help the country have more inclusive growth. It has 
been planned to synergize efforts to increase the talent 
supply chain for science and engineering. DST is 
developing a suitable mechanism and structure for 
monitoring in real time frame, the outputs and outcomes 
of S& T and measurements of proportion of technology-
led growth of GOP of India. It has been planned that a 
certain percentage of R&D support be directed towards 
coordinated programmes invoMng multiple agencies and 
disc:iplineswlth super ordinate goals and targets. There 
are plans to launch joint programmes on development of 
S&T with growth related sectors such 88 Textl\e8, Energy, 
Drug and Pharma, ICT etc. DST win prepare proactively 
the S& T system in the country in some selected domain 
areas which are most suited for public private partnership. 
It has also been planned to take initiatives to design and 
develop low cost solutions for domestic use of 
technologies for safe drinking water, to attract and foster 
talent in scientific research, to develop an innovation 
infrastructure to link knowledge products to the generation 
of wealth, to initiate S& T for security of the country, and 
.deveIop mega facilities for basic resean::h In science. 

(c) and (d) According to the -India ScIence Report" 
a study conducted by the National Council of Applied 
Economic Research (NCAER) on behalf of the Indian 
National Science Academy, in the year 2005, the 
proportion of students studying acIence 1"088 from 31% in 
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2000-01 to 34.6% in 2003-04. A total of 9.84 million 
students enrolled at graduate plus level in 2004. The 
study shows that there is no decline of interest in the 
proportion of students who wish to study science. 
However, there are areas of concern such as that some 
students do not feel motivated enough to study science, 
large size of class and lack of teaching equipment 
available with the institutions. The teachers require proper 
re-training and there is a need for simplification of the 
course content. 

(e) To further to motivate and enthuse students to 
take up science, the Govt. is planning to initiate a new 
programme under the title Innovations in Science Pursuit 
for Inspired Research (INSPIRE) to attract and foster talent 
in SCientific research. During the Xlth Five Year Plan, it 
has also been planned to start a new programme 
commencing at the pre-university stage to tap and retain 
bright students in science streams during their BSc.IMSc. 
programmes. It is proposed to have 10,000 fellowships 
of Rs. 1,00,000 per year. This will generate young 
scientists of classes and will enable India to embark on 
wealth creation through IPR generation. The Govt. is 
already continuing a programme titled '!<ishore Vaigyanik 
Protsahyan Yojana (KVPY) to select students with a 
research bent of mind and motivate them through suitable 
scholarships and other incentives to pursue a research 
career in sciences, engineering and medicine. 

Additional Funds under SGRY 

3643. SHRI BAPU HARI CHAURE: 
SHRIMATI BHAVANA PUNDALIKRAO 

GAWALI: 
SHRI G. KARUNAKARA REDDY: 
SHRI SANJA Y DHOTRE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the funds released and utilized under Sampooma 
Grameen Rozgar Yojana (SGRy) during each of the last 
three years and current year, State:-wise; 

(b) the number of districts covered thereunder, State-
wise; 

(e) the details of works carried out in these districts; 

(d) whether the Government has received requests 
from certain States for additional funds thereunder during 
the said period; and 

(e) if so, the details thereof and the action taken 
thereon, State-wise? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) Details 
given in the enclosed statement. 

(c) Sampooma Grameen Rojgar Yojana (SGRy) is 
implemented through all the three tiers of panchayats at 
District, Block and Village levels. As per para-6.5.1 of 
SGRY Guidelines, the illustrative list of works that can 
be carried out by District and Intermediate Panchayats 
are (i) soil & moisture conservation, (ii) minor irrigation, 
(iii) rejuvenation of drinking water sources, (iv) 
augmentation of ground water, (v) traditional water 
haIvesting structures, (VI) desiHation of village tanks/ponds, 
(vii) rural link roads, (viii) drainage works, (ix) afforestation, 
(x) school buildings, (xi) dispensaries, (xii) community 
centres, (xiii) Panchayat Ghars, (xiv) development of 
markets. As per para-6.6 of guidelines, Village Panchayats 
can carry out aU works that resuH in creation of durable 
productive community assets like (i) infrastructure support 
for Swamajayanti Gram Swarozgar Yojana (SGSY), (ii) 
community infrastructure for education & health as well 
as link roads, (iii) socio-economic community assets and 
(iv) desiItation, renovation of traditional village tanks/ponds. 

(d) and (e) Proposals ara received trom various Slate 
Governments tor release of additional grants trom 5% of 
total aHocation kept reserved for distress areas. The details 
of funds released under this provision during the last 
three years and current year is as under: 

(Rs. in lakhs) 

States Funds released for distress areas during the year 

2006-07 2007-08 

Bihar 0.00 200.00 0.00 
Not yet 

Kerala 150.00 150.00 0.00 released to 

Rajasthan 0.00 1100.00 9750.00 
any State 

Tamil Nadu 210.00 0.00 0.00 
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SI.No. StIIaIUTs 

2 

1. AnIIIII PIIdIeh 

2. AnNdIIII PIIdIIIt 

3. Assam 

4. .... 

5. Q1hII1iagaIb 

6. Goa 

7. ~ 

8. HaIyIn 

9. ttna:fIII PIIdeah 

10. JIrnmu IIId KasIIIW 

11. .I1IIIIIaId 

12. KamIIIaIca 

13. Kna 

14. MacIIya PradIIh 

15. .......... 

16. MIIipu' 

17 ...... 

18. IizDnIn 

19. NagaIiIIII 

20. Orissa 

21. PIqab 

22. AIjaIIaI 

23. SidIim 

24. TIIIIiI Nadu 
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2OOM7 2007.Q8 

stat by No. G CIIIIIIf _ bJ No. G CenInII _ II¥ No. G CenInII Spn bJ 
SIaIas DiIRIII ReI.- G SIaIas IliIIIIdI 

finis 
ReI-. SIIa IMi:II ReI.- SIIIII 
G finis 

3 4 5 8 7 8 10 11 12 13 14 

22 24049.88 31922.74 22 29453.70 37705.08 9 13545.84 7823.92 3 572.41 

15 1318.84 885.08 15 1377.50 875.53 14 142.31 1008.80 12 

NA 

NA 

23 32124.08 311533.75 23 40916.96 48499.24 18 29847.28 35710.98 10 0.00 NA 

37 49188.29 83479.62 37 59124.30 73195.24 15 20482.40 17552.35 0 0.00 NA 

16 12931.67 17757.39 16 18805.81 _.18 5 ".13 7040.38 ,.48 NA 

2 292.55 2B2.73 2 242.07 319.55 2 20.58 393.63 2 NA 

25 9941.23 141166.35 25 1:l8411.71 18887.58 19 10724.38 8728.45 18 1181.04 NA 

19 55rl.67 87114.28 19 6758.71 11531.74 18 7552.28 8487.40 16 IrL82 N.A. 

12 2259.63 3IIII3A6 12 223).116 3587.90 10 1941.24 2290.19 8 172.81 NA 

14 2715.81 4197.511 14 3229.13 4570.88 11 3252.59 2748.84 9 244.50 NA 

22 273114.54 3IM85.11 22 33841.77 52II1II.14 2 4173.94 4884.11 o 0.00 NA 

27 182!1O.28 2Il182.09 27 21881.83 30855.62 22 19871.81 ' • .52 18 1987.98 NA 

14 _..58 1-.. 14 9767.11 15532.67 12 9818.08 9358.48 10 NA 

45 28713.84 4CI023.35 48 34608.57 45496.35 31 20402.84 19818.67 17 , • .53 NA 

33 33857.28 48000.74 33 4OIItI9.83 53380.78 21 31832.03 24315.18 15 2131.38 NA 

9 2123.41 ZJf1.20 9 2184.50 986.20 B 2171.95 2326.12 8 1./&.07 NA 

7 2438.01 3198.38 7 2334.13 3503.10 5 1753.09 , • .38 2 12.72 N.A. 

8 574.44 557.19 8 748.55 98UI 6 .. 374.98 4 58.70 NA 

8 1837.97 1433.70 8 1415.70 , • .25 7 1358.43 751.24 3 98.rl NA 

31 3lII3II.. 311291.37 31 33322A5 35&1M.05 11 11931.45 10055.39 8 655.88 NA 

17 5818.55 6215.08 17 6412.31 8246.18 18 4416.73 5452.88 13 17221 NA 

32 '_.97 3M37.rl 32 17!MS.G3 23423.21 2B 25311.83 184&8.88 20 1515.98 NA 

4 186.88 771.95 4 828.75 1078..58 3 703.58 •. 87 30.31 NA 

29 22470.43 318.87 29 25895.71 &11.77 23 23581.42 2412!1.48 19 211).13 NA 
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2 3 4 5 8 7 8 9 10 11 12 13 14 

25. Tf1Jura 4079.04 5881.08 4 5213J1 8155.50 3 4324.18 3317.17 145.12 NA 

28. lJIIann:haI 13 5381.88 8502.94 13 6807.12 9358.23 10 6123.38 6901.34 8 .ce&.53 NA 

27. Uttar PnIdesh 70 79279.95 108488.40 70 98576.38 128985.23 48 68935.32 559119.47 48 9189.84 N.A. 

28. West Bengal 19 26731.84 3283827 19 34453.29 m7937 9 14439.59 14248.15 2 138.03 NA 

29. Andarra1 and Nc:obar IsIRIs 2 221.94 85.35 2 44.38 88.03 2 0.00 14.29 2 N.A. 

30. Dadra and Nagar Havel 87.28 0.00 0.00 0.00 0.00 0.00 NA 

3l. o.nan & Diu 2 0.00 0.00 2 0.00 0.00 2 0.00 0.00 2 NA 

32. LakIhadweep 28.57 1137 126.75 44.20 129.55 13.20 NA 

33. Pondicherry 315.09 34.08 0.00 188.24 166.84 118.80 N.A. 

ToIII 583 449618.62 808012.87 586 549743.00 705228.91 388 346484.00 310113.78 1275 24892.34 

NA·Not available 
#includes districts of UP which will be margecI In NREGA In 2007-oa. 

/English} 

Training for Jatropha PIIIntatIon 

3644. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether Jatropha plantation project has failed to 
take off as the fanners growing Jatropha have little 
knowledge about this crop and were not imparted any 
training in this regard; and 

(b) if so, the steps taken to provide training to farmers 
about the inputs required and technique to be employed 
for growing Jatropha crop? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) At present. 
there is no programme/scheme being implemented by 
the Ministry for Jatropha plantation. However, the Central 
Govemment has initiated steps for launching a coordinated 
programme. called -National Mission on Bio-dieser. with 
Ministry of Rural Development as the nodal ministry. for 
taking up large-scale plantations of Jatropha on public 
wastelands including research & development. awarenessl 
capacity building activities to growers. The proposal for 
launching a demonstration phase of the National Mission 
on Bio·diesel is under consideration of the Govemrnent. 

Autatanee to Economical Weaker Sections 

3645. SHRI ABU AYES MONDAL: Wdl the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has received any 
proposals from certain Non-Govemmental Organisations 
during the last three years to provide financial assistance 
to the economical weaker section through some social 
schemes: 

(b) if so. the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

Micro Finance Institutions 

3646. DR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether a study conducted by Reserve Bank of 
India (RBI) recently has revealed that several Micro 
Finance Institutions have missed their targets in covering 
poor' under the credit card; 
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(b) if so, the details thereof; 

(c) whether several Micro Anance Institutions are 
operating in the area where there is already a banking 
system in operation; 

Cd) if so, whether there is no monitoring control banks 
over the Micro Fmance Institutions; and 

(e) if so, the measures proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) In 
a joint fact-finding study on micro-finance conducted 
recently by reserve Bank and a few major banks, it was 
observed that some of the Micro Anance Institutions 
(MFls) financed by banks or acting as their intermediariesl 
partners appear to be focussing on reIati¥ety better banked 
areas. Further, some MAs supported by banks were not 
engaging themselves in capacity building and 
empowerment of the groups to the desired extent. 

Banks have been ac:Msed by Reserve Bank of India 
thet it may be desirable for banks to deaJ with micro 
credit organizations having proper credentials, track record, 
system of maintaining accounts and records with regular 
audits in place and manpower tor closer ~ and 
foRow-up. The Government has atso introduced a BII In 
Lok Sabha on 20.3.2007 "The Micro Fmancial Sector 
(Development and Regulation) Bill, 200r to create 
environment friendly policy for micro-finance services in 
the country. The BIt1 is intended to provide a formal 
statutory framework for the promotion, development and 
regulation of the micro finance sector. 

Loans to Smell Scale Sector 

3647. SHRI JUAL ORAM: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the public sector banks are provided 
loans to the small scale sectors on priority basis; and 

(b) if so, the amount of loan advanced to small 
entrepreneurs in Orissa during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, Sir. 

(b) The amount of loan advanced to small 
entrepreneurs in Orisaa as at the end of March 2004, 
2005 and 2006 was Rs. 858.46 emre; As. 1020.68 crore 
and As. 1276.59 emre, respectively. 

Stock MIIrket C,.sh 

~. SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASHUBHAI DHANABHAI BARAD: 

WIll the Minister of FINANCE be pleased to state: 

(a) whether a major crash took place in the stock 
market recently; 

(b) if so, the reasons therefor, and 

(e) the steps taken by the GovernmentlSecurity and 
Exchange Board of IndialReserve Bank of India In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
No, Sir. The monthly average of Sensex has been 13984, 
14143 and 12851 during January, February and March, 
2007 respectively. The movement of marlCllt indices or 
price of a specific share Is a function of perceptions of 
the investors-domestic and overseas, retail and 
institutional-about the economy, the 8ector and the 
company. This perception Is influenced by many factors 
including macro«:onornic environment, growth potential 
of the economy, corporate performance, domestic and 
international events, and market sentiments. The 
Govemment, Securities and Exchange Board of India 
and Exchanges have put in systems and practices to 
promote a safe, transparent and efficient martcet and to 
protect market integrity. The systems include advanced 
risk management mechanism COfI'1)fising on-line monitoring 
and surveinance, various limits on positions, margin 
requirements, drcuit filters, etc. which reduce poeaibility 
of crash in martcet. 

3649. SHRI G. KAAUNAKARA REDDY: Will the 
Minaer of FINANCE be pleased to state: 

(a) the extent of outreach of the insurance sector, 
life insurance and general ineurance, separately in Nral 
areas; 
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(b) the ratio of public and private sector insurance 
companies in the field; 

(c) the number of insurance claims in rural areas 
settled during the last three years; and 

(d) the steps being taken by the Govemment to cover 
more number of rural areas in the insurance schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
In terms of the Insurance Regulatory & Development 
Authority (Obligations of the Insurers' towards Rural & 
Social Sector) Regulations, 2002, aU Life insurers are 
required to underwrite 7%, 9"10, 12%, 14%, 16% and 
18% policies in the first six financial years, while in case 
of non-life insurers in the first two financial years 2% and 
3% and 5% thereafter of the gross direct premium is 
required to be underwritten in the rural sector. 

(c) The Insurance Regulatory & Development Authority 
(IRDA) has reported that its data processing system does 
not generate such information. 

(d) IRDA has reported that it has notified Regulations 
on micro-insurance which provide for life and non-life 
insurance companies to offer micro insurance products to 
extend cover to the weaker sections of the society through 
combination of long-term life products wHh short-term non-
life products. 

1.6 Financing Norms (W.E.F. 1st April, 2007) 

/TmnslslionJ 
Guideline. Regarding Sanctioning 

of Loan. and Grants 

3650. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) the guidelines formulated by HUDCO regarding 
sanctioning of loans and grants to the building constructors 
and voluntary organisations; 

(b) whether the Govemment has received complaints 
from various quarters that these guidelines are frequently 
amended to help certain building contractors; 

(c) if so, the details thereof; and 

(d) the steps taken or being taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) The Housing & Urban Development 
Corporation Ltd. (HUDCO)'s financing pattem and other 
guidelines have undergone changes with the pessage of 
time and to standardise the procedures and guidelines, 
consolidated revised master circular issued on 10th May, 
2005, which is in force at present with amendments issued 
there on. Further the current financing terms and 
guidelines for financing private sector and voluntary 
organizations is enclosed as statement. 

(b) No, Sir. 

(c) and (d) Does not arise in view of 'b' above. 

1.6.1. For Housing/Infrastructure Project Loans and Take-out Finance (except HUDCO NIWAS) 

The Board in its 416th Meeting (Item No. 12) held on 27th February, 2007 has approved certain change in financing 
norms, as per following detaIs, w.e.f. 1.4.2007 in respect of aD Project Loans and Take-out FInance (except HUDCO 
NIWAS): 

SI. 
No. 

Category 

2 

A. EWS Housing by an borrowers 

(i) Housing Projeda lor Widows, 
SOOTs, physically handicapped, 
Single woman above 35 yealS 01 
age and natural calamities 
affected areas 

Part-A 

Extent of 
Max. Finance 

upto (%)-* 

3 

90 

Floating Base Fixed Rate 
Rate (BR) f#= (FR) *=(BR+1%) 
10.75% p.L p.a. 

4 5 

1.75% less 1.75% less 
than BR than FA 
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1 2 3 4 5 

r·1 0Ihers incIucIng IChane 1.25% lela 1.25% lela 
benefiting EWS family and IIlIion thin BR than fR 
plan pcojeds 

B. UG HousiIg Projects bV II Asper 0.5O'Y. lela 0.5O'Y. lela 
bomMars. GuidIIneI than BA Ihan fR 

C. AI oIher schemes i.... other 
than as per AlB abcNe 

(i) Dirador bomJwiIg bV ~ 90 AlVA AlfR 
Police 0rganizati0I1 and 
~8onoweI5 

(i) Other bonowars" 70 

0) Not raI8d BfM% fR+,% 

r-1 'AM' rated proposaIII AlBA AlfR 
borrowers by CRISIl., ICRA, CARE l 
mCH 

rill 'M' but below 'AM' raIId BRtO.5O'Y. fR-tO.5O'Y. 
~bVCRISIl. 
1eRA. CARE l mCH 

InI8Ieat Rate Rebates Avalable for AI Loans: 

$ Loan I8aJIed by Bank guarantee able 0.25% 

NOTES TO PART-A: 

II HUDCO resetV8S the right to review and nMae the Floating 8a8e Rate (BR) 88 and when nec:eesary. 

Loan sanctionedIreIeasad at Foted Rate (FA) ahaII be automalically reeet upon .JCPIry of every 3 years at then 
prevailing fixed rates (FA) from the date of first reIeaae. The ,.,Iltlllg shaH be eIfective from 1at day of qwrterl 
month (as per biIing cycle) in which resetting is clue. Nee .... ry provision in the agreement will be neceuary 
stating that "Borrower is agraaable for automatic reset upon expiry of 3 years at then applicable fIXed rates (FR) 
and shan eX8CUle a aupplemelltary agreement to this elfeclln case of resetting of loan on fixed rates (FR) as per 
this circular. however. borrowers ant given an option to prepay the loan without prapayrnent charges aft.r 3 y ..... 
as an alternative to automatic reeet.· 

Subject to borrower maintaining rating of AA or more during entire tenure of loan. However. the rebate in interest 
rate as per specified nonns shaH be available during the validity of rating I.... from the date of rating for date of 
release of loan whichever is later, and upto vaIicIty of rating. The borrower shall also IMbnIt annual rating before 
end of each financial year. Further, in case of aubaequent downgrading of rating below AA or non aubrnla&ion of 
annual rating before end of financial year. Interest rates applicable to 'Not rated' borrowers shall become applicable 
from first day of next biHing date for the period rating remains downgradedInot lUbrnltted. 

Extent of Finance is maximum available. However. actual loan will be baaed on Debt Equity Ratio. Means of 
Financing as per DPR, extent of eecurity requirement or MaxImum Extent of Finance, whichever is lellll. 
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A rebate of 0.5% p.a. will be provided for loan of Rs. 300 crores or more and 0.25% for loan of Rs. 100 
crores or more but less than As. 300 crores to all categories of borrowers. Further, if subsequently loan 
drawn is less than prescribed limits, then the rebate shall be withdrawn retrospectively. The amount of 
additional interest due to withdrawal of rebate shall become due and payable when the rebate is withdrawn 
and such additional interest &hal be payable on simple interest basis and the penalty will automatically get 
waivedlcondoned. Bulk loan interest rebate in case of partly drawn cases shall also be provided on further 
releases in case total loan is as per prescribed limit. 

The borrower will deposit non-refundable application fee plus service tax alongwlth loan application. In addition 
non-refundable front-enc\-fee plus service tax shall also be payable, which may be paid either in advance or 
adjusted from the first release (applicable to GovtJGovt. borrowers) after issue of sanction letter. 

Category 

EWS, Action Plan projects 

All other projects 

Percentage (%) of Loan Amount 

Application Feet 
(Excluding service tax) 

0.10 

0.10 

Front-End-Fee* 
(Excluding service 

tax) 

0.25 

0.50 

Subject to minimum of As. 10,000, plus service tax, and maximum of As. 5.00 lacs. with rounding off to next 
slab of As. 10,000, plus service tax further GovtJGovt. Sector Borrowers wiD be given in option to pay 50% 
of the application fee along with the propoaaIIproject and balance 50% can be paid before issue of sanction 
letter. 

Subject to maximum of As. 10 lacs, plus service tax, for EWSlAction Plan Projects and As. 100 \aca, plus 
service tax, for au other projects. 

R&D float refundable 00.25% will be levied on all projects of GovemmentlPublic borrowers (I.e. other than 
purivate sector borrowers) only who will be allowed to utilise this amount as per R&D guidelines prescribed 
by HUDCO. However, borrowers wiD be given option to opt for recovery at full rate or lesser rate or no 
recovery. 

Pending receipt of Government Guarantee from those GovemmentIPubllc borrowers who have not been in 
NPA during last 3 years, the first installment or 25% of loan amount, whichever Is lower, can be released 
by levying additional Interest (risk) 1% p.a. till the receipt of Govemment Guarantee or one year whichever 
is earlier. However in case Govemrnent Guarantee is not raceived even after expiry of one year, the loan 
released shall be treated as non-utilized loan and provision as contained in Part B of this chapter pertaining 
to non-utilized loan shall apply. 

Penal interest 03% p.a. on overdue amount will be charged for the delayed period in repayment of loan 
amount and payment of interest dues. 

All future sanctions and reIeaseB and other terms & conditions shall be govemed by these norms. 

Acceptance of Application is allowed in respect of profit making non-govemment corporate borrowers provided 
the profitability aspect is verified from aucited accounts and the borrower has no accumulated tosses. However, 
this condition would not be insisted upon in respect of loan propose\s of State GovtJAutonomous bodies of 
State Govt. In other cases prior approval of the CMD will be necessary. 

Interest rate shall be reduced by 0.25% in respect of loans secured by bank guarantee alone. 
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/Engfish) 

Fake Bullden 

3651. SHRI ANANTA NAYAK: Wdl the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a> whether the Government is aware of the 
mushrooming growth of lake builders in the country 
particularly in the metros and the State ~; 

(b) if so, whether the Government is considering to 
regulate builders, real estate davei0pet8 and their agents; 

(c) if not, the reasons therefor; and 

(d) the remedial steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) 
Construction activities in metros and other State Capitals 
are regulated by the Utban Local BodIes and DevaIopment 
Authorities etc. and hence the matter come8 within the 
purview 01 State Governments. 

(b) to (d> The Government is considering formulation 
of draft Real Estate Management (Regulation and Control) 
Bm which is at draft stage. It CBMOt be said when the 
ail can be introduced. 

{TrsnsIlttion) 

Per UnIt Cost of Power GenendIon 
through NCES 

3652. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a> the average cost 01 per unit power generation in 
the country through non-conventional energy sources; 

(b) the quantum of power from these sources 
generated during the last two years, Sfate..wiIe; 

(c) the number of persons benefited therefrom, Stale-
wise; and 

(d) the targets ... for power genendion through NCES 
during the Eleventh five Y .. Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) The State Electricity Regulatory 
Commissions which are detennlning tariff rates for the 

purchase of grid-interactive renewable power are doing 
so after taking into accolmt the unit coat of generation 01 
such power. Resource-wise minimum and maximum tariffs 
prevaIIi1g in the country for the purchale of grid-intenlctive 
renewable power are given in the enclosed Statement-I. 

(b) State-wise details of grld-interactive renewable 
power installed capacity and estimated electricity 
generation during 2004-05 and 2005-06 are given in the 
enclosed Statement-II. 

(c) Since grld-Interactive renewable power is fed into 
the grid from where it gets distributed in the grid network, 

it would be cifficuft to estimate the number of persons 
who might be actually deriving benefit from the same. 

(d) Reaource-wIse targaI8 proposed for grld-interactive 
renewable power during the 11th Plan are given in the 
enclosed Statement-III. 

SIIItement I 

RtJsoun:e-wisfI minimum and muimum /stiffs prtIlIBiIing 
in thB country for thB putt:/IIIM 01 gtid-1nttInIcIiKI 

IfIIIt1WlII:IIt poWflr 

51.No. Source 

1. Wind Power 

2. BIomass Power 

3. SrnaII Hydro Power 

Tariff range-
(in RsIkWh) 

Lowest 

2.90 

2.63 

2.25 

3.97 

3.49 

3.49 

"T1IIItI8 for grId-IntaractiY IOI8r power ... not available. However, 
tartIfs for grtd-Intar.::tt .,.. power when determined. could 
be In !he vicinity of As. 2OIkWh, provided !here ara buyers for 
auch power at this rata. 
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a.....", " 
sw.-wistI Gir/aI$ of gIitHnIfInIt:t/ ,.,." .. PfJW'I!If' InsIIIIItJd ~ III7d 

tIIIIinvIsd BItIcI1icIIy gtIMI7l/iDn dIHfng 2fJOtI-05 III7d 2tXJ5.(JfJ 

SI. No. StIIa OIling 2lXJ4.05 DIIing mJ5.OIl 

CuIUaIve C8padty E&IimaIed EneIgy CIIIUIM CapeciIy EIIimaIed EneIrf 
(UW) gIIIMIIion (lilian kWh) (UW) gIIIIIIIIan (main kWh) 

2 3 4 5 6 

1. Ancllra Pradesh 568.66 2049.14 579.16 2935.60 

2. Arunachal Pradesh 33.70 67.40 44.30 88.60 

3. Assam 2.11 4.22 2.11 4.22 

4. Bihar 45.90 91.80 50.40 100.80 

5. Chhatlisgam 22.00 88.00 38.50 187.00 

6. Goa 0.05 0.10 0.05 0.10 

7. Gujarat 261.03 280.28- 345.60 110.90 

8. Haryana 88.70 149.40 68.70 157.40 

9. Himachal Pradesh 108.08 216.16 132.08 264.16 

10. Jammu and Kashmir 109.74 219.48 109.74 219.48 

11. Jhartdland 4.05 8.10 4.05 8.10 

12. Karnataka 837.61 1879.02 1138.61 2587.16 

13. Kerala 84.82 169.24 84.62 169.24 

14. Madhya Pradesh 71.01 121.48 -82.48 123.90 

15. Maharashtra 699.33 1255.12 1244.48 1128.41 

16. Manipur 5.45 10.90 5.45 10.90 

17. Meghalaya 30.71 61.42 30.71 61.42 

18. Mizoram 14.76 29.52 14.76 29.52 

19. Nagaland 20.47 40.94 20.67 41.34 

20. Orissa 7.30 .14.60 7.30 14.60 

21. Punjab 133.40 330.80 150.55 389.10 
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2 3 

22. Rajasthan 316.41 

23. Sikkim 35.60 

24. Tamil Nadu 2287.62 

25. T~ 16.01 

26. Uttar Pradesh 94.50 

27. UttaranchaI 72.56 

28. West Bengal 92.30 

29. Andaman and Nicobar Islands 5.25 

Total 6046.82 

.........", ", 

Resoutr:ll$-W;ss I8fgsIs ptf11JOStId for gr/d-inIBnIt:ti 
IfIfItIWIIbItJ powrIr tUing Ih6 11th PIIIn 

SI.No. Resource Target" 
(in MW) 

1. Wind Power 10,500 

2. Bio power: 2.100 

• Co-generation 1,200 

• Biomass Power 500 

• Urban waste to energy 200 

• Industrial waste to energy 200 

3. Small Hydro 1,400 

Total 14.00 

·No specific target has been proposed for grtcI-InI8f8Cti solar 
power in view of its unit cost of generation, aJrrIInIIy astimIIted 
at .-ound As. 2OIkWh. However, ware coat or such power to 
come down, then deployment of the same COUd be faciIItaIad 
on a Iin'itad scala until such time It becomes C08k:ompeIItiva 
with respect to conventional power. 

4 5 6 

502.04 397.25 567.40 

71.20 38.60 n.2O 

3234.13 3145.26 4389.68 

32.02 16.01 32.02 

329.00 146.60 536.20 

144.90 75.45 150.90 

14.60 98.30 196.60 

10.50 5.25 10.50 

11425.51 eon.D2 14572.46 

3653. SHRI GANESH SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

<a) the details of works undertaken in various cities 
In the country so far under IOSMT scheme, State-wise; 

(b) whether any proposal under IDSMT .chama hall 
been received from the Madhya Pradesh Government; 

(c) if so, the details thereof; and 

(d) the time by which the proposal Is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVelOPMENT <SHRI AJAY MAKEN): (a) Under 
the Centrally sponsored scheme of Integrated 
Development of SmaB and Medium Towns (IDSMT). U1ce 
its inception (1979-80) till 31.3.2007, a total 1854 towns 
have been covered and central assistance amounting to 
As. 106985.81 lakh has been released. State-wiae details 
are given In the enclosed Statement· I and CitieslTown-
wise details are given In the enclosed Statement-II. 

(b) to (d) During the period from 1979-80 to 
31.3.2007, 146 towns of Madhya Pradesh have been 
provided central aasistance amounting to As. 6422.04 Iakh 
under IDSMT scheme. 
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Statement I 

Towns co....,nrct CBnInII AssIsIsf1Ctl, 818/s sham IfIItIsssd and BXpIII1diIuI'B IfIPO/1IId 
undtlr IOSMT schsme sInctJ 1979-80 upIO 31st MatCh, 2007 

(Rs. in lakh) 

SI.No. State Towns C.A. St. share Expenditure 
covered released released Reported 

2 3 4 5 6 

1. Andhra Pradesh 131 9543.06 5708.90 14963.66 

2. Arunachal Pradesh 16 622.00 354.41 559.34 

3. Assam 56 2260.36 1311.76 2162.67 

4. Bihar 51 2162.18 1526.00 2006.54 

5. Chhattiagarh 39 3031.70 1484.35 3893.93 

6. Goa 9 220.08 36.45 176.38 

7. Gujarat 115 7587.70 4639.57 11583.68 

8. Haryana 35 2897.20 1516.49 3818.97 

9. Himachal Pradesh 24 1174.06 995.49 2132.27 

10. Jammu and Kashmir 23 1295.97 705.92 1236.73 

11. Jharkhand 13 493.76 490.97 663.55 

12. Kamataka 169 8765.00 5352.84 7754.38 

13. Kerala 58 3895.41 2323.04 4959.94 

14. Madhya Pradesh 146 6422.04 3915.33 5535.49 

15. Maharashtra 178 12637.07 8153.88 22527.86 

16. Manipur 22 894.10 550.83 965.90 

17. Meghalaya 8 441.50 349.18 587.60 

18. Mizoram 13 671.40 604.63 1198.09 

19. Nagaland 10 546.09 626.52 1532.71 

20. Orissa 67 2941.68 1761.64 3734.22 

21. Punjab 38 2043.30 1460.99 3714.08 

22. Rajasthan 78 4853.26 2752.72 7476.44 

23. Sikkim 10 250.69 447.44 479.65 
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2 3 4 5 6 

24. T ami! Nac:kJ 172 9164.07 5519.92 13187.51 

25. T~ 18 849.06 719.45 1364.71 

26. UttranchaI 15 813.00 441.32 350.27 

27. Uttar Pradesh 206 10651.80 892822 14849.47 

28. West Bengal 121 9512.30 8557.44 12865.45 

29. Andaman .-xl Nicobar Islands 1 92.00 0.00 124.00 

30. Dadra and Nagar HaveIi 2 112.22 80.00 48.12 

31. Daman and Diu 23.00 6.00 0.00 

32. Lakshadweep 25.00 0.00 0.00 

33. Puducherry 8 303.75 440.42 357.28 

Grand Total 1854 lOE1865.81 87787.12 148821.89 

S' 2 FTIMf II 13. NandyIII 

CoIIrHBd under IDSMT Sines 1979-80 14. PfOddaIur 

1. Andhra PrIIdeM 15. ~ 

6th Plan 18. BheemunipaInam 

1. Ramachandrapura 17. l.aheenIbad 

2. Tenai 18. SiddIpet 

3. AnakapaIe 78'1 .... 

4. V&Zianagararn 1. 0ng0Ie 

5. Bhimavaram 2. GudIvada 

6. Karimnagar 3. Adlabed 

7. TII'Upali 4. NaIgonda 

8. Srikakulam 5. KavaIi 

9. Medak 8. Yenwniganut" 

10. GuntakaI 7. PeddIIpInm 

11. Chittoor 8. Khammam 

12. GadwaI 9. MachiIipaIIwn 
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, ..... 21. Sangareddy 

1. TadepaIIlgudem 22. Gudur 

2. TIIdIpIdri 23. Hindupur 

3. K.....ty 24. Bodhan 

4. Naruraopet 25. Amadalavalaaa , ... 26. VIZianaganun I 

1. TanuIw 27. RajamlM'ldry 

2. Dtwmav ..... 28. Guntur 

3. ~I 29. Chiltoor I 

4. Tandw 30. Warangal 

5. SiddIpet-1 31 . Tuni ........ 32. TII'Up8Ii I 

1. W~ 33. Nelore 

2. K*Mda 34. Gadwal 

3. JaggayyapIIta 35. 8hongir 

4. KumooI 36. Kuppam 

5. 0.,.... 37. Eluru 

8. NidIIdavaIe 38. BobbiIi 

7. ........... IIh Plan 

8. CI*Ia 1. Machilipatnam 

9. RepIIIIe 2. Kareemnagar 

10. Panru 3. MacherIa 

11. rway.npeI 4. Gajuwaka 

12. JagIIieI 5. Ramagwtdam 

13. ~ 8. Mahaboobr.agar 

14. Niz8mIIb8d 7. Mandapeta 

15. AIwUpur 8. Tend 

18. Vianbad 9. Nalgonda 

17. ChIIakIIIurIpeI 10. Nandyal 

18. AmMIpurwn 11. Suryapet 

19. Miryalaguda 12. 8apatIa 

20. Adoni 13. Kowur 
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14. Nuzividu 25. Faroaqnagar 

15. SirsiUa 26. Janagaon 

16. Pedana 27. Slddipet 

17. Anantpur 28. Vinukonda 

18. Sadaslvpet 29. Shimav.rem 

19. Anakapalle 30. Parvathlpurem 

20. Kadlri 31. JaggaIahpet 

10th PIen 32- T.depaIIIgudem 

1. MancherIaI 33. 0ng0Ie 

2. Narsapur 34. Ponnur 

3. BeIIampaIIi 35. Srikakulam 

4. Samalkot 38. Ichapurem 

5. Salur 37. N.....",..,... 

6. Pithapuram Teal Towne 131 

7. Rayadurg I. Arunechal PnIdMh 

8. Palakof 1111-12 

9. punganur 1. Tawang 

10. GuntakaI 8th ,.. 

11. Sathenapalli 1. Naharlagun 

12. Vemmlganur 2. Y1nk1ong 

13. Tadipatri 3. BomdIIa 

14. Peddapuram IIh ..... 

15. Tandur 1. Tezu 

16. JagIIIal 2. Changillng 

17. Bhainu 3. s..,.,. 
18. OutubuIUIpur 4. Roing 

19. Kapra 10th PIIm 

20. UppeIkaIan 1. PuIghaI 

21. NlrrnaI 2. KhoMa 

22. MangalaglrI 3. DeomaII 

23. P ..... Kaibugga 4. Vupta 

24. Narearaopet (Shadnagar) 6. ZIro 
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6. Daporijo 6. Digboi 

7. Along 7. Dibrugartl 

8. Buar 8. Hojal 

Total Towns 16 9. Biswanath Chariali 

3. Mum 10th Plan 

6th Plan 1. Goasaigaon 

1. Tinsukla 2. Sonari 
2. Silchar 3. Gohpur 
3. Tezpur 4. Udalguri 
4. Jorhat 5. Bljnl 
5. Oibrugarh 6. North-Guwahati 

7th Plan 7. Bilasipara 
1. Dlphu 8. Dergaon 
2. Karimganj 

9. Golaghat 
3. Nagaon 

10. Nazlra 
4. Haflong 

11. Dlphu 
5. Bongaigaon 

12. Jorhat 
1Il0-l1 

13. Amguri 
1. Sibsagar 

14. Margherlta 
2. Ohubri 

15. Tlhu 
3. Golaghat 

16. Blhupuria 1.1 __ 
17. Pathula 

1. North Lakhlmpur 

8th Plan 
18. Lakhlpur 

Nalbarl 
19. 'Abhayepurl 

1. 

2. Mangoldol 
20. Barpeta Road 

3. Kokrajhar 21. Tejpur 

4. Goalpara 22. Mariani 

6. Rangia 23. Ohakuakhana 

Mh Plan 24. Sepatgram 

1. Barpeta 25. HowIy 

2. Marlgaon 26. Nelbarl 

3. Hallakandl 27. Dhubrl 

4. Dhemajl 28. SHeher 

5. Bokakhat Teal Towns .. 
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4. BItw IIh Plan 

6th Plan 1. Madhepura 

1. Ha;ipur 2. RaxauI 

2. GopaIganj 3. Araria 

3. Sahansa 4. Khagaria 

4. Chapra 5. Nartadiaganj 

5. Begusarai 6. AurMgabed 

6. Anah 
7. Bhabhua 

7. Beaiah 
101h Plan 

B. Katihar 
1. Oarbhanga 

1th Plan 
2. Motipur 

1. Swan 
3. !<anti 

2. Kishanganj 
4. Barh 

3. SiIamarhi 
5. Jamui 

4. Buxar 
6. FaIuha 

7. LaIganj 
5. Purnia 

8. Motihari 
6. Nawada 9. Oehri 
7. Bodh Gaya 10. Dalalngsarai 

B. MacIhtbmi 11. Roeera 
9. Bihar Sharif 12. SuguaII 

10. Oarbhanga 13. Jhanjharpur 

1990-81 14. Isiampur 

1. Jehenabad 15. Sonpur 

1981-82 18. Bettiah 

1. Banks TOI8I Town. 51 

8Ih Plan 5. ChhettIeprh 

1. Munger 81h Plan 

2. Muzaffarpur 1. BIIupur 

3. BhagaIpur 2. Oongargarh 

4. Rajgir 3. Rajnandgaon 

5. Gaya 7th PIen 
6. SupauI 1. Kota 

7. Sheohar 2. JagdaIpur 

8. Forbesganj 3. BhiIai Durg 
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1111 __ 19. Manendragart1 

1. RaigartJ 20. Sarangarh 

8th Plan Talal Towne 31 

1. DaIi-Rajhara 8. ao. 
2. Kawanl1a 8th Plan 

3. Kanker 1. Panap 

4. Champa 7DI Plan 

5. Janjgeer 1. Mormugao 

9th Plan 1 .... 1 

1. BaikunIhpur 1. Ponda 

2. BaJod 1.1-82 

3. Bhatapara 1. Mapuaa 

4. Raipur .. ...... 
5. Kathgora 1. Cun:hofam-Cacora 

6. Dhamtari 2. Margao 

7. Korba IIh Plan 

10th PIIIn 1. Mapusa 

1. Durg 2. Pemem 

2. Pendra 3. Canacona 

3. DaHi-Rajhara TcdIII Towne 9 

4. Arang 7. ca....-
5. Ratanpur .. PIIIn 

6. Kumhari 1. Anand 

7. Mahasamund 2. Patan 

8. Ambikapur 3. Probandar 

9. Kurud 4. Vaillad 

10. Gandai 5. Veraval 

11. Tilda Neora 6. PaIanpur 

12. Sakti 7. AnIdesvar 

13. Dongargaon 8. Dohad 

14. Bilaapur 9. Mehmedabed 

15. Ramanujganj 10. Godhra 

16. Jagdalpur 11. Bhuj 

17. Kondagaon 12- AmnIIi 

18. Patthalgaon 13. ~ 
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14. Khambhat 10. Dabhol 

15. Kalol 11. Bavla 

16. Sanand 12. Modua 

17. Dehgam 13. ldar 

ntI .... n 14. Anand I 

1. Deesa 15. Bardoll 

2. Mahuva 18. Jamnagar 

3. Bilimora 17. Bhavnagar 

4. Vilnagar 18. Dwarka 

5. UpIeta 8th fIlM 

6. Unjha 1. Ambaji 

7. Gonda! 2. MandvI 

8. Navuri 3. Dekor 

9. Himatnagar 4. DhoIka 

10. Junagadh 6. Antar 

1Il0-l1 8. Una 

1. Suntndranagar 7. Umrwlh 

2. Botad 8. GancIIldhem 

3. MoM 9. JeIpur 
1111 __ 10. Ohrangacltra 

1. SIdhpur 11. KapacIwMj 

2. VlramgIIm 12. KocInar 

3. Keehod 13. W.,.k8ner 

lilt Plan 14. Umbel 

1. Wadhwen 15. 0IwIdhuka 

2. Bharuch 11. Kheda 

3. NacIad 17. PranlIj 

4. Palltana 18. K.cI 

5. Boraad 19. 8agIura 

6. Dhorajl 20. Khambhda 

7. Pitied 10th .... 

8. Padre 1. ManIa 

9. Savarkundla 2. Balulnor 
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3. Thangadh 35. Ranayay 

4. Vijapur 36. Karjan 
5. Vadnagar 37. Jafrabad 
8. Jambuaar 38. Harij 

7. Kheralu 39. lathi 

8. Gartyaellar 40. ChaJaIa 

9. VapI 41. Songadh 

10. Choota Udepur 42. Adltyana 

11. ShIhor 43. Bantva 

12. Halol 44. Navaari 

13. MangroI Total TOWM 115 

14. Jaaclan I. Haryana 

15. Lunawada 8th Plan 

18. RaJula 1. AmbaIa 

17. Chari 2. 81 .... 

18. Gadhada 3. Sohna 

19. KaIof 4. Kamal 

20. Jamjodhpur 5. Kurukahetra 

21. Salaya e. Hlur 

22. Tharad 7th Plan 

23. Talaja 1. Bhlwanl 

24. Devagadh BarIa 2. Shahbad 

26. KytIyMa 3. Jlnd 

3. Khedbrahma 4. 80nipat 

27. Dherampur 8th Plan 

28. Chanuma 1. Barw. 

29. Talod 2. Chartchl Oadri 

30. RaJpIpIa 8th Ptan 

31. Vyare. 1. Yamunanagar 

32. Radhanpur 2. Pheowa 

33. Manyadar 3. Bhlwanl 

34. Halvad 4. AmbaIa CIty 
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5. Sirsa 2. 0hInrnAIa 

6. Hansi 3. Solan 

7. Kurukshetra 4. Chamba 

10th .... 5. Theog 

1. Shashbad-Markanda 6. KuIu 

2. Cheeka 7. PaIIImpur 

3. LaIdua 8. lI'.gam 
4. Indri 9. JwIMmuIchi 
5. Assanth 10. PIIanta SahIb 

6. KaiIhaI 1_ ..... 
7. Safidon 1. BiIeIpur 

8. Gohana 2. Sundar Nagar 
9. Rothak 3. KaIkhaI 

10. Narwana 4. Baddi 
11. AmbaIa Sadar 5. MIInaII 
12. NamauI 6. NMUnda 
13. Mohitidergarh 7. fVpur 
14. Ratia 8. s.r.oIchgerh 
15. Fatehabad 9. MehIdpur 
16. Palwal Tot8I Towww 24 

Tot8I TOWM 35 1G. ........... KMhn* 
9. HImIIch8I Pi ..... .. PIIIIt 

6th .... 1. AnmnIIg 

1. KasumpatI JUnga 7Ih ..... 

7Ih .... 1. KaIhue 

1. Mandl 1-"" 
1'-'« 1. Leh 

1. Hamirpur 2. Doda 

8th Plan . ..... 
1. Natan 1. Sara 

2. Una 2. Sopcn 

9Ih PIen 3. R.S. Pura 

1. R.,.,ur 4. Jammu 
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...... 3 . Godda 

1. Anentneg 4. LohaIdega 

10lIl .... 10lIl .... 

1. PuIw8ma 1. Hazaribagh 

2. UcIwnpur Teal Towne 13 

3. Katna 12- K8mII8ka 

4. Ramnagar .. .... 
5. RIIjouri 1. Hueen 

8. a....nuIIa 2. ChIlnIdwga 

7. Kunz8r 3. Tumkur 
8. KuIgMt 4. Reich .. 
9. BiJbehara 5. Hoapet 

10. ShopiIIn 6. ChannIIpatna 

11. Pampora 
7. Kanak8pura 

12. 8880Ii 8. Magadi 
13. Reeai 

9. Homnabad 
14. Kiatwar 

10. HoIenanIipur 
TaaiTowne 23 

11 . Sagar 
11.- ............ 

Shahpur 12 . ...... 
13. Jarnkhandi 

1. 0aI0nganj 
14. KuahaNgar 

2. Dwnka 
15. Rani)ennUr 

3. ChaIbeea 
18. KarkIII 

4. Deogtw 
7UI ..... 

5. Haznagh 
1. ChIkbaIIIIpur 

8. GIrkIh 
2. Ramanagaram 

7. Dhanbed 
3. SInsi 

111Ct41 
4. ......... 

1. SahIbganj 
5 . SincIInur ....... 
6. KoIIegaI 

1. GaIhWa 
7. GoIcak 

2. Chatra 
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199C).81 24. Savanur 
1. Basavakalyan 25. ~Betageri 

2. Kolar 26. Kotturu 
3. Udupi 27. Malur 

4. Shikaripur 28. Shorapur 

1991-12 29. Kundapura 

1. Malavalli 30. Siclaghalta 

2. Rabkavi-Banhatti 31. Araikere 

3. Dandeli 32. Hunaur 

4. Chintamani 33. Gajendragarh 

5 . Chikmangalur 34. Sira 
• 8th Plan 35. Bangarapet 

1. T!ptUr 36. Koppel 

2. Gauribidanur 37. Kadur 

3. Badami 38. Holenaraipur I 

4. GunnitkaI 39. ChinchoIi 

5. Salmdatti 40. Muddebihal 

6. Byadgi 41. HarapanahaDi 

7. Karwar 42. Chennagiri 

8. Bidar 43. Ron 

9. Haveri 44. Hassan 

10. Bellary 8th '*' 
11. Madhugiri 1. Shimoga 

12. K.R. Nagar 2. KoskoIe 

13. IIIeaI 3. Gundlupet 

14. Nippani 4. Navatgund 

15. DoddabaIIapur 5. Manvi 

16. BaiIhongaI 6. Davangere 

17. Mudalgi 7. GuIbarga 

18. Mulbagal 8. Athani 

19. Lingsugur ·9. Aland 

20. Mandya 10. Birur 

21. Bljapur 11. Devanhalli 

22. Lakshimeshwar 12. Chamrajnagar 

23. Shiggaon 13. Mundaragi 
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14. Kerur 28. Turuwkere 

15. Hanagal 29. Kuduchl 

16. Indi 30. MoIakalmuru 

17. Tumkur 31. Baaavana Bagewadi 

10th Plan 32. Mudhol 

1. Konnur 33. Sringeri 

2. Khanapur 34. Sagara 

3. Yadgiri 35. Be~r 

4. Arakalgud 36. Tarikere 

5. Mahalingapur 37. Koppa 

6. Mulgund 38. Chikkanayakanahalll 

7. Bhalki 39. Siruguppa 

8. Chittaguppa 40. Jog Kargal 

9. Anekal 41. Kamalapur 

10. Nelamangala 42. Ramadurga 

11. Haliyala 43. Thirthahalli 

12. Channarayapattna 44. Sulya 

13. Bantwala 45. Narasimhara;apura 

14. A1navar 46. Tekkalakote 

15. Annigeri 47. Madaken 

16. Hosadurga 48. Soraba 

17. BeDary 49. Jewargi 

18. Bagalkote 50. Sindhagi 

19. Humnabad 51. Talikote 

20. Kanakapura 52. Chittapura 

21. Mudabldre 53. Hunagunda 

22. Naragunda 54. Hoovina Hadagali 

23. Kunigal 55. Monnavare 

24. Tiptur 56. Basavakalyana 

25. Gubbi 57. Terdal 

26. Raibag 58. Vallapura 

27. Gokak 59. Chikmagalur 
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60. HomaIi 3. P~ 

61. ChiJdJallapllI' 4. Kannur 

62. Rabkavi-8anahat 1...., 
63. AnkoIa 1. ~ 

64. Pullur 2. MuvIIIupuzha 

65. Srinivasapura 3. ~ 

66. RobertsoIlp8I 4. KIIIpeIa 

67. Haven 5. Ne)yIItiI ...... 

68. BagapaIi 1.1.-

69. Kumta 
1. Shcnru 

2. ChavIIIck8d 
70. GangavaIhi 

3. PIIIIwwnIhItta 
71. ShirahaIIi 

.. PIIIn 
72. MacIIugiri 

1. AIIIppuzha 
73. KriIIhnaraiJet 

2- Kallam 
74. Sada'age 

3. CheIthIIIa 
75. ChiIdcDdi 

4. AIuva 
76. Bhadravalhi 

5. 1't*\.MIa 
ToIIII T ..... 1. 

8. a.IIIkudy 
13. K8r'III8 7 . Mozhikode 

... fIlM 8. a. ... 
1. Guruvayoor 9. VarIIaIa 
2. Kottayam 10. ~ 
3. Thrisaur 11. PIIIhenamIhIIa 

4. Kayamkulam .. "-
5. ThaIas8ery 1. MocMdlupuzha 

6. TIfUI' 2. 0IIIpeIam 

7. Changanassery 3. I<o8IarMngIII8m 

8. Vadakara 4. North Peravw 

9. MaIappuram 5. K.udungIIIU' 

7th PIIIn 8. Itj,',hlda 

1. Thodupuzha 7. Paia 

2. Manjeri 8. Ponnani 
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10th Plan 11. Baidhan 

1. Kunnamkulam 12. Guna 

2. Angamaly 13. Sidhi 

3. Perumbavoor 7th Plan 

4. Vaikom 1. Hoshangabad 

5. Attingal 2. Gadarwara 

6. Mavelikkara 3. Pachmarhi 

7. Kalamassery 4. Amarkantak 

8. Tripunltura 5. Shahdol 

9. Thaliparamba 6. Bhander 

10. Koyilandy 7. Mhow 

11. Kanhagad 8. Ratlam 

12. Payyannur Thatamangalam 9. Satna 

13. Chittoor 10. Chhatarpur 

14. Kuthuparamba 1990-tn 

15. Paravoor 1. Betrul 

16. Mattannur 2. Obedullaganj 

17. Perinathalmanna 3. Neemuch 

18. Adoor 4. Bhind 

Total Towns 58 5. Damoh 

14. Madhya PI1Idesh 6. Sehore 

6th Plan 7. Vidisha 

1. Khajuraho 8. Panna 

2. Dewas 1991-92 

3. Itarsi 1. Datia 

4. Rewa 2. Khargone 

5. Katni 3. Shivpuri 

6. Burhanpur 8th Plan 

7. Morena 1. Sagar 

8. Balaghat 2. Mandsaur 

9. Chhindwara 3. Tikamgarh 

10. Harda 
4. Manda 
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5. Muitai 10. Jawed 

6. Pandhuma 11. AaPur 

7. Sauser 12. Chourai 

8. Khandwa 13. Garhakota 

9. Jaora 14. Sidhi 

10. Banmore 15. Raisen 

11. Chitrakoot 16. ChuIhart 

12. Pithampur 17. Lahar 

13. Narsinghpur 18. Hatta 

14. Ajaigarh 101hPlen 

15. Garoth 1. Akodia 

16. Raigarh 2. Jeenlpur 

17. Biaora 3. Mangawan 

18. Berasia 4. Birsinghpur 

19. Narsingarh 5. Khilchipur 

20. Ashok Nagar 6. Tendukheda 

21. Ganj-Basoda 7. Rampur-Naikin 

22. Sihora 8. Manasa 

23. Amarpatna 9. Shajapur 

24. Umaria 10. Rampur-Bagelan 

25. Kasarvad 11. Shivpuri 

26. Maihar 12. Shujalpur 

9th Plen 13. Aaron 

1. Astha 14. Raghogartl 

2. Khajuraho 15. Bhind 

3. Jhabua 16. Machalpur 

4. Khurai 17. Amarwara 

5. Dhanpuri 18. Khujner 

6. Nagod 19. Govindgaltl 

7. Nowgong 20. Aagar 

8. Sonkutch 21. Chakghat 

9. Barwani 22. Karera 
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23. Baikunthpur 55. Harpalpur 

24. Sanwer 56. Nasrullaganj 

25. Chanderi 57. Rewa 

26. Akoda 56. Anjad 

27. Kareli 59. Nalkheda 

28. Katangi 60. Majholi 

29. Sironji 61. Damoh 

30. Wara-Seoni 62. Khirkiya 

31. Udaiura 63. Gurh 

32. s.tnariya 64. Panagar 

33. Badagaon (Tikamgarh) 65. Mandideep 

34. Kanad 66. Shohagpur 

35. Badagaon (Shajapur) 
67. Katangji (J) 

68. Nainpur 
36. Susner 

Total Towns 146 
37. Bada Malahra 

Maharuhtra 
38. Amangang 

6th Plan 
39. Kothi 

1. Manmad 
40. Shahpur 

2. Barshi 
41. Prithvipur 

3. Parli Vaijnath 
42. Junnardev 

4. Yavatmal 
43. Barhi 5. Satara 
44. Maheshwar 6. Ratnagiri 

45. Devendra Nagar 7. Katol 

46. Banda 8. Amalner 

47. Jeeran 9. Parbhani 

48. Sailana 10. Kamptee 

49. Begamganj 11. Kinwat 

SO. Singoly 12. Osmanabad 

51. Mundi 13. Marshi 

52. Diken 14. Hinganghat 

53. Tarana 15. Jaina 

54. Omkareshwar 16. Ambejogai 
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17. SeIu •• Nanded 

18. Digras 5. Savner 

19. Bhandara 6. AchaIpur 

20. Washim 8th PIM 

21. Islampur 1. Jaigaon 

22. Baramati 2. Sh~r 

71h Plan 3. Shlrpur Warwade 

1. Pandhapur •• Wani 

2. Ramtek 5. Ambad 

3. Nilanga 6. Ahmadnagar 

4. ChipIun 7. Kopargaon 

5. Akal 8. Latur 

6. TlJjapur 9. PhaItan 

7. Wardha 10. Sangamner 

8. IgaSpuri 11. SangIi 

9. Pusad 12. Dhule 

10. Karad 13. Mukhed 

11. Bead 14. Pachora 

12. Chandrapur 15. Warora 

1980-81 16. etu..awal 

1. GadchiroIi 17. DegIur 

2. Gonciya 18. GadhingIaj 

3. Chopda 19. Partur 

4. Khamgaon 20. aa.nath Nagar 

5. Nartched 21. Vila 

6. MaIkapur 22- Manwath 

7. Nandurbar 23. Mahad 

8. -Pailhan 2 •. KagaJ 

,.,-92 25. Aula 

1. ChaIisgaon 28. DondaIcha Warwade 

2. HingoIi 27. Georel 

3. BuIdana 28. Sawanted! 
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29. Murtijapur 12. AkoIa 

30. Shegaon 10thpilln 

31. Parole 1. Khad 

32. Tumaar 2. Rajapur 

33. Allbagh 3. Jewhar 

34. Pulgaon 4. Lalur 

35. Umred 5. Tumaar 

36. Vaijapur 6. Wani 

37. IchaIkaranji 7. Jalgaon 

38. Wei 8. Ohule 

39. Anjangaon Sulji 9. Sangll-Mlraj-Kupwad 

40. Mehkar 10. Shrlnunpur 

41. Katamb 11. Shlrpur-Warwade 

42. Oaryapur 12. GadhingIaj 

43. Amravati 13. Udgir 

44. Shahada 14. Nanded-Waghala 

45. Navapur 15. Chandrapur 

46. Kurundwad 16. Islampur 

47. SangoIa 17. Parbhani 

48. GhatanP 18. Seed 

8th Plan 19. Shlnfi 

1. Gangakhed 20. Shegaon 

2. SUIod 21. Ahmednagar 

3. Satana 22. Khemgaon 

4. Ohamangaon 23. Pandharpur 

5. Roha 24. Gadchlroli 

6. Kolhapur 25. Vavatmal 

7. Urnerkhed 28. Ratnagiri 

8. Falzpur 27. Parlivaijnath 

9. Raver 28. AmbajogaI 

10. Jintur 29. Bhandara 

11. Desaiganj 30. Jalna 
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31. Karanjia 63. Vengurla 

32. Chopda 64. Kannale 

33. Barshi 65. Savada 

34. Hingoli 66. Khopoli 

35. Osmanabad 67. MaJegaon 

36. Chiplun 
68. Ahmadpur 

37. Pusad 
69. Gangapur 

38. Sinmar 
70. Malwan 

39. Malkapur 
Total Town. 178 

40. Nandurbar 
16. 118nlpur 

41. Sailu 
6th PI8n 

42. Pandhart<awada 
1. Jiribam 

43. Buldana 
2. Kakching 

44. Washim 
7th Plan 

1. lamlai 
45. Hinghanghat 

2. Bishnupur 

46. Satara 
1980-81 

47. Achalpur 
1. Imphal 

48. Amalner 1991-92 
49. Kalmeshwar 

1. Lamaang 

SO. Wardha 8th PIIIn 
51. Karad 1. Sekmai 

52. Morshi 2. ThoubaI 

53. Katol 3. Nambol 

54. Kannad 4. Mayang ImphaJ 

55. Dharmabad 5. Moreh 

56. Pauni 9th PIIIn 

57. Akkalkot 1. Moirang 

58. Rahata 2. Kumbi 

59. Chandur Bazar 10th Plan 

SO. Khapa 1. Sugnu 

61. lonawala 2. Kakching-Khounu 

62. Chikhali 3. Kwata 
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4. Wagnoi 9th Plan 

5. Samurou 1. Champhai 

6. Oinam 2. Hnahthial 

7. Andro 3. Saiha 

8. Sikhong-Sekmai 4. Lengpui 

9. Heirok 
10th Plan 

1. Mamit 
Total Town. 22 

2. Bairabi 
17. Meghal_ye 

3. Tlabung 
6th Plan 

4. Kawnpui 
1. ShiDong Total Town. 13 

2. Tura 19. NagaI_nc1 

7th Plan 6th Plan 

1. Jowai 1. Kohima 

2. Nongstoin 7th Plan 

3. William Nagar 1. Tuensang 

1990-91 2. Mokokchung 

1. Shora 
1990-91 

1. Zunheboto 
1991-92 

1991-92 
1. Baghmara 

1. Mon 
9th Plan 

8th Plan 
1. Shillong 

1. Wokha 
Total Town. 8 

2. Phek 

18. Mizonun 9th Plan 

6th Plan 1. Dimapur 

1. Aizawt 2. Kiphire 

7th Plan 10th Plan 

1. Lunglei 1. Kohima 

8th Plan Total Town. 10 

1. Serchhip 20. on ... 

2. Kolasib 6th Plan 

3. Aizawl I 1. Puri 
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2. Sambalpur 9. Choudwar 

3. Baleshwar 10. Talbha 

4. Raurkela 11. Chhattarpur 

5. Jeypur 12. Par1akhemundi 

6. Dhenkanal 13. Kamakshyanagar 

7th Plan 14. Nabaranagapur 

1. Keonjhar 15. Brahmapur 
2. Baripada 16. Konark 
3. Balangir 17. Puri 
4. Paradip 18. Nilgiri 
5. Koraput 19. AthamaIIIk 
6. Phulabani 8th Plan 
7. Bhawanipatna 1. Patlamundai 

1990-91 
2. Anandpur 

1. Kendrapara 
3. 80m 

2. AnuguI 
4. Barpall 

3. Jajapur Road 
5. Balasore 

4. Bargarh 
6. A8ka 

5. Rayagada 
7. Banki 

6. Gopalpur 
8. Karanjia 

1991-92 
9. Keainga 

1. Bhadrak 
10. BaJalgBOn 

2. Sundargarh 
11. Rajgangpur 

3. Jagatsinghpur 

8th Plan 
12. ChikIti 

1. Jajapur 13. Talcher 

2. Basudebpur 14. Gunupur 

3. Athagad 15. Rairangpur 

4. Jharsuguda 101h Plan 

5. Digapahandi 1. Sonepur 

6. Bhanjanagar 2. Nayagam 

7. TItiIagafh 3. Khurda 

8. Umarkote 4. Hlnjallcut 
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5. Boudh 4. Manse 

6. UdaIa (T) 5. Slrhind 

7. Cuttack 6. Tam Taran 

8. Barbil 7. Nakodar 

9. Malkangiri 8. Jagraon 

10. Khariar 9. Dasuya 

11. Khariar-Road 10. Garhshankar 

Total Towns 67 10th Plan 

21. Punjilb 1. Raman-Mandi 

6th PI8n 2. Sardulgarh 

1. Pathankot 3. Samana 

2. Hoshiarpur 4. Sujanpur 

3. Sangrur 5. Dina Nagar 

4. Moga Total Towns 38 

5. Phagwara 22- ~ 

6. Khanna 6th Plan 

7. Bathinda 1. Pali 

8 Batala 2. Baran 

7th Plan 3. BhiIwara 

1. BarnaIa 4. Sikar 

2. Kapurthala 5. Churu 

3. Gurdaspur 6. Sumerpur 

4. Nabha 7. Nathdwara 

5. Roper 8. Barmer 

6. Patiala 9. Ganganagar 

7. Gobindgarh 10. Jaisalmer 

1891-12 11. Chittaurgarh 

1. Firozpur 7th Plan 

8th Plan 1. Jalore 

1. Rajpura 2. Sirohi 

2. Malerkotla 3. Mount Abu 

3. Faridkot 4. Banswara 
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5. Bhinmal 1Ih ..... 

6. Oungarpur 1. Salumber 

7. Bharatpur 2. Deahnok 

1 .... 1 3. Hanumangarh 

1. Nagaur 4. BaIotra 

2. Pushkar 5. Didwana 

6. Nathdwara 
3. KIShangarh 

7. Bhinder 
1.1-82 

8. Sundgarh 
1. Oausa 

101h PI8n 
2. DhoIpur 

1. RawIIIbhata 
3. &wei Madhopur 2. Tonk 

8th PIM 3. Pokaran 
1. Nimbahera 4. Ameth 

2. Raj&amand 5. Bhilwara 

3. Jhunjhunu 6. Anupgarh 

4. Ratangarh 7. Phaloci 

5. DeoIi 8. SacUIhahar 

6. Vljainagar 9. Suiqarh 

7. Chaksu 10. Sengaria 

8. Deogarh 11. Pilibanga 

9. Fatehnagar 
12. RawalBar 

13. Bhadra 
10. Sardarshahar 

14. MandaIgam 
11. Bundi 

15. Keehoraipata 
12. Beawar 

16. Bari-Sadari 
13. NoIcha 

17. Nohar 
14. Pratapgarh 

18. KiIhangarh 
15. Shahpura 19. Merta City 
16. Kapasan 20. Sanchont 
17. Jaisalmer I 21. KuahaIgarh 

18. Udaipur 22. Lakheri 

19. Bikaner 23. Jhalawar 
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24. Chirawa 10. Mettuppalaiyam 

25. Sojat City 11. Chengalpattu 

26. Kuchera 12. Coonoor 

27. Sribljaya Nagar 13. Attur 

Total Towne 78 14. Tiruvannamalai 

23. Slkkim 15. Udumalaipeettai 

6th Plen 16. Namakkal 

1. Jorethang 17. KovIlpatti 

7th Plan 18. Hosur 

1. Namchi Bazar 19. PoUachi 

2. Gangtok 20. Theniallinagaram 

8th Plen 21. Nagappatlinam 

1. Rangpo 22. Ranipettai 

9th Plan 23. Panruti 

1. Singtam 24. Karaikkudi 

2. Jorethang 25. Kallakkurichi 

3. Pakyong 26. Arani 

4. Geyzing 27. Arakkonam 

5. Soreng 28. Sivaganga 

6. Rangli Bazar 7th Plen 

Total Town. 10 1. Madurantakam 

25. Tamil Nadu 2. Andipatti-Jakkampatti 

6th Plan 3. Pattukkottai 

1. Udhagamandalam 4. Aruppukkottai 

2. Karur 5. Arantangi 

3. Dharmapurl 6. Ramanathapurarn 

4. Pudukkottal 7. Rameswaram 

5. Tiruchengodu 8. Ariyalur 

6. Palani 9. Satyamangalam 

7. Gopichettipalaiyam 10. Tuticorin 

8. Mannargudi 11. Salem 

9. Dharapuram 12. Kodaikanal 
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13. Twunelveli 15. KotagIri 

14. Taruppur 16. TlFUV8llur 

1 .... 1 17. Ponneri 

1. TllUV8llipuram 18. Peladam 

2. Paramakkudi 19. Kangayam 

3. Pur1ai PuIiampatti 20. Veerappanchatliram 

4. Twuppaltur 21. Kuiplllalyam 

5. Rasipuram 22. KuIItIaIai 

6. Mamallapuram 23. Poovirunthavalli 

7. TlndiYanam 24. lnam Karur 

8. ViIuddhachaIam 25. Vandavasi 

1811-82 26. TIfUChendur 

1. PemmbaIur 27. ShoIIngar 

2. Kanchipuram 28. Vaniyambadi 

3. Krishnagiri 29. Kuttandur 

4. Vilupuram 30. Ponnamaravati 

5. TlRIttani 31. Tallayyengarpettai 

8th ....... 32. Thuralyur 

1. Bargur 33. Chinnamanur 

2. ldappadi 34. OmeIur 

3. Tenkasi 35. Nattaraeankotta 

4. CuddaIont 36. MMdapam 

5. Bhavani 37. DenkanIkota 

6. Kumarapalaiyam 38. Knnur 

7. Kurichi 39. PdipeIayam 

8. Tiruttangal 40. HIIIUI' 

9. Avanashi 41. W.....,. 
10. Adhirampattinam 42. PeIIikoIlda 

11. Sulur 43. Anlhiyur 

12. Satluvacheri MIt ....... 

13. Usilampalti 1. SurampatII 

14. Manamedurai 2. Oddanchatram 
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3. Oindigal 13. Jalagandapuram 

4. Devakottai 14. KaBidakurichi 

5. Vellore 15. Singampunari 

6. Kanyakumari 16. Kariapatti 

7. KinathukadYu 17. Courtallam 

8. Vilathikulam 18. Ambasamudram 

9. Peravoorani 19. Nagercoil 

10. Chengam 20. Edanganasalal 

11. Perlyakulam 21. Virudh Nagar 

12. Thanjavur 22. Aranthangi 

13. Rajapalayam 23. Thoothukudi 

14. PaHathur 24. Omalur 

15. Sivakaai 25. Kangayam 

16. Ullandurpet 26. Cherammahadevi 

17. Gudalur 27. Udangudi 

18. Thondi 28. Krishnaglri 

19. R.S.MangaIam 29. Thingalnagar 

20. Chinnasalam 30. Naranammalpuram 

21. Kallakkadu 31. Bhavani 

10th Plan 32. Arumganeri 

1. Tiruppur 33. SatnakuIam 

2. Orathandu 34. Kuzhithurai 

3. Puduvalyal 35. Menur 

4. Erode 36. Vaniambadi 

5. AIampaIyam 37. Sirkali 

6. Pudukottai 38. Ambur 

7. Patukottai 39. Gudiattam 

8. Lalgudi 40. Thirumangalam 

9. Annur 41. Melur 

10. Musiri 42. CoIacheI 

11. Thirukkattupalli 43. Arcot 

12. Tirunelveli 44. Nazarath 
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45. Sankarankovil 2. Dharmanagar 

46. Kanchipuram 3. Udaipur 

47. KadyanaHur 4. Kailashahar 

48. Sattur 5. 8eIonia 

49. Senkottai Total Towns 18 

50. Chengalpattu 26. UlWanchal 

51. SriviUiputtur 6th PIM 

52. Puliyangudi 1. AJmora 

53. Nellikuppam 2. ~r 

Total Towns 172 7th PIM 

25. Tripura 1. Haldwani-Kathgodam 

6th Plan 1..,..1 

1. Udaipur 1. ROOIbe 

2. Kailasahar 8th Plan 

7th Plen 1. Kotdwara 

1. Dharmanagar 2. Haridwar 

2. Agartala lUI Plan 

1..,..1 1. Dehradun 

1. Amarpur 2. Haldwani-Kathgodam 

1991-92 3. Pithoragarh 

1. Betonia 10th PIM 

8th Plan 1. Kotdwar 

1. Khowai 2. UIIarkaahi 

2. Kumarghat 3. Srlnagar 

lUI Plan 4. Joshimath 

1. Sonamura 5. Jaehpur 

2. Kamalpur 6. Bageahwar 

3. Teliamura Total TOWM 15 

4. Sabroom 27. uu.r Pndeeh 

5. Raniroazar 6th PIM 

10th Plan 1. Jaunpur 

1. Agaltala 2. Fatehpur 
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3. Azamgarh 1990-91 

4. Hathras 1. Lakhimpur 

5. Banda 2. Sikandra Rao 

6. Barabanki 3. Konch 

7. Rae Bareli 4. Kairana 

8. Etah 5. Modinagar 

9. Ballia 6. Jalesar 

10. Mahoba 7. Auraiya 

11. Kasganj 8. Gonda 

12. Ghazipur 1991-92 

13. Sitapur 1. Mawana 

14. Mainpuri 2. Kosi Kalan 

15. Hardoi 3. Sikandrabad 

16. Bijnor 4. Bilaspur 

17. Orai 5. Mauranipur 

18. Deoria 6. Chunar 

19. Badaun 7. Muzaffamagar 

20. Amethi 8th Plan 

21. Padrauna 1. Pilkhua 

7th Plan 2. Thana Bhavan 

1. Sultanpur 3. Kandhla 

2. Biswan 4. Sirsaganj 

3. Shamli 5. Basti 

4. Bhadohi 6. Firozabad 

5. Maunath Bhanjan 7. Baraut 

6. Sandila 8. Rampur 

7. Pillbhit 9. Budhana 

8. Bahraich 10. Ambarpur 

9. Lalitpur 11. Farrkuhabad-Fatehgarh 

10. Mirzapur 12. Tanda 

11. Etawah 13. GoIa Gokarannath 

12. Sambhal 14. Khalilabad 
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15. Utraula 16. Sardhana 

16. Muradnagar 17. Khekra 

17. Dadri 18. Babarpur-Ajeetmal 

18. Loni 19. OeI-Dhakwa 

19. Moradabad 20. Gohand 

20. Bilsi 21. Mllak 

21. Maghar 22. Handia 

22. Bansi 23. Jhinjhana 

23. Phaphund 24. Jhansi 

24. PaUia Kalan 25. Malhura 

25. Malihabad 26. Bansgaon 

26. Saharanpur 27. Banat 

27. Faizabad 28. DosIpur 

28. Mankapur 29. Niwari 

29. Barhalganj 
30. TIhar 

30. Tundia 
31. Deoband 

10th Plan 
31. AyOfkftJa 

IIh Plan 
1. Gangoh 

2. Agarwal Tatiri 
1. Kushinagar 

3. Ranipur 
2. Ujhani 

4. Nagram 
3. Nanauta 

5. MahemmodIIbad 
4. Nawabganj 

6. Maunalh Bhanjan 
5. JaIaJabed 

7. Ka8ganj 
6. Kunda 

8. Gartvnukteshwar 
7. Kemari 

9. Kamawal 
8. Chitrakoot Cham 

10. PIIkhuwa 
9. Haigharpur 

11. Mawana 
10. Maharafganj 

12. Sadabad 
11. Kakori 

. 13. Ghiror 
12. Niyotani 

14. CharthawaI 
13. Haraiya 

15. MugaIsarai 
14. Amethi (Lucknow) 

16. Modinagar 
15. KhatauIi 17. Mitzapur 
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18. Manjhanpur 51. Mursan 

19. Balrampur 52. Awagarh 

20. Basti 53. Hathras 

21. Pratapgarh 54. La/itpur 

22. Nichlaul 55. Sheoli 

23. Haidergarh 56. Bokertteri 

24. Biswan 57. Rudali 

25. Amethi (Sultaripur) 56. Bakewar 

26. Hardoi 59. Purdil-Nagar 

27. Mehmoodabad 60. Bhargain 

28. Jhinjhak 61. Unnao 

29. Sikandara 62. Mahona 

30. Saidpur 63. Lakhna 

31. Bithur 64. Dasna 

32. Saklt 65. Kakod 

33. Aligarh 
66. Atrauli 

34. Vrindavan 
67. Bharthana 

68. Kuraoli 
35. Siswabazar 

69. Raya 
36. Erich 

70. Farah 
37. Khurja 

71. Sikandra Rao 
38. Kakrala 

72. Orai 
39. Mehroni 

73. Gangahat 
40. Batteri 

74. Azmatgarh 
41. Mubarakpur 

75. Chata 
42. Singhai 

76. Baghpath 
43. Ghatampur n. Akbarpur (Kanpur) 
44. Bihour 

78. Allum 
45. Rasra 79. Chaumuha 
46. Budhana 80. Gokul 
47. Sisouli 81. Sidhauli 

48. Sewar 82. Nanpara 

49. Nawabganj 83. Bahraich (Rev.) 

50. SheOrajpur 84. Oon 



311 mlMM~ APRIL 27, 2007 1tJ~ 312 

85. Mohan 18. RaIganj 

86. Shahganj 19. Ranghat 

87. Soron 20. Katwa 

88. Mauranipur (Rev.) 7th Plan 

89. Kacipur 1. ~r 

90. Barwar 2. Arambag 

91. Shamshabad 3. ConIai 

92. Arnraucl1a 4. Habra 

93. Azamgarh (Rev.) 5. Raniganj 

94. Mohanvnadabad 6. HaIdIa 

95. Painthepur ,..,.., 
96. Lakhimpur (Rev.) 1. Jhargrwn 

Total Towns 201 2- KaIne 

28. W..t Bengel 3. JangIpur 

8th Plan 4. AIipurduu 

1. Kharagpur 5. RaghunaIhpur 

2. Medinipur 1111-82 

3. Bankura 1. GhataI 

4. Ka&mpong 2. IeIampur 

5. Koch BIhar 3. SanIipur 

6. Puruliya 4. ~ 

7. Engfiah Bazar 5. KLneong 

8. Krishna Nagar "'~ ....... 
9. Suri 1. JMIda 

10. Tarakeswar 2. Mal 

11. Jaipaiguri 3. MIrik 

12- SiIiguri 4. ChaIrdaha 

13. Oarjiling 5. Rampur Hat 

14. ~r 6. Diamond Harbour 

15. Balurghat 7. Nabadwip 

16. Bishnupur 8. Tamluk 

17. Basimat 9. Sonamukhi 
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10. Mathe Bhanga 11. Taherpur 

11. Ashoknagar Kalyangam 12. BeIdanga 

12. Old Maldah 13. Jamuria 

13. Birnagar 14. Jaiganj-Azimganj 

14. Kulti 15. Coopers Camp 

15. Memari 16. Na/hati 

16. Kaliaganj 10th Plan 

17. Gobar Danga 1. DarjeeDng 

18. Chandrakona 2. Raiganj 

19. Kandi 3. Jalpaiguri 

20. Guskara 4. BaJurghat 

21. Barddhaman 5. Purlia 

22. Asansol 6. Kalna 

23. Tufanganj 7. Katwa 

24. Gangarampur 8. Haldia 

25. Mekhliganj 9. Baharampur 

26. Sainthia 10. Siliguri 

27. Dinhata 11. Habra 

28. Baduria 12. English Bazar 

29. Haldibari 13. Tarakeshwar 

30. Dhulian 14. Dhupguri 

9th Plan 15. Coochbehar 

1. Joynagar 16. Basirhat 

2. Dubrajpur 17. Midnapore 

3. Dainhat 18. Kharagpur 

4. Taki 19. Bankura 

5. Egra 20. Kalimpong 

6. Dugarpur 21. Krishnanagar 

7. Bangaon 22. Suri 

8. Ramjibanpur 23. Bishnupur 

9. Kharar 24. Ranaghat 

10. Khirpai 25. Bolpur 
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26. Arambag 

27. Contai 

28. Raniganj 

29. Jhargram 

30. Jangipur 

31. Alipurduar 

32. Raghunathpur 

33. Islarnpur 

34. Ghatal 

35. Santipur 

36. Murshidabad 

37. Kurseong 

38. Tamluk 

39. Dalkhola 

TobII Towns 121 

29. Andam8n and NIcober ...... 

6th Plan 

1. Port Blair 

Total Towns 1 

30. DIIdra and ...... Hawli 

6th Plan 

1. Silvasa 

8th Plan 

1. Silvasa I 

Total Towns 2 

31. o.men and Diu 

8th PIIIn 

1. Diu 

Total Towns 1 

32. L.akshadweep 

1980-91 

1. Kavaratti 

TOI8I Town. 1 
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33- PuducMrry 

IIh PIen 

1. Karalkal 

7th PIen 

1. Mahe 

2. Pondicheny , .... , 
1. Yanam ,.,-12 
1. VIIianur 

8th PIIIn 

1. Ariankuppem 

IIh PIen 

1. 0uIgr8t 

10th ..... 

1. Pondicheny 

Tobd Towns • 
Gr8nd Tot8I Towna 1854 

[English} 

3654. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pIeuad to ..... : 

(a) whether most of the NBFCs are not acIMHtng to 
the InatructionaIdIrec:tivea of the RBI ntprdil9 diveNion 
of funds with a view to hoarding of foodgnIIna _ raporIed 
in the rmea of Incia dated 24 February, 2007; and 

(b) if so, the facts thereof and further atepa 
Government proposes to take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
Reeerve Bank of India (RBI) has laeued a circular dated 
February 23, 2007 to an Systemically Important non-
depoeIt taking Non-Banking FInance Companiea (NBFCs) 
with asset size of Rs. 100 crore and above to undertake 
a scrutiny. of their financial expoaurea to large bonuwera 
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for procurement of foodgrains. RBI adviaed these NBFCs 
to consider to quick scrutiny of accounts on which they 
have large expoeure and confinn that funds have not 
been diverted for procurement of foodgralns with a view 
of hoarding. AU such NBFCe have confinned to RBI that 
funds have not been diverted for procurement of 
foodgrains so as to facintate hoarding. 

Exodua of IT and cuatom. OffIcIal. to 
Private Sector 

3655. SHRI SUGRIB SINGH: Win the Minister of 
FINANCE be pleased to state: 

Ca) whether a large number of top officials of the 
Income Tax Department and Customs and Central Excise 
have left their job and joined private sector; 

(b) if so, the reasons therefor; 

(c) the number of officials left their services during 
2006 and 2007 till now, department-wise; and 

(d) the steps taken to check such outflow of officials 
of these deaprtments in future? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) Does not arise. 

(c) Number of Officers who left their services during 
2006 & 2007 is as under:· 

Year/Period Officers 01 Customs Officers 01 
& Central Excise Income To 

2006 47 37 

1.1.2007 to 31.3.2007 7 12 

Total 54 49 

(d) No action/steps are required to be taken as the 
outflow of officials is not large for such big Departments. 

Misguiding AdvertI ...... nt. by Real Estate 
Developers 

3656. SHRI ASADUDDIN OWAISI: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

<a) whether the real estate developers are misguiding 
public after issuing aMrtisements In the newspapers; 

(b) if so, whether the Government has framed any 
guidelines in regard to advertisements issued by the real 
estate agents; 

(c) if SO, the details thereof; and 

(d) If not, the steps taken or being taken by the 
Govemment in this regard? 

THE MINISTE6., OF STATE IN THE MINISTRY OF 
URBAN DEVELO'PMENT (SHRI AJAY MAKEN): (a) 
Construction activity is regulated by the Urban Local 
Bocies and Development Authorities etc. and h8nce the 
matter comes within the purview of State Govemments. 

(b) to (d) The Govemment is considering formulation 
of draft Real Estate Management (Regulation and Control) 
BiB, which is at draft stage. It cannot be said when the 
Bin can be introduced. 

I ....... A8Ie of Education Loan 

3657. SHRI N.N. KRISHNADAS: WHI the Minister of 
FINANCE be pleased to state: 

(a) the rate of interest being charged by the 
nationalized banks and the private banks on education 
loans; 

(b) whether the rate of interest has been increased 
recently by the banks; 

(c) if 80, the details thereof; 

(d) whether the Government proposes to reduce the 
rate of interest on education loan; and 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL>: (a> to (e> 
The interest rates on advances have been deregulated 
by Reserve Bank of India (RBI) and banks are free to fix 
the rate of interest themselves with the approval of their 
Boards. Banks hp'be8h advised to fix their Bench· 
mark Prime Lending Rate (BPLR) after taking into account 
cost of funds, transaction cost, risk factor, margin and 
other overhead expenses. However, as per Model 
Education Loan Scheme, 2004, the banks are to charge 
interest on educatiGn loan up to As. 4 Iakh at BPLR and 
above As. 4 Iakh BPLR+ 1 per cent. 
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3658. SHRI L.. RAJAGOPAl: Win the Minister 01 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
sought any help from the Union Govenvnent for setting 
up and conducting gene mapping 01 seeds to find out its 
genuineness in view of large scale COfY1)Iaints about fake 
Bt Cotton and other seeds; 

(b) if so, the details thereof; 

(c) whether there is any monitoring cell to test 
geneticaJIy modified spurious seeds in the mart<et; and 

(eI) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MIN1STER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) to (d) No, Sir. The Department of 
Biotechnology, Ministry of Science & Technology, has not 
received any proposal from the Government of Anctu8 
Pradesh for setting up and conducting gene mapping 01 
seeds to find out its genuineness in view of the large 
scale complaints about fake Bt. cotton and other seeds. 
Further, the issue pertaining to commercialization or 
commen::ializad seeds is not within the purview of the 
Ministry of Science & Technology, Department of 
Biotechnology. The issue pertains to the State Agriculture 
Department in particular and the Ministry of Agriculture In 
general. 

Ben on RecruItment In Public Sector Benks 

3659. SHRI PANNIAN RAVINORAN: Will the Minister 
of FINANCE be pleased to state: 

(a) whether there is any ban on recruiIment on any 
category of posts in the Public Sector Banks; 

(b) if so, the details thereof and the reasons 1hereIor; 

(c) whether the Govemment would consider to lift 
such ban; and 

(eI) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir, 
there is no ban on recruitment of staff in Public Sector 
Banks. 

(b) to (d) Do not arIae. 

OpenIng of UC D1v18IoMI orno. at T ....... 

3660. SHRI C.K. CHANDRAPPAN: Will the MinIster 
of FINANCE be pIeued to state: 

(a) whether there is any proposal under the 
consideration 01 the Government to open a new LlC 
Divisional 0Hica at TrieIur; and 

(b) if so, the details theI'8Of and the time by which 
It is likely to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) No, Sir. 

(b) Does not arlee. 

InIroductIon of lionel Model for Pow. GeNiratIon 

3661. SHRI AJOY CHAKRABORTY: Win the Minister 
of NEW AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Govemment propoees to introduce 
MorveI Model for generating power from flowing water in 
the country particularty in the remote ..... ; 

(b) if so, the details thereof, State-wiae; and 

(c) the time by which It is likely to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) No, Sir. 

(b) and (c) Does not arise. However, deployment of 
smallmini hydro power projects is taking place mainly in 
the public and private sectors, who are free to adopt any 
model in generating power so long as it Is cost 
competitive. 

{TI1II18IsIionJ 

ReductIon In PublIc AuIatance 
uncIer Swajaldhera VOiana 

3662. SHRI RAKESH SINGH: WUI the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the ~vemment is considering to reduce 
the amount of public as&istance on economic buia In 
tribal dominated areas after Swajaldhara Yojana; and 
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(b) if so, the details theraof and the reasons therator? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) There is 
no proposal to reduce the amount of public asaisIance in 
tribal dominated areas, under Swajaldhara Yojana. 

fEf1tJIi8hJ 

TDS In Interests 

3663. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has made it mandatory 
for the banks to deduct TDS on interest over and above 
rupees ten thousand irrespective of the fact that the total 
income of the person is taxable or not; 

(b) if so, the details thereof and the 1'8880118 therefor; 

(c) whether such TDS deduction is likely to harass 
the persons whose income is not taxable and the senior 
citizens who have no other income; and 

(d) if so, the remedial measures taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. Under the provisions of the income tax Act, tax 
is required to be deducted at source if the amount of 
interest payable during a financial year exceeds 
Rs. 10,0001-. 

(c) and (d) Persons whose income are not above 
taxable limit and aenior citizen are not harassed for TDS. 
For claiming exemption from TDS, a person of sixty-five 
years of age or above may furnish a declaration in Form 
No. 15H to the Bank if the tax on his estimated Income 
for the financial year is nil. A person of less than sixty-
years of age may claim exemption from TDS by filing a 
declaration in From No. 15G provided that-

(i) the tax on his estimated total income for the 
financial year is nil, and 

(ii) the aggregate amount of interest cr&dited or paid 
or likely to be credited or paid during the 
financial year is not mOre than the maximum 

amount which is not chargeable to tax 
(Rs. 1,10,000/- for male taxpayers and 
As. 1,45,0001- for a woman taxpayer). 

(Both the conditions are required to be fuHilled) 

No TDS is drawn on interest income. 

Agreement for Blo-Technology Research 

3664. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether Government is aware that Osimam Bio-
solutions, a Netherlands Company, has entered into an 
agreement with the Government of Andhra Pradesh in 
the field of bio-technology research; 

(b) if so, the details theraof; 

(c) whether there is any proposal of make Andhra 
Pradesh, a bio-tech hub in the country; and 

(d) if so, the details in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): <a) No, Sir. 

(b) Not applicable. 

(c) and (d) The Department of Biotechnology, Ministry 
of Science & Technology, Government of India has 
supported a number of Research & Development projects 
through the national research institutes and universities 
in the State of Andhra Pradesh. A Biotechnology Incubator 
Centre is being set up in Hyderabad in collaboration with 
the Indian Institute of Chemical Technology, Hyderabad 
and the Govemment of Andhra Pradesh. This incubation 
centre will provide a central facility for biotech 
entrepreneurs and will also house laboratory modules that 
will promote entrepreneurship. A Pre-Biotech Process 
Generator has also been set up at Indian Institute of 
Chemical Technology, Hyderabad. It is Wlderstood that 
initiatives have been taken by the private sector also 
towards biotech ventures in the State. 
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3665. SHRI RAMDAS ATHAWAlE: WI! the Minister 
of FINANCE be pleased to &tate: 

<a) whether the Government has received complaints 
especially from foreign diplomats against custom officera 
deployed at the NationaL'lntemational Airports in Delhi; 

(b) if so, the number of such complaints received 
during 2006 and tiD date; and 

(c) the action taken on such complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) to (c) No 
complaints against the customs officefs deployed at the 
International Airport at New Delhi were received by this 
Ministry during 2006 and till date. 

/EngIish} 

SettIng up of ReI.. ..... EMrgy Pro)ecta 

3666. SHRI DUSHYANT SINGH: 
SHRI CHANDRA KANT KHAlRE: 
SHRI KAllASH MEGHWAL: 

Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state: 

(a) whether the Government proposes to set up New 
at Renewable Energy ProjecIs In the country during the 
Eleventh Five Year Plan; 

(b) if so, the details thereof, State-wile and location-
wise; and 

(c) the efforts being made by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a> and (b) The Ministry only provides 
central financial assistance under its 8ChenaIprogramm 
for facilitating deployment of new and renewable energy 
systems/devices in the country. Since a bulk of 
deployment is taking place in the privata sector, it is not 

entirely feaaibIe to draw-up State-wiae targets at the 
national 1eve4. An 11th plan outlay of As. 10,460 crore 
has been propCIIIed for New & Renewable Energy which 
includes deployment of 14,000 MW grid-interactive 
renewable power. 

(c) The Ministry is promoting deployment of various 
new and renewable systernaldevices in the country 
through _veral measures such as provision of fiacal and 
financial incentives that Include capltalflrlterest subaidy, 
accelerated depreciation. concessional duties and reHef 
from income tax on profits made from the sale of 
renewable power. Preferential tariffs for grid-intarac:tive 
power 818 also being given in most potential States. 
These apart. publicity and awaraneas on renewable anergy 
systemsIdevices 818 being created through print, postal 
and electronic media besides organisation of special 
events Uke the Rajlv Gandhi Akshay Urja Oiwas. In 
additions, District-lavel AdYieory Committees have been 
constituted in States to facilitate promotion and effective 
coordination of renewable energy schemesIprogrammes. 

AcquIaltion of Propert'" 

3687. SHRI A.V. BELlARMIN: WiD the Minister of 
FINANCE be pIeasad to state: 

(a) whether the Government proposes to acquicise 
the properties acquired by the proprietors of the 
companies misappropriating the public deposits; 

(b) if so, whether the Govemment proposes to bring 
a suitable legislation in this regard; and 

(c) If not, thareaso.. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): <a> There 
is no provision in the Companies Act. 1956 tor acquisition 
of the properties of the proprietora of companies 
misappropriating the ptA3IIc deJK*ts. 

(b) There is no proposal by the Government to bring 
in any IegiIIation for acquisition or forfeiture of· properties 
in such casas. 

(c) Such matte .. are proposed to be addressed by 
revision of the extant framework, a. part of the 
comprehensive review of the Companies Act. 
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3668. SHRI PRABODH PANDA: WIll the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has received any 
representation from the members of Parliament regarding 
introduction of a Shariat-complaint savings and inve8tment 
system; 

(b) if so, the details thereof; and 

(c) the reaction of the Government Ihentto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
A TaskForce of MPs has submitted a Report on ~aj 
Management Reforms- to the Prime Minister, inter-alia, 
recommending establishment of an Organisation on the 
lines of the -rabung Hajr of Malaysia to asaiat the 
MusHms in performance of Haj by way of Investing their 
savings as permitted under Islam. 

(c) Reserve Bank of India (RBI) is of the view that 
such an organisation would be a Non-banking Fmancial 
Company (NBFC) if its financial assets are more than 
50% of its total assets (netted off by intangible assets) 
and income from financial assets is more than 50% of 
the gross income. Should this be the case, the proposed 
orgnaisation would be a deposit taking NBFC and would 
come under financial regulation. The asset structure 
indicated in the report would suggest that bulk of the 
assets would be non-financial. If the organization does 
not meet the NBFC criteria it will be not subject to RBI 

or any other financiat regulation. 

SettIng up of DeuIlMtion Plants 

3669. SHRI M. APPADURAI: 
SHRI A.V. BELLARMIN: 

Will the Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) whether the Union Government has sanctioned 
funds for setting up of Desalination Plants along the Tamil 
Nadu coasts with technical assistance from I.I.T., Madras; 

(b) if so, the details of funds allocated and the 
number of plants proposed to be set up, location-wise; 

(c) the capacity and the cost of each plant; and 

(d) the time by which these plants are likely to be 
made functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAV MAKEN): (a) No, 
Sir. This Ministry has not sanctioned any funds to the 
Govt. of Tamil Nadu for setting up of desalination plants 
along the Tamil Nadu coasts with technical assistance 
from lIT, Madras. 

(b) to (d) Does not arise. 

/TfIII18IIIIionJ 

CrIteM for ........ of Funds under NREGS 

3670. SHRI RASHEED MASOOD: WiD the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether funds under National Rural Employment 
Guarantee Scheme (NREGS) are being released on the 
basis of population in 1991; 

(b) if so, the reasons therefor; 

(c) the time by which the scheme is proposed to be 
implemented as per the new population figures; and 

(d) the funds allocated to Uttar Pradesh under the 
scheme during 2006-20071 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) No, Sir. 

(b) and (c) The scheme is demand based and funds 
are provided as per requirements projected by the State 
Govemments. 

(d) As NREGA is demand based, on allocation of 

funds is made under the Act. Funds are released directly 
to the districts on receipt of proposals as per the 

prescribed procedure. A total of Rs. 569.14 crore were 
released to Uttar Pradesh during 2006-07 for 
implementation of the Act in 22 identified districts. 
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[English} 

Increue In Smuggling ActIvItIee 

3671. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether smuggling activities in narcotics, 
counterfeit currencies and arms & ammunition has 

increased on Indian coast; 

(b) if so, the number of cases reported during each 

of the last three years; 

(c) whether some manufacturers of Motor Vehicle 
High Security License Plates (MVHSLP) are being used 
by the smugglefs; 

(d) if so, the details thereof; 

(e) whether the Diractorate of Eniorcement, Mwnbai 

are investigating some cases in 1he matter relating to 
Foreign Exchange Management AI::t (FEMA), 1999 and 
Money Laundering AI;t, 2002 against some rnanuIacturers 
of MVHSLP; 

(f) if so, the details thereof; and 

(g) the action taken by the Government against the 
persons found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 

There is no increase in smuggling activiIIes in narcotics, 

counterfeit currencies Mel arms and ammunition of Indian 
coast. However, on all Incia basis the seizures made by 
Directorate of Revenue Intelligence (DRI) indicate an 

increase in respect of narcotics and fake Incian Currency 

notes (FCIN) in the year 2008-07 (up to January 20(7) 
as compared to 2005-06. 

(e) and (d) This Ministry has no such intelligence. 

(e) to (g) Yes, Sir. On the basis of a compIalnt. the 

Directorate of Enforcement has initiated enquiries against 
certain persons for possible FEMA violations. 

3672. SHRI K. SUBBARA Y AN: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of PubliclPrivate Sector Banks which 

have sought permission to open their brnaches in the 

SEZs, bank-wise; 

(b) the criteria fixed to accord permission In this 

regard; and 

(e) the present status thentof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) In 

terms of Section 23 of the BankIng Regulation Act, 1949, 

banks are required to obtain prior approval of the Reaerve 
Bank of india (RBi) for opening of a new place of 

business. Such proposals are considered In terms of 

extent Branch Authorisation Policy of RBI. 

Under the existing guldellnee of RBI, Public Sector 
Banks, Private Sector Banks and Foreign Banks operating 

in Incia and authorized to deal in foreign exchange are 

eflgible to set up Offshore Banking Units (OBUs). 

Preference Is given to banks having overseas branches 

and experience of running OBUs. However, RBi has 

decided that each eligible bank would be permitted to 

establish only one OBU for fIN8r'J SEZ esaentiaIIy to carry 
out whol.a" banking operatIona. 

Out of 14 approvals given by the RBI 80 far, banks 
have opened seven BOUs in SEZs till date. Proposals 

for setting up General Banking Branches (GBBS) in SEZs 

have been received by RBI from the Central Bank of 
Incia Union Bank of india and appIicationa from three 

banks namely. Allahabad Bank. State Bank of Bikaner 
and Jaipur and Kotek Mahlndta Bank have been received 

by the RBI for setting up OBUs in Uttar Pradesh, 

Rajasthan and Mumbal reapectiveIy. 

A statement giving the details is encIoeed. 
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Dt1IBiIII 01 OBUs, which IIIwtI btNIn optII7t1d by 1M BiInIaI 

SI.No. Name of the Bank Location of OBUs 

1. State Bank of india SEEPZ, Sez, Mumbai and Kochi 

2. Bank of Baroda SEEPZ, Sez, MumbaI 

3. Union Bank of India SEEPZ, Sez, Mumbai 

4. Punjab National Bank SEEPZ, Sez, Mumbai 

5. ICICI Bank Ltd. SEEPZ, Sez, Mumbal 

6. Canara Bank Sez, Naida, U.P. 

Total 

SI.No. Name of the Bank Location of OBUs 

1. Bank of India SEl, SEEPZ, Mumbai 

2. Oriental Bank of Commerce SEl, SEEPZ, Mumbai 

3. Punjab National Bank SEl, Noida, U.P. 

4. State Bank of India Sez, Surat 

5. State Bank of India Sez, KandIa 

6. Vijaya Bank SEl, SEEPZ, Mumbai 

7. HDFC Bank Sez, SEEPl, Mumbai 

Total 

SI.No. Name of the Bank Location of 0BUs 

1. Allahabd Bank SEl, Noida, U.P. 

2. State Bank of Bikaner and Jalpur SEl, Sltapura, Jaipur. Rajasthan 

3. Kotak Mahindra Bank SEZ, SEEPl, Mumbai 

Total 

10 0utIsti0ns 

No. of OBUs 

2 

1 

7 

No. of OBUs 

1 

1 

1 

1 

1 

1 

7 

No. of OBUs 

1 

1 

1 

3 

330 
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3673. SHRI GIRDHARI LAL BHARGAVA: 
SHRIMATI KIRAN MAHESHWARI: 

Wdl the Minister of FINANCE be pIeaeed to state: 

(a) the number of Regional Rural Banks (RABe) and 
their sponsored banks functioning in the cour*Y 88 on 
date, State-wise; 

(b) the performance of theee banks in granting Ioane 
to the priority sector during the Jut three yea,., til dale; 

(c) the details of profltIIose position of theee banks 
during the said period; 

category 

Total loans i8aued 

Priority Sector L.encing (PSL) 

Percentage of PSL to total loans iseued 

(d) whether the Govemrnent propoees to Improve the 
working of RRBs; 

(e) if 80, the sbIp8 takenIpropoaed to be .... n in 
this regard; 

(f) whether the Government propoeee to open more 
branches of the88 bankII In the country; and 

(g) if so, the details thereof, State-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RNANCE (SHRI PAWAH KUMAR BANSAL): (a) As on 
date 96 RRBs, sponsored by 28 bank8 In 26 States are 
functioning 88 per details encIoeed at Statement. 

(b) Loans in Priority Sector for the three yeatS are 
as under: 

Amt. (Ra. in croraa) 

2003-04 2004-05 2005-06 

15679.05 21082.47 25426.97 

11722.30 16568.02 20832.35 

7524% 78.58% 81.14% 

(c) Details of profitIIo88 paeiIion of RRBs upIo 3181 March, 2006 are as under: 

Category 2OO3.Q4 

Total No. RRBs 188 

No. of RRBs in profit 183 

profit 952.32 

No. of RRBs in Ioues 33 

Loss 183.64 

Net profit 788.68 

(d) and (e) Reserve Bank of Incia announced a 
apeciaI package which included: 

AmI. (Ra. in CfOnI8) 

2004-05 2005-08 

196 133-

166 111 

902.80 807.80 

30 22 

154.49 190.88 

748.11 817.14 

• Enhancing resource cas. of RRBs by 
auppIementIIlg their reeources. Sponsor banks 
were asked to provide a separate line of credit 
at a reasonable rate of Intereat. 
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1. 

2. 

3. 

4. 

5. 
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• Access to Inter-RRB term moneyJborrowing 
through which RRBa can easily have access to 
the term money markets. 

• RRBs 818 allowed to undertake non-trade related 
currant accounIII t~ pertaining to Forex 
business. 

• Access to RepoiCollateralised Borrowing and 
Lending Obligation (CBlO) markets by which 
RRBs can enter into ready forward transactions 
in government securities. 

• Pension/Government business-BankS are 
authorised to handle Govemment business and 
can appointed RRBs as their agents. 

• Issue of credit/debit cards and setting up of 
ATMs. 

(f) and (g) In pursuance of the Budget amouncement 
for the year 2007-08, RRBs have been advised to 
undertake an aggressive branch expansion programme 
and open at least one branch in each of the uncovered 
districts of the counby. 

• Opening of Currency cheats. 

Name of the State 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Name of the sponsor banks 

AncI1ra Bank 

Indan Bank 

3 

Slate Bank of Hyderabad 

State Bank of India 

Synclcate Bank 

State Bank of India 

State Bank of India 

United Bank of India 

Central Bank of India 

Punjab National Bank 

State Bank of India 

uce Bank 

Dena Bank 

Central Bank of India 

State Bank of India 

No. of RRBs 

4 

1 

1 

1 

2 

1 

1 

1 

1 

1 

Total 

5 

5 

1 

2 

5 

3 
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1 2 3 4 5 

6. Gujarat Dena Bank 1 

State Bank of saurashtra 
Bank of Baroda 1 

3 

7. Haryana Punjab National Bank 

SyndIcate Bank 

2 

8. Himachal Pradesh Punjab National Bank 

State Bank of India 

2 

9. Janunu and Kashmir J&KBank 2 

State Bank of India 1 

3 

10. Jharkhand Bank of India 

State Bank of India 

2 

11. Kamataka Canara Bank 

Cotpondion Bank 

State Bank of India 

State Bank of Myaore 1 

Syndicate Bank 

VIjaya Bank 

6 

12. Kerala Canara Bank 

Syndicate Bank 

2 

13. Madhya Pradesh Allahabad Bank 

Bank of Baroda 

Bank of India 1 

Central Bank of India 3 
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2 3 4 5 

State Bank of India 

State Bank of Indore 

UCO Bank 

Union Bank of India 

10 

14. Maharashtra Bank of India 3 

Bank of Maharashtra 3 

Central Bank of India 

7 

15. Manipur United Bank of India 

16. MeghaJaya State Bank of India 

1 

17. Mizoram State Bank of India 

1 

18. Nagaland Slate Bank of India 1 

1 

19. Orissa Andhra Bank 1 

Bank of India 1 

Inden Overseas Bank 2 

State Bank of India 1 

UCO Bank 1 

6 

20. Punjab Punjab National Bank 

Punjab & Sind Bank 

State Bank of Patiala 1 

3 

21. Rajasthan Bank of Baroda 

Bank of Rajasthan 

Central Bank of India 1 
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2 3 4 5 

P.q.b National Bank 1 

State Bank of Bik8ner & Jaipur 1 

UCO Bank 1 

6 

22. Tamil Nadu Incian Ova ...... Bank 

Inclen Bank 1 

2 

23. Tripura United Bank of IncIa 1 

24. Uttar Pradesh AIIahIIbacI Bank 2 

Bank of Baroda 2 

Bank of India 1 

Central Bank of India 2 

Canara Bank 1 

P~ National Bank 4 

SlIde Bank of India 

Syndicele Bank 1 

UItar PradeIh StIda Co-op Bank 1 

Union Bank of India 1 

18 

25. Bank of Baroda 1 

Staaa Bank of india 1 

2 

26. West Bengal CenIraI Bank of India 

United Bank of India 1 

UCO Bank 

3 

Total No. of RRBs 96 96 
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[English! 

Opening of New Bank Accounts 

3674. SHRI K.C. PAlLANI SHAMY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether for opening up of new bank accounts, 
the customers now have to disclose their religion, annual 
income, etc.; and 

(b) if so, the details alongwith the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Reserve Bank of India has advised all the Banks to 
adhere to prescribed nonns and safeguards while opening 
account as per detailed guidelines issued on 29.11.2004 
on 'Know Your Customer' norms and Anti Money 
laundering Standards for monitoring transaction of 
suspicious nature for the purpose of reporting to 
appropriate authority. As per guidelines on Customer 
Acceptance Policy (CAP) contained therein, the profile of 
the new customer based on risk categorization may 
contain information relating to customer's identity, sociaV 
financial status, nature of business activity, information 
about his clients' business and their location, etc. Banks 
have been further advised that while preparing profile, 
banks should take care to seek only such information 
from the customer that is relevant to the risk category 
and is not intrusive. 

Urban Population Uvlng In Slums 

3675. SHRI BALAS HOWRY VAlLABHANENI: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether Government has recently released a 
report according to which urban poverty is growing hand-
in-hand with economy and growing urbanization; 

(b) if so, whether it is also a fact that 23% of the 
urban population live in slums with no or insufficient 
hygiene, toilets, drinking water and sanitation facilities; 

(c) if so, the steps proposed to be taken to improve 
the situation; 

(d) whether Government proposes to involve Non-
Governmental Organisations CNGOs) to improve the living 
standards of urban poor; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SELJA): Ca) Yes, Sir. According to recent report 
of the Planning Commission based on National Sample 
Survey Organization (61 st round) data, the number of 
urban poor living below poverty line in urban areas has 
gone up between 1993-94 and 2004-05. 

(b) As per 2001 census report, the percentage of 
slum population to the total population of citiesltowns 
reporting slums is 23.1 %. 

(c) Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) launched in December, 2005 aims at 
improvement in housing and provision of civic amenities 
in slums. The basic Services to the Urban Poor (SSUP) 
programme aims at providing housing and basic amenities 
to the poor in 63 Mission cities. Similarly programmes in 
non-Mission cities are addressed by Integrated Housing 
& Slum Development Programme IHSDP). 

(d) and (e) Under programmes for capacity buildings 
for urban poverty alleviation, NGOs are involved by 
National Resource Centres on urban poverty and slums 
in capacity building of self helf groups, community 
organizations, civil society groups etc. in community 
development, gender development, strengthening the voice 
of the poor, etc. 

Vacancies in Company Law Board 

3676. SHRI KULDEEP BISHNOI: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

(a) the number of present members of Company law 
Board (ClB) vis-s-vis its sanctioned strength; 

(b) whether there are vacancies on ClB for long; 
and 

(c) if so, the steps taken by the Government to fill 
the vacant posts in the ClB? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) The Company Law Board 
has a sanctioned strength of 9 Members including the 
Chairman and the Vice-Chairman. Presently, 4 Members, 
including the Chairman and the Vice-Chairman, are in 
position. 



343 APRIL 27, 2007 344 

(b) Yes, Sir. 

(c) The Government has already initiated the process 
of fiDing up two more posts in the CLB. 

3On. SHRI G.M. SIDDESWARA: Wdl the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the funds allocated to ~ States Wlder the 
Integrated Housing and Slum DevaIopment Programme 
(IHSDP) during the last three years, State-wise and year-
wise; 

(b) the number of slum development activities 
undertaken in such slums of the States during this period; 

(c) whether any monitoring of the utilization of this 
amowlt has been done; 

(d) if so, the details thereof; 

(e) whether the Govemment has received complaints 
regarding diversion of these funds towards other works; 
and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) The State-wise and year-wise 
details of the funds released to various Stales under the 
Integrated Housing and 811.11\ Development Programme, 
(IHSDP) since its inception (3.12.2005) are ~en in the 
enclosed Statement. 

(b) The projects include slum development activities 
such as upgradation and construction of new houses, 
water supply, sewerage, sanitation, solid waste 
management, drains, storm water drains, connecting roads, 
electrification, community halls, parks/open space 
development and provision of other related civic amenities. 

(c) and (d) Yes, Sir. Monitoring is undeItaIc8n by 
Slate level Steering Committees and Nodal Agencies. 
Periodic reports are also sent to the Government of India. 
Building Material Technology Promotion Council (BMTPC) 
is entrusted with the monitoring work at the central level 
in the Ministry. 

<e) No, Sir. 

(I) Does not arise. 

SI8/e-wiss & YIM/"-"'" funds If!JItMssd under 
infBgnl/tld Housing and Slum Devt1/opm6nt 

PfogrBmmB (IHSOP) 

SI.No. StateIUT Funds released «in As. ClOre) 

Year 2005-06 Year 2006-07 

1. Andhra Pradesh 0.00 83.33 

2. Assam 0.00 5.09 

3. Bihar 0.00 8.96 

4. Chhattisgalh 0.00 31.26 

5. Gujarat 0.00 18.00 

6. Haryana 0.00 49.61 

7. Karnataka 0.00 14.93 

8. Kerala 0.00 21.46 

9. Madhya Pradesh 0.00 45.n 
10. Maharaahtra 0.00 55.80 

11. Nagaland 0.00 9.63 

12. Rajasthan 0.00 39.26 

13. Tamil Nadu 0.00 43.37 

14. Uttar Pradesh 0.00 11.05 

15. West BengaJ 0.00 55.08 

Total 0.00 492.61 

UC PoIIcIM In .... Ith Sector 

3078. SHRI S.K. KHARVENTHAN: Will the Minister 
of FINANCE be pleased to state: 

<a) whether L1C has ventured into health sector In 
view of the stiff competition from the private operators; 

(b) if so, the details thereof and the salient features 
of the scheme; and 
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(c) the steps taken by the Government to improve 
the business and profit of LlC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt PAWAN KUMAR BANSAL): (a) Ufe 
Insurance Corporation of Incia (LIC) has not so far entered 
into health insurance business. 

(b) Does not arise. 

(c) LlC has intonned that it has taken inter-alill the 
following important steps to improve its business and 
profits: 

(i) L1C has recruited 2799 new Development 
Officers and 1,54,934 new Agents during 2006-
07 and proposes to recruit more than 3000 
Development Officers during 2007-08. 

(ii) To strengthen its geographical spread, LlC has 
taken steps to open 5 new Divisional Officers 
and one Zonal Office in the current year. 

(iii) Development of Multi Distribution Channels, 
roping in banks, corporate agents, brokers tor 
distributing LlC products. 

{Translation] 

Duty on Import of Gold 

3679. SHRI JIVABHAI A. PATEL: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of FINANCE be pleased to state: 

(a) the percentage of duty levied on the import of 
gold and jewellery; 

(b) whether duty levied on the raw gold is more than 
the readymade jewellery; 

(c) if so, the details thereof; 

(d) the reaction of the Government thereto; and 

(e) the steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Basic 
customs duty on serially numbered gold bars is Rs. 100 

per 10 gram. Gold in other forms attracts basic customs 
duty of Rs. 250 per 10 gram. Education cess @ 3% of 

the aggregate of duties of customs is also levied on 
gold. 

Readymade jewellery attracts basic customs duty 
@ 10% ad-valorem. In addition, 2% countervailing duty 
(in lieu of excise duty) is attracted on branded jewellery. 
Education cess 0 3% of the aggregate of duties of 
customs and 1 % additional duty of customs is also 
leviable on jewellery. 

(b) No, Sir. 

(c) to (e) Does not arise, in view of (b) above. 

/EngIIsh] 

Construction of Pennanent Shelters 

3680. SHRI MANORANJAN BHAKTA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government is aware that the super-
structure for permanent shalters are being fabricated at 
mainland of Andaman and Nicobar Islands; 

(b) if so, the steps being taken to speed up the 
same; 

(c) whether the Government has issued any 
guidelines to the construction companies to supply the 
super-structure within the stipulated period; and 

(d) if so, the details thereof and the fui1her action 
taken by the Government in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) A detailed programme has been drawn by CPWD 
in consultation with construction agencies to ensure timely 
supply, which is being monitored very closely. 

(c) and (d) Completion time of superstructure work 
has been stipulated in the contracts entered into. The 
same is being monitored regularly at higher level. 
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Provtslon of Solar System In 
Government Buildings 

3681. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a> whether focus of CPWD was desired to be on 
building design, which uses maximum solar energy and 
reduce the energy consumption per sq. metre by haH 
compare to the present practice; 

(b) if so, the number of Govemment buildings which . 
were constructed after 19.7.2004 in Delhi and outside 
Delhi and whether provision of solar system was 
introduced therein; 

(c> whether building design of the Govemment 
buildings constructed before 10.07.2004 was also changed 
to use maximum solar energy to reduce the energy 
consumption; 

(d) if not, the authorities responsible for not doing 
this job; 

(e) whether water harvesting, water racycHng and 
water management scheme in all buHdings was to be 
made in all buildings was to reduce the fresh water 
consumption by atleast 50 per cent within five years from 
19.07.2004: and 

(f) if so, the number of Govemment buildings in which 
this provision was made giving the reasons for not 
provicing this provision in the remaining buildings and 
the action proposed to be taken against the authorities 
responsible for implementing the above said provision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a> No, 
Sir. There are no such formal directions. However, the 
buildings designed by CPWD normally incorporate solar 
passive architectural concepts of energy saving by utilizing 
adequate day-light ingress, adopting other suitable 
measure and orientations to get maximum day light most 
suited to particular climatic conditions and for reducing 
heat absorption or ~e versa as per location of site thus 
reducing the energy consumption. 

(b) Not applicable in view of <a) above. 

(c) BUIlding design of old buildings cannot be altered. 

(d) Not applicable in view of (e) above. 

(e) and (I) Rainwater harvesting system and waste 
water recycling is mandatory in a8 buildings in Delhi as 
per current Municipal bye-laws. Accordingly such 
provisions are being provided In all buildings being built 
in Delhi. For other places, where SyStem Is not mandatory, 
provisions are made as per site condition and requirement 
No action is required to be taken against any official as 
all CPWD buildings are buiH as per approved and 
applicable building bye-laws. 

Irregularities under NREGS 

3682. SHRI ANANDRAO VITHOBA ADSUL: 
SHRIMATI NIVEDITA MANE: 
SHRI RAJIV RANJAN SINGH -LAlAN": 
DR. CHINTA MOHAN: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI N.N. KRISHNADAS: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether rampant corruption, widespread 
irregularities, delay in payment, fewer wor1dng days and 
lack of awareness are some of the hurdles that the 
National Rural Employment Guarantee Scheme (NREGS) 
is facing today; 

(b) whether Instead of 100 days work, people have 
received only 10-25 days work in many dIstricta and there 
was considerable delay in payment of wages in many 
places; 

(c) if 80, the reasons therefor; 

(d) whether there is any proposal of invoJve voluntary 
organizations to prevent corruption in the scheme; 

(e) if so, the steps taken by the Govemment In this 
regard 80 far; and 

(f) the further steps to be taken by the Government 
to check Irregularities and towards making the echeme 
more transparent and implementing the same effectively? 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): (a) No, Sir. 
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(b) and (c) NREGA is demand based and so the 
number of days of employment provided will depend on 
the demand of the household. 

(d) and (e) Voluntary organizations may be involved 
for IEC and training activities. Section 17(2) of the NREG 

Act. 2005 provides for social audit by the Gram Sabha. 
The Ministry lays emphasis on social audit, monitoring 
and verification of works, voluntary disclosure of critical 

data and setting up of local Vigilance and Monitoring 
Committees for greater transparency. 

(f) Monitoring of the implementation of NREGA is 
done on a regular basis by the Govemment. State and 
district level Monitoring and Vigilance Committees have 
been set up. Periodic review meetings have been 
undertaken by Minister of Rural Development and 
Secretary (Rural Development) from time to time. National 
Level Monitors (NLMs) and Area officers of the Ministry 
visit various districts to oversee the progress of the Act. 
Comprehensive MIS has been developed that places all 
vital data in public domain. States have been asked to 
set up Village level vigilance and monitoring committees 
lor local monitoring. Guidelines provide that at least 2%, 

10% and 100% works should be inspected by State. 
District and Block level officers respectively. Capacity 
building measures for social audit has also been 
undertdken. State level communication campaign to 
enhance awareness about the programme have been 
taken. Print, audio visual media and cultural forums have 
been used for publicizing the programme. The Ministry is 
regularly monitoring not only physical parameters but 

qualitative indicators as well. 

IT ransJationj 

Utilisation of Funds Meant for Sanitation and 
Potable Water 

3683. SHRI KASHIRAM RANA: 
SHRI V.K. THUMMAR: 
DR. COL. (RETD.) DHANI RAM SHANDIL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment is aware that rural people 

are falling ill due to lack of sanitation facilities and non-
availability of potable water; 

(b) if so, the reaction of the Government thereto; 

(c) the funds allocated for the purpose and utilised 

during each of the last three years and current year, 
State-wise; 

(d) whether the Government has received any 
complaints regarding misutilisation of the said funds during 
the said period; 

(e) if so, the details thereof and the action taken 
thereon; and 

(f) the further steps proposed to be taken to ensure 
proper utilisation of the funds provided by the 

Government? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) The 

Government is implementing Central Rural Sanitation 

Programme for improving quality of sanitation in rural 
areas. As part of the Programme, Total Sanitation 

Campaign is being implemented in rural areas taking 

district as a unit of implementation. Rural Drinking water 

supply is a State subject and the primary responsibility 
to provide drinking water rests with the States. However, 

the Central Govemment is undertaking Accelerated Rural 
Water Supply Programme (ARWSP) with the objective to 

give financial assistance to States for coverage of rural 

habitations with safe drinking water supply. 

(c) Statement-! indicating the release of funds during 

last three years for Total Sanitation campaign is enclosed 

and that for allocation and release for Accelerated Rural 

Water Supply Programme is given in the enclosed 

Statement-II. 

(d) No. Sir. 

(e) and (t) Do not arise. 
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Statement I 

StalB-wiss I'fIItNIss duIing /a$/ Ihn!Is yBIUS and CtIf'IfNII yu, 

(All Figures are in Lakhs Only) 

Name of State 2004-2005 2005-2006 2006-2007 2007-2008 

1 2 3 4 5 

Andhra Pradesh 3362.27 4300.09 9455.20 89.15 

Arunachal Pradesh 90.00 382.42 0.00 0.09 

Assam 244.95 1355.65 337.74 0.14 

Bihar 120.00 6075.91 830.23 114.91 

ChhaHisgarh 1100.17 2663.38 46n.48 n.77 

Dadra and Nagar Haveli 0.00 .00 0.00 0.00 

Goa 124.67 0.00 0.00 0.00 

Gujarat 3690.44 188.79 4976.36 266.04 

Haryana 811.13 9.97 2334.61 46.28 

Himachal Pradesh 50.00 641.06 27.01 9.44 

Jammu and Kashmir 1044.88 0.00 0.00 0.00 

Jharkhand 1946.71 2On.87 2747.69 30.45 

Kamataka 461.99 5752.61 2030.88 244.22 

Kerala 805.53 736.90 363.18 706.76 

Madhya Pradesh 2242.97 2024.68 3895.49 148.02 

Maharashtra 3492.45 1494.98 8719.53 1364.67 

Manipur 0.00 0.00 90.81 0.00 

Meghalaya 0.00 73.40 550.06 0.00 

Mizoram 60.00 209.33 555.54 0.14 

Nagaland 62.69 79.37 89.61 0.00 

Orissa 4582.48 2346.29 5801.54 74.13 

Pondicherry 47.42 0.00 0.00 0.00 

Punjab 689.94 194.06 0.00 O.JO 

Rajasthan 700.86 4353.91 1148.29 45.15 
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2 3 4 5 

Sikkim 74.07 344.90 137.64 1.22 

Tamil Nadu 2972.06 7959.22 4873.92 307.93 

Tripura 368.73 361.72 0.00 2.08 

Uttar Pradesh 3475.35 11619.82 16876.31 468.30 

Uttarakhand 503.23 97.50 157.40 3.79 

West Bengal 1566.85 4640.37 945.99 1137.50 

TSC is a demand driven prognname. There are no aHocated lund for the states. 

Statement II 

Allocation and reIeIIst1 under ARWSP (Nonna/) during last /hme )'fIIlI'S and current year 

(Rs. in lakh) 

51.No. StateIUT 2004-05 2005-06 2006-07 2007·08 

Allocation Release Allocation Release Allocation Release Allocation Release 

2 3 4 5 6 7 8 9 10 

1. AncIIra Pradesh 13084.00 13084.00 23947.35 22340.29 19548.00 26685.80 28178.00 4696.38 

2. Bihar 7405.00 7400.03 15324.00 15324.00 18571.00 lBU5 27937.00 0.00 

3. ChhaItisgaJh 2663.00 2269.80 5904.97 5020.44 6549.00 6549.00 9595.00 1599.09 

4. Goa 121.00 0.00 221.05 182.45 253.00 127.00 331.00 0.00 

5. G\4IIII 6623.00 6623.00 11186.00 11205.00 12503.00 13103.80 18144.00 3023.94 

6. Haryana 1974.00 1974.00 3512.00 3493.30 4546.00 4873.00 6013.00 1002.13 

7. Himachal Pradesh 5427.00 5427.00 8585.00 10885.00 9663.00 15127.00 11690.00 1948.25 

8. Jammu and Kashmir 12502.00 12500.00 19908.00 21908.00 26163.00 23206.67 32m.OO 5462.05 

9. Jharkhand 2949.00 1859.83 6334.61 6171.28 7261.00 3631.00 11388.00 0.00 

10. Kamataka 10046.00 10045.89 17723.99 17723.99 17467.00 20800.60 24572.00 4095.39 

11. KaraIa 3946.00 3946.00 6170.65 6170.65 6261.00 6261.00 6293.00 1382.14 

12. Madhya Pradesh 7745.00 7745.00 15101.00 15039.88 18797.00 19733.40 251Q.00 4193.67 

• 
13. Maharashlra 15971.00 15971.00 31610.88 31610.88 36152.00 36152.00 40440.00 6739.98 
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1 2 3 4 5 6 7 8 9 10 

14. Orissa 8!I34.00 8!I34.00 14212.40 13811.94 10332.00 9130.83 18885.00 2814.16 

15. PIqab 2815.00 2815.00 4172.53 4134.81 _.DO 40IIII.00 5291.00 881.87 

16. RajatttaI 20392.00 2OS91.86 36020.72 35891.34 2642S.00 20171 .• 42102.00 7017.01 

17. Tamil Nadu 7125.110 7075.13 11875.110 11093.34 12057.00 12498.22 19lIII0.00 3181.83 

18. lJlIaranctIaI 3035.DO 2fEi1J7 65!i8.12 6558.12 7523.110 7779.38 lIII30.00 ,.40 

19. UIIar Pradesh 12991.00 t2991.00 28372.10 81372.10 21lIII0.00 .... 40 40151.DO 8691.19 

20. WesI Bengal 8527.110 8270.21 15246.90 15078.33 1580&.00 17118.40 19137.00 3189 .• 

21. Andaman ... Itc:Ia IsIIIIIds 5.83 0.00 34.38 0;00 32.73 0.00 0;00 

22. QIandigIIII 0.00 0.00 0.110 0.00 5.46 0.00 0.00 

23. Oadra and .. Havel 3.75 0.00 22.92 0.00 5.92 0.110 37.50 

24. Daman ... Oil 0.110 0.00 0.00 0.00 13.53 0.00 0.00 

25. Delli 2.81 0.00 4.69 0.110 0.00 0.00 31.25 

26. Lakshadweep 0.00 0.00 0.00 0.00 3.64 0.00 0.00 

27. POIdcheny 2.81 0.110 17.19 0.00 38.72 0.00 31.25 

Stm Total (AI 152290.00 150280.72 2112067.45 2820115.14 28II02O.DO 2881195.49 398201.00 SIM07.44 

28. AnnIdtaI PIadeIh 6125.110 6125.DO 9993.61 9874.54 10299.00 13863.78 11241.00 1873.54 

29. AsIam 10331.00 87B2.82 16851.29 14800.73 17369;00 11372.37 1 •. 00 3159.85 

30. Manipur 2103.110 2103.DO 3430.93 2713.67 3379.DO 1888.50 3859.DO 0.00 

31. MepIaya 2422.00 2422.DO 3949.77 3190.10 4073.00 5104.59 4446.00 741.03 

32. t.izonIm 1737.110 1737.00 283158 2599.27 292O.DO 4271.39 3188.00 531.30 

33. NagaIand 1782.00 1702.110 2907.91 2641.20 29118.00 29118.00 3272.DO 545.28 

34. SiIckim 731.00 731.00 1195.53 . 1183.68 1229.00 1630.77 1342.00 223.71 

35. T~ra 2149.00 1558.25 3503.10 3199.86 3813;00 4577.89 3943.00 657.14 

S&d! Total (8) 27380.00 25180.87 44883.72 40202.95 45880.00 45308.29 50250.00 7731.85 .. 
TOIa! IA) + (B) 179670.00 175441.59 326731.17 3222811.09 333900.00 334303.78 446451.00 67139.29 
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{English} 

Development of Ru ... 1 Areas 

3684. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI JASWANT SINGH BISHNOI: 
SHRI B. MAHTAB: 
SHRI RANEN BARMAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the criteria adopted and guidelines issued while 
allocating funds to States under various rural development 
schemes/programmes; 

(b) the funds allocated, released and utilised under 
each rural development schemes/programme during each 
of the last three years and current year, State-wise; 

(c) the success achieved therefrom during the said 
period a10ngwith the number of beneficiaries thereunder, 
State-wise; and 

(d) the steps taken by the Government for cent-per-
cent utilisation of funds and towards achieving the desired 
results within stipulated time under these schemes/ 
programme? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) The criteria for 
allocation of Central funds to the States under major 
rural development programmes/schemes is given in the 
enclosed Statement-I. 

(b) and (c) The Central funds allocated, released, 
utilized and physical achievements reported for the last 
three years and current year, State-wise are given in the 
enclosed Statement-II. 

(d) The Ministry of Rural Development has developed 
a comprehensive system of monitoring the implementation 
of the Programmes, including utilization of funds, through 
Periodical Progress Reports, Performance Review 
Committee meetings, Area Officer's Scheme, Vigilance 
and Monitoring Committees at the StatelDistrict Level With 
greater involvement of Members of Parliament, District 
Level MonitOring and National Level Monitors. 

Besides, the State Govemments have also been 
advised to adopt a five-pronged strategy consisting of 
(i) creation of awareness (ii) transparency, (iii) People's 
participation, (iv) accountability, social audit, and (v) strict 
vigilance and monitoring at all levels. These mechanisms 
enable utilization of funds to the maximum extent in 
accordance with the guidelines of the Programmes. 

StlItement I 

Major Crileti8 for slloc8lion of funds to StsIes under major Rural Oevelopment Programmes 

SI.No. Name of the Programme 

1. 

2. 

2 

Sampooma Gramin 
Rozgar Yojana (SGRy) 

Swarnjayanti Gram 
Swarozgar Yojana (SGSY) 

Criteria for Allocation 

3 

The Central allocation and Foodgrains are allocated to 
the States on the basis of proportion of rural poor in a State to 
the total rural poor in the country. 
At the District level, the allocation of funds and foodgrains are 
made on the index of backwardness formulated on the basis of 
the proportion of rural SC/ST population in a District to the total 
Sc/ST population in the State and inverse of per capita production 
of the Agricultural workers in the District. 

Under the SGSY, funds are allocated to the States/UTs 
on the basis of 'Adjusted Shares' worked out by the Planning 
CommisSion based on the 1993-94 poverty ratios. 



1 

3. 

4. 

5. 

6. 

7. 

SlHD. 

I. 

2-

a 

4. 

5. 

2 

Indira Awaaa Yojana (lAY) 

PracI1an Mantri Gram 
Sadak Yojana (PMGSY) 

Accelerated Rural Water 
Supply Programme 
(ARWSP) 

Integratad Wastelands 
Development ProjecIs 
(IWDP) 

National Rural 
Employment Guarantee 
Act (NREGA) 

APRIL 27, 2007 360 

3 

The funds under Indira Awaas Yojana (lAY) ant allocated to the 
StateslUTs, assigning 75% weightage to rural housing shortage 
and 25% to poverty ratios. 

The allocation of the original Rs. 1 per litre Cess to the 
StateslUnion Territories is based on, inttIr .... a weIghtage of 
75% for need (share of unconnactecI Habitationa In the total 
unconnected habitations of the country) and 25% on coverage. 

(a) Rural Population. 

(b) States under DDP, DPAP, HADP & 
special category hi. States In terms of 
rural aeras. 

(e) Not CoveredlPartially Covered 
Villages (2:1 ratio). 

(d) QuaIIly affected .... (..0:..0:16:6) 

Releases under IWDP are project-baaed. 

The acheme is demand driven. 

Percentage 
(%) 
40 

35 

15 

10 

PBtfomwIcs of SGRY duting 2004-05 to 2fX}7-(J/J 

(As. in 1aIch) 

~. iIDM-G5 -.ell -.01 ... 
r-. c-.. 1IIIId..,...... ... c.II 1IIIId.., .....,. CInft c-.. 1IIIId.., .... !:nil !:nil 

MallIn IIIIIIII11 ... fIIIW*d .... IIIIIIII11 ... fIIIW*d ...... IIIIIIII11 ... fIIIW*d MxIIIaa __ II 

II~ F1IIIII IIF .... F1IIIII II FtnII FIIIIII F1IIIII 

2 5 , • 10 11 12 13 14 15 11 

MIn fIfIdIIII 23417.11 ... 31122.7. (MJR 2I13U'l 2N53.70 3n1I.GI 43UI lomIS , .... 7IZlI2 can 343UI m.., 
AnMIIII PIIdIIII ,.. 13IIU4 .. 1.53 1524.119 13T7.50 875.53 tA2 14GU5 142.11 1008.80 1~ 1111&.71 

A.- 3ZII.GI 3212&.111 31533.75 I25JO 3Il510. C081UI .. .21 71UO .... 2IM7.21 35710. 1'11.21 '.'115.5. 

8M .12.14 48ttI2I IM7U2 8116.32 5512C.a 5I1K11 13115.24 .'U7 212IIt3'/.... 11552.35 58.111 O.GI 

a..tIIgiI\I 131 .... _.67 17757.31 MIJ5 157D5.G1 '_.11 Z!II83.18 256.12 4837.19 _.13 7040JI «1.58 11:11.7& 1 •. " 
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6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15 . 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2S. 

26. 

27. 

28. 

29. 

JO. 

31. 

32. 

33. 

Goa 

GqinI 

IWyn 

HinacIIII I'rIdaIII 

.... and KaIIInI 

JhIrIIhnI 

KnrIIIIa 

KIraII 

MaIIIya PradIIIt 

MahIraIhb1 

......, 

.....,. 
IIzIRn 

NIgaIIId 

Orisu 

".,. 

Rajas1IIan 

StIkin 

Tami Nadu 

T.,. 
UIIIrfthaI 

UI1ar Pradesh 

Wesl Bengal 

AndIIIIan and NicdIar IsIinIs 

Dacia and Nagar HavaIi 

Daman and Diu 

l.Whadweep 

Pondicheny 

Total 

VAISAKHA 7, 1929 (Saka) to OUf181iDn8 362 

3 4 7 10 11 12 13 14 15 18 

336.74 292.55 212.73 3.57 403.44 242.D7 381.55 1.91 417.84 250.51 383.63 om 417.84 

1Bl3O 194123 14956.3i 264.68 12320.13 lM76 16887.56 186.34 874t.1t 1O'rM.3& 8728.45 47.55 7lI86.2I IlIUM 

5417.38 55rlEl 6794.28 111.12 8480,41 8758.76 9531.74 70.80 8048.611 7552.28 8487.40 22.BII 5416.84 902.12 

2281.48 2259.83 3683.45 40.1. 2733.31 D.05 3517.90 36.48 229624 194824 2290.18 10.13 153t.07 172Jl 

21111.D2 2715.81 4117.50 43.73 3212.D7 :12211.13 451l1.li 42.09 21128.113 3252.58 2748.84 3.44 •. 65 2f4SO 

31543.52 2731M.54 _.11 mas 37781.40 33841.n 528&6.14 407 AS :ma.sa 4173.M •. 11 4.14 0.00 

17538.74 11210.28 266112.08 41924 21013El 21881.83 3J1155.82 385,07 11224.15 11871.81 161180.52 33.48 11927.77 1187 .. 

7870.10 78&6.S8 13585.38 118.91 9428.94 9767.11 15532.67 10U6 8116.50 8818.09 8356.48 28.88 6706.11 

28D64 28713.84 GI23..35 581.39 33815.78 34606.57 45 .. 6.1; 533.55 18854.62 211402.84 19818.67 121.59 1156.81 1388j3 

34672.18 33657.28 49OUO.74 174.88 415311.78 _.63 53360.11 6.28 251ID.73 31832.113 243115.11 181.81 1&822.17 282D.38 

2172.42 2123,41 97.20 31.13 2&55.18 2164.50 888.20 13.56 ml.1I 2179J5 232U2 0.00 1677.89 22B.a7 

2433.74 2438.01 31t9.3& 3&.96 2174.57 2334.13 3503.10 41.74 1946.47 1753.09 11198.38 13.19 7Zl57 62.72 

563.18 574,44 557.19 6.54 88U'I 748.55 9811.29 11.48 55Ii.39 188.16 374.11 3.46 358.17 59.70 

1668.40 1637.97 1433.70 36.71 2IMO.38 1415.70 1889.25 33.10 1752.72 1356.43 751.24 4.50 5II5.J3 118.32 

26!i67.31 261138.86 36281.37 553J4 31828.53 33322.45:&9lO5 558.112 9823JI5 111181.45 10055.38 73.71 4881.18 655.111 

6025.60 5818.55 6215.0& 43.2t 7219.10 6412.39 &246.18 36.68 6753.85 4416.73 5452.86 14.86 5ZIUI 172.21 

13318.66 14564.97 20437.32 219.48 15956.71 17845.1ll 23423.21 162.54 1254223 25360.83 16456.68 70.83 1M38.21 1515.99 

623.52 885M 771.95 5.34 782.08 828.75 1076.58 71JJ 562.78 71J3.5II 411.87 2.31 181.88 :fJ.31 

2053B.l0 22470.43 3l9IO.67 519.41 2460B.12 259115.76 "'.77 472.11 188511.48 23681.42 246211.46 113.17 15880.11 2860.31 

3822.78 4078.Q4 5881.D1 111.46 4184.48 5213Jl 6155.50 130.3& 3820.26 GUB 3317.17 27.l1 8111.73 145.12 

5242.62 5361.68 85104 84.29 6ZB1.Q4 &1107.12 11358.23 102.Q2 -.sa 6123.lI 61101.34 37,41 3757.18 488.53 

78495.06 79279.95 106488.40 1750.45 M042.72 98578.3& 1.s.23 1&08.&5 56504.34 8l1li35.32 55868.47 378.3& 56504.34 1188.84 

29524.26 26731.84 32836.27 377.58 3i3l'l.18 3f453.2!I 37778.37 538.74 15880.57 14439.59 14248.15 68.35 _.53 131.113 

220.84 220.94 65.3i 3.01 264.70 44.36 88.113 3.94 274.Ql 0.00 14.29 0.00 274.01 

145.46 87.28 0.00 0.00 174.27 0.00 0.00 0.00 110AD 0.00 0.00 0.00 180.40 

70.50 0.00 0.00 0.00 8U6 0.00 0.00 0.110 87.44 0.00 0.00 0.00 17.44 

110.50 28.57 11.37 0.13 132.39 12&.75 44.20 0.41 137.os 129.55 13.20 0.0& 137.os 

223.84 205.09 34.06 0.13 2R3O 0.00 186.24 123 277.74 116.84 118.11 D.22 277.74 

449525.00 4811.62 .,2.87 &13D.53 _.00 549143.00 l8.91 8218.45 211154.31 3464114.00 310113.18 1118.34 1M7 JI7 .ut 



SliMV.T. 

2 

2 

c. .. 
5. 

7. 

I. 

9. 

10. 

11. 

12 

13 

1 •. 

15. 

17. 

19 

20. 

21. 

22 

23 

2. 

27. 

28. 

29. 

APRIL 27, 2007 

cn.I c..I IIIIIIiII TGlllIII." c.III c..I -- -- ..... ----AIiIIII 

3 6 10 11 12 13 I. 

Z1Ul Z1U2 2C2.3B 1743 2lU1 113.8& ZI1.14 _ 2013 i1II2.45 125.31 1 • .37 

(Ra. In Iakh) 

15 11 17 

135 .44 ~ 

7195.11 B5.82 _.89 ..,. 7115.18 Il101.52 1184.G7 •• 55753 73J8.G7 7217.G3 73MJ7 71544 571114 12I5U2 0.00 

1211Z1.19 181U4 13442J1 121075 IIIZ\.79 lt079.85 1!lIl5.41 1GI48C 131Ol1 13II8l3O 11113.13 15U3J3 137105 1la7 213Il17 10.79 

!iIJ.GO 27.82 IUS ., !Om 2138 51.45 825 50.00 50.110 81.50 711 'IS.IIO 1151 

117U! 1115.111 ll11US 14192 1115.G3 1147.41 -.sl .. 1_ 1114.12 1314.12 11&7.. IE 141511 laM 111.44 

484.85 487.42 145.26 _ 484.85 44815 678.12 e3 1457 541.73 517.85 441.85 54D:2 5210 &'Ii'..sl 1 ... 

612.44 41m 179.M ... 61244 .1811 1IIUI 52114 7115 6l9.13 581.21 II3U7 _ am 1CDU. 110.31 

1797.. Il8l!1 M.14 2111& 1797.82 1717J2 :aIII.47 _I Da 1-.s4 laJ12 Z7t7.711 1_ aco1 INue 5111.13 

l1li7.81 551tDC 1!ilI2.11 48777 l1li711 5722M _Je 516S5 _ _.115 ..,. DIUI 115514 sml 101t7. .M 

7'I20.3Il 7401.42 10II3II.89 70148 7I2DJII 7443.34 1CIPU5 ., 73111 AC.a 1740.17 1142D.73 1M! 7IlII lIND! 22M.13 

412.311 91.115 o 412.38 l1U2 111.35 '\41 ,1&4 48ZD1 114.35 11.50 sa 
540.42 I9O.IC 24'.89 7SIl8 540.42 281A3 314m 4845 1135 551.%1 3I!U2 254.93 _ 1112 172.11 I1JC 

125.08 141.79 118.71 I. 125.G11 12321 2IIDJ2 1'" 127.51 125.14 I •• 13111 1_ 225.10 31.51 

310.70 :m... 111.71 _ 3lO.1Il QI5JO 2SU1 3W _ 371.12 234.11 IIlOS 4047 2121 117.. 57 .• 

.... 5&.1911211.. t51t2 -.. _.16 IOl3JI2 S215I ... 1721.73 mue 1111.11 .. Ia1 1C71.. 1711.111 

57t.I5 442.11 552.73 _ 511.115 .. 17 ... .. _ 1&23 8l1.li 1103.21 IZM 10532 ... 111.111' 

1 •. 45 179.98 222.01 1. 131.45 1 • .45 WI1 11111 1. 1'1.22 141.22 211.35 1511 1381 • .22 'U4 

.,.65 4871.06 •. 73 74f1l1.,.65 at.65 W.82 4(m2 alOII 5024,41 52114.41 7342.13 51215 5I!Ot 'It4II.4I 1323.43 

810.92 l111Z.28 1138.5& 1101 810.82 • .12 1414.18 1415 81II.Je 11313.7 14U3 t!D7 .. , • .89 281.21 

18173.11 17211J3 27122A3 aa24 1"73.71 11011.11 21178.42 _II 281eIO 20152J2 lat.31 28129.71 1_ 2Sl'5Q _.13 5125 .• 

155.10 I5Uf 1e.24 1_ &.10 M315:D511 .. 17JQ 1011.01 1011.01 laf.53 lOGS 105IIC 1811.2. 2IIU7 

&144.42 4IOUI 7317.81 ,., &144.42 5486.50 712525 51185 I. 74110.75 I3l1I1 &146.12 73&24 l73IC 11414.n lmer 

25.ao 2UO 5.oe 313 25.GO UI1 Itl 151M 25.00 0.00 &.10 101 2UG 0.00 
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• 7 10 11 12 13 14 15 17 18 

30. 25.a) 0.00 0JI6 25.CIO 0.00 161 25.CIO 0.00 OJO o 25.a) 0.00 

31. DIIh ....... HMI 25.00 12.50 8.28 f1 25.00 0.00 181 25.00 12.50 o 25.GO 0.00 

32. 25.00 0.00 1.18 25.00 0.00 2.15 161 15 25.00 0.00 5.07 42 25.00 0.00 

33. 100.00 100.00 104.28 1409 100.00 100.00 118.22 m 100.00 100.00 154.18 818 1293 150.00 25.00 

TOIIII 100000.00 90010.28121J13.18 1115928100000.00 91028.50 133877.53 858230 1151118110000.00 104018.27 135804.50 1091081 1845tt5 170224.00 2Zl85.63 

Stats-wistJ Canlral Allocation, Cenlnll R8I8ases, Utilisation 01 Funds, NIJII1bBr 01 H0US8S Consln.ictsd undtIr ths InditB 
AWS8S Yq8M titHing 1MI1h1fltl)IfNI" and cunent }'tIIU iB. 2004-05, 2aSl¥; 2006-07 and 2007-08 

St.No. ,.. 01- .. SIIIIIIUT 

2 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13 

14. 

15. 

16. 

17. 

18. 

CtnIII CtnIII 11IIIIIIII No. III CtnIII CtnIII lMIIIIon No. III CtnIII CenRI UIIIIIIIan 
Malan ~ llllinII !til.- Malan ~ llllinII .... AIocIIIan ~ IIIIInIi 

can.. can.. 

3 4 5 6 7 8 9 10 11 12 13 

(Ra. in lakh) 

14 15 16 

Il181.13 181I0.6Il 24813.14 1_ 2CIIA2 24811.15 31191.116 132521 2!iII3I.14 _.14 3371M.7& 146403 3l1li27.75 D.OD 

125.18 110 950.7& 41112 84U3 711.88 1118M 5327 101.88 105118 1123.51 352& 1311531 tiO.III 

84I.3C 81ml. 511275.18 25!16 1IID.12 1I2431.G1 mat.. 33\1i5l 1Ii!iIi5.57 77l'I8.32 .,8.7& 2112:1 llEM4A1 •• 

a714.16 3135.85 -'75 211134 3773.17 4473.57 !O43.71 211578 4011.. 4011.. 5334,44 .,8 5571.:1 117.58 

116.18 11.17 184.12 42B ISO.. 13&.85 119.5C 115 158.77 135.45 1l18.li6 1115 221.11 25.12 

5167.12 5418.01 11164.63 3.1154 11!III6.CG 11958.. 158U1 6!BI2 12721.14 12721.15 11416ltl 42178 1'1B.112 2552.&3 

1747.40 1785.10 2215.5& 1145 180JM 2IIUI 244131 9743 11116J1 11'12.J1 00.97 1CXJ75 _12 413.45 

m.r£ 7&7.11) llrl1.12 4749 SII2.58 755.75 812.5& 3J31 &29.95 &29.85 fIUl 1715 174.96 56.14 

924.74 92IA3 l4Of.5C 7252 1840.52 1252 1840.52 775.75 812.58 3J31 &29.15 6115.92 1715 58.14 

14351.50 11911l.38 1113\.16 ., 6423.11 81123.24 lDU3 75403 8829.31 aJ54.58 B5.34 37171 9415.46 1482.55 

9301.41 1831.84 &.19 fOO 94OOA3 _.II! 12850.18 581144 a3.&4 11883.84 12140.71 4lIOII8 , • .5, 19110.71 

5783.87 5841.32 7839.16 3131 522751 516928 742131 36413 5557:1 5557.40 5ZI3.&8 _ m8.85 IOU 

10730.71 10!i84.5C 13105.l'1 753&5 7!I4.14 l15li2.17 1143U7 !8420 19771/8 199U4 ~ 35547 l1G11O.48 1785.37 

16503.47 IS5f11.13 2267U5 1115441 14714.58 141111J6 2253\.87 91274 lK12 1G7.35 1312&.22 35G 21127.25 170 

984.83 821.55 115.17 5lIIl 1124.15 87&:t 1128.85 _ IIMJi 182.34 0.00 o 1211.19 51.4& 

1311.47 1435.65 1t8l87 4665 1435.38 918.84 1581.47 D 154O.D1 1SJ.85 524.81 1475 21l11.47 U 

314.12 343.18 435.78 lO52 .... :11.12 482A3 2182 32Ul 211427 261.5C 1175 ... .55 84.53 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

.... .67 I&S.III 716.11 !DIll 1148... IIl20 11l1.li7 7949 1018.11 SM. t~JI IM8 II1S.1O 197.53 

211. 

21. 1t57.5& 1011. 111.71 .. '1117.71 152W 175U1 ?Ifill 22IU3 1554.G7 13t4JI 4742 EJI 111.77 

22. a.1O 4871.11 IitJl 31070 1113.11 64M.31 II!iIi3.52 38471 &:II2.5Ii &6t751 !iI29.85 13731 8878.84 1479J1 

23. 

24. am 8IiI21.24 11112.31 BI7 fIIU7 •. 13 11111.11 11&434 103115.44 la5A4 11014.72 $111 t4424. 211&3.15 

2S. 32IZUI 31511.17 2Jl7oM t~ 1818.42 2IJlOJ2 a54 11. 1114.11 87.. 154U1 4351 m7.96 3IU& 

a. :rIIIZIJI 31511.17 a:IlII ,..:1348.15 35470.31 441Jf1t77 185541 3Ca 12 3445A3 31916J8 tJII05 47lII!i 5GJ.24 

341.. 3GII 551145 2Ii37& .,17 1IIU5 3!iII3.I2 21722 1724.11 1114.. 3221.45 112l18.. &.11 

21. lM17.12 lDU1 273111.18 ts. 11St8.4D 19355.10!ll2l.16 .. 2D1SI.1O 2II1U 2ZlR.42 ~1 211Z51 4771.110 

29. 111.13 3!iUI 43.S2 111 ••• UI n.m 10... 0.GO 1U7 62 4!U4 O.GO 

:II. 114.71 3Ui 23.11 101 51.51 25.78 9.01 101 54.12 O.IKI 211.71 • 76.13 om 
31. 47.51 23.07 om OJI 6 24.52 UI 0.21 :tUB om 
32. 3.72 3.1& 115 16U32.841Ui 48 21.21 21.21 U • 21.54 om 

MI.!II IIlG 7 J4 • 154.14 O.IKI 77. ZI 1&'1.16 J7.so 4UR 231 22758 O.IKI 

·Progress tor ~ Is as per the IaIeIII AIpDfts raceIwcI trom !he SlatII/UTs. The Man:h 2fXf1 report Is due bam number 01 S1ateIIUTs. 

SI.t*I. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

SIBle ... CIIntnII A.b::stb7, CtInInJI ,....., lJIiIi:uIion 01 Funds, 
Numbsr of RoI!Ids contnJcIBd undti1r PMGSY 

(Rs. In Lakh) 

MaIi:II,... f1IIII l.aIgII it MIcIIaR AllIIN FWIdI l.aIgII it MaIi:II ,... FIIIII l.aIgII it AIIIaIDI .... 
~I ...... (c.j ...... ~1"'Km ~I 

3 5 6 • 10 II 12 13 14 15 

90.00 118.97 117.83 ~.. 100.00 183.58 10&.79 1404.35 100.00 155.090 239.04 2CI8O.07 105.00 100.000 

35.00 16.10 28821 52.00 52.00 3.2D 88.91 52.00 54.22 50.86 218.28 57.00 

75.00 164.52 113.82 183.01 178.00 136.82 255.88 m.80 178.00 291.05 408.07 1148.78 181.00 

150.00 29.58 10&.90 248,47 332.00 324.29 17S.94 78Ul 332.00 524.48 386.96 1!02.20 337.00 494.3 

87.00 184.1/ Z78.07 914.25 moo m.21 442.19 -.oil 235.00 40.52 527.11 2351.74 240.00 

s.oo 0.17 0.00 5.00 0.15 1.84 5.00 0.00 0.00 5.00 

50.00 82.25 421.75 .00 • .01 79.88 652.85 Ml.oo 117.20 97.63 541.15 IS.OO 32.55 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

lB. 

19. 

20. 

2'1. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

5I.Ho. 

1. 

2. 

wn'ttsn AnswtIlB VAISAKHA 7, 1929 (Saka) 370 

8 10 11 12 13 14 15 18 

20.00 28.D4 33.2ti 155.07 25.00 211.11 4U2 321.68 25.00 2IlO.43 101.48 331.58 30.00 

80.00 12.85 63.55 276.31 132.00 127.00 122.73 1361.72 82.00 138.90 158.13 1238.93 87.00 

20.00 20.00 5.71 33.67 80.00 70.35 16.95 25.25 80.00 26.04 42.42 65.00 

110.00 95.08 932..48 195.00 135.112 64.78 5111.47 170.00 56.83 43.82 25U7 175.00 

95.00 42.90 473.78 105.00 1«1.55 57.58 1m.09 105.00 45.73 94.83 223.01 110.00 4.86 

20.00 10.39 1&.00 146.78 25.00 42.41 15.78 46.52 25.00 15.00 1624 29.68 30.00 

213.00 213.00 438.51 178628 535.00 295.14 587.72 2961.98 435.00 825.00 878.37 3079.87 4«1.00 

130.00 31.15 829.87 1«1.00 14U2 178.32 372.42 1«1.00 103.42 132.45 1417.63 145.00 100.00 

20.00 18.00 0.00 3IM.77 28.00 6.33 2921 282.58 28.00 8.54 3012 33.00 

35.00 10.112 53.85 «1.00 7.50 11.18 75.07 «1.00 14.22 27.45 45.00 

20.00 46.«1 46.68 378.53 27.00 80.99 43.94 174.37 27.00 27.00 2921 83.82 32.00 19.39 

20.00 Iloo 2429 828.81 25.00 54.61 20.86 355.78 25.00 28.48 9.50 30.00 

175.00 175.00 268.89 1036.31 268.00 29029 377.36 141M.44 26loo 464.86 487.30 1796.02 273.00 

25.00 17.02 112.92 30.00 48.90 51.60 96.86 30.00 80.63 53.44 427.16 35.00 

130.00 451.«1 450.16 3502.00 286.00 425.14 60827 «114.99 229.00 616.86 1087.79 5112.45 234.00 300.00 

20.00 19.17 206.08 25.00 «129 30.36 191.99 25.00 36.2& 4121 108.03 30.00 30.00 

80.00 79.78 79.66 367.30 85.00 58.95 52.22 501.00 85.00 20.00 60.63 455.63 90.00 SO.OO 

25.00 19.82 87.72 35.00 19.79 18.09 3.60 35.00 71.43 33.77 15727 40.00 

315.00 315.00 447.02 816.30 445.00 503.88 367.68 2452.87 370.00 100.00 658.46 2178.10 375.00 

60.00 30.16 107.67 95.00 1429 28.55 92.61 95.00 12.79 50.82 77.88 100.00 

135.00 270.00 237.51 657.112 221.00 34428 295.95 1220.02 221.00 46.42 365.97 841.88 226.00 51.57 

Total 2220.00 2105.65 3077.45 15543.77 3882.00 3754.53 4091.66 22785.44 3480.00 4415.12 6060.68 24883.72 3615.00 737JfJ 

Allocstion, RtIItNIM and expsndiIulfl under ARWSP (NoITT18I+DDP+NsIunII CsItuniIies) 
during /ssl thn1e ytJIllS and culTBI7l year 

(Rs. in lakh) 

2 3 4 5 6 7 8 9 10 11 12 13 

AncI1ra Pradesh 137«1.40 16418.4 16418.4 21032 25080.29 16036 ZOO84.OB 27221.88 24155.23 29530 4921.71 

Arunachal Pradesh 6125 6825 7645.94 9060 10674.54 10518.16 9843 13663.78 4600.36 11241 1873.54 
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2 

3. AssIn 

4. Bhr 

5. ChhaIIi!igarh 

6. Goa 

7. GI$nt 

8. HaIyIna 

9. ttm.:haI PrIdeIh 

10. .IamRN II1d KasIIIIir 

11. Jdhand 

12. KamaIaka 

13. K8IIIa 

14. MaIIIp PrIdeIh 

15. MaIwasNra 

16. ManipII" 

17. MePJaya. 

18. IIzaaIn 

19. NagaIand 

20. Orisa 

21. P\qIIJ 

22. RajIaIwI 

23. SiIdcin 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

TlIIIiI Nadu 

T.". 

UIar PnIdeIh 

l.IIanmIaI 

Will BqaI 

ArIiaIIwI IIId NiI:oIa' 
IsIiI1ds 

Oadra IIId Nagar HMI 

o.nan IIId Oil 

3 4 5 

10331 9565.62 8524.9 

7405 111M 1.03 5829.42 

2663 2269.8 15672 

121 0 551.33 

6698.35 &696.35 &696.78 

'l707.oo 'l707 27aT 

5438.20 54382 52!M.37 

12868.60 12833.6 14067.19 

2949 2752.83 1728.84 

11m.55 12677.44 11836.16 

3946.00 4401 4401 

7745.00 7945 fJIf17 .95 

15971.00 15971 19175.9 

2103.00 2103 2483.5 

2422.00 2613.87 2963. 

1737.00 1810 1810 

1782.00 171rl 1583.oa 

61134.00 61134 5514.83 

2815.00 2815 21117.29 

211239.90 30439.78 23288.11 

731.00 731 745.12 

7125.00 8484.13 am 

2148.00 1575.13 _28 
12991.00 13455 12381.3 

3005.00 3265.47 3961.9 

8527.00 827021 8555.11 

5.63 21111 238.45 

3.75 o o 

0.00 
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6 7 8 9 10 11 

152110 14800.63 111614 1&601 11372.37 140211.89 

15324 15324 6864.93 1655713008.85 13400 

5154 5020.44 2738.5 5839 6548 4808. 

193 182.45 96.08 226 127 123.81 

12339 12789.16 12650.63 13181.58 14033.08 .,1.38 

3590 4193.8 2612.54 5552.63 5312,83 473827 

10805 11895 11911.3 9708.88 t5820.88 5071.77 

20073 23671.5 18278.97 23487.79 23314.67 12108.38 

5529 6307.28 392124 8474 3831 2839.18 

17555 21208.99 2188.05 

52116 8170.65 4914.1 

15101 15039.88 15483.73 

27591 33235.88 D8.4 

3110 2713.87 84527 

3583 3190.1 3243.84 

25611 25lI927 2488.87 

2837 21147.78 1647.05 

12«15 13880.94 _.56 
3642 4134.81 3754.91 

19502.4 

6216 

24336 17492.63 

8216 5474.87 

11759 19733.4 7418.57 

32232 38152 21197.52 

3379 11119.5 1033 

3883 5104.58 249U5 

2791 4271.38 1419.82 

2865 2!11181432.5 

8212 9722.58 7200.45 

3854 _ •. 18 

44034 48135.34 354911.83 41489.. 31488.3 a53Jl 

1083 1283.88 1121.56 1175 1630.77 a.5 

11675 13153.116 9374.&2 

3178 3199.88 3255.38 

24784 28372.1 18134.01 

5725 8559.12 5533.11 

13308 15078.33 14238.11 

9.37 1747.51 0 

625 0 0 

o 

12047,.22 lmJ5C 

3453 4577. 3358.9 

27990 28389.4 84 

6707 8329.38 45118.48 

14082 171114 7879.61 

32.73 0 0 

5.92 

13.53 

o 

o 

o 

o 

12 13 

,_ 3159.85 

27fI7 0 

9585 1599.Q9 

331 0 

20589 _.94 

9341 1558.79 

11748 1157.58 

32912 5482.05 

11388 0 

27851 4841.86 

8293 1382.14 

25182 4193.67 

40440 6738. 

., 0 

4448 741.03 

31. 531.2 

3212 2814.18 I. 2814.16 

5291 .,.87 

lIII072 10111.81 

1342 223.71 

180lI0 3181.63 

40151 l1li81.89 

40151 .,.89 

1!130 1aA 

19137 31 •. 41 

o 0 

37.5 0 

o 0 
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2 3 4 5 6 7 8 10 11 12 13 

32. Delhi 2.81 4.69 o o o 31.25 o 

33. Lakshadweep 0.00 o o o 3.64 o o o o 
34. Pondic:heny 2.81 100 o 4.69 o o 38.72 o o 31.25 o 

35. Chandigarh 5.48 

Total 192110 201787.8 189013.3 315750 352170.6 278493.5 335100 353242.7 259156.7 475701 71569.96 

"Expenditure reported by StatasIUTs till 20.04.2007 

51.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Collflrsge of Habitations undsr RUIIII Water Supply Prog/aInmB dudng IssI IhffHI ytNlfS snd cumml ytNlr 

StateAJT 

NC 

2 3 

o 
92 

Assam 67 

Bihar 10 

2678 

Goa 3 

56 

o 

o 

Janvnu and Kashmir 117 

578 

o 

Kerall o 
5287 

95 

Manipur 17 

211 

2005-06 

PC Total NC PC Quality Total 
Affected 

NC PC Quality Total 
Affected 

4 5 6 7 8 9 10 11 12 13 

4129 4129 347 2423 524 3294 1120 3385 495 5000 

162 254 124 201 o 325 12 T7 89 

4488 4555 94 2334 o _ 71 1894 1965 

5 15 1217 405 3 1625 4854 3899 8353 

1119 3797 5002 5316 11 10329 3276 4780 8056 

22 25 o o o 

874 930 34 586 414 1034 41 906 482 1429 

473 473 o 365 50 415 o 383 93 476 

1770 1770 o 1950 1950 316 2659 2975 

223 340 76 387 o 483 15 26 41 

1572 2150 663 1388 49 2100 974 583 51 ,. 

6030 6030 48 2885 950 3883 0 2310 232 2542 

1083 1083 0 2123 26 2149 59 693 60 812 

5385 10672 2571 787 132 10390 3250 5534 86 8870 

2150 2245 179 2500 127 2B06 52 2464 45 2561 

53 70 39 41 o 80 44 61 105 

180 391 159 286 27 472 243 241 16 500 
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1 2 3 4 5 6 7 8 9 10 11 12 13 

18. 12 162 174 18 86 26 130 9 33 

19. 7 39 46 25 81 19 125 11 3 14 

20. Orissa 5528 0 5528 9763 1490 256 11509 4586 552 288 5406 

21. 305 320 628 796 860 45 1701 156 476 48 680 

22. 674 10559 11233 647 12603 96 13348 862 8122 423 rm 

23. o 120 120 0 120 o 120 0 as o 85 

24. Tamil NIdu 3013 87 8520 2Irl1 5612 ~ 8338 204 58D3 

25. o 247 247 0 204 o 204 58 8 151 215 

26. 92 0 92 4416 9S38 412 14366 2330 8966 541 9837 

'[1. 194 199 393 180 304 o 421 1059 1480 

28. west Bengal 2693 2906 SS99 200 2100 64S 2945 118 1542 5 1885 

29. AndamiII and tIcobar Islands 0 o o o 63 63 o 31 31 

30. Dadra and Nagar HMi 

31. DImII and Oil 

32. Deli 

33. 

34. 

Total 

NC : HoI Covered 

PC : Parllally Covered 

SI.No. 

1. 

2. 

3. 

3. 

5. 

Name of 
the State 

2 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Delhi (CAPART) 

Goa 

58 59 14 22 o 36 5 4 

o 2 2 o o o o 

o 71 71 o 11 33 104 o 31 

21731 47I0Il IiII&39 28&33 84032 4550 97215 ~ 52411 

Funds RtNt!Jassd undtlr IWOP dtuing IhtI psriDd 2fJ04-05 to 200tJ-07 

2004-05 

3 

2958.32 

434.63 

1723.96 

0.00 

0.00 

4 

4046.95 

990.00 

2026.44 

0.00 

24.10 

2006-07 

5 

3563.06 

951.41 

2295.67 

0.00 

0.00 

9 

11 

3380 78476 

Total ReI ..... 

6 

10568.33 

2376.04 

6046.07 

0.00 

24.10 
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2 3 4 5 6 

" 6. Gujarat 1072.40 2418.52 2713.08 6204.00 

7. Haryana 512.40 594.32 547.99 1654.80 

8. Himachal Pradesh 1345.22 2662.514 1822.549 5830.28 

9. Jammu and Kashmir 422.915 1120.45 661.74 2205.11 

10. Jharkhand 205.65 303.250 232.928 741.83 

11. Kamataka 2466.935 2495.94 3206.49 8169.36 

12. Kerala 159.70 778.17 260.05 1197.91 

13. Maharashtra 1660.06 2051.93 2010.38 5722.37 

14. Madhya Pradesh 2906.39 4898.83 3111.57 10916.59 

15. Orissa 1457.37 2307.44 2062.00 5826.81 

16. Punjab 193.88 302.87 350.80 847.55 

17. Rajasthan 2121.18 2401.666 4276.320 8799.17 

18. Tamil Nadu 2470.624 2600.44 2692.45 n63.52 

19. Uttar Pradesh 1802.86 3222.78 4736.16 9761.80 

20. Uttaranchal 1227.52 1688.02 1123.21 4038.81 

21. West Bengal 156.90 464.57 627.18 1248.66 

Total 25299.00 37398.9948 37245.1099 99943.104 

North E8ItIm StIles 

1. Arunachal Pradesh 804.050 1061.365 2583.769 4449.18 

2. Assam 321R..n 3373.90 3102.23 9678.90 

3. Manipur 545.87 553.52 1634.93 2734.32 

4. Meghalaya 194.38 804.01 1202.51 2200.91 

5. Mizoram 974.03 1122.00 857.86 2953.88 

6. Nagaland 1711.46 3886.19 1098.17 6695.82 

7. Sikkim 324.27 165.55 274.95 764.n 

8. Tripura 386.83 308.48 538.08 1233.19 

Toial of NE 8143.47 11275.0052 11292.50 30710.973 

Total 01 IWOP 33442.467 48674.000 48537.609 130654.0n 
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NR:- Not Repofted 
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Pt1dr:IImIInce 01 NFFWPINREGA duting 2()()I-IJ5/o 2(J(J7.(J8 

2ooN18 

CenIIII CInIIII EJpandUt EIIpqmn CIIdIII CenIIII EIpanIIIuII ~ CdII EIpIndUI PnIn days CIIIbII 
Malian ..... ....... AIocIIkII ..... ....... ..... In iIIItI RIlla 

Ilk iI IIIdI) Ilk illlillh) 

12214.72 12214.72 411&.71 38A8 271118.13 31X174.83 1 •. 75 187,07 102S41.46 51253.51 878.77 1823.27 

190.lIl ttD.8II 117.27 &.76 1450.85 221.34 4.53 0.00 

'_.19 18645..79 481.. 1.33 37100.61 336IiO.13 1051.. II1U4 211550.85 G7.85 572.12 4487 .. 

21411.54 lI4IiI.54 7778.31 SolI6 51112.18 521154.12 27538JI3 228.91 54831.31 557115.55 310M 4344J3 

10410.19 10410.19 6383.51 130.15 23181.35 2M..35 241 •. 14 257.42 71850.74 55240.34 .1.43 5548.48 

3IMJ8 3IIIUII 234.51 3.82 B5..13 IIZ5II.87 4617.72 77.55 7433.14 .a.27 84.57 915.45 

281..85 281.85 1M! 0.00 127.12 1187.83 335.115 4.56 _... 2141.12 24.12 a. 
:m.91 3D3.91 200.58 1.72 676.75 1236.75 315.43 3.87 4187.64 2121. 21.10 0.00 

4114.211 4114.211 145J7 0.111 11OD.~ 1fI5.5O 7114.5& 0.00 4138.37 1217.01 32.31 340.33 

22595.111 22595.111 •. 16 13.33 SD31UO 53348.03 41814 41G.87..... _43 ... T¥I.D.77 

2!125.31 2lI35.3I 176.15 4. II 1514.20 7II!il21 2IIB2.28 35.35 241150.. 2D504.42 =..01 2173.31 

547.14 547.14 125.37 0.21 1218.3& 11 • .18 121.14 0.211 ma.sl 1424.61 20.48 

'_.31 lli1DB.32 6787.57 114.07 35201.76 47&23.10 41Il10.52 525.76 t9CIM4.2O 1518.83 1711.77 211324.58 

1541J5.26 lM5.26 1912.12 0.00 3405A7O 2357.12 0.00 21815.64 17461.16 1!18.21 1106.79 

318.22 318.22 2IlUI 5.21 _11 1351.41 718.51 1211 3132.81 Il5O.IIO sa _79 

543.85 543.85 150.14 1.16 1212.,. 2063.95 211.57 2.51 3004.. 1805 .. 18.42 147.41 

115.52 15.52 93.35 0.00 21.281 877.3& 111.116 5.71 0.111 

455.72 455.72 m..a 0.00 1015.71 1031.211 "" 0.00 87.11 1327.11 11.12 333Jl 

22283.67 22283.87 14121.. 210.27 .,.os !GI08.G6 28187.13 461.13 7671OA8 SClUl 111.34 3157.11 
71U2 718.32 __ 

3532.11 3532.88 2a.55 

315.73 315.73 l!i11.OO 

4851.511 4151.511 2&52.41 

1543.37 1543.37 544.31 

26311.11 21318.11 1112.07 

1014.16 1014.86 

11448., 11448.61 1151.21 

0,111 1515.O!1 182O.D11 lUI 7.115 4805.75 2220.00 15.57 0.00 

33.14 1&.511 12OOU8 mo. II 78.87 _,.oo!i8332.73 912.79 _ 

1.20 103.70 1074.111 • .at 2.47 2331..50 248.13 2.34 

28.12 11111:lA5 11173.45 6548.71 115.24 17321.2t 1281t211 151.18 

0.00 

0.00 

15.31 3438. _82 2124,07 lU6 3234.. 42CII.7I 45.74 103S.22 

2UII 38731.53 37515.13 1501S.85 182.14 577S4.I8 l1852li.28 617.84 637Ua 

0..50 _.. '2110.77 881J4 16.73 4470.80 3127.53 58.75 

43.42 25C16.31 2I7IU2 11221.82 2II.D4 3&8.84 31141.71 345.71 3158.23 

201900.00 2/)1045JIO 57720.42 115.18 "".111 445015.00 ~1532.70 3IM3.57 8l81li5.57 1IIM72l24 8044.S8 73634.00 

NREGA Is demand gIYM 1Cheme. 
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Building 0' Royal Faml"" of RaJ •• than OccupIed 
by the Government 

3685. SHRI SUBRATA BOSE: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the details of the royal families of Rajasthan 
whose buildings (Houses) In Delhi have been occupied 
by the Union Govemment; 

(b) the amount paid by the Union Government for 
Jaipur House. Bikaner House, Patiala House and Jodhpur 
House out of these; and 

(c) the details of the amount paid for the rest of the 
buildings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The 
Ministry of Urban Development does not gather the details 
01 the royal families whose buildings (Houses) in Delhi 
have been occupied by the Central Govemment. 

(b) Jaipur House was purchased for Rs. 3.00 Crores. 

Bikaner House is which the State Govemment of 
Rajasthan except a small portion of the House which 
has been taken on rent. 

Patiala House was purchased in 1959 for a sum 
As. 11.67 lakh. 

Jodhpur House was taken on rental basis from the 
State Govemment of Rajasthan in 1948 and was released 
on 1.8.1960. 

(c) Building-wise amount paid for the rest of the 
buildings is as below:-

Building Amount Paid 

Jaislamer House Rs. 7.34 lakh 

Dholpur House Rs. 10.47 lakh 

Kota Hollo'*' Rs. 14.07 lakh 

(These were purchased by the Government of India on 
18.7.1970). 

Udiapur House: This was taken on rent on 21.1.1952 
by the Government of India and was transferred to Delhi 
Administration on 28.5.1965. 

/TnmsllllionJ 

Opening of Branches of Rural Bank 

3686. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government has taken any steps for 
opening branches of rural banks in the uncovered districts 
of the country; 

(b) if so, the details thereof; 

(c) the names of uncovered districts in the country 
where the branches of rural banks are proposed to be 
opened during 2007-08; and 

(d) the time by which these banks branches are likely 
to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
In pursuance of the Budget announcement in this regard 
for the year 2007-08, RRBs have been advised to 
undertake an aggressive branch expansion programme 
and open at least one branch in each of the uncovered 
districts of the country. All the Regional Offices of 
NABARD have been advised to: 

• To guide the RRBs to prefer applications for 
extension of area of operation to uncovered 
districts in the State. 

• To convene State Level Coordination Review 
Committee (SLCRC) meetings immediately and 
based on the consensus arrived at. to allocate 
such of the uncovered districts to RRBs keeping 
in view factors like financial health. business 
level. convenience of operation, etc. of RRBs. 

• To monitor the receipt of applications for branch 
licence and fumish the same to the Empowered 
Committee of RBI for its approval for opening 
the branch at the earliest. 

(c) and (d) Of the uncovered districts, notifications 
have already been issued to cover 15 districts as indicated 
in the enclosed Statement-I. Further, proposals are under 
consideration to cover 16 districts as indicated in the 
enclosed Statement-II and the notifications for the same 



383 WIIt'tsn AIasMeI5 APRIL 27, 2007 to 0tItIIIIi0ntI 384 

wiH be issued shortty. As per the Budget Announcement ..,.,.", II 
2007-08 in this regard, efforts win be made to cover all 
the uncovered districts during the Financial Year PmposaJs undtN ctJI'I8idt!IMtion to tXM!Jr 

2007-08. On the extension of area to uncovered districts, UI1CO'AIIWI 16 DIst1ioIs 
RRB branches will be opened in these Districts. 

SI.No. Name of State 

Statement I 
1. Andaman and Nicobar Islands 

NotiIicaIions issued for collWing following disII'icIs out 2. AnInachaI Pradeah 01 uncollWtlld dsIrit:Is 
3. Aam 

SI.No. Name of State 
4. Dadra and Nagar HaveIi 

1. Andarnan and Nicobar IIIand& 
5. Daman and Diu 

2. Arunachal Pradesh 
6. Goa 

3. Assam 

Dadra and Nagar HaveIi 
7. Gujarat AhrnecIatIad 

4. DiaIric:I (1) 

5. Daman and Diu 8. Haryana 
6. Goa 9. Himachal Pradesh 
7. Gujarat 

10. Jammu and Kashmir 
8. Haryana Kamal (1) 

11. Jhalldvlnd 
9. Himachal Pradesh Lahaul & Spiti, 

Sirmaur, Kinnaur, 12. I.akahadMIap 
Solan, ShinIa (5) 

13. Madhya Pradash 
10. Jammu and Kastwnir 

14. MahatIIhIra 
11. Jharkhand 

\..akshadweep 
15. ...... East GIro .... 

12. West GIro HIla, 
13. Madhya Pradesh BeIuI (1) SauIh GIRl ... (3) 

14. Maharashtra 16. Nagaland 

15. ~ 17. New Deli 

16. Nagaland 18. P1.I1jab lucIIIana (1) 

17. New Delhi 19. Sikkim 

18. Poojab Jallancllar (1) 20. Tamil Nadu TIIUChirIpaIi. Karur. 

19. Sikkim NagapaItinam. 
PIIIIIIbIIur, 

20. Tamil Nadu Tiruvannamalai, ThIni,TtrUV8lUr, 
Kanc:heepurarn, Erode, CoinbatoI8. NiIgiriI. 
Namakkal, Vellor., ThanjIMIr (9) 
Tiruvallur, Kanya-
KII'nar (7) 21. Uttar Pradesh Bagpat and 

21. Uttar Pradesh 
Saharanpur(2) 

22. Ultarandlal 22. UltarIIIChaI 

TOIaI 15 Total 16 
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(English! 

World Bank lending to India 

3687. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pleased to slate: 

(a) whether the World Bank lending to India has 
touched $ 4 billion as reported in 'The Hindustan Times' 
dated February 13, 2007; 

(b) if so, the amount of interest paid on such lending 
amount by the Government; 

(c) whether the Government proposes to restrict its 
lending from World Bank; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 
The World Bank commitment (IBRD Loans and IDA 
Credits) for new projects to India for the financial year 
2006-07 (1st April 2006 to 31st March 2007) was US $ 
2.45 billion. 

(b) Interest calculations for International Bank for 
Reconstruction and Development (IBRD) loans are based 
on UBOR plus a variable spread. However, as IBRD 
loans have a grace period of 5 years, no interest has 
yet been paid on the commitments during FY 2006-07. 
No interest is payable for International Development 
Association (DIA) credits. 

(e) No, Sir. 

(d) Does not arise. 

Power Generation Capacity of NTPe 

3688. SHRIMATI NIVEO ITA MANE: 
SHRI REWATI RAMAN SINGH: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of POWER be pleased to state: 

(a) the present power generation capacity of NTPC's 
power stations in the country; 

(b) whether NTPC proposes to invest a considerable 
amount to expand its power generation capacity during 
the next five years, as reported in the 'Times of India' 
dated March 17, 2007; 

(c) if so, the details thereof; 

(d) the estimated power generation capacity likely to 
be added the NTPC during the next five years; 

(e) whether NTPC is planning to take loans from the 
Asia Development Bank for the purpose; and 

(f) if so, the details in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) The present installed power generation 
capacity of NTPC Ltd. is 27,404 MW including 1,054 MW 
in joint venture. 

(b) and (c) NTPC Ltd. plans to invest Rs. 1,60,732 
crore during the XI Plan in capacity additional coal mining, 
Uquefied Natural Gas (LNG) terminal, joint Venture(s) and 
Renovation & Modernization (R&M), etc. 

(d) The estimated capacity addition by NTPC Ltd. 
during the XI plan (2007-2012) is 22,600 MW. 

(e) and (f) NTPC Ltd. has signed a loan agreement 
for US$ 300 million with Asian Development Bank (ADB) 
on 21.09.2006. The proceeds of the loan shall be utilized 
to part finance the capital expenditure of Sipat Super 
Thermal Power Project (STPP) Stage-I (1980 MW). Sipat 
STPP Stage-II (1000 MW) and Kahalgaon STPP 
Stage-II (1500 MW). Tm date, NTPC Ltd. has drawn and 
utllized US$ 141 million out of the US$ 300 million ADB 
loan. In addition to this, NTPC Ltd. is also exploring the 
possibility to tie-up another loan with ADB for its various 
ongoing (projects under construction) and new projects. 

Sharing of Information on Suspicious Transactions 

3689. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI SHAILENDRA KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Union Government proposes to aUow 
the Financial Intelligence Unit (FlU) to have MoUs with 
,its counterparts in other countries on sharing of information 
on suspicious transactions; 
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(b) if so, the details in this regard; 

(c) the names of countries with whom the 
Govemment proposes to share information on such 
transactions; and 

(d) the extent to which money laundering in and out 
of the country will be checked? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Government of India has authorized the Director, 
Ftnanc:iaJ Intelligence Unit, India, to enter into and sign 
Memorandum of Understanding (MoU) with counterpart 
FlIlaIlCial Intelligence Units (FlUs) in individual cases, for 
exchange of information related to suspected cases of 
money laundering and related crimes. 

(c) No country has been identified for signing MoU. 

(d) The signing of MoU will facilitate cooperation to 
gather, develop and analyze information conceming 
financial transactions suspected of being related to money 
laundering and related crimes. 

{Tmnslalionj 

Uquldlty Crisis to Contain Price RI .. 

3690. SHRI HEMLAL MURMU: 
SHRI RAGHURAJ SINGH SHAKVA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether call money rate has reached to record 
high due to withdrawal of money from the rnartceta by 
RBI to contain the price rise; 

(b) if so, the details thereof aIongwiIh the reaction of 
the Government thereto; 

(c) whether the scarcity of money created by RBI 
has been fulfiHed by some other sources; 

(d) if so, the details thereof; and 

(e) the areas that had not been addreased by the 
Govemment as yet in checking the price rise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 

During 2006-07, caD money rates had largely remained 
within the informal Interest rate corridor set by RBI's fixed 
repolreverse repo rates. However, In view of the advance 
tax outflows, concomitant increase in the Centre's surplus 
from As. 36,376 crore as on March 9, 2007 to Rs. 77,006 
crore as on March 23, 2007, the Impact of the CRR 
hike, sustained credit demand, extended weekends on 
account of holidays and annual closing of banks led to 
some liquidity tightening from March 16, 2007, thereby 
the daily weighted call rates, between March 16-31, 2007 
ranged between 9.42 per cent and 54.32 per cent. To 
cope with the emerging money market situation, RBI under 
Liquidity Adjustment Facility (LAF) injected liquidity 
averaging Rs. 31,124 crore daily during this period. On 
account of the reduction in the Centre's surplus with RBI, 
net injection of liquidity by the RBI carne down from 
As. 29,185 crore as on March 31, 2007 to As. 1,455 crore 
as on Apnl 5, 2007 and there was net absorption of 
liquidity during the period ApI 9-15, 2007. The call money 
rates also eased to an average of 6.87 per cent in the 
first fortnight of April 2007. 

(c) and (d) The broad money supply (M3) had 
increaaecl by 20.8 per cent as on March 31, 2007 on top 
of the growth of 17.0 per cent on the corresponding date 
of previous year. 

(e) Containment of inflation remains high on the 
agenda of the Government. Anti-inflationary policies 
initiated by the Government among other things include: 
strict fiscal prudence, effective management of suppIy-
demand through liberal import of eeeential commocities 
and strengthening of public distribution system for 
foodgrains. 

MlautlU .... on of lCNIna by Com ..... 

3691. SHRI DHARMENDRA PRADHAN: 
SHRIMATI KARUNA SHUKLA: 

WiU the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Government has received any 
complaints against certain companies which have 
misutilised loans taken from Indian Financial Institutions 
and banks in the country; 

(b) if so, the details thereof; 
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(c) whether the Govemment has laken any action 
against such companies; and 

(d) if so, the details and outcome thereof? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) Yes, Sir. 

(b) Industrial Finance Corporation of India (IFCI) had 
complained before the Company Law Board (CLS) against 
certain companies alleging mis-utilisation of loans availed 
from the IFCI. 

(c) and (d) On the complaint of IFCI, the CLB ordered 
investigation into the affairs of Mis MaMka Steels Ltd., 
Mis Koshika Telecom Ltd. and Mis Usha India Ltd. 

Separately, the allegations of mia-utilisation of funds 
availed, inter alis, from banks and financial institutions by 
some of the companies belonging to the Kelan Parekh 
Group also came to the notice of the Govemment. 

Investigations of the above companies, including 16 
companies belonging to the Ketan Parekh Group (as per 
the enclosed statement), were ordered to be carried out 
by officers drawn from Serious Fraud Investigation OffICe 
(SFIO), under the provisions of the Companies Act, 1956. 

In all the above cases, the relevant investigation 
reports have since been received and sanctions for 
prosecutions under various provisiOns of the Companies 
Act. 1956 and Indian Penal Code have been accorded. 
SFIO has also filed complaints in the matter before the 
appropriate courts. 

In addition, the copies of the investigation reports 
heve been forwarded by the Ministry of Company Affairs 
to SEBI, CBI, Income Tax Department, Enforcement 
Directorate, Department of Banking, Ministry of Finance, 
RBI etc. as appropriate, for action under their respective 
statutes. 

The lisf of 16 companies of Ketan PsreIrh Group 
InV8SligllfBd by SFIO 

SI.No. Name of Company 

2 

1. Triumph Intemational Finance India Ltd. 

2. N.H. Securities Ltd. 

2 

3. KNP Securities Pvt. Ltd. 

4. V.N. Parekh Securities Pvt. Ltd. 

5. Panther Fincap and Management Services Ltd. 

6. Panther Investrade Ltd. 

7. Panther Industrial Products Ltd. 

8. Saimangal Investrade Ltd. 

9. Classic Credit Ltd. 

10. Classic Shares & Stock Broking services Ltd. 

11. Luminant Investrade Pvt. Ltd. 

12. Goldfish Computers Pvt. Ltd. 

13. Triumph Securities Pvt. Ltd. 

14. Nakshatra Software Pvt. Ltd. 

15. Chitrakoot Computers Pvt. Ltd. 

16. Manmandir Estate Development Pvt. Ltd. 

[English} 

Sixth Central Pay Commission 

3692. DR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to slate: 

(a) whether the Sixth Central Pay Commission has 
recently entrusted Indian Institute of Management, 
Ahmedabad to examine the feasibility of having 
performance related pay in Govemment departments; 

(b) if so, the details thereof; 

(c) whether the Commission has given their 
recommendations for providing interim relief to Central 
Government employees; and 

(d) if so, the details thereof and action taken by the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. The Sixth Central Pay Commission has 
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commissioned a study by Indian Institute of Management, 
Ahmedabad to examine the correct basis of pay Increases 
and their relation, if any, to performance and productivity 
of the employees and examine the possibility of evolving 
a direct co-relation between performance related pay and 
delivery of services. 

(c) No, Sir. 

(d) Does not arise. 

Regularization of Unauthorised CoIonIee 

3693. SHRI JUAL ORAM: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to refer to reply given to the Unstarred question 
No. 634 dated March 2, 2007 regarding regularisation of 
unauthorised· Colonies and State: 

(a) whether guidelines for regularisation of 
unauthorised colonies in Delhi have since been finalised; 

(b) if so, the details thereof alongwith the list of the 
colonies which are to be reg~; and 

(c) if not, the reasons for the delay in finalising the 
guidelines for regularisation of unauthorised colonies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No, 
Sir. 

(b) and (c) The GNCTD had invited applications from 
Societies/Associations of unauthorized colonies existing 
as on 31.3.2002, seeking regularization and received 1432 
applications. Further, 107 applications have been received 
by GNCTD in response to a later advertisement inviting 
applications GNCTD has informed that verification on site 
of these applications has been taken up through different 
agencies. 

The revised guidelines for regularization of 
unauthorized colonies in Delhi are under finalization. 

RevIew of Progres. in Non-Conventlonal p~ 
Genendlon 

3694. SHRI G. KARUNAKARA REDDY: WiU the 
Minister of NEW AND RENEWABLE ENERGY be pIeaaed 
to state: 

(a> whether the Government has been undertaking 
periodic review of the progress of various schemes! 
programmes being implemented under the. Non-
Conventional Energy programme in the country; 

(b) if so, the details thereof; 

(c) whether inspite of enough potential or generating 
power through these programmes/schemea, the 
expenditure incurred thereon have been very lOW; and 

(d) if so, the steps taken by the Government to 
ensure adequate allocation of funds for effective 
implementation of these programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) Yes, Sir. 

(b) MonitOring of progress of implementation of 
various schemes/prograr of the Ministry is being done 
through periodic state/zonal and programme specific 
review meetings besides obtaining monthly progress 
repoi1s from State implementing agencies. These apart. 
site visits are undertaken, depencIng upon requirements. 

(c) and (d) In 80 far grld-interaetive renewable power 
programme is c:oncemed, the actual achievement during 
the 10th Plan (2002-07) has been 6759 MW against a 
target of 3075 MW. However, for off-grid programmes 
implemented mostly by State agencies there have been 
Issues, that Include inadequate counterpart fwlding, non-
submission of utilization certificates, etc., which have 
somewhat affected the central financial assistance ........ 
to States. Steps indicated in reply to part (b) of the 
question are being taken to address theae Issues. 

/TranslllIionJ 

3695. SHRI GANESH SINGH: WiD the Minister of 
. POWER be pleased to state: 

(8) whether the Government has put some State of 
the country in the category of under·frequency Stat .. ; 

(b) if 50, the details thereof aIongwith the reasons 
therefor; and 
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(c) the criteria fixed in this regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINOE): (a) No, Sir. 

(b) and (c) 00 not arise. 

{Eng/ish] 

Losse. Incurred by the Government due to SEZ 

3696. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has estimated loss of 
Rs. 1,00,000 Cr. due to delay in Special Economic Zone 
(SEZ) formulation as reported in the 'Times of India' dated 
April 4, 2007; 

(b) if so, the facts and .details thereof; and 

(c) efforts made by the Govemment to avoid delay 
by taking account claims of all stake holders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 
The Government has not made any estimate of losses 
due to delay in Special Economic Zone (SEZ) formulation. 

(b) and (c) Does not arise. 

FDI In In8urance Sector 

3697. SHRI RAVI PRAKASH VERMA: 
SHRI BALASHOWRY VALLABHANENI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has set up a Group of 
Ministers (GoMs) for raising FDI in the Insurance Sector; 

(b) if so, the details thereof; 

(c) whether the said GoMs has submitted its report 
to the Govemment; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 

On the recommendations of the Law CommisiosnlKPN 
Committee and Insurance Regulatory and Development 
Authority (IRDA), it has been proposed to amend the 
Insurance Laws including enhancement of FDI in Indian 
Insurance Companies. Accordingly. a Cabinet Note on 
Insurance Laws (Amendment) Bill, 2006 was prepared 
and submitted to the Cabinet, which considered the same 
in its meeting held on 21.12.2006. The Cabinet referred 
the Bill to the Group of Ministers (GOM) for consideration, 
which has yet to make its final recommendation. 

Shortage of Houses for Economlcelly W.kar 
Sectlon8 

3698. SHRI ASADUDDIN OWAISI: Will the Minister 
of HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to slate: 

(a) whether the Working Group on Housing 
constituted for formulation of 10th Plan had observed that 
around 90% of Housing shortage pertain to the weaker 
sections and stressed the need to increase the supply of 
affordable houses to economically weaker sections and 
low income category; 

(b) if so, the number of EWS houses constructed by 
HUDCO during the 10th Plan under Two MUlion Housing 
Programme of Union Government which started in 
1998-99; 

(c) whether HUDCO has achieved the target of EWS 
houses; 

(d) if so, the reasons therefor; 

(e) whether HUDCO gives preference to large houses 
rather than EWS houses for commercial purposes; and 

(f) if so, the details thereof and the steps taken! 
being taken by the Govemment to ensure that HUDCO 
construct more houses for EWS? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) As per the report of Working Group 
on Urban Housing and Urban Poverty with Focus on 
Slums for the Tenth Five Year Plan (2002-2007), the 
Urban Housing shortage at the beginning of the Tenth 
Plan was 8.89 million. 
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(b) Under the Housing programme of the Government 
year-wise details from 1998-1999 to 2006-2007 of totaJ 
dwelling units sanctioned by HUDCO in urban area is as 
under:-

10th Year Plan Total units sanctioned (Urban) 
(DUe in Iakha) 

1998-1999 5.66 

1999-2000 6.29 

2000-2001 7.21 

2001-2002 4.03 

2002-2003 4.59 

2003-2004 4.27 

2004-2005 2.55 

2005-2006 1.85 

2006-2007 0.61 

Total 36.45 

(c) and (d) HUDCO has achieved the assigned target 
by sanctioning 84-98% of the total dwelling units under 
Economically Weaker SectionIlow Income Group during 
the 10th Plan. 

<e) and (f) HUDCO is extending satantial portion 
of funds to EWS category at lower rate of intereal as 
compared to other sectors of the society to help them to 
own a house. 

Social AudIt of Profecta under NREGS 

3699. SHRI IQBAL AHMED SARADGI: Witl the 
Minister of RURAl DEVELOPMENT be pleased to state: 

(a) whether a four-day social audit of projects under 
the National Rural Employment Guarantee Scheme 
(NREGS) has found wage to be a major concem; 

(b) if so, whether the 'Rozgar Evum Suchna Ka 
Adhikar Abhiyan' which undertook the audit in Udaiur 
District of Rajasthan found that the measurement of work 
and paucity of jobs were nagging issues; 

(c) if so, the details of the main findinga made therein; 
aad 

(d) the steps being taken in this regard? 

THE MINISTER OF RURAl DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (d) Infonnation 
is being collected from State Government of RajUlhan. 

/T1tIfISIIIIion/ 

Norme for De-Hatlng of eom..-nIa 
3700. SHRI l. RAJAGOPAl: Win the Minister of 

FINANCE be pleased to state: 

(a) the detaiIa of new norms propoeed by Securit1e8 
and Exchange Board of India (SESI) for de-lilting 
companies; 

(b) whether any altemative machanism to book 
building methods has been prescribed by SESI; 

(c) if so, the details thereof; 

(d) the reasons for converting the guidelines on this 
subject to regulations; 

(e) whether any public comments have been sought 
on this issue; and 

(f) if 50, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
foUowing major changes have been proposed by SE8I in 
the dalistIng framework: 

(i) conversion of guidelines into regulations, 

(ii) a different method of price diecovery, 

(iii) requirement of minimum subscription, 

(Iv) time-lines for various activitiea, and 

(v) reporting requirements. 

(b) and (c) Yes, Sir. Concept paper on proposed 
deIisting regulations put on the SESI website for public 
comments propoaes • fixed price mechanism as against 
price discovery through book building method. Under the 
prcpoeed mechanism, the price would be higher of: 

(i) the fixed price which would be the floor price 
plus a premium of 25%. The floor price would 
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be determined in terms of regulation 20 of SEBI 
(Substantial Acquisition of shares and takeover) 
Regulations. 

(ii) fair value determined by an accredited rating 
agency plus a premium of 25%. 

(d) The Securities Laws (Amendment) Act, 2004 
amended the Securities Contracts (Regulation) Act. 1956 
to provide that a stock exchange may delist securities, 
after recording reasons therefore, on any of the grounds 
as may be prescribed in the rules. It empowered central 
govemment to make rules to provide for the grounds on 
which the securities of a company may be deIisted from 
a recognized stock exchange. In pursuance to this, it 
has been decided to amend the Securities Contracts 
(Regulation) Rules, 1957 (SCRR) to provide for the 
grounds for delisting, while the manner of delisting and 
the procedural details would be provided in the 
Regulations to be made by SEBI under the Act. 

(e) and (f) Comments were sought on all the 
proposals, including this issue, contained in the concept 
paper. This has received mixed response. However, in 
the interest of investors, it is neceasary to have the statute 
backed rules and regulations on deliating. 

{English} 

DIstrIbutIon of Loans 

3701. SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment has earmarked any 
amount to distribute as loans to marginal and middle 
peasants; 

(b) if so, the details of such amount during the last 
three years, State-wise; 

(c) the number 01 applicants and the actual 
beneficiaries during the last three years; 

(d) whether the Govemment has constituted any 
monitoring committee to supervise the distribution of loans; 

and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a> to (e) 

Information is being collected and will be laid on the 
Table of the House to the extent available. 

Va'''' Committee Report 

3702. SHRI BRAJA KISHORE· TRIPATHY: wnl the 
Minister of COMPANY AFFAIRS be pleased to state: 

(a) whether the Govemment has received the report 
of Vaish Committee on Streamlining Prosecution 
Mechanism under the Companies Act, 1956; 

(b) if so, the details thereof and the action so far 
taken by the Govemment thereon; and 

(c) the extent to which it is likely to help in reducing 
the cases in the courts? 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): (a) to (c) Yes, Sir. The 
Govemment has received the Report of the Committee 
headed by Shri O.P. Vaish on Streamlining Prosecution 
Mechanism under the Companies Act, 1956 on 
19.10.2005. The Report examines the types of cases filed 
under various provisions of the Companies Act, 1956 
before the Courts and makes suggestions for expediting 
their disposal. The Report has been examined and 
instructions issued to the field offices of the Ministry for 
fonow up of cases filed in relevant courts as per provisions 
of law. It is expected that such follow up would enable 
expeditious disposal of the cases in question. 

Hou8lng Loan for economically Weaker SectIons 

3703. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has re-classified the 
income limits to define various economic groups; 

(b) if so, the details thereof; 

(c) whether the new classification is likely to help 
economically weaker sections to get loans for housing; 

(d) if so, the detaifs thereof; 

(e) whether the Government proposes interest subsidy 
for economically weaker sections and Low Income Group 
(UG) categories; and 
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(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SELJA): (a) and (b) The Government has 
reclassified the income limits for various economic groups 
to avail loan from Housing & Urban Development 
Corporation Ltd. as follows:-

category New income ceiling effective 
from 2006-2007 

EWS Up to As. 3300 

LtG Rs. 3301-7300 

MIG Rs. 7301-14500 

HIG As. 14501 & above 

(c) and (d) The new classification of income ceiling 
will enable Economically Weaker SectionILow Income 
Group beneficiaries in finding better quality of house as 
these beneficiaries can avail higher amount of loan due 
to upwards affordability (repaying capacity) and this will 
match the rise in prices in construction materialllabour. 

(e) and (f) The Government is in the process of 
formulating Interest Subsidy Scheme for Economically 
Weaker SedionILow Income Group category. 

{Translation] 

New Edition of Constitution of india 

3704. SHRI RAMDAS ATHAWALE: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) whether the Government proposes to bring new 
edition of the Constitution incorporating an amendments 
therein; 

(b) if so, the time by which the new edition of the 
Constitution will be made available; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) The latest edition of the Constitution 
published by the Legislative Department incorporating 

therein the text of the Constitution (NInety-second 
Amendment) Act, 2003 is available in the market since 
22nd March, 2005. The printed copies of the aforesaid 
editions are available for 8aIe with the Controller of 
Publications, Civil Lines, Deihl and Vidhl Sahltya 
Prakashan of this Department 

(b) and (c) The question does not arise. 

Import Duty on Flah Net 

3705. SHRI A.V. BELLARMIN: Will the Minister of 
FINANCE be pleased to state: 

(II)"Wfie1her the Union Government has taken action 
on the request made by countrywide fish net yam 
Manufacturers Welfare Association which ntsr.us incfude 
reduction In customs duty on nylon chips; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a> Y .. , 
Sir. 

(b) In this yera's budget. basic customs duty on nylon 
chips was reduced from 12.5% to 10%. Basic 
excise duty on nylon ~ was aIao reduced from 16% 
to 12%. 

(e) Does not arIae in view of (b) above. 

[English] 

Inftow and UtIIIutIon of FcnIgn C.pltel 

3706. SHRI M. APPADURAI: WHI the Minister of 
ANANCE be pIea8ed to state: 

(a> the amount of inflow into the country of foreign 
capiIaI during each of the last three years; and 

(b) the proportion of these money invested for 
productive purpoees and in money mark8t7 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): (a> Foreign 
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Direct Investment (FDI) Inflows during each of the last 
three years are as given below: 

Financial 
Year 

2004-05 

2005-06 

2006-07 
(upto January, 2007) 

Amount of 
FDI (in US $ miUion) 

15,366 

20,214 

23,223 

(b) The present Data Reporting System does not 
generate information in the amount of FDI inflows into 
money market and productive purposes separately. 

Home Loans under Priority Sector 

3707. SHRI K.C. PALLANI SHAMY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the home loans are also considered 
under the priority sector; 

(b) if so, the details thereof; and 

(c) if not, the corrective steps being taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) 
Direct and indirect advances given by banks in rural and 
semi-urban, urban and metropolitan areas for housing 
purpose for specified limits as indicated below are being 
treated as priority sector. 

Direct Finance: 

(i) Loans to individuals up to Rs. 15 lakh, for 
construction of house, irrespective of location, 
excluding loans granted by banks to their own 
employees. 

(ii) Loans upto Rs. 1,00,000/- given for repairs to 
the damaged houses of individuals in rural and 
semi-urban areas, and Rs. 2,00,0001- in urban 
and metropolitan areas. 

(iii) Loans granted by banks up to Rs. 5 lakh to 
individuals desirous of acquiring or constructing 
new dwelling units and up to Rs. 50,0001- for 

upgradation or major repairs to the existing units 
in rural areas under Special Rural Housing 
Scheme of National Housing Bank (NHB). 

Indirect Finance: 

(i) Assistance given to any govemment agency for 
construction of houses or for slum clearance and 
rehabilitation of slum dwellers, subject to a ceiling 
of Rs. 5 lakh per housing unit. 

(ii) Assistance given to any non-governmental 
agency approved by the NHB for the purpose 
of refinance for reconstruction of houses or for 
slum clearance and rehabilitation of slum 
dwellers, subject to a ceiling of loan component 
of Rs. 5 Iakh per housing unit. 

(iii) All the investments by banks in bonds issued 
by NHBIHUDCO exclusively for financing of 
housing, irrespective of loan size per dwelling 
unit. 

Watershed Development Programme 

3708. SHRI CHANDRAKANT KHAIRE: 
SHRI KAILASH MEGHWAL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has received any 
proposal from certain States including Rajasthan during 
the last three years under Watershed Development 
Programme; 

(b) if so, the details thereof; 

(c) the areas/districts covered/to be covered 
thereunder in each State; 

(d) whether funds have been released for all such 
areas/districts; 

(e) if so, the details thereof, State-wise; 

(f) if not, the reasons therefor; and 

(9) the time by which the funds are likely to be 
released for all the selected locations thereunder including 
Siker district in Rajasthan? 
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THE MINISTER OF RURAl DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) The 
Department of Land Resources of Ministry of Rural 
Development is implementing three long tenn Watershed 
Development Programmes ':fJ. Integrated Watershed 
Development Programme (IWDP), Drought Prone Area 
Programme (DPAP) and Desert Development Programme 
(DDP) on watershed basis. While DPAP and DDP are 
implemented in identified blocks (by Hanumantha Rao 
committee), IWDP is implemented in non DPAP and non 
DDP blocks. The projects under DPAP/DDP are 
sanctioned in the pre-identified blocks while the projects 
under IWOP are sanctioned through the Project 
Sanctioning Committee. The areas for sanctioning new 
projects under the Watershed Development Programmes 
are decided for each State keeping in view requirement 
of funds for meeting the demands under on-going projects, 
the extent of wastelands in the State, issue of poverty, 
backwardness, effect of drought, capacity to implement 
wasteland projects, performance of the State in 
implementation of IWOP projects and availability of budget 

after meeting the commlltecl 1iabIIIty of ongoing projects 
and other related factors. The lisIs of the prioritized 
distIict8 are sent by the State Governments under IWOP 
indicating the watershed areas to be treated. The 
priorItised propoaaIa which are not sanctioned lapse after 
due consideration by the Project Sanctioning Comnlttee 
(PSC) which inter 1IIiII, incIudee a State Govemment 
~tive. The Stat .. , however, may Include the 
proposals not recommended by the PSC in the priority 
list for the next meeting of the PSC. As such, there is 
no pendency of IWOP proposals. In case of OPAPIDDP, 
the watershed areas are selected by the ZPslDRDAs later 
on. The first installment of the project is raIeased $lit) 

moIo along with the sanction. 

(c) to (0) The areaaldi8trIcts covered in each Stale 
unct8r IWDP, DPAP and ODP during the last three years 
and the funds reteased under the three prograrrvnes 
inducing Slkar under DDP is placed at the encIoeed 
Statement· I to III. 

StIdIment I 

list of Atr1I1SIDisIricI coWJlfld undBr funds nIIt!NIsfJd undBr IWOP dtHing 2fJOtI.05 to 2006-07 

(As. in lakh) 

aIJ04.05 2IJOS.08 m47 

51.No. Name 01 .. No. III AI8a AnIoIft NImI at .. No. 01 AlII AmuII ..... 01 .. No. at AlII AmuII 
~ PIIIjIcII (II HL) "*-I PIajdIiIIIIcI PIIIjIdI (iI tIL) "*-I I'IajII:OIIId PnIjIdI iii HL) --

3 4 5 6 7 8 • 10 'II 12 13 

AndhnI PIIdeIb 

1. CIiIIoor 6000 49.50 CuIIdIIpaI 4 23000 189.750 Neb8 2 130lI0 107.250 

2. KhaInnan 6000 48.50 Ell! Godavari 6000 48.500 GuU 3 18Il00 148.500 

3. NaIganda 6000 49.50 KnngIw 2 1DO 89.000 CIiIIDor 2 1DO 89.000 

4. Medak 6000 49.50 IOaIIIwn 5000 41.250 ~ 2 1DO 89.000 

5. CuIiIIaI*I 6000 49.50 KriIIN 8lIIIO 49.500 NzImabad 8000 49.500 

6. Pr.ikasIn 6000 49.50 Madak 3 1700II 140.250 KIIinnagar 2 1DO 89.000 

7. RII1ga Reddy 6000 49.50 NaIgoh 5000 41.250 Uadak 2 12000 89.000 

8. AdIabad 8lIIIO 49.50 NeIIoIt 3 18Il00 141.500 Warangal 6000 49.500 

9. SrikaIcUam 6000 49.50 NZIIIIIIIId 2 12000 99.000 I<IIIIINn 2 12000 89.000 
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10. NizamIbId 8000 49.50 SdIIkWm 2 12500 103.125 VIZiInagIwn 2 12000 99.000 

11. ViziIrIapn 6000 49.500 Wilt Godavari 6000 49.500 

12. WanngaI 2 11000 90.750 

13. Well Godavari 6000 49.500 

Slb-T-.I 10 60000 495.00 QD.ToI8 24 139500 1150.875 SlG-ToI8 ZO 121000 998.250 

BIIIr 

1. RoIUr 5000 41.25 Araria 5000 41.25 AamIgabad 1.00 5000 41.25 

2. Kaimur 5000 41.25 AIIqabad 2 10000 82.50 Bria 1.110 5000 41.25 

3. Mngabad 5000 41.25 Bria 5000 41.25 IIIpIai 1.110 5000 41.25 

4. AIwaI 5000 41.25 ea,.rai 5000 41.25 Buxar 1.00 5000 41.25 

5. Jahnbad 5000 41.25 ~ 5000 41.25 0aJbhqa 3.00 12000 99 

6. Gaya 5000 41.25 I!hajpII' 5000 41.25 E.~ 2.00 10000 82.5 

7. !lanka 5000 41.25 Buxar 5000 41.25 Gaya 3.00 15000 123.75 

8. Nawada 5000 4125 Gaya 2 10000 82.50 Jamui 1.00 5000 41.25 

9. t.U1ger 5000 41.25 GopaIgIIq 5000 41.25 .JehanabId 1.00 5000 41.25 

10. Kainv 5000 41.25 KaIiIar 1.00 5000 41.25 

11. ~ 5000 41.25 KftIgrI1 1.00 5000 41.25 

MuzaIIarpIr 5000 41.250 l.aIcIisani 5000 41.2!iO 

NIIanda 2 10000 82.500 t.bIger 5000 41.250 

Patna 5000 41.250 NawIIda 5000 41.250 

PIInea 5000 41.250 PImea 5000 41.250 

RaNIs 2 10000 82.500 ~ 5000 41.250 

SIIeiIqua 5000 41.250 W. QIamparwI 2 10000 82.500 

SiIInrIi 5000 41.250 

Slb-TCItaI 9 45000 371.25 QD.ToI8 22 110000 907.500 SlG-TDIaI 23 112000 924.000 

CIdIaIIIIgIrb 

1. Krier 5000 41.25 IlhamIaIi 5000 41.250 8a&tar 5000 41.250 

2. ~ 4400 36.30 Durg 4 19668 162.261 BiIaspur 5000 41.250 
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3. DhImIari 5044 41.61 JqirOllqla 3 ,. 122.846 Dt8IIIIri 8354 52.421 

4. Ra;a1dgiDi 5000 4125 .... 2 ., &11.300 DIIg 3 1-.. 107.966 

5. Rai!u 5000 4125 KBer 5000 41.250 ... a.. 2 9236 76.197 

6. MahasanuId 5000 4125 tca.nIIa 47'!19 39.592 .... 2110 23.100 

7. Karia 4132 34.09 Koria - 41.250 KIrIkar 5000 41.250 

8. IIiIIII!U 5000 4125 MII-..Id 5000 41.250 ~ 5000 41.250 

9. KawdII 5000 4125 RIigIIh 4500 37.125 KalIl 5000 41.250 

R1iJu 2 9792 80.714 ........... 3 1s.41 127.311 

SIW 4 1751iO 144.788 RIigIdI 51149 41.654 

RIipw 3 1_ 122.430 

Ra;aIdgIan 5000 41.250 

SIW 52Il9 43 .• 

&D-TSI 9 4357-6 359.502 SlD-Talai 21 119575 821.494 SlD-Talai 21 1a.!076 842.126 

G/IIIIIl 

1. NIIIadabad 2 10000 82.50 AIIIIIdIIbad 5000 41.250 ~ 2 10000 82.500 

2. IIeIsn 5000 41.25 BR*dIa 5000 41.250 IIInaIIdII 5000 41.250 -
3. BanaIUrIIha 5000 4125 IIIangar 5000 41.250 EIIIIudI 2 10000 82.500 

4. Khada 5000 4125 GIntiIagIr 2 10000 82.500 IIhIwIIgII" 5000 41.250 

5. SabiI .... 5000 4125 JINgIIII 3 15000 123.750 .IIngaIII 5000 41.250 

6. hw:h 5000 4125 IQaIa 5000 41.250 ....... 5000 41.250 

7. PaIIII 5000 4125 ....... 3 15000 123.750 NMIIi SlIGO 41.250 

8. BhawIIIgar 5000 4125 ......... 3 15000 123.750 PaIIII 5000 41.250 

9. an 4 2l1OOO 185.000 SIbManIII 2 10000 112.500 

10. V .... 5000 41.250 S. 5000 41.250 

11. VIdodIIa 5000 41.250 

12. Vaial 5000 41.250 

SlD-TSI 9 45000 37125 SlD-ToIII 21 105000 868.250 SlD-ToIaI 16 80000 680.000 
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1. RoHak 2 - 66.00 AmbIIa 5000 41.25 YIIIIIIIIIIgIIf 1.00 4000 33 

2. Kamal 2 7IlOO 57.75 Jnd 3000 24.75 .lind 1.00 4500 37.125 

3. KIIIIaI 4000 33.00 MeWII 1.00 4500 37.125 

4. RoHak 3 11000 90.75 AmbaIa 1.00 3500 28.875 

5. YIIIUWIIIIII' 3000 24.75 

SUb-TaIII 4 15000 123.75 SUb-TaIII 7 2tDJO 214.500 SUb-ToIaI 4 16500 136.125 

....... PrIIIIIII 

1. KiIlU aooo 66.00 Qanbe 5000 41.25 KIAI 2.00 10083 83.18475 

2. SIimIII 7IlOO 57.75 HImiJU 4150 34.24 Sinncu 2.00 10000 82.5 

3. KIPp 12 40559 371.74 HImiJU 2.00 9500 78.375 

4. MInI 3 18383 135.16 SIimIII 2.00 9500 78.375 

Simla 3 1_ 148.50 

Solan 5000 41.25 

SUb-TaIII 2 15000 123.75 SUb-ToIaI 21 935Ir2 772.135 SUb-ToIaI 8 39083 322.435 

......... 
1. Rnhi 5000 41.25 BobIo 5000 41.25 SiwJbIun (W) 1.00 7'm 62.09775 

2. GiiII 5000 41.25 Cheba 5000 41.25 SIIIiIcIIa KhaJ&awa 1.00 5669.74 46.775355 

3. GInII 5000 41.25 GoddI 5000 41.25 ~ (PaIanu)1.00 5037 41.55525 

4. Well Si1gItiun 5000 41.25 HazarIIa;I 5000 4125 RandIi 1.00 5000 41.25 

Simdega 5000 41.25 Sin;tIun (E) 1.00 5000 41.25 

SriaIa KIasawan 1 5000 41.25 

SUb-Tatai 4 20000 185.00 SUb-TaIII 6 30000 247.500 SUb-Tatai 5 28234 232.928 

..... IIId KIIIIJIIIr 

1. Poonch 5000 41.25 AnmIg 4 20000 165.00 KIhII 2.00 10000 82.5 

2. Rajaouri 4000 33.00 IIanInIja 2 10000 82.50 RajOIIi 1.00 I 5000 41.25 

3. KJ4IWIII 3000 24.75 IIudgam 2 9050 74.66 Poonch 1.00 5000 41.25 

4. AnnIIg 7000 57.75 Ooda 2 22461 185.30 K&.-a 2.00 10000 82.5 
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5. ....... 5DOO 41.25 BIrIndah 2.00 10000 12.5 

6. WIll - 41.25 ~ 1.00 - 41.25 

7. A-.. 2 10Il00 82.SO 

8. ... - 42.80 

9. ~ - 41.25 

Slj).T.,... 4 19000 158.75 IJub.TaIII 16 11711 75U18 Sla-Talli 9 45000 371.250 ... ,...... 2 4810 40.51 -- 2.00 9381.5 77.471115 

UMId 5DOO 41.25 KdIIID 1.00 78 15.18875 

KaIIIm 2 S2I5 43.44 K-..gDd 2.00 118110 87.35 

~ 3 2118t5 171.72 

1CoIIIIIDde - 23.67 

......... SIlO 41.25 

PIIIMId a458 20.28 

FIlMs .... 3 - 62.19 

1IiIIu M3II 53.05 

~S.1ifiIIIII 2 10000 82.SO 

11IiIu - 41.25 

.. TaIII 18 7S346 621.811 &boT.,... S 291181 239.117 

Gal 

1. .... Goa 2 2111 24.110 

IJub.T.,... 2 211) 24.G11O 

ICImIIIIIa 

1. Raidu 2 10000 82.50 BeIgun 5DOO 41.25 BeIgun 2.00 1OIII!i 80.Je87S 

2. HMri 5DOO 41.25 BIIIIy 2 10000 82.50 MIy 2.00 10000 12.5 

3. Shimoga 5DOO 41.25 aan.a;tagar . 5000 41.25 IIidIr 2.00 10000 12.5 

4. ~ 5000 41.25 DaIama KRIada 5000 41.25 CIa,s •• 2.00 "1M 96 .• 

S. DIMIIageI8 5000 41.25 DIvqIII8 5000 41.25 DIIIItina KnIda 1.00 5Il1O 41.25 
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2 

6. 

7. UIIaII KannIda 

8. CI1icIaIIIrgaIw 

9 ... 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

SlD-ToIII 

....... PIIdIIII 

1. TIkamgaIh 

2. GwaIior 

3. CHIaItIIpur 

4. NaIIiIgpur 

5. Sheapw 

6. MolIna 

1. VMIaba 

I. Sagar 

9. .IIbaIpur 

10. IIhapII 

11. Indore 

12. Blind 

13. __ 

14. -&Ihare 

15. 

3 4 

5DOO 

5DOO 

5DOO 

5 

41.25 

41.25 

41.25 

41.25 

10 50000 412.50 

5000 

5000 

5IlOO 

4000 -4000 

4000 

3IlOO 

3000 

41.25 

41.25 

41.25 

33.00 

41.25 

33.00 

41.25 

33.00 

41.25 

33.00 

33.00 

33.00 

24.75 

24.75 
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6 7 8 9 10 11 12 13 

5000 41.25 0IVIIIIgII8 2.00 10020 112.885 

3 151110 129.53 ...... 1.00 5703 47.04975 

5000 41.25 HMri 1.00 5008 41.316 

5000 41.25 Kolar 4.00 21900 180.675 

5000 41.25 Kappa! 1.00 6122 5O.506S 

5II1II 41.25 Shinoga 1.00 S020 41.415 

2 I. 112.50 Ucqi 1.00 ZI60 19.47 

2 13050 107.66 UIIanI KImda 2.00 12!102 1111.4415 

5030 41.50 

TIIIIIu 5000 41.25 

UIIIra KannadII 2 I. 82.SO 

SlD-TaIaI 22 113780 938.685 SlD-TaIaI 22 116714 962.891 

i 

5IiOO 41.25 1.00 5000 41.25 

5198 42.88 1.00 5912 49.3515 

5000 41.25 1.00 7412 61.1411 

C500 37.13 1.00 5IlOO 41.25 

5000 41.25 1.00 5IlOO 41.25 

5DOO 41.25 1.00 5IlOO 41.25 

!iOOO 41.25 1.00 582S 48.0582S 

5IlOO 41.25 1.00 5IlOO 41.25 

5000 41.25 1.00 5IlOO 41.25 

5000 41.25 1.00 5IlOO 41.25 

_ 41.25 1.00 5273 43.50225 

sa 44.62 2.00 10000 82.5 

8000 49.50 1.00 4830 39.8475 

4125 34.03 1.00 5000 41.25 

5000 41.25 1.00 6496 53.5112 
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16: ...... IiOIIO 41.25 RIigIII! 1.00 - 71.511 

17. MoNna saoo 41.25 RIIIam 1.00 IiOIIO 4125 

18. Neemuch 5187 42.79 • 1.00 - 41.25 

19. Panna 5000 41.25 Sagar 1.00 5000 41.25 

ZOo .RIigam 4CXXI 33.00 SeItant 1.00 5000 41.25 

21. AaIIIIII 4742 39.12 Seari 1.00 5825 48.05825 

22- SIn IiOIIO 41.25 9IIhdaI 1.00 5000 41.25 

23. Sellen 2 10IlOO 82.50 1icImgIIh 1.00 5000 41.25 

24. !hjapur 5000 41.25 UjIiI 1.00 11215 112.!i2375 

25. stftsui 5000 41.25 Vidsha 1.00 10000 82.5 

26. Ujin 2 II1!1OO 89.93 

ZT. VIdiaha 5000 41.25 

Sdl-Total 14 60000 495.00 Sdl-Teal 29 1450lI0 1196.744 Sdl-Teal 26 151. 1250.010 

IIIIIIIrIIIdra 

1. SoIIIU 5000 41.25 lIwIdaIa 5000 41.25 AnIMIi 4.00 14423 118.91197S 

2. ~ 5000 41.25 ChmIpII' 5000 41.25 AIIgIIIgIIbad 1.00 5CIOO 41.25 

3. Thana 5000 41.25 .... 5000 41.25 Bled 2.00 - 70 .• 

4. Raigad 5000 41.25 JIIgaan !iOOO 41.25 linn 4.00 19107 157.am 

5. AIInechlgar 5000 41.25 .... 2 1lIIIOO 82.50 a..dnipIr 1.00 - 46.728 

6. GadchiroIi 5000 41.25 .... !iOOO 41.25 .IIInI 1.00 51a 42.51225 

7. Nap' !iOOO 41.25 Nagpur 5000 41.25 KGIIIpw 2.00 IMI) 77. 
8. NiRIed 5000 41.25 NInIed 5000 41.25 lID 1.00 5147' 42.46275 

9. SaIara 5000 41.25 Oemnbad 5000 41.25 NIpr 1.00 -73.79825 

10. Idangabad !iOOO 41.25 Pm 5000 41.25 NInIed 1.00 8238 51.47175 

11. FIahIgiri 5000 41.25 NInIMbar 1.00 5CIIID 41.25 

12. 1IwIe 5000 41.25 o.n..tted 1.00 -42.61125 

13. WanIIa 5000 41.25 SIIIn 1.00 - 4125 

14. SiduU; 3.00 15000 123.75 
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15. SoIu 1.00 5060 41.745 

16. Thn 3.00 15589 12B.6O!E 

17. W .... 3.00 17823 147.03975 

SOOoToIaI 10 50000 412;50 &D-Talal 14 11m) 5n.500 &D-Tmal 31 156211 1288.741 

0rIAI 

1. MaIkar9ri 2 10000 82.50 AngW 2 10000 82.50 8aIagIrh 1.00 5000 41.25 

2. RayIgIda 5000 4125 cadi 5000 41.25 BaIIIVr 2.00 10000 82.5 

3. Nawrangpur 2 10000 82.50 DIogaIh 67-411 55.67 GajapaIi 1.00 5000 41.25 

4. Khunla 5000 41.25 DhrinI 4 31000 . 165.00 Ga¥n 2.00 11000 90.75 

5. Gajapati 5000 4125 GIjapaIi 5184 42.n KaInndi 1.00 5600 46.2 

6. Cuttack 5000 41.25 Ga¥n 5000 41.25 KeoIfa' 1.00 5000 41.25 

7. Jharsuguda 5000 41.25 Jaiu 4457 36.n KoI8jU 2.00 10000 82.5 

B. KearfIar 5000 41.25 Mlblgiri 1.00 5000 4125 

9. IOuda 5000 4125 Ma)utIIa1 l.OO 11200 92.4 

10. ~ 2 11080 91.41 NawnIgpur 2.00 10000 82.5 

11. tta,agadI 3 15066 124.29 NayagIIh 1.00 5000 41.25 

12. RIyagada 2 9880 B1.51 RIyagada 2.00 10400 85.8 

13. Sonepur 5000 41.25 SII1taIpw 1.00 5000 41.25 

14. &dIaIgIrh 5224 43.10 SInIargaIh 2.00 10000 82.5 

SOOoTolai 9 45000 371.25 &D-Tolal 22 112639 929.272 SlD-TaIaI 21 108200 892.&50 

,.. 
1. AmritSar 3000 24.75 fllidkal 3040 25.~ .. 1.00 4245 35.02125 

2. HosIiarpur &200 51.15 GeIozIpur 1525 12.58 

3. Sangrur 3700 30.53 GtIdaspur 2 10000 B2.SO 

4. ManSI 2500 ZO.63 IicI&Iiyaqu - 27.10 

5. Nawanshehar 2 8632 71.21 

6. PaIiaIa sooo 41.25 

Sub-Total 4 15400 127.05 Slm-Total 8 ... 31~2 259.725 Slm-Tolal 4245 35.021 
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......... 
1. ...... 5000 41.25 .... 5850 48.26 ,."" 1.00 SlIGO 41.25 

2. BnI 3 15000 123.75 ,."" 5000 41.25 8IrIn 2.00 8531 70.311075 

3. lJdaipw SlIGO 41.25 BIrIn 5387 44.44 IIMIa 6.00 211lIOII 241.7245 

4. Ajmar 2 10000 82.50 BhIwIra 2 10000 82.50 Ibd 2.00 IIIi87 78.Im5 

5. KarU 5000 41.25 IIInti 2 103119 85.79 ai1afIIIh 4.00 18DCIO .75 

6. I)qa 5ODO 41.25 a.IIDIgaIh 5IIIJO. 41.25 DaI 1.00 5U1 42.(115 

Due 2 10119 83.48 DhaIptr 3.00 ,. 132.4125 

IlIaI!u 2 lQ2110 .... .... 1.00 531. 43.8735 - 4891 41.18 ...... 2.00 10771 88.11. ...... SlIGO 41.25 

KGta 5000 41.25 

.- 3 13150 115.09 

SiRn 5000 41.25 

Tn 2 11000 111.75 

Slb-Talill 9 45000 371.25 Sdl-ToIII 21 
1_ 

882.828 Sdl-ToIII 22 1011252 901 .• 

T ... NIdu 

1. TIIUVlIIU 483B 40.74 CoiRIIIDIt 3 152115 125.94 IlinrIIP 1.00 5000 41.25 

2. Kri8IIIII;ri 5000 41.25 IIwmIpIIi 2 taIOO 82.50 ~ 1.00 5000 41.25 

3. T richiapaIi 5&11 41.61 ....,.. 2 1GIIIIO 82.50 KIN' 1.00 - 41.25 

4. T IIIIIIIveIi 4500 37.13 EnIde 3 13800 114 .. KriIhnIgiri 1.00 55110 4U75 

5. SivIgIngai SlIGO 41.25 KInI" 5000 41.25 MIIbIi 1.00 - 43.1475 

6. 1lw:IcNw&i 5000 41.25 ICIiIIIIIgiIi 5000 41.25 NnIIIcII 1.00 - 41.25 

7. VIIUIbnIgar 5000 41.25 MIIbIi 5100 42.CI 1N:IIiIppII 1.00 5000 41.25 

8. PeflIIIbaU SlIGO 41.25 ........ 2 - 82.24 'TiIMIIanIIIi 2.00 1_ 82.5 

9. ~ 6Il1O 50.16 PftIIbIIU 2 10000 82.50 VIIcuwn 1.00 5000 41.25 

10. CuddaIore 4857 «1.07 P\DiGIai 5000 41.25 

11. ~ 5000 41.25 
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12. 

13. 

14. 

15. 

16. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

SW-Tatal 

~ 

Rae BanIiIy 

SiIapur 

Faizabad 

Barabrii 

• 
~ 

Lalitpur 

Allahabad 

Mirlapur 

Jhanai 

Mifa 

tWnirpur 

3 4 5 

10 51025 420.96 

5000 

5000 

5000 

5000 

5000 

5000 

SOOO 

5000 

5000 

5000 

5000 

5000 

5000 

41.25 

41.25 

41.25 

41.25 

41.25 

41.25 

41.25 

4125 

41.25 

4125 

41.25 

4125 

41.25 

VAISAKHA 7, 1929 (Saka) 

7 8 8 10 

2 10000 82.50 

5000 41.25 

2 10000 82.50 

5000 41.25 

2 10000 82.50 

SlD-ToIaI 'll 134234 1107.431 SID-Talal 

Bad8III 

BInda 

BaraIIy 

BijIor 

BdandaIa' 

EIawM 

HIIdoi 

.IIIqu 

Jhanai 

~ 

~Nagar 

~KMri 

LaIi1pur ...... , 
Mnba 

Maqu 

MorIIIaIBI 

PIaIIpgaIh 

~ -.... 

2 

2 

2 

10000 

10000 

5000 

5000 

5000 

10000 

SOOO 

5000 

5000 

5000 

5000 

5000 

5000 

5000 

5000 

5000 

5000 

SOOO 

82.50 

82.50 

41.25 

41.25 

4125 

82.50 

41.25 

4125 

41.25' 

4125 

41.25 

41.25 

4125 

41.25 

4125 

41.25 

4125 

4125 

5000 41.25 

.5000 41.25 

5000 4125 

.. 
MahIIbad 

AIDIbnagar 

~ 

IIanIIi 

IIi;IDr 

EIah 

EIawM 

FaiDbad 

~ 

FenmIbacI 

GhazipII' 

~ 

HamipII' 

HInIai 

JaIuI 

Jhanai 

Kma4 

Kheri 

Mnba 

MaIua 

to au.tIDns 422 

11 12 13 

10 5073 418.523 

1.00 5000 41.25 

4.00 3DlO 185 

1.00 5000 41.25 

1.00 5000 4125 

1.00 5060 41.745 

1.00 5336 44.022 

2.00 10108 83.391 

1.00 5000 41.25 

1.00 51211 42.24 

1.00 5000 41.25 

2.00 10000 82.5 

1.00 5000 41.25 

2.00 10400 85.8 

1.00 5241 43.23825 

2.00 100000 82.5 

1.00 5000 41.25 

1.00 5000 41.25 

1.00 IKIOO 49.5 

3.00 16012 132.. 

1.00 5000 41.25 

1.00 5000 4125 
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2 3 4 Ii 7 8 9 10 11 12 13 

22- lh*I 5000 41.25 MIla 1.00 5000 41.25 

23. ..... 1.00 5000 41.25 

24. PItiit 1.00 5IlOO 41.25 

25. PIIIIpgIIh 1.00 5000 41.25 

26. RalIIenIII 1.00 5000 41.25 

27. ...... 1.00 5IlOO 41.25 

21. .. 1.00 50lIO 41.25 

a. la. 1.00 5IlOO 41.25 

~TaIaI 13 65GOO 536.25 8I8-T,*, 25 125IlOO 1031.2S0 8I8-TaIII 38 t83277 1594.535 

Ulaa:chli 

1. NainiIIII 5446 44.93 MIaIa 5035 41.54 ,... 2.00 .. 74.92425 

2. Anra 50lIO 41.25 --- !iII!O 41.42 a.a 1.00 81158 49.9785 

3. CIIIIIIIi 5243 43.25 a.naI 3 11033 132.28 ~ 2.00 10879 •. 75175 

4. PIIIi 2 13637 112.51 ~ 5165 42.61 Pui 1.00 5000 41.25 

5. Tahri 5074 41.86 DaInIbI 1 5012.17 41.35 .......... 3.00 15135 124.86375 

6. Haidww 2 I. IB.16 UIaIaIIIi 1.00 sa 44.62425 

7. NaiiIIII 2 11100 91.58 

8. PIIIi GIItIwII 2 10311 85.07 

9. PihngIdI 2 llE30 .. 
10. u.s.Nagar 5220 43.07 

11. UIaIIaIti 5099 42.07 

~TaIaI 6 34400 283.80 Sdt-Tatal 17 ." 736.014 8I8-T'*' 10 51518 425.453 

WIlt ...... 

1. BriIn 2 4600 37.95 BriIn 2 8640 54.78 8iIIIIun 8.00 45481 37521125 

2. BIJdwIn 2 11220 71.07 IMtun 2 1_ 82.50 ...... 3.00 13231 109.15575 

3. BIIII8IaI 2 87.82 72.45 

4. P8Idim MaipIr 5 4831 38.21 

Sl.D-TaIaI 4 13820 114.02 ti-Tatal 11 :11053 247.1137 Sl.D-ToIII 11 58712 484.374 

Teal 140 692221 5710.82 354 1732r19 12778 303 1573420 12057 



425 

2 

NORTH EASTERN 

a-
t BarpeIa 

2. Bongaigaon 

3. Cachar 

4. Danang 

5. DIUJri 

6. DibrugaItI 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

GoIa;lat 

Hailakandi 

Jorhat 

K. AngIong 

Kamrup 

KaringInj 

KokraJ!ar 

~ 

N.C. HIs 

NagIon 

NaIbari 

Sivsagar 

Soriqu 

Slb-Total 

Arunlehll PIIdIIh 

1. Easl Kameng 

2. East Siq 

3. KunIIg Klmey 

4. Lohit 

S. PapIJIIPI/8 

3 4 5 

3 15000 123.75 

3 15000 123.75 

5000 41.25 

3 15000 123.75 

5000 41.25 

5000 41.25 

5000 41.25 

5000 41.25 

5000 41.25 

2 10000 82.50 

5000 41.25 

2 10000 82.50 

5000 41.25 

2 10000 82.50 

3 15000 123.75 

5000 41.25 

4 20000 165.00 

5000 41.25 

3 15000 123.75 

35 175000 1443.75 

2 16000 132.00 

m 49.50 

8000 66.00 

2 14000 115.50 

2 11000 90.75 

VAISAKHA 7, 1929 (Saka) to Out1Slions426 

6 

8aqI8Ia 

CadIar 

DhIrnIIji 

DibIugaIh 

GoIIpara 

GoIaIjIIII 

Haiakand 

JoIhaI 

Knup 

~ 

LaIchinpIr 

Morigaon 

N.C. HIs 

Nagaon 

NabIri 

SoriIpur 

TIIIUIia 

Slb-Tolal 

8 9 10 

6000 49.50 BarpeIa 

6000 49.50 Bongaigaon 

6000 49.50 DibrugaIh 

2 12000 99.00 GoaIpara 

6000 49.50 GoaIPt 

6000 49.50 .Io!haI 

IiOOO 49.50 

6000 49.50 

2 12000 99.00 

6000 49.50 

2 12000 99.00 

6000 49.50 

2 12000 99.00 

2 . 12000 99.00 

2 12000 99.00 

6000 49.50 

6000 49.50 

23 138000 1138.500 

Kamrup 

Karbi-AngIong 

~ 

KokIajhar 

LaIchinpIr 

Nagaon 

NaIbari 

Siva&agar 

SoniIpIK 

Slb-Tolal 

11 12 13 

1.00 6000 49.5 

1.00 6000 49.5 

1.00 6300 51.975 

4.00 24000 198 

3.00 19120 157.74 

1.00 5500 45.375 

2.00 12000 

2.00 12000 

2.00 12000 

5.00 30000 

1.00 m 
4.00 24000 

4.00 24000 

5.00 30000 

1.00 ImO 

99 

99 

99 

247.5 

24.75 

198 

198 

247.5 

66 

11 221920 1830.840 

2 5000 41.25 

66.00 

66.00 

66.00 

16.50 

CIat;ang 3.00 10000 82.5 

3 8000 Dibang V*f 1.00 3000 24.75 

3 ImO East Kameng 8.00 19000 156.75 

3 8IlOO East Siang 2.00 2500 20.625 

2000 Khonsa 1.00 1500 12.375 



"27 

2 

I. Upper SUIniri 

7. We&l~ 

l 

9. 

10. 

ll. 

12. 

13. 

14. 

15. 

-1. I..aMIgIIai 

2. SIiII 

3. lJIIgIIi 

4. MamiI 

5. SenHip 

I. 

7. 

B. 

1. 

2. 

3. 

4. 

5. 

8. 

»TataI 

East GanlIfIII 

East KI1IIi lflii 

..... 1fIII 

Ri-8boi 

ScdIG.o lflii 

Well Gam !oII& 

3 4 5 

2 !1500 78.38 

IlOO •. 00 

11 72iIIO .,25 

5 40000 moo 

--2IlOO --2IlOO 

18.50 

lUD 

16.50 

16.50 

1UD 

16.50 

APRIL 27, 2007 

• 7 

L.aIiI 

Lower SdInii 

......... 2 

T-.g 4 

TIIP 3 

1Wera.. V.., 1 

tWer Siq 2 

tWer SdInii 5 

WIII~ 

WellSiq 3 

8 II 

2IlOO 16.50 

2000 18.SO 

_ 41.25 

2000 11.SO 

5IlOO 41.25 

2IlOO 18.50 

4CIOO :IS.GO 

1GOIIO 82.50 
_ llSO 

5IlOO 41.21 

70000 577.510 

24IIDO 191.00 

taO 132.00 

..., 68.00 

24lIIIO 191.00 

24IIDO 198.00 

2 1Il00 132.00 

Sl8-Tatal 

East GanlIfIII 

EallIOIIIi lflii 

Jaija ... 

fi.I:IIOi 

SdI GanI ... 

w.tGanl'" 

2 1tIIOO 132.00 

..., 8I.CIO 

17 ,_ 1122.000 

6 9IlOO 

9 11500 

5 5110 

4 75011 

5 500 
9 ,_ 

74.25 

1M .• 

45.38 .,. 
41.25 

• .83 

10 11 12 

7.00 lao 

3.00 13m 

3.00 _ 

13 

111.375 

• 
24.75 

I..DIIIr tiniri 5.00 1. 119.825 

TIIP 2.00 7000 57.75 

_Siq 3.00 _ 81 

_ tinii 27.00 85IiOII 540.375 

Well ICImq 5.00 1. 12.5 

Welt Siq 9.00 215110 177.37S 

»TataI 79 1910C11 1575.750 

1.00 IlOO 

1.00 ..., 

1.00 1000 

1.00 IlOO 

1.00 ..., 

• 
• 
• 
• 
81 

1.00..., • 

1.00.., • 

1.00 _ • 

8.., ... 

EaII GanI lflii •. 00t. 

EaII IOIIIi ... 9.110 nUllO 

JIitI lflii •. 00 11000 

IMhai 4.00 90lIO 

ad GanI lflii 5.00 Il00. 

WIlt GIRl lflii 9.00 17000 

91 

140.25 

111.75 

74.25 

• 
1«1.5 



7. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

2. 

3. 

4. 

5. 

1. 

2. 

3. 

4. 

TrIpurI 

1. 

2. 

3. 

2 

ti-Talli 

3 

7 

" 

14C111O 

5000 

6000 

6000 

5000 

8000 

8000 

1000 

5 

lUll 

115.58 

41.25 

49.50 

49.50 

41.25 

49.50 

411.50 

411.50 

7 40000 330.00 

8000 

1000 

8000 

8000 

8000 

86.00 

66.00 

66.00 

66.110 

116.00 

5 40000 330.00 

1637 13.51 

3 14818 122.25 

4 16455 135.75 

2250 

2 8407 

2 9122 

18.56 

69.36 

75.26 

VAISAKHA 7, 1929 (&aka) 

6 7 

Well I<hIIi HIs 7 

S.ToIaI 45 

3 

a II 

75IJO 61.88 

5IIIiOO 466.135 

8000 

8000 

17Il00 

..., 

..., 
6000 

49.50 

49.50 

1«1.25 

88.00 

49.50 

411.50 

to 0UI1IIIi0ns 430 

10 11 12 13 

Weal Khaai HIs 7.00 14000 115.5 

S.TotaI 46 88000 726.000 

1.00 1000 

3.00 18000 

2.00 14000 

1.00 6000 

2.00 14000 

49.5 

148.5 

115.5 

49.5 

115.5 

8 49000 404.250 S.TaIII 9 58000 478.500 

Il2OO 67.15 

_ 68.48 

..., ".00 

8000 66.00 

8000 116.00 

1.00 8000 

1.00 6000 

1.00 ..., 

86 

66 .. 

5 40500 334.130 ti-Talli 3 24000 198.000 

West SIdIin 3 

«175 

5320 

33.62 

43.89 

«1.81 

1.00 5600 46.2 

1.00 4500 37.125 

1.00 8000 411.5 

1.00 5600 46.2 

5 14342 118.32D ti-T alii 4 21700 179.1rlS 

2 95SO 78.79 DhIIai 2.00 8971 74.01075 

7100 58.58 NodI T,.... 2.00 12400 102.3 

5IlOO 48 .• ScUh T_ 1.00 3700 30.525 
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2 3 5 6 7 8 9 10 11 12 13 

4. West T .... 2 7750 63.94 23.51 1.00 2900 23.925 

7 27529 227.11 b-TcUI 5 25400 209.558 6 21971 231.761 

Total 01 HE 81 42:5484 351024 TcUI 01 HE 154 529742 4370.4 TcUI 01 HE 192 896S91 5746 .• 

Gmnd Total 221 1111705 9221.07 GIInI TcUI 497 2261831 17148 Gnnt leU! 495 2270011 17804 

Statement II 

List of IlfflSSldisIricIs covtNrHi lind fund IfIItMsBd undtJr DPAP dunng 2001-05 to 2006-07 

St.No. Name of 
District 

2 

AncIn PradIIh 

1. AdIabad 

2. Chittoor 

3. Cuc*iapah 

4. KumooI 

5. Khammam 

6. Medak 

7. M. Nagar 

8. Nalgonda 

9. Parkasam 

10. R. Reddy 

11. ·S~ 

Total 

Bihar 

1. 

2. 

3. 

4. 

8habua 

Jamui 

Madhubani 

Nawadah 

No. of Area (ha) Amount of 
Projects central 

3 

ZT 

16 

21 

39 

8 

15 

48 

ZT 

42 

28 

16 

287 

15 

20 

4 

20 

4 

13500 

8000 

10500 

19500 

4000 

7500 

24000 

13500 

21000 

14000 

8000 

143500 

7SOO 

10000 

2000 

10000 

share 
released 

5 

91.125 

54 

70.875 

131.1125 

ZT 

SO.625 

162 

91.125 

141.75 

94.5 

54 

968.625 

SO.625 

67.5 

13.5 

67.5 

No. of ARIa (hal Amount of 
Prcjec:ts c:adraI 

6 

29 

18 

28 

41 

10 

45 

SO 

29 

44 

30 

18 

342 

20 

25 

8 

23 

7 

13500 

8000 

10500 

19500 

4000 

7SOO 

24000 

13500 

21000 

14000 

8000 

share 
released 

8 

91.125 

54 

70.875 

131.625 

ZT 

50.625 

162 

91.125 

141.75 

94.5 

54 

143500 '968.625 

10000 

12500 

4000 

11500 

67.5 

84.375 

ZT 

n.625 

(As. in lakhs) 

2006-07 

No. of ARIa (ha) Amount of 
PftIjacIa antral 

9 

31 

18 

30 

43 

12 

47 

52 

31 

44 

32 

20 

360 

20 

25 

8 

23 

10 

15500 

9000 

15000 

21500 

6000 

23500 

26000 

15500 

22000 

16000 

1000 

180000 

10000 

12500 

4000 

11500 

ahara 
1IIeaIed 

11 

104.625 

60.75 

101.25 

145.125 

40.5 

158.625 

175.5 

104.625 

148.5 

108 

67.5 

1215 

67.5 

84.375 

ZT 

n.625 



433 

5. 

6. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Rohtas 

Sitamarhi 

Total 

"Bastar 

'Oantewada 

8IIaspur 

Janjgirchampa 

KOtba 

Ourg 

Rajanandgaon 

8. Kavardah 

Total 

G.q.8l 

,. Ahmedabad 

2. Amreli 

3. Narmada 

4. Bharuch 

5. Bhavnagar 
6. Junagarh 

7. Panchmahal 

8. Porbandar 

9. SabaIkanItIa 

10. Oahod 

11. Oang-Ahwa 

12. Vadodra 

13. OValsad 

14. ONavsari 

Total 

1. 

2. 

3. 

Bilaspur 

Solan 

Una 

Total 

3 

6 

3 

68 

24 

24 

12 

4 

20 

8 

16 

8 

116 

18 

44 

16 

16 

24 

18 

40 

6 

3 

28 

4 

20 
9 

4 

250 

12 

8 

20 

40 

4 

3000 

1500 

34000 

12000 

12000 

6000 

2000 

10000 

4000 

8000 

4000 

58000 

9000 

22000 

8000 

8000 

12000 

9000 

20000 

3000 

1500 

14000 

2000 

10000 

4500 

2000 

125000 

6000 

4000 

10000 

20000 

VAISAKHA 7, 1929 (Saka) 

5 

20.25 

10.125 

229.5 

81 

81 

40.5 

13.5 

67.5 

27 

54 

27 

391.5 

60.75 

148.5 

54 

54 

81 

60.75 

135 

20.25 
10.125 

94.5 

13.5 

67.5 

30.375 

13.5 

843.75 

40.5 

27 

67.5 

135 

6 

8 

6 

90 

28 

27 

15 

5 

22 

10 

18 

10 

135 

21 

49 

19 

19 

26 

22 

44 

8 

4 

32 

5 

23 

12 

5 

290 

14 

10 

23 

47 

7 

4000 

3000 

45000 

14000 

13500 

7500 

2500 

11000 

5000 

9000 

5000 

67500 

10500 

24500 

9500 

9500 

13500 

11000 

22000 

4000 

2000 

16000 

2500 

115000 

6000 

2500 

145000 

7000 

5000 

11500 

23500 

8 

27 

20.25 

303.75 

94.5 

91.125 

50.625 

16.875 

74.25 

33.75 

60.75 

33.75 

455.625 

70.875 

165.375 

64.125 

64.125 

91.125 

74.25 
148.5 

27 

13.5 

108 

16.875 

77.625 

40.5 

16.875 

978.75 

47.25 

33.75 

77.625 

158.625 

9 

8 

6 

90 

29 

27 

16 

6 

22 

11 

19 

10 

140 

21 

49 

20 
20 
27 

22 

44 

8 

4 

32 

5 

24 

13 

6 

295 

14 

10 

23 

47 

10 

4000 

3000 

45000 

14500 

13500 

8000 

3000 

11000 

5500 

9500 

5000 

70000 

10500 

24500 

10000 

10000 

13500 

11000 

22000 

4000 

2000 

16000 

2500 

12000 

6500 

3000 

147500 

7000 

5000 

11500 

23500 

434 

11 

27 

20.25 

303.75 

97.875 

91.125 

54 

20.25 

74.25 

37.125 

64.125 

33.75 

472.5 

70.875 

165.375 

67.5 

67.5 

91.125 

74.25 
148.5 

27 

13.5 

108 

16.875 

81 

43.875 

20.25 

995.625 

47.25 

33.75 

77.625 

158.625 



435 

2 

1. 

2. 

Total 

JIwtdIIIId 

1. DumIca 

2. 'oaopr 

3. Dhanbad 

4.Babro 

5. Garhwa 

6. Godda 

7. "KodIImIa 

8. HazaribaF 

9. "Chatra 

10. "PaIamau 

11. Sahebganj 

12. Pakur 

13. Lalehar 

14. Jamatra 

Total 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

BeIgaum 

Bidar 

8angaIore 

Mysore 

C.R. Nagar 

Chickmanglur 

Devangere 

3 

66 

20 

14 

16 

4 

28 

14 

8 

20 

8 

22 

12 

12 

14 

8 

200 

14 

8 

16 

9 

3 

18 

3 

4 

12000 

21000 

33000 

10000 

7000 

800II 

2000 

14000 

7000 

4000 

10000 

4000 

11000 

8000 

6000 

700D 

4000 

100000 

7000 

4000 

8000 

4500 

1500 

9000 

1500 

5 

81 

141.75 

222.75 

67.5 

47.25 

54 

13.5 

94.5 

47.25 

27 

67.5 

27 

7425 

40.5 

40.5 

47.25 

27 

675 

47.25 

27 

54 

30.375 

10.125 

60.75 

10.125 

APRIL V, 2Of11 

6 

29 

48 

n 

24 

17 

19 

6 

32 
16 

10 

24 

10 

24 

13 

13 

16 

10 

234 

17 

4 

16 

10 

4 

21 

4 

7 

14500 

24000 

3IIIiOO 

12000 

8500 

9500 

3000 

16000 

8DOO 

50lIO 

12000 

50lIO 

12Il00 

1500 

8500 

8DOO 

5000 

117000 

8500 

2000 

1000 

5000 

2000 

10500 

2000 

8 

97.875 

162 

259.875 

81 

57.375 

84.125 

20.25 

108 

54 

33.75 

81 

33.75 

81 

43.875 

43.875 

54 

33.75 

57.375 

13.5 

54 

33.75 

13.5 

70.875 

13.5 

9 

29 

48 

n 

10 

17 

8 

2 

32 

7 

4 

10 

4 

24 

6 

6 

8 

4 

142 

17 

4 

18 

10 

4 

21 

4 

10 

14500 

24000 

385000 

5000 

8500 

4000 

1000 

18000 

3500 

2000 

5000 

2000 

12000 

3000 

3000 

4000 

2000 

71000 

8500 

2000 

8000 

5000 

2000 

10500 

2000 

11 

flTli15 

162 

259.875 

33.75 

57.375 

27 

6.75 

108 

23.625 

13.5 

33.75 

13.5 

81 

20.25 

20.25 

27 

13.5 

479.25 

57.375 

13.5 

54 

33.75 

13.5 

70.875 

13.5 



437 VAISAKHA 7, 1929 (5aka) 

2 3 4 5 6 7 

8. Chilradurga 18 9000 60.75 13500 

9. Dharwad 12 6000 40.5 14 7000 

10. Gadag 12 6000 40.5 14 1000 

11.. Haveri 18 9000 60.75 21 10500 

12. Gulbarga 27 13500 91.125 32 16000 

13. Hassan 12 6000 40.5 14 7000 

14. Kolar 27 13500 91.125 34 17000 

15. Tumkur 30 15000 101.25 33 16500 

Total 227 113500 766.125 265 132500 

Mldbyl PredeIh 

1. "Setul 30 15000 138.375 33 16500 

2. Shind 3 1500 13.8375 4 2000 

! 3. 'Chhindwara 24 12000 110.7 28 14000 

I 4. Ohar 24 12000 110.7 28 14000 

5. Dewas 9 4500 41.5125 10 5000 

6. 'Oamoh 9 4500 41.5125 10 5000 

7. Khandwa 15 7500 69.1875 17 8500 

8. 'Guna 12 6000 55.35 14 7000 

9. Jhabua 36 18000 166.05 41 20500 

10. Jabalpur 2 1000 9.225 3 1500 

11. Panna 6 3000 27.675 7 3500 

12. Rewa 12 6000 55.35 14 7000 

13. 'Rajgam 6 3000 27.675 7 3500 

14. Raisen 6 3000 27.675 7 3500 

15. RaHam 3 1500 13.8375 4 2000 

16. Shivpurl 9 4500 41.5125 10 5000 

17. Shajapur 6 3000 27.675 7 3500 

18. 'Seani 10 5000 46.125 12 6000 

8 9 

91.125 27 

47.25 14 

47.25 14 

70.875 21 

108 32 

47.25 14 

114.75 34 

111.375 33 

894.375 265 

111.375 35 

13.5 5 

94.5 29 

49.5 28 

33.75 11 

33.75 12 

57.375 18 

47.25 15 

138.375 42 

10.125 4 

23.625 8 

47.25 14 

23.625 8 

23.625 8 

13.5 6 

33.75 11 

23.625 8 

40.5 13 

to 0usstIt:ms. 438 

10 

13500 

7000 

7000 

10500 

16000 

7000 

17000 

16500 

132500 

17500 

2500 

14500 

14000 

5500 

6000 

9000 

7500 

21000 

2000 

4000 

7000 

4000 

4000 

3000 

5500 

4000 

6500 

11 

91.125 

47.25 

47.25 

70.875 

108 

47.25 

114.75 

111.375 

894.375 

118.125 

16.875 

97.875 

94.5 

37.125 

40.5 

60.75 

50.625 

141.75 

13.5 

27 

47:25 

27 

27 

20.25 

37.125 

27 

43.875 
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19. Shahdol 

20. Umaria 

21. Sidhi 

22. Khargone 

23. Badwani 

Total 

.............. 
1. Ahmednagar 

2. A. Bad 

3. AkoIa 

4. Washim 

S. Amravali 

6. Seed 

7. BuIthna 

8. Chandrapur 

9. Dbute 

10. Nadurbar 

11. GarchilOli 

12. JaIgaon 

13. JaIna 

14. Latur 

15. Nagpur 

16. Nanded 

17. Nalik 

18. O' bad 

19. PtnI 

20. PaIt:IIwli 

21. HingoIi 

3 

8 

6 

o 
15 

18 

269 

20 

12 

14 

12 

18 

12 

18 

6 

6 

8 

7 

14 

4 

8 

2 

8 

26 

7 

23 

5 

5 

4 5 

4000 36.9 

3000 27.675 

o 0 

7500 69.1875 

9000 83.025 

134500 1240.7625 

10000 

6000 

7000 

9000 

9000 

6000 

9000 

3000 

3000 

4000 

3500 

7000 

2000 

4000 

1000 

4000 

13000 

3500 

11500 

2500 

25000 

67.5 

40.5 

47.25 

40.5 

60.75 

40.5 

60.75 

20.25 

20.25 

27 

23.625 

47.25 

13.5 

27 

6.75 

27 

87.75 

23.625 

n.82S 

16.875 

16.875 

APRIL 27, 2007 

6 

9 

7 

o 
17 

21 

310 

24 

14 

16 

14 

21 

14 

21 

7 

7 

9 

9 

17 

5 

10 

3 

9 

30 

9 

27 

6 

7 

7 

4500 

3500 

o 
8500 

10500 

155000 

12000 

7000 

8000 

7000 

10500 

7000 

10500 

3500 

3500 

4500 

4500 

8500 

2500 

5000 

1500 

4500 

15000 

4500 

13500 

3000 

3500 

8 

30.375 

23.625 

o 
57.375 

70.875 

1046.25 

81 

47.25 

54 

47.25 

70.875 

47.25 

70.875 

23.625 

23.825 

30.375 

30.375 

57.375 

16.875 

33.75 

10.125 

30.375 

101.25 

30.375 

91.125 

20.25 

23.625 

8 

10 

8 

o 
19 

21 

333 

26 

18 

30 

30 

30 

14 

30 

9 

9 

12 

10 

18 

8 

12 

3 

9 

32 

9 

28 

6 

7 

'ID ~ • ...,. 440 

10 11 

5000 33.75 

4000 27 

o 0 

9500 84.125 

10500 70.875 

188500 1123.875 

13000 

l1OOO 

15000 

15000 

15000 

7000 

15000 

4500 

4500 

8000 

5000 

9000 

3000 

8000 

1500 

4500 

16000 

4500 

14000 

3000 

3500 

87.75 

60.75 

101.25 

101.25 

101.25 

47.25 

101.25 

30.375 

30.375 

40.5 

33.75 

80.75 

20.25 

40.5 

10.125 

30.375 

108 

30.375 

94.5 

20.25 

23.625 
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2 

22. Sangli 

23. Satara 

24. Sholapur 

25. Yavalmal 

Total 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Bargam 

·BoIangir 

Boudh 

Dhenkanal 

°Kalahandi 

·Naupada 

Phulbani 

·Sonepur 

Total 

1. Ajmer 

2. Banswara 

3. Baran 

4. Bharalpur 

5. Oungarpur 

6. Jhalawar 

7. Kola 

8. S.M. Pur 

9. Karouli 

10. Tonk 

11. Udaipur 

Total 

3 

15 

8 

21 

24 

303 

12 

32 

4 

6 

40 

20 

24 

8 

146 

9 

24 

6 

3 

15 

9 

6 

3 

3 

9 

9 

96 
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4 5 

7500 50.625 

4000 '0 

10500 70.875 

12000 81 

151500 1022.625 

18000 

2000 

3000 

20000 

10000 

12000 

4000 

73000 

140000 

4500 

12000 

3000 

1500 

7500 

4500 

3000 

1500 

1500 

4500 

4500 

48000 

270.54 

721.44 

90.18 

135.'0 

901.8 

450.9 

541.08 

180.36 

3291.57 

30.375 

81 

20.25 

10.125 

50.625 

30.375 

20.25 

10.125 

10.125 

30.375 

30.375 

324 

6 

18 

9 

25 

29 

360 

14 

36 

5 

7 

46 

24 

28 

10 

170 

12 

31 

7 

o 
17 

11 

7 

4 

4 

11 

11 

115 

7 

9000 

4500 

12500 

14500 

180000 

7000 

18000 

2500 

3500 

23000 

12000 

14000 

5000 

85000 

8000 

15500 

3500 

o 

8500 

5500 

3500 

2000 

2000 

5500 

5500 

57500 

8 

60.75 

30.375 

84.375 

97.875 

1215 

47.25 

121.5 

16.875 

23.625 

155.25 

81 

94.5 

33.75 

573.75 

40.5 

104.625 

23.625 

o 
57.375 

37.125 

23.625 

13.5 

13.5 

37.125 

37.125 

388.125 

9 

20 

11 

27 

30 

436 

14 

36 

5 

7 

47 

24 

29 

11 

173 

12 

28 

8 

4 

17 

11 

8 

5 

4 

12 

11 

120 

10 

10000 

5500 

13500 

15000 

218000 

7000 

18000 

2500 

3500 

23500 

12000 

14500 

5500 

86500 

6000 

14000 

4000 

2000 

8500 

5500 

4000 

2500 

2000 

6000 

5500 

60000 

442 

11 

67.5 

37.125 

91.125 

101.25 

1471.5 

47.25 

121.5 

16.875 

23.625 

158.625 

81 

97.875 

37.125 

583.875 

40.5 

94.5 

'0 

13.5 

57.375 

37.125 

27 

16.875 

13.5 

40.5 

37.125 

405 
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2 

TIIftII NIdI! 

1. Coimbatore 

2. Oharmapuri 

3. 0inIiguI 

4. Karur 

3 

10 

12 

6 

4 

5. Krishnagiri 16 

6. P.a~ 12 

7. Pudukkottai 8 

8. Ramanthapuram 14 

9. Salem 10 

10. NamakkaI 6 

11. SNa~ 14 

12. ThiruvannamaIai 2 

13. Thoo1hukudi 16 

14. TRUChirapaIIi 2 

15. TwneIveIi 2 

16. Vellore 12 

17. VINCIIunagar 14 

Total 160 

2. Bahraich 

3. Shravasti 

4. 'Balrampur 

5. Banda 

6. Chitrakoot 

7. Hamirpur 

8. JaIaun 

9. Jhansi 

10. 1.. Kheri 

11. 'l.aIiIpur 

3 

30 

12 

12 

18 

15 

6 

6 

15 

6 

4 

4 

5000 

6000 

3000 

2000 

8000 

6000 

4000 

7000 

5000 

3000 

7000 

1000 

8000 

1000 

1000 

6000 

7000 

80000 

1500 

15000 

6000 

6000 

9000 

7500 

3000 

3000 

7500 

3000 

2000 

5 

33.75 

40.5 

20.25 

13.5 

54 

40.5 

27 

47.25 

33.75 

20.25 

47.25 

6.75 

54 

6.75 

6.75 

40.5 

47.25 

540 

10.125 

101.25 

40.5 

40.5 

60.75 

50.625 

20.25 

20.25 

50.625 

20.25 

13.5 

APRIl 27, 2007 

6 

12 

14 

8 

5 

18 

14 

10 

16 

12 

7 

17 

3 

18 

3 

3 

14 

16 

190 

4 

36 

14 

14 

21 

17 

7 

7 

18 

7 

5 

7 

6000 

7000 

4000 

2500 

9000 

7000 

SOOO 

8000 

8000 

3500 

8500 

1500 

9000 

1500 

1500 

7000 

8000 

95000 

8 

40.5 

47.25 

27 

16.875 

60.75 

47.25 

33.75 

54 

40.5 

23.625 

57.375 

10.125 

60.75 

10.125 

10.125 

47.25 

54 

641.25 

2000 6750 

18000 60750 

7000 23625 

7000 23825 

10500 35437.5 

8500 28887.5 

3500 11812.5 

3500 11812.5 

9000 30375 

3500 11812.5 

2SOO 8437.5 

13 

15 

10 

6 

19 

15 

11 

17 

13 

8 

4 

4 

4 

15 

17 

208 

5 

38 

14 

126 

21 

17 

8 

8 

20 

7 

8 

10 

6500 

7500 

5000 

3000 

9600 

7500 

5500 

8500 

8500 

4000 

500 

2000 

500 

2000 

2000 

7500 

8500 

104000 

2SOO 

19000 

7000 

8000 

10500 

8500 

4000 

4000 

10000 

3500 

3000 

11 

43.875 

&0.625 

33.75 

20.25 

14.125 

50 .• 

37.125 

57.375 

43.875 

27 

3.375 

13.5 

3.375 

13.5 

13.5 

50 .• 

57.375 

702 

18.875 

128.25 

47.25 

54 

70.875 

57.375 

27 

27 

17.5 

23 .• 

20.25 
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2 3 4 5 6 7 8 9 10 11 

12. "Mahoba 4 2000 13.5 5 2500 8437.5 6 3000 20.25 

13. Mirzapur 4 2000 13.5 5 2500 8437.5 . 5 2500 16.875 

14. ·Sitapur 9 4500 30.375 11 5500 18562.5 19 5500 64.125 

15. Sonebhadra 16 8000 54 19 9500 32062.5 19 9500 64.125 

Total 160 80000 540 190 95000 320625 201 100500 678.375 

West Bengal 

1. Bankura 14 7000 47.25 15 7500 50.625 15 7500 50.625 

2. Birbhum 4 2000 13.5 5 2500 16.875 5 2500 16.875 

3. Midnapur 14 7000 47.25 16 8000 54 16 8000 54 

4. Purulia 40 20000 135 44 22000 148.5 44 22000 148.5 

Total 72 36000 243 80 40000 270 80 40000 270 

UttarInchaI 

1. Almora 21 10500 10.875 24 12000 81 24 12000 54 

2. Bageshwa '3 1500 10.125 4 2000 13.5 6 3000 13.5 

3. Chamoli 12 6000 40.5 14 7000 47.25 17 8500 38.25 

4. Pauri Gharwal 30 15000 101.25 35 17500 118.125 37 18500 63.25 

5. Pithoragarh 15 7500 50.625 7 3500 23.625 10 5000 22.5 

6. Champavath 0 0 11 5500 37.125 5 2500 1125 

7. Tehri Garhwal 9 4500 30.375 10 5000 33.75 0 5000 22.5 

Total 90 45000 303.75 105 52500 354.375 109 54500 245.25 

Statement m 
List of af88S/dislficlS covtllBd and fund reI6asad under OOP during 2004-05 /0 2006-07 

(Rs. in lakhs) 

2004-05 2005-06 2006-07 

51.No. Name of District No. of Area (ha) Amount 01 No. 01 Area (ha) Amount of No. 01 Area (ha) Amount 01 

Projects central Projects centml Projects central 
share share share 

released released released 

2 3 4 5 6 7 8 9 10 11 

Anclllra PradeItI 

1. AnantpUr 110 55000 371.25 134 67000 452.25 148 74000 499.5 
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2 ...,.. 
1. IJiai 

2. ... 

3. FaIeIIIIaI ...... 
5. .....1deIgIIh 

6. Alai 

7. SiIsa 

ToIII 

.............. 

3 

'l1 

23 

14 

12 

11 

10 

21 

118 

4 

13500 

11500 

7000 

IDIO 

5500 

5000 

lC1iOO 

APRIL 27. 2007 

5 

91.125 

77.625 

47.25 

40.5 

37.125 

33.75 

70.875 

6 

36 

26 

14 

14 

12 

10 

28 

7 

taIOO 

llJOO 

7IlOO 

7000 

IDIO 

5000 1_ 
7l1OOO 

8 

121.5 

.7,75 

41.25 

471.& 

40.5 

33.75 

94.5 

9 

36 

36 

14 

19 

17 

10 

28 

159 

10 11 

18000 121.5 

17S00 118.125 

7000 47.25 

9IiOO 64.125 

8500 57.375 

5000 33.75 

140lI0 94.5 

1. lMIU. • 23 11500 77.625 'l1 13500 91.125 28 14000 94.5 

2. KiIIIu 15 7500 SO.625 11 9IiOO 64.125 20 10000 67.5 

GIjInI 

1. 

2. 

3. 

4. 

5. 

6. 

1. 

2. 

KImIIIIII 

1. 

2. 

----------------------------------------------------------------
ToIII 38 19000 128.25 46 23DOO 155.25 48 24000 162 

PalIn' 

~. 

Slnndenllpl 

TcMI 

KIrgI 

Leh 

TIIIaI 

37 

63 

51 

24 

• 
55 

2!IB 

20 

20 

40 

38 

27 

18500 

31500 

25500 ,_ 
34000 

'l15OO 

14!1011O 

1GOOO 

10000 

20000 

19000 

t3500 

124.875 

212.625 

172.125 

81 

229.5 

185.625 

1005.75 

87.5 

87.5 

135 

128.25 

91.125 

46 

80 

63 

30 

83 

68 

370 

25 

25 

46 

32 

23DOO 

40000 

31500 

15000 

41500 

340IlOO 

185000 

12500 

12500 

25000 

23000 

16000 

155.25 

270 

212.625 

101.25 

2111.125 

229.50 

1248.75 

84.375 

"'.375 
1 •. 75 

155.25 

111 

53 

91 

72 

34 

93 

77 

rz 
30 

62 

34 

52 

2&500 

45500 .., 
17000 

4tI5OO .., 
210000 

1&000 

15000 

31000 

17000 

28000 

178.875 

307.125 

243 

114.75 

, 311875 

25U750 

1417.5 

111 

101.25 

209.25 

114.75 

176.5 
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3. 

4. 

5. 

6. 

,... 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

1. 

2. 

3. 

4. 

2 

Total 

Ajmer 

Banner 

BbIer 

CIuu 

HarunIIIgaIh 

JaisaImer 

Jalore 

.Ihur;lnI 

.JocIhpw 

Jaipur 

Nagaur 

PaIi 

RajanmI 

Sirohi 

Sikar 

Udaipur 

Total 

Ajmer 

Banner 

Bikaner 

C/UU 

3 

47 

8 

21 

25 

166 

18 

50 

38 

30 

14 

40 

30 

26 

50 

6 

50 

40 

6 

6 

33 

6 

443 

o 
50 

38 

30 
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4 

23500 

4000 

10500 

12500 

83000 

5 

158.825 

27 

70.875 

84.375 

560.25 

l1OOO 60.75 

2SOOO 168.75 

19000 128.25 

15000 101.25 

7000 4725 

20000 135 

15000 101.25 

13000 87.75 

25000 168.75 

3000 2025 

2SOOO 168.75 

20000 135 

3000 20.25 

3000 20.25 

16500 111.375 

3000 20.26 

221500 1495.125 

o 
2SOOO 

19000 

15000 

o 
168.75 

128.25 

101.25 

6 

52 

10 

27 

31 

198 

21 

66 

48 

36 

16 

7 

46 

37 

34 

68 

72 

50 

8 

7 

41 

7 

564 

o 
66 

48 

36 

7 

26000 

50000 

13500 

15500 

99000 

10500 

33000 

24000 

18000 

8000 

3500 

~ 

18500 

17000 

34000 

36000 

2SOOO 

4000 

3500 

20500 

3500 

282000 

o 
33000 

24000 

18000 

8 

175.5 

33.150 

91.125 

104.625 

668.25 

70.875 

222.75 

162 

121.5 

54 

23.825 

155.25 

124.875 

114.75 

229.5 

243 

168.75 

27 

23.625 

1~.375 

23.625 

1903.5 

o 
222.75 

162 

121.5 

9 

36 

30 

58 

10 

220 

22 

74 

53 

42 

18 

48 

44 

42 

n 
7 

83 

60 

8 

7 

49 

7 

641 

o 
74 

53 

42 

to QIItI6fions 450 

10 

18000 

15000 

29000 

5000 

110000 

11 

121.5 

101.250 

195.75 

33.75 

742.5 

11000 74.25 

37000 249.75 

26500 178.875 

21000 141.75 

9000 60.75 

24000 162 

22000 148.5 

21000 141.75 

38500 259.875 

3500 23.625 

41500 280.125 

30000 202.5 

4000 27 

3500 23.725 

24500 165.375 

3500 23.625 

320500 2183.38 

o 
37000 

26500 

21000 

o 
249.75 

178.875 

141.75 
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2 3 4 5 

5. HnInIngarh 

6. JIiBner 40 20000 135 

7. Jalont 30 15000 101.25 

8. ....... 2& 13000 87.75 

9. JocI1U 50 25000 168.75 

10. Nagaur 50 2SOOO 188.75 

11. Pal 40 20000 135 

12. Rajsmand 

13. SiroIi 

14. SU 33 16500 111.375 

15. lJdaisu 

Tolal 387 193500 13116.125 

DMRC Protect 

3709. SHRI S.K. KHARVENTHAN: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a> whether the DMRC has bagged international 
consultancy projects; 

(b) if so, the details thereof; and 

(c> the steps taken to further promote the consuIIancy 
serviceS of DAMC wor1d-wide? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT <SHRI AJAY MAKEN): <a> Yes, 
Sir. 

(b) Delhi Metro Rail Corporation Ud. (DMRC) has 
reported that one contract at Jakarta has been won by 
them as a consortium with MIs Nippon Koi of Japan and 
MIs McKinsey & Company of USA. The contract is yet to 
be signed. DMRC has also received terms of reference 
from Hanoi Metro for being appointed as prime consultant. 
The matter is yet to be considered by DMRC. 

.(c) DMRC has a Consultancy Wing headed by an 
Executive Director. Queries from foreign countries relating 

6 7 B 9 10 11 

0 0 0 0 0 

46 23000 155.25 48 24000 162 

37 18500 124.875 44 22ODO 148.5 

34 17Il00 114.75 42 21000 141.75 

88 34000 229.5 TT 38500 259.875 

72 3aXlO 243 83 41500 280,125 

50 250lIO 188.75 eo 30000 202.5 

0 0 0 0 0 0 

0 0 0 0 0 0 

41 mo 138.375 49 24SOO 165.375 

0 0 0 0 0 0 

498 249000 1880.75 572 288000 11130.5 

to consultancy are replied to by DMRC promptly and 
professiondy. 

Facilities to Allottees of Government Quartera 

3710. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the State Consumer Commission has 
held that aIIoIIee of Government flat is a· consumer and 
CPWD has to provide all facilities for proper upkeep and 
CPWD has been fined in this regard; and 

(b) if so, the details thereof and action proposed to 
be taken against CPWD authorities accountable and 
responsble for failing to provide services to the aaottees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) and 
(b) Information is being coDected and wiD be laid on the 
Table of the Sabha. 

Expanded Job Scheme In A • N !alend. 

3711. SHRI MANORANJAN BHAKTA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 
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(a) whether Andaman and Nicobar. Ialandl does not 
fall under the category of expanded job scheme; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment to remedy 
the situation? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (c) There is no 
Scheme by the name of "expanded job scheme" in the 
Ministry of Rural Development. However, a National Rural 
Employment Guarantee Act (NREGA), 2005 was enacted 
by the Govemment on 7th September, 2005. The Act 
was launched in 200 identified districts of the various 
States on 2.2.06 and has been extended to 113 more 
districts with effect from 1.4.2007. The Act is not yet 
applicable in Andaman and Nicobar Islands. In accordance 
with proviso to Section 1 (3) of the NREG Act, 2005, the 
Act shall be applicable to the whole of the territory to 
which it extends within a period of five years from the 
date of its enactment. 

A.forma In Power Sector 

3712. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI V.K. THUMMAR: 
SHRI A. SAl PRATHAP: 

Will the Minister of POWER be pleased to state: 

(a) the steps taken by the Govemment for power 
generation during the Tenth Five Year Plan and how 
much it has been achieved so far; 

(b) whether the performance of power sector during 
the Tenth Plan is much below the fixed target; 

(c) if so, the reasons therefor; and 

(d) the efforts being made by the Government to 
bring effective reforms in power sector? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (c) Govemment has taken a number of 
steps to improve power generation in the country. These 
includes monitoring of capacity addition of the on-going 
generation projects, advance planning of generation 
capacity addition projects for the 11th Five Year Plan, 
·Partnership in Excellence" Programme to improve Plant 
load Factor (PLF) of existing thermal power stations, 

renovation & modemization and life extension of old and 
Inefficient generation uni1s, etc. Energy generation targets 
are fixed on annual basis. Year-wise generation target 
vis-a-vis actual generation in the country during the 10th 
Plan is given below:-

Year Target (MU) Actual (MU) % of Target 

2002-03 545.55 531.43 97.4 

2003-04 572.90 558.34 97.5 

2004-05 586.41 587.37 100.2 

621.50 617.50 99.4 

2006-07 663.00 662.52 99.9 

The main reasons for shortfall in achieving the 
generation targets have been inadequate supply of gas 
for gas based power plants, forced outages, low 
scheduling in case of liquid fuel based power plants due 
to high cost of fuel, inadequate inflow of water in major 
reservoirs, prolonged outage of some of the nuclear units, 
etc. 

(d) The Govemment of India has taken the following 
major reform initiatives: 

(i) Tariff determination is done by independent 
Electricity Regulatory Commissions. 

(Ii) Section 65 of the Electricity Act provides that if 
the State Government requires the grant of any 
subsidy to any consumer or dass of consumers 
in the tariff determined by the State 
Commissions, the State Govemment shall pay 
to the concerned utilityllicensee the full amount 
required to compensate the grant of subsidy. 
This provision ensures release of subsidy by 
the State Govemment to the utilities. 

(iii) Under the Accelerated Power Development and 
Reform Programme (APDRP), States were 
assisted for investment in strengthening of sub 
transmission and distribution systems for 
reducing technicel losses and improving the 
quality of supply and also for incentivising 
through cash grants for reduction of cash losses 
by State Power Utilities. This Programme is 
being restructured to make it more effective. 
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(iv) Stringent legal proviaiona have been made In 
E1ectricity Act, 2003 for dHIIng with theft of 
eIec:tricity • 

(v) Participation of private sector in generation 
projects is being encouraged In a ~rent 
manner through tariff based competitive bidding. 

(vi) Emphasis is given on metering of feeders and 
supply to consumers for energy accounting and 
auditing for identifying location of high Ioe8ea. 

(vii) Partnership for Excellence Programme for 
improving Plant Load Factor (PLF) of poorty 
performing thermal power stations In the counIry 
has been launched. The programme has started 
showing resufts at a number of power 8taIIons 
in the form of improvement in PLF and 
availability by streamlining the O&M practicea. 

fTnlllS!alitJnJ 

3713. SHRI HANSRAJ G. AHIR: WIt the MinIster of 
FINANCE be pleased to stale: 

(a) whether the Government has decided to effect 
changes in the Boards of Directors of Public Sector BanIcB 
to make them more accountable; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) 
The BankIng Companies (Acquisition and Transfer of 
UndeftaIcings) and Fmancialinstilulions L.aw8 (ArnelIChent) 
Act, 2006 which came into force with effect from October 
16. 2006 inIIIr...a. providae for changes in the con!pOlilioo1 
of Board of Directors as detailed beIow:. 

• The number of whoIe-time diractors 1nctN88d 
from a maximum of two to four to have moAI 
functional directors in view of expansion of 
activities of the nationalized banks. 

• The director to be nominalad by Reeerve Bank 
will be a person posseaslng nece.sary 
experience and expertise In regulation or 
supervieion of cornmercIaI banks inIIead of an 
officer of the Reeerve Bar* of IncIa. 

• Removal of nominee cIIr8Ctora from amongst the 
SEBllNABARDlPt:t., etc. 

• NominIIIIon of one to thnMt 8haI'ehoIder directors 
on the Board on the basis of percentage of 
sharehoIdIng Instead of one to 8ix dIntctors as 
per existing provision 80 as to provide for • 
more equitable repreeentatIon on the basis of 
percentage of ownership. Aa • reeuIt there wID 
be a maximum of three elected directors In 
nationaJi8ed __ • 

• Appointment of one or more peraone to hold 
oftIce as addItionaJ clractorls H R888rve Bank is 
of the opinion that In the Interest of banking 
policy or In the public int8f88t or in the Interest 
of the c:oncemec:I bank or Is depositors It Is 
neceaaary to do so. 

Similar amelldmenta have also been Incorporated In 
the State Bank of India Act, 1955 and State Bank of 
India (Subeidiary Banka) Act, 1959 for change In the 
composition of Boards "** the State Bank of India 
(Amendment BUI) 2006 and the State Bank of India 
(SlbIidiary Banks Laws) Amendment BII 2006 which have 
been Introduced In the Lok Sabha. 

u. of FIMncIeI 8IId ........ ChenneI. for 
Funding Terrort.t A~ 

3714. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: WRI the Minister of FINANCE be pleued 
to ..... : 

(a) whether the Govemment Is aware that flnancIaI 
and banking channels in some Stales are being used to 
fund tenoriat actMIie8 In the country as reported In the 
Navbharat Tmea, (New DeIU) dated February 26, 2007; 

(b) H so. the details thereof; 

(c) whether the Govemment has conducted any 
imlestIgIdton in the matter, 

(d) H so. the details aJongwith the outcome thereof; 
and 

(e) the follow-up action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Reserve 
Bank of Incia (RBI) has reported that no such Instance 
has come to their notice eo far. 
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(b) to (e) Do not arise. However, RBI hili Iesued 
comprehensive guidelines to all scheduled commeRliel 
banks vide its circulars dated November 29, 2004, 
February 15,2008 and April 13, 2007 to enable the banks 
to prevent misuse of the banking channels for funding 
terrorist activities. 

Inc ...... In Tax Revenue vi ... ",. IncrM .. 
In Trade and Indulby 

3715. SHRI JIVABHAI A. PATEL: 
SHRIMATI SANGEETA KUMARI SINGH 

DEO: 
SHRI HARISINH CHAVDA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) the details of fiscal and other incentives provtdad 
to traders and industrialists in the coootry; 

(b) whether the increase in income tax I8Venue& in 
the country is not in keeping with the increase in ~ 
and industry of the country; 

(c) if so, the reaction of the Government in this 
regard; 

(d) wl)ether the Government has conducted any 
survey in this regard; and 

(e) if so, the d8taiIs thereof aIongwith the steps taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Under the 
Income-tax Act, 1961, various tax conceseiona in the 
nature of income-tax exemptions, deductions, accelerated 
depreciation, etc., are available to traders and InduatriaIi&ts 
in respect of income from business. These concessions 
are aimed at meeting certain objectives like regional 
development, industrial development, infrastructural 
development, export promotion, etc. 

(b) to (e) According to the latest data compiled by 
the National Account Division, Ministry of StatIstics and 
Programme Implementation for 2005-2006, the 
manufacturing industry grew at a rate of 14.6% and trade 
grew at a rate of 16.3% during the said period. As against 

the ..."., the percentage growth in direct tax collections 
in 2005-2006 was to the extent of 24.43%. The 
Government had not conducted any apecifIc survey In 
this regard. 

fEng/IIIII/ 

Intereet of CUll R .... RatIo 

3716. SHRI KISHANBHAI V. PATEL: Will the Minister 
of FINANCE be pleased to state: 

(a) whether several banks have demanded payment 
of Interest on Cash Reserve Ratio parked with the 
Reserve Bank of India; 

(b) if so, the details in this regard; and 

(c) the action taken by RBI thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. As non-payment of interest on Cash Reserve 
Ratio (CRR) balances increases cost of funds of the 
banks end adversely affects their profitability. they have 
requested for payment of interest on eligible CRR 
balances with Reserve Bank of India (RBI). 

(c) Section 3 of the Reserve Bank of India 
(Amendment) Ad, 2006. inItIr-lillill, provides for the removal 
of the provisions for· interest payment on eligble CRR 
balances (by omission of sub-&ec:tion 42 (1 B) of the RBI 
Act, 1934). and has corne into force w.e.f. 1st April. 2007. 
Accordingly, the RBI, .- its Press Release dated April 
13, 2007, announced that no interest will be payable on 
CRR balances with effect from the fortnight beginning 
31st March, 2007. 

SpecIal Benchea of High COurts 

3717. DR. M. JAGANNATH: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) the details of special Benches of High Courts 
proposed to be set up by the Government in various 
States during the Eleventh Five Year Plan; 

(b) the citiesltowns identified for setting up of these 
benches; 
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(e) whaIher the Govemment hils fixed .", criteria 
tor S8lting up of .... benches; and 

(d) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (d) Setting up of • Bench of the 
High Court is conaidentd on receipt of • comPlete 
proposal from the State Government in consultation wiIh 
the Chief Justice of the High Court concerned. The 
Benches of the High Courts are not set up under the 
rIVe Year Plan. One Bench of the Calcutta High Court 
is propoeed to be set up at ...... ri for which the 
State Government has to complete the InfrII8IructuraJ 
facilities to the satisfaction of the Chief Julliceof the 
Calcutta High Court. 

Setting up of IIInI-HydeI Pow. PIMta 

3718. SHRI JUAL ORAM: Will the Minister of NEW 
AND RENEWABLE ENERGY be pleased to state: 

(a) wheIher the GoYemment propoees to set up aome 
mini-hydeI power plants in some Stat8&; 

(b) if so, the States where these rrn-hydel power 
plants are proposed to be eat up; 

(e) the toIaI MWto power expected to be generated 
from theae pianIa; 

(d) whether any grant • given to States for the 
pwpoee; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTTEMWAR): (a) and (b) Thle Ministry has been 
provklnCJ central financial aaaIItance for the setting up of 
smaIImJni hyde! power project8 in potntal Slates, where 
actual iq)IementaIIon ia can1ed out mainly by the public 
and private aec:t0lS. 

(e) 602 amaH hydro power (SHP) projecta aggregating 
1975 tIMI have been Inatded and 218 SHP projecta 
aggregatill9 849 MW are under implementation, .. on 
31.3.2007, Stale-wlee dele ... of which are given In the 
enclosed Statement. 

(d) and (e) M per the 11th Plan propoeal, grid-
Inleractive email hydro power protects are to be given a 
subaIdy of As. 1.00 crore for the finIt MW In apeciaI 
category S1atee and As. 0.67 crore for the first MW In 
other States, whereafter the 881M would be given on a 
decrea8lng acaIe. 

(M on 31.3.2007) 

SI.No. Stale Projects InataJIed Projeda under Implementation 

Nos. CapecIly (MW) Nos. C8pecIty (MW) 

2 3 4 5 8 

1. Andhra Pradesh 57 178.8&0 11 17.50 

2. Arunachal Pradesh 88 45.240 66 41.82 

3. Assam 3 2.110 4 15.00 

4. Bihar 7 50.400 8 7.60 

5. Chhattisgarh 5 18.050 1.00 

6. Goa 1 0.050 
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1 2 3 4 5 6 

7. Gujarat 2 7.000 

8. Haryana 5 62.700 6.00 

9. Himachal Pradesh 61 141.615 13 64.00 

10. Jammu and Kashmir 32 111.830 5 5.91 

11. Jharkhand 6 4.050 8 34.85 

12. Kamataka 69 416.500 17 103.50 

13. Kerala 16 98.120 5 39.55 

14. Madhya Pradesh 9 51.160 5 39.90 

15. Maharashtra 29 209.330 3 13.50 

16. Manipur 8 5.450 3 2.75 

17. Meghalaya 3 30.710 3 1.70 

18. Mizoram 16 17.470 3 15.50 

19. Nagaland 9 20.670 5 12.20 

20. Orissa 6 7.300 8 60.93 

21. Punjab 29 123.900 

22. Rajasthan 10 23.850 

23. Sikkim 14 39.110 4 13.20 

24. Tamil Nadu 14 89.700 4 13.00 

25. Tripura 3 16.010 

26. Uttar Pradesh 9 25.100 

27. Uttarakhand 87 75.670 35 61.25 

28. West Bengal 23 98.400 16 79.25 

29. Andaman and Nieobar Islands 5.250 

Total 602 1975.595 219 649.91 

Education Loan by Banks In ~ last three years; 

3719. SHRI G.M. SIDDESWAAA: Wdl the Minister of (b) the number of loan applications aanctioned. bank-
FINANCE be pleased to state: wise and year-wise; 

(a) the number of applications received for eclIcatianaI (e) the ~ of applications pending till date; and 
loans in the Nationalised Banks in Karnataka during the 
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(d) the reasona of pendency? 88nctIoned for educa1ion loan by 14 Public Sector Banks 
in the State of Kamataka for the years 2004-05, 2005-

THE MINISTER OF STATE IN THE MINISTRY OF 08 and 2006-07 are given in the encloaed Statement. 

FINANCE (SHRI PAWAN KUMAR BANSAl): (a) and (b) (c) and (d) The Syndicate Bank has reported that 37 
As per information provided by Syndicate Bank, the applications are pending for want of additional! 
Convener of State Levet Bankers' CommiIlee (SLBC) for supplementary information and due to the applicants not 
Kamataka. the details of applications received and turning up. 

Statement 

Dt!JIJIiIs of Etb:IIIiDn LO#III in IhtI SIIIhI 01 K.1IWIIIIrB 

SI.No. Name of the Bank No. of appIication8 recaIved No. of apptications sanctioned 

~ 2005-06 2006-07 2004-05 2005-06 2006-07 

1. Canara Bank 10889 

2. Corporation Bank 1012 

3. Syndicate Bank 3381 

4. State Bank of Hyderabad 486 

5. State Bank of Incia 1952 

6. State Bank of Mysore 4279 

7. Vljaya Bank 1417 

8. Indian Bank 176 

9. Indian Overseas Bank 133 

10. Punjab National Bank 84 

11. UCO Bank 102 

12. Union Bank of Inc:Ia 18Q 

13. Bank of Maharashtra 81 

14. Bank of Baroda 228 

Total 24408 

Power Tariff 

3720. SHRI RAVI PRAKASH VERMA: Will the 
Minister of POWER be pleased to ..... : 

(a) whether the power tariff policy announced by the 
Union Government In January. 2006 epecifiae thai a multi 

10924 11671 10889 10924 11671 

1473 NA 1012 1473 NA 

3814 4613 3324 3766 4590 

572 723 486 572 723 

3412 3444 1943 3397 3432 

2006 3401 4279 2006 3401 

2138 2012 1409 2126 2005 

304 475 158 272 406 

176 150 133 176 150 

117 107 64 117 105 

114 108 102 114 108 

210 220 178 207 204 

123 203 98 123 203 

543 300 229 543 300 

25926 27427 24304 25816 27298 

year tariff fl'8lTl8WC)l1( has to be adopted for any tariff 
determined from AprtI 1, 2008; 

(b) If eo. the dataiIa thereof; 

(c) whether many State Governments are yet to firm 
up ita Itand on the .... ;. and 

.. 
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(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) '(es, Sir. 

(b) Relevant extract of the Tariff Policy Is reproduced 
below: 

·Section 61 of the Act states that the Appropriate 
Commission, for determining the terms and conditions 
for the determination of tariff, shall be guided inter-
aUa, by multi-year tariff principles. The MYT framework 
is to be adopted for any tariffs to be determined 
from April 1, 2006 The framework should feature a 
five-year control period. The initial control period may, 
however, be of 3 year duration for transmission and 
distribution if deemed necessary by the Regulatory 
Commission on account of data uncertainties and 
other practical considerations. In cases of lack of 
reliable data, the Appropriate Commission may state 
assumptions in MYT for first control period and a 
fresh control period may be started as and when 
more reliable data becomes available.· 

(c) and (d) Under the provisions of the Electricity 
Act, 2003. determination of tariff is the function of the 
appropriate Electricity Regulatory Commission. The Multi 
Year Tariff (MYT) framework is therefore required to be 
put in place by the Electricity Regulatory Commissions. 
As per available information, Multi-Year Tariff regulations! 
orders have been issued by the Central Electricity 
Regulatory Commission and the State Electricity 
Regulatory Commissions (SERC) of Orissa, Andhra 
Pradesh, Kerala, Madhya Pradesh, Maharashtra, 
Rajasthan, Karnataka and West Bengal. The Delhi 
Electricity Regulatory Commission has issued draft 
regulations. 

Punjab SERC has informed that the tariff regulations 
issued by it cover most of the MYT principles required 
for determination of Annual Revenue Requirement by the 
Utility in the State. However, the SERC has decided to 
defer implementation of the MYT framework in the State 
till the State Electricity Board is reorganized. 

Urban sanitation Mlaalon for Wast. Mllnegement 

3721. SHRI ASADUDDIN OWAISI: Will the Mini8ter 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether an Urban Sanitation Mission for Waste 
Management was initiated in the 10th Plan; 

(b) if so, whether any Central assistance has been 
provided to the States for the purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) The 
Planning Commission had propoaed a mission mode State 
Sector Programme entitled ·Urban Sanitation Mission· 
during 10th Plan with focus on assisting Urban Local 
Bodies (ULSa) in setting up of sanitary land fills and 
composting plants for solid waste management and 
improvement of drainage facilities in the urban areas of 
the country. Subsequently, the programme was dropped 
by the Planning Commission. 

(b) and (c) Since, the programme was not approved 
by the Planning Commission, no central assistance was 
provided to the State Govemments dLlring 10th Plan. 

3722. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Govemment proposes to set up a 
National Law University in the country; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be set up? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (c) A proposal for establishment of 
National Law University in pursuance of recommendatiOns 
of Special Subject Group on the Administration and Legal 
Simplification constituted by the Prime Minister's Council 
on Trade and Industry on 19.9.1998 is under 
consideration. 

{TfIII1SIalionJ 

A ......... Campaign for Erildlcatlon of Poverty 

3723. SHRI RAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 
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<a) whether the Union Govemment propoeee to 
improve the living conditions of poor and backward cI888 
people particularly women of the rural ar.a. by 
commencing an awareness campaign at the national level; 
and 

(b) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) 1nfonnaIion, 
Education and Communications (IEC) and Awareness 
activities are being undertaken on regular basis by the 
Ministry through electronic . and print media and also 
through outdoor pUblicity. Budgetary docatIonof Re. 18 
crore has been made available for 2007-oa under the 
Communication Cell for the awareness activities. 

[English} 

Inv88trIw1t of FONign Exchange 
In~ 

3724. SHRI M. APPADURAI: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of. foreign exchange money Inwt8ted 
in Securities or Bonds in other countriea during each of 
the last three years; and 

(b) the interest earned on such investmen1II during 
the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSALt. (a) The 
Reserve Bank of India (RBI) has intimated that th8 
investment of R81's fOreign currency assets in bondsl 
securities [mcluding treasury bills) for the put three years 
is as under: 

As on Amount in US$ ·mIIIIona 

June 30, 2004 35,569 

June 30. 2005 32,512 

June 30, 2006 39,901 

(b) The RBI's earnings from the deployment of foreign 
currency assets and gold during the said period was as 
under: 

Year 8tided. Amount in Rs. Cmres 

June 30, 2004 

June 30, 2005 

June 30, 2006 

9,103.50 

16,979.47 

24,538.03 

RBI does not publish data on interest on foreign 
aecurlties separately. 

{T"".IionJ 

3725. SHRI HANSRAJ G. AHfR: 
SHRI KAILASH MEGHWAl: 
SHRI CHANDRAKANT KHAIRE: 
SHRI MllIND DEORA: 

WUI the Minister of POWER be pleased to stale: 

(a) whether generation of electricity In the Dabhol 
Power Project has started; 

(b) if so, whether any agreement has been signed 
for distrbJtion of the electricity generated from the project; 
and 

(c) if so, the details thereof? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. The Power Block II (740 MW) of 
the DabhoI Power Project of the Ratnagiri Gas & Power 
Private Umlted (RGPPL) was revived in April, 2006 and 
has been .. ppIying infirm power, using naphtha as fuel, 
to the Maharashtra State Electricity Distribution Company 
Limited (MSEDCl) as per their requirements. 

(b) and (c) The Ratnagiri Gas & Power Private 
Umlted (RGPPL) and Maharashtra State Electricity 
Distribution Company UmIted (MSEDCL) had entered Into 
an agreement on 19th October, 2006 for supply of Infirm 
power from Dabhol Power Project using Naphtha as fuel. 
This agreement had been extended upto 30th June, 2007 
by which time gas is expected to be available to the 
pJant. On 101h April. 2007, RGPPL and MSEDCL have 
also entered Into a long term 25-year Power Purchase 
Agreement (PPA) for supply of finn power from the project 
using gas fuel. 
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Setting up of Power Project at Chandrabhaga River 

3726. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of POWER be pleased to 
state: 

(a) whether the National Hydro Power Corporation 
has conducted any survey to exploit the hydro-power 
potential of some rivers in Maharashtra; 

(b) if so, the details thereof; 

(c) whether any site has been identified to set up 
hydro-power projects on rivers particularly on 
Chandrabhaga river in Solapur District of the State; 

(d) if so, the estimated additional power likely to be 
generated therefrom; and 

(e) the other steps taken by the Government in this 
regard? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. 

(b) NHPC had undertaken the survey and 
investigation works in respect of Bav-I (18 MW) and 
Bav-II (20 MW) HydroelectriC Projects (HEPs) on the river 
Bav and Devade (6 MW) HEP on the tributary of Kajvi 
river. 

(c) As informed by the Central Electricity Authority, 
no site has been identified to set up hydro-power projects 
on river particularly on Chandrabhaga river in Solapur 
District of the State. 

(d) Does not arise. 

(e) No proposal is under consideration in this regard. 

[English} 

Non-Conventional Energy Technology 
Commercialization Funds Scheme 

3727. DR. M. JAGANNATH: Win the Minister of NEW 
AND RENEWABLE ENERGY be pleased to state: 

(a) whether the Government has launched a Non-
Conventional Energy Technology Commercialization Fund 
Scheme; 

(b) if so, the details alongwith the objectives thereof; 

(c) the number of non-conventional energy 
technologies financed and successfully commercialized 
under the scheme during the last three years; and 

(d) the total amount sanctioned and spent under the 
scheme during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NEW AND RENEWABLE ENERGY (SHRI VILAS 
MUTIEMWAR): (a) and (b) The Non-Conventional Energy 
Technology Commercialization Fund (NETCOF) was 
created by the Ministry during 2000-01 with an objective 
of primarily supporting commercialization of indigenous or 
imported technologies through equity, loan etc. or a 
suitable mixed of these. The support was to be linked to 
financing through Financial Institutions including IREDA. 
The fund was set up with the initial corpus of Rs. 2.00 
crores. 

(c) and (d) As suitable project proposals were not 
received from the industry, therefore, the scheme has 
since been discontinued during 2003-04. An expenditure 
of Rs. 2.70 lakhs has been incurred under the scheme 
for bringing out a Trade Guide on Renewable Energy in 
India in 2005. 

Swarna Jayantf Shaharl Rozgar Yo)ana 

3728. SHRI G.M. SIDDESWARA: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(a) the details of the proposals received by 
Government from the various State Governments for 
creation of employment opportunities in urban areas under 
the Swama Jayanti Shahari Rozgar Yojana (SJSRY) since 
its inception, State-wise and year-wise; 

(b) the proposals which have been cleared, State-
wise and year-wise; and 

(c) the proposals which have not yet been cleared 
alongwith the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMAR I SEWA): (a) to (e) Under the Swarna Jayanti 
Shahari Rozgar Yojana (SJSRY), which is being 
implemented by the Ministry of Housing & Urban Poverty 
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Alleviation on an India basis, Central Funds are released 
to the StateS/UTs for implementation of the Scheme. 
Swama Jayanti Shahari Rozgar Yojana (SJSRY) strives 
to provide self-employment to the urban poor living below 
the poverty line by setting up of micro-enterprises and 
also through provision of wage-employment by utilizing 
the labour of urban poor in construction of useful public 
assets. Under Swama Jayanti Shahari Rozgar Yojana 
(SJSRY), at the beginning of the financial year, the Central 
Funds are tentatively allocated to the StateslUTs in 
proportion to the incidence of urban poverty in the States! 
UT s and thereafter these funds are released to the States! 
UTs, in instalments, on the basis of receipt of Utilization 
Certificates for the past Central releases and also the 
contribution of matching State shares for the past 
releases. Additional funds, over and above the tentative 
allocations, are also released to the StatesIUT s on their 
request keeping in view the physical and financial progress 
of the Scheme in StatelUT and also the availability of 
funds. Under Swama Jayanti Shahari Rozgar Yojana 
(SJSRY), proposals for urban employment, as such, are 
not received from the StateslUTs. Hence, the question of 
pendency of projects relating to urban employment under 
Swama Jayanti Shahari Rozgar Yojana (SJSRY), does 
not arise. 

Insurance Policy for HlV Victims 

3729. SHRI ASADUDDIN OWAISI: Wdl the Minister 
01 FINANCE be pleased to state: 

<a) whether the Govemment proposes to amend the 
Insurance Act keeping in view the hike in premium and 
advancement of age of senior citizens; 

(b) if so, the details thereof; 

(c) whether the Government proposes to introduce a 
new insurance policy for HIV victims with the subsidy; 

(d) if so, the details thereof; 

(e) whether the Government also proposes to dow 
third party insurance to give solace to vehicle owners; 
and 

(f) if so, the steps taken/being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) and (b) 

Insurance Regulatory and Development Authority (IRDA) 
has reported that Insurance products are designed and 
developed by the insurance companies and subject to 
the 'File & Use' procedure of the IRDA. Changes in 
products including premium revisions would not require 
an amendment to the Insurance Act, 1938. 

(c) No, sir. 

(d) Does not arise. 

(e) and (f) As per the Motor Vehicles Act, no vehicle 
can be plied on the road without motor third party 
insurance. Hence every vehicle owner has to take the 
cover to protect him from third party liabilities arising out 
of motor accidents. 

Ultra Mega Power Projects 

3730. SHRI SARVEY SATYANARAYANA: Will the 
Minister of POWER be pleased to state: 

(a) whether ultra mega power projects plan is heading 
for a serious trouble as some projects appear to have 
been tripped midway; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Indian Navy has raised any objections 
to the location of ultra mega power projects in some 
States; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Government to 
resolve the issue? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) to (e) No, Sir. Central Electricity Authority 
has identified nine sites for development of coal based 
ultra mega power projects (UMPs) of about 4000 MIN 
capacity each under tariff based competitive bidding. Out 
of the nine sites 4 are pithead sites and remaining 5 are 
at coastal locations. The names of the sites are as under: 

(i) Sasan (Madhya Pradesh) 

(ii) Mundra (Gujarat) 

(iii) Krishnapatnam (Andhra Pradesh) 

(iv) Tilaiya (Jharkhand) 
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(v) Girye (~aharashtra) 

(vi) Tadri (Kamataka) 

(vii) Cheyyur (Tamil Nadu) 

(viii) Sundergarh District, Orissa 

(ix) Akaltara, Chhattisgarh. 

Out of the above mentioned sites bidding process in 
respect of first two sites, that is Sasan (Madhya Pradesh) 
and Mundra (Gujarat) has been completed. In addition to 
these, bidding process in respect of Krishnapatnam 
(Andhra Pradesh) and Tilaiya (Jharkhand) has been 
initiated. Bidding process in respect of remaining five sites 
is contingent upon the requisite clearances from the State 
authorities. Ministry of Power has written to concerned 
State Govemments to provide the requisite clearances! 
examine the feasibHity of altemate sites for development 
of Ultra Mega Power Project in the respective States. 

As per report received from the Power Finance 
Corporation (the nodal agency for the UMPP initiative), 
no objection from Indian Navy have been received in 
respect of any of the proposed UMPPs. 

Encroachment of DDA Land 

3731. SHRI RAGHUNATH JHA: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) the acres of land reclaimed out of encroachment 
by Delhi Development Authority during the last three 
years; 

(b) the names of existing unauthorised colonies on 
DDA land in development area and outside development 
area; 

(c) whether it is mandatory to issue notices before 
removing an encroachment; 

(d) if so, the details thereof; and 

(e) the action taken by DDA to remove 
encroachments from its land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Delhi 
Development Authority (DDA) has reported that it has 
reclaimed about 503.27 acres of land during the last three 
years. 

(b) The names of unauthorized colonies (i) on DDA 
land outside Development Area, and (ii) within the 
Development Area, as furnished by DDA, are given in 
the enclosed Statement-I and II respectively. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) DDA fixes demolition programmes every month 
for reclaiming its land. 

StstMnent I 

List 01 UIlIIuthodsed colonies on DDA Land outside 
development area 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Name of Unauthorised Colony 
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17 Block, Vishwas Nagar Shahdara 
Karkardooma Road, NO. 

'A' Block, Harijan Basti, East Gokulpur, 
LOP Delhi-94 

Anupam Garden Residents Welfare 
Association Village Saidulajaib, 
New Delhi-68 

Aruna Asaf Ali Road, Village Kishan 
Garh 

Ashok Nagar '0' Block Main Wazirabad 
Delhi-93 

8-1 Block, Sangam Vihar, New Delhi-62 

'B' Block, Amar Colony, Fazal Pur, 
Delhi-94 

'B' Block, Mandawali Fazal Pur, 
Delhi-92 

Bhagat Sigh Mohallas (South) New 
Usrnan Pur, Delhi-53 

Bhajanpura, C-Block. Street No. 1-5, 
New Delhi-53 

Bhajanpura, Block-CA, Delhi-53 

Bhajanpura, C Block (Gali No. 1-5), 
Delhi-53 
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1 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 
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Bhikam Singh Colony, Block No. 33, 
VlShwas Nagar, Shahdara, Delhi. 

Block 28-29, Vishwas Nagar, Shahdra 
Delhi-32 

Budh Vihar, Harijan Basti, Mandawali, 
DelhI-93 

C-2 Raju Park near Devil Geon, ND-62 

C-75, Ouggal Colony, DevIl Road, Khanpur 
Extn., NO-62 

C Block, Mandawali, Fazalpur 

C Block, Amar Colony, East GokuI Pur, 
Delhi-94 

C Block, Qadrii Masjid, Shashtri Park 

C Block, Mandawali Fazalpur, Unchpear, 
Delhi-92 

Chandar Vihar Mandawali FazaJpur Extn., 
Oelhi-92 

ChatIarpur Enclave. Mehrauli New DeIhi-68 

Chattarpur Enclave, Ph-I, Block-A, Maldan 
Garhi, Village Road 

East Mandoli Extn. Harijan Basti, 0 Block, 
Dethi-93 

East School Block, Mandwali Fazalpur, 
Oelhi-92 

o Block, Harijan Basti, East Gokul Puri, 
Oelhi-94 

o Block, Ashok Nagar, Shahdra, Delhi-93 

~efence Enclave Mahipalpur Extension, 
Part-II, NO-37 

Defence Service Enclave, Sainik Farms 
Khanpur, Oelhi-62 

Ouggal Housing Complex School Road, 
Khanpur, NO-62 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

476 
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E & F Block, Pandey Nagar (LOP) Delhi 

East Vinod Nagar, G Block, Oelhi-91 

E Block, East Gokul Purl, Hari Nagar 
Harljan Basti, Delhi-94 

E Block, Shashi Garden, Shahdra, 
Delhi-91 

EF Block, Extn. Area Shaahtri Park 

F Block, Khanpur extended Abaci Khanpur, 
ND-62 

F-1, Sangam Vihar, New Delhi 

Freedom Fighter Enclave, IGNOU Road, 
Neb Sarai, ND-68 

Freedom Fighter Extn. DeIhi-68 

-do-

Freedom Fighter Enclave, Neb Sarai, 
ND-68 

-do-

-do-

Freedom Fighter VIllar, Neb Sarai 

Gagan Vihar Em., Preet Vihar, Delhi-51 

Ganesh Nagar. Pandav Nagar CompIax, 
ND-92 

Ganeah Nagar-II Extn, Shakarpur, 
DeIhi-92 

Ganga Sahai Colony. Harijan Baati 
MandawaJi 

Gokul Puri Extn., ZIacIudcIin Pur Village 
Oelhi-94 

Gram Sabha Extn near Khera Mandlr, 
Delhi-93 

Hargovind Enclave, Rajpur Khurd. 
Oelhi-68 
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56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

76. 
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Harijan Basti Masoodpur near Pkt-B, 
Sector-7, 8 and 9, Vasant Kunj 

Harijan Basti Purani Abadi, Patpar Ganj, 
Delhi-91 

Harijan Basti Sch"ooI Road, Shakarpur 

1-2 Block, Sangam Vlhar, New Delhi 

1-2 Sangam Vihar, New Delhi-62 

I Block, Sangam Vihar, Delhi-62 

I Block, Sangam Vihar, New Delhi-62 

Indira Colony, School Block, Mandawali 

Indira Enclave, Neb Sarai 

Indrapuri (Harijan Basti) Karkardoma, 
Delhi-92 

J-Ist, Sangam Vihar, New Delhi-62 

JI3, (Gyan Jyoti Budh Vihar) Sangam 
Vihar, New Delhi-52 

J-1/Sangam Vihar, New Delhi-62 

J-2 B Sangam Vihar, Tuglakabad 

J-3, Sangam Vihar, Delhi-62 

Jagat Puri Extn., Delhi-93 

Jawana Extn., B-BIock, ND-92 

Jawaner Bagh, Block ABeD & E, Khanpur, 
Devil Road, Delhi-62 

J Block, East VII'IOd Nagar, Part of East 
Vinod Nagar, Delhi 

Joshi Colony, MandawaJi, Fazalur Extn., 
Delhi-92 

76. Kardam Puri Extn. Shahdra, Delhi-94 

77. 

78. 

Karkardooma Colony, near Village 
Karkardooma, Delhi-92 

K Block, Sangam Vihar, near Batra 
Hospital-Delhi-62 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

87 .. 

88. 

89. 

90. 

91. 

92. 

93. 

94. 

95. 

2 

Khirki Extn. MaIviya Nagar ND-17 

Khirki Extn. Colony BIock-D, Devli Road, 
Delhi-62 

Krishan Park Exten. BIock-D, Devli Road, 
Delhi-62 

Krishna Vihar, Khanpur (Ali Pur), New 
Delhi 

Lado Sarai Extn., Mehrauli, ND-30 

Lalita Park, Laxmi Nagar, Delhi-92 

Left out portion of School Block, Shakapur, 
Delhi-92 

Mahavir Campus, Rajpur Khurd Extn., 
Delhi-68 

Mahilpal Pur, Block-A Extension, New 
Delhi 

Maidan Garhi Extn., Maidan Garhi, 
Chatarpur Road, Delhi-68 

Mandoli Extn., Anjan Basti, Delhi-93 

Meet Nagar, C-Block, Delhi-94 

Milan Garden Main Mandwali Road, 
Delhi-93 

Mohalla Jahan Panah, Hauz Rani, MaJviya 
Nagar, New Delhi-17 

Mohan Park (B-Block) Model Town-III, 
Delhi-9 

Munshi Ram Colony, near Mukherjee 
Nagar, Delhi-9 

Neb Sarai Extn. Area Delhi-68 

96. Neb Sarai Extn., Ph-II, IGNOU Road, NO 

97. Neb Sarai, Harijan Colony, Delhi-68 

98. 

99. 

Neb Sara~ Road, Delhi-68 

Nehru Enclave, Part-I & II, School Road, 
Shakarpur, Delhi-92 
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100. 

101. 

102. 

103. 

104. 

105. 

106. 

107. 
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New Kardarnpui Extn., Shahdra, Delhi-94 

New Lahore Shashtri Nagar, Gali No. 8A 
& A-29, Delhi 

New Sanjay Amar Colony, VlShwas Nagar, 
Delhi-32 

Pandav Nagar and Janta Garden, 
Block-E, DeIhi-91 

Part&p Nagar lOP Mayur Vlhar, Phase-I 

Rajpur Khurd Extn. Mehrauli Extn. 
DeIhi-68 

Rajpur Khurd Extn. Colony Mehrauli 
Delhi-68 

Rajpur Khurd Extn., South CoIonylRajpur 
Extn. Tehsil-Hauz Khas, N0-68 

1 DB. Rajpur Khurd, B-3, Maidan Garhi, N0-68 

109. 

110. 

Rajpur Vihar Extn. Mehrauli, Delhi-68 

Raju Park, C-Block, Devli Village, 
Delhi-82 

111. Raju Park, C-I Block, Khanpur, ND-62 

112. Rani Garden Extn. Shashtri Nagar, 
Delhi-31 

113. Rani Garden (Ambedkar Park) Shashtri 
Nagar, Delhi-31 

114. Sahurpur Extn., Satbari, Mehrauli 

115. Saidu\ajaib Extn. Mehrauli, ND-68 

116. 

117. 

118. 

119. 

120. 

121. 

122. 

paryavaran Complex, Delhi-3D 

Saidulajaib Extn. Near MB Road 

Saidulajaib Extn. NO-3D 

Sainik Farm, Westem Avenue New Delhi 

Sangam Vlhar, G-Block, New Delhi-62 

Sangam Vihar, l Block, ND-62 

Sangam Vihar, A-Block, ND-62 

1 

123. 

124. 

125. 

126. 

127. 

128. 

129. 

13D. 

131. 

2 

Sangam Vlhar, Block M-II, ND-62 

Sangam Vlhar, BIock-D, ND-52 

Sangarn Vihar, BIock-G-l, ND-62 

Sangam VIhar, BIock-H, ND-62 

Sangam Vihar, BIock.J II B, ND-62 

Sangam Vihar, Block l-I A, ND-62 

Sangarn Vihar, Block-list, ND-62 

Sangam Vihar, BIock-l I C, ND-62 

Sanjay Mohalla (D-Block; Bhajan Pure) 
Delhi-53 

132. S Block (lOP) Pandav Nagar, Delhi-92 

133. 

134. 

135. 

School Block Unche Par, Mandawali 
Fazalpur 

Shashtri Park Extension (Bulan Maajld), 
Delhi-53 

Shiv Park Khjanpur Extn., New Delhi-62 

136. Shri Ram Colony, Rajeev Nagar, Delhi-94 

137. Sonia Vihar, Shahdra, Delhi-94 

138. 

139. 

South Ganesh Nagar, A-27/497B, 
DeIhl-92 

Subhash Mohalla and Subhash VIhar (Gali 
No. 1-10), North Ghonda 

140. Subhaeh MohaIIa, North Ghonda, Delhi-53 

141. 

142. 

143. 

144. 

145. 

Tigri Extn. Ambedkar Nagar, Sec-1, 
ND-62 

Tlgri ExIn. Ph-II, New Delhi-62 

Uttariya School Block, Mandawall Fazalpur 
Extn. Delhi-92 

VIR. Pul Prahalad Pur MehrauH, Badarpur 
Road, DeIhI-19 

Vin. Saidulajaib IGNOU Road Sauidulajab 
Delhi·3D 
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146. 

147. 

148. 

149. 

150, 

151. 

2 

Vinod Nagar (North A Block) Shahdra, 
Delhi-92 

New Vishwas Nagar, Shahdra, Delhi-32 

Gharoli Extn., V~lage Delhi-96 

Gharoli Extn., B-Block, Rajbir Colony, 
Delhi-96 

Khajuri Colony, E-Extension Left Out part, 
E-Block, Khajuri Khas, Delhi-94 

Kotla Gaon near Mayur Vihar, Phase-I, 
Delhi-19 

152. Saidulajaib Extn. New Delhi-30 

153. 

154. 

155. 

156. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Anupam Enclave, Pt-II, Saidulajaib Extn., 
New Delhi-ap 

Qutub Vihar, Phase-II near Village Tajpur, 
New Delhi 

Dhaka Johar, Dr. Mukherjee Nagar, 
Delhi-9 

Gautam Vihar Colony, Narela, Delhi-40 

Stlltement /I 

List of UnauthonSsd Colonies (within 
Development Ama) 

Name of Unauthorized Colony 

2 

A BI~k, Jaitpura Extn., Delhi-44 

AB Block, Hari Nagar Extn., Part-II, 
Badarpur 

AB Block, Hari Nagar Extn., Part-II, 
Badarpur 

A Block, Mithapura Extn. Badarpur, New 
Delhi-44 

AaU Extn. (BLock A & B) New Delhi-41 

Abdul Fazal Enclave, Part-II, Shaheen 
Bagh 

7. 

8. 

9. 

10. 

11. 

2 

Abdul Fazal Enclave, Part-II, Block J & H 

A Block, Mithapur Extn., Badapur, New 
Delhi-44 

Abdul Fazal Enclave (Main) Block-A, 
B, C, 0 Kalindi Kunj Rd, Okhla, 
New Delhi-25 

Abdul Fazal Enclave, Block-E to N, Chilla, 
New Delhi-25 

Abdul Fazal Enclave, Jamia Nagar P.O. 
Sarita Vihar, ND-25 

12. Aali Vihar (Block A, B, C, 0, E, F & H) 

13. 

14. 

Aman Vihar, Kirari Suleman Nagar, 
Delhi-41 

Ambedkar Colony, Bankner Extension, 
ViiI. Bankner, Narela, Delhl-40 

15. Ambika Enclave, Kakraula, Uttam Nagar, 
Delhi-43 

16. Ankur Vihar Colony, Holambi Kalan 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Bacch Raj Colony, Mithapur Extn., 
Delhi-44 

Badarpur Extn., Block-C & 0, ND-44 

Badarpur Extn. New Delhi-44 

Badarpur Extn., Pkt-A, B, Delhi-44 

Badli Extension, Delhi-42 

Begum Pur Extension, Rajiv Nagar, 
Delhi-41 

Bajaj Enclave, Old Palam Road, Kakraula, 
New Delhi 

Banker Basti Near Bharat Pana, Narela, 
Delhi-40 

Basti Bankner (South) Colony, Lampur 
Road, Narela, Delhi-40 

Batla House, Okhla 

Begum Pur Extn. (Begum Vihar Block-
ABCDE, Delhi-41 
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28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 
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Begum Pur Exln. Delhl-41 

Bhagat Singh Pal't( Extension, Siraspur 
Village, Delhi-42 

Bharat Vitlar Kakraula. New Delhi-43 

Bhavani Kunj, Sec-D-II, Vasant Kunj, 
ND-70 

Bhavani Kunj, Sec-D-2, Vasant Kunj, 
N0-70 

Bhagat Singh Park, Siras Pur, Delhi-42 

Block C, Harijan Basti. Gharoli Extn., 
DeIhi-96 

Block 0 Mithapur Extn., Part-I, Badarpur, 
Delhi-44 

Block E-1, E-2, E-III, Molar Band Extn. 

Block E-II!, Molar Band Extn. Badarpur 

Block 0, Hari Nagar Extn., Jaitpur, 
Badarpur, NO-44 

Budh Vihar, Phase-II Near Rohini, 
Sector-24, Delhi-41 

Budh Vihar (Tajpur Paharai) Badarpur, 
ND-44 

Budh Vihar Extn., Delhi-41 

Budh Vlhar, Phase-II, Extension Delhi-41 

Budh Vihar Colony, Delhi 

Budh Vihar Extension. Veer Sing Colony, 
Delhi-41 

C Block. Hari Nagar Extn.. Pt-II, Badarpur 

C Block, New Ashok Nagar, Delhl-96 

C BIoctt New Ashok Nagar, Delhi-96 

Chandan Park near Saras Pur, NareIa, 
Delhi-42 

Chandra Pal't(, Old Palam Road, Delhi-43 

1 

so. 
51. 

52. 

53. 

54. 

55. 

56. 

2 

C-2, BlOck New Ashok Nagar. Delhi-98 

o Block Hari Nagar Colony, Pt-Badarpur, 
ND-44 

o Block We&t Vinod Nagar, Delhl-92 

o Block, Badarpur Extn. Tajpur Road. 
ND-44 

o Block, New Aahok Nagar, De1hi-96 

Preet Vihar Damaheli Pooth Kalan Pur 
Perhacipur, Delhi-42 

E Block, Hari Nagar, Pt-II, Badarpur 

57. E I Block Molar Band Extn., Badarpur 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69, 

70. 

71. 

Ekta VihaI. Milhapur Extn. Badarpur, NO 

Ekta Vihar, (Block A, B, C) Jaltpur. 
Badarpur 

Extension Abadi VIllage Pooth Kalan. Delhi 

Extn. Rana Park Colony, Rana Park, Siras 
Pur, DeIhi-42 

F-BIock. Vadav Nagar. Delhi-42 

G Block. Molar Band Extn.. Badarpur 

Gagan Vihar, Molar Band, Sr. Sec. SChool, 
New Delhi-44 

Ganga Vihar, KiIoIoi. Near KaIindi Colony, 
DeIhi-14 

Garhwal Colony. MehrauU 

Garhwal Colony, Ward No.2, MehrauH. 
NO-30 

Gautam Colony Extension. Arya Nagar, 
SafIabad Road. Narela-4O 

Gautam Vihar Colony, NareIa, DeIhMO 

G Block, Mohan Baba Nagar, Tajpur Extn., 
Badarpur 

GopaI VIhar Colony, Delh1-41 
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72. 

73. 

74. 

75. 

76. 

n. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

87. 

88. 

89. 

90. 

91. 

Wn1tsn Answens VAISAKHA 7, 1929 (Saka) 

2 

Hari Nagar Extn. H-Btock, Jaitpur Road, 
Badarur 

Hari Nagar Extn. H-Block, LOP Jaitpur 
Road, Delhi 

Hari Nagar Extn., Jaitpur Block 0-11, 
Badarpur, Delhi-44 

Hari Nagar Extn. Pt-II, Block F, Badarpur, 
ND-44 

Hari Nagar Extn. Jaitpur Road Badarpur, 
Delhi-44 

Hari Nagar Extn. II, A-Block, Jaitpur Road 
Badarpur 

Hari Vihar, BIOGk-A, B, C Main Najafgarh 
Road, Kakraula Village, ND-43 

Harijan Basti Extension, New Ashok Nagar, 
ND-96 

Harijan Basti Siraspur, Khasra No. 971, 
P.O. Samaypur Badli, Delhi-42 

Harshdev Pari( Budh Vihar, Ph-II 

Harsh Vihar, Hari Nagar, Part-III, Block-
ABCD, Badarpur, Delhi-44 

Hazari Pari(, Holambi Kalan, Delhi-82 

H Block Jaikir Nagar,OkhIa Delhi-25 

I Block Hari Nagar, Extn. Jaitpur Road, 
Badarpur 

Isiam Colony, Ward No.6, Mehrauli, 
New Delhi-30 

Jagdama Colony Aali Vihar, Badarpur 

Jain Colony (Nanesh Enclave) Village 
Barwala, Bawana Road 

Jaitpur Extn., ND-44, Block E.F.G.H. 

Jait Pur Extension, Part-I, Mehrauli, 
ND-44 

Jaltpur Extn. Block-I, Badarpur, ND-44 

92. 

93. 

94. 

95. 

96. 

97. 

98. 

99. 

100. 

101. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 
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Jaitpur Extn. E-I, Block Badarpur, New 
Delhi 

Jaitpur Extn. B Block, Badarpur, New 
Delhi-44 

Jaitpur Extn. Part-II, ND-44, Badarpur 

Jasola Village, Delhi-25 

Jeevan Pari(, Siras Pur, Delhi-42, NO 

Joga Bai, Jakir Nagar (Okhla), 
New Delhi-25 

K Block, Jaitpur Extn., Badarpur, ND-44 

Kailash Vihar, Pansali, Post Parhalad Pur 
Bangar, Delhi-42 

Katyani Vihar, (Rajeev Nagar Extension) 
Begum Pur 

K-Block, Sourabh Vihar, Hari Nagar, 
Jaitpur Badarpur 

Khera Khurd Extension, Delhi 

Kondli Colony, New Ashok Nagar, 
Delhi-96 

Krishana Colony, Parhalad Vihar, Rohini 

Krishan Vihar (Pooth Kalan) 398/1071, 
Delhi-41 

Krishan Block, Tirathankar Nagar, Jain 
Colony, Karata, Delhi-81 

Kureni Nai Basti, NareIa, Delhi-40 

Laddakh, Budh Vihar, Colony 

Lakhpat Colony Part-I, Mithapur Extn., 
Badarpur 

-do- Part-II, Mithapur Extn., New Delhi 

M Block, Hari Nagar, Sourav Vihar Vistar, 
ND-44 

Madanpur Khadar Extn. Part-I, II & III, 
ND-76 
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113. 

114. 

115. 

116. 

117. 

118. 

2 

Madanpur Khadar Extn., ND-44 

Madhu Vih$r, I P Extn. Delhi-92 

Manvir Colony, Alipur Road, Bhorgarh, 
NaFela, Delhi-40 

Mehboob Nagar, Jakir Nagar, ND-25 

Mahipalpur Extension, Block-K, 
New Delhi-37 

Mange Ram Park Extn., Pooth Kalan, 
Rohini, Delhi-41 

119. Mange Ram Park, PooIh Kalan, Sec-23, 
Rohini 

120. Mange Ram Park Extn. Budh Vihar, Ph-II, 
DeIhi-41 

121. Mann Enclave, Khera Khurd, 0e\hi-82 

122. 

123. 

124. 

125. 

126. 

127. 

128. 

129. 

130. 

Mamoor Pur, Krishan Nagar, Sindhu 
Border, Narela 

Meetha Pur Colony BIock-B, School Road, 
Badarpur, ND-44 

Meetha Pur Em., I Block, ABC 2 0 

Mithapur Extn., A-Block, Badarpur, New 
Delhi-44 

Meethapur Extn., Badarpur, 0e1hi-44 

Milhapur Extn. Part-III, ND-44 

Mohan Baba Nagar, Badarpur, ND-44 

Mohan Baba Nagar Tajpur Extn., 
Badarpur, ND-44 

Mohan Baba Nagar, Tajpur Extn., F-BIock, 
Badarpur. 0eIhi-44 

131. Molar Band Em., New Oelhi-44 

132. 

133. 

134. 

Molar Band Extn., Block E-2, Badarpur 

Molar Band Extn., Block-F, OeIhi-44 

Molar Band Extn.. E-I Block, Badarpur. 
Delhi-44 

135. 

136. 

137. 

138. 

2 

Molar Band Extn., Block-E/III. Part-II, 
Badarpur. DeIhi-44 

Molar Band Extn., Block ABCD (Gali No. 
1-25) Badarpur 

N Block, Hari Nagar Extn., Jaitpur, 
Badarpur, ND-44 

Nai Basti, Bantmer, Paschim 

139. Nand Vihar, Kakraula, ND-45 

140. 

141. 

142. 

143. 

144. 

145. 

146. 

147. 

Naveen Vihar, Begumpura Barwala Road, 
0eIhi-41 

N Block (Amar Market) Sourabh Vihar, 
Hari Nagar Extn., Badarpur 

New Aruna Nagar Colony (Majnu ka Tila) 
Delhi-54 

New Ashok Nagar, Biock C-I, Delhi-96 

New Ashok Nagar, Block E & ED (D&E), 
New OeIhi-96 

New Ashok Nagar, B Block, Delhi-96 

New Ashok Nagar, BIock-B I, ND-96 

148. New Ashok Nagar, Block-A, Delhi-96 

149. 

150. 

151. 

152. 

153. 

New Ashok Nagar, C-BIock, Delhi-96 

New Ashok Nagar, Preet Vihar, Delhi-96 

Noor Nagar Extn., Jamia Nagar 

Noor Nagar Extn., Phase-I, Jamia Nagar, 
ND-25 

Okhla Vihar and Extn., Jamia Nagar, 
Okhla, NO 

·154. Okhla Vihar Jamia Nagar, ND·25 

155. 

156. 

Om Nagar, BIock-ABCD & E, Badarpur, 
ND-44 

Patel Garden Extn., Block·CDE, Najafgarh 
Road, Kakraula More, New Delhi·59 
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157. Patel Garden Kakraula More, Delhi-59 

158. Pal Colony, North Rithala, Delhi-85 

159. Pal Colony, North Rithala, Rohini, 
Delhi-85 

160. Pooth Kalan Abadi 1980, Delhi-41 

161. 

162. 

163. 

164. 

165. 

166. 

167. 

168. 

169. 

170. 

171. 

172. 

173. 

174. 

175. 

176. 

177. 

Pir Baba Basti, Viii. Jaitpur, Badarpur, 
ND-44 

Pooth Kalan Extension, Pooth Kalan, 
Delhi-41 

Prahalad Vihar, Phase-II, Shahabad Dairy, 
Bawana, Delhi-4 

Prahalad Vihar, Gupta Colony, Bawana 

Prahalad Vihar, Pappu Colony, Block-
A & B, Bawana 

Prem Colony, Bawana Road, Narela, 
Delhi-40 

Prahalad Vihar, near Sec-25, Rohini 

Prince Colony, Hart Nagar Extn., Part-III, 
Block-D, E & F Badarpur, ND-44 

R Block, Saurav Vihar, Hari Nagar Extn., 
Part-I, Badarpur 

Rajeev Nagar Extn., Begum Pur, Delhi 

Rajeev Colony Extension Piyaoo Maniyari 
Road, Narela, Delhi-40 

Rajeev Nagar Extension, Begum Pur 
Delhi-41 

Rajeev Colony, Narela, Delhi-40 

Rajiv Nagar, Begum Pur, PH-II, Delhi-41 

Rajiv Nagar Extn., Begum Pur, Delhi-41 

Rajiv Nagar Extn., Dheeraj Vihar, Village 
Karata, Delhi-96 

Rajlv Nagar Part-III, Delhi-41 

178. 

2 

Rajni Vihar, Begum Pur Extn. Barwala 
Road, Delhi-41 

179. Raju Enclave, Old Palam Road, Kakraula 

180. Raju Extension, Old Palam Road, 
Kakraula, ND-43 

181. Rana Park, Siras Pur, Delhi-42 

182. 

183. 

184. 

185. 

186. 

187. 

188. 

189. 

190. 

191. 

192. 

Rithala Extension, Village P 0 Rithala, 
Delhi-84 

Sat Nagar Mithapur Extn. Badarpur, 
New Delhi 

Sanjay Colony, near Subzi Mandi, Arya 
Samaj Road, Delhi-40 

Sanjay Colony, S-235, Safiabad Road, 
Narela, Delhi-40 

Saptrishi Garden Colony, Delhi-41 

Sapera Basti, Viii. Gharoli, New Ashok 
Nagar, ND-96 

Sourav Vihar, Block-O, Hari Nagar 
Extension-II, Badarpur, Delhi-44 

Savtantra Nagar, Extension West Ghonda 
Road. Narela, Delhi-40 

8-Block. Saurabh VIharrn Hari Nagar Extn., 
Jaitpur, Badarpur 

Sewa Nagar, G-BIock, Molar Band Extn. 
Badarpur 

Shakti Enclave, Kilokri near Kalindi Colony, 
New Delhi 

193. Shakti Vihar, A-Block, Badar pur New 
Delhi 

194. 

195. 

196. 

Shiv Park, Kakraula, Old Palam Road, 
Delhi 

Shanti Kunj (Main) Mall Road near Church, 
Vasant Kunj, Delhi 

Shanti Kunj (Vasant Kunj), Delhi-70 
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197. 

198. 

200. 

201. 

202. 

203. 

204. 

205. 

206. 

207. 

208. 

209. 

210. 

2 

Shanti Kunj behind Sec-D. Pkt-III & IV. 
Vasant Kunj 

Shiv Park. Kakraula, Old Palam Road. 
Delhi 

Shiv Puri, Meethapur. Extn., Badarpur, 
N0-44 

Shiv Vlhar Shahabad, Daulttpur, Delhi-42 

Shiv Puri. near Badli Railway Station, 
Delhi-42 

Shyam Kunj Colony, TIkri Khurd, Delhi-40 

Shyam Vihar. (Kakraula) near Sec-14. 
Owarka. Najafgarh. New DeIhi-43 

Sri Enclave. Pansali. Ronni, Delhi-42 

St. John Church Colony. Mehrauli, 
New Delhi-30 

Sudarshan Part<, BadaNr 

Sukhbir Nagar situated at Village Karala, 
Qutab Garh Road. Delhi-81 

Suraj Park, Samaypur near Sec-1B, Rohini 

Sura; Park Colony, 8-3. Badli IncR. Area. 
DeIhi-42 

211. Savtantra Nagar, Ph-II. (left out portion) 

212. 

213. 

214. 

215. 

216. 

.217. 

218. 

Narela 

Tajpur Paharl. Badarpur, ND-44 

Teachers Colony, Samaypur VIII, DeIhi-42 

Tirthankar Nagar. J.N. Colony, Kerala, 
Delhi-81 

Tuglakabad Extension, New Delhi-19 

Utsav Vihar. Karala, Delhi-81 

Utsav Vihar, Block-A-3, Viii. Karala, 
N0-81 

Vasant Kunj Enclave, Housing WeHare 
Society (Regd) New DeIhi-70 

219. 

220. 

221. 

222. 

223. 

224. 

225. 

226. 

227. 

228. 

229. 

230. 

231. 

2 

Vasant Kooj Enclave, B Block, MaUkaur 
Kohi, VIRage. Rangpuri 

Vaahu Vihar Colony, Holambi Kalan 

Vijay Vihar, Ph-I, Near Rlthala 

Vijay Vihar. Ph-II, (Rlthala), Near Rohinl, 
Sec-4, DeIhi-85 

Vikas VIhar, Near Kakraula, Uttam Nagar, 
Najafgarh, Delhi-43 

Viii. Gazipur, KaIyan Puri, ND-95 

VIII. Gharoli Extn., Block-A, Harijan Basti, 
Delhi-9B 

West VIOOd Nagar. Block-E. Dlehi-92 

Zakir Nagar, Block-H. Delhi-25 

Zakir Nagar. BIock-H, Delhi-25 

Molar Band. New Extn., G-Block. 
Badarpw, DeIhi-44 

Ambe Garden, libas Pur, Delhl-42 

Swantantar Nagar, left out portion, 
Bawana Road. Narela, Delhi 

ServIce Tu from Telecom Sector 

3732. SHRI S.K. KHARVENTHAN: WHI the Minister 
of FINANCE be pleased to state: 

(a) whether telacom sector is generating more 
revenue through Service Tax to the Government's 
exchequer; 

(b) H so, the details thereof; 

(c) the amount of Service Tax generated through 
this sector during each of the last three years; 

(d) whether the Govemment has received demands 
from teIecom and IT sectors for more reliefs and are 
striving hard to make the country a8 the hub of 
electronics; 

(e) H so, the details of various sops provIdedIpropoa 
to be provided by the Government to this sector; and 
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(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) As 
per the data received from the Principal Chief Controller 
of Accounts, service tax collected from the telecom related 
taxable services for 2004-05, 2005·06 and April, 2006 to 
February, 2007 is given in the enclosed Statement. 

(d) to (f) The telecommunications industry has 
requested that the muHifarious taxes, charges and fees 
applicable to the industry should be unified and a single 
levy on revenue should be collected. Department of 
Telecommunications is requested to constitute a committee 
to study the present structure of levies and make suitable 
recommendations to Govemment. 

Ststement 

SI.No. Name of taxable service Revenue in As. crore (Provisional) 

1. Telephone 

2. Pager 

3. Telegraph 

4. Telex 

5. Facsimile 

6. Leased Circuit 

Source: Principal Chief Controller of Accounts. 

{Translation/ 

3934.36 

3.41 

97.11 

3.76 

1.68 

135.06 

Setting up of Mega Thermal Power Projects 

3733. SHRI B. MAHTAB: Will the Minister of POWER 
be ple8$8d to state: 

(a) whether the Govemment proposes to set up Mega 
Thermal Power Projects in the country during the Eleventh 
Five Year Plan; 

(b) if so, the States where these plants are proposed 
to be set up along with the locations thereof; and 

2005-06 2006-07 (upto February 2007) 

4164.27 4715.84 

7.47 1.65 

69.10 61.95 

10.01 19.38 

3.25 3.27 

149.92 162.46 

(c) the time by which these power plants are 
expected to be commissioned? 

THE MINISTER OF POWER (SHRI SUSHILKUMAR 
SHINDE): (a) Yes, Sir. 

(b) and (c) The details of Mega Thermal Power 
Projects proposed to be set up/commissioned during the 
Eleventh Five Year Plan along with location and schedule 
of commissioning are given in the enclosed statement 

SIIItement 

Mega Thetmal Power Projects under executiOnlpmposed to be sst up duling 11th Plan 

SI.No. Name of Scheme Sector State Fuel Installed Commissioning Remarks 
Capacity Scheduled 

(MW) 

2 3 4 5 6 7 8 

Kahalgaon STPS CentTaI IIhu Coal 1500 US-March 2007 Project under 

SIage-II Phase I & II of (3x500) (Akeady construction 
NTPC Ud. commissioned) 

U6-2007-011 
07-2007-011 
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1 2 3 4 5 6 7 8 

2. ~ STPS SIIge-I cr/ eerm. CthdagIIh ColI 1980 UI-21JC1.418 PIIIject .... 
NTPC lid. (3lI68O) U2--.011 COIIINIian 

lJ3.2OII8.10 

1 Sipat STPS Stage-II 01 aNIIiagIIh ColI 1000 1J2.2OO7.(18 PIIIject IIIdar 
NTPC ltd (2Il500) COIIIIN:Iian 

4. BaIh STPS SIage-I cr/ 1980 U1·:!008-09 PIIIject .... 
NTPC lid. (3x6Il) U2-2CJ09.10 CIIIIIWCIiDn 

lJ3.!I1D-l1 

5. OP JindII S1PP PMIe aNIIiigaIh Coal 1000 U1, 2. 3, & 4 PIIIject IIIIIIr 
(RaigaIh1 fIha.I & U (2x2SO+ 21107.(18 COIIIIIIUcIion 
01 WI. JiIdaI Power lid. 211250) 

6. IlIIMU SIaeI 01 WeIll 1000 UI-3l1D-l1 CanIIndon 
OVC Bengal U2-3l1D-ll ,.. 10 IIIIt 

7. KodaIma TPS cr/ DVC CenIniI .IIaIIdwId ColI 1000 UI-3l1D-l1 ConsIndon 
U2-!I1D-l1 yet to IIIIt 

8. Sugen Gas basad PMae GIfIB 1128 lock 1·21107-08 PnIjId IIIIIIr 
CCPP (AIIhaIIhaI) cr/ Block 1-aI07.(18 COIIIIIIUcIion 
WI TCIIIId Power Block 11-2m7.(18 
Gen. lid. 

9. SinNdri TPP cr/ eerm. MIn Coal lJ.1-201D-l1 PIIIject .... 
NTPC Ltd. PIadaIh lJ.2-2111D-11 canMc:tian 

10. bgIigaon TPP cr/ CIIIIIII ,.. lJ.1-3l1D-11 CcIIIIIndan 
NTPC lid. lJ.2-3J1D-11 yallo stilt 

lJ.3-3l11·12 

It Sasan UUPP PmtaIe .... Coal lJ.I-2011·12 Projld through tariff 
PIadaIh baed comptIItive 

bid6Ig 

12- NagaIpII TPS Private 1015 lJ.l & 2.3J11.10 PIIIject .... 
MIs NagaI;IIa Power CIIIIIN:Iion 
Corpn. lid. 

13. NOIII KanI..,a S1PP CenIniI ........ Coal 1110 lJ.I-201D-ll CarIIbUCIIan 
NTPC lJ.2-2011·12 )'1110 stilt 

lJ.3-3l12·13 

14. EmoIe TPS II cr/ HTPC CIIIIIII Tamil NIIlI Coal 1000 lJ.1-3l1D-11 Ccnbuc:Iian 
lid. and TNEB lJ.2-201D-l1 yallo *' 

15. NJNtj TPP (JIais) II Coal 1500 lJ.l·201D-ll ConaIftdon 
01 NTPC, Govl 01 Deli lJ.2-201D-11 yet 10 l1li1 
& HIIyn lJ.3.201D-l1 
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2 3 4 5 

16. Barll·1I NTPC Central Bihar Coal 

17. Mauda NTPC Central 

STPS: Sugar Thermal Power Station 

STPP: Super Thermal Power Project 

TPS: Thermal Power Station 

CCPP: Combined Cycle Power Project 

UMPP: Ultra Megal Power Project 

JV: Joint Venture. 

Frauds In Banks 

Maharashtra 

Toial 

3734. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINAAAYAN PANDEY: 

Coal 

Will the Minister of FINANCE be pleased to state: 

(a) the details of preventive and prohibitive measures 
taken by banks to thwart attempts of frauds; 

(b) the details of vigilance set up strengthened to 
avoid bank frauds; 

(c) the details of the achievement of fraud monitoring 
cell of RBI and special committee of the Board; 

(d) the total numbers of bank frauds occurred 
registered during 2004, 2005 and 2006; and 

(e) the amount involved therein and recovered during 
the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Reserve 
Bank of India as pert of its supervisory responsibility has 
been advising banks from time to time to take preventive 
and prohibitive measures to thwart attempts of frauds. As 
per the guidelines issued by RBI from time to time to 
banks and also as per their internal policies, the banks 
have taken various measures to prevent frauds. Some of 
the measures include introduction of a system of 
concurrent audit; review of working of intemal inspection 

6 

2x66O 

2x5OO 

24113 

7 

U-l·2011·12 
U-2·2011·12 

U-l·2011·12 
U-2-2011·12 

8 

ConsIrucIion 
yet to start 

ConstlucIion 
yet to stall 

and audit machinery in banks by the Audit Committee of 
the Board of Directors; constitution of Special Committee 
of the Board for exclusively monitoring of large value 
frauds of Rs. 1 crore and above; examine staff 
accountability and instituting disciplinary action against the 
staff involved in frauds and filling of criminal cases with 
police/CBI, whenever necessary. 

(b) Each bank has got its own service rules and 
vigilance machinery governing its employees and domestic 
enquiries are conducted as per provisions thereof. Public 
Sector Banks have set up vigilance ~rganizations for 
taking concerted action against corruption, frauds, etc. 
The vigilance organizations is headed by the Chief 
Vigilance Officers who are usually in the rank of General 
Managers and have been appointed from amongst officers 
of the Reserve Bank of India or other public sector banks 
in consultation with the Central Vigilance Commission. 
The system of outsider CVO has been working very 
satisfactorily. 

(c) The fraud monitoring cell of RBI receives reports 
on frauds involving Rs. 1 Iakh and above from commercial 
banks, Financial Institution, Local Area Banks, Urban Co-
operative banks and non banking financial companies. 
The major items of work presently being attended to by 
fraud monitoring ceO include individual monitoring of frauds 
involving amounts of Rs. 1 lakh and above, issuing 
caution advice to Banks and Financial Institutions against 
the borrowers involved in the frauds, advising bank to 
examine staft accountability and complete staff side action 
against erring employees and file complaints with CBU 
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police. Fraud MonitOring Cell also issues circulars 
conveying modus optN'INIdi of frauds to banks to avoid 
them on similar type of frauds. 

Special Committee of Board has been constituted for 
monitoring of large value frauds of As. 1 crore and above. 
This Committee monitors and review all the frauds of 
As. 1 crora and above so as to identify the systemic 
lacuna if any that facilitated for perpetration of the frauds 

and put in place measures to plug the same. This 
committee al80 monitor progres8 of CBI/police 
investigation, recovery position, staff accountability and 
put in place other measures as may be considared 
relevant to strengthen preventive measures against frauds. 

(d) and (a) The total number of banks' frauds, amount 
involved therein and amount recovered for the year 2004, 
2005 and 2006, is given in the enclosed Statement. 

Statement 

Types of Banks 2004 

No. of Amount Amount 
frauds involved recovered 

Public Sector Banks 2520 451.04 138.35 

Private Sector Banks 3368 124.82 17.83 

Foreign Banks 3501 22.71 7.01 

Total 9389 598.57 163.19 

[English] 

Sick industries In ........... 

3735. SHRI HARIBHAU RATHOD: Will the Minister 
of FINANCE be pteased to state: 

(a) the number of sick industries in Maharashtra as 
on date; 

(b) whether tha Government has proposed any 
financial package and incentives for revival of these sick 
industries of Maharashtra; and 

(c) if so, the funds released by Government 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE (SHRI PAWAN KUMAR BANSAL): <a) The 
present data collection system of Reserve Bank of India 
(RBI) doe8 not generate the State-wisa information 
pertaining to the sick industries incluclng Maharashtra. 

(b) and (c) Government does not have a financial 
package for sick industries in any state. Howavar, there 

(Ra. In Crores) 

2005 2006 

No. of Amount Amount No. of Amount Amount 
frauds Involved recovered frauds involved recovered 

2658 1134.39 127.78 2568 844.73 231.81 

6169 222.23 33.50 14432 322.07 76.94 

3547 29.29 4.46 4687 34.04 13.58 

12374 1385.91 165.72 21687 1200.84 322.32 

is a Policy Package for stepping up credit to SmaH & 
Medium Enterprises 8Mounced on 10th August, 2005 
following which RBI has issued detailed guidelines to 
banks, from time to time, to detect sickness at an aarty 
stage and take rameciaI measures for rehabilitation of 
sick 881 unIIs identified as potentially viable. The State 
Level Inter-Institutional Committee (SLIIC) has been set 
up in each Stata under the convenonlhip of RBI to deal 
with tha problams of co-ordlnatlon for rehabilitation of 
sick SSI units. 

Export Duty of Iron Ore 

3736. SHRI SURESH KALMADI: Will the Ministar of 
FINANCE be pleased to state: 

<a) whether high export duty on axport of Iron Ora 
has affected the export; 

(b) if so, the details thereof; and 

(c) the action taken by the Government? 

THE MINISTER OF 8TATE IN THE MINISTRY OF 
FINANCE (SHRI 8.S. PALANfMANICKAM): (8) and (b) 
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With effect from 1.3.2007, a duty of As. 300 per metric 
tonne has been imposed on exports of iron ore, all sorts. 
Exports of iron ore during March 2007 are more 01" less 
at par with the estimates. It is, however, too early to 
comment on whether exports of iron ore will be affected 
by this levy. 

(c) Tax issues are decided by the Govemment taking 
into account various factors· including revenue effect, need 
to preserve natural resources and profitability of the 
relevant industry. Govemment will take appropriate action, 
if considered necessary, after taking into account all 
relevant considerations. 

Interest Rate on Home Loan 

3737. SHRI SURESH PRABHAKAR PAABHU: 
SHRI SHRINIWAS DADASAHEB PATIL: 
SHRI SHAILENDRA KUMAR: 
SHRI CHANDRAKANT KHAIRE: 
SHRI KAILASH MEGHWAL: 
SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether RBI has recently raised key rates; 

(b) if so. the details thereof alongwith the reasons 
therefor; 

(c) whether the Govemment has assessed its impact 
on the persons who have taken loan on 7% and now 
paying 11°k; 

(d) if so, the details thereof and the corrective steps 
taken by the Government to lower the interest rates on 
home loans and loans against property; and 

(e) the details of interest rates on home loans during 
the last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. On a review of macro economic and monetaryl 
liquidity condition, as also the. credit growth and the ~ 
to moderate the pre-empting upward pressures on Inflation 
expectations, Reserve Bank of India (RBI) has recently 
increased the Cash Reserve Ratio (CRR) and fixed Repo 
Rate under liquidity adjustment facility (LAF). On 
March 30, 2007 the RBI announced an increase of 

50 basis points in the CRR-25 basis points each effective 
in the fortnights beginning April 14, 2007 and April 28, 
2007. Scheduled banks are required to maintain CRR of 
6.5% with effect from the fortnight beginning April 28, 
2007 as announced on March, 2007. RBI had also 
decided to increase the fIXed repo rate uncler the LAF by 
25 basis points from 7.25% to 7.50% with immediate 
effect from January 31, 2007. 

(c) and (d) As per assessment of State Bank of 
India, increase in interest from 7% to 11 % results in 
increase of Rs. 238 per lakh per month InstaHrnent for 
loan of 15 years tenure. Interest rate on bank loans 
including home loan are deregulated. However, the Public 
Sector banks were advised to rein in interest on horne 
loan at current rates, provided banks are in position to 
address the rebalancing of their credit portfolio. 

(e) As per information evailable, the average rate of 
interest (floating) on horne loan during last three years 
are indicated as under: 

2004-05 
(%) 

7.00 to 8.75 

2005-06 
(%) 

7.25 to 9.25 

2006-07 
(%) 

7.25 to 11.50 

Foreign Banks In the Country 

3738. SHRI K. SUBBAAAYAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of private banks and foreign banlas 
working in the country at present; 

(b) the total deposits and advances of each bank as 
on date bankwise; 

(c) whether private and foreign banks are providing 
priority sector lending as per RBI norms; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) At 
present, 24 private sector banks and 29 foreign banks 
are having banking presence in India. 
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(b) The bank-wiae details 01 depoeiI8 and advencee 
01 private and fonIign banks as at end Decenmer, 2008 
are given in the encIo8ed 8t8111ment. 

(e) to (8) The private aector banks and fonIign __ , 
as individual groups, haw actieYed priority aector lending 
targeIs as on the last raporting Friday 01 March, 2008. 
Out of 28 private banks, 18 have achieved CMnII target 

of 40% and 1 blink ... ~ the ...... 01 18% 01 
net bank crecIt tor 1lgIIcuIIuM. Out 01 29 foreign banb, 
25 have ·achleved CMnII target 01 32% as on the ... 
reporting Friday of March 2008. Further, the number of 
foreign banks which have achieved targela 01 10% and 
12% for lending to SSI and Export nctor stood at 
20 and 28 raapectiveIy. 

lMpotIiIs III7d ~ 01 Pm.tfI MId FtNfIIgn lIiInItJI lind ~ 2OtJf1 

(Amount In As. Cront) 

51.No. Bank Name Total 0ep0eiIB Total Groea Advanoea 

1 2 3 4 

1. Centurion Bank of Punjab lid. 12531 8187 

2. DevaIopment Cradit Bank lid. 3882 2388 

3. HOFC Bank lid. 86748 48463 

4. ICICI Bank lid. 1fI7757 153815 

5. Induslnd Bank Ltd. 15842 11348 

6. Kotak Mahindra Bank Ltd. 8951 9653 

7. UTI Bank Ltd. 50875 31735 

8. Yes Bank Ltd. 5481 4800 

9. Bank of Rajasthan Ltd. 8882 4833 

10. *Bharat 0venIeas Bank lid. 2880 1818 

11. catholic Syrian Bank Ltd. 4617 3038 

12. City Union Bank Ltd. 4076 2875 

13. DhanaIakahami Bank Ltd. 2816 1808 

14. Federal Bank Ltd. 18688 14086 

15. ING Vysya Bank Ltd. 14380 10831 

16. Jammu & Ka8hrnir Bank Ltd. 20296 14374 

17. Kamalaka s.1k Ltd. 13820 9011 

18. Karur Vysya Bank Ltd. 8857 8885 

19. Lakshami Vilas Bank Ud. 4887 3475 
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2 3 4 

20. Lord Krishna Bank Ltd. 1904 1217 

21. Nainital Bank Ltd. 1264 679 

22. Ratnakar Bank Ltd. 779 523 

23. SBI Commercial & Intemational Bank Ud. 368 281 

24. ··Sangli Bank Ltd. 1290 260 

25. South Indian Bank Ltd. 10925 7526 

26. Tamiinadu Mercantile Bank Ltd. 5276 3588 

Total (Private Sector Banks-26) 478131 358800 

27. ABN AMRO Bank N.V. 18098 16896 

28. Abu Dhabi Commercial Bank Ltd. 525 229 

29. American Exp~ Bank Ltd. 2762 1596 

30. Antwerp Diamond Bank NV 52 357 

31. Arab Bangladesh Bank 37 38 

32. BNP Paribas 1895 2290 

33. Bank International Indonesia 25 6 

34. Bank of America N.T. & S.A. 2151 3008 

35. Bank of Bahrain & Kuwait esc 337 263 

36. Bank of Ceylon 83 70 

37. Bank of Nova Scotia 2198 3177 

38. Barc\ays Bank Pic 854 243 

39. Calyon Bank 311 1171 

40. China Trust Commercial Bank 72 123 

41. Citibank N.A. 35251 28409 

42. Deutsche Bank (Asia) 5820 5023 

43. Development Bank of Singapore Ltd. 2264 923 

44. Hongkong & Shanghai Banking Corporation Ltd. 36085 21778 

45. JP Morgan Chase Bank, National AssocIation 1834 566 

46. Krung Thai Bank pel 53 9 
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1 2 3 4 

47. Mashreq Bank PSC 44 42 

48. Mizuho Corporate Bank Ltd. 223 554 

49. Oman Intemalional Bank SAO.G. 205 153 

SO. Shinhan Bank 102 110 

51. Societe Generate 527 348 

52. SonaIi Bank 26 4 

53. Standard Chartered Bank 30414 28383 

54. State Bank of Mauritius Ltd. 198 221 

55. The Bank of Tokyo-Mitaubishi WF, Ltd. 1177 1387 

Total (Foreign Banlcs-29) 143723 115335 

"8harat 0venIeas Bank ltd. ArrIaIgaI8d with IncIa 0veIMII8 Bank w .• .f. 2.04.2007 

""Sengi Bank Ltd. AmaIgatad with ICICI Bank w.e.f. 19.04.2007 

Source: OIf-site retums (DomesIIc uneudIt8d IIId provIIiCInaI). 

3739. SHRI SUGRIB SINGH: WII the Minister of 
HOUSING AND URBAN POVERTY AUEVJATION be 
pleased to state: 

(a) whether the Government has racentIy signed 
Memorandum of Undefstanding (MoU) with MIs Hindustan 
Prefab Umited (HPL); 

(b) if so, the details in this regard; 

(c) whether the Government propoaes to revive 
Hindustan Prefab Limited; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) and (b) The Ministry of Housing & 
Urban Poverty Alleviation has signed an Memorandum of 
Understanding (MoU) with MIs. Hindustan Prefab limited 
(HPL) on 23rd March, 2007 with a view to conaoIidate Its 
capabilities in its core area i. B. construction and to 
diversify its activities to use the manpower in a cost 
effective manner. 

(c) and (d) The Government .... In principle, decided 
to revive the HPL and Memorandum of Undefstanding 
(MoU) is a step In that direction. 

CorruplIon In IndIe 

3740. SHRI EKNATH MAHADEO GAlKWAO: WI! the 
Minister of FINANCE be pIeaaed to ..... : 

(a) whether the ..... 8UIV8Y report of Pollical and 
Economic Risk con&UIt8ncy grading has rMk8d Incia at 
number nine among the mold corrupt AsIan CounIriea as 
reported in Mint Newspaper dated Man:h 3, 2007; 

(b) if so, the deIaiIII the..ot; 

(c) the reactions of the Government on the report; 

(d) whether the Government have any atati8tics on 
the subject; 

(e) If so, the details thereof; and 

(f) the measures the Govemment would take to 
reducelend corruption? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Yes, SIr. 
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(b) to (f) The Mint Wall Street Joumal in an 8IticIe 
pubIIehed on 14 March 2007 has given IOA'Ie extraclll of 
the findings of a Study titled "Conuplion In Aaia· brought 
out by an agency called Political & Economic Risk 
Consultancy Ltd. This report is as on date available for 
free access on the internet. As such the report has not 
been commissioned by the Govemment of India and 
reflects the views and opinions of the said agency. 

The Government is fuIy alive to the need to eradicate 
corruption and effectively pursue its policy of ·zero 
tolerance" to corrupIIon. Several steps have been taken 
to combat corruption and to improve administrative 
functioning. Among the verious measures taken in this 
regard include, the enactment of the Right to information 
Ad 2005, the noIificaIion of the Whistle Blower ReeoIution, 
2004, en&'lment of the Central VIgilance Commission Act, 
2003, the issue of comprehensive instructions on 
transparency in tendering and contracting process by the 
CVC, introduction of a Citizens Charters, simplification of 
procedures and systems, . strengthening of the CBI to 
discharge its anti-conuption work and increased U88 of 
information and communication technology in its work. 

{TnII'ISIaJiDn] 

Revamping of Tu: Sharing Formula 

3741. SHRI KASHIRAM RANA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of FINANCE be pIeaaed to state: 

(a) whether the Government propo888 to revamp tax 
sharing formula between Centre and States; 

(b) if so, the detaUs thereof along with the steps 
taken by the Government in this regard; 

(c) whether the Government also proposes to 
constitute 13th Finance Commission; and 

(d) if 80, the time by which it is likely to be 
constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Article 280 of the Constitution provides that the President 
shall constitute a Finance Commission at the expiration 
of every five years or, at such earlier time, the President 
considers necessary. It shall be the duty of the 

Commission to make recommendations to the President 
regarding the distribution of the net proceeds of Union 
taxes which are to be, or may be, divided between Union 
and the States and the allocation between the States of 
the respective shares of such proceeds. Hence, in 
compliance with the Twelfth Finance Commission's 
recommendation, the tax sharing formula between the 
Centre a.nd States in applicable for the period of five 
years from 2005-2010. 

(c) and (d) The 12th Finance Commission was 
constituted on 1 st November 2002. Accordingly, 13th 
Finance Commission is proposed to be constituted in 
conformity with the Constitutional provisions and the 
Finance Commission (Miscellaneous ProvisiOns) Act 1951. 

[English] 

DepoeIta from Small SavIngs 

3742. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether deposits from small savings under 
National Saving Scheme has corne down drastically; 

(b) if so, the details of receipts, the shortfaU and the 
reasons thereto during each of the last three years; and 

(c) the steps taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The gross collections under small savings schemes in 
post offices and banks during the last three years have 
been As. 1,n,730 crore in 2004-05, As. 2,00,148 crore 
in 2005-06 and As. 1,56,756 crore in 2006-07 (April 2006 
to February 2007). The net collections (gross collections 
minus repayments) have been Rs. 96,788 crore during 
2004-05, Rs. 85,086 crore during 2005-06 and As. 45,191 
crore during 2006-07 (April 2006 to February 2007). The 
decline in collections reflects inter-alia, investors' 
preference for altemative instruments. 

(c) The small savings schemes, carrying different 
terms and rate of Interest administered by the Govemment 
of India, are designed to provide safe and attractive 
investment option to aU individuals who invest in these 
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savings schwnes. Cerm1d and Stale Gavel ........ take 
various measures from time to time to promote and 
popularize small savings achemae through print and 
electronic media as well as holding .. min.... and 
meetings, providing training to the various agencies 
invoIvad In mobilizing dapoeils under these ectwn.. A 
website of the National Savings Institute under 
Government of India, Ministry of Finance ... aIao been 
launched to facilitate intefface with the public through 
wider dissemination of inIormaIion on &mal 8IlVingII and 
on-line iegisbiiillol"l and eeIItema1t of imIe8tor's griavanceB. 
The website adcha in neincla.gov.in. 

12.01 hi'&. 

PAPERS LAlD ON THE TABLE 

fEngJi$hJ 

MR. SPEAKER: Now, we come to Papers to be laid 
on the Table. 

Shri SuahiIkurnar Shinde. 

THE MINISTER OF POWER (SHRI SUSHtlKUMAR 
SHINDE): I beg to lay on the T~ 

(1) A copy each of the foIowing Notifications (Hindi 
and English versions) under eection 179 of the 
Electricity Ad, 2003:-

(i) The Central Electricity Regulatory 
Commission (Tenna and CondItions of 
Tariff) (Amendment) Regulations, 2007 
published in Notification No. L-7125f(5)1 
2003-CERC in Gazette of India dated the 
14th MM:h, 2007. 

(n) The Joint Electricity Regulatory 
CornrniIIeion for Union Territories except 
Deihl (Salary, Allowances and other 
ConcItions of ServIce of Chairperson and 
Member) Rules, 2007 published in 
Notification No. G.S.R. 211(E) in Gazeae 
of India dated the 20th March, 2OOl. 

[Placed in LI:Irary. SIJB No. LT --621412007] 

(2) A copy of the Annual AccounIa (HIndi and EnglIsh 
versions) of the Central Electrictty Regulatory 
CoI'1n lilian, New DelhI, lor the year 2005-2006, 
togett_ with AucIt Report the ..... 

(Placed In LIniy. s.. No. LT -621512007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): On behalf 
01 Shri S. JaipaI Reddy, I beg to lay on the Table-

(1) A copy of the Annual Statement (HIndi and EngIiIh 
versions) of allotments made under 5% 
discretionary quota in accordance with the 
guidelines iuued by Directorate 01 Estates for the 
year ending the 31st December, 2006. 

(2) A copy of the MemorancUn of Ullderatalldlng (Hindi 
.net English V8I'8iona) between the National BuIldIng 
ConstructIon Corporation limited and the Ministry 
of Urban Development for the year 2007-2008. 

[Placed in Library. S. No. L T -621612007] 

(3) A copy of the R8CNiIrnent Regulations of ,A"'ltant 
Engineer (Civil) and Aaaietant Engineer (EIeetriceI), 
Delhi Development Authority, 2005 (Hindi and 
English versions) published in Notification No. 
G.S.R. 10(E) in Gazette of India dated the 10th 
January, 2008, under MCtion 58 of the Deihl 
Development Act, 1957. 

[Placed in l.I)rary. S. No. l T -621712007] 

(4) Statement (Hindi and EngIi8h vel'lion8) Ihowing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In library. S. No. LT-621&'2OO7) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I beg to ley on the Table-

(1) A copy each of the following NotIficatIons (Htndi 
and English ventions) under section 296 of the 
Income-tax Act, 1961:-

(I) S.O. 2146(E) published In Gazelle of india 
dated the 22nd December, 2008 together 
with an ~ rnemorancbn notifying 
the bonds for an amount of Rupees three 
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. ~ five hundred croree (radeemable 
after three yeent to be iIII.Jed by the Rural 
ElectrificatIon Corporation LimIted, during 
the period from the 28th day of December, 
2006 to the 31st day of March 2007, 
eubject to certain condiIIons. 

(il) The Income-tax (2nd Amendment) Rules, 
2007, published in Notification No. S.O. 
301 (E) in Gazette of India dated 28th 
February, 2007, together with an 
explanatory memorandum. 

(Placed in LImuy. S. No. lT~1912OO7) 

(2) A copy of the Order (Hindi and ErVish versions) 
relating to section SEC of the Income Tax Ad, 
1961 providing capital gain arising from transfer of 
long-term specified asset. issued under section 
119(2) (c) of the aaId Ad. 

(Placed in library. StHJ No. lT~OO7) 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): I beg to lay on the Table a copy of the 
NotificatIon No. G.S.R. 109(E) (Hindi and English versions) 
published in Gazette of India dated the 27th February, 
2007 containing corrigencbn to the Notification No. G.S.A. 
9(E) dated the 9th January, 2006, issued under the 
National Tax Tribunal Act, 2005. 

[Placed in Library. StHJ No. L T ~112007) 

THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): I beg to lay on the T ___ 

(1) A copy of the Company SecretarIa& (Ptocedure of 
Investigations of Profs88iona! and Other Misconduct 
and Conduct of Cases) Rules, 2007 (Hindi and 
English versions) published in Notification No. 
G.S.R. 111 (E) in Gazette of India dated the 28th 
February, 2007, under section 40 of the Company 
Secretarie8 Ad, 1980. 

[Placed in library. StHJ No. L T-6222I2OO7) 

(2) A copy of the Chartered AccountantB (Procecl.Ire 
of Investigations of Professional and Other 
Misconduct and Conduct of Cases) Rules, 2007 
(Hindi and English veraions) pubIIIIhed in NotIication 
No. G.S.R. 112(E) in Gazalte of India dated the 

28th February, 2007, under section 30B of the 
Chartered Accountants Act, 1949. 

(placed in library. StHJ No. L T -622312007) 

(3) A copy each of the following Notifications (Hindi 
and English versions) under section 40 of the Cost 
and Works Accountants Act. 1959:-

(i) The Cost and Works Accountants 
(Procedure of Invastigalions of ProfessionaJ 
and Other Misconduct and Conduct of 
Cases) Rules, 2007 published in 
Notification No. G.S.R. 113(E) in Gazette 
of India dated the 28th February, 2007. 

(Ii) The Cost and Works Accountants 
Procedures of Meetings of QuaJity Review 
Board, and Terms and Conditions of 
Service and allowances of the Chairperson 
and members of the Board Rules, 2006 
published in Notification No. G.S.R. 734(E) 
in Gazette of India dated the 5th 
December, 2006. 

[Placed in l.I)rary. SstI No. L T -6224120(7) 

(4) A copy of the Notification No. G.S.R. 227(E) (Hind 
and English versions) Published in Gazette of India 
dated the 22nd March, 2007 containing corrigendum 
to the Notification No. G.S.R. 709(E) dated the 
17th November, 2006 Issued under the Company 
Sacnttaries Act, 1980. 

(placed in Ubrary. StHI No. L T -6225120(7) 

(5) A copy each of the following Notifications (Hindi 
and English versions) issued under the Cost and 
Works Accountants Act, 1959:-

(i) G.S.A. 224(E) published in Gazette of 
India dated the 22nd March, 2007 
containing corrigendum to the Notification 
No. G.S.R. 734(E) dated the 27th 
November, 2006. 

(Ii) G.S.R. 226(E) published in Gazette of 
India dated the 22nd March, 2007 
containing corrigendum to the Notification 
No. G.S.R. 710(E) dated the 17th 
November 2006. 

[Placed in l.I)rary. StHJ No. l T -622612007] 
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(6) A copy of the NotificaIions No. G.S.R. 225(E) (Hi1dI 
and English versions) published in Gazette of India 
dated the 22nd March 2007 containing corrigendum 
to the Notification No. G.S.A. 708(E) dated the 
17th November 2006 Issued uncIer the Chartered 
Accountants Act, 1949. 

[Placed in Lmrary. S. No. L T --6227flOO7] 

(7) A copy of the 50th Annual Report (Hinci and 
English Y8I8ions) on the WoJtcing and AdministratIon 
01 the Companies Ad, 1956 for the year ended 
the 31 st March, 2006 under seCtion 636 of the 
Companies Ad, 1956. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library. StItI No. L T--6228I2OO7] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table a 
copy of the Indian Telegraph (Amendment) Rules, 2007 
(Hindi and English versions) published in Notification No. 
G.S.A. 193(E) in Gazette of India dated the 12th March. 
2007 under sutHection (5) of section 7 of the Indian 
Telegiaph Ad. 1885. 

(Placed in Lmrary. Sss No. L T-6229I2OO7] 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): On behaH of Shri M.V. 
AapIsekharan, I beg to lay on the Tabt&-

(1) A copy of the Approach Paper to the 11th FIV8 
Year Plan (2007-2012) (Hind and English versions). 

(2) 

[Placed in Lmrary. StItI No. L T -623012007] 

0) A copy 01 the Aooual Report (Hindi and 
English versions) 01 the Institute 01 Applied 
Manpower Research. Delhi. for the year 
2005-2006. aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working 01 the Institute of Applied 
Manpower Research. Delhi. for the year 
2005-2006. 

(3) Statement (HindI and EngIiah vereIons) showing 
reasons for delay in laying the papens mentioned 
at (2) above. 

(Placed in Library. Sss No. LT-6231J2007] 

12.02 hn. 

ASSENT TO BILLS 

/EngIish] 

SECRETARY GENERAL: Sir. I lay on the Table the 
following five BiOs passed by the Houses 01 Parliament 
during the first part of Tenth Session 01 Fourteenth Lok 
Sabha and asaented to by the President aince • report 
was last made to the House on the 28th February. 2007:-

1. The Appropriation (Railways) Vole on Account 
Bin. 2007; 

2. The Appropriation (Railways) BiR. 2007; 

3. The Appropriation (Vote on Account) Bill. 2007; 

4. The Appropriation BiD, 2007; and 

5. The Taxation Laws (Amendment) BiB. 2007. 

(Placed in Library. StHI No. L T -623212007] 

PUBLIC ACCOUNTS COMMITTEE 

Forty-flrst, f.orty.thIrd, Forty-fourth • 
Forty lfteIiIh Reporta 

{Eng/i6h] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): I 
beg to present the following Reports (HIncI and English 
versions) of the PLtllic Accounts Committee (2006-2007):-

(1) Forty-first Report on ·Concesslon meant for 
Small Scale Industries availed of by Large Scale 
Manufacturers". 

(2) Forty-third Report on "Serve Shik8ha Abhiyan 
(SSA)·. 
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(3) Forty-fourth Report on Action Taken on 7th 
Report of Public Accounts CommIttee (14th Lok 
Sabha) on ."AI India Institute of MeckaJ Sciences 
(AIIMSt· 

(4) Forty-seventh Report on Action Taken on 29th 
Report of Public Accounts Committee (14th Lok 
Sabha) on ·Status of improvement of efftcIency 
through the 'Restructuring of the Income Tax 
Departmenr. 

12.03 tva. 

COMMITIEE ON PUBLIC UNDERTAKINGS 

(I) Nineteenth and Twentieth Reporta 

{English} 

SHRI RUPCHAND PAL (HooghIy): I beg to present 
a copy each of the following Reports (Hindi and English 
versions) of the Committee·on Pubic Undertaking8:-

(1) Nineteenth Report (Action Taken Report) on 
Food Corporation of IndIa--A Review on Export 
of Foodgrains by FCI-. 

(2) Twentieth Report on Perlormance AudIt of WLL 
Services provided by BSNL based on C&AG's 
Report No. 9 (Commercial) of 2006. 

(II) Statement 

SHRI RUPCHAND PAL (Hooghly): I beg to lay on 
the Table of the Hindi and English versions of the Action 
Taken Statement of the Committee on Public Undertakings 
showing . action taken by Government on the 
recommendations contained in Chapter I and final replies 
in respect of Chapter V of the NInth (Action Taken) Report 
of the Committee on Public Undertakings (Fourteenth Lok 
Sabha) on Oil Exploration-Domestic and Overseas 
ProjectS. 

12.03'/2 hrs. 

COMMITTEE ON lHE WaFARE OF SCHEDUlED 
CASTES AND SCHEDULED TRIBES 

Twenty-eecond Report 

{English} 

SHRI RATILAL KALiDAS VARMA (Dhandhuka): I beg 
to present a copy of Twenty-second Report (Hindi and 

English versions) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes on -Reserve 
Bank of Incia-Cradit facilities provided by the Nationalised 
Banks to the Scheduled Castes and Scheduled T ribes-. 

COMMITIEE ON GOVERNMENT 
ASSURANCES 

Seventeenth Report 

SHRI HARIN PATHAK (Ahmedabad): I beg to present 
the Seventeenth Report (Hindi and English versions) of 
the Committee on Government Assurances regarding 
requests for dropping of assurances. 

12.04 In. 

STANDING COMMITIEE ON AGRICULTURE 

Twanty-eewnth to Thirtieth Reports 

{English} 

SHRI MANORANJAN BHAKTA (Andaman & Nicobar 
Islands): I beg to present the following Reports (Hindi 
and English versions) of the Standing Committee on 
Agriculture:-

(1) Twenty·Seventh Report on Demands for Grants 
(2007.-2008) of the Ministry of Agriculture 
(Department of Agriculture and Co-operation); 

(2) Twenty-Eighth Report on Demands for Grants 
(2007-2008) of the Ministry of Agriculture 
(Department of Agricultural Research and 
Education); 

(3) Twenty-Ninth Report on Demands for Grants 
(2007-2008) of the Ministry of Agriculture 
(Department of Animal Husbandry, Dairying and 
FISheries); . 

(4) Thirtieth Report on Demands for Grants (2007· 
2008) of the Minist~ of Food Processing 
Industries. 
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STANDING COMMITTEE ON INFORMAnON 
TECHNOLOGY 

{English) 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): I beg to 
present the following Reports (Hindi and Engliah versions) 
of the Standing Commiltee on Information Technology:-

(1) Fortieth Report on action taIcan by GovemnenI 
on the . . of the 
Commitlea contained in their Thirtieth Report 
(Fourteenth Lok Sabha) on Demands for Grants 
(2006-07) relating to the Ministry of 
Communications and Information Technology 
(Department of TaIaconmunicaIio). 

(2) Forty-First Report on action taken by 
Government on the RecommendationsJ 
Observations of the Committee contained in their 
TwenIy-Ninth Repott (FOUfteenIh Lok SIbha) on 
Demands for Grants (2006-07) raIating to the 
Ministry of Communications and Information 
Technology (Department of Information 
Technology). 

(3) Forty-Second Report on action taken by 
Government on the Recommendalional 
Observations of the Coni,lilIee contained In their 
Thirty-8econd Report (FOUIt8enth Lok SIIbha) on 
Demands for Grants (2008-07) raIaIIng to the 
Ministry of Information and BroadcaaIing. 

(4) Forty-Third Report on Demands for Grants 
(2007-2008) raIaIing to the Ministry of Information 
& Broadcasting. 

(5) Forty-Fourth Report on Demandl for Grants 
(2007-2008) relating to the Ministry of 
Communications and Information Technology 
(Department of TeIecornmunicaIi). 

(6) Forty-Fft't Report on Dena .. for Grants (2007-
20(8) relating to the Ministry of CommI.ri:ationa 
and Information Technology (Department of 
Posts). 

(7) Forty-5ildh Report on Denands for Gnns (2007-
20(8) relating to the MinisIry of Cornnuticationa 
and Information Technology (Department of 
Information Technology). 

12.G1 .... 

STANDING COMMITTEE ON ENERGY 

/EIftJIIIth) 

MR. SPEAKER: Item No. 1Pr-Shrl Gurudas Kamal. 

SHRI GURUDAS KAMAT (Mumbal North East): I beg 
to p,..ent the following Reports (Hindi and Engtiah 
versions) of the Standing Committee on energy 
(2006-07):-

(1) Nineteelllh Report on Demands for Grants of 
the MinisIry of New and Renewable energy for 
the year 2007-08. 

(2) TwanIIeIh Report on DerMnda for Grants of the 
MinIstry of Power for the year 2007-08. 

STANDING COMMITTEE' ON FOOD. CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION 

SHRI DEVENDRA PRASAD YADAV (~): 
Sir, I beg to pr...r a copy each of the following ReporIa 
(Hindi and EngIiIh ver.iona) of the Stanc:Ing ComrnIDM 
on Food, ConIuner A.tIair8 and Pubic: DIatrIbuIion:-

(1) E9deenIh Report on Demand& for GrenIiI (2007-
2008) of the Department of Food and Public 
Di8Irb.dion (MinI8try of Consumer Affairs, Food 
and N:IIic DiIbIMion). 

(2) Nn.lunlh Report on Demand& for GranIB (2007-
2008) of the Depeo", .... of Consumer A.fIaIra, 
(MiniIIIry of Consumer Affairs, Food and Public 
Dietribution). 
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12.051J2 hra. 

[English} 

STANDING COMMITTEE ON 
URBAN DEVELOPMENT 

MD. SALIM (Calcutta-North East): I beg to Pl1lll8ftt 
the following Reports (Hindi and English versions) of the 
Standing Cornmitt8e on Urtlan Development (2006-2007):-

(1) Twentieth Report of the Committee on Demands 
for Grants (2007-2008) of the Ministry of Urban 
Development; and 

(2) Twenty-first Report of the Committee on 
Demands for Grants (2007-2008) of the Ministry 
of Housing and Urban Poverty Alleviation. 

STANDING COMMITTEE ON 
COAL AND STEEL 

Twenty-third to Twenty-fifth Reporta 

[Tf'llnsl8tion} 

DR. SATYANARAYAN JATIYA (Ujjain): Sir. I beg to 

present the following Reports (Hindi and English versions) 
of the Standing Committee on Coal and Steel:-

(1) Twenty-Third Report of the Standing CommIftee 
on Coal and Steel on Demands for Grants 
(2007-2008) of the Ministry of Coal; 

(2) Twenty-Fourth Report of the Standing Committee 
on Coal and Steel on Demands for Grants 
(2007-2008) of the Ministry of Mines; and 

(3) Twenty-Fifth Report of the Standing CommIttee 
on Coal and Steel on Demands for Grants 
(2007-2008) of the Ministry of Steel. 

12.06 tn. 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

One Hundred NInety -.cond to One Hundred. 
NInety-fourth Aaporta 

[English} 

DR. THOKCHOM MEINYA (Inner Manipur): I beg to 
lay on the Table a copy each (Hindi and English versions) 
of the following Reports of Standing Committee on Human 
Resource Development 

(1) One Hundred Ninety-second Report of the 
Committee on Demands for Grants (2007-2008) 
of the Department of School Education and 
Literacy; 

(2) One Hundred Ninety-third Report of the 
Committee on Demands for Grants (2007-2008) 
of the Department of Higher Education; and 

(3) One Hundred Ninety-fourth Report of the 
Corr.mittee on Demands for Grants (2007-2008) 
of the Ministry of Women and Child 
Development. 

12.07 tn. 

STATEMENT BY MINISTER 

..... of Implem6 .. bItIon of the recommendations 
conbIinad In fortieth Report of Standing 

Committee on Finance pertaining· to 
the MIn....., of Company Afflllra 

[English} 

*THE MINISTER OF COMPANY AFFAIRS (SHRI 
PREM CHAND GUPTA): Sir, I am laying the Statement 
on the status of implementation of Recommendations 
contained in the Fortieth Report of the Standing 
Committee on Anance (14th Lok Sabha) in pursuance of 
Direction 73A of the Hon. Speaker, Lok Sabha. 

"laid on the Table and also placed in Ubrery. S8II No. 
LT-6233flOO7 
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In aU, sixteen recommendations were made by the 
Committee in the above Report where action was required 
on the part of the Government. The present status of 
implementation of the various racornmendation made by 
the Committee is given in the Annexure to this Statement, 
which is laid on the Table of the House. I would not like 
to take the valuable time of the Houae to read out· all 
the contents of the Annexure. I would request that this 
may be considered as read. 

12.08 hrs. 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF PARUAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Mr. Speaker, Sir, I am thankful to you and to the House 
for having agreed to sit tomorrow, 28th April, 2007, 
Saturday for guillotining aD the Demands for Grants at 
6 0' clock. 

I would like to make it clear that on the 30th April, 
2007, we are having a sitting to a discussion on the 
FINlnCe Bill. Of course, Rajya Sabha is not having a 
sitting on the 30th April, 2007. H does not mean that we 
are not having a sitting on the 30th Apri~ 2007. Some 
confusion has arisen because of a news-Hem which 
appeared on television and some newspapers. So, we 
are having a sitting on the 30th April, 2007, and there 
wiD be a Question Hour on that day, and the House will 
also have a disCllS6ion on the Fmance Bill. This has 
been agreed to by aD the Leaders of various Parties. 

{English] 

MR. SPEAKER: Dr. Rattan Singh AjnaIa. 

... (Intenuptions) 

SHRI N.N. KRISHNADAS (Palghat): Sir, I have given 
a notice . ... (lnfllmJpllons) 

MR. SPEAKER: Please wait for your tum. This is 
not the way. You cannot hustle me. I will call you Isler. 
Now, Dr. Rattan Singh Ajnala. 

DR. RATTAN SINGH AJNALA (Taran Taran): Mr. 
Speaker, Sir, I am thankful to you for having an 
opportunity to raise an important matter. In yesterday's 
The TimtIs of ~ there is a MW8 NPOrt with the caption 
'Terrorist tag on Sardar Bhagat Singh and Rajguru'. In 
Ori8sa, the Tenth etas studen18 have a Social Studies 
book, wherein it has been written that Sardar Bhagat 
Singh and Rajguru were terrorists. They have done a 
great service for the country. H is a shame for the Board 
which has done this. 

MR. SPEAKER: I think, this House shares your 
concern and this should not have been done. I am glad 
that you have raised It. Of course, I have not had the 
opportunity of reading It. Since you have raised it, I think, 
the House will condemn this. 

... (Interruptions) 

[T1'IInSIIIIion] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, it is written in NCERT's books, get It deleted 
from there. . .. (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Please 
teU the Government of Orissa to confiscate such books. 
..• (lnterruptions) 

{English] 

MR. SPEAKER: Shri Madhusudan Mistry, please sit 
down. 

... (InIsnupIions) 

MR. SPEAKER: Let us not make this a. a 
controversial issue. 

. .. (IntenuptIons) 

MR. SPEAKER: Now, Shri Prabhunath Singh. 

... (Intenuptions) 

SHRI BRAJA KISHORE TRIPATHY (Purl): The 
Congress's Chief Whip should not defend It. 
Unnecessarily, he should not blame the State Government 
of Orissa. ... (InItmupIions} 

MR. SPEAKER: Why should you be so touchy on 
this? On every matter, you should not be touchy? Why 
are not representing the Government here. 
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SHRI BRAJA KISHORE TRIPATHY: I am not 
representing the Government. But why is he saying so? 
That is why I am saying that he should understand this. 
.. , (Interruptions) 

MR. SPEAKER: That is right. My comments apply to 
all sections of the House. 

12.10 hra. 

SUBMISSION BY MEMBER 

Ae: Alleged mlsbehllvlour with his fMIIly memben 
by I'IIllw11y official. while tnIveIllng In Petna 

RaJdhanl Expreea al Allahabad Railway 
Station on 19.4.2007 

{TransIBtion} 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): I 
am talking about the pasSengers travelling in train. 
... (Intenuptions) 

{English} 

MR. SPEAKER: Hon. Member. I have received a 
complaint. which you have sent to me against the Railway 
Authorities for their alleged misbehaviour with your family 
Members while travelling in Patna-Rajdhani Express on 
19th April. 2007. I have already caJIed for the factual 
notes from the Ministry of Railways in the matter, and I 
can assure you that I shall take appropriate decision 
after receipt of the same. Therefore, your matter is very 
much alive. 

{TmnslBIion} 

SHRI PRABHUNATH SINGH: I would make it brief 
to two minutes. Mr. Speaker, Sir, we often read in 
newspapers about the passengers but on 19.4.2007 my 
wife was travelling from Delhi by Palna Rajdhani Express. 
Mr. Speaker. Sir, as per the guidelines received from 
you that a Member is entitled to have one free AC First 
class or Executive class pass during session period for 
travelling from his place of residence to Delhi, two passes 
during Budget Session, but not for more than 8 journeys 
in a year and if any part of such journey is undertaken 
by air, then the Member shall be entitled to clai":, the 
amount spent on air fare. Sir, it has also been mentioned 
in the identity card issued by the Lok Sabha Secretariat 

in the name of my wife. On 19.4.2007, my wife was 
travelling in AC-I and my two children in AC-II in 
accordance with the provisions mentioned in the guidelines 
sent by you. The train was suddenly stopped at Allahabad 
at 12.30 in the night and some one knocked at the coupe. 
The media persons started taking the photographs. My 
wife got perplexed. T.T. called my children from AC-2 
Tier. My children produced Identity card of my wife to 
the railway offICers of Allahabad and told that they were 
travelling on authorized ticket. Railway officials said that 
the rules have since now changed. Then they asked my 
children as to how you are travelling in this compartment. 
They asked the T.T. to give in writing that the children 
were travelling in AC-I class. My children told that the 
T.T. had called them there and T.T. gave it in writing 
that he had called the children there and that they were 
travelling in AC-2 Tire. Subsequently, my wife, alongwith 
the children was fined and humiliated. Sir, such question 
arises a number of times and I request you in this regard 
quite hwnbly but you express your helplessness to do 
anything in the matter. Speaker, Sir, my wife was traveUing 
in an authorized manner. 

[El1!Iishj 

MR. SPEAKER: That is why I am looking into it. 
shall personally look into it after the report comes. 

{Translslion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, with 
your permission I would place the AC-2 Tier Ticket of 
the children here. When T.T. said that he had caJIed the 
children there he was suspended, because he gave it in 
writing that the children were travelling in AC-II. Mr. 
Speaker, Sir. the Minister of Railways is also present 
here. The Minister may have political differences with 
me. but I do not think he would like my wife and the 
children to be insulted. Therefore, I would like to say 
with all humbleness on my part that there is no need of 
holding enquiry in such matters. The Identity Card is 
issued by you; the receipt of fine and the tickets have 
been presented to you. Now I would like to request the 
hon. Minister of Railways to apprise the House that will 
it go on like this. Was it a calculated move to please the 
Railway Minister, as my relations are not good with him 
or what else was the reason for checking tickets at 12.30 
in the night? If at all there is a checking in all the 
compartment then one can understand that it was routine 
checking. But the only coupe wherein my wife was 
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(8M Prabhunatl\ Singh) 

travelling was checked ......... hurniIIIitad, tortunId. 
On the one twtd you alwaye tel the membere ibid .. 
dignity of the House shouki be maintained, whereM, on 
the other hand the family of rnambeI8 are torbnd even 
while they comply with your guideIinea •.•• (~) 

{English} 

MR. SPEAKER: That is why, I have II8Iced for • 
report. I have told you. 

/Translalion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, SIr, I 
request you to take tough measures in this regard . 
... (InIBnuptions) Use your power in this ragard. I would 
request the hon. Minister of Railways that he should 
apprise the House and the country as well 80 thal no 
one is in doubt that my family is being hInIued IA'Ider 
a ,evengeful act. Please clarify as to under what 
circumstances this incident happened witt my family . 
... (IntflnupIions) 

[English) 

MR. SPEAKER: I have called for • report. 

/T1lIIItII8Hon} 

SHRI PRABHUNATH SINGH: Sir, with your 
permission. I would like to place all thoae documents in 
1he House . ... (InIBnuptions) 

MR. SPEAKER: You may Mnd them. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker, Sir, the hon. Member has 
infonned me and I have ..., ,... it in ""'PIIJ* .... 
the officens of raitways conducIed • checldng and • fine 
of Rs. ten thousand was impoeeci It is nat at .. a 
revengeful act. 

Mr. Speaker, Sir, it may be recalled 1hel nat only 
RJO MP Shri RaghunaIh Jha, his wile, but ...... oIher 
M.P.s incIudng ShIJu Scnn and hill wile .... aIIo IIIIked 
about tickeI& wt1en T .T. and other ofticera of .....,. 
conducted a surprise chectdng at 12 in .. .. n 
such issues were raised III that time aI8O. So .... .. It 
is a normal thing. My faIher-in-1aw aa well 88 maIher-in-
Jaw was also aakecI to shift to eeconck:IaIa coach. They 
were fined also. Prabhunalh Singhji'. stIdaIlW1t that It 

h.. been done bee.UN of a political vendetta. 
..• (InIBnuptions) I ... not even .... of ••• (~) 

SHRI PRABHUNATH SINGH: I did not My aD. 
... (1nIBnuptions) 

SHRI LALU PRASAD: Sir, he 8houIc:I not be in doubt 
and raalize the fact. I would .ureIy get It enquired Into. 
I had urged you too that the ruIe8 should be modified. 
The Government 8houId take lnItIaIive in this regard aI8O. 
Every other day, ... and MInI8hns, you may be ..... 
of a U.P.'e Mlnl8ter'. caee who ... caught travelling 
1Icll'l... Though railway beIongato everybody. I wi! 
get fa enquired and submit the report to you after 
aecertaINng the facia. 

Nobody haa any rnaIaftda intention in this ntgIIrd and 
how can I know 88 to where any MP and his tamIIV 
members are going. It is not our duty to get art'88ted the 
peIIIOI'I who is traveling. all .. eq&.-I befotw law. When 
my In laws coutd not eacape • •.. (InIBnuptions) 

[E1IfI/*h} 

MR. SPEAKER: The enquiIy is on. We have already 
dInIded 

fT- Wkn} 

SHRI LALU PRASAD: Mr. Speaker, Sir, we wII let 
you know the findInga 01 the enquiry within one week. " 
IouncI gully. I wiI ..... out puniahrnenl " you have 
.... the payment, .... Ie noIhIng like .., off..ce. 
. .. (1nIBnuptions) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I 
would like to humbly IKDnIt that l.aIuji take8 everything 
IghIIy and he ..., took thIa fad IighIIv ItIat hie tn-faw8 
.... fined for travelling without ticket. My wife w .. 
tnrw: •• 1g wiIh • valid ti:Icat. ... (InIfIm.tpIiDn8) 

/EIfgIitIII} 

MR. SPEAKER: This 1& not a matter for diIcluaaion. 

.•. (1nItImptkJns) 

fTfIIIWIIIIIonj 

SHRI PRABHUNATH SINGH: It 8houId not be taken 
1ighIIy. . .. (1nIfmuptIons) 
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{EIIfI/i$h/ 

MA. SPEAKEA: Please allow me to apeak. I have 
aHowed you to raise it. I treated it as a serious matter. 

... (InIenupIions) 

fTnmslalion} 

SHAI PRABHUNATH SINGH: You said that it is good 
that they paid As. 10,0001- ... (Intsnuplions) You just said 
that what was wrong if they paid As. 10,000/-
... (IntslTUptions) 

{English} 

MR. SPEAKEA: No, please. It cannot be like that. 

Mr. Prabhunath Singh, this is a serious matter. Let 
us take it seriously. I have already directed an inquiry. 
When the report comes, I shall look into it. I promise to 
you. 

{English} 

Now, Shri Hannan Mollah. 

SHAI P. KARUNAKARAN (Kasargod): Sir, he is not 
ready. So, you can caD another Member. 

MR. SPEAKER: Have you forgotl8n? Then, you get 
ready in the meantime. 

SHRI HANNAN MOLlAH (UIWeria): No, Sir. I am 
ready. 

Thank you, Sir. I would like to draw the attention of 
the Govemment to a serious situation arl8ing out of a 
reported ~n by the Government that the Government 
is going to phase out the Jute Packaging Materials Act, 
1987. 

Sir, you know that jute industry is one of the major 
industries in our eastem India and about 40 IaIch jute 
growers are involved in that and about more than two 
lakh workers are there in the industry. This is the most 
environment-friendly industry now. But, because of this 
plastiC lobby, there is a continuous pressure on the 
Govemment to replace the jute bags by the plastic bags. 

All over the world, the environment-friendly decisions are 
being taken by the Government and movements m'8 on, 
on this matter. But, here, if the Government takas a 
decision to phase out this Act and then replace the jute 
bags by the plastic bags, it will be a bad day for the jute 
industry and lakhs of jute growers. 

I would request the Government not to take such a 
decision. Eartier, such decisions were considered but 
because of our demand and the Government InteMtntion 
it was not taken. But now, it Is again reported that the 
Government Is thinking of pha8Ing out of that Act. So, I 
would request the Government not to take such a decision 
in the interest of the jute industry, jute growers and jute 
workers and because of its environment-friendly nature. 

{Tnmslalion/ 

PROF. VLJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, yesterday three terrorists were arrested at 
DiRI Hast. One of them Is Abu Kasim who is a Pakistani 
citizen. Shafakat and Basheer of Lashka,.. Taiba are 
terrorists from the Doda district Two Kg. RDX, two 
Handgrenedes, three detonators and one timer has been 
recovered from them. These terrorists had come over 
here after a complete training in the Pakistani training 
camps. 

Sir, Delhi Pollee, which Is under the Union 
Government. has revealed aU such facts and has stated 
that they are targeting the celebrations of the 150th 
Anniversary of the first war for independence. They have 
said that special terrorist squads were prepared to cause 
bloodshed during the 150th Anniversary celebrations of 
the Revolution. More than a dozen Pakistani and 
Bangladeshi terrorists of these squads we,., given 'Daural 
Aam' and 'Daurai Khas' training. They we,., assigned the 
task to smuggle arms consignment to the terrorists of 
Jammu and Kashmir and to find a suitable hideout in 
Delhi for this purpose. Six groups have been formed for 
this mission and none of the group has the information 
of the other gro~. They have also stated that there 
was a conspiracy to attack the metro trains. We have 
foiled their mission. . .. (IntsmJplions) 

(English} 

MR. SPEAKEA: We know that we do not read 
out newspapers here. Please do not read out the 
newspapers. 
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PROF. VIJAY KUMAR MALHOTRA: Sir, I am coming 
to the point. 

(T11IIMiIItion) 

Atleast 50 terrorists have been BI'...aed during the 
last six months in Delhi. Recovered RDX and detonatora 
are enough to destroy the whole of DeN. Delhi • an the 
verge of danger, but the raquir8d dantion has nat been 
given by the government in this ragard. It ... dacIdBd 
to install cameras at the strategic points in DelhI, but the 
same has not been implemeldad. ... (/nIBt'rrJpIiDn) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): People have been killed in Gujarat. 
... (Intenuptions) 

{English) 

MR. SPEAKER: We shall discuss the Demanda of 
the Ministry of Home Affairs tomorrow. 

(Tmnslation) 

PROF. VIJAY KUMAR MALHOTRA: Mr. S'" ia 
saying. I would like to state that 125 people have been 
killed in Paharganj and Sarojini Nagar in Delhi. It is light 
that the police arrested them, but such a IenienI approach 
is being taken against the terrori8la thai their morale is 
getting a shot in the ann. . .. (1I'IIfImpIion$) 

MR. SPEAKER: Please sit down. 

... (1I'IIfImpIion$) 

SHRI KAPIL SIBAL: There have been fake 
encounters in Gujarat. . .. (1I'IIfImpIion$) 

{English] 

MR. SPEAKER: The Demands of the MInIstry of 
Home Affairs will be disci_ad here. I would requeIt you 
to please conclude. 

IT IlIIJIIIallonj 

PROF. VIJAY KUMAR MALHOTRA: Mr. Siba! is 
talking about Gujarat, tell him that I am talking about the 
Deb Police. Wit you say it is aIeo fake? In Delhi 12 
terrorists were arrested by Police . ... {II'IIfImpIion$) 

[Engli6hj 

So IMI'IY "*9 hIIppeMd In DelhI. They have been 
III'IeIded by 0eI\I Police. 

MR. SPEAKER: Shri C.K. Chandrappan to speak 
now. 

.•• (1I'IIfImpIion$) 

MR. SPEAKER: You have very ably put It. You know 
that IomonoW we are dl8cus81ng Ministry of Home Affairs. 

.•• (1I'IIfImpIion$) 

MR. SPEAKER: I have allowed him. Let him 
conclude . 

•.. (1I'IIfImpIion$) 

{T'" 'fenl 

MR. SPEAKER: Mr. Malhotra, I have allowed you to 
apeak. 

/Eng/iltllj 

I am not approving of that. I am requesting you 
also. 

..• (1I'IIfImpIion$) 

MR. SPEAKER: Nolhing will be racorded. 

••. (1I'IIfImpIion$) ~ 

MR. SPEAKER: We are diacussing tomorrow the 
demanda of the MinIIItry of Home Aftaim. You can raise 
it ~ tomorrow. 

.•• (1I'IIfImpIion$) 

MR. SPEAKER: Nothing will be recorded. Hon. 
MiniItBr, pIea8e take your Mat. 

... (Inttlnupti0n8)~ 

MR. SPEAKER: Prof. Malhotra does not need your 
support. He has very ably put It. 

... (/nMnupIions) 
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MR. SPEAKER: That is not being recorded. 

... (Inl8nup1ionsj" 

{TrsnsIelion} 

MR. SPEAKER: Please sit down. It is not right. 

... (Intenuptions) 

/English} 

MR. SPEAKER: I say that there will be a debate on 
the demands of the Ministry of Home Affairs tomorrow. 
You raise it again tomorrow and get a reply on this. 

Shri C.K. Chandrappan. 

... (IntenupIions) 

MR. SPEAKER: Prof. Malhotra, I request your c0-

operation. 

... (Inlenuptions) 

{TfBns/eIion} 

MR. SPEAKER: You have raised it in a right manner. 

/English} 

You know that we will be discussing tomorrow the 
demands of the Ministry of Home Affairs. I am sure that 
it will be noted. You raise it tomorrow. 

... (In/emJplions) 

{Translation} 

MR. SPEAKER: Why are you speaking. He has 
raised it in a right manner, what will you speak now. 
... (IntelTUplions) 

/English} 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I want to 
draw the attention of the House to an impOrtant problem 
that Kerala is being faced with. The unseasonal rains 
accompanied by storm and thunder have already taken 
the lives of several people in Kerata and in different 

"Not recorded. 

parts of Kerala, at least in three or four districts, lots of 
crops have been lost. Now, I would like the Central 
Government to send immediately a team to investigate 
into the loss of property, loss of crop, loss of houses 
and the loss of human lives and also make necessary 
arrangements so that the rehabilitation and relief measures 
wiD be taken on a war-footing . 

DR. SUJAN CHAKRABORTY (Jadavpur): Sir, this 
relates to the general problem of hawkers in the Railways. 
You know that it is a very big problem. In many parts of 
the country, hawkers are serving the railway passengers, 
particularly in the trains where pantry car is not there 
and passengers have to travel for three to four hours. 
They are even serving the food, milk to children and 
water to old people etc. There is some necessity for 
these hawkers not only from the point of view of their 
livelihood but from the point of view of passenger 
amenities as well. 

At the platform, passengers have to wait for hours 
together. These hawkers are supporting the passengers 
in a sense that sometimes. they can provide security 
also to the passengers because it is not possible that 
the policemen wiD be guarding all the platforms at the 
stations. So, there was a question of permit or license to 
be given to them and the hon. Minister was also kind 
enough to arrange for that. He had proposed that a pilot 
project should be developed in the Eastem Railway, but 
up till now that has not been made. 

In the Railway Act, it is stated that unauthorised 
hawking or begging is not permitted. I do not know how 
authorisation of begging can be done; authorisation of 
hawking can be done. Since there is no policy framework 
in this regard, there is no question of authorisation and 
thereby, an are unauthorised. I would request that a proper 
policy must be framed so that authorisation can be 
properly done. In the absence of this, there is heavy 
repression on a good number of people, the poor people . 
A continuous repression has been going on. In order to 
stop it and check it, and considering that they are serving 
the passengers as well as taking into account the question 
of their livelihood-all these things together-a policy 
should be framed so that the Act can be properly 
implemented with authorisation, permit and licence to the 
hawkers. 

With this request, I thank you. 
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MR. SPEAKER: Shri P.C. Thomas. You can raise 
only one matter. 

SHRI P.C. THOMAS (Muvattupuzha): Sir, I am happy 
that the hon. Railway Minister is also present here. In 
the Southern Railway, when a new division was carved 
out. there had been a lot of hue and cry with regard to 
its boundary. When a new division was formed, 60 per 
cent of the division fell into the new division caUed Salem 
Division. Now, the hon. Railway Minister, whom we met, 
had given an assurance that he would invite the Chief 
Ministers of both the States-Tamil Naclu and Kerata. 

Even though the meeting was scheduled to take place 
within a week, yet it is more than three months since the 
assurance has come, but the meeting has not taken place. 
The work of Salem Division is going on, and the 
boundary-which has been agreed to be refixed-has 
not been refixed at all. There are lots of problems with 
regard to the administration of the division. In fact, the 
PaIghat Division, which is one of the eartiest divisions in 
Southern Railway, has been cut into two, and the new 
'baby' division has got 60 per cent of the share of the 
original 'mother' division. It is a total injustice, which has 
been done to this division and to Kerala also. I am saying 
this because most of the work is being done by the 
PaJghat Division. 

MR. SPEAKER: We already had a full debate on 
this issue. 

SHRI P.C. THOMAS: Therefore, through you. I would 
urge upon the hon. Railway Minister, who is present in 
the House, to respond to this matter. He should give an 
assurance as to then the meeting wiu be caHed, and 
when this matter is going to be resolved . ... (Intenuplions) 
The hon. Minister is already present here. So, I would 
urge upon the Minister to give a reply on this matter . 
.. . (Interruptions) 

MR. SPEAKER: Please do not make it a question-
answer session. 

... (Intenuptions) 

SHRI P.C. THOMAS: Sir, kindly allow me to raise 
the issue. . .. (Interruptions) 

MR. SPEAKER: I have allowed you to raise it. 

. .. (Intel71./ptiOns) 

SHRI P.C. THOMAS: Sir, the MflIsIar is present here. 
. .. (InIeI71.IpIions) 

MR. SPEAKER: I cannot compel any Minister to 
speak. 

SHRI P. KARUNAKARAN: Sir, it II a vety Important 
matter. . .. (Inttmuptions) 

SHRI N.N. KRISHNADAS (Palghat): Sir, the hon. 
Minister should respond to this very important since 
concerning the State of Kerala . ... (Inlflnup/ion$) 

SHR! P.C. THOMAS: Sir, I will not urge upon you to 
compel him. The Members from KeraJa will urge upon 
the Minister to do it . ... (Inlflnvptions) 

MR. SPEAKER: This is the problem that I am facing. 
The Chair is not even IIetened to these days. 

.,. (InIeI71.Iptions) 

MR. SPEAKER: This impatience Ie not good. So 
many han. Members from Kerala have raised this point, 
and they have stood up in support of Shri Thomas. 
Therefore, I take it that the matter is important. Otherwiee, 
the hon. Members would not have taken up this matter. 
I am sure the hon. Railway Minister wi. take note of it. 

. .. (Interruptions) 

SHRI P.C. THOMAS: Sir, the han. Minister is here, 
and he ~ respond on this ~. We would urge upon 
the Minister to respond . ... (Inlenuptions) 

MR. SPEAKER: Please do not insist on it. It is up 
to him to respond. I cannot compel him. 

... (IntemJptions) 

ADV. SURESH KURUP (Kottayam): Sir, he can very 
weft respond to It. 

MR. SPEAKER: Thank you for your suggestion. 

ADV. SURESH KURUP; Sir, it is a very urgent 
matter . ... (II1Isrn.pIions) The whole of Kerala is concerned 
about it. . .. (lnIBmJptions) 

MR. SPEAKER: Now. I can Shri Rajnarayan BudhoIia 
to ralse his matter . 

... (Interruptions) 
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SHRI P.C. THOMAS: Sir, we appeal to the hon. 
Minister, through you, to respond . ... (In/emJplions) 

MR. SPEAKER: Mr. Thomas, your appeal has already 
been recorded. 

.. . (InlemJptions) 

MR. SPEAKER: It depends entirely on him, and I 
cannot compel him to do it. You are a senior Member, 
and you know it very well. 

(Translation} 

SHRI RAJ NARAYAN BUDHOUA (Hamlrpur, U.P.): Mr. 
Speaker. Sir, through you, I would like to bring the notice 
of the House the matter regarding the fraud with the 
thousands of MBBS students by the Intemational Medical 
& Technical University in Guntur, Andhra Pradesh. In 
September 2001, students for the MBBS course were 
given admission after taking a heavy amount and were 
told that they would be given the MBBS degree from this 
university which would be recognized for registration with 
the Medical Council of India for appearing at a screen 
lest. but after getting the education completed in Guntur 
from September 2001 to 2004, students were sent to 
Tanjania for further study of two years. International 
Medical & 1echnical University, Andhra Pradesh is not 
issuing certificate to those students who have studied 
there till 2004 due to which Medical Council of India is 
not registering thousands of students as Doctors. Due to 
this. the future of all the students is getting spoiled. It 
has also come to notice that for its se" interest the said 
institute of Guntur is being registered under the new name 
Kasturi Medical College by replacing the old name 
International Medical & Technical University. 

Sir. it is my request that action may be taken against 
the guilty college management after holding a high level 
enquiry of the whole matter, certificates may be got issue 
to the MBBS students by the college management and 
the Medical Council of India may be directed to issued 
registration numbers to the students so that the future of 
the thousand of students could be saved from getting 
spoiled. The Hyderabad High court has given its verdict 
in favour of the students after the matter was filed in 
that court by some students but the MCI wants to 
complicate the matter by taking it to the Supreme Court. 
It is my request that justice may be meted out to the 
thousands of the students in this matter. 

{Eng/ish} 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
Mr. Speaker, Sir, three days ago in Manvi Taluk of 
Raichur District in the State of Karnataka an eight year 
old child named Sandeep fell into a dry bore-well . 

Sir, this is not the first instance of children falling 
into abandoned bore wells which are left unclosed after 
the water is not struck. This particular bore well was 40 
feet deep and it took 58 hours to conduct the rescue 
operation. Even though they called the Hatti goldmlne 
workers and machinery, they could not rescue the boy 
because they found hard rock while digging a parallel 
hole to rescue that boy. Sandip's father is a coolie and 
he lost two of his legs. Sandip's mother is a cancer 
patient. Sandip has another brother. Sandip was the only 
light of the family and that boy died in that bore well 
hole of about nine inch diameter. 

MR. SPEAKER: What has the Central Govemment 
got to do with it? 

SHRIMATI TEJASWINI SEERAMESH: Because of 
lack of irrigation facilities, farmers are digging bore wells 
but they are leaving the failed bore wells uncovered due 
to their ignorance. The Administration must come forward 
to create awareness among the farmers to close the 
failed bore weDs. Death is certain. But see the agony of 
the child. Think of the suffering of that child in a whole 
of nine inch diameter without food, light and proper air. 

MR. SPEAKER: It is a very serious issue. The whole 
country has to consider how to avoid such incidents. 

SHRIMATI TEJASWINI SEERAMESH: Without 
harassing the fanners, we must educate them and we 
must generate awareness among them and take proper 
steps to close such faHed bore wells. 

SHRI N.N. KRISHNADAS (Palghat): Sir, I would like 
to draw the attention of the House to some of the news 
items that have appeared time and again in the national 
dailies saying that the Govemment has decided to import 
natural rubber into the country without conducting any 
study regarding the demand and supply situation in the 
market. No study has been conducted by the Govemment. 
We understand that this decision has been taken under 
compulsion from the Thai Government. There was a 
discussion between the Commerce Minister of Thailand 
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and our Commerce Minister. It is given to understand 
that the Thailand Government is compeHing us to Import 
natural rubber from Thailand. Due to that compulsion only 
the Government has decided to import natural rubber 
into the country without making any study regarding the 
production and demand in our country. We urge upon 
the Government not to import natural rubber Into the 
country. If such a decision has been taken by the 
Government. it should be cancelled. Natural rubber should 
not be imported into the country. 

MR. SPEAKER: Shri Francis George associates with 
the matter. 

SHRI K. FRANCIS GEORGE (Idukki): There is 
another matter also I wish to raise, Sir. 

Recently, the Government of India announced duty 
cut on import of palm oil into the country. It was a ten 
per cent duty cut. I need not say that the price of coconut 
will be affected by this. The Finance Minister justified 
this action by saying that there is a demand-supply 
mismatch as far as edible oils are concerned. Whatever 
it is, the Government has to think of the interests of the 
miHions of coconut farmers in the country and rethink 
about this decision that has been taken to impose a duty 
cut on imported palm oil. 

My colleague Shri Krishnadas has pointed out the 
issue of natural rubber. The Government is entering into 
a Free Trade Agreement with the ASEAN nations. 
Thailand, it seems, is insisting on import of rubber from 
Thailand. Thailand produces 28,33,000 tonnes of rubber 
and their internal consumption is only 3,30,000 tonnes. 
There is absolutely no demand-supply mismatch as far 
as natural rubber is concerned in this country. We have 
an excess stock of SO,OOO tonnes. So, there is absolutely 
no requirement for import of natural rubber into India. 
Rubber is the only product which is getting a fair price 
as far as cash crops in this country are concerned. 

MR. SPEAKER: It is already said. No good repeating 
it. 

SHRt K. FRANCIS GEORGE: If rubber from Thailand 
or any other ASEAN or SAARC nations is imported into 
our country, Kerala and other southern States will be 
affected by this decision to import or to make a duty cut 
on the import of rubber and a duty cut on import of palm 
oil. I would request earnestly the Government of India to 

rethink about It and protect the Intereat ofNbber and 
coconut fanners. 

MR. SPEAKER: Shri 1<arunakaRIn, you mayasaoclate 
with this. 

SHRI P. KARUNAKARAN: Sir, I have to say some 
other matter not related to this. The Government of India 
has decided to reduce the import duty now-a-days. This 
issue has also been discussed In detail. Fall In prices is 
one of the main reasons for the suicide of farmers in the 
country. As a result of reduction In the import duty, not 
only the fanners of the country but also the farmers in 
Kerala, especially in the agricultural sector as well as the 
cuh crop sector are going to be hit highly. I would like 
to point out the percentage of crude palm 011 which was 
80 per cent is going to be reduced to 50 per cent; 
rectified palm oil from 90 to 60 per cent; tea from 100 
to SO per cent; coffee from 100 to SO per cent; pepper 
from 70 to 50 per cent; and rubber from 25 to five per 
cent. This would really affect the agricultural and cash 
crop sectors in Kerala. Hence, I would like to raqU8It the 
Government of India to take a deciaIon not to reduce the 
import duty again and again. 

MR. SPEAKER: Shri Girdhari Lal Bhargava. You 
should all watch him and see how he performs hif!188lf 
in the House. He gives a notice; sits quietly; do not 
harangue the Chair; and gets the chance to speak. 

/Translation} 

SHRI GlROHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, I would Uke to make a simple submission 
that there is a great problem of traffic in JaipLw at this 
time. Now it is the fact that this House has nothing to do 
with the traffic problems. Now, the Banks are granting 
very easy loans to the people. They are giving vehicle 
Joana on easy terma and conditions. My request is that 
the Buss Rapid Transit System (BRTS) project has been 
formulated at the cost of As. 469 em ... in the Ii .. phase 
for ensuring convenient and smooth traffic in Jaipur. This 
scheme will be implemented on the basis· of BRT under 
Jawahar Lal Nehru Renewal Mission. Under this scheme 
high capacity computerized buses win be plying on the 
road for passenger in Jalpur city. For this purpose a 42 
kilometre long corridor will be constructed in the city from 
GovemmeIIt hostel to airport, Ajmer bye.pass saek8r Road 
to ,Transport Nagar via M1 Road and from Amrtillar to 
Ajmer bye-pass. In this conldor, 150 bus routes have 
been fixed from 74 zones. 
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I would like to say that even the State Government 
are also making efforts to control traffIC but my request 
to the Central Government is that since this project has 
been launched in the name of Jawaharlal Nehru, so the 
Government of Inelia should also have provided some 
fund for the implementation of it, and only then this project 
wiD get implemented successfully. With this initiatives the 
traffic problem in Jaipur which is turning serious with 
each passing day, will also be solved. Thank you very 
much for giving me opportunity to speak. 

/English} 

DR. K.S. MANOJ (AIIappey): Mr. Speaker, Sir, I would 
like to draw the attention of the hon. Minister for Human 
Resource Oevelopmeht and the Government to the matter 
of non-availability of NCERT and CBSE textbooks in the 
country, especially in the Southern States, mainly in 
Kerala. 

Last year also, there was shortage of textbooks in 
the country and I had raised it in Parliament Only last 
week, I received the reply from the hoo. Minister of State 
for HRD, Shri M.A.A. Fatmi thai CBSE and NCERT have 
been appraised of the complaint about shortage of 
textbooks in Kerala and they are making all efforts to 
ensure that no CBSE affiliated schools, including Kendriya 
Vidyalayas, would face any shortage during the coming 
year. But the situation is stiD worse than the previous 
year. There is change of textbooks for Standards VII, 
VIII and X. Classes were already begun but the textbooks 
of these Standards have not yet been printed and 
published. It is alleged that printing of the textbooks for 
these Classes have not been started. Published textbooks 
too are also not available in Kerala. For schools of Kerala, 
they have to collect the textbooks from CBSE Regional 
Office at Chennai. But when the school authorities 
approached the centre, textbooks were not available. I 
suspect hoarding of textbooks in connivance with the 
CBSE authorities is taking place. 

Sir, I urge upon the Govemment to look into the 
complaints raised by the parents, teachers and students 
of CBSE schools and ensure the availability of textbooks, 
especially in Kerala. 

/Translation/ 

DR. KARAN SINGH YAQAV (Alwar): Sir, Rajasthani 
language is the mother tongue of about 6 crore people 

of Rajasthan, beside 3 crore more people living in other 
states of the country or those living in foreign countries. 
It is regretted that even after 60 years of independence 
we Rajasthani people can not speak in our own language 
in this House. Rajasthan Legislative Assembly have 
passed a resolution unanimously requesting the Central 
Govemment to include this language in the Vlllth schedule 
of the constitution. My request is in the House that the 
people of Rajasthan should get the right to speak in 
their own regional languages like Mewaeli, Dhundhani. 
Marwadi, Mewati to be spoken in various parts of 
Rajasthan. During the last session, the hon'ble Minister 
of state for Home Affairs had given an assurance in the 
House to bring a Bill in this regard. I would like to request 
the leaders of UPA as well as the leader of the House 
sitting here to bring a Bill for the inclusion of Rajasthani 
language in Vlllth schedule of the constitution and they 
should provide us the right to speak in our own mother 
tongue by getting the Bill passed from the House. 

SHRI RAKESH SINGH (Jabalpur): Sir, during the last 
many years there is recruitment of staff in the ordnance 
factories of the country while spate of retirement is going 
on. On the other hand, the number of officials has 
increased about ten times, as a result' of this; the number 
of skilled staff has decreased by about 50 per cent at 
present, while thousands of apprentices having undertaken 
apprenticeship from the same factories are looking for 
employment. There were lots of employees who had 
sacrificed their lives to the services of the ordnance 
factories even in the adverse circumstances and now 
their dependents are suffering for the appointments even 
on compassionate ground. The existing work force had 
to work under mental strain in order to produce the same 
quantum of the work within the same time even though 
the number of employees is decreasing continuously. In 
this way, the existence of all these security institutions is 
being under threat. 

I, therefore, would like to say through you that 
keeping in view the credibility and quality of aU these 
ordnance factories, they should be given sufficient works 
according to their capabilities and qualification in the 
interest of the country. The ban on recruitment should be 
lifted, jobless apprentices should be provided jobs and 
the dependents of the deceased employees should be 
given employment on compassionate grounds by making 
the process in this respect easy so that the problems 
being faced in defence production works due to paucity 
of the employees could be removed and at the same 
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time, these ordnance factories In public sector could play 
their important rote in making the country self dependent 
in the field of defence productions in the age of workt 
level competition. 

/English} 

MR. SPEAKER: Shri Ramji Lal, please refer only to 
those aspects which concem the Central Govemment. 

... (InltJnupHons) 

/TranshIIion} 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, through 
you I would like to raise a very serious matter in this 
House, which is a bumlng issue before the country. On 
26th November of 2005 a person named Shohrabuddin 
Shekh from Madhya Pradesh was shot dead in 
Ahmedabad in the state of Gujarat on the pretext of his 
being a terrorist having allegiance to Lashkar .. Tyeba. 
... (Intenuplions) 

SHRI HARIN PATHAK (Ahmedabad): Sir, all this 
matter is subjudice in the Supreme Court .... (~) 

SHRI RAWI LAL SUMAN: Sir, it was said thai he 
was hatching conspiracy to asaassinate the Chief Minister 
of Gujarat Shri Narendra Modi and the Senior Ieadera of 
BJP. . .. (InlBnUption$) 

{English} 

MR. SPEAKER: If he apeak8 on matte,. which are 
beyond the authority of the Central GoYemment, I shaJI 
not permit it. Let it be very clear. 

... (InltJmJptions) 

/Translation} 

SHRI RAMJI LAL SUMAN: Sir, I am requeating that 
a person who has no terrorist background . ••. (InItJm.p/ion6) 

PROF. VIJAY KUMAR MALHOTRA: He has the 
terrorist background. . .. (Inmnuptions) 

SHRI RAMJI LAL SUMAN: wm your saying so make 
it law. It is clear from the Investigating report of Gujarat 
police that he was not the terrorist. . .. (InltJnupIions) 

{EnglIsh} 

MR. SPEAKER: Plealle allow him to speak; he hu 
a right to speak. 

• •• (InttInuptIoM) 

/T1IIII6IB1iDn} 

SHRI RAWI LAL SUMAN: Sir, this is not an isolated 
Incident, in Gujarat, 21 such Incidents have taken place 
since then. O.l.G. of the state is reaponslble for It, three 
officials have been suspended because of It. Amongst 
them one officer has been involved in. more than 10 
murdelS Hke this . ... (InttInuptIoM) 

{English} 

MR. SPEAKER: He Is a Central Government official. 

••. (InItImJpIitJn6) 

/T1IIII6IBIit1n} 

PROF. VIJAY KUMAR MAlHOTRA: Sir, this matter 
Is pending before the Supreme Court? 

.. . (lntwTupIIons) 

{Eng/iIII1} 

MR. SPEAKER: Just a minute. Is this matter pencIng 
before the Supreme Court? 

.•. (lntsmpIJtJn$) 

/T11IMIIIIiDn} 

SHRI RATlLAL KAUDAS VARMA (Dhandhuka): Tell 
us what happened in Nandigram. Also tell us how many 
people were killed In Nandigram. 

MD. SAUM (Calcutta-North eat): Three officera are 
In jail, the Home Mlnieter of Gujarat should also have 
beeri In jail. • .• (lnte"'f'Jllon$) 

{EngII6h} 

MR. SPEAKER: Md. Salim, pIeue sit down. 
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MR. SPEAKER: Let us not make every issue 
controversial and confrontational. He is raising an issue 
regarding some offtcer. 

... (Intsnuptions) 

(Transllltionj 

SHRI RAMJI LAL SUMAN: Sir, I would just request 
and say nothing which is contrary to the prestige and 
dignity of the hon'bla Supreme Court. 

Mr. Speaker, Sir, it is a serious issue that a penson 
who was branded as a terrorist, later on after an enquiry 
Gujarat Police claimed that he was not a terrorist. 
... (Intenuptions) The Minister of Home Affairs of that state 
is also involved in this conspiracy; therefore, this matter 
is very serious. . .. (Interruptions) Mr. Speaker, Sir, these 

people are trying to prevent me from expressing my views. 
... (Intenuptions) 

MR. SPEAKER: You please speak. 

{Englishj 

Your matter is being recorded. 

... (Intenuptlons) 

{TransIIltion} 

SHRI RAWI LAL SUMAN: A CBI enquiry may be 
conducted into this matter . ... (Intenuptlons) 

MD. SALIM: A CBI enquiry into all such incidents 
will give a clear picture of factual position. . .. (lntsmJptions) 

{English} 

MR. SPEAKER: The House stands adjourned to meet 

again at 1350 hours. 

12.51 hr •• 

The Lok Ss/Jha then adjoumed for Lunch tiD fifty 
minutes past Thil1BtJn 01 ttw Clock. 

13.55 tn. 

The Lok Ssbha n!NISSBf11b/etI at fifty-live minUltflS past 
ThirtBt!ll1 01 the Clock. 

(SHRIMATl SUMITRA MAHAJAN in the CheH) 

MATTERS UNDER RULE 377 

{English} 

MADAM CHAIRMAN: The House would now take up 
matters under Rule 3n. 

(I) Need to relax the 'yield component' criteria 
for opium growers of Madhya Pradesh 

{Tl1II1SIationJ 

DR. LAXMINARAYAN PANDEY (Mandsaur): Opium 
is cultivated in large quantities in Madhya Pradesh's 
districts Uke Mandsaur, Neemach and Ratlam and in 
Chhittourgarh, Jhalawar districts of Rajasthan. Unseasonal 
rains and cyclone affected its yield whereas the required 
temperature was 55 degree; naturaUy the fury of the 
nature affected its yield. Hundreds of opium cultivators 
have registered their objection at the opium weighing 
centres. All the opium producers have supplied more than 
the minimum quantity fixed for production which is on 
average remained between 60 to 62 kilograms. 

However, in the above-mentioned circumstances 
opium cuRivators are apprehensive that their rlC8l"lS8S could 
be adversely affected by it. Earlier also during the last 
two years similar situations had emerged. Narcotic 
department of the Ministry of Finance had given some 
relaxation in this regard. 

My request to the Minister of Finance is that keeping 
in view the above mentioned circumstances which has 
been acknowledged by the officers of department of 
narcotic and in some places officers themselves had gone 
to the places and had assessed situation and found it to 
be a fit case for giving relaxation; so necessary 
instructions should be issued in order to relax the yield 
component for the opium to be collected from the opium 
growers 80 that the opium cultivators could be saved 
from the unexpected loss. 
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MADAM CHAIRMAN: Shri Chandramani Tripathi-Not 
Present. 

(ii) Need to pl'C)vide relief to farmers. whose crops 
have been damaged In Jalaun Parflamentary 
Constituency, Uttar Pradesh 

{Translation} 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): I 
would like to draw the attention of the Union Government 
towards my Parliamentary constituency Jalaun-Garoutha. 
tehsil Urai of Uttar Pradesh. The farmers belonging to 
the viHages of tehsil Urai like Jesati Khurdh. BadhouH 
and Bamhoti are committing suicides due to destruction 
of crops. Farmers are a disappointed lot. as State 
Government did not pay any attention when the crops 
got damaged. Once the farmefS lost the crops. they have 
lett with no other means of living. Farmers belonging to 
the said region approached the Stale Government for 
assistance after their crops got damaged. however. the 
State Government repeatedly neglected the demands of 
the farmers. Had the State Government taken any steps 
in time, the farmers could not have to resort to commitIing 
suicides. 

Through you I would like to urge the Union 
Government that proper assistance should be given to 
the farmers whose crops have been destroyed as they 
are on the verge of starvation due to the loss of crops. 
They should be provided immediate central assistance. 

14.00 hrs. 

(iii) Need· to review the formula to fix the rate of 
royalty on coal 

SHRI KRISHNA MURARI MOGHE (Khargon): Madam, 
Chairman, the matter regarding the review of the rate of 
royalty on coal and price based assessment of royalty of 
coal in place of tonnage have been pending with the 
union Government for a long time. As you are aware 
that the State Govemment of Madhya Pradesh could not 
eam As. 618 crores due to the fact that no review of the 
rate of royalty of coal has been done in the year 1997 
and in 2000, which for a State like Madhya Pradesh is 
a very massive loss. For the last couple of years State 
and people's representatives (MPs) have been regularly 

pursuing these two issues of coal royalty (18v1ew and 
assessment). A committee has been aet up at the central 
level on 2.6.2005 to look into the matter of review and 
assessment of coal royalty. The committee sought the 
opinions of the coal providing States in this regard. In 
order to make the assessment of rate of coal royalty on 
price basis, it has been referred to Economic Advisory 
Committee of the hon'ble Prime Minister. A meeting was 
held In order to secure the representation of the States 
in which representatives from the States were invited. 
The said committee has presented Its report on 14.7.2006. 
Ministry of Coal had to convene a meeting with the 
representatives of the States to discuss the said report. 
which is yet to be held. 

My request Is that immediate diacussion should be 
taken ntgarding both these significanl points so that losses 
incurred by the State each year could be avoided. 

(Iv) Need to eneure edequete IlUpply of power to 
Vidarbha RegIon of Maharuhtra 

SHRI SANJA Y DHOTRE (Akola): Madam, Chairman, 
grave injustice is being done to Vidarbha with regard to 
the distribution of electricity even though 45% of the total 
power generation of the Maharaahlra State is generated 
from Vldarbha area. The entire VIdarbha region is steeped 
in dartmess. In big cities like Mumbai-Pune round the 
clock power supply is available while Nagpur, Akola, 
Vardha. Amravati, Bufdana, Basirn and Yavatmal districts 
of Vldarbha face load shedding for a long duration of 
time. A very dismal situation is prevailing in rural areas, 
where the load shedding ~ to 16 to 18 hours. A 
daily cut of eight hours in the power supply is adverae\y 
affecting the. ~ and medi';m industries of Vidarbha. 
People's movement againSt this policy of the Government 
is gaining momentum. All these matters relate to the 
cities, but rural areas are encountering a very grim 
situation. The farmers belonging to tha aeid areas are 
facing many hardsh!P& in ~ to save the stalKing crops 
in the absence of water and electricity. Rabi crop is facing 
shOrtage upto 40 to 60 ~r cent. My request is that 
Union Government should intervene in this maner 
immediately. 

Today Maharashtra requires about 14000 megawatt 
of electricity. 
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(v) Need to regularize the services of casual 
labourers engaged by Air Une Industry 

{English} 

DR. K.S. MANOJ (Alleppey): Madam, the Airline 
Industry is a very booming industry now and most of the 
airports in India are making huge profits from this Industry. 
In all these airports, ground handling wot1<s are done by 
casual labourers. They are also engaged as passenger 
assistants, security assistant, cargo assistants for loading 
and unloading of cargo and baggage from flights, office 
assistants, helpers and other works, as a casual employee 
of a permanent nature. All these employees are either 
the displaced landowners or children of the employees of 
Air India. Most of these worl<ers have been working at 
the airports for the last ten to fifteen years. So far, the 
services of these workers have not been regularized. They 
are not extended statutory benefits including weekly off, 
overtime wages, leave benefits, provident fund, bonus, 
etc. These matters were brought before the management. 
However, the management had not settled the issue. 
RecenUy, the High Court of Mumbai had directed the 
management to hike their salaries to Rs. 215 per day as 
that of contract daily wages. So, I urge upon the 
Government to regularize their services and give them 
proper salaries. 

(vi) Need to enaure proper rehabilitation of 
hawkers and vendors of Rallwaya 

SHRI AMITAVA NANDY (Dumdum): Sir, I would like 
to draw your kind attention and the hon. Minister of 
Railways to a matter of serious concern which direcUy 
affects the livelihood of not less than 50,000 railway 
vendorslhawkers and nearly a Iakh of families engaged 
in cottage industries. Estimation shows that more than 
seven lakh people will be seriously and adversely affected 
by the recent verdict given by the Calcutta High Court 
which debars the vendors to earn their livelihood in trains 
and railway stations. It is noteworthy to mention here 
that this judgement has been pronounced in accordance 
with the Indian Railways Act. 

I understand that the Railway Hawkers Union led by 

CITU has already approached your gOodself with the 

problems of the hawkers and suggested certain 
alternatives for a permanent solution of the problem, which 
may please be considered. Else, I apprehend, there will 
be serious implications. I thus urge upon the Government 
to arrange licence for these hawkers or an adequate 
security net or proper rehabilitation measures be 
adopted so that these people can continue to eam their 
livelihood. 

MADAM CHAIRMAN: Shri Anirudh Prasad alias 
Sadhu Yadav-not present; Shri Vasantrao Jiwanrao 
More-not present. 

14.06 hra. 

DEMANDS FOR GRANTS (GENERAL), 
2007-08 

Mlnletry of Science end Technology 

{English} 

MADAM CHAIRMAN: The House wiH now take up 
discussion and voting on demand Nos. 81 to 83 relating 
to the Ministry of Science and Technology. 

Only one Member, Shri Subhash Sureshchandra 
Deshmukh has given notice for tabling cut motions to the 
Demands for Grants relating to the Ministry of Science 
and Technology. 

Shri Subhash Sureshchandra Deshmul<h--flot present. 

Motion moved: 

"That the respective sums not exceeding the amounts 
on Revenue Account and capital Account shown in 
the Fourth column of the Order Paper be granted to 
the President of India, out of the Consolidated Fund 
of India, to complete the sums necessary to defray 
the charges that wHi come in course of payment 
during the year ending the 31st day of March, 2008, 
in respect of the heads of Demands entered in the 
Second column thereof against Demand Nos. 81 to 
83 relating to the Ministry of Science and 
T echnology.-
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LOK SABHA 

DtlmBnds ftJr GIWII8 ~ (GttntnI) for 2007·2008 in trJtJptJCI 01 MinIshy 01 St:::ittInc. 
and TBChnoIogy SubmiIIBd 10 IhtI Volfl 01 IhtI lok SsbIuI 

No. and name of Demand 

IIniItry of ScIence .... Tlcllilology 

81. DepaI1ment of Science and Technology 

82. Department 01 ScienIifIc and Indualriel Reeearch 

83. Department 01 BiotachIOlogy 

MADAM CHAIRMAN: Shri BachI Singh Rawat. 

/TfIInSIII/ionJ 

SHRI BACHI SINGH RAWAT 'BACHDA' (AImora): 
Madam Chainnan, today we are iniIiIIIIng our diea .. ion 
on the Demands for Grants concerning the Ministry of 
Science and Technology. Our country remained in the 
forefront in the field of knowledge and science since the 
ancient ap and it has cuntributed a lot at the world 
level. We should pay attention to the personalities like 
Charak, Dhanwantri, Ramanujam, Aryabhatt etc. who 
enhanced the fame of Incia and helped our country enter 
the gaJaxy of eminent countriea in the fl8ld8 01 atronomy, 
Ayurveda and Mathematics. In the present scenario, 
science and technology assumes a great Importance while 
we are passing through the phase of liberalization and 
globalization. In a way we can say that the concept of 
our tuture development Is based on it. Science and 
technology plays an important role in the field of industry 
and defence, but there are isauea like drinking water, 
environment, space science, oceanography, and 
meteorogJoy which affect human lives and we can not 
even think 0' progress of mankind and overall 
development of society without them. The aptitude of our 
youth towards basic science has decreased a bit during 
the last one and a half der.adee to two decades and It 
has been repIa(:ed by their Increased interest in the fields 
of Management. I.T. engineering etc. The Government 
have expressed their concem from time to time about 

Amount of Demands 
for Grants on Account 
voted by the House 
on March 16, 2007 

Revenue 
As. 

285,56,00,000 

316,98,00,000 

115,78,00,000 

Capital 
As. 

12,32.00.000 

2,00,000 

Amount of Demands 
forGIIIItI 

IUbmIIId to the 
Vall of Houle 

1427,82,00,000 61,58,00,000 

1584,82,00,000 8,00.000 

578,92,00,000 

this isaue and the various other organizations have also 
done so. Some meuurea have been taken In this regard 
and the other rneauras are to be taken. Today It wIU be 
proper to mention that the country was energized in a 
new way by tests conducted on 1 tth and 13th May, 
1998 in Pokharan. The country got more mcnI strength 
and the acientists achieved their talV8l11. In addition to 
that achievement, a national re8OIution was added to the 
two famous resolutions of 'Jai Jawan Jal Kia.an' 
propagated by Shri La! Bahadur Shastri for the aecurity 
of the country and for Its food aecurlty. That additional 
resolution WM '.tal Vlgyan' which was propeg.ted by Shri 
Atal Bihar! Vajpayee as a national reeoIution. We I1lU8t 
pay attention to that reaofutlon for the development of 
the country and for making It atrong. After that we make 
a reeolullon-"Jal Jawan, Jai KlaNn, Jai VigtJan-. Aa a 
follow up 10 that rwolution, 11th May has been declared 
as "National Technology Cay" The Ministry of Science 
and Technology and other MInIstries have celebrated that 
day in a formal manner after that. NatIonal Technology 
Awards are distributed and acIentIIIII .... feIIcttated. Later 
on, it was thought that we ahould formulate a clear policy 
for science and Technology to face the challenges of 
21st Century, especially cauaed by IlberaHzatlon and 
globalization which will be In conlonance with our 
resolution and the atalement made in the year 1983. 
After that the 8Cientllta held detailed dIacuuion8 and 
about 5000 lCientiats from our country participated in that 
dlscusaion. Science and Technology policy was adopted 



553 VAISAKHA 7, 1929 (Saka) (Gemlta/). 2007..()8 554 

after discussions at various levels. The policy was 
declared in the National Science CongreSs by the then 
Prime Minister Shri Atal Bihari Vajpayee In the year 2003 
and from that time onwards It is expected that the Ministry 
01 Science and Technology will follow the policies, 
strategies and implementation plan according to that 
policy. It will promote basic sciences In the country and 
promote the twin subjects 01 scientific research and 
technology and contnbute towards progress of the country 
by following the above mentioned policy. 

Madam Chairman, I would like to refer to page 15 of 
that policy document which mentions many roadblocks or 
lacunae. Although there are scientific departments for 
removing the difficulties. They should get full autonomy 
and freedom from bureaucracy. There are agencies many 
organizations and universities In that SCientifIC department 
through which all the systems of science and technology 
win be fully strengthened, will get full autonomy and every 
facility will be provided to them easily. I admit that efforts 
have been made in that direction but more efforts are 
needed because the interference of bureaucracy has not 
ended till date. They need autonomy in financial matters, 
which is not there and which should be given to them. 
Scientific achievements should get momentum but some 
stumbling blocks come one at place or another. So, 
attention is needed in that direction. 

Madam, Chairman, it has been mentioned at page 
16 of that policy document that the Govemment will invest 
at least 2 percent of Its GOP In those institutes by the 
end of the 10th Plan with the collaboration of the industry 
sector. Today the Demands for Grants of the Ministry of 
Science and Technology has been presented. Later on, 
I shall discuss about the previOUS demand and actual 
sanction for that purpose. We had made a commitment 
of allocating 2 per cent of our GOP to ScIence and 
Technology, but that 10th Plan has expired on 31.3.2007. 
Due to inadequate allocation made for H, we have not 
been able to achieve the target of two percent. The 
Eleventh Five Year Plan is about to begin. The MInIstry 
has come out with demands for grants for the first 
financial year of this plan. We had expected an increase 
therein but it will be evident when I will further clarify 
that the Ministry have, in fact, not got as much funds as 
it had asked for. Even the ongoing programmes can also 
be adversely affected as a result thereof. 

It has been mentioned at page No. 21 of the Policy-
document that traditional industries would be strengthened. 

Also, it has been stated that efforts will be made to 
strengthen the traditional industries with the proper 
utilization of science and technology so as to meet new 
requirements of competition. This traditional industry is 
particularly important as it provides employment 
opportunities with a little per capital investment and it 
requires low energy investment. Moreover, it is related to 
our unique traditions and culture of our civilization. 

I mean to say that in the present scenario we can 
upgrade technology of the tracfltional industry and that 01 
the craftsmen and artisans by providing them special 
incentives therein. By doing so, they can be strengthened. 
We shall have to make lesser investments of capHai. 
Besides, the consumption of energy also decreases which 
is every useful in view of the energy crisis prevailing in 
the country. For this reason too, the POlicy Document 
makes a mention of all this. 

A mention has inter alia been made at page no. 25 
regarding inteUectuaJ property. In the country, there is a 
vast scope for development and management of 
intellectual property. I would not like to go into details. 
We shall formulate a national policy on preservation of 
vast knowledge of the people of our country and as a 
follow-up-we shall take action at intemational level. This 
objective is yet to be achieved. My request in this regard 
is to expedite the formulation of National Policy after 
seeking the views of various scientific, educational and 
other institutions and after holding intensive discussions 
with them. 

In this context, I would like to mention that the 
traditional knowledge digital library which had been started 
under "Aayush" by the Ministry of Health has yielded 
very good resuHs. I have just got the input that it has 
grown constantly and all of our tracfltional knowledge and 
formulations of the Ayurveda have been translated into 
various languages along with English and put on the 
Website. The incidents which had occurred earlier related 
with our country like patenting of turmeric, Basmati Rice 
and other medicines, have been checked to some extent 
but it requires to be looked into as to how we can 
strengthen ourselves to fend off such moves in future 
and expand it. 

A lot of importance has been given therein to public 
awareness in this regard and the first objective of this 
policy was as foHows which I would like to quote: 
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"To ensure that the message of science reaches 
every citizen of India-Men-Women, young and old so 
as to inculcate scientific temperament and to develop a 
society illuminated with deep knowledge and to enable 
aU countrymen to participate in the deYeIopment of science 
and technology and its utilization. Science and Technology 
should be integrated with all the fields of national 
development. • 

It means that information regarding our scientific 
achievements should reach the people of this country so 
as to bring about a change in their thinking and inculcate 
scientific temperament and generate thair interest in 
science. The applications of scientific achievements should 
not be restricted to merely consumeristic purposes but 
the citizens of our country should keep themselves abreast 
of the knowledge of the entire scientific progress. 
Therefore, it was taken up as' the first and foremost 
objective and a mention had also been made in the 
Policy-Document to implement it. Many programmes have 
been formulated for this purpose and many are proposed 
to be fonnulated. I request the hon'bIe Minister to further 
stre~n it so as to create an environment in the countJy 
thereby making information about scientifiC achievements 
available to the people in a routine manner and weaning 
them away from superstitions so that they do not deem 
it a miracle and should have the knowledge of its entire 
process. 

Ftnally there are two other issuee--one is about fiacaJ 
measures. On page 27, 28 of the policy document, a 
mention about fiscal measures was made and there is a 
need to take a decisiOO in this regard. I would like to 
say that contribution of economists, financial experts, 
management-gurus and scientists is essential for 
envisaging a focused action plan and creation of a new 
system and methods. For this purpose, an apex S & T 
advisory body will constitute a dedicated task force which 
would give appropriate financial suggestions helpful in 
meeting objectives of the policy. I would like to draw his 
attention for constitution of an apex Science and 
Technology Advisory Board. I am sure the hon. Minister 
wiD definitely make endevour to fulfil the objectivea. We 
would definitely try to strengthen monitoring and review 
mechanism. 

I woutd especiaIfy like to make a mention of acientIsts 
and technologists who have been provided incentives. I 
am happy that DST has a labourious scientist Shri 
Ramaswami as its secretary. I once saw him wOf1<ing in 

a Laboratory as late as 11 at night. SimHarly, other 
8Cientists should also be given some kind of incentive, it 
may not be overtime tor their hard work. They may be 
given royalty for the technology developed by them. " 
the corporate sector adopts such technology the scientist 
who developed it would be honoured and he may be 
provided financial incentlvee such as incrementa in salary 
or any other kind of facilities. The Ministry of ScIence 
and Technology has a golden triangle. The Minister has 
other Ministry also under hie charge. The newty carved 
out Department of Earth Sciences had IMD, Ocean 
Development and other Ministry under it. But today we 
are taking up a di8cuesion on three departments of 
Science and Technology. We have made new landmartcs 
in this fiefd. However, there 1& a need to strengthen the 
golden triangle lB. industry, academia and laboratory. 
Thera ie a need to broaden the role of industry in this 
aspect. Though large corporate houses also cany out 
reeearch work. They are also extending cooperation. But, 
it would be better if they earmark certain percentage of 
the profits earned by them for R&D. " corporate sector 
contrbItes in this it is better, we can certainly 8ChIeve 
good results. 

Before taking up other issues, I would like to 
deliberate upon the Demands for Grants taken up by 
him. DSrs Demand for Grants for 2OO7..()8 was for Rs. 
2999 crores. It contained plan allocation of Rs. 2750 
crores and nofl1)Ian allocation of As. 249 CfOI88. There 
is no change in non-plan aBocation over what was the 
last year's and plan allocation of Rs. 1526 crore has 
been made. Despite that, the department is satisfied as 
it is not going to affect the on-going programmes 
advefseIy. 

The Department is of the view that it would be able 
to complete ita programmee within the remaining four 
years of the current five year plan. I have demanded a 
hike in allocation for SERe division 80 that better labs 
can be set up in college8 and unlv8fBitles which will be 
U88fuI for students in higher education. As the department 
is satisfied, SO I can construe that the DST is not much 
concerned about it. 

The project demand for the Department of Bio-
technology was for Rs. 1326 crore. The department had 
presented several projects before the Planning 
Commission involving an expenditure of Rs. 1326 crore. 
However, an allocation of only As. 694 arore was made. 
It consi8ted of plan allocation of Rs. 675 crore and non-
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plan allocation of Rs. 19.70 crore. According to the 
information made available by the department the 
allocation for the three sectors of R&D appears to be 
quite inadequate. DUring the current year the department 
has been allocated As. 496 crores against a requirement 
of Rs. 165 crore. Out of it, Rs. 216 crores are meant for 
R&D whereas, the department needs more than this. It's 
additional requirement is of Rs. 50 crore. A provision of 
Rs. 45 crore has been made for grand challenges 
programme for various sectors. They need the same 
amount of funds more. The autonomous ins1itution, like 
life sciences or NCPGR etc. have been allocated 
As. 133.20 crore. They need an additional amount of 
Rs. 70 crore. 

The Department of Bio-technology is a prime sector 
department and I reques1 the hon'ble Minis1er and the 
Government of India to seriously consider supporting this 
department. Government should fulfil the additional 
requirement of the department even if the projected 
demands are not met so that the important schemes 
may not get affected. 

Madam, I would conclude within three-four minutes. 
My third submission is that CSIR has projected a demand 
of Rs. 4581. 80 crore but onty Rs. 1902 crores have 
been allocated. As. 832 crores have been allocated 
against their projected demand of Rs. 873 crores under 
the Non-Plan head which is creating problem for them. 
The need lor the increased amount is due to the increase 
in number of pension cases and the enhanced amount 
of fellowship. Besides, incentives are being given to 
scientists. Hence. they require the lunds projected under 
Non-Plan. They can continue with funds allocated under 
plan head as they can increase the amount under R.E. 
but they have to meet their current requirement through 
Non-Plan head. Therefore, I hope that Government will 
make special efforts in this regard. 

Madam, through you, I would like to draw the 
attention of the hon'ble Minister towards my submission. 
I would like to tell him that "survey of India" is a large 
subordinate department under the Department of Science 
and Technology. It has been assigned with the job of 
preparing maps for the whole country. Recently a book 
has been published. I would like to submit that there 
was a man ·Shri Nain Singh Rawat" who has shared a 
long association with Lambtan and Everest and contributed 
a lot in surveying of Lahasa. Tibet, Nepal and North 
India. He was honoured with the title of 'Pandit' also by 

the British Government for accomplishing this task. 
Rawat's fall under the category 'Kashtriya' in Uttaranchal 
and usually the people of Brahmin community are known 
as Pandit. However, the British Government honoured 
him with the title of 'Pandit' because he had to 
masquerade as a Pandit to survey these areas. He had 
penned happenings of his life in his diary. On the basis 
of that diary Uma Bhatt and Shekhar Pathak had 
published a book namely "Asia ki Peeth Per Pandit Nain 
Singh Rawar. I hope hon'ble Minister must have taken 
notice of it. This book has been published from Pahar 
Sans1ha, Nainital. The units of the survey of India should 
purchase at least one copy of the book. In his memory, 
the Survey of India had made a commitment to build a 
Ubrary at his native place. It was announced publicly In 
Dehradun during the celebrations of the great Arch 
anniversary. However, the commitment was not fulfilled. 
Therefore, if the hon'ble Minister keeps it under his 
cognizance, the commitment made to such people who 
have rendered significant contributions would be fulfilled. 

I would like to make two requests to the hon'ble 
Minister regarding my parliamentary constituency. One is 
that a Krishi Vigyan Kendra is situated at Lohaghal There 
was a proposal to set up rural technology park by 
Uttarakhand s1ate in that area. I have been apprised that 
no land has been made available to them. If there is 
some other hindrance, it should be removed on priority 
basis. I personally request you that this park should be 
set up on a priority basis. 

We need to step up research work in the field of 
herbal science and it should be viewed as a prime sector. 
China has progressed a lot and it has captured the herbal 
market to the tune of Rs. 20 thousand crore. Therefore, 
we should also establish an institute of Herbal Science. 
This proposal is pending with the various Ministries and 
we should ponder to evolve a solution for it. 

The other two important issues are global warming 
and drinking water which require a full-fledged discussion. 
It is impossible to raise them under the on going matter. 
We have made progress in the bio-fuel sector. I would 
like to congratulate the C.S.I.R. for the innovations it has 
made in the field of Indigenous equipments and 
instrumentations. Now we are dependent on foreign 
countries in this field. Commendable job is being done at 
the Indo-Russian Research Centre in the field of 
exploration of gas hydrates. The Government should 
promote it seriously as it can cater to the fuel need for 
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the next 100 years. The Ministry should be serious 
enough do meet its demands for grants. 

While concluding, I would submit that we have always 
extended our cooperation for constructive works. The 
Government should go ahead, we will definitely support 
them. However, there is one apprehension among 
scientists. It is not directly related to the Ministry but it is 
a science subject. Now, there is a separate Ministry for 
science. The country is concemed over nuclear energy 
treaty 123. A meeting in this respect is scheduled for 
30th of this month. The treaty should be finalised on the 
basis of equality between India and the USA without 
compromising with our sovereignty. We wiD not bow to 
the stringent conditions put by the U.S. We wish the 
hon 'ble Minister to be successful and we wiu support him 
fully. We should not accept the treaty if it is against the 
interest of the country. 

I submit that the budgetary prOvisions and demand 
for grants should be approved in toto and the Govemment 
should also consider to increase the allocation. 

I thank you for giving me an opportunity to speak. 

SHRI SANDEEP DIKSHIT (East Delhi): Madam 
Chairman, first of all I would like to congratulate the 
hon'bIe Minister for Science and Technology has been a 
Department where most of the Ministers have done very 
little but ever since Mr. Kapil Sibalji has become the 
Minister he has brought the Cabinet into his inner ambit 
and has proved to be a very able and efficient Minister. 
He has brought the Ministry to the public platform, I would 
like to congratulate him especially for this. Earlier, we 
hardly used to hear about this Ministry, but may be 
because an incident like Tsunami happened after he took 
over as Minister has given him an opportunity. He got an 
opportunity. Since we aU are people of a new India and 
this new India is going to be built upon technology and 
for that there is a special requirement in this cabinet. 

I too have observed and as Rawatji also mentioned 
before me that at certain places a few things have been 
provided out of the demands made. It is to be seen as 
to how much of our appeal is heard of by the hon'ble 
Finance Minister but I would particularly Hke to mention 
this fact to the hon'ble Finance Minister which is atso the 
main objective of this Ministry that it has also to build a 
SCientifIC temper in the country with all its activities. I am 
not making any comment on him but I am unable to 

stop myself from saying that as many people would be 
there of scientific temper, they would also understand 
the growth rate. Large number of funds are required to 
be provided to this Department In order to encourage the 
policies ot the hon'ble Finance Minister himself. 

A very important thing has come to the notice that 
in the technology or scientific policy which came up in 
the year 2003, it was mentioned as the first thing in ita 
objectives and we also got to know again and again 
about this that there has been a redudion In the basic 
research. This reduction may not be in terms of number 
of boys and girts conducting basic reseafCh, but If we 
take the percentage of those students who are passing 
out ot schools and colleges, we find that the kind of 
interest students earlier hed in physlca. chemistry and 
biology which are subjects of science, has decreued 
considerably now. It has also been seen· at the school 
level that earlier high scoring students use to opt for 
science but today they are opting for commerce. The 
hon'ble Minister has stated in the annual report regarding 
basic research that the level of India in science citation 
index has gone down considerably. In my view, it is a 
cause of concern about which every person will have to 
think about because In the last five years a number of 
Indian achievements have depended upon our Science 
and Technology. Hon'ble Minister, Sir, it is not directly 
related to your department but It is definitely concerned 
with ScIence, Technology, Research and Development. 
The finandaI changes whichheve corne Into our country 
include manufacturing of foreign cars and a number of 
foreign machinery also but somewhere in our heart we 
teel a little embarrassed and feel bad that the cars 
manufactured in India are not meeting the international 
standards. It is a proof that the kind of options and 
opportunities that are available to our scientists and 
techt IOIogi8ts abroaj thr'ot.9l which they are able to develop 
the industry and science over there, are probably not 
available to them in our country. Whether it Is not poasibIe 
for us to at least set up one such Univer8ity or Centre in 
our country which should be one of the top quaJity reaearch 
institutes of international level even though it may cost US 

five to ten thousand crore rupees. We should be able to 
bring a number of scientists of every field to our country. 

. Can we plan for this thing and prepare a budget for future. 
11leI9 are many such fields in which we have a number 
of experts, there is no dearth of human resources but 
I have found out and it is evident also that those resources 
of physics, chemistry and blo-technology, which are 
available in laboratories of foreign institutes, are not 
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available here. AIongwith this, it was mentioned in his 
report as well as in the annual report and in documents 
also that the standard of science is extremely poor in 
our Universities in comparison to the laboratories and 
books available over abroad there. I am aware that it Is 
not related directly to the department of the hon'bIe 
Minister but if such kind of research and resources are 
not available in these universities then the results achieved 
later, would not meet the intemational standards. I have 
observed that we are lagging behind in this particular 
area. We must congratulate the Department for the annual 
report, documents concerning the demands for grants and 
many such things done during the last 2-4 years. They 
have formed certain things like a vision health plan has 
been chalked out for the year 2007 to 2012. For me it 
is a matter of personal happiness that, the extra Mural 
funding support which is provided by their department, 
had done extremely well during the previous time. Though 
the Nano-science technology initiative in which the 
Department believes that it has achieved a critical mark, 
can make us move forward- in the field of new technology. 

The programme for supporting young scientists is 
running extremely well. They have increased the process 
of visiting foreign nations to a large extent. They have 
given many such things. The Department of Science and 
Technology is finding itseH efficient in programmes related 
to the society. In a few of their programmes I have seen 
that they have completed the use of arsenic removal 
plant at Chhattlsgarh in a nice way. Community based 
deflorisation plant is being run around the eastern Uttar 
Predesh. There are many such small. programmes. 

Madam Chairman, through you, I would like to say 
one thing that the programmes of this department which 
are run on pilot basis. If we go through the annual report 
of last 8-10 years, it appears that lot of work yet to be 
done as qualitywise no change has been seen so far. 
Today we have got able Ministers in the Cabinet. In my 
view, if the hon'ble Minister, puts a little more efforts and 
use his influence, he has really able officers, it would 
make a huge difference if some two or four such projects 
become successful and start effecting the field. 

There are three-four Departments under him-Survey 
of India, Mapping Institute, Indian Meterological 
Department and alongwith that there is one more institute 
which gives us information on short term or medium term 
environment. Survey of India has had an extremely 
prestigious history. I would 6ke to say one more thing 

that even now when a common man or a research 
institute practically approaches these institutes when they 
require records of surveyor general or maps, these 
organizations are not sensitive to their needs or we do 
not get proper amount of information from them as such 
as we can receive from some other institutes. The survey 
of India should be made more capable in this regard. 
Today a person is forced to visit internet and there he 
finds thousands and Iakhs of ways. There he can get 
information easily. The common man in his heart has a 
feeling regarding Meteorological Department or the 
medium term weather that they are not as capable as 
they should have been. Many a times it has been noticed 
that if we take any step on the basis of Meteorological 
Department or Weather Department then it is not 
necessary that it is true always. I am not talking about 
day to day weather, I am talking about long term weather. 
In last few days we have read certain news items in 
newspapers that the kind of modeling we use in our 
country has become outdated in comparison to the 
information we received regarding weather science at the 
intemational level. I request the hon'ble Minister to ask 
his Department to set this matter. In the present scenario 
it has become necessary for India to bring constant 
changes and present ItseH as dynamic institution. 

I will conclude with a few things that are left to be 
mentioned. Bachi Singhji has said it in short and has 
indicated the need for detailed discussion on it. Yesterday 
when the hon'ble Speaker allowed me to speak I could 
mention about global warming in short only. The report 
brought out by Inter Government Panel somewhere 
threatens us all. It is the first time that change of climatic 
conditions and global warming, which is a fact today, 
has been presented in a strong way. Probably it won't 
be right to question it. There are many countries or 
powers who may not be willing to accept it or the steps 
to be taken to curb it. But now it is most apparent that 
both the things are true and whole humanity is bound to 
be adversely affected by it in next 15-20 years and rather 
it has started affecting. The problem of potable water 
has become a day to day issue. We get news of problems 
in crops. Climate is changing in such a way that old and 
time tested criterian are providing a failure. 

I will request the hon. Minister to see whether there 
is a need to conduct any research in this regard in India. 
Keeping these facts in mind we have to decide in what 
ways we have to prepare ourselves for next 15-20 years. 



563 APRIL 27, 2007 (G6MrsI), 2007-118 564 

[Shri Sandeep Oikshit) 

We should think as to what we can do at least at national 
level. I do not know up to what extent we will be effective 
at international level to persuade developed countries to 
change their ways. But at least it is very necessary to 
change it in our own country. 

Hon. Minister of Finance had started a trend three 
years back under which he has provided a grant of 
Rs. 100 crore to every good institution. I feel that 
Rs. 100 crore is negligible amount for bringing an 
institution. at international level. h would take not less 
than one ttxx.and, two thousand or four ~d crores 
of Rupees to set up such an institute which could gain 
fame at international level. I request you that there is a 
need to set up one such institution in the countly. With 
the set up of such an institution many things will be 
attracted to the country. Scientists from world over would 
come and the research to the country. Scientists from 
world over would come and the research work would be 
advanced. Our factories and private sector industries 
would be benefited thereby and our Govemment will get 
help. That win not be only science centered rather many 
practical things will come out of it. 

I know hon. Minister uses google very often. It has 
a maping site but it is very unfortunate that we have 
institutions capable at par. When we can have acce&8 to 
all the information relating to our country through a private 
website then why can't we devise and create our own 
indigenous system to get desired information when we 
have a vast storage of information and maps. Does it 
mean that we can't create any such thing? This is such 
medium which not only will make things convenient for 
every Indian but also bring India's name at international 
level. Hon. Minister has mentioned that in it and I have 
seen it in report also that an experiment is being 
conducted in his constituency Chandni Chowk wherein 
he has used many things of Science and Technology 
Department. I congratulate him for having done that but 
the benefits that Chandni Chowk is getting today and will 
slowty start getting in future, particularly the plans they 
are going to make in cooperation with Delhi Municipal 
Corporation that needs to be introduced not only in Delhi 
in the next one and a half year but also in f!N8ry city of 
the country. The way every city of the country is heading 
towards unplanned progress, the problems we faced in 
the past one year in the country whether in court process 
or in any other process. would not have occurred had 
we made use of science and technology in that. As such 

if the infonnation is not uaed to streamline the various 
departments, each of the cities is going to face the same 
problem. Previously also hon. Minister h.. mentioned it 
and told it in Press Media also that we have got all aorta 
of tools nowadays whereby our cities can be developed 
in a planned manner. 

One more thing I would like to say and hon. Minister 
had said so at some occasions. At some places very 
good T.V. and racflO programmes have been made on 
great scientists of India. Hon. Minister knows that we 
watch all sorts of programmes on international T.V. 
channels, but we find dearth of such programmes in our 
own perspective in Indian languages. I will request him 
that we have to produce and air such programmes to 
cultivate scientific temper in our children which show 
achievements in science. Experiments or experiences 
being done at various places in various forms to alleviate 
the wrong notions and superatitiona prevalUng among 
people through our department because there is no 
commercial benefit in It, we cannot expect private 
channels to air them. If we are able to broadcast them 
in entertaining and attractive way through private and 
doordarahan channels with various C.D. the problem of 
basic research will be solved and scientific temper and 
interest in science among children will be generated. T.V. 
is such an important and powerful medium today that if 
we broadcast any programme through it, it reaches directly 
to lacs of homes and takes roots in children's brains 
more than any other thing. 

Hon~ Member Bachi Singhji had already talked about 
documentation of or traditional system. Even now I feel 
that as harltage we .have many traditional medicines, I 
am not talking about the customs attached only to culture 
and morals, traditional irrigation and land management 
systems, ways to transport water from one place to 
another, ways of conserving forests etc. need to be 
documented and widely publicized but besides thai I would 
like to say that many such tasks have been 888lgned to 
different departments but sometimes these departments 
have vested interests against these things e.g. our health 
department is working for conservation and maintaining 
our traditional medicines but most MBSS and MD doctors 
are posted in health department who have an inferiority 
complex regarding these systems. There are many such 
traditional things which are not just superstition but they 
are related to Ayurveda and Naturopathy and they need 
to be conserved. In our tribal areas there are thousands 
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and lacs of such ways which are effective and are in 
use since long for broken legs, small wounds, headache 
or skin related diseases. Science and Technology is such 
a department which can document anything in a scientific 
way with scientific views point and with proper 
consideration about its usefulness. There will be 
hindrances in this task in various departments because 
of vested interests. If the hon. Minister can bring these 
things in his department by conserving them all then it 
will be better. 

Madam Chairman, with these words I thank you for 
giving me an opportunity to speak. 

The work done by the hon. Minister in the last three 
years is a source of inspiration for everybody. The 
department he joined was not considered important from 
pOlitical point of view, but he made this department a 
notable one with his efficiency and work and highlighted 
the works of this department before us. I would like to 
congratulate him for all this. I would also like to say that 
the project which he has started in Chandni Chowk should 
be extended to the whole country. With this expectation, 
I conclude my speech. 

{Eng/ish} 

DR. SUJAN CHAKRABORTY (Jadavpur): Madam 
Chairpersons, I thank you for giving me a chance to 
participate in the discussion which I believe is a very 
important issue and subject, Demands for Grants of the 
Ministry of Science and Technology. I generally support 
the Demands for Grants. There is no doubt that the 
Ministry, for the last two years, including the initiative of 
the hon. Minister, is giving much more attention to science 
and technology and the attention is increasing. 

In the consecutive Plan periods, if we see, there is 
increasing Budget allocation, particularly from the Seventh 
Plan. The Eleventh Plan document has not yet been 
finalized. I hope it will maintain the same tradition and 
the same amount of increase must continue. 

14.53 hrs. 

[SHRI DevENDRA PRASAD Y ADAV in the Chait! 

The allocation to the Ministry of Science and 
Technology has been increased this time. But the increase 
is to the tune of 17 per cent while in the last Budget the 

increase was to the tune of 28 per cent. I believe that 
this would be looked into properly. 

The importance of science and technology is known 
to all. We should look into the proper perspective of the 
things. In the history, the Indian civilization and the Indian 
science grew hand in hand. In history we had Aryabhatta, 
Charak and Sushrut who were the pride of India. Presently 
also we have a vast pool of scientists, confident and 
dedicated to their cause. We constitute 30 per cent of 
the total scientists and technologists in the USA. We 
Contribute roughly six per cent of the world's scientific 
publications with good impact factor and that is increasing 
also. China's contribution in publications in recent years 
and China's impact factor of their publication is increasing 
in a much better space than that of ours. 

The history and tradition of our country have been 
very good. Presently also, we are doing very good work. 
Future also seems to be very good for us because whole 
of the world is now looking towards either India or China 
for newer innovations and the contribution in frontier 
science. The question is whether we are ready towards 
that direction. The will be the main thing. The life of a 
Govemment is five years, but the life of science and 
technology research is not limited to five years; it 
continues its effect and impact for the coming 25, 30 or 
40 years. From that perspective, are we getting ourselves 
prepared? 

Let us look categorically into the projected budget 
as proposed by the OST, CSIR and OST. It was to the 
tune of Rs. 9,000 crore while the allocation has been 
roughly As. 4,400 crore, which is less than 50 per cent. 
Thereby, there is no confusion that there has been a 
good amount of compromise in key sectors which were 
being proposed by the concemed Ministry and which could 
not be agreed to by the Finance Ministry or Planning 
Commission or whatever it may be. This is more because 
still we have only 0.8 per cent of our GOP being 
expended on science and technology while the advanced 
countries are expending two per cent, three per cent or 
even more on science and technology. In our case also, 
the proposal was to have an expenditure of more than 
two or three per cent roughly. The Prime Minister also 
said the same thing, but it could not be put into actual 
practice. Therefore, my suggestion would be that the 
Finance Ministry should plan, in addition to Government's 
own expenditure, which also needs to be increased, some 
arrangement for giving incentive or something like that in 
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such a fashion that the private sector also takes much 
interest in its R&D activity. 

It was proposed in the Tenth Plan also, a discussion 
was there, that some cess on private industries will be 
imposed for carrying forward a fund for the purpose of 
our R&D activities. Probably that could not be taken up. 
So, I would request the Ministry to look into the matter 
because the Eleventh Plan is still in the formative stage 
and we have to finalise it within a very short time. If we 
really like to develop science and technology as it needs 
to be. we must plan separately for it. 

Much more autonomy must be given to the Ministry. 
An innovation cannot run after the Finance Ministry or 
the Planning Commission. That can never be. Nor it 
should be expected for small jobs also. You must engage 
scientists 01 excellent calibre. search for them and bring 
back people from abroad. That can neither be guided by 
traditionality in our system nor bureaucratism in the 
Finance Ministry. You must allow much amount of 
autonomy and independence and thereafter attach some 
sort of networking and R&D audit system in it. Probably 
we are lacking in this field. Science and technology cannot 
be totally controlled. rather I would propose that the 
Ministry of Science and Technology should be allowed to 
function as a nodal Ministry to co-ordinate with different 
other developmental programmes of various Ministries. 
Various Ministries are having their own R&D activities. 
They are not being property co-ordinated and networked. 

The Science and Technology Commission was 
proposed to be evolved in the Tenth Plan. I believe, it 
has not been done. I would urge upon the Minister to 
establish the Commission with no further delay. The 
activities and innovations of all the organisations-like 
ICMR. ICAR. DRDO and many other-i:an be networked 
through the Commission as a central institute. 

There are three or four issues which are of 
paramount importance. One is the question of our social 
development. It is not just the question of theory etc.; it 
is the question of societal development, our daily use 
activities. In this regard, five to seven issues are there 
which should also be taken up in a mission mode. 

15.00 hr •• 

Perhaps. we are still not paying enough attention 
towards these issues in India including communicable 

diseases, etc. The need for agro-biotechnology 
upgradation for low-cost, high-value food is huge. This is 
what is really warranted in our country. Once the former 
Prime Minister Shri Rajiv Gandhi also moved in the sarne 
direction, but nothing much could properly come out of It. 
The combined nutraceutical and pharmaceutical research 
targetting to develop auto-Immunity within the people of 
this country. 

Similarly, there is the issue of developing specific 
Iow-co&t, target-oriented medical diagnoatics. I beHeve that 
some sort of priorities should be there for It. There should 
be special planning for sustainable development vis-a-vis 
environment, which is very much important The availability 
of safe drinking water, and arrangement for herbal 
research should also be made. Out traditional strength is 
recognized world over, but we are not paying proper 
attention towards it as is being given by Japan, Canada, 
Germany or USA. Obviously, the major strength of India 
is its traditional knowledge. and our biodiversity, which 
cannot be compared with any other country in the wortd. 
Therefore, we should propose plans with thoee strengths 
in mind for short-term achievable targets, and there should 
be mission-mode programmes for this purpose. 

Science cannot limit Itself on the issue of daily use. 
I am saying this because some high-end research should 
obviously be stressed. The choice is frontier science. 
Some mission-mode programmes are already being 
undertaken by the Govenvnent to achieve this objective. 
The question of cleansing the environment is a very 
important issue. We are going to propoae some institute 
for it I do not oppose it, but I would like to ask one 
question. How best it can be done in a country where 
biodiversity is 80 huge? Are we planning from that end? 

The issues of fuel-cell research and solar-cell 
research wiD be the Issues in the international arena in 
the future, that is, some 10 years or 20 yeara head. 
Similar is the issue of nanotechnology. I believe that in 
the second part of this century it wID be the arena of 
nanotechnology. 

As regards the issue of steam cell and cord blood 
research, we started much before. but countries like USA 
and China have progressed much more than us. We are 
not able to develop the related acts for it even till now. 
There fS also the issue of monsoon dynamics or 
biotechnology. I believe that such other major Issues can 
also be taken into paramount importance as our frontier 



569 Demands lor Grants VAISAKHA 7, 1929 (Saka) (General), 2007-08 570 

areas of R&D. Therefore, our attention should be 
concentrated in this direction. 

There is also the issue of creating manpower. It is 
a very important problem being faced, which was also 
highlighted by Shrl Sandeep Dikshit during his submission, 
that the interest of the students in science--if not towards 
technology, but towards the basic science education or 
basic science research-is getting degraded. Obviously, 
this sort of research should be on an inter-disciplinary 
mode. Perhaps, some old institute can be converted to 
do basic science research or we may develop some new 
institution for translational research. I believe that the 
Government is also going to propose such institutions. 
The issue of knowledge economy is most important these 
days. 

There was a time when land was controlling the 
economy. Thereafter, capital was controlling the economy, 
and a time will come when the factor of knowledge will 
control the economy. How. can we develop knowledge 
institutes to the maximum level, and distribute it in all the 
four regions of the country so that it is not 
overcentralised? I am saying this because I have observed 
that it is getting overcentralised for the last 20 years or 
so. This is also not a very correct propOsition. In our 
country, only about 159 people-out of the one million 
population-are involved in the wor1< of R&D whereas 
anywhere between 2,500 and 3,000 people are involved 
in R&D activities in the developed countries. Therefore, 
we have to find ways to do it in the best possible manner. 
I would suggest that integration of science and research 
should be done in such a way that the issue of 
technology, frontier science, basic science and getting 
new institutions are met accordingly. Therefore, I would 
request that there has to be a brainstorming of the 
scientists. India is still having excellent scientists. There 
should be brainstorming among them. It is not just the 
question of one Five-Year Plan. It is question of 20 to 
30 year plan as a part of which our Five-Year Plans and 
annual budgets can be proposed. 

Last but not least is the very important question of 
popularization of science. Since the early days of 
Independence, Prime Ministers and Govemments have 
every time concentrated on many issues which could not 
be actualized. Take for instance our concern for 
environment. We are not actually much concerned about 
it. Take for instance our concern on development of 
rationality and development of scientific temper. The words 

are known to all, but have they been devetoped property? 
Take the question of development of secular democratic 
values for that matter. 

There have been some programmes like Rail Vigyan, 
etc., for popularization of science. But would it not be 
much better if we select the eco-clubs in the schools for 
this purpose? There are thousands of such clubs in 
schools which are supposed to take up issues on 
environment. Since there is a structure already in the 
schools, we should see how the school eco-clubs be 
made to function as' centres of dissemination of our 
scientific temper, scientific knowledge, scientific values, 
etc. I believe the eco-club base should be utilized for our 
future generations. 

Similarly, we are organizing Rail Vigyan, but a much 
better measure would be to organize Vigyan Meals in 
different districts and subdivisions of the country. It is not 
very costly to do so but it could create an environment 
in which all the concemed Departments also could join, 
the local resources, the school students, teachers can be 
involved and some sort of activities could be undertaken 
which could really carry us forward on the path of 
developing scientific temper. 

This would be the last of my suggestions. It was 
proposed earlier also. We have a lot of scientific and 
technological research that is going on. A lot of 
researchers are integrating people also. But, nobody 
knows certain basic information. Who knows how Aloe 
Vera is really acting effectively and how Aloe Vera is 
now being seen as Ginseng of the future? How can that 
information be disseminated? Take turmeric for example. 
It is very good and very effective, no doubt about it. The 
newer techniques of our agricultural production, the 
different biological advantages should be disseminated. 
From that end, this knowledge that is being generated in 
our research institutes or in the field-from lab to land or 
whatever it may be-can be projected to the people. 

I would specifically request that we should develop a 
separate TV channel for promoting development of 
scientific temper. I think this is the time that the country 
had a dedicated TV channel for dissemination of scientific 
information, knowledge, practical experience, and the 
effective works that are being undertaken by different 
organizations. For that purpose, a specific scientific 
television channel should be started. If not, at least the 
Lok Sabha Channel and the Rajya Sabha Channel can 



571 APRIL 27, 2007 (GtIntIMI), 2Of)7-{JIJ 572 

(Or. Su;an Chakraborty) 

be betler Utilized for ~ scientific awareness 
among our population. 

With these words, I thank you. 

[TlilIJ$Ialionj 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chairman, Sir, I seek your permission to speak from this 
seat. 

MR. CHAIRMAN: Aft right. 

SHRI ALOK KUMAR MEHTA: Sir, today I rise to 
speak on the demands for grants 01 the Ministry 01 
Science and Technology in this Budget Session. While 
extending my full support to this budget I would like to 
say that during the last couple of years the development 
of science and technology has achieYed new heights in 
this country. The pace of the Department of Science and 
Technology was v.ery stow since its inception In 1971, 
which should be accelerated now. There are a number 
01 research organizations and research institutes under 
the Department of Science and Technology. A number of 
research organizations such as Inc:ian Council of Scientific 
and Industrial Research, Indian Council of Agricultural 
Research and Indian CouncR of MecflCal Research etc. 
are working under the Department of Science and 
Technology. I would like to lay stress on the work of the 
Indian Council of Agricultural Research. I would like to 
say that this council has been working in the country 
since a long time but its research outputs are not being 
fuDy decentralized. Its latest research outputs are not very 
much viable in agriculture. There is a wide gap between 
its research outputs and their benefits to small farmers. 
This gap should be bridged. On the other hand we should 
also consider the hannful effects of research. Generally 
this aspect is not much focussed. Suppose a research 
has been conducted on chemicals and pesticides to 
promote agriculture in the fonn 01 agricultural produce, 
but a thought is not given to its after effects on agriculture 
and future of farmers, the crop friendly insects of the 
fanners also get destroyed by using insecticides. This 
wiD lead to an imbalance in the eco-system in coming 
years. Then there may arise a need to conduct research 
to mitigate the chain effects of the farmer research. 

Sir. India cannot be a party to the mad race of 
destructive development of science and technology. India 
is committed to constructive development of science and 

technology. We should keep In mind humanity, 
righteousness and environment while making plans for 
science and technology. On the other hand we should 
afso keep in mind the national security .. Environment and 
optimum exploftationof ~ energy resources 
should also be kept in mind. Oevefopment of science 
and technology and its use has badly affected the 
environment of the country and the world. This happened 
because we did not orient research with a vision. We 
want to use our outputs but don't review the effects and 
m effects after its use. There ere a number of gases, 
which are used in fridge and refrigeration indUstries. 
Legistations were brought In the whole world and it was 
also decided upto which year these gases have to be 
used and after which year these cannot be used. Holes 
appeared in the ozone layer much before expected, Its 
thickness is decreasing and it is badly affecting the 
humanity and environment of the earth. When a research 
output comes, then there should also be provision of 
chain research. Therefore, feedback should be taken 
before time, so that problem of global warming can be 
taken care 01. In the whole world India has been the 
champion of such values. So, it is the responsibility of 
India to use research technology by keeping In mind 
those values and make planning for further researches. 
India should endeavour for optimum exploitation of non-
conventional energy sources; even minimum exploitation 
of non-conventional energy sources is not baing done. A 
smaa fraction 01 these resources are being used and 
that too only at research level. No project is developing 
because It gets stuck at research level. These resources 
are not becoming popular among the common people. 
These should be used as altemative resources of energy. 
We are not able even to use the potency of solar energy 
and wind energy. I think that the solutions of challenges 
of global warming and other problems related to 
environment lie in such usage and researches. So, one 
of the points on which we should stress is moving towards 
nature. It means that we should conduct research in such 
fashion that it does not affect our nature. 

We are importing techniques. We agree that we are 
importing techniques on the large scale. We agree that 
we do not have shortage of foreign currency. But it does 
not. mean that there should be this much freedom for 
importing techniques. When we are having that type of 
technique In our country then we should promote Its 
development, it will be better for our country. So there is 
a need to make further allocation for the development of 
indigenous technology. 
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Our country is world famous in the field of software 
and Indian scientists and engineers are working with all 
the multinational companies and Governments of other 
countries across the world. It is on account of this that 
the contribution of money order economy is gradually 
increasing in this country. I would like to submit that the 
human resource of the country, the people who are doing 
great jobs in other countries in this field should be given 
employment in this country and the Government should 
make special efforts in this direction. 

Software Technology Parks were set up in our 
country. I was counting their numbers. There are nearly 
46 parks located in 21 states all over the country. I am 
very sorry to say that the state like Bihar which contributes 
10 per cent of the software scientists working allover 
the country and abroad is not among those 21 States. 
Along with that I am also sorry to submit that the setting 
lip 01 technology park in the country was initiated 24 
years back and if the Govemment argue that there were 
no software development industry in the state then I would 
like to submit that in the beginning when such parks 
were set up in Bangalore, Bhuvaneshwar or at other 
such places at that time too, only two or four 
entrepreneurs had approached and the land was allocated 
to them on discount rate. It took 10 years to get tham 
settle there. As such, when it comes to the chicken-egg 
relationship as to whether Technology Park is first to be 
set up or the industry is to be established. I would like 
to request the hon'ble Minister that Software Technology 
Park may certainly be got set up in Bihar so that the 
potential of the state in terms of human resource may be 
harnessed. The human resource software films are 
available there at a large scale and there is good training 
institutions and the students after getting training are not 
absorbed over there and it is on account of this that 
they go elsewhere for jobs. I would like to request the 
hon'ble Minister that he should make efforts to make 
provision in the current Budget to set up Software 
Technology Park in Bihar. 

Mr. Chairman, Sir, presently ScIence and Technology 
Entrepreneurial Parks are located in the 12 States of the 
country. However, there is no such park in Bihar. I would 
not talk about Bihar, rather I know many such scientists 
who are working in other States of the country. The 
Technology Business innovators have been set up in the 
16 States of the country and Bihar is not among those 
States. I would like to request the hon'ble Minister that 

aU the above three types of parks should be established 
in Bihar. 

Mr. Chairman, Sir, my Parliamentary constituency is 
Samastipur where setting up of an ITI is long awaited. A 
lot of work can be done over there in the field of Science 
and Technology. I would like to request the hon'ble 
Minister that he should pay attention in this direction. ITI 
and other associated institutions related to the Department 
of Science and Technology should be set up there. 

Mr. Chairman, Sir, J have set up science club in the 
schools located in my parliamentary constituency of 
Sarnastipur, and its result is quite visible. The sense of 
competition among students has been on a rise as a 
result thereof and they are doing research on smaller 
models. We are going to put in piece over there a tradition 
of science exhibitions. I would like to submit to the hon'ble 
Minister that earlier too the NCC had been promoted in 
schools which had led to significant progress at large. 
So, Science Club should be established in every high 
school. The Government have a Kishor Vaigyanik 
Protsahan Yojana as wen. So, Science Clubs should be 
set up in schools so that the adolescent students who 
have innovative capacities may be groomed in the 
formative age and they may get an opportunity to progress 
and can get the support to evolve themselves as a 
scientist in the days to corne. Besides, the Government 
also be confident that scientists are being groomed over 
there. There are many such fields which can be choosen 
by these people as their careers if encouragement is 
given there. Presently, it is an age of packages and 
there is a demand of such talents as well, however, in 
the beginning there may be hesitation among them to 
join the research and development field. It interest is 
developed among those children, I feel, in the days to 
come, the nation could be benefited. 

Mr. Chairman, Sir, with these words I conclude and 
hope that the hon'ble Minister will make efforts to 
incorporate these points in the Budget towards which I 
have drawn his attention. 

{English/ 

SHRI BRAJA KISHORE TRIPATHY (Puri): Mr. 
Chairman, Sir, we are discussing the Demands for Grants 
under the control of the Ministry of Science and 
Technology for 2007-08. Science is an important subject. 
It concems not the Ministry of Science and Technology 
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alone but various other Ministries of the Government of 
India also. So, this gives us an opportunity to discuss 
some of the aspects of Science and its functioning in 
different ministries. The exploitation of modem scientific 
knowledge and t~1 advance is now the main 
source of economic growth in developed countries. The 
new technologies have far-reaching implications for the 
comparative advantages of countries in the international 
competition for global market. The on-going science and 
technological resurgence is being called the Fourth 
Industrial Revolution and for this, we need a properly 
planned strategy in the emerging global market. In this 
regard, we should know from the Govemment and the 
Ministry what their real achievement· is. 

Today science has struck every person in every walk 
of life be it rural or urban. But what the Government or 
the Ministry is actually doing is not very much 
encouraging. It should be a miSsion for scientists to make 
discoveries and use the technologies and the products 
that flow from them to improve the lives of biUions of 
people. But what is the real health of science today in 
our country? In India, science and technology is in a 
very miserable condition. It is not my view. This position 
has been explained by none other than the Chief Scientific 
Advtser to the hon. Prime Minister. In an unprecedented 
letter to the hon. Prime Minister, Dr. Manmohan Singh, 
his Chief Scientific Adviser, Prof. C.N. Rao has said that 
science in India is gripped by a crisis like never before 
and that its future is tied up in unbearable bureaucracy. 
India will face a non-win situation unless there is a 'radical 
structural transformation of the system". I would like to 
have a response from the hon. Minister on this. This is 
the position explained by no less a person than the Chief 
Scientific Adviser to the han. Prime Minister. This is the 
situation of science in our country today. What is the 
perspective of science during this Govemment? 

I would like to know whether the Government is 
thinking of any structural changes in the Ministry of 
Science and Technology and other Ministries dealing with 
science and research. What is their perspective plaMing? 
What they actually envisage to do in this direction. 
Between 2001 and 2005, the national expenditure on 
research and development in relation to Gross Domestic 
Product and Gross National Product hovered between 
0.78 per cent and 0.82 per cent which is below one per 
cent. The national expenditure in other countries is ahead 
of India. For instance, Sweden spends 4.2 per cent of its 

GOP on research and deY8Iopment; Japan-3.11 per cent; 
U8-2.67 per cent; Denmart!;-2.51 per cent; and South 
Koraa-2.91 per cent. So we are much below than one 
per cent in the expenditure of GOP and the Gross 
National Product. But it is a very happy news that in the 
94th Session of Indian Science Congress, the han. Prime 
Minister has called for a renewed investment in the study 
of basic science and research and has also proposed to 
increase the annual spending on science and technology 
to two per cent of GOP. So, he has assured the country 
to spend about two per cent of GOP in the next five 
years. He has proposed It in January 2007. Now the 
Budget has come and we are discuastng it in the last 
part of April. So, I would lice to know whether It is 
reflected in your recent Budget of 2OO7-oe. But, what the 
Respected Rashtrapatijl has said is also observed. He 
has wondered about the under utilization of funds by the 
science and technology establishments. 

The day the hon. Prime Minister assured and 
promised for spending of two per cent of GOP in science 
and technology, the very next day the han. President 
had told that there had been under-utillzatlon of the funds 
allocated for science and technology. He had expressed 
concem that about 20 per cent of the funds allocated for 
this purpose have remained unutiliZed during the year 
2005-06. He further had said that this means that the 
Department of Science and T echnotogy and other 8Cience 
ministries have utilized only 0.25 per cent of the GOP. 
Where does this projected two per cent stand against a 
utilization of 0.25 per cent? We are not in a position to 
spend even 0.25 per cent of the GOP for science and 
technology and we are proposing to spend two. per cent 
of GOP. Why is this under-utilization? Why Is the 
Department of Science and T echnologyand other science 
ministries have not been able to spend the money that 
this Parliament has given approval for spending by them? 
This is the state of affairs of the Department of Science 
and Technology and other science ministries. 

Sir, we have been told by certain officials that a 
sum of rupees one lakh crote is being proposed to be 
spent on education of science during the Eleventh Five 
year Pten. I would like to know as to how much money, 
out of this sum, does the Department of ScIence and 
Technologywiah to spend in the first year of the Eleventh 
Five Year Plan'( If the Department is actually serious 
about spending a sum of rupe88 one lakh crore for 
8Cience education, then they mLBt spend some money in 
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the first year of the Plan itseH. What is their projection? 
How much are they proposing to spend in the first year? 
The Task Force constituted under the Ministry of Human 
Resource Development for Basic Science Research under 
Shri M.M. Sharma has expressed concern about the fact 
that a large number of faculty positions in the science 
stream in the universities are lying vacant for a very long 
time. How could we talk about research and science 
when the sanctioned posts in the universities are lying 
vacant? Though this is a subject matter to be dealt with 
by the Ministry of Human Resource Development, I am 
mentioning this aspect since this relates to the Department 
of Science and Technology. After all, this is the collective 
responsibility of the Government. 

Sir. this Department is concerned with the promotion 
of bio-technology. It is an important area, a new 
technology with great promise in areas of sustainable 
food production, nutrition security, health care and 
environmental sustainability. What is the position in regard 
of agricultural production today? Indian agriculture is now 
in deep crisis. It is after three decades that India from 
being a self-sufficient country in food has become an 
abject importer of foodgrains today. At one point of time 
we had been exporting food, but today the situation is 
such that we are importing foodgrains. We must utilize 
the services of our scientists engaged in the field of bio-
technology to retrieve the situation. They must again give 
a call for the second Green Revolution to overcome this 
situation of shortage of foodgrains. That is why I am 
drawing the attention of the hon. Minister to this important 
point as to how this technology could be used in the 
best way in the agricultural sector and how agricultural 
production could be increased. 

Sir, we are spending huge sums of money on DRDO. 
know this is a subject matter under the Ministry of 

Defence, but still I am making a reference to that. The 
Government is spending about Rs. 5,000 to Rs. 6,000 
crore on DRDO. But what has been state of affairs there? 
The sad story of DRDO is that even after 58 years of 
our efforts, the state of Defence technology and industrial 
base is such that indigenous development of weapons 
and equipment continue to elude us and India remains 
one of the largest importers of Defence equipment in the 
world. We are the largest importer of Defence equipment 
in the world. We are the largest importer of defence 
equipments in the world. This year, we have spent several 
crores of rupees on this but there is no result. We are 

purchasing even rifles and other weapons from other 
countries. So, introspection is necessary in DRDO. We 
should give credit to our scientists. It is a good reason 
and I do not want to blame them also But what is the 
net result? There should' be scientific audition in DRDO. 
It is very much needed, The time has come for this 
because there has been no result since 58 years when 
our country has spent time and money on it. Our country 
cannot afford all these things. There must be scientific 
audition. In the name of defence, we cannot leave 
everything and finally, there will be no result at the end. 
The Government must take all these things into 
consideration when we are discussing about science. 

Another aspect is patent laws. We are telling that 
we are encouraging scientists. But what is their pOSition 
now? Scientists are running from pillar to post for patient 
registration. There is no registration office. It is part of 
the Ministry of Commerce and nobody is taking care of 
patent registration. How can we encourage scientists when 
they are going in for research? In other countries, they 
are given incentives for registration of patents. But our 
scientists are running here and there due to bureaucratic 
hurdles and they are not getting any scope for registration 
of patents. The Government must look into all these 
aspects. There must be sufficient registration offices and 
in the registration offices, there must be sufficient 
registration offices and in the registration offices, there 
must be scientists related to research so that they can 
register successfully. The scientists should not face 
difficulties so far as research and development are 
concerned. 

After liberalization, it was told that, as the new 
Economic Policy has been approved in the country, we 
can spend maximum amount on development of science. 
How much are we spending in research and 
development? You are happy if our industries are 
purchasing industrial and other things from other countries. 
And we are also happy that we stand at the eighth 
position among the wealthiest countries of the world. 
Today, the news has come that in dollar relations, we 
are in the eighth position in the world. We are very 
happy about it. But how much are we spending on 
research and development? Even the public sector and 
the private sector are not spending money on it. The 
time has come that we should have some legislation for 
it. We must spend a certain amount for research and 
development because they are utilizing the entire natural 



579 Osmimds lor GIBn/s APRIL 27, 2007 (GsntInII), 2007..(J8 580 

[Shri Braja Kishore Tripathy] 

resources of the country and they are getting profit out 
of them. SQ. we should make a legislation so that thay 
can spend a certain amount positively in research and 
development. The Government should consider this 
aspect. 

The House has approved cess on education and we 
are levying educational cess and the amount has gone 
to Rs. 7000 crores to Rs. 8000 crores. During the NDA 
period. it was Rs. 5000 crore. Why should there not be 
a cess on scientific development also? The Govemment 
should consider this point. The House win approve of it 
and we will support it. If money is not there with the 
Govemment, let them put a cess on development of 
science. The corporate houses should give a certain 
amount of money in the fonn of cess for development of 
science and technology. The Government should consider 
this so that we will be able to spend 2 per cent of the 
GOP for science and technology development. 

Another alanning situation is brain drain. We are at 
liberty to discuss brain drain and, Sir. we have already 
discussed about brain drain. The country is very much 
concerned about brain drain. Our poor country is spending 
lakhs of rupees on the education of our boys and girls 
in technology and science but they are going to other 
countries. 

So, time has come to put a ban on this. There is 
shortage of doctors in our country in general and in Orissa 
in particular. But doctors are going abroad after their 
education and they are serving other countries. Engineers 
are going outside the country and they are serving other 
countries. We should ban all these things. They should 
retum the money. The State has spent money for their 
education from the poor tax payers contribution. They 
should not go outside to serve other countries, withOut 
serving our country. For scientists, doctors, engineers and 
for other better talented professionals, we should offer 
better salaries. In other countries, the attraction is better 
salaries and other good things that they are getting. So, 
theGovemment should consider all these things. To check 
brain drain, we should make their salaries and pefb 
very attractive so that they do not go abroad. That is my 
request. 

As far as my State, Orissa, is concerned, science 
education is suffering. The NDA Govemment sanctioned 
one National Institute of Science. But after this UPA 
Govemment came to power, it was shifted to some other 

State for political reaaons. You know that Orissa is a 
very backward State. States like Bihar and 0fis8a are 
backward States in the country. One National Institute of 
Science was sanctioned by the NDA Govemment, but 
this UPA Govemment has taken it away. The hon. Prime 
Minister, after our long agitation inside this House and 
outside, had assured us that Orissa will be given an 
Indian Institute of Science Education and Research under 
the Ministry of Atomic Energy. After six months, nothing 
has been done. There is no Cabinet decision on this. 
We should like to know from the hon. Minister whether 
the Government is going ahead with this Institute or not 
Are they really serious about development of science 
education? What happened to Prime Minlstef"s auurance 
to provide a science institution to the State of Orissa? 
What is the real position? 

Some months back it was also decided that an liT 
will be set up in Orissa. The Minister of State stated that 
an liT will be set up in Bhubaneshwar, Orissa. Three 
hundred acres of land has been allotted by the State 
Govemment. But suddenly a. decision was taken by this 
Government to shift this lIT to some other State, which 
resulted that Orissa being deprived of this Institution. Is 
it the way to treat Orissa? Does the Union Government 
behave in politically partisan and parochial manner, which 
makes the State suffer in science education? Is Orissa 
not part of this country? I want to know this from the 
Minister. Why are they behaving like this with the State 
of Orissa? What is our fault? An Institution was sanctioned 
by the earlier Govemment, but this Govemment has 
shifted it to some other part of the country. Let them be 
given one more institution. We do not have any objection 
to that. The Minister should consider as to what is the 
position with regard to the establishment of Science and 
Research Institute at Bhubaneehwar which the hon. Prime 
Minister assured us? I would like to know this from the 
hon. Minister. 

SHRI PRABODH PANDA (MIdnapore): Mr. Chairman, 
thank you very much. At the very outset I thank the 
Chair for choosing this subject for discussion. I think this 
subject has been chosen for diacussion after a long time. 

. I broadly support the Demands for Grants of the 
MInistry of ScIence and Technology tor 2007 -oa. While 
supporting this, , want to make some observations and 
I would request the Minister to take note of them. We 
are in an era of scientific and technological revolution. 
Science and technology is widely recognized as an 
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important tool fO( fostering and strengthening the economic 
and social development of any country. So far as science 
is concemed, this is an endless frontier and a unique 
human activity without any limit. 

15.45 ma. 

[SHRI ARJuN Srnil ih the Chait) 

Our country has made significant progress in various 
spheres of science and technology since Independence 
over the years and can take pride in having a strong 
network of scientific and technological institutions, having 
trained manpower and innovative knowledge base. We 
are proud of that. 

Now, we are talking about the globalization and the 
liberalization situation all over the world and the 
Department of Science and Technology is working based 
on this situation. So recognizing the situation what would 
be our focus? This is the main subjected to be discussed. 
The focus in the science and technology sector would be 
to strengthen the application-oriented research and 
development works. I am not going into research and 
development works in every sphere, but particularly I am 
emphasizing to strengthen the application-oriented 
research and development works tor technology 
generation. for promoting human resource development 
especially in terms of encouraging the bright students to 
take up science as a career. It is already admitted by 
several personalities in different comers that nowadays 
bright students are not coming largely in Science stream. 
So our main focus should be about encouraging the bright 
students. 

Sir, we should encourage research work for 
forecasting. I am talking about the Meteorological Survey 
of India. It has become hopeless to the peasants 
community. Sometimes, it creates confusion. This matter 
has been discussed several times in this House in the 
presence of the hon. Minister. He knows it very well. So 
our focus should be for encouraging research work for 
forecasting, prevention and mitigation the natural hazards, 
integrate and development of science and technology with 
aH spheres of national activities and hamess of scientific 
technology for improving livelihood and employment 
generation, environment protection and ecological security. 

Sir this Department was not there earlier. So far I 
know it was established in the year 1971. They have 

framed certain objectives. It is desired that main thrust 
and approach would be and greater emphasis should be 
given on the development of indigenous technologies and 
on latest technology available elsewhere. It requires 
innovative technology to meet the country's needs and 
protect and preserve the country's rich traditional 
knowledge. I am not going into the details as to which 
are the rich traditional knowledge we are having and 
which we are carrying. But it is also our duty that more 
emphasis is required on the technologies Which are 
oriented towards human welfare, technology for the human 
beings, and technology for the development of society as 
such. So it should be oriented towards human welfare. 
Which are these? These are such as cost-effective 
solutions in health services, population management, 
mitigating the effects of natural hazards such as Tsunami, 
earthquake, global warming and natural disasters in 
different manner like floods, droughts etc. 

Conservation of land, water management and energy 
should be taken as paramount importance. We are proud 
of some development especially in the field of information 
technology. While building on the comparative advantage 
that India possesses in the emerging area of information 
technology, special attention should be given to agriculture, 
agro-based industries, infrastructure sector like energy. 
transportation, communication, housing and so on and so 
forth. 

Sir, I am very much disappointed to go through the 
Outcome Budget for the year 2007-08 pertaining to the 
Department of Science and Technology. So far as the 
objective is concemed, it is very much there-promotion 
of science and technology at the State, district and village 
levels for grass-root development through the State 
Science and Technology Councils and other mechanisms. 
The last one is-application of science and technology 
for weaker sections, women and other disadvantaged 
sections of society. It is all right but nothing has been 
said about the mechanism. I do not know what has been 
done so far keeping in mind these objectives. 

Nowadays, it is widely propagated that technology 
travels to the villages. How does it travel to the villages? 
What is the mechanism? What sort of a programme are 
you contemplating? Nothing has been mentioned there. 
Technology is very much needed for the people, 
agriculturists and weaker sections of the society. If you 
say that technology travels to the villages, what is the 
mechanism and what is the way of its reaching? So, 
nothing has been said about it. 
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It has been very rightly said by some han. Members 
that if you are short of money, you should put a cess on 
the corporate sector. They are earning huge profits. Why 
are you not putting a cess on them? I have seen the 
sort of commitments that you have made. One 
commitment is to attract industrial investment in research 
and development to cope with the increased competition 
in the global market. I am not against it. But nothing is 
said about agriculture. You are going to attract Industrial 
investment in research and development. Why? It is to 
cope with the increased competition in the global market. 
But, what is the situation in agricuHure? So far as 
productivity, yield and technology are concerned, In the 
Economic SUrYf1y, it has been reported that we are in 
the last position comparing to the ten big industrial 
countries. So, the largest population of our country is the 
agricultural population. The largest sector of our country 
is the agricultural sector. If technology does not think 
about agriculture, if research work is not being conducted 
for the benefit of agriculturists, what is it for? So, as / 
said earlier, nothing has been about these aspects. I am 
not going into the details much. Broadly, I am in support 
of the Demands for Grants of this Ministry. But, while I 
am supporting this, I am raising all these points for your 
consideration. I think the hon. Minister will take note of 
that. I support the idea of popularizing science, scientific 
achievements and technological achievements to the 
people. The Government should organize some science 
fairs in different parts of our country. Earier, health fairs 
were organized in each and every parliamentary 
constituency in the country. Uke that, science fairs should 
be organized in each and every parliamentary constituency 
in our country. 

We have contemplated that a Krishi Vigyan Kendra 
should be set up in each ~rict, but I feel that we 
should have one Krishi Vigyan Kendra in each block. 
Most of the Krishi Vigyan Kendras in our country are in 
a very bad shape because proper financial assistance is 
not given to them. So, if we want to strengthen Krishi 
Vigyan Kendras in different parts of the country, we should 
allocate more funds to them. 

With these words, I support the Demands of the 
Ministry of Science and Technology. 

SHRt SURESH PRABHAKAR PRABHU (Aajapur): Mr. 
Chairman, Sir. t thank you very much for giving me this 
opportunity. t am happy that today-I do not know after 
how many years-we are discussing the Demands for 

Grants of the Ministry of Science and Technology and in 
the process we get an opportunity to realty focus on the 
issues which concem all of us relating to science and 
technology . 

Today, all of us read the news with pride that India 
is a trillion dollar economy. It is difficult to reach the first 
trillion like it is difficult to reach the first million or the 
first binion, but once you reach a trillion, probably you 
can add more triDions faster hopefully. But for that to 
happen, we will have to make investment In future and 
in today's situation that will come from Investment In 
science and technology. 

Sir, the United States of America is the largest 
economy in the world. We have reached one trillion. They 
have already reached 13 trillion, may be close to 14 
trillion. But USA invests huge amounts of money into 
science and technology and thai is why they are the 
Iarge8t economy of the world. USA produces the highest 
number of Nobel Laureates in science and technology. t 
do not know when we produced the last one, probably 
Mr. Raman in 19308. They produce a large number of 
Nobel Laureates not because they are the largest 
economy in the world, but because they produce a large 
number of Nobel Laureates, USA is the largest economy. 
Therefore, today if we make the right choice of making 
investment in science and technology, I am sure we wUt 
be the number one in the next few years, not just 
because Goldman Sachs' BAICs Report is saying that 
we are going to be that. But when I say this, there is a 
very alarming situation on the ground. 

The number of Ph.Os that we produce now is far 
fewer than what other countries are producing. For 
example, China now produces 7,000 Ph.Os whereas about 
10 years ago they were producing even less than five 
per cent of that. So, China is now catching UP. making 
huge investment into research and development. But you 
cannot make investment into research and development 
unless you have the manpower, the physical infrastructure 
and the scientific temper. So, the hardware and the 
software of research and development has to be put in 
place which China is doing and, therefore, it is not 
surprising that China is fast emerging 88 the eecond 
largest economy of the world. 

16.00 n. 
Therefore, the ground reality is very alarming. We 

are not producing enough Ph.Os. There Is no glamour in 
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the minds of people to be scientists, though we have a 
President who is a scientist. That is something which is 
very surprising that on the one hand we have a President 
who is scientist and on the other hand, we have people 
who are not interested to become scientists. 

If you want to remain in the race, to be a country 
to be reckoned with, then we have to make investment 
into science and technology because it is a knowledge 
economy, whether it is DADO, as my friends have said, 
or it is agricultural research. Just now as Mr. Panda was 
pointing out. That it is all going to be coming only if we 
have science and technology as our priority. 

We really need a pan-India priority image of what 
we really need to do in science and technology. We 
should have an all encompassing vision of what the 
science and technology should really be doing for the 
next one decade or maybe two decades. Then, probably 
if that will clarify as to. what all the different scientific 
institutions we have to really do to make that situation a 
reality. 

Sir, if you really look at it, as I was saying about 
ground reality, how many patents we have really been 
able to take, which are like intemational patents. I know 
they have been trying to develop some new molecules. 
There are pharmaceutical companies who are doing that. 
When we go to into the basic research, how many of 
the new patents we have been able to do is something 
we really need to see. 

We should be alarmed by the fact that several 
institutions of repute which really creeted this modern 
scientific knowledge base for the country are fast 
deteriorating. Take for example, Banaras Hindu University. 
Of course, I am not blaming all this to our hon. Minister, 
who despite not being a scientist has eamed the art of 
running a Science and Technology Ministry. Therefore, I 
am not blaming him for all the things that are happening, 
but as a country we are concemed is the fact the 
educational institutions deteriorate. 

You go to Banaras Hindu University, you go to 
Aligarh Muslim University, you go to IITs, then only you 
will see the ground reality. In IITs now, which are the 
premier institutions, if you visit the hostels of IITs you 
will be shocked to see that the leakages are there, there 
are no beds and all that. They are very serious matters. 
Therefore. the institutions also will have to be created 
and revigorated. 

There is a paradox that on the one hand, India is 
trying to send a rocket into space and on the other 
hand, we have a large number of poor people in the 
country. So, the science and technology challenge is 10 
make sure that while we go into the frontiers of new 
technology, how do we address the common problems 
that we have and that is a real challenge. To do that, 
we will have to really make a balance between the basic 
science, the fundamental science, the pure science and 
the applied science. Applied science has to be done by 
the industry and investment into the basic science will 
have to come from the Govemment. 

Sir, there are issues which I was talking about, some 
of the problems that we are facing. Education is one. 
There are other issues like, for example, freedom for 
educational institutions. There are many scientific 
institutions which really suffer because they are not 
supported enough by the scientists themselves and there 
are too much of bureaucratic interferences in the running 
of scientific institutions. This is something which we will 
have to really seriously think about, how we can offer 
freedom for scientists to do what they reelly feel like and 
in the process create something which they really desire 
to do. 

Sir, in India, in R&D, we focus more on the D, that 
is, Development and less on R, that is Research, we 
develop more of T, that is, Technology and less of S, 
that is, Science. Therefore, how do you actually do that 
is something very interesting. The annual report of the 
CSIR, the Department of Scientific and Industrial Research 
comes out with a very interesting statistics. There are 
230 centres in India, with 65,000 people working there, 
of which only there are 3,500 PhDs and 21,000 post-
graduates and others staff. So, I think, we really need to 
re-Iook at some of these issues in a very comprehensive 
manner. 

Sir, look at some of the programmes launched by 
this Govemment, for example, The Rural Employment 
Guarantee Programme. There are close to 250 million 
people living below poverty line, so, we launched an 
employment guarantee programme. This programme 
officers a guaranteed employment for 100 days and what 
type of employment they do. In many districts of the 
country, the labourers are trying to employment they do. 
In many districts of the country, the labourers are trying 
to break the stone, the punishment which is normally 
reserved as rigorous imprisonment when you are lodged 
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in the jail. That is what they keep doing It. This 18 a 
challenge. Can we not provide rural ernptoyment to the 
people using Iocaly available natural resources and using 
local science and technology and offer them different types 
of jobs? Why should be they doing jobs which are realty 
speaking not reaDy creating any productive employment? 
So, this is something which Is connected with knowledge-
oriented job rather than menial job. 

Second thing which many of my friends talked about 
and about which I am concerned is the issue of climate 
change. Climate change is a part of global change. There 
have always been changes taking place. But in the Fourth 
Inter Governmental Panel on Climate Change Report, 
which was presented in Paris, which my distinguished 
friend and my successor Shri Raja knows, is now talking 
about dimaIe change which is influenced by human action. 
Even if we stop emission tomorrow-which is impossible 
but if we stop in theoretically-even then the warming is 
going to take place for the hundred years and we are 
going to be affected very adversely. So I would urge my 
friend, the Minister 01 Science and Technology, to find 
out how the climate change Is going to impact India and 
in that how it will affect each of the sub-sectora like 
water, agriculture, public heaJth and others. " we heve a 
MpOtt like this, It will be really helpful, but my request is 
this. I know there is a Science Global change Centre of 
which India is a part. I think. your National Physical 
Laboratory is trying to do that. But, I think there is a 
need to have a focused, dedicated Centre to do research 
on impact of climate change on various faceIs of it. In 
that, my request to the Minister would be to develop 
technologies tor adaptation because the whole wortd-
when we talk about climate c:hange--fs only focusing on 
mitigation. But developing countries like India are 
concemed about adaptation. It is because the climate 
change is a reality; the only way we can react to it is by 
adapting to it. Therefore we need to develop the type of 
technology as to how we adapt to it. I would urge that 
it is not just for India but as a leader of the developing 
countries we should try to do some research on 
adaptatiOn for the whole developing world. 

My other request would be to look at circular 
economy. We are producing huge waste fiNery day. The 
industries are producing waste; the human lifestyles are 
producing waste. How can we have a circular economy 
wherein whatever is produced can be used in a circular 
manner 80 that nothing really goes out of the loop? how 

can we really cIoee ell the toops. This is a challenge to 
us. This is a challenge which can reaJIy herald a new 
industrial revolution. There is an interesting ~ which is 
called 'Cradle to Cradle' and not Cradle to Grave. 
Whatever Is generated; whatever Is bom can be 
regenerated and therefore nothing really goes to the 
grave; everything goes from cradle to cradle. So, I think 
we really need to look at whether something Hke this 
can be done. 

My other concern is water. I was looking at ~ 
for Grants. The Ministry somehow knowing the minds of 
the Finance Ministry probably with great boldness has 
asked for Rs. 5 crore. I think water is a priority in which 
we really need a huge reaearch investment. The 
inveatment should come for desalination using 1he energy 
which is not fossil fuel based energy but renewable 
energy. This is something which we would like to do and 
also to improve the quality of water. QuaIIIy 01 water Is 
something which is, really speaking, a big ch*'Ienge to 
us. Availability is a challenge but bigger challenge Ie 
quality. It is because, as you know as former Water 
Resources Minister, two-thirds 01 the diseases in India 
are directty attributable to quality of water. So, this is 
something which we really need to do on water. 

The other very important concern that I have Is on 
energy. Renewable energy is something which is now a 
greater need of the country. We are going to meet more 
than 80 per cent of our energy requirement from imports 
and that too from fossil fuel. We have 300 days of 
sunshine. That means solar energy is posaibIe. Sir, 1.1 
billion people means there is so much of solid waste 
generated every day; that can be reused. We have other 
possibilities including wind and others which are working, 
but we really need to reduce the cost. So, renewable 
energy is something which is really required. I would 
urge the Minister to have a dedicated rniuion mode only 
for renewable energy. 

I was looking at the Renewable Energy Ministry's 
Annual Report. I do not think they are making any 
investment into Research and Development. I remember 
that .when I was Minister of Power I had 8et up a Group 
for R&D in power, only for Re&earch and Development 
in power for the first time. Sir, I know the concern of the 
MiniBtry as well. I would say that we should try to work 
on that. 
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The other issue is weather forecasting. Probably when 
weather forecasting comes In, if there is a sunshine 
forecast, then people try to take umbrella because they 
know that it is going to rain, and it is the other way 
round. I think, we really need to have a very reliable 
weather forecasting system In place, and for that we 
really need to work on that. 

Sir, bamboo mission is one of your ideas. Again I 
recall, as a former Environment Minister, I had taken the 
issue to the Cabinet and became a member of INBAR, 
an institution based in Beijing. Bamboo has a huge 
potential in India. North-East of India produces as much 
bamboo or as much area under coverage of bamboo as 
much as China but we do not do any value added 
products to that. If we can do that, it will save de-
forestation, it will create huge employment and it will 
also add to the GOP of that part of the country like the 
North-East. Therefore, we really need to work on that. 

I know that there is Ii very interesting Fund called 
'National Innovation Fund'. Prof. Anil Gupta from the 
Indian Institute of Management, Ahmedabad actually 
started this idea. We really need a huge support from 
the Ministry for that because this is something which is 
trying, going into the rural areas, to find out what are the 
new ideas that are coming up, and try to serve as 
incubators for that idea and try to commercialize that 
idea. Therefore, this is something which has a great 
potential, and I would request Shri Kapil Sibal to really 
work on it in a significant way a lot more. 

I do not know whether the change of rules of 
business means the oceans are no longer a part of the 
Ministry. They are. Most of the biological life in the world 
is in the oceans. Oceans are there, and, therefore, the 
mainland can survive. But now, the oceans cannot carry 
anymore the weight of what we are doing on the main 
land. Therefore, we really need a huge research in the 
oceans. Really speaking, we are trying to go into space 
but we are not trying to go enough into the oceans. We 
really have not explored the oceans as it should be. The 
National InstitUte of Oceanography based in Goa is doing 
some research but we really need to work on that a lot 
more. 

welcome a new initiative, the Institute for 
Transnational Research, which is going to look at 
personalized medicines. It is a very good idea. I think, 
genomics is something which we really need to encourage 

because genomics would mean that we will be able to 
work on predictive medicines. Today, we give preventive 
medicines, we give curative medicines but genornics would 
mean that we Wll be able to provide predictive medicines. 
This is something, I think, which will be very useful and, 
therefore, I welcome that. 

Sir, I am concluding. I thank you for your indulgence. 

We really need a research triangle in which industry, 
educational institutions and the Govemment can work 
together. There are so many people who are talking about 
industry not doing enough. And that is a point, which IdI 
of us will share. Industry must invest much more amount 
of money of the top line of their companies into Research 
and Development to boost their bottom line for the future. 
If they do not invest enough today, they will not have 
profits tomorrow. But unfortunately, the enlightened 
leadership in industry is missing. For that, the Govemment 
win have to take the leadership and make sure that we 
develop this research triangle. 

Educational institution can do basic fundamental pure 
research whereas industry can pick up from there and 
can do applied research which wiD be a good combination. 
The resources can come from industry to educational 
institutions and the Govemment can actually make this 
happen. I would urge the Minister to at least corne out 
with ten different research triangles in different parts of 
the country like the one we have in North carolina. We 
should try to do something like that in India in a very 
significant way. For that the'Government must ask industry 
to make a cflSClosure in their financial statement like they 
do under the Indian Companies Act, 1956 as to how 
much money they have put into basic research and 
development. I think, we should try to do that and 
encourage competition among the industry. We have a 
competition for CSR, Corporate Social Responsibility. 'NmJ 
should there not be a competition among the industry. 
We have a competition for CSR, Corporate Social 
Responsibility. Why should there not be a competition 
among the industries to make investment into Research 
and Development? I think, this is something which we 
should rally try to do. 

Sir, now I come to my last point. I really wind up 
with that. When the Govemment makes investment, how 
can they recover that? I was in Germany recently and I 
carne across with very interesting ideas. Germany is the 
third largest economy of the world, and probably their 
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science and technology are comparable with Japan and 
the US. They make investments into some of the i88U88 
of common concern in which there is no immediate 
profitability. 

It is because, if there is no profit. the industry would 
not come in there. But they have got a system whereby 
they allow the private companies to come and pick it up 
from there. and try to recover the investment the 
Government has made. I think. we really need to develop 
such models whereby the industry would be able to do 
something more and the Government would also be able 
to recover the money because the Govermnent is putting 
ptaJlic funding. 

Mr. Minister, Kapil SibaI ii. the way you are looking 
at it and trying to work on it. I am sure you would be 
able to make this happen. I wish you all the best. But 
t hope. the country as a whole. we would not iust take 
the Ministry of Science and Technology as one of the 
Ministries. Nonnally. we do not give it a priority. The top 
four Ministries. namely. the Ministry of Horne Affairs. the 
Ministry of Ftnance. the Ministry of Defence and the 
Ministry of External Affairs are a1waY6 in the limelight; 
and we forget the other important Ministries like the 
Ministry of Environment and Forests. the Ministry of 
Science and Technology. You are sitting a bit behind 
one another. I hope. you S&T Minister would sit behind 
Environment and Forests and he does not have to be 
following you aD the time. 

SHRt KHARABELA SWAIN (BaJasore): Mr. Chairman. 
Sir. I may kindly be allowed to speak from this place. 

MR. CHAIRMAN: It is okay. 

SHRt KHARABELA SWAIN: Thank you. 

Sir. t support the Demands for Grants concemlng 
the Ministry of Science and Technology. Science is the 
foundation of the societal transformation. Science is an 
integrated part of culture. 

Take the example of the Industrial Revolution of 
Europe in the Nineteenth Century. After the Industrial 
Revolution, there was no sunset in the European Empire 
all over the world. 

If India wants to become a Super Power by 2020 as 
has been aspired by the hon. President of India. the 

atmosphere of scientific innovation. education and 
ilJ1)lication must be ushered in into the Indian mind. It is 
true that the Indian companies are in a world acquisition 
mode. But how much do they spend In the Research 
and Development? How many patent holders are Indians? 
Yes. India is going to be a Research and Development 
hub, but It is going to be the hub by the multinatlonala. 
The owners of the patents are mostly the foreigners. 
Where india is involved is only in the peripheral research. 
just like the Reserve Engineering Process in 
pharmaceutical business. That means, it is merely a 
duplication of the original research that was earlier done. 

Sir. how many people in India are going in for basic 
science education? But science is required to uplift the 
standard of living of around 20 crore people of India. 

Sir. one of my predecessors. hon. Shri Braja Kishore 
Tripathy has already mentioned that 20 per cent of the 
funds that were allocated in 2004-05 and in 2005-06 
were not spent. They remained unutilized. I am not 
accusing any Government or any Minister for that. That 
has remained the tradition for years together that 
whenever anygovemment comes. most of the time. the 
money allocated for it remains unepent. But how to deal 
with It? How do we see that the money is apent in time? 

Take the example of Research and Development. 
To concentrate on Research and Development, and 
translate benefits to the fietda. to the factories is our aim. 
But the research standards in the Indian universities have 
come down. Many of my predecessors have also told 
this fact There is a disconnect between the research 
and the teaching. Most of the time. you would find that 
the teachers or the professors in the universities and 
colleges think that their only job is just to take the classes. 

Hardly there is any university or hardly there are 
many teachers in the university, Who spend most of their 
time on research work. The type of research being 
conducted is concentrated in specialized institutes. and 
generally they do not have a bearing on the society. The 
universities also have difficulties in mobilizing resources 
for research and development. This has not helped the 
intellectual resource and this has also prevented research 
from taking place. 

Take the example of China. China has increased its 
number of scientific publications to 104 per cent during 
thetast two decades whereas India's publication has 
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increased by 3.4"10 only. Within these last 10 years, India's 
research papers have increased from 11,000 to 19,000. 
In the same period in China it has increased from 10,000 
to 55,000. In the 1970s, the Science Citation Index placed 
India in the eighth place behind US, UK, USSR, France, 
Japan and Canada. But by 2000 India has slipped to 
15th position. 

Sir, take the example of science education. The 
students applying for pure science for graduation in India, 
have dropped from 32 per cent in 1950 to 15 per cent 
in 2000. Not many people are now opting to study 
Chemistry, Physics, Biology, Botany and things like that. 
You will find that the students who have taken admission 
in these classes will not be available in the classes. here 
have they gone? In States like Orissa, you wHl find that 
there will be coaching centres outside the colleges and 
they would all be there, leaming computer, bio-technology 
and subjects like that. So, certain things, which are not 
pure sciences, which are only technologies. They are 
required because technology will offer them jobs. They 
think that pure science is not going to give them any 
job. 

was asking a question even to Dr. Sam Pitroda 
who is the Chairman of the National Knowledge 
Commission. He told me that there was a shortage of 
teachers even in the United States of America. He stated 
that there, the higher class students are taking classes 
of the lower class students. Now, how to create, how to 
build the teacher who will teach the technology, who wiD 
create further technocrats and further scientists? So, that 
is the problem. I will appeal to the hon. Minister to think 
why not many people are coming forward for teaching, 
specifically teaching in science. It is because they think 
that if they go to any industrial house, they can eam 
many more times and why they should spend their time 
in the /ITs and in the technical institutions. So, I would 
appeal to the hon. Minister that he should look into it. 

Sir, we know that we have produced some fine 
scientists and have some very good laboratories but they 
are like proverbial islands of excellence surrounded by a 
vast ocean of mediocrity. There are some very good 
people, excellent institutions and excellent scientists but 
mostly whenever you go all over the country, you will 
find only the mediocre people allover the country. Take 
the example of Indian scientists. They see themselves as 
part of tha global enterprise of science typically seeking 

recognition abroad to the pOint of totally distancing 
themselves from the local science community. 

The Indian industry has tended to bypass investing 
in research. The Indian public is also often dogmatic in 
its mistrust of science. Most of the time the Indians think 
that only good science and technology is available outside 
India and not here. How to change that mindset? 

Take the example of China. China honours those of 
its countrymen who retum home and strengthen its 
economy. But Indian honours those who leave this country 
and reside outside. This makes the difference. In China, 
those who come from outside their country, are 
recognized. But here those who go out are recognized. 

India is increasingly emerging as the producer of 
cutting edge research for other leading economies of the 
world. But it is not the owner of a cutting edge technology. 
In a new paradigm of global competition, ownership of 
intellectual capital is of a competitive advantage as /and, 
labour and capita/. Somebody having this intellectual 
property right has got more advantage, more 
competitiveness than the others. The IITs in this country 
were never conceived as research and development 
repositories. They were meant to produce technocrats for 
the newly resurgent India. Of course, the Indian economy 
did not have the absorbing capacity in the 19905. But 
now since it is capable of absorbing more and more 
number of scientists, it should also look into that direction. 

You go to America or anywhere in the world. In the 
shops there, you will find products Made in China. You 
do not find many 'Made in India' items all over this world. 
You do not find them. The institutes are chuming out 
degree-holders in India in science subjects and they are 
not generating an atmosphere of creativity. That is our 
problem. 

I would just make some quick suggestions as to 
what to do about all this. The allocation for research and 
development should be increased from one per cent of 
GOP to two per cent of GOP in the next five years. A 
time-bound action plan to realize the Govemment's goal 
of increasing the aliocation of funds for science and 
technology should be there. There should be a time-
bound programme. A joint team should be constituted 
conSisting of members from all scientific departments of 
the Govemment and other Departments and agencies 
concemed to realize the scope. The team should work 
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out for growth plan, for research and science and 
education programmes, laboratory establishment 
programmes etc. in an integrated way within the next 
fIVe years. 

A document speRing integrated national science and 
technology programme including basic research, applied 
research and technology demonstration should be there. 
The Indian scientists should go for this energy security. 
How will in India we increase the generation of electricity 
from the 1,30,000 megawatt per year now to 4,00,000 
megawatt by 2030? That is what the scientists should 
see. The early completion of Future-Gen project in 
partnership with the United States of America will enable 
the application of zero emission of the fossil fuel 
technology . 

Sir, most of the Members who have spoken before 
me talked about environmental pollution. How to go about 
it? You know. Sir. that in our State Orista, so many 
thermal-based electrtcity projects are corning up. It is all 
right. But yau have also seen what has happened in 
Talcher. Now during summer season, the temperature 
has gone up to 50 degree Celcius. It is only because 
there is a thermal power plant. Then, what is going to 
happen to our State? What is going to happen if so 
many thermal power plants are established and there is 
no control over heat emission? What will happen to our 
State? What will happen to this country and even the 
world? Wherever there is a coal-based power generation 
plant. the Government should see to it that there is zero 
emiSSion. Otherwise, they should not allow it to be 
established. There is something called the CNT -Carbon 
Nano-Tube-technology which can, if it is brought and 
advanced within five years, bring down the emission level 
and heat wave level. That is how India should go about 
it. India's first advanced heavy water reactor should be 
produced as quickly as possible. There should also be 
integration of academic universities and research and 
development institutions. 

My next point is that universities should work towards 
increasing the output of higher education from the existing 
11 per cent to 20 per cent by 2015, 30 per cent by 
2020 and 50 per cent by 2040. Two cadres of personnel 
should be created in Inc:iia--e global cadre of sldlled youth 
with specific knowledge of specific skifls just like IT 
professionals and a global cadre of skilled youth with 
adequate education who win wof1( inside universities. We 

should try to generate these two types of skilled 
manpower as quickly as possible. 

Then. what is science going to do about agricultural 
research? Can we develop the agricultural univefsittes as 
consultants? We say that there should be crop variation, 
but who will advise the farmers which crop should be 
raised where? Why do we not ask there agricultural 
universities to be consultants and advise farmers? What 
wiD the science do about recharge of ground water? I 
would like to know about It. 

We should increase the crop yield without the use of 
poisonous chemical fertilisers. That has become • great 
problem. We want that crop yield should increase, but 
there should not be the use of chemical fertilisers. 

Shri Tripathy has already spoken about the failure of 
the DRDO. It had an ambitious plan to achieve 70 per 
cent weapon indigenisation by 2005, but it has been an 
abysmal failure. I do not think that it is going t,. succeed 
even by 2010. 

Of course, ISRO is succeeding to an extent. I would 
like to congratulate the Minister of ISRO having placed 
in Italian satellite into orbit using a PSL V rocket, launcher 
just a few days back because it is a matter of pride for 
India. I commend him lor this job. I would also like to 
point out that China has already launched 24 foreign 
sateUites. It has also already sent two manned missions 
to the space and it is planning to have a human mission 
to Mars in 2007. I would like to know from the hon. 
Minister whether he is going to achieve our earlier plan 
of sending a human being to Moon, that is, Moon Mission 
by 2008. I would like to know about this. 

As regards the issue of pharmaceuticals, I know that 
most of the time we do not spend even in inventing a 
molecule because It requires pure research. We had only 
gone for the reverse-engineering process. Hon. Minister, 
I would like you to insist that al the pharmaceutical 
companies spend at least 2 per cent of their total earnings 
in R&D. 

As regards energy independence, there should be 
maximum use of solar power, and thorium-baaed reactors 
should be used more and more for nuctear power. ThenJ 
should aI80 be increase In the use of bio-fuel. The CStR 
shol,Ald aJso have collaboration with the induetriee. and 
there should be synergy with the CSIR laboratories and 
universities. 
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LastJy, I would appeal to the hon. Minister for increase 
in the akllled manpower. He shoufd go for more IITs all 
over the country. Why shoufd there be only seven in the 
country? India not only requires seven IITs, but 1,500 
IITs because of the vast magnitude of this country. 
Further, why should a State Uke Orissa run from piffar to 
post and beg for It being given an liT? We have appealed 
to the Government that at feaat a branch of the Kharagpur 
liT may be opened in Bhubaneswar, but there has been 
no response to It. The IITs should be opened not only 
in Bhubaneswar, but everywhere in the country. There 
should be more number of IITs, and there shoufd be 
enhancement of the fund allocation for R&D. 

Some days back the Chairman of ISRO and 
Chairman of indian Atomic Commission went to meet the 
hon. Prime Minister, and said: "Why are you retiring us 
at the age of 62?" I am also asking the same question. 
We are retiring them when they are physically very sound 
and are at the peak of their experience and knowfedge, 
and we are asking them to go and sit at home. I wiD 
appeal to the hon. Minister that he should see to It that 
if any scientist can retire at the age of 75 in Japan and 
at the age of more than 70 years in other countries, 
then why not in India? Why do you ask them to go and 
sit at home without doing anything? Therefore, you should 
consider this appeal of mine. 

The quality of spending should also be increased. 
About 11/2 years back I had appealed to the hon. Minister 
that structural engineering should be applied at the time 
of construction of a buifding. He told me that they are 
collapsing very easHy because of earthquakes, and he 
informed me that the Govemment will see that there is 
always a structural engineer in the town planning who 
will approve the site plan and the construction plan. Will 
the Govemment do it? I am asking this because the 
hon. Minister gave me an assurance about this some 
11/2 years back. I hope that he will see to it too. 

SHRI K.S. RAO (Eluru): Sir, I rise to support the 
Demands for Grants for the Ministry of Science and 
Technology. Today, a person like Mr. Swain from B.lP 
also did not criticize about anything in the Budget. and 
he supported the Budget. Shri Bachi Singh Rawat was 
natural in his speech. . . . (Intenvptions) 

SHRI KHARABELA SWAIN: Actually, I had fought 
with the hon. Speaker to bring this subject for discUssion 
in the House. I was fighting for this for the last one year 
or so. . .. (Intenvptions) 

SHRI K.S. RAO: I am very happy about it. My 
previous speakers from Congress have already admired 
our hon. Minister, and Mr. Swain and other friends have 
also admired the performance of the hon. Minister and 
the Ministry of Science and Technology. We all know 
that the hon. Minister is dynamic and knowledgeable. He 
has a very good grasp of the unorthodox. He definitely 
fits that Ministry. He can adapt to the latest technotogies. 
He is always in touch with the update research. If he 
takes it to heart and continues doing his work, as he 
has been doing in the last two years, I am confident that 
we can come on par with the USA in research and 
development in the span of a decade. 

I congratulate the hon. Minister for bringing the 
comprehensive Institute of Earth Sciences, and also for 
bringing in the most modem eqUipment to predict climatic 
conditions, tsunami, cyclones and all that which are 
affecting millions of people in the country, as we saw a 
couple of months back. Such equipment was not there in 
the country earlier and It is most important for the country. 
I understand that through his recent visits to Antractic 
and Arctic the entire world community is impressed about 
the progress that is being made by our country in this 
regard. The only thing is that our Minister is not for 
today's India, maybe he is for tomorrow's India. 
Generations will admire the work that he puts in now if 
he can bring India beck to the prominence it enjoyed 
thousands of years back. The entire research that is being 
done today in the world-be it America, be it Japan, be 
it China, be it Germany-was there in our country 
thousands of years back. Unfortunately, the importance 
and priority that is given to the research and development 
in the last few years has been far lesser. That is the 
reason why we are falling back. That is the reason why 
we are falling beck. That is the reason why countries like 
America claim that they are superior. 

Today, we accepted globalization. We cannot survive 
in this wide world unless our science and technology is 
brought on par with that of world technology. We wHI 
further come down an the gap will get enormously wider 
unless we realize this. We must have the competitive 
edge in every sector. That requires enormous funds. Not 
only funds, as swain was saying, that requires a total 
change in the system. I have seen from my childhood 
days that leaming the subject by heart is the criteria. 
That means, we are putting our mind to memorize things, 
we are increasing our memory be reading lessons and 
remembering them as they are, and putting them on the 
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paper in the examination .and then forgetting it. That 
means we are not utilizing our brains . to think and to 
create. 

That creativity has to be brought in today. That has 
to be brought in right from the kindergarten stage. An 
idea must be put in the mind of the students' right from 
that age. They must be encouraged to find pleasure in 
creating new things. Whether they understand about 
research or not, they must be made to find knowledge 
not in just reading but in exploring. The teacher must 
also not feel happy and satisfied by just reading the 
lesson out to them and coming out of the classroom. 
There must be interactive sessions between the teacher 
and the students. The students must be able to find 
solutions for problems that come up. Then only we expect 
some creative thinking to develop in the minds of sIudents. 
Obviously, when they grow to be adults the same creative 
thinking continues and they are likely to go in for research, 
for innovative thinking. for creative thinking. Then, our 
country will naturally reach the top of the world. 

The hon. Minister must also have interaction with 
the Ministry of Human Resource Development immediately 
and bring a change in the system of education that is 
there in the country. Even H he puts in a lot of effort 
today with the scientists and technologists avaitable now, 
not much can be achieved. 

As he stated, many of them are mediocre. It is not 
that the country does not have competent people. 
Umpteem number of competent people in this country 
are going abroad. They are the people who are 
instrumental for all the research that is going on outside 
the country. Somebody who is living in America might 
get the award, Noble prize but the real effort must have 
been made only by the people like Non-Residenllndians. 
Why are they going abroad? H is because they are not 
getting that opportunity; because they are not getting that 
recognition; because they are not getting reward, they 
are going out. " these things are available here, they 
would not have gone. Anyhow, I am happy that there is 
reverse brain-drain. We must avail that opportunity. This 
is the time for him to grab an such people who have 
gone outside the country. Now they are prepared to come 
back in a big way. 

A lot of people have got fervour, patriotism and ego 
that they have to come back and establish research 
centres. create something new and. then, bring a total 

change in the ~nomy of this country. They do not 
want to take the pride because they have already made 
enough money. Now, they want to have that pride of 
coming back and establish here such instHutions of 
intemationaI popularity. Hence, I do not say that he should 
not take local people but paraIIeIIy he must encourage 
people who have gone outside the courttry to bring in 
technok)gy, nature of innovative thinking that can be 
utilized by our scientists aJso.both aged or middle-aged. 
Basically, we have got all the inteHigence and capacity. 
I want the hen. Minister to take note of this. 

In hue sense of the term, we read in the Ramayana 
and the Mahebharat. What is not available in them? AU 
the technology that is available today was available-
astronomy, astrology, space research, making of 
aeroplane, ~, medicine, etc.-in those days 
also. Anything and everything was available. Maybe, the 
nomenclature has changed; maybe we have fallen back. 
I want the hen. Minister to encourage all those people 
who are competent. 

Today, unfortunately even in institutes of research 
and developrnent, only people of mediocre nature and 
who are psychopaths, who do not have real subjects are 
getting prominence. Obviously what is happening is, we 
are killing the initiative of the man who ha& achieved. He 
thinks that it is not his place. That is happening In most 
of the research laboratories. I would like to humbly request 
the hon. Minister to ensure that the real merit is 
patronized, rewarded and recognized. " that were to be 
the case, then only scientists would work round the clock 
to get this name and reward. But when he comes to 
know that it is nol his research and resuH that are going 
10 be patronized and that are nol going to take him to 
greater heights, he would not work. 

As some of my colleagues who spoke earlier were· 
tetling, I am also of the opinion that we must make it 
mandatory for the corporate sector and industry to carry 
out research in all their indUstrial organizations. Reliance 
or any other industry cannot say today that if their share 
value is 100 times or 1,000 times more, they are happy 
only by making currency. How is the country benefited? 
Part Of it must be utilized for research and development. 
Unless that is done, they will go scot-free. 

SHRI K.S. RAO: Sir, It seems you are looking at 
me. How much time do I have? 
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MR. CHAIRMAN: A large number of speakers are 
there &tiR. 

SHRI K.S. RAO: Whatever time you give, I would 
concise my speech. 

Indeed I am happy that the hon. Minister is already 
thinking in terms of collaboration-public-private 
partnerships and encouraging MNCs and NRls. This is a 
good gesture but this must be done in a good scale. I 
would like to bring it to the notice of the hon. Minister 
this. He has promised a year back that an animal 
research institute wiD be set up in Hyderabad. It will 
cater to the basic research aspects, which are required 
for everything. A decision is not taken in this regard, 
though the hon. Minister is competent to take, possibly 
because several Ministries are involved In taking that 
decision. I humbly request the hon. Prime Minister to 
think in terms of giving that to one Ministry so that a 
decision can be taken earlier. One of the main reasons 
why we are failing is lack of· decision-making in this 
country. This is required to be done soon. 

My other friends have given statistics of how much 
money is allocated for research and development. We 
do not keep in whatever we promised in this house, to 
give to a particular Ministry, not to talk about what we 
say outside. Hon. Prime Minister made a statement that 
in the coming five years, he would increase the allocation 
to this Ministry from one per cent to two per cent. H we 
were to stick to that word, certainly we can make some 
programme, but the hon. Finance Minister should not 
come in the way. We do not realize the importance of 
research in this country. We can make improvements 
hundred times, if we encourage research. 

I will not take much time. I wHI come to some of the 
proud things that the scientists have done in 
pharmaceuticals and drugs. 

MR. CHAIRMAN: How much time wHl you take? 

SHRI K.S. RAO: Strictly five minutes only. 

MR. CHAIRMAN: Please conclude in three minutes. 

SHRI K.S. RAO: Research that is being made in the 
pharmaceutical industry is abnormal. We are very proud 
that some of the institutes like the IGIB, Dabur Research 
Foundation, etc. have reached Phase-II of clinical trials 

in anti-cancer drugs which could not be developed with 
the researches done by the developed countries. Similarly 
Indigenous Pharmaceuticals, Hyderabad has identified two 
leaves for the management of allergy, respiratory disorders 
and also diabetes. HaH of the population is suffering from 
diabetes. A vaccine for dengue and Japanese encephalitis 
is developed by Biological-E in Hyderabad. This shows 
that we have got a lot of capable people and institutes 
in this country and given the opportunities and motivation, 
they can do a better job than most of the Westem world. 

Similar is the case with other industries. What is 
required is a kind of motivation and recognition of the 
talents. The Minister must take care of this. 

Now, I come to the villages. We raise paddy in large 
quantities in this country. When floods occur, paddy is in 
deep water for more than ten days and the crop is gone. 
If our scientists were to do research as to how it could 
be saved, even if the paddy were to be under water for 
more than 15 days, the job is done. The date tree 
survives without water for months together. But paddy 
cannot be raised if there is no water. Research is required 
here. We can compete with the developed wodd if this 
sort of research is made. 

Today, per acre yield of the agm-products in this 
country is far less compared to other countries. China 
has almost doubled the per acre yield; it is a country 
which was for behind us some 10-15 years back, but 
because of research, they have done all this. This must 
be taken into account. 

In the case of drinking water. till yesterday, we were 
not able to supply pure water or drinkable water. But 
today I am happy to say that in my constituency, we are 
making available treated or mineral water-what we have 
here-to the population, not at Rs. 12 per litre. but at 70 
paise per litre, because of the technology that we have 
brought in. If the same thing is applied to the entire 
country. we need not have to spend on hygiene, disease, 
etc. 

My friends have already covered most of the points 
and I do not want 10 repeat them again. I would only 
want to say that the pay scales that are being given to 
the scientists are to be increased. We are thinking in 
terms of increasing the retirement age of the people in 
the judiCiary. The same thing should be there for the 
scientists also. Their knowledge must be utilized till they 
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breathe last. " they were to be put in the laboratory, 
they may be put, but not in the same position, but they 
may be taken in as advisors or their services should be 
utilized in some way like contractual agreements, etc. 
They should not be left out and their knowledge must be 
utilized. 

Finally, I would only say that the hon. Minister must 
take decision and the Prime Minister and the Finance 
M;nister must support him in giving sample funds. They 
should not see whether this would be put to immediate 
use or how much out of Rs. 100 crore aHoca.ted to the 
Ministry would yield result tomorrow. They should see 
the long term retum. There are institutions in America 
where through FDls billions of dollars have been invested 
but they could not get one approved item for decade. 
That requires the support of the Government here. It 
may not be a corporate sector. In that background, I 
wish that he would immediately encourage some of the 
NRls, MNCs and the corporate sector to enter into 
research and devetopment or bring a legislation to make 
it mandatory for all of them to do these things. With this, 
I congratulate the Minister and support the Demands for 
Grants of this Ministry. 

DR. K.S. MANOJ (Alleppey): I thank you for having 
given me an opportunity to take part in the diSCIlS8ion 
on Demands for Grants for the Ministry of Science and 
Technology. 

Sir, we are spending crores and crores of rupees on 
research and development is science and technology but 
due to many reasons it is not reaching the common 
man. Research and deveJopment should be life oriented. 
It should mitigate the sufferings of the common man. 
Nowadays, the research findings are not reaching the 
targeted people. It may be due to lack of acceptability or 
accessibility or due to affordability of the common man. 
It may also be due to the time lag that is occurring in 
the research and development that the resuHs are not 
reaching the common man. You shall have to reach out 
from the lab to the field. 

Sir, during the time of Green Revolution following 
the famine in 1960 the success of Green Revolution was 
that we could develop grains suitable to our environmental 
conditions at an affordable cost to the poor farmers. But 
nowadays the products of research and development are 
evolved after spending crores of rupees and hence they 
become not accessible and unaffordable to the common 

man. With the resutt, poor .. not benefited by the R&D 
and only rich and MNCs, both domestic and foreign, can 
afford the product& of research and development. 

Even though the private entrepreneurs are spending 
money on R&D but they are all doing It with profit motive. 
These private entrepreneurs should have some social 
obligations. Maybe against the Intellectual Property Rights 
a certain amount of social commitment should be enfOftl8d 
in this area. Otherwise, the R&D will occur only in profit 
generating areas. 

In my State Kerala, we have a Rice Research 
Institute under !<erala Agriculture University. That institute 
is situated in the area which is known as the Rice Bowl 
of KeraIa, that is, Kuttanad. But every year the farmers 
of Kuttanad are facing crop faiute either due to saline 
water intrusion or due to the drought. There Is a long 
pending demand ffom the farmers of Kerala, especially 
thoee who are from Kuttanad, to deveJop a paddy variety 
that is resistant to salinity and drought. You would be 
happy to note that in the Report it is mentioned that our 
scientists have successfully decoded the genome 
information of the Rice Chromosome Number 11 80 that 
the grain that is resistant to saHnity can be developed. I 
hope that in future we would be able to develop and 
popularize a grain variety resistant to saJinIty and drought. 

17.00 tva. 

There is another research institute in my placed called 
the Central Plantation Crop Research Institute. It is an 
area where coconut p&antation is there. Now+days, these 
old coconut plants are affected by one viral disease called 
root wilt disease. But we could not find a solution for this 
disease even though several research activities are going 
on. That is why, I mentioned that the research activities 
should be need based and life oriented. 

India is a country which is rich in traditional 
knowledge but we are not taking keen interest in 
preserving this traditional knowledge. We have traditional 
knowledge in agricutture, health and even in architecture. 
The vaastu technology has got scientific basis. Integration 
of t~ditional knowledge and modem scientific knowledge 
should be done so that we could find out some scientifIC 
basis for this traditional knowledge. So, integration of the 
traditional knowledge and the modem technology should 
be done. For example, certain tribal population have the 
traditional knowledge in agriculture. Certain species of 
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medicinal plants and even food grain8 are seen only in 
these areas. They are practicing 80me crude practices. 
Unle8s we take 80me eamest efforts to conserve this 
traditional knowledge, it would become extinct. 

We should have a detailed mapping of our natural 
resources. We should develop technique for optimal 
exploitation of these resources. We should have value 
addition techniques. In Kerala, we have enough deposits 
of mineral science. But no progress has been made for 
its value addition and utilization. 

Another area which is facing problems is the building 
and construction industry. It is a growing industry in our 
country. For aU construction actMties sand is required. 
But sand mining from rivera, sea coast, etc. have 
ecological and environmental impact. Since this is a 
booming industry, the Minister should take some initiative 
to develop some material to replace sand at an affordable 
cost. 

We have to popularize. use of satellite mapping 
technology. Recently, our hon. Member of Rajya Sabha, 
Dr. Kaaturirangan has delivered a lecture for the Members 
of Parliament on the use of the satellite Imaging for water 
conservation. This technology can be utilized for weather 
forecasting and for mapping marine fishery resources. 
This should be popularized and the terrestrial centres 
should be strengthened to disseminate information to the 
traditional fisherman. In my State, especially in the hilly 
regions, there are certain areas which are susceptible to 
landscape and they are prone to Hghtening disasters. I 
would request the hon. Minister to make some effort to 
map these areas just like we have done in the case of 
earthquakes. We shoutd have some efforts to map these 
susceptible araes and predict the risk of land slides and 
lightening disasters. 

FoUowing Tsunami, traditional fisherman are of the 
opinion that some ecological changes have occurred in 
the marine eco-system and the fishery resources are 
affected. But I wonder if any scientific study has been 
conducted by any scientific body in the country. Some 
scientific study should be conducted to assess the 
environmental impact of Tsunami. I would suggest that in 
certain areas research and development activities should 
be encouraged. Sorne of the former speakers have 
mentioned that in the field of nano-technology and also 
in the field of health, certain results of stem bio-
engineering are encouraging. 

So, research on stem ceUs and bio-engineering should 
be promoted. Also, Joint Replacement Prosthesis in certain 
areas, particularly, prosthesis in deafness and blindness 
should be encouraged. In agriculture, as I have already 
mentioned, certain crops should be developed. 

Another area is scarcity of water. Water conservation 
should be done to meet the challenge of water scarcity 
in the country. There are certain areas where de-salination 
and Reverse Osmosis techniques have been used. We 
have to find a way so that these technologies could be 
used by local bodies at an affordable cost. 

Various Departments of the Govemment are engaged 
in R&D activities and it is resulting in a lot of duplication 
and wastage of funds. These Departments of the 
Government are working in water-tight compartments and 
there is no sharing of results of R&D between various 
Departments. So, the Department of Science and 
Technology must take lead to de-compartmentallze it and 
make way for interchanging of the results of R&D between 
various Departments of the Govemment. There should 
also be a symbiosis between researchers, industries 
concemed and the users. Research oriented programmes, 
as has been mentioned by Shri K.S. Rao, in schools 
and colleges and even in the thesis of the Ph.D students 
should be given. 

Sir, due to paucity of time, with these few wor1ds, I 
would like to support the Demands for Grants relating to 
the Department of Science and Technology. Some cuts 
have been proposed in the Budget of the Department, I 
would like to say thet adequate funds should be given 
for research and development under the Department of 
Science and Technology. 

fTl1U1SIalion/ 

"SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): I am 
participating in this discussion on Demands for Grants of 
the Ministry of Science and Technology for the year 2007-
2008 on behalf of our party Marumalarchi Dravida 
Munnetra Kazhagam founded by our leader Vaiko. The 
level of civilizational growth of a people wHI be gauged 
by the promotion of education in mother tongue, spread 
of science and scientific inventions in a country. 

We in India can feel proud that the use of 'zero' 
was discovered by our. ancient scholars. Aryabhatta of 
the past era and Ramanujam of the modem era have 

"English 1ransIatIon of the speech originally delivered in Tamil. 
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contributed to the field of Maths in India. Ayurvedha and 
Siddha medicine systems are part of our ancient 
knowledge society. 

In this back drop let us look at our nation, an young 
nation. On the basis of our 2001 census, India's average 
age is 24. That of Japan is 48 and of China is 30. India 
has got a very big number of youths and we are a youth 
power now. It is our duty and responsibility to take science 
and scientific temper to this generation. Our first Prime 
Minister Pandit Jawaharlal Nehru realized this and 
established research organizations. We must have to 
accept that we slin lag behind in all these yealS. 

We are going in for investments and inputs for our 
industries now. Science and Technology got a short shrift 
and were ignored to some extent. We have been 
allocating a mere 0.8% of our GOP. Our Prime Minister 
and our President are also saying that this must be 
increased at least up to 2% in the next 5 years. 
Department of Scientific Industrial Research needed 
As. 3978 crores for plan but it got only As. 1070 crores 
as allocation in this year's Budget. More of a sorry state 
of affairs than this could be the same Departmenfs non-
spencing of As. 200 crores in the past year. 

We have been dreaming to improve the lot of about 
thirty crores of our poor country men by our efforts to 
emerge as an economic power. Lack of growth of Science 
and Technology may come in the way of our aspirations. 
The world is just looking at us and in the next 5 to 10 
years it may look up to us when we emerge as an 
economic power. Technology that we get from other 
countries may not be coming to us at that stage. This 
may become a challenge. So the pure sciences like 
Physics and Chemistry and maths must be given 
importance. 

When we make efforts to aUract students towards 
Pure Sciences it is not enough to give SNtay scholarships. 
We must provide incentives and motivations by way of 
creating atleast 4000 jobs for scientists every year. 
Attractive pay packages and free hand should be given 
to our scientists community. In search of money our youth 
go for IT sector abroad and we must make study of 
Pure Sciences attractive. 

17.09 hrB. 

[SHRIMATl KRISHNA TIRATH in the ChsHJ 

There is a need to arrest Brain Drain. To reverse 
the trend we must create more jobs. better infrastructure 

for raaaarch facilities, attJactive Incentives and a conducive 
atmosphere. This Ie necessary to bring our scientists back 
in our country. Important change that must be done would 
be the avoidance of bureaucratic interference and 
interruptions. They must have a free atmosphere with 
exclusive salary scale structure. Our future could be safe 
only when we take our country forward witt! adYancemenls 
in Science and Technology. It is not enoLlgh our country 
with 108 crores of people become an economic super 
power. We must be seen in the comity of nations as a 
country that has made new strides In SCientific 
advancements while emerging like Germany and US. 
More of sci&ntific inventions and discoveries must be 
there. It calls for a concerted effort. We must make It a 
National Mission. Only then our growth wHl be duly 
recognized by the nations of the workl. With this I 
conclude my speech on the Demands for Grants for the 
Ministry of Science and Technology. 

[English] 

SHRI DUSHYANT SINGH (Jhalawar): Madam, it is a 
very important subject that we are discussing under 
Demands for Grants today. I am very glad that the 
Govemment is looking into the subject of acience and 
technology. 

Science and technology has always been a part of 
ancient Indian manuscripts and since Independence, there 
has been a lot of progress in fields like agriculture, heaIIh, 
education, intrastruc:ture and science and technology. Our 
hon. Prime Minister, in Chidambaram of Tamil Nadu, had 
mentioned about an increase in Government docation 
from one per cent to two per cent. We are happy about 
that. He also mentioned about investment In ecience and 
technology. But the important question is that we need 
to look at the brain drain in our country. Why is brain 
drain happening? Why are we not innovating new methods 
of looking at human resource development and creating 
new avenues? Our President who is an eminent scientist 
Is very happy with an increase in spending of our GOP 
on science and technology. When he went down the 
path of taking look about the budget allocation and 
spenctng of funds for 2005-06 relating to the Ministry of 
Science and Technology, he saw that only 0.25 per cent 
had got spent within the Ministry. We are here to make 
India proud and we are a young an developing country. 
We want to take India to a new height. We need· to be 
collective in the House and wort< together. I must say 
when you are discussing about science and technology, 
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you must talk about TIFAC. Technology Information 
Forecasting and Assessment CooneR. which was formed 
in 1998. Let me quote Dr. A.P.J. Abdul Kalam from one 
of his books. He said: 

"Technology strengthens political. economic and 
security structure of a nation." 

A large part of our population comes from rural India. 
depending primarily on agricuHure. The State to which I 
belong to is primarily dependent on agricuHure. As the 
UPA Govemment always says that it is working for the 
sam sdmi, we in the NDA are working for the welfare of 
the agrlcuHurists and farmers of our nation. 

I must mention here that in Rajasthan. from where I 
have been elected, there is a large cultivation of guar 
gum. About seventy per cent of Jndia's guar gum 
production comes from Rajasthan. basi<:ally from Alwar. 
Jhunjhunu and Barmer region. This guar gum is first 
produced. made into powder form. then exported and 
then re-imported. We urge the Government to have a 
Centre of Excellence for guar gum in Rajasthan. It can 
help the ssm sdmi of our country. Guar gum is used in 
oil drilling. textiles. paper and paints. 

As we are talking about digital mapping. science and 
technology has taken a new leap. We must look at the 
data base for villages. which will help farmers to grow 
crops according to the climate. As we are an agrarian 
economy. we must go further and look at what is suitable 
for us according to the climate. . .. (Intenvptions) 

We have national calamities every year. Science and 
technology will assist and help us in controlling floods 
and other such natural calamities. We must help and 
assist agricuHural universities which are th~ in different 
States. which would work for reduction and removal of 
diseases and to have better cropping. 

I come from Rajasthan where top three Heads of 
State. the hon. Govemor. the hon. Chief Minister and 
hon. Speaker are all women. You have great focus on 
women. You earmark only 30 crore aUocation of this head. 
I urge you that through Self-Help Groups we can help 
the women and uplift the women in our country. 

We urge you to set up a Women Technology Centre 
in my parliamentary constituency. which will help SeIf-
Help Groups. I have been elected from Jhalawar, which 

has suitable climatic and fertile soil. It has perfect weather 
and climate for growing medicinal plants. As you are 
focusing on medicinal plants and herbal medicines, we 
can think of a Herbal Medicine Centre in the district of 
Jhalawar can be created. 

The Ministry has always worked for rural economy 
through voluntary organizations, based on micro watershed 
development, bio fertilizers, rural housing, etc. I urge you 
to think of Rural Technology Parks for the sam sdmi of 
the region and the nation. We need to give ouf people 
assistance and jobs. Through these Technology Parks, 
we can provide them a lot of work. In Rajasthan and in 
other parts of India. We have sizable tribal population in 
Rajasthan. So under your tribal sub-plan. we can think 
about having a way where we can increase output by 
giving them options to grow crops like aloe vera, jathropa, 
amla and horticuHure. Unking horticulture and bio produce 
win help the tribals to grow things better and we have 
grown it in the District of Baran where we have been 
given full credit by the Planning Commission. The Planning 
Commission Members have come to Baran and they said 
that it is a great product. 

The UPA Govemment has talked about bamboo 
production and given a special focus in bamboo 
production. From the bamboo, we make a bio-product 
such as agarbati, which is used for daily life in Indian 
households. It can grow into a new market. 

Sir, in Bijnore, you have focussed on sugarcane 
development. It is very good and we must have sugar 
industries also. We must also focus on increasing life 
expectancy of our Indians. This can be done by 
pharmaceutical research and through research funds will 
be created, but the funds should be increased. You should 
ask your hon. colleague, the hon. Minister of Finance of 
India to give you more money . ... (lntetnJplions) 

MADAM CH/.IRMAN: Please conclude. 

SHRI DUSHYANT SINGH: Madam I wiU conclude 
within two minutes. I must say that we are making Indian 
products global and therefore through hamessilig of food 
products we are in the process of making Indian food 
articles for the world market. You must have seen from 
pilot project done in liT where the coating done on food 
products has increased Shelf-life. A large part of our 
population still does not have pure water. People lack 
clean drinking water. So purification of water is the 
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essence and the duty of every Government who comes 
into office to provide clean drinking water to people. I 
urge you for water purification plants in every state and 
region which removes all impurities. 

We are moving into a new age. We are looking at 
bio fuel. Bio fuel needs to be focus for the future as 
fossil fuel is being used and slowly we need alternative 
method of fuel. The straight vegetable oils are being 
proposed for bio-fuel. Straight vegetable oils will assist 
lesser dependence on the fossil fuel. We wHI not depend 
much on the fossil fuel. We are going for greater 
investment through Texas instruments for research and 
development. We need to have Indian companies to give 
more money for research and development. We need to 
think about IPR. patents rights, etc. 

We are facing a serious problem regarding terrorists' 
activities. This is a very serious issue. As this is a serious 
problem, we need to look at the finger printing and D.N.A. 
meIhod. H someone loses his life due to terrorist activities, 
we cannot decipher who the person is. We need to take 
urgent steps in this regard. 

I applaud the han. Minister, Shri Kapil Sibal, for 
thinking about our scientists. There Is a 30 per cent royalty 
to be given to our scientists on increase in commercial 
utilization of science. It is very good. But how can it 
happen? " can only happen by greater investment in 
HRD. . .. (Interruptions) 

Our han. Prime Minister comes from Assam. You 
are giving the State of Assam the first Sc:ience ViDage. 
I urge you to give every State of India a Science Village 
and for our State of Rajasthan also, a SQence Village. 

I would sum up by saying that technology is essence. 
We need to work on it. We need to have more 
technological business incubators. We need to work with 
public-private partnelShip. The technology consists of agro 
industry, building industry, in the applications, craft and 
small entrepreneulS and food proce&&ing industry. We 
need to work towards the Knowledge Commission which 
was made and helped our scientists grow further. Let us 
come together on a common platform to make India proud 
and take us to a new level. 

DR THOKCHOM MEINYA (Inner Manipur): Madam, 
I nse to support the Demands for Grants under the control 
of the Ministry of SCience and Technology. 

At the outset, I would love to congratulate the hon. 
Minister for having run the Ministry so weH in the past 
one-and-a-haH years or 80. Thi8 i8 because he h .. 
developed, most probably, a acientific temper which almost 
all the scientists including the first Prime Minister of India 
are very much close to. 

We have heard the discussion here mostly on 
contemporary science, modem science and technology. I 
would Uke to draw the attention of this House and your 
indulgence to the fact that science in this country has a 
very long tradition and history. This is the land where 
zero has been discovered, rather zero has been initiated. 
You know zero is one of the numbelS without which we 
cannot have any number aystem-may be binary whose 
numerals are zero and one or the decimal system whose 
number goes from 0 to 9 or, for that matter, any other 
system. 

Our history of science is interesting. All the science 
that this country has been practising for years together is 
one of the oldest science8 which, of course, moat 
probably, we have forgotten-the science of astronomy. 
You know this is a science which has been· practised 
when mankind do not have any tight except the light of 
the Sun and the Moon. In a Moonless night, what 
happens? A man or a woman usually looks up to the 
sky for the light. That is where the science starts which 
is interesting. 

Now, I will define the science of our position at the 
moment. All of us are now in the Indian Parliament. 
Where is India now? India is a part of the smaH Planet. 
the Earth. What is this Earth? The Earth Is one of the 
nine Planets of the Solar System. Around the Sun which 
is a medium star, these nine Planets are revolving. There 
are a number of stars like the Sun, which are not 
countable, which are moving in the Milky Way. The .. are 
miUions of galaxies like the Milky way which are moving 
fast in the Universe. All the galaxies are moving away 
from us. To be very rank, the Planet has become a very 
small entity where we have no addresa. In the Univel1l8, 
nobody has an address. We are quite related to one 
anOther but there is a divide in this country, in the whole 
world like the haves and the have-nots. We are not able 
to supply proper drinking water to the people, we are not 
able to give proper power supply, we are not able to 
give adequate basic amenities for the mankind to live. 
We are not able to fight the dreaded disease like HIVI 
AIDS at the moment. All these things have to be faced 
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with the development of science. This is why wea/ways 
insist that there should be enough investment in research 
and development of our science mostly in the area of 
basic science where this country has prod~ a lot of 
giant scientists. In spite of the potential that we have, so 
far, we are not able to exploit it. 

To remind all of us in this context, I would like to 
say that the whole world is looking at us. We have the 
manpower, the potential to produce so many scientists. 
Many scientists are working all over the world. I do not 
talk of the new technologies, the Information Technology 
and the other Technologies because, there, every man 
can become a scientist. But coming to basic scientists, 
you have to have certain amount of dedication, 
seriousness, honesty, sincerity with which they have to 
work. They have to devote their life to these aspects. 
Many of the institutions, research Institutions in the country 
are lacking this one at the moment. We are going in for 
a materiaflstic world where we eam money. An Information 
Technologists earns a good ten times more than what a 
University Professor eams. So, nobody goes in for basic 
science. We have to look into that aspect. I think the 
most important aspect at the moment is to develop a 
sense of security for these people who are working in 
the area of basic science. 

Without that we cannot develop science as a whole. 
With these few words, I, once again, support the Demands 
for Grants and I congratulate the Minister and wish him 
to be successful in times to come. 

SHRI ABU AYES MONDAl (Katwa): Madam 
Chairperson, I support the Demands for Grants of the 
Ministry of Science and Technology. A lot has been said 
by hon. Members about the development of science and 
technology in our country. 

I would like to refer to two important things. I would 
like to draw the attention of the hon. Minister to the 
Annual Plan for 2005-06 and I do hope that the hon. 
Minister would enlighten us about the development and 
progress regarding the same during his reply. 

There was a proposal to introduce a new scheme 
with the title 'Research Support to New Faculty Appointees 
in Universities and Academic Institutions' for enhancing 
their research capabilities. Then. I would urge that steps 
should be taken to upg~e the existing facilities so that 

reselUCh workers are able to get the required sophisticated 
analytical instruments to pursue research in front line 
areas. 

My second point is, the· National Centre for Medium 
Range Weather Forecasting should continue its efforts to 
upgrade computing and infrastructure facilities with an 
aim to become and remain internationally competitive. 

lastly, I would like to say that India has not only 
huge population, but also has plenty of natural resources 
with remarkable base in science and technology. So, if 
we wish, we can march on. I would req~ the hon. 
Minister to reply to the points raised by me during the 
course of his reply. 

With these words, I conclude and support the 
Demands for Grants. 

SHRI KIREN RIJIJU (Arunachal West): Madam 
Chairperson, I am very glad that this very important 
Ministry's Demands are being discussed today. I want to 
look at this issue from a broad angle. On the one side, 
we have a rosy picture because India has the largest 
number of science and technology centres in the world, 
we have the third largest scientific manpower in the world 
with 162 universities awarding 4,000 doctorates and 
35,000 post graduate degrees, the Council of Scientific 
and Industrial Research runs 40 research laboratories and 
India is among the top five nations in the world. On the 
other side, about 40 per cent of the people of our country 
do not have access to the benefits that come out of this 
great work. 

Madam, I also represent a constituency which is 
90 per cent rural. Science will not serve its purpose until 
and unless it reaches the common man in the society. I 
am very happy that one of the most able persons is 
heading this Ministry now. last time when I spoke, the 
hon. Minister complimented me and I requested him to 
visit Arunachal Pradesh. Indeed he visited our State and 
he made many announcements there. I am very 
encouraged by the generous attitude of the hon. Minister. 

Madam, in today's situation I see a very big leap for 
science and technology in our country. Today, science 
and technology is the heart of the economy which nobody 
can deny. 
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Our coUeagues have delivered speeches, which are 
very much scientific. I would like to submit some common 
things before the House. Arst of an, we have to see as 
to hOw we can introduce science and technology in our 
system. The benefit of science and technology should 
come in our system. It is not being witnessed right now. 
Recently, a group of my friends had come from America. 
They remarked that they have come to know in America 
that India has made so much progress in the field of 
information technology. However, even today, petty works 
like making of identity cards and passports are done 
manually, development is not visible in this field. In fact, 
whatever we are seeing on the surface is not in any way 
being reflected in the lives of the common people. Though 
it must have been getting reflected in the corporate sector. 
However, we all know about the number of people 
covered under that sector and the percentage of 
population corning under that. In the absence of scientific 
development, the development does not hold any 
meaning. 

Madam Chairman, in regard to resources in my state, 
would like to tell that all our resources are lying 

unutilised and we are not able to tap even 0.5% of our 
hydro-electric potential and the water of rivers is flowing 
into Bay of Bengal for centuries. Similarly our forest 
resources are also lying unutilised. My state is one of 
the richest states in respect of resources, but the people 
of my state are the poorest in the country. Their condition 
can be improved only with the help of science and 
technology. The Himalayan region is rich in helbs, herbal 
medicines and many other things. Our epics have also 
desCribed its richness. During the last session, I asked 
as to how science and technology can save the 
Himalayan region and how the resources of Himalayan 
region can be tapped for the development of country'? 

Sometimes, we also discuss the issue of environment 
protection. Much debate is held on global warming. Some 
scientists say global warming is nothing, but a local 
climatic change. But in reality, Himalayan region is drying 
up today. We are talking of linking of rivers but how 
would rivers be linked. I would like to request the hon'bIe 
Minister to formulate a new policy so that science and 
technology may not fall aside from the main stream. I 
am talking of Himalayan region. It is rich in herbal 
medicines. Many people from Delhi visited my state, 

Arunachal Pradesh and they travelled by·helicopter. They 
said that M.P. SaMb, your state Is rich In bananas, 
probably this area Is the largest producer of banans in 
the world. I replied that these are wild bananas, not 
domestically grown banans. But in Philippines and China 
fibre is produced from wild bananas with the help of 
technology. But in my state these bananas not being 
utilised. I was the Member of Khadi Gramodyog. There 
also I raised this issue, but till date we have not been 
able to do anything to make proper utilisation of these 
bananas. I would like to tell the hon'bIa Minister that the 
Government should open an institute there. Efforts should 
be made afresh. It can prove beneficial tor the country. 

I would like to give another example, most of the 
land in our country falls under orchid area. We talk about 
floriculture. There is a place called Tippy Bhalukpong. If 
one visits there he will find that there is no dearth of 
varieties of flowers. But its commercial exploitation is not 
being done in this area. I have asked the forest 
department many a times, but no steps are being taken 
in this regard. This is a biggest orchid area in respect of 
varieties, but production is nil there. 

MADAM CHAIRMAN: Now, please conclude. 

SHRI KIREN RIJIJU: Madam, when you are in the 
Chair, I presume that you will give me extra time of two 
minutes because we represent same class. Since time Is 
short, I will confine myseH to my State and Himalayan 
region only. Last time, the Government made an 
announcement regarding Twang-ltanagar Pass, I request 
that this should be implemented expeditiously. Hon'bIa 
Members have spoken about rest of places, therefore I 
am not mentioning them. I also request to constitute a 
Committee of officers regarding the resources in my state 
and whole of North Eastern Himalayan region and we 
should also be included in that committee. Give a time 
schedule to that committee to implement it under a reault 
oriented programme after identifying potential resources. 
I think the han. Minl&ter win clefinitelylake steps in this 

. direction after this discussion. 

In the end, I would like to say that in the north-
eastern region starvation comes in the form of a IItrange 
phenomenon of bamboo flowering. This bamboo flowering 
lakes the entire north-eastern region· in the grip of famine. 
lakhsot rodents corne from jungles and ruin the entire 
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crop. I request the Ministry of Science and Technology 
to set up a Research Institute and constitute a scientific 
group for improving or controlling bamboo flowering. There 
are many other issues. I will inform about them to the 
hon'ble Minister in writing. I would like to thank you for 
giving me an opportunity to speak. 

'SHRI ARUNA KUMAR VUNDAvALLI (Rajahmundry): 
Madam, I will be speaking in Telugu. I rise to support 
the Demand for Grants of the Ministry of Science and 
Technology. Our country's progress depend on the 
progress made in the fields of Science and Technology, 
and we are all aware of this fact. Between 2010 and 
2015, US, China and India will emerge as super powers 
and will be in a position to dominate the world. At this 
juncture, it we ponder over whether we are giving 
adequate importance to the field to science and 
Technology, I am pained to say that we are not giving 
enough attention to this field. By allocating inadequate 
funds for this field, we are' suffering from 'Brain drain'. 
When our scientists can help other countries in enhancing 
their technology, it is time to question ourselves why we 
can't do this in our country? If we have dearth of funds 
for research, then, it's time to bring out a legislation to 
make industrialists who eam crores of rupees as profits 
to earmark some percentage of their profits for research 
work. If we don' act now, inspite of our having world 
class scientists with superior technology and the ability to 
catch up with the progress of other countries, we may 
not be able to extend the benefits of Science and 
Technology to the poorest of this country. If we cannot 
do this now, we may have to repent in future. Today, in 
our country around 40 crores of people are deprived of 
basic amenities. If we had made proper use of technology, 
these 40 crores of our population would have been in 
better conditions. Though we have many opportunities to 
tap solar energy and to excel in other fields, due to 
inadequate concentration in the field of research, we are 
lagging behind. Last time when I spoke on the same 
subject, I raised two points one is about the impact of 
nourosis disease. I visited website in this regard and had 
discussed with concerned scientists. 

They said that tamarind has good remediat action 
on flourosis and can cure this disease fully. Though this 
information was available on website there were no efforts 
10 promote tamarind use in fluoride affected areas. Two 
years back I insisted that tamarind may be supplied at 
either subsidized cost or free of cost to the people in 

'Engllsh translation of the ~peech originally delivered in Telugu. 

fluoride affected areas, which would have eradicated this 
disease fully, with less expenditure. But there were no 
efforts in this direction. Similarly, we find on the sides of 
the roads a shrub called 'Kalabandha' which is also known 
as 'aloe vera' world wide, which is a panaecea for many 
diseases. This 'aloe vera' is being used world wide as a 
remedy for many diseases. But we could not tap the 
potential of this plant and we are treating it like a weed. 
When our 'aloe vera' can compete with 'aloe vera' grown 
in Brazil and Mexico, why we are not commercializing 
it's use? When an eminent lawyer like Mr. Kapil Sibal is 
heading Ministry of Science and Technology, we expect 
him to sort out any legal hurdles or loopholes in this 
field. Foreign countries are trying to acquire patent rights 
on plants which are native to us. I believe that under the 
able guidance of Shri Kapil Sibal, we will be among the 
best countries in the field of Science and Technology. I 
feel that to excel in this field and to make our country 
number one, we must allocale more funds and give more 
importance to this field. With the hope that Science and 
Technology will be groomed to meet basic requirements 
of our country, Let me conclude. 

SHRI BIKRAM KESHARI DEO (Kalahandi): Thank 
you, Madam Chairperson. 

After a very long time, the Demands for Grants in 
respect of the Ministry of Science and Technology are 
being discussed in this House. It is a welcome measure. 
As I see, there is nothing to 'oppose in it because the 
job of the Ministry of Science and Technology is to do 
research and pass on the technology to the respective 
Departments. So, at the end of the day, we would like 
to get one answer from the han. Minister, while he is 
replying, how many technologies, after R&D, have been 
transferred to the respective Departments. We would also 
like to know the results that have been achieved against 
them. 

Madam, I am not a scientist and I am an ordinary 
farmer. I depend upon the Meterological Department's 
forecast, and then I go to my land, ~i11 it. sow the seed, 
and wait for the next rain to come so that I can produce 
more. Our experience in the last two or three years is 
very bad. The Meteorological Department's forecasts are 
so erratic, Even after getting a new module and also 
even after getting a super computer which was cleveloped 
in the country, the forecasts are very poor. So, I plead 
before you, Madam, that the Meteorological Department 
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should give a proper forecast so that the farmer can get 
the right crop, right yield and right produce. 

Besides this, in our childhood days, In our schools 
we used to read a very famous sentence, in our History, 
Social Science and General Science books, transfer of 
technology from the laboratory to the land. As Members 
of Parliament We have been going around our 
constituencies and our experience is that no technology 
is being applied· in the lanei. There is an excess use of 
fertilizers by the farmer and he is very happy with that 
but he does not realize that by the exe... use of 
fertilizers he is ruining his own land and the productivity 
goes down. Take the case of Punjab. Punjab ushered in 
the Green Revolution of the country. Today, in Punjab, 
wheat production has fallen down becallSe there has been 
a climate change. 

{Translation] 

The production of wheat declined due to shortening of 
winter season and the Government had to import wheat 
from foreign countries. 

{English] 

People are now going in for rice cultivation. 

Madam, about a month back I read in a newspaper 
that a particular virus has come to Africa, and if it crosses 
the Arabian Sea, the wheat production in our country 
would be drastically aHected. So, I think, the Department 
of Science and Technology should look into it property. 
Besides this, the Meteorological Department based at 
Pune should be strengthened. The glaciers, which are 
melting in the Himalayas should be checked 80 that one 
day the holy river Ganga does not become dry. We have 
been reading articles that the Ganga is going to dry 
because glaciers are melting at one metre per year. The 
global warming is going on. So, this has to be checked. 

Madam, now, I would touch upon some points relating 
to my State Orissa. Orissa is the land of natural 
calamities, super cyclones and tsunamis. I have been 
repeatedly telling the Ministry and the Govemment of 
India, also during the NDA time also that there is no 
warming system instaUed there. You have installed one 
warning system at VlShakapatnam, but that does not serve 
our purpose entirely. Our purpose would be selVed if a 
waming system is put somewhere in Paradeep on the 
coasts of Orissa to check super cyclones. Virtually, every 
alternate year, in Orissa, there is a cyclone and, therefore, 
it is all the more necessary that the cyclone warning 
system IS Installed immediately. 

MADAM.CHAIRMAN: Now, pIMee sum up. It Is going 
to be6 0' clock now. 

SHRI BIKRAM KESHARI DEO: Madam, within two-
three minutes, I am concluding my speech. 

Everybody has spoken about renewable energy and 
all that, wh/ch should be promoted. 

The new atraina of crops, which have been developed 
by the ICAR and others, have not to the fanners. Take 
the particular paddy variety, which I grow on my own 
land. t have to go to ICAR, Puaa, take It and do it. That 
variety Is very good. But now, the CRRts at the State 
and regional levels should implement those particular 
paddy varieties, which are not being done. 

Besides this, Madam, the budget of the Department 
of Science and Technology Is abysmally low. It should 
be increased at least by two or three per cent. T~, 
you have opened the floodgates to the WTO. Companies 
like CargIJ, Bichtal and Halliburton would come. Can you 
compete with them? You cannot compete with them. The 
foodgates are opened. The Cancun Conference has 
virtually failed. There is no agreement on agriculture. 

So, considering aU these facts, Madam Chairperson, 
I think, the Department of Science and Technology has 
got a big role to play. We have to feed our population 
of one biUion people out of which 22 per cent are already 
living below poverty line as per the estimation of the 
Planning Commission. But virtually, this percentage is 
much more. The fIgUres are not coned. So, here, the 
Department of Science and Technology has to play a 
vital role In crop yield and in organic farming. Today, In 
the newspapers, it has come out that in America, people 
are consuming organic food. The demand tor organic 
food is there. So, we should see as to how we can 
improve and increase the organic .cultivation in the country 
80 that we get good, clean and pure vegetables for our 
population and also for the world community. 

Lastly, Madam, I would like to speak about the 
DRDO. , think, the Department of Science and Technology 
is ritonitoring this. They have not been able to develop 
the Arjun Tank till yet, and we have been hearing about 
the Arjun Tank since very long, even when I was not In 
Parliament. From the A88embIy days In 1985, I have 
been hearing about the Arjun Tank, but the Arjun Tank 
has not corne up till now. Therefore, I would say that the 
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necessity is the mother of invention. And today, the 
necessity is there to feed one billion people; the necessity 
is there to control the HIV; the necessity is there to 
solve the problem of drinking water; the necessity is there 
to make communication; and the necessity is there to 
achieve the UN Millennium Development Goal; and at 
the same time, the development, which you are doing 
should be sustainable, which is not being done in the 
country. 

For example, now, Indal, which is an aluminium 
company, is coming up with Rs. 54,000 crore investment 
in my constituency. It is a bauxite mine that they will do. 
But at the same time, that bleaching water, the red earth, 
whICh comes out after aluminium refinery, will pollute my 
dam, Upper Indravati Project. With that, Alzheimer's 
disease will come. With that, crop yield will fail. There, 
we have got four lakh acres of agricultural land that has 
been created in the KBK districts of India. KBK districts 
were famous for their poverty. They were the thrust areas 
of the Government. I would request the Science and 
Technology Department to develop technologies as to 
how the solid waste materials could be treated after the 
mining activities. That has to be treated. But at the same 
time, another aluminium industry, that is, Vedanta, is 
coming up. It is not going to affect my area. But this 
industry of Indal is going to affect my irrigation project in 
Kalahandi. The issue is still pending in the Human Rights 
Commission. 

At the end, I know we have got a very competent 
lawyer and a competent Minister. We have full regards 
lor him. I think he will be able to deliver the goods. 

MADAM CHAIRMAN: No compliments please. Thank 
you Mr. B.K. Deo. 

SHRI S.K. KHARVENTHAN (Palani): Madam 
Chairperson, first of all I am thanking you for giving me 
this opportunity to partiCipate in the discussion on the 
Demands for Grants for the Ministry of Science and 
Technology for the financial year 2007-08. 

While discussing this subject we cannot forget our 
great leaders, the first Prime Minister of our country, Shri 
Jawaharlal Nehru and our beloved late leader, Shri Rajiv 
Gandhi. They have built several world class institutions 
of science 10 loster the scientific temper in this country. 

Since Independence, our scientific activity has 
expanded enormously with the setting up of a number of 

national laboratories with huge investment. Our 
expenditure on SCientific activity has grown over the years. 
The Annual Budget for 2006-07 has gone up to over 
As. 17,000 crore. 

Our hon. Minister Shri Kapil Sibal is an eminent 
lawyer and an active Minister in the UPA Government 

• and he had taken a number of steps to develop science 
and technology. I want to put forth certain steps taken 
by the Ministry. Based on the recommendations of the 
Oversight Committee, a new scholarship is introduced to 
encourage 10,000 bright students per year to pursue 
higher education from pre-university to B.Sc., and M.Sc. 
Certainly, this scheme will be a very successful one. 
India will become a global corporate research hub. 

In the Eleventh Five Year Plan also, the Govemment 
has proposed to launch a new scheme called Mlnnovation 
in science pursuit for inspired research.' The main features 
of the proposed scheme wiD be (1) innovation funding in 
schools; (2) summer camps with science ions; (3) assured 
opportunity schemes for proven talent force; (4) retention 
of talent in public funded research through Public-Private 
Partnership. 

Our hon. Minister categorically announced the 
necessity of encouraging commercialization of innovation, 
increased domestic production and exports, and protecting 
the interests of the scientists. To improve science and 
education in India, the Ministry of Human Resource 
Development had set up two Indian Institutes of Scientific 
Education and Research at Kolkata and Pune besides 
setting up a task force for basic scientific research. 

Scientific development is very much important for the 
economic transformation of the country. It is important to 
encourage young talent with incentives to produce 
excellence that will benefit the society and improve the 
quality of life. Furthermore, I want to mention about the 
MBrain Drain" of our scientists. The National Institute of 
Science, Technology and Development Studies, New Delhi 
has reported that a number of Ph.D., holders at the 
Molecular Bio-physics Unit and the Solid State and 
Structural Chemistry Unit of the Indian Institute of Science, 
Bangalore have gone abroad. The situation is similar at 
the Tata Institute of Fundamental Research-Mumbai, the 
National Chemical Laboratory-Pune. the Indian Institute 
of Chemical Biology-Kolkata and the Indian Association 
for Cultivation of Science-Kolkata. Many leading doctors 
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have left the Alt-lndia Institute of Medical Science, New 
Delhi to join private sector hospitals. As per the latest 
report, 52 per cent of medicos studying in AIIMS have 
gone abroad. I request the hon. Minister to take necessary 
action to prevent this malady. I feel the allocation of 
funds for science is insufficient. 

18.00 hrs. 

MADAM CHAIRMAN: Just a minute. 

Hon. Members, it is now 6 0' clock. H the House 
agrees. the time of the House may be extended tift the 
Demands for the Ministry of Science and Technology are 
passed. 

SEVERAL HON. MEMBERS: Yes. 

MADAM CHAIRMAN: Thank you. Shri Kharventhan, 
you may continue. 

SHRI S.K. KHARVENTHAN: During his 2007-08 
Budget speech, the hon. Minister of Finance Shri P. 
Chidambaram announced special grants to two agricultural 
universities. But it is unfortunate that there is no mention 
about aUocation for science and technology. The allocation 
of Rs. 200 crore for the financial year 2005-2006 was 
cancelled in the revised Budget. For the financial year 
2006-2007 an amount of Rs. 180 crore was announced; 
but not allocated till date. The Govemment must come 
forward to allocate more funds to encourage scientific 
research activities. 

Between 2001 and 2004 the national expenditure on 
R&D in relation to Gross Domestic Product and Gross 
National Product hovered between 0.78 per cent and 0.82 
per cent. For instance. Sweden spent 4.27 per cent of 
its GOP on R&D. Japan spent 3.11 per cent, USA spent 
2.67 per cent. Denmark spent 2.51 per cent, Canada 
spent two per cent. Israel spent 5.11 per cent and South 
Korea spent 2.91 per cent of GOP on R&D. 

Many private companies have realized the importance 
of R&D and spent huge money. For example. Tata Motors 
spent Rs. 476 crore as compared to As. 92 crore in 
2000-2001 and Ranbaxy spent As. 480 crore in 2006. 
We need good infrastructure, trained manpower and more 
allocation for laboratories. 

I want to mention anolhef important factor which is 
one of the subjects in the Ministry and that is about the 

National Institute of Oceanology. This Department started 
woftcing in Channel to provide potable good water to 
public. The hon. Minister has also visited ManaU, near 
Chennai, very recenIIy and inspected the propoaed project. 
This is a scheme providing drinking water wiIhout utilizing 
power. The coat of water is 66 paise per kilo-litre. It is 
a good scheme. If a special mission is started in the sea 
shores, it will solve the drinking water problem. 

For example, in Tamil Nadu this scheme can be 
implemented in Ramnad, Kanyakumari, TIruch.ndoor, 
Rameehwaram, Chennai, ChengaJpattu, Cuddalore and 
Nagapattinam. Since the maximum beach area in Tamil 
Nadu is 278 kilometres, which is the biggest in Asia, the 
proposed desalination plents must be bigger ones in8tead 
of a smaller one. Then only it will be viable and profitable. 
We have to think about the cost factor also. II we 
innovative, new, seI-supporting technology and technically 
qualified manpower, certainly the expenses wHl be 
minimized. Moreover, we have to create awareness among 
the masses to use the desalinated water since people 
are afraid to use this. 

I want to request the hon. Minister to direct the 
officials of his Ministry to think about an Eiectronic 
Passport, E-Passport system by using a small chip 
containing the photograph of the individual, name, address 
and place of residence, etc. If the electronic passport 
system comes to this country, we can protect the BJP 
MPs from being arrested in airports. This is my humble 
request. 

With these words, I am supporting the Demands for 
Grants and concluding my speech. 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl): Madam Chairperson, I am deeply honoured today 
and privileged to participate in this debate on the 
Demands for Grants for 2007-2008. I value greatly the 
fact that there has been near unanimity in this House on 
the significance of science and technology in taking this 
country forward and there is near unanimity that the 
relevance of this Ministry. the Increasing relevance of 
this Ministry, in a sense, is tied to the path India is going 
to take to become a modem powerful nation in the 21st 
century. 

But, having said that, before I take the valuable 
comments of the han. Members who have participated in 
this debate, I want to put certain things in perspective. 
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The first pOint that I wish to make to you is the 
following. What is science? Science ultimately is our 
understanding of nature, our understanding of four 
elements of nature-oxygen, hydrogen, nitrogen and 
carbon dioxide. If we understand all elements of these 
four elements, we have understood science. Now, what 
is technology? Technology is the intervention of man 
through the understanding of these processes for the 
purposes of benefit to humankind. So, what then is 
science and technology? It is understanding nature for 
the benefit of man. If science and technology does not 
move along that road, then obviously we have not used 
it properly and we are not fulfilling the purpose for which 
we understand science, use science for humankind. So, 
I think, all programmes-Shri Bachi Singh Rawat 
mentioned about policies-and policies must ultimately 
focus on how relevant science and technology is for the 
good of man. That is point number one. 

My second point is that in the course of this debate, 
you have noticed that most people have talked about 
various Ministries that have nothing to do with science 
and technology. They have talked about agriculture; they 
have talked about defence; they have talked about steel 
and mines; they have talked about pharmaceutical industry 
which is part of Ministry of Chemicals; they have talked 
about health; and they have sought answers from me in 
respect of issues that relate to other Ministries, the 
solutions of which ought to be emerging from my Ministry. 
So, the point number two that I wish to make is that if 
science and technology is going to advance in this 
country, then we must ensure that the Ministry of Science 
and Technology must become a nodal Ministry, interacting 
with all other Ministries, interacting with all other State 
Governments and having a national plan as to what we 
can do for the common man in India. I would fike to 
know from hon. Members how many times a State 
Governments has contacted the Ministry of Science and 
Technology to ask us for help. In the last three years, 
hardly any time any State Government has d~ne so. 
How many Science and Technology CounCIls are 
functioning within State Governments? Unless we are able 
to work together and all the Ministries set up Science 
and Technology councils, which interact with us for the 
urposes of co-ordination and solutions for the people of 

~his country, we are not going to be able to deliver. That 
is point number two. 

Then I come to poInt number three. If you look at 
the world community and you look at civilisations, you 

will see that most developed world are countries where 
R&D is central to development. What do I mean by that? 
If you take the number of people in the developed world 
per million population, you will find that the number of 
people per million population doing R&D in the Swedish 
countries, where development in science and technology 
is on high growth curve, is somewhere around 6,000 per 
million persons. If you go to USA, it will be 4,700 per 
million people. If you go to China, it is 1,500 per million 
people. If you come to India, it is 156 per million people. 
So, let us not blame our scientists and our scientific 
community. You want them to deliver. When they are 
competing against such difficult odds, you give them 
Rs. 4,000 crore and say produce like the Western world. 
I salute members of the scientific community in this 
country who have against such heavy odds fought for 
the progress of this country and delivered. This is my 
third point. 

Fourthly, if you take any developed country, then by 
and large you will find that the investment in science 
and technology is about 3 per cent of GOP, and in some 
cases it is more than 3 per cent of GOP. The Chinese 
figure, at this point, is 1.23 per cent of GOP, and in 
India it is 0.8 per cent of GOP. But remember that out 
of 0.8 per cent, 0.6 per cent comes from the public 
sector and the contribution of the private sector is only 
0.2 per cent. On the other hand, if you look at the 
contribution of the public sector throughout the world 
where even the investment to GOP is 3 per cent, the 
contribution of the public sector is never more than 0.6 
per cent to 0.8 per cent. The rest of the contribution 
comes from the private sector. Therefore, the public 
finances are only 0.6 to 0.8 per cent when we talk about 
3 per cent of GOP in the western world. As far as we 
are concerned, India has done pretty well on the public 
finances front, but we have done badly on the private 
front. This is the fourth point, which I want to place 
before you. 

Having said this, science and technology cannot grow 
in a backyard. You will get scientific personnel and you 
will get human resource wherever there are economic 
opportunities. People have talked about brain-drain during 
the course of this debate. Yes, there has been huge 
brain-drain. and the reason is that people will go 
elsewhere for lobs when they do not find jobs in India. 
We cannot stop them, we should not stop them or we 
cannot keep them. 
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The other day I was In Russia, and I was taken to 
a site. I just happened to ask one of the guides who 
was walking with me that 'What are you doing?" He 
said that: "At the moment I am a guide, but otherwise I 
am a doctor." I said: -why are you not functioning as a 
doctor?" He said that 'Well, I do not get a job. I eam 
more money as a guide than a MBBS." What do you 
expect people to do if you do not give them jobs, and 
if you do not absorb them on the demand side? You can 
have as much supply as you want, but if on the demand 
side you do not absorb them, then you cannot blame 
them. They will go out of the country. 

Please see all that happened in the software 
revolution, which took place in India. There was a talk 
about brain·drain between 2001 and 2004. But, nearly 
25,000 to 30,000 software engineers left SUicon Valley 
and came back to India. Why did they do so? It is 
because there was capacity of the industry to absorb 
them on the demand side. Therefore, you must give 
impetus on the supply side, and you must give impetus 
on the demand side. I am saying this because one is 
not going to have a situation where there is not going to 
be any brain-drain unless supply matches demand and 
demand matches supply. 

What do we have to do at the national level? What 
is our vision of the 21st centulY? Where is India going 
to go in the context of science and technology? What do 
we see in India in this context where 60 per cent to 
70 per cent people live in rural areas? We need to make 
sure that maximum number of people who live in velY 
poor conditions get inputs of science and technology to 
better their lives. This can only happen if the agricuhure 
sector becomes the centre of innovation. 

Let me touch upon a subject. People talked about 
price rise in the countlY. Probably, most people do not 
know this. If you look at the 10 year growth in agriculture 
in this countlY from the middle of 19908 to 2007, then 
you win find that the production of foodgrains in this 
country has been an average of 210 million tomes. It 
could be a couple of million tonnes here or there, and 
the population has grown at the same pace as it was 
growing earlier. It means that the population growth is on 
the rise whereas the agriculture production is stagnant. 
What do you have in such a situation? You have a 
purely economist situation where the demand is greater 
than supply, and when demand is greater than supply, 

then you are going to have Inflation. One may blame it 
on this Govemment or on that Government, but one is 
going to get inflation unless one does something on the 
supply· side. Supply side means investment in agricuhure, 
investment In technology, giving to the farmer better 
seeds, giving to the farmer a seed which is drought 
resistant and pest resistant, which is resistant to both 
biotic and abiotic stresses. You need to give to the farmer 
a supply chain. You need to give to the farmer a modem 
Met Department which will tell him when it is going to 
rain and which District. 

It is all velY well to criticize the Met Department and 
say that we do not come right in most of our predictions. 
But what does the Met Department have and which 
Govemments in the past have done what? It is only the 
UPA Government under this Prime Minister and under 
Mrs. Gandhi that we have taken velY signifICant steps to 
modernize the Met Department of this countlY. Nobody 
thought of it in the past. What have we done with the 
Met Department? We need 42 Doppler radars in this 
country. Do you know how many we have? We have 
four. Did anybody ask these questions earlier? We need 
wind profllers in this countlY to actually predict the kind 
of storms that took place in Mumbai in the last two 
summers. We need rain gauges which are automatic. 
We need automatic weather stations. We have none of 
those. We have, but they are most insignificant and they 
are not digital. Then comes the use of super computer. 

Somebody mentioned that with super computer we 
win not be able to predict. A super computer will only do 
calculations. But the calcutations will only come when we 
have data and the data will only come when we have 
instrumentation. So, if you do not have instrumentation, 
there is no use to have super computers. So, we have 
now launched a modemization plan in this countlY where 
we are going to invest Rs. 900 crore to As. 1000 crore 
to make modem Met Department in this country so that 
we can then use the super computer and have agro-
advisories for our farmers to know when it is going to 
rain. This is going to happen in our Government. 

Somebody mentioned about seeds. We have 
developed a wide variety of seeds, for example rice which 
is resistant to salinity. We have already developed that 
and it is in the marXet. The problem is the MinistlY of 
Science and Technology can only give a technology Input. 
But there is a lot to be done beyond that. IndustlY must 
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come in. Then there must be a marketing strategy. Then 
the end product must be accessible and affordable. That 
is not the job of the Ministry of Science and Technology. 
So, what we need is a public-private partnership. 

Let me tell you what we are doing. Somebody talked 
about the problem of drinking water. There are four 
hundred million people in this country who live along the 
coast. Four hundred million people, which is perhaps just 
less than the entire population of Europe, live along the 
coast of this country. When I went to Kavaratti, I realized 
that 11,000 people in Kavaratti do not have drinking water. 
Water used to be sent to them in barges. So, we decided 
in the Ministry of Science and Technology to develop 
indigenous technology for providing them drinking water. 
We set up a plant which now gives a thousand litres of 
water, which is eleven litres of clean drinking water per 
person in Kavaratti. We did it through indigenous 
technology. 

May I tell you this that just last week we 
demonstrated and we have now increased the capacity 
of this to one million litres. Last week we demonstrated 
outside Chennai a plant of a million litres of water where 
the Total Deposit of Solids (TDS) is about five per million. 
The normal standard in the developed world is something 
like 5000 per million. We are giving the purest water in 
this country merely through our indigenous technology by 
converting sea water into drinking water through only the 
application of differential temperature. What that means 
is, we take water at about 200 mitres below the ocean, 
which is 11 degrees centigrade, and we bring it up. Water 
at the surface is at 24 to 26 degrees centrigrade. We 
boil that in vacuum conditions. In other words, the boiling 
point of water comes down in vacuum conditions. We 
boil it and condense it through the cold water. The sah 
is left behind and you get the clean drinking water. It is 
the first plant of its kind in the world. 

We have now a pattem by a company through public-
private partnership done by the Ministry of Science and 
Technology. This machine costs Rs. 10,000 which 
converts your tap water into drinking water. I can tell you 
this that I use it in my house for myseH. Now, that 
machine is selling. We have got a patent from the USA; 
the money was given by CSIR and in public-private 
partnership we developed it. 

We are doing huge things. The problem is that we 
cannot upscale this with the total budget of Rs. 4,000 

crore. You know what America spend for research and 
development-224 billion dollars. You know what we 
spent--4 billion dollars. Then, we compare the USA with 
India. You do not give us money, manpower. What we 
need is the realization that at the heart of economic 
development is investment in science and technology and 
no person other than Rajiv Gandhi realized it. That is 
why we have, today, a revolution in computers and 
information technology in this country. 

Let me tell you another thing that we are doing and 
this is going to change we think and work. Somebody 
talked about mapping. I did a project in Chandni Chowk 
for example. I know, I have mapped each house in 
Chandni Chowk and given it a number. With special 
technology we take the photograph from space, then aerial 
technology, we run air plane and take photograph. Then, 
we do videograph along all lanes and then, we use 
software technique and we put it all together in a 
computer programme. If I want to look at any house in 
Chandni Chowk, I have to just click the model number, 
the number I have given it and I will get that house in 
front of my screen. 

MADAM CHAIRMAN: We must put this in each 
constituency. It is very good. 

SHRI KAPIL SIBAL: The Ministry of Urban Arts has 
now agreed to use this technology. All of Delhi will be 
done in 14 to 16 months time. We are going to map 400 
cities in this country in the next five years. We are going 
to change the way this country works and thinks. But 
what we need is constructive debates like that in 
Parliament instead of stopping proceedings all the time 
because if we get our work done, we will get the people 
of this country to move forward. 

MADAM CHAIRMAN: Good. 

SHRI KAPIL SIBAL: That is what we need. You can 
debate us, you can have an informed debate. Do not 
stop proceedings. Allow us to work and tell you what we 
are doing so that people of this country get to know how 
well the UPA Govemment is taking its commitment to do 
something for the common people of this country. 

Now what we are going to do with this mapping? If 
there is a fire anywhere in Chandni Chowk, I know how 
to reach that place because it will be in the screen. I 
know which lane to take; I know which hospital is there 
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nearby; I know where I have to take him. If there is a 
traffic jam, I know what to do. We are going to map all 
the water. pipes which are underground and put censors 
therein so that I know where the leakage is. We are 
going to map all the electricity supply chains so that we 
know where electricity is being stolen. I am going to map 
all of India, all the farm lands of India. It is going to take 
live to 10 years but we will map aU the farm lands of 
India where .wheat is grown and where rice is grown; 
where horticulture is done. It all will be mapped. We 
then know at the beginning of the year Whether the 
production is going to be less or higher; through calorific 
value of these plants, we know actually the extent of 
production. So. weH before the end 01 the year, we know 
whether we have to import wheat or export wheal All 
that is possible. We are going to map each city on a 
scale of one to l,OOO-reaUy urban cities in this country 
like Mumbai, Kolkata. and other cities. All that is going to 
be done. 

Therefore, this is going to be a bigger revolution 
than the information technology revolution. The problem 
is. when it comes to public, this cannot be done by the 
Ministry 01 Science and Technology. We need people in 
the industry to come into it. When we talk of industry 
coming in. then the opposition raises cry-why should 
industry be allowed; this is all for prolit-making, not 
realizing that the ultimate advantage is to the common 
man of this country. When the District Magistrate knows 
what is happening in his district through this technology, 
he will be able to solve problems much quicker and we 
can use this for security purposes. 

In fact, we are going to do a project for the bus 
terminals in Delhi and also for the railway stations. We 
will try, through this technology. to find out whO is entering 
without touching it as to what you might have. So, it 
could be used for security purposes and it could be used 
lor anything else also. What we need is manpower. Our 
problem in the Ministry today is that we are treated as 
a Ministry like any other. It means that there are Ministries 
where, for administrative reasons, no recruitment is 
aHowed. The same rule applies to us also. But we are 
creators of knowledge. If we are creators of knowledge. 
we are creators of wealth ultimately. The administrative 
rule which applies to other Ministries shoutd not be applied 
to us because unless we recruit young scientists in their 
20s and 30s, we will not be able to do research, We 
need to change the equation from 156 to a million to 
200·500-2000 to a minion. By this, we will create more 
and more knowledge. But when we need 1000 to a 

million, we need more jobs. When we ask for more jobs, 
we are told that we cannot recruit anybody unless 
somebody retires. So, the average age of the scientists 
in this country is about SO. when what we need to do to 
produce science is somebody who is in his 305. So, we 
need to change the way we think. Allot us must come 
together in this because India must move on. This is 
what we are going to do to change the way we work. 

Let me just touch upon some 01 the issues which 
the hon. Members raised. Most of the issues that they 
raised do not relate to my Ministry, but they relate to the 
Ministry of Human Resource Development. They wanted 
to know whether a particular institution wI1l be set up or 
not in the educational sector, etc. I do not set that up. 
What I do in my Ministry is to fund certain projects, 
create knowledge centres in the universHy system, and 
fund It 10 make them centres of excellence. We a1so 
fund some other projects; we also do public-private 
partnerships with the industry. We are doing huge things 
in the bio-technology sector; for example in the cell bio-
technology, in genomics research, in geo-informatics, bio-
informatics, we are developing huge projects. 

\. 

I will give you a simple example of What we are in 
fact doing. Somebody asked what we are going to do lor 
encouraging youths. In the 11th Plan from 2007-2012, 
this is what we have suggested-we must set up 
something like Science Innovation Scholarships for a 
minion kids in this country between the ages 10-17. The 
estimated cost 01 this scholarship will be As. 5,000 per 
child and the total cost will be Rs. 500 crore. We 
proposed this in the 11th Plan. We win have summer 
camps with global icons with 45.000-s0,OOO young people 
from class 1o-the top one per cent of aU school boards 
will be picked up and we will put them along with global 
icons to interact with and to generate an interest in 
science. That is part of the 11th Plan objective. We are 
going to have assured opportunities and we are going to 
set up schemes for people Who will take up research as \ 
a career. 

For example. we will give about 2,000 scholarships 
to people. between the ages 17-20, at Rs. 5,000 per 
month per scholarship for three years. The cost would 
be Rs. 72 crore. One thousand M.Sc. students will be 
given scholarships likewise. Five hundred Ph.D. level 
people will be given between Rs. 8,OOQ-Rs. 12.000 per 
month for four years. Five hundred young blood national 
assistance will be provided. 

We are having huge schemes or the young. We 
need to actually go forth and leK the people at thiS 

'J 
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country, to have a communication strategy. We are going 
to have a huge communication strategy . ... (Inlenuptions) 

MADAM CHAIRMAN: You can seek clarifICations later 
on. 

{Translation} 

SHRI BIKRAM KESHARI DEO: This is not a 
clarification. I am asking that the hon. Minister has 
mentioned about scholarships, but the budgetary provision 
of only ten lakh rupees has been made for it. 

SHRI KAPil SIBAl: We are talking about Eleventh 
Five Year Plan. Till now eleventh five year plan has not 
been completed. The hon'ble Member was asking, as to 
what the Government is doing for the children, I am 
telling you about that only. I am presenting a school of 
thought, to which no attention has been paid in last 
5-10 years. Besides that, I am saying nothing else. 

{English} 

People compare China with India. Let me give some 
comparisons. 

We have for example; published 2.11 lakh papers in 
science citation during the last ten years. So, the average 
citation per paper for Indian scientists is 4.07. That means, 
if somebody writes the paper and cites one of these 
papers, on an average four such papers are cited. If you 
compare it with China, we produce 2.11 lakh papers and 
China produces 4.2 lakh papers but their citation rate is 
3.89. lower than ours. They have 10 lakh people working 
as scientific researchers. We have only 1.5 lakh such 
people but 1.5 lakh people in India are far more 
productive than 10 lakh people in China. The reason 
why China is going ahead is because our human resource 
is much smaller than China. If you double, triple or make 
it five or ten times, we will be producing three times than 
what is produced in China in terms of research. We 
have a handicap. We have to increase our investment 
and that is why the Prime Minister in the Science 
Congress said that we would make it 
2 per cent of the GOP by the end of the Plan and I am 
sure by the end of the Plan we would get that kind of 
money. 

I can go on and on but the fact of the matter is a 
lot has been done and much more needs to be done. It 
needs to be done through concensual and a constructive 
approach in which all Ministries take part. This is the first 
time in the history of this country that my Ministry has 

joined hand with almost all Ministries to work together. A 
substantial· research and many other programmes have 
been taken up with the Ministry of Health. Similarly, the· 
Ministry of Environment, Ministry of Steel and the Ministry 
of Agriculture have been involved. Many of the ICAR 
people are the nominees on our Boards because we 
want to get their inputs as well in biotechnology. But this 
has never happened before. The reason is that we want 
ultimately a" Ministries to give a certain percentage of 
their money into R&D for themselves so that we can 
actually do it for them. This can only be done through 
this consensual approach. We can work with any Ministry. 
That is the kind of cooperation that we want. 

We want cooperation from the Opposition as we". 
Similarly, cooperation is required from the States where 
Opposition is in power. let them come to us and tell us 
where they need the help and they wiD not find us wanting 
because our heart is ultimately to do those things. Take 
the example of weavers in Uttar Pradesh. We need to 
do a lot of investment in seri-biotechnology so that we 
produce the better kind of silk, the more high quality silk 
which China has. Just because the Chinese silk is coming 
here as a product, our poor bunkelS cannot compete. 
So, the solution ultimately lies in Science and Technology. 

A lot of people talked about the global change. I 
would give you three or four facts and then I would have 
done. I have already taken 30 minutes. As a global 
community we consume 160 billion tonnes of water, more 
than we replenish annually. If you convert 160 billion 
tonnes of water into real numbers, it means a convey of 
trucks which is 300,000 miles long, which is 17 times the 
diameter of the earth. On an annual basis we consume 
water more than we replenish. This is a very serious 
issue. It i~ not just an issue related to India. It is a 
global issue. We need to take care. We need to change 
the way we work. 

For example, the maximum amount of water is used 
in rice cultivation. A thousand tonne of water produces 
one tonne of rice. Can we afford to use a thousand 
tonne of water to produce one tonne of rice? The answer 
is 'No'. So, what we need to do is to have seeds which 
consume only 100 tonnes of water for one tonne of rice. 
So, the answer lies not in conserving water but the 
answer lies in investments in Science and Technology. 
That is the way we have to look at things. 

Take for example the construction material. One of 
the basic problems of global warming, on the consumption 
side, is that if we grow at 9 per cent we are going to 
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build structures of steel and structures of Cement. They 
absorb heat. They do not reflect heat. When they absorb 
heat they become pennanent structures for absorbing 
heat. What we need to do is to now think of materials 
which will not absorb heat but which would reflect heat. 
The answer lies in science and technology, in new 
material and in new structures. What money the Ministry 
of Science and Technology get for that? It gets next to 
nothing. The answer lies in nano-science. Nano-science 
is the answer for the future. We have now launched a 
mission on nano-science and I am sure we will be 
successful. One of my Secretaries have told me that 
some of the nano-scientists and centres we have are as 
good as any in the world. The problem is that we do not 
have the kind of resources that we wish we have. We 
could have done much more. So, we need to change. 

Take for example, Bamboo Mission which is a hugely 
successful mission. We create coal out of bamboos, dust 
out of bamboos and energy out of bamboos. We are 
now using bamboo to set up systems in the Himalayas 
in the coldest regions. in Siachin for example to which 
the cold will not affect. It is so strong. The tensile strength 
of that bamboo is as good as the tensile strength of 
steel. That is the kind of thing we are doing. We need 
to change materials and for the North-East, we need a 
huge programme. Mr. Rijiju is right. The problem with 
the North-East is that you may take the technologies 
there but you need to market it and you need to market 
it through public-private partnership. Now what we need 
is partnership by the indigenous people living in the N0rth-
East because unless they get profit, they wi" not be 
interested in the technology. So, we need to set up a 
system there to generate that kind of enthusiasm. H I 
were to talk I could take hours. 

I am really delighted to participate in this debate. 
You can take it from me that I wiD grab at any opportunity 
that you give me to take this forward. There is no question 
of my discriminating because science is not for any 
country. The Ministry of Science like knowledge has no 
boundaries. You mentioned that knowledge has no 
boundary. Similarly. science has no boundary. The Ministry 
has no boundary. I can do anything as long as it relates 
to technology and development. So. let us take technology 
and let us use it for the common man of this country. 
Then only will India be a great power. 

SHRI K.S. RAO: We all agree and the Minister also 
agrees that thIS IS the decade of biD-technology. After 

the information technology. it is the bio-technology that is 
going to bring sub8tantiaI changes In this country. A year 
back, the Minister had announced a Centre in Hyderabad. 
The Govemment of Andhra Pradesh has given 112 acres 
of land years back. They have set aside crores of rupees 
for this purpose. It is lying In the bank. I heard that 
because the decision has to come from two Ministries-
one is the Ministry of Science and Technology and the 
other is the Ministry of Health, the decision has not been 
taken. An MNC with the support of NRls and with Its 
own investment is ready to have PPP with the 
Government. For the last one year, it is ready to invest. 
But no decision has been taken. I wish to know from the 
hon. Minister for what reasons the decision has not been 
taken. 

SHRI KAPil SIBAL: This is a project, as my good 
friend Shri Rao knows, we have supported. The ball is 
now not in my Ministry. It is in some other Ministry. So, 
I would suggest him to go to the appropriate Minister. I 
for one would say that it is at the heart of blo-teChnoiogy. 
Unless we have large animal testing we wiU not be able 
to develop new molecule and we will not be able to test 
it. 

SHRI K.S. RAO: No investment is required. They 
are ready to do everything. 

SHRI KAPil SIBAL: It has been noted and I am 
sure we will take this forward. 

{TllII7SIaIionj 

SHRI BACHI SINGH RAWAT 'BACHDA': Madam, 
earlier also, all people have supported the issue raised 
by hon'ble Minister, but our main concem is that financial 
allocations made in this regard is not suffICient. The 
aHocations in this sector should be increased. We want 
that Rs. 165 crore should be allocated for ongoing 
programmes, not new programmes of Department of Bio-
technology. Through this House, I demand from the 
hon'ble Finance Minister to make provision for it. 

I want information in regard to two other issues. 

MADAM CHAIRMAN: Please ask your question. 

SHRI BACHI SINGH RAWAT 'BACHDA': We want 
clarification. as it was decided that Ministries of social 
and economic sectors will contribute a certain percentage 
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of total allocations to programmes and activities related 
to Scienee and Technology. It was decided that other 
Ministries will contribute some amount to the programmes 
of Ministry of Science and Technology but I think, it has 
Dol been implemented. 

A Task Force was to be constituted in regard to 
financial measures. After setting up apex Science and 
Technology Body in the Ministry of Science and 
Technology, a task force was to be constituted for 
suggesting financial measures of fulfilling . policy targets. 
These were the two issues on which decisions had been 
taken. Whether these have been implemented or not? 
The hon. Minister ~hould give clarification in this regard. 

(Englishj 

SHRI KAPIL SIBAL: In fact, I can mention to him 
that as far as fiscal measures are concemed, we have 
made a request to the Ministry of Finance and the 
Department of· Bio-Technology whatever request they 
made that fiscal incentive has been given. As and when 
industry comes up with fiscal incentive, they will ask the 
Finance Minister and I am sure that will be done. We 
cannot look at fiscal incentive without reference to the 
ground situation to a particular industry. As and when 
thai happens, it will be done. 

(Translation} 

MADAM CHAIRMAN: You told Task Force is there. 

(English} 

SHRI KAPIL SIBAL: There is no question of Task 
Force. 

(Translationj 

SHRI KIREN RIJIJU: Madam, I had made a specific 
submission that Himalayan region and north-eastern region 
are very delicale regions. There was a proposal for 
constituting Himalayan Authority. The Minister of Forest 
is present here, but he is not taking any action. I would 
like to request you to discuss the issue with hon'ble 
Minister of Forest, Raja Saheb as to how Himalayan 
Development Authority is to be set up to save Himalayan 
region. I had requested to set up a committee to suggest 
the ways and means for utilising untapped resources of 
north-eastern region. I would like that the hon'ble Minister 
should say something about this. 

SHRI KAPIL SIBAL: I will talk with Rajaji and 
whatever decision is taken, will be conveyed you. 

{Eng/ish} 

SHRI BIKRAM KESHARI DEO: Madam, in the course 
of his reply the hon. Minister mentioned about a nodal 
Ministry. If this Department of Science and Technology is 
given the status of a nodal Ministry, then it would be 
able to perform better because the challenges that the 
country is going to face shortly are vast. We have to 
compete with the developed countries. So, I think, it is a 
necessity that this Ministry, it is my view and also such 
a view has been expressed by the hon. Minister is given 
the status of a nodal Ministry. 

MADAM CHAIRMAN: Are you giving suggestions, or 
asking questions? 

SHRI BIKRAM KESHARI DEO: The Chairperson of 
the UPA and the hon. Leader of the House are present 
here. They should take a decision about making this a 
nodal Ministry so that the hon. Minister in his capacity 
can perform better. 

SHRI KAPIL SIBAL: Madam, I would like to mention 
to the hon. Member that recently there was a meeting of 
the Science Advisory Council with the hon. Prime Minister 
and one of the suggestions that is being mooted is to 
set up a Science and Technology Commission. Once a 
Science and Technology Commission is set up, then all 
decisions with reference to science and technology will 
be taken away from other Ministries and vested in that 
Commission so that the functioning of the Ministry will be 
far more streamlined. We are working on many of those 
issues. 

MADAM CHAIRMAN: I shall now put the Demands 
for Grants relating to the Ministry of Science and 
Technology to the vote of the House. 

The question is: 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown in 
the Fourth column of the Order paper be granted' to 
the President of India, out of the Consolidated Fund 
of India, to complete the sums necessary to defray 
the charges that will come in course of payment 
during the year ending the 31st day of March, 2008. 
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in respect of the heads of Demands entered in the 
Second column thereof against Demand Nos. 81 to 
83 relating to the Ministry of Science and 
Technology .-

Ths ITItJIion was IIdeIpIed. 

18.43 hrL 

BUSINESS ADVISORY COMMITTEE 

Thlrty..alxth report 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, I beg to preeent 
the ThIrty-.tJdh report of the .... AdvIIory CommIttee. 

{English} 

MADAM CHAIRMAN: The Hous. now 8tan~8 

adjourned tHI 11 a.m. tomorrow. 

1 •• 44 hr.. 

T'INJ Lok SIIbh8 IhtJn lIdjoumtld till &tIfIfI of IhtI CIot:Ir 
on Sstun:llly, AptiI 2~ 2fJ071V.1MIdM ~ 1!J2IJ (SSU) 
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Msmbtlr-wistl 1m:Mx to Stahfld Qu.JIon$ SI.No. Member's Name Question 
Number 

SI.No. Member's Name Question Number 
2 3 

1. Shri Adaul. Anandrao Vlthoba 382 

2. Dr. Agarwal, Ohirendra 376 1. Shrl Acharla. Basudeb 3606 

3. Shri Ahlr. Hanaraj G. 386 2. Shrl Adsul. Anandrao Vlthoba 3670. 3632. 
4. Shri Buu. Anll 370 3682, 3712 

6. Shrl Bhakta, Manoranjan 381 3. Dr. Agarwal. Ohlrendra 3579. 3624 
6. Shri eo.., Subrata 380 4. Shrl Ahlr. Hanaraj G. 3616. 3713. 
7. Shri Chaure. Bapu Harl 378 3726 
8. Dr. Chlnta Mohan 379 6. SM Appadural. M. 3651. 3669, 
9. SM Oeahmukh. Subhuh H7 3706. 3724 

Sureahchandra 

10. Shrl Gadhavl, P.S. 388 6. ShriAthawele, Ramdu 3802, 3885, 

Shrl Gelkwad. Ekl18th Mahadeo 371 
3704, 3723 

11. 

12. Shrl Hegde, Anant Kumar 384 7. Shrl BaltM, Kalluh 3531 

13. Or. Jettya, Satyanarayan 384 8. Shrl Barad, Juhubhat Ohanabhal 3848 

14. Shri Kothal, Raghuveer Singh 388 9. Shrl Barman, Hltan 3640 
16. Shrl Kumar. Nlkhll 371 

10. Shrl Barman, Ranan - 3884 
16. Smt. Botcha, Jhanat Lakahml 386 

17. Smt. Mana, Ntvedlta 373 11. Or. Barq. Shaflqur Rahman 3682 

18. SM Patel. Jlyabhal Ambalal 378 12. Shrl Buu, Anll 3838 

19. Shri Patel, Klahanbhal V. 317 
13. Shrl Baxla, Joachim 3528, 3817 

20. Shrl Plngle, Oevldu 372 

375 14. Shrl Ballarmln, A.V. 3643, 3881, 
21. Shrl Pradhan, Oharmlndra 3889, 3706 
22. Shrl Rana, Kaahlram. 383 

385 15. Shrl Bhadana. Avtar Singh 3644 
23. Shrl Rao. Rayapatl Samballva 

24. SM Sahu. Tarachand 378 18. Shrt Bhakta. Manoranjan 3825, 3880, 

373 
'3711 

26. Shrl Singh, Kirtl Vardhan 

26. Shrl Singh, Sugrtb 377 17. Shrl Bhargaya, Glrdharl Lei 3807. 3873 

27. Shrt S!!,gh. Rajlv Ranjan "Lalan· 378 18. Shrl Bllhnol, Juwant Singh 3684, 3632, 

28. Shrl Thummar, V.K. 378 3884 

29. Shrl VHrendrakumar, M.P. 385 19. Shrt Blahnol, Kuldeep 3538, 38719, 

30. Shrt Verma, Rayl Prakuh 382 3878 

31. Shri VadlY, Glrtdhart 383 20. Shrt Borkataky, Nlrayan Chandra 3686, 3829 

32. Shrl Vaday, Kallaah Nath Singh 372 
21- SM BOH, Subrata 3886 

33, Shrl Vaday, Mltrann 374 
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22. Shri Chakraborty, Ajoy 3599, 3661, 45. Shrl Jha, Raghunath 3553, 3627, 
3701 3661, 3710, 

3731 
23. Prof. Chander Kumar 3593 

46. Shrl Jindal, Naveen 3532, 3614 
24. Shri Chandrappan, C.K. 3594, 3598, 

3660 47. Shri Katmadi, Suresh 3736 

25. ShriChaure, Bapu Hari 3643 48. Shri Khaire, Chandrakant 3556, 3666, 
3708, 3725, 

26. Shri Chavda. Harisinh 3527, 3579, 3737 
3715 

49. SOO Khandelwal, Vijay Kumar 3552,3603 
27. Dr. Chlnta Mohan 3575, 3682 

SO. Shri Kharventhan, S.K. 3525, 3613, 
28. Shri Chowdhary, Pankaj 3560 3678, 3709, 

3732 
29. Shri Chowdhury, Adhir 3583, 3590, 

3637, 3654, 51. SM Koshal. Raghuveer Singh 3593, 3621, 
3687 3623, 3633 

30. Shri Dasgupta, Gurudas 3594 52. Shri Kriplani, Srichand .. 3682,3652 

31. Smt. Deo, Sangeeta Kumari Singh 3579, 3715 53. Shri Krishnadas, N.N. 3592, 3657, 
3682 

32. Shri Deora. Milind 3548,3725 
54. Shri Kumar. Nikhil 3637,3687 

33. Shri Deshmukh, SUbhash 3634,3686, 
Sureshchandra 3714, 3726 55. Shri Kumar, Sajjan 3S64 

34. Dr. Dhanaraju, K. 3610, 3737 56. SOO Kumar, Shailendra 3611, 3689, 
3737 

35. Shri Dhotre, Sanjay 3643 
57. Smt. Lakshmi, BoIcha Jhansi 3635 

36. Shri Gadhavi, P.S. 3573, 3671 
58. Smt. Maha;an, SumiIra 3633 

37. Shri Gaikwad, Eknath Mahadeo 3638, 3682, 
3740,3742 

59. Shri Maharia, Subhash 3580 

38. Smt. Gamt'Ii, Maneka 
60. Shri Mahato, Narahari 3537, 3618 

3561 
61. Smt. Maheshwari, Kiran 3607, 3608, 

39. Shri Gangwar, Santosh 3576 3673 

40. Smt. Gawali, Bhavana Pundalikrao 3643 62. Shri Mahtab, Bhartruhari 3580, 3800, 

41. Shri Gehlot, Thawarchand 3574,3642 3684,3733 

42. Ch. Hassan, Munawar 3559 63. Shri Mahto, Tek La! 3588 

43. Shri Hegde, Anantkumar 3633, 3641 64. Shri Majhi, Parsuram 3549.3580 

44. Dr. Jagannath. M. 3677, 3646, 
65. SOO Mandai, Sanat Kumar 3588 

3692, 3717, 66. Smt. Mane, Nivedlla 3638, 3682, 
3727 3688, 3742 
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67. Dr. Manoj, K.S. 3542 89. Shri Patil, D.B. 3558 

68. Shri Masood, Rasheed 3555, 3573, 90. Shri Patil, Shriniwas Dadasaheb 3536, 3737 
3670 

91. Shri Pingla, Davidas 3616 
69. Shri Meghwal, Kailash 3563, 3666, 

3708, 3725, 92. Shri Prabhu, Suresh Prabhakar 3550, 35673, 

3737 3611, 3648, 
3737 

70. Shri Mahta, Alok Kumar 3610, 3737 
93. Shri Pradhan, Dharrnendra 3621, 3691 

71. Shri Mehta, Bhubneshwar Prasad 3572, 3673, 
3624,3650 94. Shri Prasad, Harikewal 3533, 3741 

72. Dr. Mishra, Rajesh 3545 95. Shri Rajagopal, L. 3539, 3658, 
3700 

73. Shri Moghe, Krishna Murari 3552 
96. Shri Ramakrishna, Badiga 3601, 3664, 

74. Shri Mohala, Punnu LaI 3679 3703 

75. Shri Mohan, P. 3597 97. Shri Rana. Kashiram 3628, 3683, 
3741 

76. Shri Mondal, Abu Ayes Mondal 3571, 3645 
98. Shri Reo, K.S. 3578, 3610 

77. Shri Murmu, Hemlel 3573, 3640, 
3690 99. Shri Rao, Rayapati Sambasiva 3633, 3684 

78. Shri Murmu, Rupchand 3557, 3631 100. Shri Rathod, Haribhau 3735 

79. Smt. Narhire, Kalpana Ramesh 3582, 3652 101. Shri Reddy, G. Karunakara 3528, 3534, 
3643, 3649, 

80. Shrl Nayak, Ananta 3581, 3651 3694 

81. Shri Oram, Jual 3580, 3647, 102. Shri Range Patil, Tukaram 3628, 3715 
3693, 3718 Ganpatrao 

82. Shri Owaisi, Asaduddin 3589, 3656, 103. Shri Sai Prathap, A. 3712 
3698, 3721, 
3729 104. Shri Saradgi, Iqbal Ahmed 3524, 3612, 

3699 
83. Shri Panani Sharny, K.C. 3547, 3553, 

3674, 3707 105. Shri Sathyanarayana, Sarvey 3586, 3730 

84. Shri Panda, Prabodh 3668 106. Shri Seindia, Jyotiraditya M. 3570 

85. Dr. Pandey. Laxminarayan 3734 107. Shri Shaheen, Abdul Rashid 3597 

86. Shri Pannian Ravindran 3595, 3659 108. Shri Shaky&, Raghuraj Singh 390 

87. Shri Patel, Jivabhai Ambalal 3620, 3624, 109. Dr. ShanciI. Col. (ReId.) Dhani Ram 3683 

3679, 3715 
110. Shri Shivajirao, Adhalrao Patil 3570, 3591, 

88. Shri Patel, Kishanbhai V. 3639, 3689, 3630, 3632, 

3716 3638 
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111. Smt. Shukla. Karuna _1._1 126. Shrl Bugavanam. E.G. 3&41. 380B 

112. Shri Sktdeewara. G.M. 3528. 3822. 128. Shrl Suman, Ramjl Lal 3675 
3877, 3718, 
3728 127. SM Surencnn. Chengara 3535 

113. Shri Singh, Duahyant 380S,3888 128. Smt. Thakkar, Jayabe" B. 3541 

114. Shrl Singh. Ganuh 3588. 3853, 128. Shrl Thomas, P.C. 3804 
as 

130. Shrl Thumma" V.K. 3527. 3820, 
115. 8hr1 Singh, KlrtI Vardhan 3838. 3882. 3883. 3712 

3818 
131. Shrl Trlpathl, Chandra Manl 3734 

118. 8mt. Singh. Pratlbha 3530 
132. Shrl Trlpathy. B,.,a K!ehore 3654. 3575. 

117. SM Singh. Rakelh 3687,3882 3883. 3702. 

118. SM Singh, Rewatl Raman 3587, 3888. 3722 

383 133. Shrl Vallabhanenl, a.luhowry 3808, 3875. 
118. Shrl Singh, Sugttb 3831, 3855, .7 

aut,3731 
134. Shrl V.rendrakuma" M.P. 3844 

120. SM Singh, Suraj 3573 
13&. SM Verma, RavI Prakuh 3670, 3830, 

121. Shrl Singh. Uday 3583, 3838, 3887,3720 
3854,3888 

138. Shrl V,clav, Anjan Kumar M. 3578,388& 
122. Shrl Singh. RaIIv Ranjan "L.aIIn" sua 

137. Shrl Vlclav, Glrldharl 358& 
123. Shrl SoIanJd, Bhupendrulnh 31M 

1 •. 8M VerrlnMldu, Klnjarapu 3128.1828 
124. 8hri SUbbarayan, K. 3511, 3182, 

3172,3731 
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3538, 3619, 3676, 3691, 3702 

3536, 3604 

Housing and Urban Poverty Alleviation 

Law and Justice 

New and Renewable Energy 

Power 

Rural Development 

Science and Technology 

Urban Development 

3535, 3539, 3540, 3542, 3543, 3544, 3547, 3548, 3555, 3558, 3562, 
3563, 3566, 3567, 3569, 3570, 3576, 3579, 3582, 3563, 3585, 3586, 
3587, 3588, 3591, ~ 3693, 3595, 3596, 3598, 3599, 3600, 3601, 
3607, 3608, 3612, 3615, 3622, 3623, 3632, 3634, 3636, 3637, 3638, 
3639, 3641, 3646, 3647, 3648, 3649, 3854, 3655, 3657, 3659, 3660, 
3663, 3665, 3667, 3668, 3671, 3672, 3673, 3674, 3678, 3679, 3686, 
3687, 3689, 3690, 3692, 3696, 3697, 3700, 3701, 3705, 3706, 3707, 
3713, 3714, 3715, 3716, 3719, 3724, 3729, 3732, 3734, 3735, 3736, 
3737, 3738, 3740, 3741, 3742 

3527, 3531, 3572, 3603, 3609, 3610, 3617, 3620, 3628, 3650, 3675, 
36n, 3698, 3703, 3728, 3739 

3541, 3560, 3584, 3602, 3605, 3611, 3616, 3704, 3717, 3722 

3633, 3652, 3661, 3666, 3694, 3718, 3727 

3530, 3546, 3549,3561, 3575, 3580, 3561, 3594, 3606, 3688, 3695, 
3712, 3720, 3725, 3726, 3730, 3733 

3524, 3532, 3534, 3537, 3557, 3565, 3568, 3571, 3597, 3614, 3618, 
3621, 3629, 3643, 3644, 3645, 3662, 3670, 3682, 3663, 3684, 3699, 
3708, 3711, 3723 

3533, 3574, 35n, 3678, 3635, 3642, 3658, 3664 

3525, 3526, 3528, 3529, 3545, 3550, 3551, 3552, 3553, 3554, 3556, 
3559, 3564, 3573, 3589, 3590, 3613, 3624, 3625, 3626, 3627, 3630, 
3631, 3640, 3651, 3653, 3656, 3669, 3680, 3681, 3685, 3693, 3709, 
3710, 3721, 3721. 
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